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LOK SABHA DEBATES 

LOK SABHA 

Friday, December 15, 200IIAtnlhIIyMa 24, 1828 
($aka) 

The Lok Sabha met at Eleven of the Clock 

(MR. SPEAKER In the Chait1 
[English) 

MR. SPEAKER : Q. No. 342. Shri Sujan Chakraborty. 

(Intenuptions) 

SHRI KINJARAPU YERRANNAIDU (Srikakulam) : Sir, 
I have given a notice for suspension of Question Hour. 

MR. SPEAKER: I do not agree with it. 

$HRI KtNJARAPU YERRANNAIDU : This is a matter 
of urgent public importance, Sir. 

MR. SPEAKER : I am not allowing anybody. Sony, it 
is not a matter which can be discus8ed in this House. 

(Interruptions) 
[Translation] 

SHRI RAMJILAL SUMAN (Ferozabad) : Mr. Speaker, 
Sir, this has been done against the rules ..• . (Interruptions)" 

(English] 

MR. SPEAKER: I am not allowing anybody to raise 
any such issue. 

(Interruptions) 

MR. SPEAKER : Mr. Yerrannaidu, please listen to me. 
You know the rules very weH. After all we have got only 

three days left. 
(Interruptions) 

SHRI KINJARAPU YERRANNAIDU : Please allow me 
to raise this matter of urgent public Importance. . . . 

(Interruptions) 

MR. SPEAKER : This matter caooot be permitted. 
Qthenvise, I generally allow all matters to be raised. 

(Interruptions)" 

MR. SPEAKER : Please take your seat for a moment. 
If you make allegations against a Chief Minister here today, 
even if they are correct, it will open up a Pandora's box. 
Everybody will come and make allegations against a ChIef 
Minister who is not amenable to the jurisdiction of this 
House. It is not a Central matter at all. How can I permit 
it? 

(Interruptions) 
[Translation] 

PROF. VUAY KUMAR MALHOTRA (South DeIhl) : All 
the cases by CBI ... . (Interruptions) 

[EngliSh} 

MR. SPEAKER : I would not aJIow this. Please do not 
force me. 

SHRI KINJARAPU YERRANNAIDU : Sir, the Chief 
Minister of Andhra Pradesh himself has confessed in a 
statement ... . (Interruptions) 

SHRI BASU DEB ACHARIA (Bankura) : Sir, the 
allegation is of a serious nature .... (lnterruptions) 

[Translation} 

MR. SPEAKER : I am requesting you not to do so. 

(English) 

Mr. Tripathy, you know that tomorrow your Chief 
Minister may be attacked. Do not do this. Just by 
mentioning CBI In all matters under the sun In India will 
make it a subject of national importance, that cannot be 

the case. 

SHRI KINJARAPU YERRANNAIDU : Please allow me 
one minute, Sir. 

MR. SPEAKER : Not even one second. No, I will not 

allow. 

SHRI KINJARAPU YERRANNAIDU 
confessed, Sir ... . (Interruptions) 

[Translation} 

He himself 

MR. SPEAKER : Ramjilal Sumanji and Shailendra 
Singhji, both of you please take your seats. 

(Interruptions) 
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[English} 

MR. SPEAKER : Please sit down. You have given no 
notice. 

SHRI BASU DEB ACHARIA : Sir, if it is a violation of 
Forest Act, it is a Central matter. 

MR. SPEAKER : Why are you standing? Ramjibhai, 
pleast sit down. 

SHRI KINJARAPU YERRANNAIDU 
confessed. 

He hirnseH 

MR. SPEAKER : No, not one word will go on record. 

(Interruptions)" 

MR. SPEAKER : You are deliberately defying the Chair. 
I wam you. Not one word is· being recorded. I will not allow 
this subject. You have got a CaRing Attention. Do not do 
this. I wiH not allow you. Why are you saying an this, not 
one word is being recorded. 

(Interruptions)" 

MR. SPEAKER : You are deliberately distulbing the 

House. 
(Interruptions) " 

MR. SPEAKER: I am sony to say this. Not one second 

I will aRow. 

(Interruptions) 

SHRI BRAJA KISHORE TRIPATHY (Puri): Please allow 
him in the 'Zero Hour' ... . (lnterruptions) 

MR. SPEAKER : On that matter, I will not allow even 
one second. Whether I agree with the allegations or not 
is not a matter of importance at aU. It is a question of the 
sanctity of Parliament. 

(Interruptions)" 

MR. SPEAKER: I will adjourn the House and go away. 
Go outside and make the allegations, I do not mind. I win 
not allow. 

(Interruptions)" 

·Not recorded. 

MR. SPEAKER : Please do not do that. Showing a 
paper in the House is a breach of privilege. 

{Inttmupticmsr 

MR. SPEAKER : Not one word is being recorded. 
Please aHow the Question Hour to continue. This is very 
unfortunate. You go outside and you can say whatever you 
like. I do not mind. 

(Interruptions)" 

SHRI KINJARAPU YERRANNAIDU : Please allow me 
in the 'Zero Hour'. 

MR. SPEAKER : On this matter, no. 

(Interruptions) 

SHRI BASU DEB ACHARIA : H it is a violation of Forest 
Conservation Act, it is a Central matter. . . . (lnfemJptions) 

SHRI K1NJARAPU YERRANNAIDU : PJease allow me 
two minuteJ in 'Zero Hour'. 

MR. SPEAKER : No. A Chief Minister's conduct cannot 
be discussed in this House. 

(Interruptions)" 

MR. SPEAKER: I will not allow this. Do you not want 
the House to run? Let the House decide what should 
happen. Three hon. Members can hold the House to 
ransom on a matter which is not permitted herel Every 
party has a Chief Minister in one State or another. 

(Interruptions) 

MR. SPEAKER: J will not allow the House to be taken 
for a ride. I am not allowing immediately. 

(Interruptions) 

MR. SPEAJ(ER : Then, I will adjourn the House. 

(Interruptions) 

MR. SPEAKER : Very well! Let the House decide as 
to what to do. 

(Interruptions) 

·Not recorded. 
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MR. SPEAKER : I will not allow, Shri Naidu. I have told 
you that repeatedly. 

(Interruptions) 

MR. SPEAKER :·1 will not allow you to raise it. 

(Interruptions) 

MR. SPEAKER : Or. Jagannath, you have developed 

the bad habit of defying the Chair. I will apply the rule of 
prMlege. You are violating the privilege of the House. 

(Interruptions) 

MR. SPEAKER : No. I will ask you to go out, then. 

(Interruptions) 

MR. SPEAKER : Will you do that? 

(Interruptions) 

MR. SPEAKER: No. I will ask you to get out. Give me 

the rule. 

(Interruptions) 

MR. SPEAKER : No. You must get out. 

(Interruptions) 

UR; SPEAKER: I will not allow you. 

(Interruptions) 

MR. SPEAKER : No. I am sorry, you are a leader of 

the Party and I will ask you to get out. 

(Interruptions) 

MR. SPEAKER : Shri Naidu, I made a request to 
you when you came and saw me. You cannot go on like 

this. 

(Interruptions) 

MR. SPEAKER : Just see, seven or eight minutes 
have gone on a matter which you are not entitled to 
raise in the House. Deliberately you are defying the 

Chair. 

(Interruptions) 

MR. SPEAKER : No. There is no sanctity of the 
Speaker's decision. If you do not like this decision, you 
have ample rules to take steps. 

(Interruptions) 

MR. SPEAKER : When a matter is to bepermitled to 
be raised in the House, I have allowed you. Your Calling 
Attention is there, Dr. Jagannath. 

(Interruptions) 
11.06 hr. 

ORAL ANSWERS TO QUESTIONS 

MR. SPEAKER : Dr. Sujan Chakraborty, Question No. 
342. 

NPAs of Banks 

+ 
*342. DR. SUJAN CHAKRABORTY : 

SHRI MITRASEN YADAV : 

Will the Minister of FINANCE be pleased to state : 

(a) the gross Non-Performing Assets (NPAs) of the 
Public Sector Banks as on date; 

(b) whether the banks are facing difficulties in 
recovery of loans declared as Non-Performing Assets; 

(c) if so, the details thereof; 

(d) the steps taken by the Govemment in this 
direction; 

(e) whether banks are eyeing foreign capital to 
bridge the liquidity crunch arising out of NPAs; and 

(f) if so, the details thereof? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM) : (a) to (f) A statement is laid on the Table 
of the House. 

SttItement 

(a) to (d) Despite increase in the outstanding gross 
advances of public sector banks (PSBs) from As. 5.78 lakh 
crore in March, 2003 to Rs. 11.35 lakh crore in March 2006, 
their gross Non-Performing Assets (NPAs) have come 

down from Rs. 54,090 crore (9.4% of gross advances) to 
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As. 42,106 c:rore (3.7% of gross advances) over the same 

period. This reduction has been possible due to concerted 
action taken by these banks under 'The SecuritIsation and 

" Aec:onstNction of Financial Assets and Enforcement of 
Security Intereat N;t', Corporate Debt Aestructurlng 

Scheme, compromise settlement ec:hemes, close monitor· 
ing Md ptOr'r1Jt recovery action. 

(e) and (f) The current level of Gross NPAs does not 
significantly impact the liquidity of PSBs. 

DR. SWAN CHAKRABORTY : Sir, it is good to learn 
that the groes advance of public sector banks has 
increased to a great extent and the NPA has been 
decreasld. But there is an estimation that defaulters of 

nationalised banks including the State Bank of India and 

its associate Banks are much more and has reached the 

IINet of 2.5 Iakh CfOr8. Sir, the list of defaulters is not 
published from time to time. By way of clearing the balance 
sheet, window dnIssing is being done and in the process, 

a question ariaes as to whether favourtism is entertained. 

The ~ is this. Why is the defaulter list not being 

published? WtU the Government publish the list of 
defaulters', if l'8quired, by amending the law or win the 
Government be interested in hiding the list? 

SHAI P. CHIOAMBARAM : We have explained the 
legal poMion more than once. When a suit is filed, the 
defaulters' list is published; until the suit is filed, defaulters 
list is not published because whether he is a defaulter or 
not can be crystallized only when the suit is filed. 

DR. SWAN CHAKRABORTY : The reply given by the 
Minister is not complete. Anyhow, the second supplemen-
tary is, if the ratio of NPA to gross advances for public 
sector banks is coming down, can the Minister provide the 
break-up of actual recoveries and debts written-off within 
NPA? What are the specific actions that the Government 
is pursuing for write-off, etc.? 

SHAI P. CHIDAMBARAM : Yes, Sir, I win be happy to 
provide information. I have got year-wise information. I will 

give tor the last year, 2005-06, the total recoveries was 
As. 23,210 crore, out of which, the actual cash recovery 

is As. 10,590 crore; recoveriea due to upgradation is 
AI. 2,787 crore; recoveries through compromise and write-
off is As. 8,833 crore. The total is As. 23,2120 crore. 

MA. SPEAKEA : Shri Mltrasen Yadav ~ not present. 

Shri Shriniwas Patil. 

SHAI SHRINIWAS DADASAHEB PATIL : Thank you tor 
allowing me to ask this supplementary. 

Due to the new policy of charging the interest and 
adding it to the capital per quarter, many Banks have to 
add the Interest to the capital and as auch NPA is shown 
as increased. Earlier, while calculating the 1nteruI:, the 
method was to calculate per annum and to add it to HM. 
Due to the new policy, a number of banks are showing 
an increase in NPA. I would like to know whether this policy 
is detrimental to the development 01 industrial loans; if so, 

whether the Government is thinking of changing this policy. 

SHRI P. CHIDAMBARAM : No, Sir. ThIs policy is in 

accordance with the intemational noons. Income arising 

out of interest is Income that is legitimately due to a bank. 
If interest is not paid, that is Income which is denied to 

a bank. Therefore, that interest income has to be reckoned 
and if It is not paid on time, it is an amount due to the 
bank and, therefore, would have to be reckoned as a toea 
to the bank, 

SHAI R. PRABHU : Sir, the Non Performing Assets of 

the banks have mounted over the years. The Debt 
Aecowry Tribunals and the Appellate Tribunals have been 
constituted only to collect these NPAs in the fast track. 
Various schemes have been given by the Government; 
2002, 2003, 2004 and 2005, tor one-time settlement 
schemes. Unfortunately, the banks have not· been 
accepting these schemes which have been notified by the 
Ministry of Finance and the ABI. I would like to know from 
the Minister whether he would enforce the banks to see 
that they follow his directions and the ABI directions. 

SHRI P. CHlDAMBAAAM : Firstly, Sir, I wish to dispel 
the impression that NPAs are mounting. NPAs are not 
mounting. Both Gross NPAsand Net NPAs have declined 
in absolute numbers as well 8S proportion to the total 

advances. Therefore, NPAs are not mounting. NPAs are 

declining. 

Secondly, Sir, I have just gWen that in the year 2005-
06, banks have recovered through compromise and write 
off As. 8,833 crOre. The compromise and write off means 
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by applying the RBI's guidelines inlhose cases matters 
have been compromised and some part of the outstanding 

has been written off. So, Rs. 8,833 ClOre is preciseiy the 

amount that has been recovered through compromise and 

write off. I am not aware of a case where a bank has 

deliberately violated the RBI guideline. If such a case is 

brought to my notice, certainly I will ask the bank to explain 

why they have not effected a compromise in that case. 

[TranslJltion} 

SHRI CHANDRA BHUSHAN SINGH: Mr. Speaker, Sir, 

I have a pointed question. The nationalised Banks remain 

under the pressure of Govemment to reduce their Non 

performing assets. ThIs results in Banks otten neither filing 

cases against the defaulters nor intimating the Govemment 

ragarding such cases. I would like to know from the 

Minister whether he propose to make any such provision 

vide which the banks may give timely information 

regarding those defaulters which fall under the category 

of non performing assets. 

[English] 

SHRI P. CHIOAMBARAM : We do not put any pressure 

on any nationalized bank to do this or do that. There is 

a policy. The policy is that credit appraisal must improve 

and recoveries must improve. Therefore, we monitor the 

progress of Gross NPAs and Net NPAs and because we 

monitor the progress of NPAs, the NPAs have declined. I 

do not see what is wrong with that. 

As far as the defaulter list is concerned, let me say 

once again. when a suit is filed against the defaulters, that 

list is available and is published. This list is available on 

the CISl's website. This list is available bank-wise. 

Wherever a suit is filed, the defaulters list is available to 

the public. 

[Translation] 

SHRI PRABHUNATH SINGH : Mr. Speaker, Sir, there 

is a standard procedure for recovering the loans. I would 

like to Know that under that procedure, loans of how many 

persons ~ are Income tax payees. and file their Income 

Tax returns, have been put under bad debt and how much 
amount is standing against them? • 

(English] 

SHRI P. CHIDAMBARAM : Sir, it would not be possible 

for me to give that answer. 

[Translation] 

SHRI PRABHUNATH SINGH : Mr. Speaker, Sir, they 

can forcibly recover the loans from poor people. But wiD 
not recover from those who pay Income tax. 

MR. SPEAKER : It is all right. 

(English] 

SHRI GURUDAS DASGUPTA : Sir, what the hon. 
Minister has said is not the full truth because he is saying 

that NPA has come down both gross and net. WhiJe saying 

so, he has referred to application of a number of laws. This 

is not the fun truth. 

MR. SPEAKER : You ask the question. 

SHRI GURUOAS OASGUPTA : The hon. Minister is 
saying that an NPA is NPA when suit is filed. 

MR. SPEAKER : He did not say that. He said that the 

particulars will be available. 

SHRI GURUDAS DASGUPTA : I am only trying to find 

out what is the distinction between default and NPA. While 

saying so, I would like to know from the hon. Minister how 

much the banks have lost due to compromise, due to 
restructuring of accounts, due to one time settlement. due 

to failure of the banks to add the interest of the period since 

the account became a defaulter's account how much they 

have recovered, how much compromise; and what has 
been recovered as against the total outstanding. 

MR. SPEAKER : For your reply, the whole day will be 
taken if at all he has the figures. 

SHRI GURUOAS DASGUPTA Sir. it is a pointed 

question. 

MR. SPEAKER : But there are too many points. 

SHRI GURUOAS DASGUPTA : Let us know If, by 
applying the law, banks have lost, the country has lost or 

the country has gained. 
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MR. SPEAKER : You cannot have so many queries. 
You are a senior Member. You know only one question is 
allowed. 

SHRI P. CHIDAMBARAM : Sir, Non-Performing Assets 

account is an account where according to the RBI 

guidelines, either the interest is not paid on time or the 

principal dues are not paid on time. Now the RBI guideline 

says the non-payment renders the account a Non-
Performing Account. So, NPA is a classification. Once the 

NPA is classified, banks take steps to recover the money. 

There may be many reasons why a person is unable to 

pay. For example, there could have been flood like it 

happened in Surat or there could have been Tsunami like 

it happened in the East Coast of India. Therefore, banks 

take steps to persuade the borrower to pay the amount. 

Even if he pays a little late, the penal interest is added 

or sometimes the penal interest is waived. Every effort is 
made to recover the amount. However, when at one point 

of time, it becomes clear that the money cannot be 

recovered or he is a wilful defauher who is unwilling to 

pay the amount although he has the resources. a suit is 
filed. Once a suit is filed, he becomes a defaulter. That list 

is available. So, NPA accounts are accounts which proceed 

to a suit and once the suit is filed he becomes a defauher. 

As far as write ofts are concerned, I gave the number. 

I would give it again. In the year 2005-06, Rs. 8,833 crore 

were written off through compromises which means you 

would recover a part of amount and write off the remainder. 

In some cases, small amounts are totally written off. For 

example, I have told a number of banks which have got 

outstanding of less than Rs. 1 lakh running into thousands 

of cases for many years or 10 years or 15 years, in those 

cases whatever the person is willing to pay - Rs. 20,000 
or As. 30,000 - we have accepted that as a compromise 

and written off the remainder. That amount in 2005-06 

comes to Rs. 8,833 crore. 

SHRI RUPCHAND PAL : It has been found that the 

advances and loans taken for certain purposes are being 

diverted for speculative purposes in the capital market. So 

many important committees have observed it. The RBI has 

lamented that stiH there is no effective mechanism to 

monitor the end use. 

May I know from the hon. Minister whether the 

Government is seriously thinking about setting up of an 

effective mechanism to monitor the end use of the loans 
and advances? 

SHRI P. CHIDAMBARAM : Sir, the effective mechanism 
is the bank. The bank is the lender and the bank has to 

monitor the end use of the money. The Board of Directors 

of the banks have to scrutinize the accounts where the loan 

is not repaid on time or the interest is not paid. The Board 

of Directors is squarely responsible for monitoring the 

usage of credit. There is no proposal to set up another layer 

to supervise that. 

MR. SPEAKER : Q. 343 - Shri Hiten Barman - Not 

present. 

Shri Sublata Bose - Hot 
present. 

Q. 344 - Shri Hemlal Murmu - Not 

present. 

Then. we should give up the Question Hour on 
Fridays. 

Q. 345 - Shrl Hari Kewat Prasad. 
(Translation] 

Po.-er Generation 
+ 

*345. SHRI HARIKEWAl PRASAD : 

SHRI KASHIRAM RANA : 

Will the Minister of POWER be pleased to state : 

(a) the number of hydro and thermal power projectS 

functioning in each State as on date, sector-wise: 

(b) the total power generation capacity and the 

actual power generated in each sector during each of the 
last three years, State-wise: 

(c) the percentage increase in power generation, 

during the said period. sector-wise and State-wise: 

(d) the share of public and private sector in adding 
power generation capacity during the uid period, St-. 
wise; and 
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(e) the details of power projects proposed to be set 

up to achieve power generation target set for Eleventh Five 
Year Plan? 

[English) 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 

SHINDE) : (a) to (e) A statement is laid on the Table of 

the House. 

StII'.men' 

(a} State-wise and sector-wise details of hydro and 

thermal power projects functioning as on 30th November, 
2006 are given in Annexure-l. 

(b) and (c) State-wise and sector-wise details of total 
power generation capacity and actual power generated 
during 2004-05, 2005-06 and 2006-07 (April - Noveniber, 
2006) as well as percentage increase in power generation 
over the preceding year/corresponding period of preceding 
year is given in Annexure-ll. 

(d) State-wise/sector-wise capacity addition during 
2004-05, 2005-06 and 2006-07 (April - Noveniber, 2006) 
is given in Annexure-lll. 

(e) Capacity addition aggregating to over 66,400 
MW comprising of about 17,100 MW hydro, about 46,100 
MW thermal and about 3,200 MW nuclear capacity is being 
envisaged during the 11th Plan period (2007-12). 

Annexure-l 

Number of Hydro and Thermal Power Stations Sector/State-wise as on 30. 11.2006 

State . No. of Hydro Stations No. of Thermal Stations Total 

Central State Private Total Central State Private Total Central State Private 
Sector Sector Sector 

2 3 4 5 6 7 8 9 10 11 12 

Haryana o o 5 o 6 6 o 

Himachal Pradesh 3 16 2 21 o o 3 20 2 

JarrmJ and I<ashrrW 2 10 o 12 o 5 o 5 2 17 o 

Punjab 0 13 3 16 o 4 o 4 o 17 3 

Rajasthan o 8 o 8 3 o 4 11 o 

Uttar Pradesh 13 o 14 7 5 o 12 8 19 o 

Uttaranchal 2 13 16 o o o o 2 15 

Chandigarh o o o o o o o o 

Delhi o o o o 4 o 5 4 o 

Sub Total (NR) 8 74 6 88 10 28 o 38 18 102 6 

Goa o o o o o o 1 o o 

Gujarat o 3 o 3 2 21 7 30 2 24 7 

Chhattisgarh o o 2 o 2 3 o 

Madhya Pradesh 7 9 4 o 6 2 11 
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1 2 

Maharashtra o 
Dadra and Nagar 0 
Haveli--

Daman and Diu 

Sub Total (WR) 

Andhra Pradesh 

Kamataka 

Kerata 

Tamil Nadu 

Lakshadweep 

Pondicherry 

Sub Total (SR) 

Bihar 

Jharkhand 

Orissa 

west Bengal 

Andaman and 
Nicobar Islands 

Sikkim 

DVC 

Sub Total (ER) 

Manipur 

Meghalaya 

Nagaland 

Tripura 

Arunachal Pradesh 

o 

o 
o 
o 
o 
o 
o 

o 

o 
o 
o 

o 
o 

o 

o 

Mizoram 0 

Sub Total (NER) 5 

Total (All India) 15 

3 

24 

o 

o 

35 

17 

17 

17 

23 

o 
o 

74 

4 

9 

7 

o 

7 

3 

31 

1 

5 

3 

2 

7 

2 

21 

235 

4 

3 

o 

o 

4 

1 

6 

o 
o 
o 
o 

7 

o 
o 
o 

o 

o 
o 

1 

o 
o 
o 
o 
o 
o 
o 
o 
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5 

27 

o 

o 

40 

18 

23 

17 

23 

o 
o 

81 

4 

9 

7 

8 

3 

33 

2 

2 

6 

4 

2 

8 

2 

26 
268 

6 

o 

o 

5 

2 

o 

o 
o 
4 

1 

o 
2 

1 

o 

o 
o 
4 

o 
o 
o 

o 

o 

2 

25 

7 

8 

o 

o 

35 

5 

2 

2 

9 

11 

30 

3 

2 

19 

34 

2 

5 

66 

8 

22 

5 

5 

9 

23 

73 

232 

8 

3 

o 

o 

12 

6 

4 

2 

7 

o 
o 

19 

o 

o 
8 

o 

o 
o 
9 

2 

o 
o 
o 
o 
o 
o 

2 

42 

9 

12 

o 

o 

51 

13 

6 

5 

17 

11 

53 

4 

3 

3 

28 

34 

2 

5 

79 

11 

22 

5 

5 

10 

23 

77 

298 

10 

1 

o 

o 

6 

2 

o 

o 
o 
4 

1 

o 

2 

o 

1 

o 

5 

2 

1 

o 
7 

40 

11 

32 

o 

o 

70 

22 

19 

19 

32 

11 

1 

104 

7 

3 

10 

26 

34 

9 

8 

97 

9 

23 

10 

8 

11 

8 

25 

94 

467 

12 

6 

o 

o 

15 

7 

10 

2 

1 

o 
o 

26 

o 
1 

o 

8 

1 

o 
o 

10 

2 

o 

o 
o 
o 
o 
o 

2 

59 

18 



17 Ora' AnswelS AGRAHA'fANA 24, 1928 (SAKA) to Questions 18 

Annexure-H 

State-wise and Sector-wise total Power Generation (Thermat Nuclear and Hydro) and percentage increase in 
generation during the period 2004-05 to 2006-07 (upto November 2(06) 

State Sector Capacity 2004-05 2005-06 2006-07 (Apr.-Nov.'06) 
as on Auctal Increase Auctal Increase Auctal Increase 

30-11-06 Generation Generation Generation (over 

generation 

in the 

c0rrespond-
ing period 

of last 
year) 

(MW) (MU) (%) (MU) (%) (MU) (%) 

2 3 4 5 6 7 8 9 

Chandigarh State 2 0 0 0 

Delhi Central 720 5463.6 0.6 5380.6 -1.5 3564.24 2.9 

State 994.9 5708.52 10.6 5598.12 -1.9 3507.92 -5.0 

Haryana Central 430 3161.9 13.2 2952.8 -6.6 1879.18 -5.8 

State 1602.4 7166.79 2.4 9220.85 28.7 7164.38 16.4 

Himachal Pradesh Central 5249 19441 41.4 20328 4.6 15889.25 4.8 

State 396.6 1273.33 -6.4 1291.84 1.5 1082.18 -2.0 

Private 386 1462.82 0.6 1504.44 2.8 1452.93 1.4 

Jammu and Kashmir Central 1170 5650.41 -11.0 6205.37 9.8 4946.16 0.5 

State 481.4 754.83 -18.0 788.37 4.4 769.99 28.1 

Punjab Central 168.2 1050 -4.5 1269 20.9 503.68 -32.0 

State 3262.5 17738.46 -4.7 19848.8 11.9 13582.61 -1.5 

Rajasthan Central 1153 7362.91 3.7 7115.08 -3.4 4157.94 -13.9 

State 2838.8 18408.76 15.5 19448.38 5.6 12880.39 5.3 

Uttar Pradesh Central 8239 53061.86 3.0 55042.41 3.7 38625.42 10.1 

State 4802.6 20873.08 -8.6 20655.14 -1.0 15407.83 13.5 

Uttaranchal Central 900 496.69 -3.0 797.62 60.6 1701.31 185.2 

State 978 3111.13 -8.3 3493.11 12.3 2500.08 -6.7 

Private 400 746.53 
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Chhattisgarh 

Goa 

Gujarat 

Madhya Pradesh 

Maharashtra 

Andhra Pradesh 

Kamataka 

Kerala 

Lakshadweep 

Pondicherry 

Tamil Nadu 

2 

Central 

State 

Private 

Central 

3 

2100 

1405 

48 

1732 

4 

17049 

8311.3 

335.97 

9370.13 

State 6902.7 29387.92 

Private 1700 11292.78 

Private* 515 1516.46 

Central 3760 19170.46 

State 3177.5 16583.55 

Private 13.5 29.75 

Central 1400 2587.06 

State 9722.8 51051.38 

Private 3754 15387.72 

Central 3600 25291.93 

State 6823.4 31162.57 

Private 1640.2 6180.26 

Central 440 2926.25 

State 4958.6 19736.54 

Private 379.7 1070.94 

Privaie* 260 516.33 

Central 

State 

Private 

State 

State 

Central 

State 

Private 

350 

2050.3 

228.8 

10 

620.5 

6370.27 

198.22 

23.41 

32.5 275.69 

2930 18223.32 

5571.6 26418.17 

1164.8 3301.69 

Andaman and Nicobar State 
Islands 

45.4 48.44 

Private 20 89.87 

5 

4.4 

5.0 

-8.9 

6 

16001.3 

9311.11 

302.75 

9729.34 

11.4 30411.91 

12.2 12857.59 

179.3 1800.94 

15.7 20877.57 

-0.9 16109.16 

23.88 

3.6 3714.63 

1.8 50199.59 

4.5 15531.77 

5.1 27432.5 

13.0 30900.32 

1.4 5585.25 

-6.3 2859.58 

3.2 20612.74 

-47.4 584.27 

-32.6 1382.95 

-70.7 

41.7 

-82.1 

358.5 

7598.36 

134.3 

26.73 

-0.5 256.71 

1.4 18099.56 

9.7 26889.66 

-28.5 3741.22 

53.35 

105.49 

7 

-6.1 

12.0 

3.8 

3.5 

13.9 

18.8 

8.9 

-2.9 

43.6 

-1.7 

0.9 

8.5 

-0.8 

-9.6 

-2.3 

4.4 

-45.4 

167.8 

-42.2 

19.3 

-32.2 

-6.9 

-0.7 

1.8 

13.3 

8 

10317.65 

6026.57 

230.01 

6792.25 

21517.32 

7991.4 

1107.97 

14299.46 

10506.92 

14.2 

3726.52 

32643.49 

11363.64 

18218.35 

22704.14 

3307.68 

1629.99 

16956.05 

336.03 

978.59 

440.82 

5123.23 

149.28 

18.87 

184.61 

11517.24 

19781.38 

3158.86 

54.66 

71.11 

9 

-5.5 

-1.2 

9.1 

4.0 

12.0 

-7.0 

-10.6 

4.4 

1.1 

19.5 

60.6 

-'.0 
7.1 

20 

5.5 

13.6 

-12.2 

-16.8 

44.6 

26.5 

20.8 

77.3 

2.9 

37.8 

6.7 

0.6 

-7.5 

10.4 

61.5 

66.2 

1.6 
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2 3 4 5 6 7 8 9 

BIhar Central 840 6082.1 1.8 6572.3 8.1 4126.88 -2.0 

State 584.9 204.01 -49.5 195.86 -4.0 87.23 -32.4 

Jharkhand Central 1756.5 4508.09 7.2 4789.52 6.2 3570.56 18.6 

Sta,e 1390 2218.54 -13.1 2424 .. 59 9.3 2341.61 67.4 

Privatet 360 811.43 1890.42 1230.74 23.3 

Orissa Central 3470 19444.4 41.5 24714.86 27.1 18045.66 16.2 

State 2281.5 10029.48 12.1 8122.36 -19.0 7525.01 42.0 

Private. 4» 1094.38 -3.9 913.8 -16.5 586.38 29.1 

Sikkim Central 60 369.64 7.1 352.05 -4.8 133.44 -54.3 

State 37 61.21 70.0 33.92 -44.6 23.67 5.2 

West Bengal Central 2850 16039.27 4.8 19233.19 19.9 12279.97 1.1 

State 3561.5 17580.91 6.4 17753.06 1.0 12012.47 2.9 

PriVate 1069.2 7238.48 8.2 7826.62 8.1 5508.89 2.0 

Arunachal Pradesh Central 405 1641.51 68.7 1411.86 -14.0 855.08 -30.0 

State 10.5 2 -81.8 0 -100.0 0.71 

Assam Central 516 2528.68 11.8 2825.44 11.7 1916.24 -5.9 

State 574.5 755.39 6.8 810.92 7.4 515.98 -6.1 

Private 24.5 136.33 9.1 121.28 -11. 0 71.76 -13.6 

Manipur Central 90 629.07 24.8 586.15 -6.8 377.5 -5.2 

State 36 0 0 1.52 

Meghalaya Central 50 194.98 -5.3 197.58 1.3 128.37 -29.3 

State 185.2 615.19 17.2 509.5 -17.2 289.9 -25.4 

Mizoram State 22.8 0 0.03 2.23 

Nagaland Central 75 254.16 55.0 183.02 -28.0 162.92 0.5 

State 24 0 0 0 

Tripura Central 84 571.18 0.9 638.21 11.7 425.58 3.6 

State 126 554.2 7.2 483.99 -12.7 368.31 6.8 

Bhutan Import 1764.12 2180.37 36.1 

Total 121392.3 587416.06 5.2 617510.44 5.1 436299.29 7.3 

lCommitted supply from captive units for injection into the grid . 
• Surplus capacity depending on availability and their demand. 
Note : Does not include generation from Renewable Energy Sources. 
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AnnaurHII 

Hydro, Thermal and Nuclear Capacity Addition during the ptNiod 2004-05 to 2006-07 (upto November. 2006) 

State Sector Capacity Addition (MW) 

2004-05 2005·06 2006-07 (April -
Nov. '06) 

2 3 4 5 

NORTHERN REGION 

Haryana State 500 

Himachal Pradesh Central 

State 84 

Rajasthan State 

Uttar Pradesh Central 500 500 210 

State 210 

Uttaranchal Central 280 500 

Private 400 

WESTERN REGION 

Gujarat State 475 997 200 

MacIIya Pradesh Central 500 500 

Slate 60 

Maharashtra Central 540 1280 

SOUTHERN REGION 

Andhra Pradesh Central 500 

State 

Private 453 137 

Kamataka State 165 110 

Tamil Nadu Central 

State 150 30 

Private 70 87.8 14.8 

EASTERN REGION 

Jhart<hand Private 120 

Orissa Central 1000 
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1 2 3 4 5 

West Bengal Central 210 

Andaman and Nicobar State 6 

NORTH EASTERN REGION 

Auam Central 

Mizoram State 22.92 

Tripura State 21 

Total Central 2710 1320 2490 

State 1168.92 1488 374 

Private 70 660.8 551.8 

Grand Total 3948.92 3489.8 3415.8 

Note : Does not include capacity addition in renewable energy sources. 

SHRI SUSHILKUMAR SHINDE : Sir, at Annexure-III, 
the total capacity addition during 2005-06 has been shown 

at the bottom in the fourth column as 3489.8 MW which 
should actually be 3468.8 MW. With this correction,it is 
laid on the Table. 

MR. SPEAKER : All right 

(Translation] 

SHRI HARI KEWAl PRASAD : Mr. Speaker, Sir. the 

reply given by hon'ble Minister of Power in reply to my 

question clearly shows that the generation of power Is not 

being augmented in the country at the desired pace due 
to which there has been a shortfaU of eight to ten per cent 
in the power supply in comparison to demand. For the 

de\lelopment of the country, it is very necessary that 

agriculture and other sectors get power supply as per their 

requirement. Satisfactory progress has not been made In 

setting up power plants and enhancing the capacity of old 

power plants in the public sector. In addition. we are not 

getting required cooperation from the private aec:tor. 
DIscrimination is also being made against the States in 
the matter IX power generation and supply. With your 

permission I would like to know from hon'ble Minister 

whether the Government are likely to take aeme concrete 

Itep8 to aort out the hurdles in eettIng up gall bMedpower 

plants at Dadari in Uttar Pradesh in private sector 80 that 

it is completed at the earliest. 

[English] 

MR. SPEAKER : You forget about the preface. 

(Translation] 

SHRI SUSHILKUMAR SHINDE : Mr. Speaker, Sir, 
hon'ble Member has rightly said that the generation of 

power has come down. There has been a deline In power 
generation during the Tenth Five Vear Plan. When I was 
having a detaHed discUSSion with the offiCers in this regard, 

It was brought to my notice that NTPC and National 

Hydroelectrk: Power Corporation are our undertakings are 
supplementary undertakings. The states should generate 

more power. I have observed that where there is scarcity 

of power and the demand of power is about lour to five 

thousand mega watt. the targets for generation of power 
have been fixed for three to three and half thousand mega 

watt only. II work is done in this manner, then we will never 

be able to meet the power demand in the country. Hence. 
I have insbucted my Secretary to convene a meeting of 
the power Secretaries of the States on 18th of this month 
and have inaIructed to fix the taIgets for each State in 
proportion to the deficiency of power in the respective 

States. He has raised the caae of Uttar Pradesh, I have 
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seen it in the eight and ninth plan and I would like to tell 
you one thing as to how this mistake has constantly been 
committed. While, during the tenth plan their requirement 

of power was 3061 mega watt a target of only 710 

megawatt was fixed for them. Though, the requirement of 
State is around 3000 megawatt they have generated just 

210 megawatt of power. This capacity could further be 
enhanced upto 420 megawatt at the most. We are still 

monitoring it. Less power is being generated in the country 
due to fixing this type of targets. But. recently we have 

changed our policy in such a way that the targets for the 
States will be fixed in proportion to the deficiency of power 
in the concerned State. In addition to this the central utilities 
wiD continue to play their supplementary role. Presently, 

the position is reverse in which the utilities which are 
supposed to play a supplementary role have to generate 
more power while the States are sitting quietly. The 
demand of power cannot be met in this manner. As our 

Prime Minister has rightly said that power generation work 
should be carried out in the country in full swing so, we 
want to act will full vigour. 

Mr. Speaker, Sir, I would like to take this oppor1unity 

to tell you that we want to change our hydroelectricity 

policy. Around one Iakh fifty thousand megawatt electricity 
could be generated in the entire Himalayan range. But, so 

far we have been able to exploit just twenty per cent of 
it. Though. we have the potential to generate electricity at 

cheap rates at leas than one rupee fifty paise per unit but 
today we are generating electricity at the cost of four to 
six rupees per unit. Therefore. we propose to formulate a 

new policy and a new hydroelectricity policy will be 

introduced soon. 

The hon'ble Member has asked about the Dadari 

Power Plant. The said plant is being set up in private sector. 

I have to coHect the details before answering his questions. 

SHRI HARI KEWAL PRASAD : Mr. Speaker, Sir, the 

statement given by the hon'ble Minister with the reply of 
the question suggests that there has been diecriminatIon 
against some States. With this I would Hke to say that due 

to the discriminatory policy of the GovemrnenI against 
some States, Uttar Pradesh has been neglected and If the 
Govemment of Uttar Pradesh has started lis own protect 

in Dadari, it is the duty of the centre to remove the hurdles 

coming In the way of the said project. 

In addition to that, I want to know as to what are the 
plans that have been formulated to remove the hurdles 

coming in the way of progress althe· central level. 

SHRI SUSHILKUMAR SHINDE : Mr. Speaker, Sir, there 
is no discrimination at all against any State, be ruled by 
Congress or any other party. Regarding Dadari, project I 

would like to tell you that they have some problema about 
petroleum. But our unit at Dadari is functioning weB. It hu 
more P.LF. and we will run it properly. I would Uke to ueure 
you in this regard. But they have same drawbacks in -Uttar 

Pradesh. I have just spoken to the Chief Minister. I have 

spoken to their Power Minister. They are going in for 
capacity addition. I welcome it. 

MR. SPEAKER: Shri Kashi Ram Rana - Not present. 

SHRI AVINASH RAJ KHANNA : Mr. Speaker, Sir, I 

would like to say that the list provided by the hon. Minister 
does not contain any mention of any of the centrally 
sponsored hydro thennal projects fOf' Puniab. I would like 

to ask a question whether the Government have arry such 
plan. As we all know that the State of Punjab faced 
terrorism for 10-12 years. The industries are in a bad shape 
in the aftermath of the terrorism. Lesser number of 
industries are being set up bee8l1M of shortage of power. 
The industries are shifting their base from Punjab to those 
states with more and better facilities such as Himachal 
Pradesh or Jammu and Kashmir. BesIdes, power is .-0 
needed for agriculture. The electricity engine is cheaper 

than diesel engine. The farmers cannot afford it. My 
question is whether the Govemment purpose to set up any 
hydro, thermal or nuclear power project In Punjab in view 
of the demand of electricity. If 80. the time by which the 
work is likely to be commenced and CDq)Ieted. 

SHRI SUSHILKUMAR SHINDE : Sir, the power In 
Kashmir and Himachal Pradesh is moslly generated 
through hydro. Where, there Is availability of hydro, where 
there are rivers ftowIng, power Is generated from the river 
waters or from water tank. But the caM of Punjab Is 
different. Power Is proYided there at cheaper ratee after the 

construction of Bhakhra Nanga! Dam. But I would like to 
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inform that we have thought of undertaking more and more 

non-conventlonal work there. Hon'ble Minister is going 

there to lay the foundation stone on the 19th instane. 
Probably I am also invited. I may also go there because 

if hydropower cannot be generated in a State, we can 

generate power through non-conventional ways. But we 

will also examine the possibility of nuclear capacity there. 

We would also explore the possibility of thermal power 

because it is necessary that each State gets electricity. The 

hon. Member had just said that I stated in the reply that 

it is a State problem. The Centre has supplementary role 

only. The State would have to do major work in this regard 

and we would certainly assist them. 

SHRI J'YOTIRADITYA M. SCINDIA : Mr. Speaker, Sir, 

the power sector is one such a sector which affects the 

life of fNery citizen in the country. So many times I have 

stated in the Parliament that we should not pay attention 

to the outlets, but to the outComes. APDRP is one of the 

ambitious schemes of the Centre. This scheme was 

approved with a cost of Rs. 8.5-9 crore for Guna and 

Shivpuri towns four years back. The scheme has not been 

implemented fuDy till now. In fact, the Government 

Company of Madhya Pradesh has written that this project 

may be abandoned. I would, therefore. like to know from 

the hon. Minister, through, you as to what are the steps 

taken by the Government against those responsible for the 
non-implementation of this scheme in the State or for the 

slow pace of its implementation or for the project being 

abandoned midway, because the farmers and the 
commonman in Madhya Pradesh are badly suffering in the 

power sector. 

SHRI SUSHtLKUMAR SHINDE : Mr. Speaker, Sir, hon. 

Member Scindla~ had mentioned about outlets and 

outcomes. But I would li~ to tell him that I would cet1ainly 

enquire about the funds aHocated for Guna and Shivpuri 

under APDRP. The work there will not be stopped and for 

this I would urge the Chief Minister. I would myself look 

into the difflCUhies. 

[English] 

SHRI KHAGEN OAS : Sir, against a capacity addition 

of 1018 MW in the North-Eastern Region during the Tenth 

Plan period, only 280 MW have been added resuhing in 

severe power shortage in the Region. There are three 

power projects which have been delayed in Tripura, 

namely, the Pal.akana Project, the Monarchak Project 

and 21 MW Barmura Project. May I know from the hon. 

Minister by when will these projects be commissioned and 

what steps is the Ministry of Power taking to ensure that 

there is no time overrun during the Eleventh Five Year 

Plan? 

MR. SPF:AKER : Are these Central Projects? 

SHRI KHAGEN OAS : Yes, Sir. 

SHRI SUSHILKUMAR SHINDE : Sir, the hon. Member 

knows and also the Members of their State know that 

recently we had a meeting with the Minister for Petroleum 

and Natural Gas in which I myself was there as also the 

Chief Minister. We have taken a decision on the Monarchak 

Project. I must tell you that though it was a little difficuh, 
I personally intervened and we have seen and helped in 

the percentage of equity of these projects. I assure this 

House that, as far as Tripura is concerned, the Government 

will take special care on these projects and, in the entire 

North-Eastern Region, we are going to have special 

monitoring of these projects and you will soon find the 

result of it. 

India's Rank In Trade 

+ 
*346. SHRI NIKHIL KUMAR : 

SHRI AOHIR CHOWDHURY : 

Will the Minister of FINANCE be pleased to state : 

(a) whether the World Bank and the International 

Finance Corporation (IFC) have ranked India at 134th 

pOSition among 175 countries on various parameters of 

business environment; 

(b) if so, the reaction of the Government thereto; 

(c) whether the poor ranking of India by World Bank 

and IFC has an adverse impact on the economy of the 

country; 

(d) if so, the details thereof; and 
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(e) the steps taken by the Government to improve 

its ranking? 

THE MINISTER OF FINANCE (SHRI P. 

CHIDAMBARAM) : (a) to (e) A statement is laid on the Table 

of the House. 

(8) Yes, Sir. 

(b) The Government disagrees with the ranking 

reflected in the ·Ooing Business 2007: How to Reform". The 
Report's findings are based on a selective methodology 
which excludes many parameters that are relevant to 

business; is based on survey with very limited scope 

covering only some industries in one city; does not take 

into account the policy initiatives of the Government; and 

does not involve consultations with major stakeholders like 
Government and Industry AssocIations. Some of these 
limitations of methodology have been ackno.:stsdged in the 
Report itseH. It is not surprising, therefore, that the findings 
of the study are at variance with the widely accepted view 

that India is a major emerging economy in the wortd. The 

views of the Government have been conveyed to the 

Management of the World Bank and IFC through our 

Executive Director. 

(c) No. Sir. The GOP growth rate for FY 2005-06 

was 8.4% and for the first half of the current FY it is 

9.1%. 

(d) Does not arise. 

(e) Improvement of various parameters of business 

environment is an ongoing process and the Government 

is addressing it continuously through various policy 

initiatives. 

SHRI NIKHIL KUMAR : Sir, I have seen the written 

reply given by the hon. Minister. It is true that, whoever has 

done this ranking, I am not aware of the practice fo8owed. 

But it has given an impression that since it has been 
published, it may have an unfavourable impact on our 

foreign investors. So, we need to be particularly careful as 

to whether there is any kind of cflSCOUragement to foreign 

investors. May I request the hon. Finance Minister to kindly 
let US know as to what is the volume of profit earned by 

foreign investors? I would Uke to know whethefthe18 
profits have been earned with delay? Has there been any 

difficulty? What is the speed at which they have been 

earned? 

SHRI P. CHIOAMBARAM : This Question has nothing 

to do with the profits earned by foreign investors. I have 

the information but I cannot furnish it today. 

MR. SPEAKER : Yes, you are right. 

SHRI P. CHIDAMBARAM : This is about a study done 

by an organization which gives a ranking. Why are we 
getting excited about it? I have got several other studies 
which rank India far higher. I have got studies which say 
that India is the second best investrneat destination. I have 

got studies which say that India is the best perfomler in 

Asia. I do not think should we get excited about the study? 
We disapprove of this study. 

SHRI NIKHIL KUMAR CHOUDHARY : We accept 

the hon. Fmarice Minister's advice. We will not get 
excited. But, at the same time, we need also to clear an 

~ion that there are laws and procedures in this 
country which delay the entire process of seeking redress 
in a court of taw. That might, in some way or the other, 

discourage foreign investors. We need to remove any 

obstruction from the smooth conduct of business dealings. 
We need to remove such laws and court procedures. 

Would the hon. Finance Minister like to make any comment 

on that? 

SHRI P. CHIDAMBARAM : I generally share the 

sentiment expressed by the hon. Member. There are stin 
laws in this country which are compIicaIed. which are 
complex and the procedures are cumbersome. One such 
law is the insolvency taw. The other law is the bankruptcy 

law. These are being examined by the Ministry of Law and 

the Ministry of Company Alfan. In fact, when this study 
carne out on the 27th of September, the Department of 

Industrial Promotion and Policy issued a Press Note 
contradicting the study and setting out the various steps 
that have been taken to improve the business envtronment 

in India. His not my case that the busineu environment 

in India Is pe~, I agree that the environment can be 
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improved. But I do not agree with the conclusions of this 
study. But the point he made about complex and 

cumbersome procedures in our law is a valid point. It is 
well taken. I witl pass on this sentiment to the Minister of 

Company Affairs. 

SHRI AOHIR CHOWDHURY : The growth of the world 

economy and: trade in 2006 remain firm including the 
strong growth of merchandise trade across major econo-

mies. The world commodity prices witnessed a firming up 

in early 2006 reflecting a strong global demand also. In 

this connection, I would like to know from the hon. Minister 

as to what is the share of our merchandise sector in the 
global field; whether the services sector has been losing 

its ground; whether we are taking any special initiative 

to explore the markets of latin America and Africa 

where agricultural imports and exports have a huge 

potential. 

MR. SPEAKER: He will communicate all these things 

to the respective Ministries. 

SHRf P. CHIDAMBARAM : My colleague the Com-

merce'Minister will surely answer this question. But, if I 

reooJIeot, our share of world trade has just crossed one 

per cent, I think. It is a rising share and I think it will 

continue to rise. 

OR. K.S. MANOJ : The question that I intended to put 

was partially answered by the hon, Fmance Minister. Does 
the Government disagree with the World Bank, tFC, lSI 

ranking? I would like to know from the hon. Minister 

whether there is any other intemationaUy accepted studies 

in this regard. If SO what is the position of India in this 

ranking? I would also like to know in which of the trades 

India ranks high. 

SHRI P. CHIDAMBARAM : There is no internationally 

accepted study. There are several studies. For example, the 

IFC's Press Release for 2006 ranks India as the top 

performer in South Asia. The AT KEARNEY FBI Confidence 

Index, 2005 said that India ranks just below China in terms 

of attractive investment destination. 

The UNCTAD World Invest Report, extracts of which 

I have, ranks India, based on expert respon~. as third 

after China and US and based on responses from 
corporations as second just after China. The World 

Economic Forum Indices place India several notches 

above China and several notches above several Asian 

countries. In fact, India ranks 27 in the Business 

Competitiveness Index and China is at 64. I don't think the 

Chinese get excited about this. I don't think we should get 
excited about it. 

SHRIMATI JAYAPRADA : Thank you, Mr. Speaker, Sir, 

for giving me this opportunity. The hon. Finance Minister 

is very intelligent and he always looks folWard to talk 

about the economic revolution. I would like to know 
whether we are looking forward to merchandise the global 

trade. 

Sir, many international organizations are looking 

forward to invest in India in a big way, but there is a 

difficulty for them. Many people, the big companies are 

really interested to come and invest in India, but due to 
the long time taken to give clearance creates difficulties 

for them. 

MR. SPEAKER: This does not really arise out of the 
main question. 

SHRIMATI JAYAPRADA : Sir, this is very important. 

MR. SPEAKER : There are sornany important 

things. 

SHRIMATI JAYAPRADA : Sir, let me complete it. 

There is no single window clearance system now for 

starting a business in India. So, how will the people come 

here if they have to wait for so many years to get clearance 

to start a business? Then, administrative delay ,is also 

there. So, I would like to know from the hon. Minister as 

to whether there is any proposal to have a single window 
system to clear the business proposals quick/yo 

Secondly, is there any high-powered Committee to 

monitor these things? 

MR. SPEAKER : I don't think it arises out of the main 
question, but it depends on him. If he obliges, he can 

answer. 
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SHRI P. CHIOAMBARAM : Sir, this notion about a 

single window system etc .. I think some of these are myths 

which we propagate ourselves. Regulatory approvals have 

to be obtained from regulatory agencies. If you have to 

obtain the RBI approval, you have to go to the RBI. if you 

have to obtain the State Government's approval, you have 

to go to the State Government and if you have to obtain 

a municipal approval for building, you have to go to the 

municipatiIy. How can all these be put under a single 
window? What is important is, how long does it take to 
start a business. Even in this study - again let me make 

it clear I disagree with this - it has been found that it takes 

16.6 days to start a business in OECD countries which are 

the most advanced. wealthy countries. In the region in 
which we are. it takes 32.5 days. In India. according to this 

study. it takes 35 days. I don' think there is a great 
difference between 16 days and 35 days to start a 

business. Of course. we must try to bring 35 to 20 or to 

15. But, as I said, these are matters that we should take 

in our stride. 

The point is. do we have a good business environment 

in India? I believe we have. Is the environment improving? 

I believe it is improving. Is there scope for further improve-

ment? I agree there is scope for further Improvement. 

MR. SPEAKER : The only point is. whether the Wood 

Bank and IFC have been told that you do not agree with 

this. 

SHRI P. CHIDAMBARAM : I have, Sir. We have told 

them that we do not agree with this Report. 

{Translation} 

Rajly G8ndh1 Gnlmeen V1dyut1karan Yotana 

+ 
*347. SHRI GIRDHARI LAl BHARGAVA : 

SHRI D.P. SAROJ : 

Will the Minister of POWER be pleased to state : 

<a) whether certain State Govemments have formu-

lated schemes to cover some districts of their States under 

the Rajiv Gandhi Grameen Viclyutikaran Yojana and 

submitted to the Union Govemment for approval during the 
last three years; 

(b) if so, the details thereof, State-wise; 

(c) the details of the schemes that have been 

accorded approval during the current financial year 
and the amount Involved in these schemes; State-wise; 

and 

(d) the funds released to each State under the 

Yojana during the last two years? 

[English) 

THE MINISTER OF POWER (SHRt SUSHILKUMAR 

SHINDE) : (a) to (d) A statement is laid on the Table of 
the House. 

(a) and (b) Yes, Sir. Twenty seven States participating 

in the implementation of Rajiv Ganc:lri Grameen Vldyutikaran 
Yojana (RGGVY) (except Goa and Delhi) haIM so far 
formulated and submitted 575 draft Detailed Pro;ect 

Reports (DPAs) Involving an outlay of Rs. 2&n2.31 crore 

covering S46 distric:t8 since the launch of RGGVY in April 
2005. State-wise details are presented at Annexure-I. 

(c) Sanction has been accorded to 317 OPAs for 

316 distric:tII involving an outlay of As. 11514.23 crore 

covering electrification of 69534 un-electrifiedld 
tied viRages and intensive electrification of 165124 villages 
in 27 States. Further, "in-principIe" approval has been 

accorded to 144 projedB for 136 districts for eleclrlficallon 
of 21105 un-eIectrified viIIeges and intensive electrification 

of 88829 electrified villages involving outlay of As. 5892 

crore to take up preliminary activities uptiI tendering, tender 

evaluation etc. Work can be awarded on approval of XI 

Plan outlay. 

State-wise details are presented at Annexure-tl. 

(d) The implementing states so far hav.avalled 

As. 2480.41 crore under the sanctioned RGGVY projects. 

State-wise funds released as on 08.12.2006 is at 
Annexure-III. 
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State-wise Details 01 Draft OPR. 18Cei~ under RGGVY Scheme 

i As on 08.12.2006 

81. Name of State Total Total Tot_I ViUages covered for household electrification Total Total No. of I No. No. of No. of Coat of under the project No. of No. of BPL HHs 

projects DIstricts Protect No. of No. of No. of Total No. habitations connec- to be 
received involved (As. Lakh) un-electrl- de-electrl- electrified of villages covered tions electrified 

fled fled villages covered under the proposed under the 
viUag .. villages fOr Protect 10 be prof8ct 

household released 
electrifIca- to rural 

lion households a; 
(Incl BPL i HH) 

-< 
2 3 4 5 8 7 8 9 10 11 12 J 

1. Andhra Pradesh 28 22 80493.81 0 0 27495 27495 78319 3957585 2592808 J ... 
2. Arunachal Pradesh 18 18 58119.87 1802 331 1788 3901 364 78438 40810 I 
3. Assam 21 21 128390.43 3072 3831 12788 18494 36428 1341938 953044 I 
4. Bihar 43 38 333058.82 14087 10488 5805 30158 27599 5077218 2808498 

5. Chhattisgarh 15 15 98848.49 951 179 18979 18883 32846 1457589 770372 

a. Gujarat 25 25 30817.12 0 0 17934 17934 15923 1595853 955150 

7. Haryana 18 18 18570.38 0 0 5985 5985 3318 569888 224073 

8. Himachal Pradesh 12 12 45429.80 97 0 11389 17488 18808 44444 12483 a-

9. Jammu and KashmIr 12 12 35857.19 198 8 5944 8150 20387 294433 134815 I 10. Jharkhand 22 22 281327.82 18985 2774 7822 27381 79099 2928280 1893281 

11. Karnataka 28 28 81336.95 132 0 28895 28827 47448 2005323 902373 8: 
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Annex""" 

Detall$ of project senctionedIApproved "In-Principle" under RGGVY by Monitoring Committes on RGGVY 

14.12.2006 

SI. No. of No. of No. of un- No. of No. of un-electrified Total 
No. projects Districts electrified electrified Rural Households Projects 

villages vinages covered Cost in 
covered covered Rs. Lakh 

Total BPL households 
(Inc. BPL) , 2 3 4 5 6 7 8 9 

1. Anethra Pradesh A 17 17 0 21623 3166161 2114317 64815.60 

B 5 5 0 5215 633052 385200 13362.87 

2. ·Amnachaf Pradesh A 2 2 237 321 7230 4377 4330.11 

B 14 14 1896 1447 69208 36433 53789.57 

3. .A88am A 7 7 1831 3926 445804 329668 30044.38 

B 8 8 2416 4873 341596 278036 47563.78 

4- Bihar A 29 29 18959 169 1196385 1008898 169438.47 

B 9 9 3895 3932 2745435 965397 100855.98 

5. Chhattisgar.h A 5 5 166 5642 494414 271170 23653.45 

~ Gujarat A 9 9 0 7347 580071 412628 12922.71 

B 16 16 0 10587 1015782 542522 17694.41 

7. Haryana A 6 6 0 1820 205646 92948 7699.57 

B 12 12 0 4165 364040 131125 10870.79 

8. Himachal Pradesh A 0 1118 2531 647 2502.36 

B 3 3 4100 11519 3587 7348.98 

9. Jammu and Kashmir A 4 4 108 2044 126104 71914 14592.77 

B 6 6 76 3227 152316 57538 15163.14 

10. Jharkhand A 11 11 75~ 4226 1256561 777234 106738.49 

B 7 7 8500 2296 1166549 830501 99827.92 

11. Kamataka A 26 26 132 28695 2005323 902373 61336.95 

12. Keral. A 7 7 0 373 227320 122187 22175.75 

B 7 7 0 704 230928 84554 ~25.2~ 



43 Oral AnsweIs DECEMBER 16. 2008 10 Questions ... 
1 2 3 .. 5 6 7 8 9 

13. Madhya Pradeeh A 16 16 176 17998 1254435 625114 80946.91 

B 5 5 77 5977 432018 212643 38295.40 

14. Maharashtra A 17 17 0 20881 13M893 1016583 21481.37 

15. Manipw A 3 3 2 ... 393 41622 26622 9462.64 

B 1 1 251 3M 34645 22586 5780.09 

16. MeghaIaya A 3 3 193 1831 55888 37869 8171.20 

17 Mizorarn A 8 8 137 570 443M 27417 102 .... 88 

18. Nagalanc:l A 3 3 12 373 35601 22908 2589.27 

B 2 2 20 111 28947 15533 1591.98 

19. 0riI8a A 4 3 1329 3353 472752 32~ 40977.25 

B 5 5 1920 7579 7MOSO 444086 54802.12 

2O.Punjab A 1 0 982 89125 25004 2287.11 

B 18 18 0 10878 335898 123858 12195.91 

21. Raiuthan A 27 26 1820 18239 1064622 747711 48092.21 

B 12 6 1974 16015 1085944 891618 44379.79 

22.SIckim A 4 4 25 418 28166 11458 5825.82 

23. Tamil N8du A 18 16 0 7758 1125715 388087 26501.26 

B 13 13 0 5379 782228 196948 18333.33 

24. Tripu,. A 1 48 72 20MB 13119 1957.77 

B 1 79 78 88438 45589 3232.14 

25. Uttar Pradesh A 84 85 30802 3287 1894075 1120648 271951.59 

B 2 0 0 1932 368~ 56853 34371.79 

26.1Jttan1ncha1 A 13 13 1489 14105 357309 281815 84389.43 

27. West Bengal A 13 13 4283 0 145918 97847 38503.58 

Total A 317 316 895M 165124 17518353 10874786 1151422.67 

B , ... 136 21105 88829 10801585 5324585 589185.98 

Grand Total 481 452 90839 253953 28119938 16199371 1740608.64 

A - Pr0ject8 Sanctioned. 
B - Projects Approved "In-principIe". 
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AntIfIXIII'fI-II 

SI. State Funds released 
No. for viUage 

electrification! 
BPL during 

2005-06 
(RsJcrore) 

2 3 

1. Andhra Pradesh 0 

2. Arunachal Pradesh 0 

3. Assam 0 

4. Bihar 381.976 

5. Goa 0 

6. Gujarat 6.500 

7. Haryana 0 

8. Himachal Pradesh 0 

9. Jammu and Kashmir 0 

10. Karnataka 84.184 

11. Kerala 0 

12. Madhya Pradesh 0 

13. Maharashtra 0 

14. Manlpur 0 

15. Meghalaya 0 

16. Mizoram 0 

17. Nagaland 0 

18. Orissa 3.500 

19. Punjab 0 

20. Rajasthan 74.982 

21. Sikkim 0 

22. Tamil Nadu 0 

AGRAHAYANA 24, 1928 (SAKA) to Questions 46 

Fund released 

for village 
electrification! 
BPL during 

2006-07 
(RsJcrore) 

uptill 8-12-2006 

4 

19.800 

45.715 

3.270 

12.330 

50.136 

104.660 

0.000 

30.428 

2 3 4 

23 Tripura 0 

24 Uttar Pradesh 812.607 492.783 

25 West Bengal 115.421 60.609 

26 Jharkhand 3.500 0.000 

27 Chhattisgarh 0 15.970 

28 Ultaranchal 59.441 47.139 

Sub-Total 1542.111 882.840 

BPL claims 55.46 o 
Grand Total 1597.571 882.840 

[Translation] 

SHRI GIRDHARI LAL BHARGAVA : Mr. Speaker, Sir, 

I am not sitting at my seat as per rule. May I ask my 
question from here? 

{English] 

MR. SPEAKER : Okay, but not every time. You 
cannot go on switching your seats. But I appreciate your 
candour. 

[Translation] 

SHRI GIRDHARI LAL BHARGAVA : Mr. Speaker, Sir, 

you are very kind. 

Sir, Rajasthan is one of the most backward States of 

the country where people have to suffer a lot due to power 

cuts. The State Government is earning a bad name for itself 
and it is being charged that it does not provide power to 
its people. The State Government is not at fault in it. I would 

like to submit that all the schemes forwarded to centre 80 

tar are very good schemes. My first question is as to how 

many schemes have been sanctioned viRage-wise and 
whether these schemes have been completed? 

SHRI SUSHILKUMAR SHINDE : Mr. Speaker, Sir, it is 

true that there is shortage of power in Rajasthan, I have 

myself spoken to the Chief Minister in this regard. The Chief 
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Minister aggressively setting up the units for power 

generation. I have just laid a foundation at one place 

recently. I am again going to Suratgarh on 9th instant for 

laying another foundation stone. I have just stated in my 

reply to the first question that the States will have to 

generate power. They have taken steps in this direction. 

We are conducting meetings with them. Till now, 323()5 

villages have been included under Rajiv Gandhi 

Rural Electrification Scheme so far. Out o~ 32305 villages, 

30014 viUages have since been provided electricity till 

date. 

SHRI GIRDHARI LAl BHARGAVA : Sir, I am just asking 

about the Rajasthan. People are stiU unhappy there. Due 

to shortage of power. kerosene and gas have also become 
scarce, and people are Worried. I, therefore, request the 

Government to fix a date for the completion of the 

unfinished work in Rajasthan Including the villages. twould 

also·tke to know whether the Government of Rajasthan 

have forwarded some more project proposals for approval 

and if so, the time by which these projects are likely to 

be approved. This is my simple and direct question. 

SHRI SUSHllKUMAR SHINDE : Mr. Speaker. Sir, we 
are paying speciaJ attention towards Neyvelli and nuctear 

plant for Rajasthan. We are discussing it time and again 

with the Power Secretary and the Chief Minister. Firstly, they 

needed a Coal block; I have discussed this with hon. Prime 

Minister. I have myself discussed the Coal block issue with 

the Coal Minister, which they are asking for. We are always 

ready to extend all assistance required by the State for 

~er generation, but they have to add the capacity 50 

that power supply is facilitated. When winter sets in, we 
try anyhow to provide electricity to the State suffering from 

the cofd wave. I have already spoken to the C<?al Minister 

two days back on the issue raised by the hon. Member. 

. . .(lnterruptions) This is necessary or otherwise ~ 

cannot be generated there. Above the matter raised by the 

hon'bIe Member I would call the officers and ask them 

about the shortage. This approach is not just for one State. 

We are working for every State. If the Chief Minister or the 

-Power Minister cannot come, we call their secretaries and 

explain them that they have to do it. At present, we are 

taking some strict measures, so you have to bear with it. 
Not only that, on the one hand, we are taking strict 
measures, and on the other, we are providing them loans 

through REC and PFC. 

[English] 

SHRI ARJUN SETHI : Mr. Speaker, Sir. Rajiv Gandhi 

Grarrieen Vidyutikaran Yojana was started in April, 2005 

and it was targeted that all the unelectrified and de-

electrified villages allover the country will· be electrified 

by the year 2009. Now, the hon. Minls1erhasstated that 

only 23,000 and odd villages have been electrified so far. 
Whatever has been targeted, I think, that target would not 

be fulfilled by 2009. 

MR. SPEAKER : Put your question. 

SHRI ARJUN SETHI : Now, it is almost clear. Eartier 

it was intended that all the villages having population of 

300 and below, would be electrified under Minimum. Needs 

Programme (MNP). Also, MNP includes Rajiv Gandhi 

Grarneen Vldyutikaran Yojana. I would· Ike to know from 

the han. Minister whether this stipuIaIic)n that aU the 

villages having population of 300 would be electrified win 
be dOne under MNP or under Rajiv Gandhi Grameen 

Vidyutikaran Yojana. It is because it creates confusion now. 
I hail from a State, from a district where peopte say thai 

it would not be covered under MNP. 

MR. SPEAKER : Arjunji. you have specifically asked 

whether it is under MNP or under Rajiv Gandhi Grameen 

Vidyutikaran Yojana. 

SHRI SUSHILKUMAR SHINDE : While considering the 

Plans, in the Eighth Ptan, in the Ninth Ptan, the Rural 

Development Electrification Schemes were there but since 

5th of April, the scheme was switched over to Rajiv Gandhi 

Grameen Vidyutikaran Yojana. The definition has itself 
changed now and it will be covered only under Rajiv 

Gandhi Grarneen Vidyutikaran Yojana. All the hamfets are 

also taken there; that is why this figure has been 

increasing. We are in touch with all the States to help them. 

I would like to bring it to the notice of the House that in 
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the Eighth Plan, entirely 11,000 villages were done; and 

in the Ninth Plan. 14.000 were done. But, from April, 2005, 

if you take it into consideration. 23.000 villages have been 

completed so far. Now, I am quite sure that we will be able 

to fulfil all the promises that we have made. In 2009 the 

entire country's electrifICation in the rural areas will be 
done; and by 2012, every house of this country will get 

electrified. 

SHRI SUNIL KHAN: I would like to know from the hon. 

Minister why in West Bengal a very less project is provided 

through Rajlv Gandhi Grameen Vidyutikaran Yojana though 
the proposal for the project was sent by the West Bengal 

Govemment. 

MR. SPEAKER : It is too vague. Mr. Minister, do you 

have any such information? 

SHRI SUSHILKUMAR SHINDE : Mr. Speaker, Sir. the 

hon. Member has given some information on which I do 

not have all the information but I must tell you that we have 

very specifically told them that on Rajlv Gandhi Grameen 

Vidyutikaran Yojana, they wiD have to do it on priority. I have 
personally talked to the Chief Minister and the Minister 

concemed also. " they are not able to do. afew of the 

villages we have given to our utilities like NTPC. Recently 

I discussed with the Energy Minister and he has agreed 
that he will give priority to this. 

[Translation) 

SHRI RAJIV RANJAN SINGH 'LALAN': Mr. Speaker, Sir, 

I am thankful to you that you gave me an opportunjty to 

ask question. 

Sir, the hon'ble Minister in his reply has informed 

about having received total 43 projects for Bihar and as 

per the information given in Annexure-II, 29 projects have 

been approved and for nine projects approval has been 

accorded in principle. I would like to know from the hon'ble 

Minister the time by which approval will be given to those 

nine projects for which approval has been given in 

principle and also to the remaining 38 projects? 

SHRI SUSHILKUMAR SHINDE : Mr. Speaker. Sir, we 

have tin now spent Rs. 5000 crore in the Tenth Plan and 

more amount will be spent. For this purpose a total ot Rs. 

26 thousand crore are to be spent. However, we are giving 

money for this purpose in 11th Plan and there is no hurdle 

in the way of funding for this. 

SHRI RAMDAS ATHAWALE : Mr. Speaker. Sir, earlier 

there was scheme to provide free metres to Scheduled 

Castes and Scheduled Tribes. However, now this scheme 

has been discontinued. I would like to know from the 

hon'ble Minister whether he Is going to take a decision 

for providing free metres under Special Component Plan 

and Tribal Sub Plan. My second question is that Enron 

project in Maharashtra ... . (Interruptions) 

MR. SPEAKER: Only one question, not two quastions. 

Your question is complete whether free metre Is to be given 

to Scheduled Castes, Scheduled Tribes. We wiH take Enron 

later on. 

SHRI SUSHILKUMAR SHINDE : Mr. Speaker, Sir, there 

is no proposal to provide free metres to Scheduled Casles 

and Scheduled Tribes, however, now it has been decided 

to give free connection to BPL people and SCslSTs all are 

covered under BPL. For others, the connection under this 

scheme is 90 per cent free and remaining 10 per cent is 

loan. Through this House, I would like to request all the 

Members that we all should make efforts for the success 

of Rajiv Gandhi ElectrifICation Programme and if there is 

any problem they should directly intimate me about it. I 

would like to assure that we can immediately solve that 

problem. 

DR. RAJESH MISHRA : Through you, I would like to 

tell the hon'ble Minister that in the beginning under the 

Rajiv Gandhi Electrification Scheme It was decided that 

those villages which have not been electrified as yet, will 

be electrified. There are villages in Uttar Pradesh or in 

various States of the country that have 6-6, 7-7, 8-8 

hamlets (majre) and each hamlel has more than 300 

populations. I would like to know from the hon'ble Minister 

whether thOse viUage which have 6-6, 7-7 hamlets which 

are yet to be electrified will also be included under this 
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scheme. If 80. then the time by which the funds will be 
released especially to Uttar Pradesh. 

SHRI SUSHILKUMAR SHINDE : Sir. be it Uttar 
Pradesh, Madhya Pradesh or Maharashtra, the rule is 

applicable to every place whether it is village or hamlets 

or ma;re, aD of them which have 300 population wiD be 
covered under this scheme. No one will be left out. The 
funds are provided to Uttar Pradesh as and when 
demanded, however, I would like to inform you that one 

per cent of the total budget of the scheme hils been 
earmarked for giving information to the people regarding 

the scheme. With that one per cent of the funds, boards 
are displayed to inform the people that this electrification 
scheme is being implemented under the Rajiv Gandhi 

Gramin Electrification Scheme. Such boanIs are placed in 

all those villages which have been covered under the Ra;iv 
Gandhi GIamin VJdyutikaren scheme. The hon'ble Member 
should see such boards and then they will know whether 

the particular village has been covered under the Rajiv 

Gandhi VICIyutikaran Scheme or not. 

·348. SHRI BASU DEB ACHARIA : Wilt the Miniater 
of POWER be pAeasad to stale : 

<a) whether the Government is facing problems in 
timely completion of hyde! power projects on acc:ount 

of rehabtlitation and resettlement of project affected 
people; 

(b) if so, the details of such projec:ta; 

(c) whether any policy has been formed by the 
Government for proper rehabilitation of project affected 

people; and 

(d) If 50, the details thereof? 

THE MINISTER OF POWER: (SHRI SUSHILKUMAR 

SHINOE) (a) to (d) A statement is laid on the Table of the 

House. 

""""'t 
(a) and (b) Yes, Sir. The implementatiOn of a few hydr0-

electric projects hils been affected on account of issuea 
relating to the rehabilitation and resettlement of the project 

affected people. The details of such projects are given in 
Annexure-I. 

(c) and (d) The National Policy on Rehabilitation and 
Resettlement (R and R) 2003 (NPRR-2003) for Project 

Affected FamOies (PAFa) has been notified by the Ministry 
of Rural Development (Department of Land Resources) 
in February, 2004. The objectives of the policy are as 

follows:-

(i) "To minimize displacement and to identify non-

displacing or Ieast-displacing alternatives; 

(ii) To plan the resettlement and rehabilitation 

of . Project Affected Fami1Ies (PAFs) IncIucIng 
special needs of Tribaia and wtnerabte 
aections; 

(iii) To provide better standard of living to PAFa; 
and 

(Iv) To fac:iIltate harmonious relationship bettueen 
the Requiring Body and PAFa through mutual 
cooperation" . 

Some of the benefits brought out in the Policy for PM. 

are given in Annexul'8*lI. 

The NPRA-2003 lays down the basic norms and 

packages to be provided to Project Affected FamiIiea. Some 
of the State Governments have their own R and R policy. 
The Central Public Sector Undertakings (CPSU.) ant 

extending R and R benefits to PM. in accordance with 
the agreements signed with the concerned State Govern-

ments white ensuring that the benefits extended to PAFa 
are in no case less than the benefits available under the 

NPRR-2003. On the specific requirements of the State 
Governments and PM., the CPSU. are also extending 
additional benefits like the development of roads, 
construction of echoola and colleges, hospitaJ., dispensa-

ries, mobile haIth vans etc. 
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Annexu"'" 

Details of the hydel projects facing problems in timely completion due to rehabilitation and 
I8SBlIlement of project slfected people 

Name of the Project! Present Status Problems faced 
State/Agency 

2 3 4 

54 

1. Sardar Sarovar Project (1450 All the six units of 200 MW each Commissioning was delayed due to Rehabili-
MW), Gujarat Sardar Sarovar of River Bed Power House and all tation and Resettlement (R and R) problems 
Narmada Nigam Umited the five units of 50 MW each of of Project Affected Families (PAFs). Further, full 

Canal Head Power House have generation benefits could not be obtained due 
been commissioned. However, to Supreme Court's directions on raising of dam 
since the clam height has not height pari-pasu with the completion of Rand 
reached the design level, the full R works with the permission of Narmada 
benefits of generation are not Control Authority (NCA). The NCA has given 
being realized. permission for raising of the dam height upto 

121.92 m on 8th March, 2006. The dam height 
has been raised upto 119 m before the 
monsoon period of 2006.. As per design, the 
full reservoir level of the project is 138 m with 
top of the dam at a height of 146.5 m. 

2. Indira Sagar Project (1000 All the 8 units have been commis- Due to non-completion of Rand R works and 
MW), Madhya Pradesh sioned. The clam height has been on orders of the High Court of Madhya Pradesh 
National Hydro Development raised upto the designed level· of (Jabalpur), the reservoir is maintained at 260 
Corporation 267 m. However, the reservoir level m. As per orders of the High Court a resurvey 

is being maintained only at 260 m. of a few affected villages is being carried out 
The project was commissioned by the Survey of India to reconfirm survey work 

without any delay. done earlier. 

3. TeM HE Project (1000 MW), Two units of 250 MW have been Commissioning was delayed due to opposition! 
Uttaranchal Tehri Hydro De- commissioned. agitation by PAFs; non-vacation of old Tehri 
velopment Corporation One unit is under testing for town; constitution of various Committees to 

commissioning in December, examine the issues relating to R and R, 
2006 environment, safety, seH-purification of Ganga 
The last unit in advanced Jal; local agitation not allowing closure of T-3 
stage of boxing and its com-
missioning is expected in 
March. 2007 

and T-4; sudden rockfall in shaft T-3 of right bank 
spilfway; court cases filed restraining closure of 
T-2, etc. 

4. Koteshwar Dam Power Project The project was earlier scheduled Commissioning has been delayed due to 
(400 MW). Uttaranchal Tehri to be commissioned in April, 2005. delayed acquisition of land; non-evacuation of 
Hydro Development Corpora- It is now expected to· be commis- three villages namely, Pendars, Mulani 
lion sioned in March, 2009. and Gairogisera, which was completed in April, 



55 Oral Answens DECEMBER 15, 2006 to Questions 58 

1 2 3 4 

2005 to January, 2008; poor performance of the 

contractor; and repeated failure of slope on the 
right bank. 

5. Tunal HE Project (60 MW), The project was scheduled to be Work has been held up on account of many 
Mizoram North Eastern Elec-
tric Corporation Limited 

commissioned in July, 2006. The reasons including, inter-alia, the law and order 
work has been held up since June, problems, local agitation for illegal demand of 
2004. about As. 25 crores as crop compensation on 

Benefits available to Project Affected Families under 

National Policy on Rehabl7itation and Resettlement -
2003 (Chapter VI of the NPRIf-2003j 

1. The resettlement and rehabilitation (R and R) benefits 
shaH be extended to all the PAFs whether belonging 
to below poverty line (BPL) or non-BPL 

2. Any PM owning house and who8e house has been 
acquired may be allotted free of cost house site to the 

extent of actual toss of area of the acquired house but 
not more 1han 150 sq.m. of land in rural areas and 
75 sq.meter. of land in urban areas. 

3. Each PAF of BPL category shall get a one-time 

financial assis&ance of As. 250001- for house construc-
tion. Non-BPL families shaft not be entitled to receive 

this assistance. 

4. Each PAF owning agriculluralland in the affected zone 
and whose entire land has been acquired may be 
allotted agricultural land or cultivable waste land to the 
extent of actual land loss subject to a maximum of one 
hectare of irrigated land or two hectares of un-irrigated 

land/cultivable waste land subject to availabiflly of 
Government land in the districts. 

5. Stamp duty and other fees payable for registration 
shall be borne by the requiring body. 

forest land, for which the Forest Department has 
already been compensated, high amount of Net 
Present Value (NPV) of diverted forest land and 
financial re-engineering model for making the 
project viable. 

6. The land allotted as above shall be free from all 
encumbrances. The land allotted may be in the joint 
names of wife and husband of PAF. 

7. In case of allotment of wastelandldegraded land in lieu 
of acquired land, each PAF shall get financial 
assistance of As. 10000I- per hectare for land 
development. In case of allotment of agricultural land, 
a one-time financial assistance of As. 50001- per PAF 
for agricultural production shall be given. 

8. Each PAF having cattle shall get fmancial assistance 
of As. 30001- for construction of cattle shed. 

9. EachPAF shall get financial assistance of As. 
50001- as traneportation cost for shifting of building 
materials, belongings and cattle etc. from the affected 
zona to the ....ntement zone. 

10. Each PAF comprising of rural artlsanlsmall trader and 
seH employed person shaH get onetime financial 
assistance of As. 10,0001- for consttuction of working 

shedfshop. 

11. Each PAF owning agricultural land in the affected 
zone and whose entire land has been acquired shall 

get one-time financial ~ance equivalent to 750 
days minimum agricultural wages for "loss of liveli-
hood" where neither agricultural land nor regular 
employment to one member of the PA'F has been 
provided. 
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12. Each PAF owning agricultural land in the affected zone 
and whose entire land has not been acquired and 
consequently he becomes a marginal farmer shall get 
one time financial assistance equivalent to 500 days 
minimum agricultural wages. 

13. Each PAF owning agriculture land in the affected zone 
and who consequently becomes. a small farmer shall 
get one time financial assistance equivalent to 375 
days minimum agricultural wages. 

14. Each PAF belonging to the category of 'agricultural 
labourer', or 'non-agricultural labourer' shaH be 
provided a one time financial assistance equivalent to 
625 days of the minimum agricultural wages. 

15 .. Each displaced PAF shall get a monthly subsistence 
allowance equivalent to 20 days of minimum agricul-
tural wages per month for a period of one year upto 
250 days of MAW. 

16. In the case of acquisition of land in emergent situation 
such as under Section 17 of the land Acquisition Act, 
1894 or similar provisions of other Act in force. each 
PAF shall be provided with transit accommodation, 
pending resettlement and rehabilitation scheme. Such 
families shall also get R and R benefits as mentioned 
in above paras under the Policy. 

17. Acquisition of Long Stretches of land : In case of 
projects relating to railway lines, highways, transmis-
sion lines and laying pipelines wherein only a narrow 
stretch of land extending over several kilometers is 
being acquired, the PAFs will be offered an 8)(-gratia 
amount of Rs. 10.0001· per family, and no other 
Resettlement and Rehabilitation benefits shaH be 
available to them. 

18. The Project Affected Families shall be provided 
necessary training facilities for development of 
entrepreneurship to take up self-employment projects 
at the resettlement zone as part of Rand R benefits. 

19. The PAFs w~o were in possession of forest lands prior 
to 25th October. 1980 shall get aU the benefits of R 
and R as given in above paras under the Policy. 

20. The PAFs of Scheduled Caste category enjoying 
reservation benefits in the affected zone shall be 

entitled to get the reservation benefits at the 
resettlement zone. 

RAND R BENEFITS FOR PROJECT AFFECTED FAMILIES 
OF SCHEDULED TRIBES: 

1. Each Project Affected Family of ST category shall be 
given preference in allotment of land. 

2. Each tribal PAF shall be entitled to get Rand R 
benefits mentioned above under the Policy. 

3. Each Tribal PAF shall get additional financial assis-
tance equivalent to 500 days minimum agriculture 
wages for loss of customary rights/usages of forest 
produce. 

4. Tribal PAFs will be re-settled close to their natural 

habitat in a compact block so that they can retain their 
ethnic, linguistic and cultural identity. 

5. Tribal PAFs shall get land free of cost for community 
and religious gathering. 

6. Tribal PAFs resettled out of the districtltaluka will get 
25% higher Rand R benefits in monetary terms. 

7. The Tribal Land Alienated in violation of the laws and 
regulations in force on the subject would be treated 
as null and void and the Rand R benefits would be 
available only to the original tribal land owner. 

8. The Tribals families residing in the Project Affected 
Areas having fishing rights in the riverlpondJdam shall 
be given fishing rights in the reservoir area. 

9. Tribal PAFs enjoying reservation benefits in the 

affected zone shall be entitled to get the reservation 
benefits at the resettlement zone. 

BASIC AMENITIES TO BE PROVIDED AT RESETTLE-

MENT ZONE: 

Further, while shifting the population of the Affected Zone 
to the Resettlement Zone, the Administrator for Rand R. 
may as far as possible, ensure that: 

1. In case the entire population of the village/area to be 
shifted belongs to a particular community, such 
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popuIationIfamI may be resettJed enmasse in a 

compact area so that socio-Gultural relations (social 
harmony) amongst shifted families are not disturbed 

2. In case of resettlement of Scheduled Castes PAFs. it 
may be ensured that they are resettled in sites close 

to the villages. 

3. The PAFs shaH be provided the basic amenities and 

infrastructural facilities at the resettlement site as per 

norms specified by the appropriate Government. It is 

deeirabIe that provision of drinking water. electricity. 
schools, dispensaries and access to the resettlement 

sites amongst others be included in the rBIS8U1ement 
plan. 

Soun:e : Chapter VI of the NPRR-2003 

MR. SPEAKER : Shri Basu Deb Acharia, please be 
brief and put one specific question. 

SHRI BASU DEB ACHARIA : Sir. proper rehabilitation 
of project-affected people particular1y in power projects has 
not been done. Rehabilitation Policy was announced in 

2003. and that too after ten years. . . • (lntemJptions) 

MR. SPEAKER: Tame wiU be over. Please put your 
question. 

SHRt BASU DEB ACHARIA : Sir. a number of projects 

had to be abandoned because of rehabilitation and 

settlement problems. I would like to know from the hon. 

Minister whether the Ministry wiD formulale a proper 

Rehabilitation Policy for the rehabilitation of project-

affected people, particuiarty the tribal people, and for 

expeditious execution of hyde! projects. 

MR. SPEAKER : There is no time. So, you may reply 

in yea or no. 

SHRI SUSHILKUMAR SHINDE : No, Sir. If I say 
yes, it becomes an assurance because his idea 

basically is that I should say yes. . .(Interruptions) I may 

explain ... 

MR. SPEAKER: No, explanation, please. 

SHRI BASU DEB ACHARIA : You may consider it. 

MR. SPEAKER : Question Hour is over. 

WRITTEN ANSWERS TO QUESTIONS 

[English] 

ProJecta Firumced by HUDCO 

*343. SHRI HITEN BARMAN : 
SHRI SUBRATA BOSE : 

WIlt the Minister of HOUSING AND URBAN POVERTY 

AlLEVIATION be pleased to state : 

(a) the details of the State projects financed by 
Housing and Urban Development Corporation (HUDCO) 

during the last three years; 

(b) the details of the projects of various State 

Governments pending with HUDCO for financial aid, State-
wise; 

(c) the estimated cost of these projects; 

(d) the details of town/towhshipe to be develop 
through these projects; and 

(e) the time by which these pending projects are 

likely to be cleared? 

THE MINISTER OF STATE OF THE MINISTRY OF 

HOUSING AND URBAN POVERTY AlLEVIATION (KUMARI 

SEWA) : (a) During the last three years (2003-04, 2004-
05 and 2005-(6), the details of Housing and Urban 

Infrastructure projects sanctioned to State Governments! 

Agencies are as follows:-

Housing 

(Rs. in croras) 

Year Loan Sanctioned 

2003-04 2084.88 

2004-05 2958.58 

2005-06 779.02 
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Urban Infrastructure The Statewise details are enclosed at Statement-I. 
(As in crores) 

Year Loan Sanctioned 

2003-04 9234.31 

2004·05 7848.52 

2005-06 4987.29 

(b) to (d) The details are enclosed at Statement-II. 

(e) The Housing and Urban Development Cotpora-

tion Umited (HUDCO) provides loan assistance to 
concerned State Govemment agencies on fulfilling certain 
stipulated conditions by the borrowing agencies. An 
projects are at various stages of appraisal and will be 
sanctioned as per HUDCO guidelines. 

Status of Schemes Sanctioned to Public AgMrcies during the Isst three years by HUDCO 

State 

1 

Andhra Pradesh 

Arunachal Pradesh 

Bihar 

Chhattiagarh 

No. of 

Schemes 

2 

6 

6 

5 

6 

2003-2004 

Project 

Cost 

3 

69608.98 

851.49 

4868.10 

204.80 

11559.24 

Loan 
Amount 

4 

45012.11 

763.23 

3486.00 

0.00 

5954.00 

No. of 

Schemes 

5 

5 

4 

2004-2005 

Project 

Cost 

8 

27195.85 

215.57 

9783.86 

Loan 
Amount 

7 

11700.00 

No. of 
Scheme 

8 

5 

180.00 0 

7079.00 

140062.50 125000.00 

2 20025.28 10022.73 4 

2005-2006 

Project 
Cost 

9 

18484.20 

0.00 

Loan 
Amount 

10 

0.00 

0.00 

11077.00 5000.00 

60.00 0.00 

4776.00 3604.00 

Gujarat 9 120397.47 12814.75 5 121900.95 10083.06 4 152069.97 35200.00 

Himachal Pradesh 4 29759.67 29523.12 3 1034.03 651.21 2 606.00 498.00 

Jharkhand 8000.00 4000.00 55600.00 50000.00 2 6922.40 4800.00 

Jammu and Kashmir 4 857.33 0.00 3 2993.91 1231.85 0 0.00 0.00 

Kamataka 11 50218.83 33112.19 10 52008.52 39542.52 2 26189.80 12500.00 

Kerals 3 11102.40· 6300.00 3 14229.16 9535.00 2 15237.20 3723.72 

Maharashtra 14 19206.09 0.00 23 24246.58 0.00 16 9307.95 0.00 

Manipur 3 1926.06 1000.00 113.85 0.00 126.00 0.00 

Madhya Pradesh 14 11670.26 8302.25 16 5714.13 2122.25 .. 1500.07 494.50 

Mizoram 3 638.45 501.00 578.15 500.00 2 1167.05 1000.00 

Nagaland 12 4394.43 3002.14 10 4080.25 3300.00 8 3131.52 2515.00 

10 3272.50 2500.00 7 6127.09 5410.00 0 0.00 0.00 
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1 2 3 4 5 8 7 8 9 10 

Pondicheny 2 496.70 150.00 2 361.20 0.00 0 0.00 0.00 

Rajasthan 5 5360.85 3000.00 4 15704.50 9864.00 0 0.00 0.00 

Tamil Nadu 5 25167.59 6707.29 10 12047.73 441.35 0 0.00 0.00 

Tripura 2 484.20 0.00 0 0.00 0.00 96.75 0.00 

Uttar Pradesh 13 41259.44 25220.89 8 14090.82 6372.00 2 9795.24 8567.00 

Uttaranchal 6 18865.34 14823.12 2 687.85 343.92 0 0.00 0.00 

West Bengal 14 6291.80 2316.00 17 6133.84 2490.00 2 257.00 0.00 

Total 159 446462.02 208488.09 139 534935.60 295858.69 59 260784.15 n902.22 

S,.""."t-ll 

Projects Proposals from State GOV9mmentslGoV9mments Agencies received by 
HUDCO for Loan Assistahce (As on OB.12.2006) 

State 

ASSAM 

MADHYA PRADESH 

RAIPUR 

Agency 

2 

HOUSEFED 

Name of Project 

3 

Office building at front side of housefed, 

Guwahati 

Total: 

Municipal Corpration Widenning, Strengthening and Improvement 

Gwalior 

Me Dewas 

Municipal Council 

Kumhari 

Municipal Council 

Dongargarh 

of Roads in Gwalior City. 

Kshipra JalawlUdhan Yojana at Dewas 

Total: 

Integrated Housing and Slum Development 

Programme (IHSDP) Scheme at Kumhari, 

Durg. 

Integrated Housing and Slum Development 

Programme (IHSDP) Scheme at Dongargarh 

Project Loan 

Cost Amount 

(As. in Cr.) (Rs. in Cr.) 

5 6 

4.18 3.20 

4.18 3.20 

5.10 4.50 

32.94 23.35 

38.10 27.85 

3.40 0.63 

2.58 0.44 
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1 2 3 5 6 

Municipal Council 
Dongargarh 

Integrated Housing and Slum Development 
Programme (IHSDP) Scheme at Kurud 

2.38 0.42 

Total: 8.30 1.49 

UTTAR PRADESH 

UP Power Corp, Ltd. Scheme for improvement of power trans-
mission 

185.88 167.00 

Total: 185.68 167.00 

JHARKHAND 
UDDGovemment of Water Supply Scheme at Jamshecfpur, 158.61 140.00 
Jharkhand Khuynti, Mango, Giridih, Dumka 

Total: 158.61 140.00 

JAMMU and KASHMIR 
JKHB Land Acquisition scheme at Pulwana 19.13 17.00 

Total: 

Grand Total: 

{Translation} 

DefectIve ATM. 

-344. SHRI HEMLAL MURMU : Will the Minister of 

FINANCE be pleased to state : 

(a) whether the Government is aware that custom-

ers are frequently unable to withdraw the deposited money 

from ATMs and are facing a lot of inconvenience as a 

result of defective ATM machines of several public sector 

banks; 

(b) if so, the details thereof; 

(c) whether there is any shortage of technical staff 

for rectifying ATMs: 

(d) If .so, the details thereof; and 

(e) the effective steps taken by Government to 

ensure smooth functioning of ATM machines and protect-

ing the interest of the depoSitors? 

19.13 17.00 

414.08 365.54 

THE MINISTER OF FINANCE (SHRI P. 

CHIDAMBARAM): (a) and (b) All AlMs are networked and 
connected to a central ATM switch by way of leased lines 
with Integrated Services Digital Network (ISDN) backup. 
This minimizes the risk of failure. However, on rare 
occasions, the customers may not be in a position to 
withdraw money due to some technical problems which 
are rectified within minimum possible time. The functioning 
of the ATM is monitored from a centralized location and 

suitable instructions are given to the branches to ensure 
24 x 7 service to the customers through AlMs. 

(c) to (e) ATMs are procured from the vendors who 
offer Annual Maintenance Contract after the expiry of the 

warranty periods. Banks have entered into Service Level 
Agreement with tha service providers to ensure maximum 
uptime of the ATMs to protect the interest of depositors. 
Banks have also outsourced ATM Management Services 
for maintaining the uptime of ATMs and rectifying the 
problems, if any. The outsourced agency manages ATMs 
with fun support of competent technical staff. Banks have 
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also recruited technical manpower for monitoring their ATM 

network. Banks have taken all necessary steps to ensure 

smooth and uninterrupted functioning of ATMs through 

technicaHy qualified service providers, thereby providing 

satisfactory services to the customers. 

{English] 

Generation of Electricity through Sea ...., 

*349. SHRI BADIGA RAMAKRISHNA: Will the Minister 

of EARTH SCIENCES be pleased to state : 

(a) whether the National Institute.of Ocean Technol-

ogy is working on generating electricity through sea water; 

(b) if so. the details thereof; 

(c) whether any cost effective analysis has been 
done in this regard; 

(d) if so, the details thereof; 

(e) whether the Government is planning to set up 

such projects on pilot basis in the country; and 

(f) if so. the details thereof? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 

AND MINJSTER OF EARTH SCIENCES (SHRI KAPil 

SiSAl) : (a) No. Sir. 

(b) Does not arise. 

(c) and (d) At present. generating eJectric:ity through 

OTEC and wave energy is not found to be cost effective 

at commercial scale due to high capital cost, low level of 
power generation and other technical reasons. 

(e) No. Sir. 

(f) Does not arise. 

{Translallon] 

UN of Electronic ctwmeIs In Banks 

*350. SHRI RAGHUVEER SINGH KOSHAl : 

SHRI UDAY SINGH : 

WIll the Minister of FINANCE be pleased to state : 

(a) whether the government is aware of the 
organized gangs involved in cheating by cloning interna-
tional credit cards; 

(b) if so, the bank-wise details thereof; 

(c) whether the Government has detected the 
technique being used in stealing data; 

(d) if so, the details thereof; 

(e) whether the increasing use of electronic chan-
nels for payments has posed a new security problem for 

banks; 

(f) if so, whether any technique has been devel-
oped in this regard to control such crimes; and 

(g) if so, the details thereof? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM) : (a) and (b) The Fraud Monitoring Cell 
of Reserve Bank of India (RBI) receives report on all 
frauds/cheating detected at Commercial Banks and 
Fmanciallnstitutions. RBI has l&pOrted that they have no 
information regarding organized gang5 involved in cheat-
ing by cloning International credit cards. 

(c) and (d) Cloning i.~. skimming and duplicating credit 
cards is a technique being used In stealing data and 
making counterfeit cards. Skimming is defined as the 
transfer of magnetic stripe data from a genuine credit card 
to the magnetic stripe of a counterfeit plaStic card. A few 
instances of skimming of credit cards for unauthorised 118M 

by unscrupulous elements have been reported to RBI by 
banks. 

(e) to (g) Banks need to put In place appropriate 
system to mitigate the risk arising put of eleCtronIc 
channels for payments. RBI has issued a circular to Banks 
on 26.6.2006 advising them to take preventive measures 
to combat skimming related frauds. These measures, inter-
alia, include:-

Customers should protect their ATM Personal 
Identification Number (PIN), periodically verify 
the transaction history to ensure its correctness, 
immediate· inform to the bank if the ATMICredIt 
card is lost or stolen, etc. 
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Banks should conduct regular inspection of ATM 
machines and ensure that cash is loaded in the 
machines in the presence of bank officials, 

conduct random checks for identifying any signs 

. of tampering of fixtures attached to ATMs, 

investigate customer complaints quickty to 

determine if ATM was misused, evaluate the 

latest security features like anti-skimming, fea-

tures offered by ATM vendors and implement the 

important features based on the perceived risks, 
etc. 

Solar Energy for Running of TubeweUa 

°351. SHRI SANTOSH GANGWAR : Will the Minister 

of NEW AND RENEWABLE ENERGY be pleased to 

state : 

(a) whether the Govemment has formulated any 
scheme to promote the use of solar energy for running 
tubeweHs to reduce dependency on diesel; 

(b) if so, the details thereof; and 

(c) the subsidy being provided by the Govemment 

for the purpose? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NEW AND RENEWABLE ENERGY (SHRI VILAS 

MUTTEMWAR) : (a) to (e) The Ministry of New and 

Renewable Energy is implementing a scheme on 
deployment of solar photovoltaic (PV) water pumping 

aystems for applications such as community drinking 
water supply, agriculture and related uses including 
running of tubewells. The solar PV water pumping 
programme is implemented through the state nodal 
agencies and Indian Renewable Energy Development 
Agency (IREDA). Under the scheme, solar photovoltaic 
water pumping systems with photovoltaic array capacity 
of 200 watt to 3000 watt can be installed. The Ministry 
provides a subsidy of Rs. 30 per watt of PV array capacity 
used in the solar photovoltaic water pumping system, 
subject to a maximum of Rs. SO,OOO per system. By 30th 
September. 2006, a total of 7068 soiar photovoltaic water 

pumping systems have been installed. under the scheme, 

in different parts of the country. 

[English} 

Nanna for Corporate Debt Market 

°352. SHRI BALASAHEB VIKHE PATIL Will The 
Minister of FINANCE be pleased to state : 

(a) whether the Govemment has finalised the norms 
for cosporate debt market; 

(b) if so, the details thereof; 

(c) whether the existing laws and rules are to be 
amended for this; and 

(d) if so, the details thereof and the time frame for 
action taken/proposed to be taken in this regard? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM) : (a) to (c) The Government had set up 
a High-LeVel Expert Committee on Cosporate Bonds and 
Securitisation (Patil Committee) to look into legal. 
regulatory. tax and market design issues in the develop-
ment of the corporate bond market. The Committee 
submitted its report to the Government in December. 2005. 
The Budget of 2006-07 announced that the Government 
has accepted the recommendations of the Report and that 
steps would be taken to create a single. unified exchange-
traded market for corporate bonds. The implementation of 
the recommendations of the Committee would require 
changes in various statutes. 

(d) The measures already taken in respect of 
implementation of the recommendations of the Patil 
Committee include:-

(i) The Union Cabinet has approved the amend-
ments to the Securities Contracts (Regulation) 
Act. 1956 to include securitized instruments 
within the ambit of ·securities·. 

(ii) Securities and Exchange Board of India (SEBI) 
has issued a Circular on 12th December. 2006 
conveying the decision that the Bombay Stock 
Exchange Limited would set up and maintain a 
cosporate bond reporting platform. with effect 

from 1 st January. 2007. as envisaged in the first 
phase of development of the cosporate bond 
market by the Patil Committee. 
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(iii) SEBI and RBI had set up intemal Wortdng 

Groupe to wortt out plans for implementation of 

the recommendations of the report. They have 

submitted their reports. 

(iv) The Standing Committee of State Secretaries of 

~ and Registration of Department of 

Revenue has taken up for examination the 

recommendation regarding stamp duty on debt 

instruments. 

Construction of Houses under lAY 

·353. SHRI JOACHIM BAXLA : 
SHRI E. PONNUSWAMY : 

Will the Minister of RURAL DEVELOPMENT be 

pleased to state : 

(a) the number of houses built for SCsISTs and 

oIher weaker sections in the country during 2005-06 under 
the Indira Aawas Yojana. State-wise; 

(b) whether some houses built have not been 

occupied by the beneficiaries due to remote location of the 
dweUing units; 

(e) if so. the details thereof; and 

(d) the remedial measures being taken by the 
Government in this regard? 

THE MINISTER OF RURAl DEVELOPMENT (DR. 

RAGHUVANSH PRASAD SINGH) : (a) A Statement 

containing State-wise number of houses constructed for 

SCslSTs and other weaker sections in the country during 
2005-06 under Indira Aawas Yojana (lAY) is enclosed. 

(b) and (e) No such information has been fumished 

to the Ministry. 

(d) The lAY guidelines stipulate that the dwelling 

units should normally be built on individual plots in the 
main habitation of the village. The houses can also be built 

in a cluster within a habitation, 80 as to facilitate the 
development of infrastructure. such as, internal roads. 
drainage, drinking water supply etc. and other common 
facilities. 

S""ment 
St.ate-wise number of houses constructed lor SchBduIed Castes, Scheduled Tribes and for other Weak.r 

Sections in the Country during 2005-06 under the IndiflJ ABwas Yojana (lAY) 

Unit in Nos 

91. Name of the State/UT Number of Houses constructed for 

No. Scheduled caste Scheduled Tribe Others Total (Col. 3+4+5) 

2 3 4 5 6 

1. Andhra Pradesh 56536 19239 56746 132521 

2. Arunachal Pradesh 0 5327 0 5327 

3. Assam 23324 36722 44307 104353 

4. Bihar 178659 8043 144949 331651 

5. Chhattisgarh 5162 12568 8848 26578 

6. Goa 10 50 555 615 

7. Gujarat 13302 28469 23831 65602 

8. Haryana 6090 0 3653 9743 

9. Himachal Pradesh 1523 224 1284 3031 
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2 3 4 !? 6 

10. Jammu and Kashmir· 0 0 8231 8231 

11. Jharkhand 18619 33805 22979 75403 

12. Karnataka 24621 9158 23165 56944 

13. Kerala 18817 1981 15615 36413 

14. Madhya Pradesh 17727 22522 19171 59420 

15. Maharashtra 31793 25880 36601 94274 

18. Manipur 60 4429 473 4962 

17. Meghalaya 222 6305 151 6678 

18. Mizoram 0 2182 0 2182 

19. Nagaland 0 7949 0 7949 

20. Orissa 32083 21770 33217 87070 

21. Punjab 6730 0 1138 7868 

22. Rajasthan 17609 7733 13129 38471 

23. Sikkim 230 388 678 1296 

24. Tamil Nadu 39032 1384 26018 66434 

25. Tripura 2392 5183 4327 11902 

26. Uttar Pradesh 112072 452 73017 185541 

27. Uttaranchal 6931 1875 12916 21722 

28. West Bengal 47277 14852 37130 99259 

29. Andaman and Nicobar Islands 0 0 90 90 

30. Oadra and Nagar Haveli 0 101 0 101 

31. Daman and Diu 0 5 6 

32. Lakhshadweep 0 48 0 48 

33. Pondicherry 76 0 162 238 

Total 660897 278644 612382 1551923 

Rand 0 Projects areas of development for the country; 

"354. SHRI K. FRANCIS GEORGE : Will the Minister (b) If so, the details of such projects; 

of SCIENCE AND TECHNOLOGY be pleased to 8tate : (c) whether the expenditure incurred on R and 0 

(a) whether the Government has initiated Rand 0 projects is tow in India in comparison to the advanced 

projects in the field of agricuHure. industry and other vital countries including China; and 
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(d) if so, the steps taken by the Govemment in this 
regard? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SISAL) : (a) and (b) Yes, Sir. Apart from the re$88ICh 
projects being undertaken in-house by the Departments 

Hke Agriculture, Atomic Energy, Space, Defence, Railways. 
Telecommunication etc., the Government has been 
sponsoring research in the various fields including 
agriculture, industry and other vital S and T areas. The R 
and 0 projects sponsored by the various Government 
Departments are compiled in the publication entitled 

"Directory of Extramural RandO Projects 2004-2005". 
According to this Directory, 2749 R and 0 projects costing 
Rs. 570.50 crores were supported by various Government 
Departments in the country. Out of this, 222 RandO 
projects costing As. 64.76 cores and 549 RandO projects 
costing As. 153.54 crores were supported in agricultural 
sciences and engineering and technology respectively. 

(c) and (d) Any comparison of expenditure on Rand 
o projects vis-a-vis other countries is unrealistic in view of 
the availability of resources, infrastructure for R and 0 and 
wage differentials. International comparison in scientific 

research is generally made in terms of expenditure on R 
and 0 as a percentage of Gross Domestic Product (GOP). 
Presently, India's expenditure on R and 0 as percentage 
of GOP is 0.80 as compared to 2.67 in USA. 1.88 in UK, 
3.11 in Japan, 2.64 in Germany and 1.23 in China. 

In order to boost the RandO activities in the country, 
the Government has enhanced the S and T Plan outlay 
of SCientIfic DepartmentslAgencies from As. 12,022 crores 
in 9th Plan to As. 25,243 crores in 10th Plan and plans 
to increase it further in 11 th Plan. Further, various initiatives 
have been taken by the Government to encourage 
investment on RandO both in institutions and industry 
through several measures. These measures include higher 
aHocation to scientifIC research, setting up of new 
institutions for science education and research, creation of 
centres of excellence and facilities in emerging and 
fronUine areas in academic and national institutes, 
strengthening infrastructure for RandO in universities, 
encouraging public-privaSe RandO partner8hips, grants 
for industrial RandO projects, income tax relief on R and 
o expenditUre, weighted tax deduction for sponeored 

research, custom duty exemption on goods Imported for 
use in Govemment funded R and 0 projects, tax holiday 
and national awards for outstanding Rand O. 

Rural Electrification Scheme. 

*355. SHRI M. SHIVANNA : 
SHRI G. KARUNAKARA REDDY : 

Will the Minister of POWER be pleased to state : 

(a) Whether the Rural Electrification Corporation 
provides funds to the State Governments for upcoming 

projects in the field of generation, transmission, and 
upgradation of power infrastructure; 

(b) if so, the details of the project a10ngwtth funds 
provided during each of the last three years; 

(c) whether the Union Government has received 
Rural EIectriIIcation Schemes from States for approval and 
sanction of funds; 

(d) if so, the details thereof; and 

(e) the action taken by the Govemment thereon? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINoE) : (a) and (b) Yes, Sir. Rural Electrification Corpora-
tion Umited (REC) as a financial institution proVides finen-
eial support to the State GoYenrmentslState Power UtiIitiea 
for upcoming projects in the fields of generation, transmis-
sion and up-gradation of power infrastructure etc. DetaIls of 

the projects alongwith funds provided by REC during the last 
3 years are at Statement-I enclo8ed. 

(c) to (e) Saction has been accorded to 317 oPAs for 
316 districts involving an outlay of As. 11514.23 crore 
covering electrifICation of 69534 un-electrifledlde electri-

fted villages and intensive electrification of 165124 villages 
in 27 States. Further, "in-principle" approval has been 
accorded to 144 projecta for 136 districts for electrification 
of 21105 un-elec:trified villages and intenslve electrification 
of 88829 electrified village involving outlay of As. 5892 
crore to take up preliminary activities uptil tendering, tender 
evaklat!on etc. work can be awarded on approval of XI 
Plan outlay. 

State-wise details are presented given in Statement-
II, III enclosed. 
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87 WriIIItn AnsMHS DECEMBER 15. 2006 to CJuestIoM 88 

State-wise Sanctions under T and 0 for last 3 )'8BIS DisbulS8fTlBnt under T and D for last 3 yeatS 

(Rs. Crore) (As. Clore) 

SI. State 2003- 2004- 2005- 2006-07 SI. State 2003-04 2004-05 2005-06 
No. 04 05 06 (as on No. 

Sept. 1st) 
1. Andhra Pradesh 881 859 508 

1. Andhra Pradesh 1342 688 1331 269 
2. Arunachal Pradesh 6 2 5 

2. Arunachal Pradesh 0 8 
3. Assam 0 0 

3. Assam 0 0 
4. Bihar 0 0 

4. Bihar 0 0 
5. Gujarat 121 107 

5. Gujarat 16 54 117 76 
6. Haryana 104 132 85 

6. Haryana 255 156 359 
7. Himachal Pradesh 22 15 26 

7. Himachal Pradesh 0 6 84 16 
8. Jarmw and Kashmir 27 32 40 

8. Janvnu and Kashmir 3 0 8 
9. Kamataka 464 224 204 

9. Kamataka 201 280 454 233 
10. Kerala 255 184 59 

10. Kerala 138 257 
11. Madhya Pradesh 0 0 

". Madhya Pradesh 0 178 84 262 
12. Maharashtra 495 350 '474 

12. Maharashtra 487 475 1254 2506 
13. Manipur 0 1 

13. Manipur· 0 0 
14. Meghalaya 0 0 

14. Meghalaya 0 0 

0 
15. Mizoram 4 7 

15. Mizoram 7 

16. Nagaland 0 15 4 18. Nagaland 2 13 8 

17. Orissa 296 0 45 17. Orissa 0 0 9 

18. Punjab 160' 342 93 48 18. Punjab 166 228 291 

19. Rajasthan 245 139 1511 388 19. Rajasthan 178 190 550 

20. Sikkim 0 0 20. Sikkim 0 0 

21. Tamil Nadu 937 430 215 456 21. Tamil Nadu 521 588 343 

22. Tripura 0 0 22. Tripura 0 0 

23. Uttar Pradesh 75 79 496 142 23, Uttar Pradesh 126 46 20 

24. Uttaranchal 100 0 -28 162 24. Uttaranchal 29 71 40 

25. West Bengal 857 487 46 21 25. West Bengal 198 149 71 

Grand Total 5117 3592 5169 4938 Grand Total 3599 3198 2733 
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SIaIement-lll 

DeYiIs of project sanctionedIApproved "In-Principle" under RGGVY by Monitoring Committee on RGGVY 

14.12.2006 

51. State No. of No. of No. of un- No. of No. of un-electrifled Total 
No. projects DIstricts electrified electrified Rural Households Projects 

vililges villages covered Cost in 
covered covered Rs. Lakh 

Total BPL households 
(Inc. BPL) 

1 2 3 4 5 6 7 8 9 

1. Anethra Pradesh A 17 17 0 21623 3166161 2114317 64815.60 

B 5 5 0 5215 633052 385200 13362.87 

2. AmnachaI Pradesh A 2 2 237 321 7230 4377 4330.11 

B 14 14 1896 1447 69208 36433 53789.57 

3. Assam • A 7 7 1831 3926 445804 329668 30044.38 

B 8 8 2416 4873 341596 278036 47563.78 

4. Bihar A 29 29 18959 169 1196385 1008898 169438.47 

B 9 9 3895 3932 2745435 965397 100855.98 

5. Chhattisgarh A 5 5 166 5642 494414 271170 23653.45 

6. Gujarat A 9 9 0 7347 580071 412628 12922.71 

B 16 16 0 10587 1015782 542522 17694.41 

7. Haryana A 6 6 0 1820 205646 '92948 7699.57 

B 12 12 0 4165 364040 131125 10870.79 

8. HimacbaI Pradesh A 0 1118 2531 647 2502.36 

B 3 3 4100 11519 3587 7348.98 

9. Jammu and Kashmir A 4 4 108 2044 126104 71914 14592.77 

B 6 6 76 3227 152316 57538 15163.14 

10. Jharkhand A 11 11 7563 4226 1256561 777234 106738.49 

B 7 7 8500 2296 1166549 830501 99827.92 

11. Karnatake A 26 26 132 28695 2005323 902373 61336.95 

12. Kerala A 7 7 0 373 227320 122187 22175.75 

B 7 7 0 70"4 230928 84554 9925.28 
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2 3 .. 5 6 7 8 9 

13. Madhya Pradesh A 16 16 176 17998 1254435 625114 80946.91 

B 5 5 77 5977 432018 212643 38295.40 

14. Maharashtra A 17 17 0 20861 1394893 1016583 21481.37 

.15. Manipur A 3 3 244 393 41622 26622 9462.64 

B 1 251 334 34645 22566 5780.09 

16. Meghalaya A 3 3 193 1631 55688 37869 6171.20 

17 Mizoram A 8 8 137 570 44334 27417 10244.88 

18. Nagaland A 3 3 12 373 35601 22908 2569.27 

B 2 2 20 111 28947 15533 1591.98 

19. Orissa A 4 3 1329 3353 472752 324443 409n.25 

B 5 5 1920 7579 754050 444086 54602.82 

20. Punjab A 1 0 962 69125 25004 2297.11 

B 16 16 0 10878 335898 123856 12195.91 

21. Rajasthan A 27 26 1820 16239 1064622 747711 ~.21 

B 12 6 1974 16015 1085944 891618 44379.79 

22. Sikkim A 4 4 25 418 28166 11458 5625.82 

23. Tamil Nadu A 16 16 0 n58 1125715 388067 26501.28 

B 13 13 0 5379 782228 196948 18333.33 

24. Tripura A 48 72 20548 13119 1957.n 

B 79 78 88436 45589 3232.14 

25. Utter Pradesh A 64 65 30802 3287 1694075 1120648 271951.59 

B 2 0 0 1932 368994 56853 34371.79 

26. Uttaranchal A 13 13 1469 14105 357309 281615 64389.43 

27. West Bengal A 13 13 4283 0 145918 97847 38503.56 

Total A 317 316 69534 165124 17518353 10874786 1151422.67 

B 144 136 21105 88829 10601585 5324585 589185.98 

Grand Total 481 452 90639 253953 28119938 16199371 1740608.64 

A - ProjectS Sanctioned. 

B - ProjectS Approved "In-principle". 
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Tranefer of TechnologJ .. 

*356. SHRI BALASHOWRY VALLABHANENI : Will the 

Minister of SCIENCE AND TECHNOLOGY be pleased to 
state: 

(a) whether the National Research Development 

Corporation (NRDC) has a mission to spread the 
commercial application of research and transfer of 
technology from laboratories to the corporate world; 

(b) if so, the details thereof; and 

(c) the steps being taken to bring industry and 

academia closer? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 

AND MINISTER OF EARTH SCIENCE~ (SHRI KAPIL 

SISAL) : (a) and (b) Yes, Sir. National Research 

Development Corporation (NRDC) is a unique public 

sector enterprise wholly devoted to transfer of technologies 

from R and D estabfishments and academic institutions to 
\. 

industry as weU as their commercialization. This mission 

it ~ed in the following manner.-

(i) Various R and D laboratories, universities and 

industrial units either assign the technologies 

developed by them to NRDC for transfer to the 

corporate world and their commercialization or 

NRDC. proactively sources commerciali&able 
technologies from R and D systemlindustry in 

India and abroad. For example, many R and D 

laboratories. universities and industries, such as 
. CSIR labS. DRDO establishments. Central Silk 
Board, Centraf Coir Research Institute, Indian 

Veterinary Research Institute, Central Power 

Research Institute. AIIMS, Delhi University and 

Indian Oft Corporation have assigned technolo-

gies in area such drugs, chemicals, pesticides, 
silk processing, mechanical and construction 

industry to NRDC, for commercial exploitation. 
NRDC on the other hand has signed MoUs with 
a number of universities for commercialization of 

their technologies. These include Haryana 
Agricultural University, Punjab Agricuhural Uni-

versity, GB Pant Agricuhural University, liSe 
BangaJore and Delhi University. 

(ii) NRDC prepares detailed technology transfer 

documentation and searches for appropriate 
licenses for the technologies assigned to it by 
giving them adequate publicity through newspa-

per advertisements, participation in exhibitions 

and conducting market surveys. 

(iii) NRDC also does value addition in the assigned 

technologies and prepares the basic design 
engineering packages to factlitate their commer-

cialization. At times, NRDC also participates in 
the equity of the venture based on newly 
commercialized technology. 

(iv) Intellectual property protection has become an 
important consideration in transfer and commer-

cialization of technology. NRDC provides tech-
nical, legal and financial assistance to the 
Originator of the technology for patenting it in 
India and abroad before transferring it to a 
licensee on exclusive or non-exclusive basis. 

NRDC, during its existence for over 5 decades 
has become a large depository of around 2500 
indigenous technologies in diverse sectors of 
industry and has transferredllicensed technolo-
gies to around 4500 entrepreneurs in India and 
abroad for commercial exploitation. 

(c) NRDC, recently has been aggressively scouting 
for technologies trom academic institutions for transfer to 
industry and their commercialization since most of them 

do not have their own technology transfer cells. NRDC has 
filed 20 patents based on R and D work being carried out 
in various universities, on its own expense and commer-
cialized 9 technologies out of these on a non-exc\usive 

basis. 

In addition, the govemment has been taking a number 
of steps to bring industry and academia closer. Important 

ones include:-

(i) 125% weighted IT deduction on industry-

sponsored projects in universities and research 

institutions. 

(ii) Support to collaborative R and D and technology 

development projects of industry and academic 
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institutions under Pharmaceutical Research and 
Development Support Fund of DST, Technology 
Development and Demonstration Programme of 
DSIR, Sma8 Business Innovation Research 
Initiative (SBIRI) of DBT and New Millennium 
Indian Technology Leadership Initiative (NMITU) 
of CSIR. Under NMITLI, 42 netwoft(ed projects 
involve 65 industry partners an~ 222 RandO 

establishments. 

[Iii) DST has- set up about 15 Science and 
Technology Entrepreneurship ParIes (STEPs) to 
provide R and D support to SSls through 
interaction with academic and RandO 

institutions. 

(iv) DST has established Technology Business 
Inctbltors (TBls) in some 12 academic institu-
tors with· a view to nurture technology based 
start-ups by ensuring the support and advice of 
academia to the entrepreneurs. Foundation for 
Innovation and Technology Transfer (FITT) in liT 
Delhi also has a TBI which enables entrepre-
neurs to have intense linkage with lIT faculty in 
convnercialization of their technologies. 

(v) TIFAC (DST) has established 26 Centres of 
Relevance and Excellence (CORes) in select 
academic institutions which have specialized 
analytical and testing facilities managed by 
professionals from academic institutions. These 
facilities are for use by industry, thus promoting 
linkages between industry and academia. 

(vi) The govemment from time to time including 
NRDC supports and organize8 conferences to 
promote industry-institute linkages. 

[TnmsIslion] 

·357. SHRI SUNIL KUMAR MAHATO : 
SHRI GIRIDHARI YADAV : 

ww the Minister of FINANCE be, pteaaed to state : 

(a) the break up of both cinJct and indirect taxes 
outstanding during each of the last three years; 

(b) the etepe tatc.n by the UniOn Govemment to 
recover outstanding amount of direct. and indirect tax .. ; 
and 

(c) the success achieved in this regard? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM) : (a) The tnak up of both direct and 
indirect taxes outstancIng during each '01 the last three 
ye8f8 Is as under.-

FlNlncial year 

2003-04 

2004-05 

DIrect T ... 

87,885 

98,614 

1,17,083 

(As. In crot'88) 

Indirect T ... 

15.518.19 

15,858.09 

21,593.43 

(b) Recovery of arrears Is an on going proceM. The 
Government has taken 8 number of ataps to recover the 
ouIstaiicllig amount which include constitution of Task 
Forces to develop and Implement muIIi-pronged atndegy 
for effecting substantial I8COV8ry from arrears ofclrect and 
indirect taxes. 

As far as direct tax.. are concemed, apart from the 
stalutOfY steps being taken for recovery of 0UIStandIng tax 
dues as prescribed under the Income Tax Act (incluclng 
attachment of bank accounts/debtors, attact.ment and sale 
of immovable property, etc.), the other apeciaI measures 
taken to expedite recovery of direct tax lIft'8ara include 
identification of cases involving substantial amount of 
arrears pending before Cornmi88ioners (Appeals) and ITAT 
and requesting these authorities to dispose of such 
appeals early so that the demand can be collected during 
the cummt financial year itself; requesting the President 
of ITAT not to aJ\ow stay of demand beyond 180 days as 
prMClibed in section 254(2A) 01 the Income-tax Act. 
requesting Settlement Commiaion to dispoae of high-
demand C8888 expeditiously, etc. 

So far as incirect taxes are concerned, the strategy 
devised for expeditious collection of arrears is 88 under: 

(1) Regular I8Yiew of progress made in 
arrears recovery at the Ievet of Commie-

·'1ionereIChIef ConwnfIeIoII8f8; 
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(2) moving applications for vacation of stay 
orders in Important cases; 

(3) filing early hearing applications in Courtsl 
CESTAT; 

(4) targeting defaulters with coercive action; 

(5) persuading major units to pay outstanding 
arreatB; 

(8) follow-up action in cases pending in BIFRI 
DRTIOUCOO; 

(7) quick realisation of arrears involved in 
favourable orders of CESTAT/Courts; 

and 

(8) posting of defaulters list on the CBEC 

website. 

(c) The amount of arrears recovered are as under: 

(As. In crores) 

Financial year Direct Taxes Indirect Taxes 

2003-04 5,540 668.36 

2004-05 7,084 2642.87 

2005-06 8,064 3139.65 

2006-07 (upto 7,767 1633.01 

October. (6) 

{English} 

Micro FlMnClng Sy ...... 

-358. SHHI RAJEN GOHAIN : 

SHRIMATI JAYAPRADA : 

WiH the Minister of FINANCE be pleased to state : 

(a) whether India is one of the largest emerging 

markets for Micro Fmance in the World; 

(b) if so, whether out of the total estimated demand 

of Micro Credit of As. 1,50,000 crore actUal disbursement 
til now .. per the Reserve Bank of India', is only As. 8,000 

crore; 

(c) whether in order to regulate M"lCro Credit Sector, 
the Government proposes to bring forward a legislation to 
focus on developing the Micro Finance movement in the 
Rural Areas; 

(d) if so, the detailed strategy chalked out by the 

Govemment to Tab this emerging market; 

(e) whether any target has been fixed by the public 
sector banks to sanction loans during the current year 
through Micro Fmancing System, and 

(f) if so, the details thereof? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM) : (a) and (b) Yes, Sir. There are different 

models for purveying microfinance. Commercial Banks, 
Regional Rural Banks and Cooperative Banks lend directly 
to Self Help Groups(SHGs) organised by themlNon 
Government Organisations(NGOs) under SHG Bank Unk-
age Programme or lend to Micro Finance Institutions{MAs) 
for on lending to SHGs organised by the MFIs. As on 31st 
October, 2006, Banks have directly lent Rs. 12,618 crores 

to over 23.72 lakh SHGs. Additionaly, 23.89 lakh SHGs 
have been provided Rs. 7498.57 crores of credit and 
subsidy under the Swaranjayanti Gram Swarojgar Yojana 
(SGSy) Programme as on 30th October, 2006. 

(c) and (d) The enactment of a new law on Micro 
Financial Sector (Development and Regulation) will 
ensure a legal framework for the entities engaged in micro 
finance and facilitate an environment for development of 
micro finance services in the country with greater 
transparency, effective management and better gover-
nance. The flow of micro finance services to the un-banked 
population of the country win facilitate wider financial 

inclusion. 

(e) and (f) A target of credit linkage of 3,85,000 new 

SHGs by banks under the SHG Bank Linkage Programme 
has been fixed for the year 2006-07. 

Projects under JNNUAII 

-359. SHRI G. NIZAMUDDIN : Win the Minister of 
UR~ DEVELOPMENT be pleased to state : 

<a) the number of proposals recei~ by the 'Union 

Government from the State Governments under JNNURM 
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during the last three years and the cwrent year, State-
wise; 

(b) the funds released for projects cleared by the 
Union Government during the above period; 

(c) whether a number of projects of the State 
Governments are pending for clearance: and 

(d) if so, the steps taken to clear the projects 

expeditiously? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) The 
Jawahartal NehN National Urban Renewal Mission 
(JNNURM) was launched onty on 3n:I December. 2005. 
The number of proposals received under the JNNURM, 

State-wise, since the launch of the Mission and upto 
12.12.2006 is given in statement enclosed. 

(b) Total funds released for projects approved under 
JNNURM by the Union Govenvnent till 12.12.2006ia As. 
51331.60 Iakhs. 

(c) Yes, Sir. 

(d) Sanction of the projects under JNNURM is an 

ongoing process. Detailed Project Reports (DPAs) are 
scrutinised by the technical agencies. As soon as DPRs 
are cleared by them, they are placed before competent 

sanctioning authority. viz, the Central Sanctioning and 
Monitoring Committee (CSMC) arid Expenditure Finance 
Committee (EFC)lCabinet Committee on Economic Affairs 

(CCEA). as the case may be depending upon the cost of 
the project. Projects are appraised by technical agencies 
through interactive process. StateslCities are constantly 
pursued to expedite clarificationslmodificatio suggested 
by technical agencies. 

"lement 

State-wise Status of Proposals Received under 
JNNURM (As on 12.12.2006) 

S.No. State Propoeals . Received 

2 3 

1. Andhra Pradesh 50 

1 2 s 

2. Assam 

3. Bihar 4 

4. 9hhattisgarh 5 

5. Chandigarh (UT) 3 

6. Gujarat 57 

7. Haryana 2 

8. Jammu and Kashmir 3 

9. Kamataka 22 

10. Maharashtra 90 

11. Manipur 2 

12. Madhya Pradesh 20 

t 3. Nagaland 2 

14. OrIssa 4 

15. Punjab 2 

16. Rajasthan 9 

t 7. Tamil Nadu 5 

18. Uttar Pradesh 2 

19. West Bengal 15 

Total 298 

NatIonal Ru .... HoueIng PoHcy 

*360. SHRlMATI ARCHANA NAYAK : 
SHRI JYOTlRADITYA M. SCtNDIA : 

WiH the MInister of RURAL DEVELOPMENT be 
pleased to state : 

(a) whether the Govemment has formulated Na-
tional Rural Housing PoIlcy; 

(b) If 50, the details and the salient featlir88 thereof; 

(c) it not, the time by which the new policy is likely 
to be 'onnulated; 
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(d) whether any suggestions have been received 
from certain quarters on the issue; and 

(e) if so, the details thereof and the action taken! 

proposed to be taken thereon? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 

RAGHUVANSH PRASAD SINGH) : (a) to (e) The 

Govemment is contemplating to fonnulate a National Rural 

Housing Policy which is presenUy in the preliminary stage. 

The Development Alternatives (an NGO), have suggested 

a frame-work tor a rural habitat policy tor India. The 
National Housing Bank have also given suggestions on 

financing the rural housing sector. These suggestions are 

being examined and win suitably be incorporated in the 

draft Rural Housing Polley. 

Construction of Flats by DDA 

-361. SHRI RAGHUNATH .JHA : WHI the Minister of 
URBAN DEVELOPMENT be pleased to state : 

(a) whether the Delhi Development Authority (DDA) 

has formulated any standards for the construction of flats; 

(b) if 80, the details thereof; 

(c) the measures taken to ensure that these 

standards are followed at the time of construction; 

(d) whether DDA has received any complaints 

regarding use of sub-standard materials in the construction 

of houses; and 

(e) if 80, the details thereof and the action taken 

thereon? 

THE MINISTER OP STATE IN THE MINISTRY OF 

URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) and 

(b) The Delhi Development Authority (DDA) has informed 

that It fOllows Central Public Works Department (CPWD) 

specifications and standards laid down by the Bureau 

of Indian Standards (BIS), in respect of flats constructed 

by It. 

(c) The DDA has further informed that checks by its 

Field Engineers are carried out at the time of construction. 

The quality of· construction is also checked by Senior 

Engineers, Quality Assurance een of DDA and the Chief 
Technical Examiner at various stages. 

(d) and (e) DDA has informed ttlat during the last 3 
years, 5 complaints alleging use of sub-standard material 
in construction of houses in the following works have been 
received:-

(i) Construction of flats at Sector-1B, Dwarka. 

(ii) 384 SFS houses including internal water supply, 
sewerage, roads in Sector-3, Pocket· I and II 
Dwarka (Phase-I). 

(iii) 270 MIG flats in Pocket 23, Sector 24, Rohini. 

(iv) Rats in Pocket 4, Sector 24, Rohin~ Phase-II. 

(v) Construction of 504 HIG houses in Pocket - K 
and L at Sarita Vihar. 

Displeasure has been conveyed to two DDA officials 
and penalty has been imposed on nine DDA officials in 
one complaint. The National Council for Cement and 

Building Materials has been appointed as consultant to 
facilitate investigation into another complaint. Investigation 
has also been taken up in the remaining three complaints. 

Study on Bio-fuel 

3385. SHRI NAVEEN JINDAl: Will the Minister of NEW 
AND RENEWABLE ENERGY be pleased to state : 

(a) whether the Government has made any study 
regarding bio-fuel; 

(b) if so, the findings thereof; 

(c) whether the Government proposes to undertake 

bio-fuel projects in the interest of rural people, particularly 

farmers; and 

(d) if so the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF NEW 

AND RENEWABLE ENERGY (SHRI VILAS MUTIEMWAR) : 
(a) and (b) The Planning Commission had set up a 

Committee on Development of Bio-fuels in July, 2002. The 
Committee submitted its Report to the Planning Commis-
sion in April, 2003. The main recommendations in the 
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Report include launching of a NatiQnaI Mission 00. 8io-
diesel with special focus on plantation of Jatropha curcas 
on forast and non-forest waste lands. The Ministly of Rural 
Dellelopment was made as the Nodal Ministry in July, 2003 
for launching the National Mission on Bio-dieseI. 

(e) and (d) The Ministry of Rural Development haw 
taken up a National Mission on Bio-dieseI with focus on 
large scale plantation of Jatropha curcas and Pongamia 
pinnata on forest and non-forest wastelands. The planta-

tions would be taken up essentially on degraded forest 
lands and wastelands belonging to the village communities! 
panchayatslgovemment as well as unutilized marginal 
lands beIoIlgiIlg to the marginal and smaJI fannefs as a 
means of providing them supplemenlaly livelihood oppor-
tunities. Under this National Mission, the Ministry of Rural 
DeYeIopment has processed the proposal for demot IStra-

tion of Jatropha and Pongamia in 3 Iakh hectares of land 
with the Expenditure Finance Committee of the Ministry of 
Fnance. The Ministry of Rural DeYeIopment have prcMded 
financial assistance of As. 49 CfOf8S to nine States for 
raising Jatropha nurseries. 

RevI8Ion of Pay Scale of RRB Steff 

3386. SHRI HANNAN MOLLAH : WIll the Minis1er of 

RNANCE be pleased to state : 

(a) whether the Government has revised the salary 
structure including pay, all other allowances and benefils 
for Regional Rural Bank Staff (RRBs) on 22.2.1991 and 
20.03.1993 as per BipattiIe SetIIement in the Banking 
Industry; 

(b) whether the order issued by National' Bank for 
Agriculture and Rural Development revising the allow-
ances etc. of RRB staff, causing OlSparity, has been 
challenged in different High Courts; 

(e) if so, the details thereof; 

(d) whether the Government has advised the 
Sponsor Banks on 6.10.2005 to revise all other allowances 
and benefits of RRB staff as per 8th Bipartite Settlement 
in the Banking Industry; 

(e) whether there is disparity between RRB staff and 
Sponsor Bank staff in tet7f!S of pay and allowances; and 

(f) If 10, the 8dIon taken by the Government for 
removing such diIparity1 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. fW.ANlMANICKAM) : (a) On 1he 
basis of National Industrial TribunaI(NtT) Award dated 
30.4.1990 end the recommendations of the Equation 

Committee dated 16.1.1991, the aov.mment Issued 1he 

instructions in terms of ProvtsIona 0' Section 17 or the 
RRBs Act, 1978 on 22.2.1991 for ........ 1tIdIon of NIT 
Award and I'8CCIITII1'I8IIdatione of the Equation Commiltee, 
thereon. Subsequently, NABARD iIeued clartficetions on 
the issues arising out of the Impl.", ... ,.oo of the NIT 
award read with Equation Committee recommendIIIion 
Staff Service ReguIationa, RecIuItment and Promotion 
Policy etc. vide letter dated 20.3.1993. 

(b) and (e) As per the infornIIIIion fumi8hed by 
NABARD, Writ Petitions were filed by RRBs 0ftIcena 
Aasociationl in the High Courts on the __ reIaIIAg to 
festivaf advance, incidental expel .... on tranIIer, !lIMed 
accommodation and non inclusion of Re. 1001- apecIaJ pay 
in re-fixation of pay. 

(d) to (f) In term& of Government of Inc:Ia'steaer dated 
6.10.2005 the pay and allowances of ARB employe_ 
have been revised equal to the comtapOnCIng categoIy 
of 8q)Ioyees of nationdzed banks. Further, the Sponeor 
Banks have been advised to negotiate the OCher 
allowances with the RRBs sponsor8d by them. 

(Translation) 

3387.SHRI FURKAN ANSARI: WiI the MInIar of 
RURAL DEVaOPMENT be pleased to state : 

(a) whether certain States, particuIarty JharIchIInd 
haa sent any propoeaJs to the Union Government during 
the cumH1t year to organiM the regionIII sara t.irs; 

(b) if so, the details thereof, State-wise; and 

(e) the action takenlproposed to be taken by the 
Government on each such proposal? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVaOPMENT AND MINISTER OF STATE IN 
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THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI 
SURYAKANTA PATll) : (8) Yes, Sir. 

(b) and (c) Various State Govemments including 
Govemment of Jharkhand have submitted the proposals 

to organise SARAS Fairs during 2006-07. Based on these 
propoaaJs. a Calendar at SARAS Fairs has been prepared 
by the Ministry for the year 2006-07 and is given in the 
statement enclosed. The SARAS Fair in Jharkhand 
(Ranchi) Is to be organized from 16-30 January, 2007. 

Calendar of SARAS FailS to be organized during 2006-07 

SI. 
No. 

1. 

State 

2 

New Delhi 

2. Madhya Pradesh 

3. Jammu and Kashmir 

4. New Delhi 

5. Haryana 

6. Rajasthan 

7. Uttar Pradesh 

8. Gujarat 

9. Manipur 

10. Andhra Pradesh 

11. Uttaranchal 

12. IITF SARAS 2005 

13. Chattisgarh 

14. West Bengal 

15. Kerala 

16. Goa 

17. Maharashtra 

18. Jharld'land 

19. Tripura 

2O.Asaam 

Venue 

3 

DIUI Heat 

Bhopal 

Srinagar 

DIUi Heat 

Gurgaon 

Jaipur 

lucknow 

Ahmedabad 

Imphal 

Hyderabd 

Dehradun 

pragati Maidan New Delhi 

Raipur 

KoIkatta 

A1appuzha 

Panaji 

Mumbal 

Ranchi 

Agartala 

Guwahati 

Date 

4 

11 to 24 April. 2006 (organized) 

11 to 24 May. 2006 (organized) 

11 to 25th July, 2006 (organized) 

12 to 25 September, 2006 (organized) 

15 to 30 September 2006 (organized) 

2 to 14 October, 2006 (organized) 

6 to 16 October, 2006 (not organized) 

2 to 13th October, 2006 (organized) 

14 to 23 October. 2006 (organized) 

31 October to 11th November, 06 (organized) 

1 .to 10 November, 2006 (organized) 

14 to 27 November, 2006 (organized) 

1 to 15 December. 2006 

4 to 13 December, 2006 

15 to 31 December, 2006 

22 December to2 January, 2007 

23rd December 06 to 3rd January 07 

16 to 30 January. 2007 

1 to 10 February, 2007 

1 to 15 February, 2007 
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2 3 

21. Tamif Nadu Chennai 

22.Orissa Bhubaneshwar 

23. Kamataka Bangalore 

24. Bihar Patna 

Promotion of Small Technical Invention. 

3388. SHRI BRAJESH PATHAK : Will the Minister of 
SCIENCE AND TECHNOLOGY be pleased to state : 

(a) whether the Government proposes to set up 
a fund to promote the small technical Inventions and to 

bring these new invented technologies into the market; 

and 

(b) if so, the details thereof? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 

AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 

SISAL) : (a) and (b) There is no proposal to set up a 

separate fund to promote the small technical inventions 

and to bring these new invented technologies into the 

market. Howewr, the Government has been promoting 

smaD technical inventions and helping their entry into the 
market through some of its schemes. 

The Technopreneur Promotion Programme (TePP) 

launched in 1988 extends financial assistance to individual 
innovators for converting their inventive ideas into working 

prototypes/models. Any Indian citizen. including a farmer, 

an artisan, a housewife, a student, an engineer or a 

scientist with an original idealknow-howlinvention can 
apply for support under this progranvne.A maximum 
support of Rs. 10 lakhs is provided per project. One 
hundred and fifty one (151) inventions of new innovators 

have been funded so tar with a financial outlay of As. 300 

crores. 

A National Innovation Foundation (NIF) was set up in 

2000 for scouting grasa-root innovations and compiling 

them in different forms. Some of the innovators were 

helped to upscale their inventions. Small Industry Business 

Research Initiatives (SIBRI). a scheme recently launched 

4 

18th February to 3rd March, 07 

4 to 14 MaR:h, 2007 

7 to 1 B March, 2007 

10 to 19 March, 2007 

by the Govemment helps amaJI industries In the area of 
biotechnology with Ioanlgrant-ln-aid tor converting their 

inventions Into marketable technology. 

3389. SHRI HANSRAJ G. AHIR : Win the Minister of 

POWER be pleased to state: 

(a) the date on which the wortc on the proposed 

Bhopal Pattnam Power Project in ~ of 

Maharashtra and Chhattisgarh on Indrawatl River in 
Gadchiroli district Is likely to commence; 

(b) whether the modalities of distribution of power 
produced from the aaid project have been finalized; 

and 

(c) if 80. the details thereof? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 

SHINDE) : (a) Aa per the available information, the DetalIecI 
Project Report (DPR) of BhopaIapatnarn Hydroelectric 
Project (1,000 MW) was received in the Central Electricity 

Authority (CEA) in May, 1982. The DPR was examined in 
CEAlCentraI Water Commission (CWC) and their c0m-

ments were sent to Madhya Pradesh Electricity Board 
(MPEB). The DPR was returned to MPEB In March, 1985 
due to non-submission of replies to various observations 
of CEAlCWC. The project was reportedly rejected In 

October, 1989 by the MinIstry of Environment and Fontsts 
as the execution of the proposed project involved 

submergence of about 80,000 hectare of forest land 

including Indravati NatIonal Park and dlapJacement of a 

large number of tribal families. 

No further propouJ has been received from the 

concerned State Government. 
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(b) and (e) Do not ariM. 

[EngJi8h] 

Employment Opportunity for Unskilled 
Migrantafrom Rural ~ 

3390. SHRI G.M. SIDDESWARA : Will the Minister of 
HOUSING AND URBAN POVERTY ALLEVIATION be 
pleased to state : 

(a) whether the uneducated and unskilled migrants 

from ruraJ areas face cllfficulties in getting employment 
opportunity in the eitiee and towns; 

(b) if so, the steps taken by Government to provide 
them guidance to save them from exploitation and miSery; 

(e) whether the Govemment proposes to set up 

aeparate cells for registering such entrants in the cities! 
towns and organise meetiOgslinformative sessions to 
inform them of the available opportunities and their rights; 
and 

(d) If so, the cletails thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION (KUMAR I 
SEWA) : (a) to (d) Acknowledging the fact of lack of 
employment opportunities for the unskilled urban poor, 
who mayor may not have migrated from the rural areas, 
the Swarna Jayanti Shahari Rozgar Yojana (SJSRY), the 
ernpJoyment oriented urban poverty alleviation programme 
of !he Central Govemment. stresses upon the skill trainingl 
upgradation of the urban poor to make them better 
equipped for self-employment or wage employment. 

The community empowerment is the focal theme of the 
scheme of Swarna Jayanti Shahari Rozgar Yojana. Under 
this, community development societies take the initiative 
to generate awareness among the urban poor about the 
programmes of the Govemment, available opportunities for 

the urban poor and their rights. 

Expansion under AIRs 

3391.SHRI SUBODH MOHITE :Wdl the Minister of 
FINANCE be pleased to state : 

(a) whether the Government is considering to 
expand 1he present list of transaction under Annual 
Information Returns (AIRs) of Income-Tax; 

(b) if so, the reasons therefor, 

(e) the transactions likely to be added in the list; 

(d) whether the Finance Ministry proposes to 
restructure the Central Information Branch to make it more 
efficient in collection of information about tax evasion; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) to (e) With 
a view to expand and deepen the tax base, the Finance 
Minister, in his Budget Speech, 2006, made an announce· 
ment for prescribing a few more transactions to be reported 
in AiRs. However, no decision has yet been taken as to 
which new transactions are to be prescribed for reporting 
in AiRs. 

(d) and (e) The Government has formulated new roles 
and functions of this branch in order to align its functions 
with implementation of the AIR Scheme, using PAN as the 

key identifier. 

[Translation] 

Energy from Jatropha 

3392.SHRI BALESHWAR YADAV : Will the Minister of 
NEW AND RENEWABLE ENERGY be pleased to state : 

(a) whether electricity is being generated from, 

JatrOpha; 

(b) if so, whether the Government is providing 
financial assistance to State Govemments for generating 
electricity from Jatropha .in th$., ~untry; 

(e) the details of financial assistance given for this 
purpose during the 'last three years, State-wise and year-
wise; and 

(d) the States in which programmes of setting up 

plants to . generate electricity from Jatropha have been 
implemented in the country with this financial h$1p? 
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THE MINISTER OF STATE OF THE MINfSTRV OF NEW 

AND RENEWABLE ENERGY (SHRI VILAS UUTTEMWAR) : 

<a) and (b) Electricity can be generated from oil produced 
from seeds of Jatropha as well as other edible and non-
edible oils. A Pilot Demonstration project has been taken 

up by the Ministry of New and Renewable Energy to study 

the feasibility of producing electricity from Jatropha and 
other non«fibIe oils such as mahuwa, pongamia and 

kusum in the four States of U.P., Kamataka, Jharkhand and 

Mac:Ilya Pradesh. 

(c) and (d) Under the Pilot Demonstration Project, total 

financial assistance of Rs. 15.74 lakh, Rs. 13.91 lakh and 

As. 16.60 lakh have been provided respectively to Uttar 

Pradesh, Madhya Pradesh and Kamataka during 2003-04 

and 2005-06, and financial assistance of As. 7.791akh has 
been provided for Jharkhand in 2003-04. 

Conatruction of Night Shelter In PaIna 

3393.SHRI RAM KRIPAL YADAV : Will the Minister of 
HOUSING AND URBAN POVERTY ALLEVIATION be 

pleased to state : 

{a, whether the Government has received any 

proposal to construct night shelter in Patna; 

(b, if so, the details thereof; and 

(c) the time by which the proposed shelter is tikely 

to be constIucted alongwith the cost likely to be incurred 

thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 

HOUSING AND URBAN POVERTY ALLEVIATION (KUMARI 

SEWA) : (a, to (e) Thera is no Centrally Sponsored Scheme 
of Night Shelter in this Ministry. 

[English] 

Power Tran ....... 'on Projects 

3394. SHRIMATI FlJPATAJ D. PATIL : Will the Minister 

of POWER he pJeased to state : 

(a) whether several power transmission projects are 

being implemented under the joint ventures between 
Power Grid Corporation of Inda Ltd. (PGClL) and private 

(b) if so, the details thereof; 

(c) whether there is any agency to monitor the 

implementation of these projects; and 

(d) if so, the details theIeof? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 

SHINDE) : (a) and (b) Power Grid CoIporation oflndja Ltd. 
(PGCIL) has Implemented specific transmi&aion lines of 
'Transmission System associated with Tala HEP. East·North 

Interconnector and Northern Region Transmi8alon System' 
in Joint Venture with MIs. TATA POWER by forming a Joint 
Venture Company (Powertinks Tranamlsslon Ltd.). The 
project was completed in August, 2006 at an estimated 

cost of As. 1612 Crores. The transmission system consisted 
of 2340 Ckt. Kms. of 400 KV tines from Siliguri (West 

Bengal) to Mendola (Uttar Pradesh.'. PGCIl and MIs. Tata 
Power contributed 49% equity and 51% equity respectMIIy 
in this project. 

PGCIL has selected MIs. Reliance Energy Ltd. as the 
Joint Venture Partner for execution of specific tranSmission 

lines associated with Parbati·1I and Koldam HEP aRlit has 

finalized agreements required for formation of joint ventura. 

PGCIL has signed Memorandums of UndenItanding 

(MoUe) with promoters of the foUowing power projects to 

set up Joint Ventures for implementing dedicated transmis-
sion systems for evacuation of power from the under 
mentioned generation projects:· 

(i) 1100 MW generating project developed by 
MIs Torrent Power Generation Company Ltd. 

(TPGl) near Surat in Gujarat. The JV agreement 

between PGCIL and MIs. Torrent Power AEC Ltd. 

has been signed. 

(Ii) 1000 MW Karcham·Wangtoo Hydro Power 
Project being developed by MIa. Jaypee Karcham 

Hydro Corporation Ltd. In Himachal Prade8h. 

(iii) ~200 MIN Teesta·1IJ generating project being 

developed by MIs Teesta Urja Limited. 

(iv) 1500 MW gas based Generation project being 

dewloped by MIs. E88ar Power Limited at HazIrII 
near Surat in Gujarat. 
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(c) and (d) The implementation of these projects is 

monitored by PGCIL. The implementation of aU projects of 
PGCIL are also monitored by the Central Electricity 
Authority and the Ministry of Power. 

ThIrd Permanent Ba.. In Antarctica 

3395.SHRI KULDEEP 81SHNOI : Win the Minister of 
EARTH SCIENCES be pleased to state : 

(a) the present status of setting up Third Permanent 
Base in Antarctica; 

(b) whether certain global groups have urged India 
to share Australia's existing Mawson station; 

(c) if so, the reasons thereof; and 

(d) the decisions taken by the Government in the 
matter? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPil 
SIBAL) : (a) A Comprehensive Environment Evaluation 
(GEE) report tor the Third Research Station at larsemann 
Hills Area (latitude 69" South and longitude 76'> East), is 
being prepared based on surveys conducted in last three 
years at the selected site. This is being done as per the 

guidelines for Environmental Impact Assessment (EIA) 
under the Protocol on Environmental Protection or the 
Madrid Protocol to the Antarctic Treaty. The report will then 
be submitted to the Committee on Environmental Protocol 
(CEP), constituted under the Protocol. The Committee after 
evaluating the CEE, will put it to an Antarctic Treaty 
Consultative Meeting (ATCM) for approval. The setting up 
of new research station can be taken up only after the 
approval of the Antarctic Treaty Consultative Meeting. 
However regular scientific experiments are continued at 
the site of the new station during Antarctic summer by 
sending annual expeditions. 

(b) No, Sir. 

(c) and (d) Does not arise 

Inland Container Depot 

3396.SHRlMATI JAYABEN B. THAKKAR: 
SHRI JASHUBHAI DHANABHAI BARAD : 

Will the Minister of FINANCE be pleased to state : 

(a) whether Inland Container Depot (ICD) at 

AnkIeshwar has started functioning; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ANANCE (SHRI S.S. PALANlMANICKAM) : (a) and (b) 
Inland Container Depot (ICD) at Ankleshwar is functioning 
with effect from 07.08.2006. 

(c) Not applicable, in view of above. 

[Translation] 

AppoIntment of Notary Public 

3397.SHRI JAI PRAKASH [MOHANLAL GANJ] : Will 

the Minister of LAW AND JUSTICE be pleased to state : 

(a) the number of candidates applied and appointed 
Notary Public in various States during the last one year 

and the current financial year, state-wise; 

(b) the number of applications lying pending, state- . 
wise; 

(c) the reasons for pendency; and 

(d) the time by which the pending applications are 

likely to be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF LAW 
AND JUSTICE (SHRI K. VENKATAPATHY) : (a) and (b) A 
State-wise statement showing the number of candidates 
applied and appointed Notary Public out of these 

applications and the no. of appfications lying pending 
during the last one year and the current financial year by 

the Central Govemment. is enclosed. 

(c) In regard to point (c) it is stated as follows:-

(i) The procedure to be followed for appointing as 

Notary Public is laid down under the Notaries 
Act, 1952 and the Notaries Rules, 1956. Under 

Section 3 of the said Act, the Central Govern-
ment as well as the State Govemments are 
empowered to appoint Notaries. The Central 

Government has power to appoint Notaries for 
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SI. 
No. 

1. 

2. 

3. 

4. 

5. 
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the whole or any part of india, whereas a State 

Government is empowered to appoint Notaries 

for whole or any part of the State concerned. 

Under Rule 3 of the NotarieS Rules, a person 

from amongst legal practitioners may apply for 

appointment as a notary, if he had been 
pnacticing at least for 10 years. In case the 

applicant for notary.:ship is a person belonging 
either to the Scheduled· Castes. Scheduled 
Tribes and Other Backward Classes or a woman, 
then the condition for eligibility for appointment 

as a notary is 7 years of legal practice. A person 
is also eligible for appointment as a no1ary if he 
has been a member of Indian Legal Service 
under the centrat Government or if he has been 
for ten years, a member of Judicial Service, or 

held an office under the Central Government or 

a State Government requiring special kn0wl-
edge of law after enrolment as an Advocate or 
held an offioe in the Department of Judge 
Advocate General or in the legal department of 
the Armed Forces. 

(ii) The eligible persons may apply for appointment 

as notary on a prescribed fonn i.e. Memorial, 

which has to be countersigned by a Magistrate, 
a Nationalized Bank Manager, a Merchant and 

two prominent local residents. The Competent 

Authority, designated by the Central Govern· 
ment. thel'88fter examines the Uemorial and 
calls for comments/objections from the State Bar 
Council where the memorialist is enrolled as an 

advocate. The applicant is also requested to 

submit an affidavit deposing that he is neither 

a notary all'88dy appointed by any State 
Government nor his application for appointment 
as Notary is pending with the concerned State 

Government and also state the number of courts 
and the number of notaries in the desired area 
of practice. After considering the objections and 
the various facts the Competent AuthorIty 

submits a report to the Central Government 

under Rule 7. On receipt of the ~ 01 the 
Competent Authority, the Central Government 
after considering the same takes an appropriate 
decision. 

(d) In regard to point (d) it • submitted that .. 
procedure followed for appointment as Notary has aJready 
been mentioned above. No time limit has been· prescribed 
for appointment of Notary in ·the Notaries Act 1952 and 
Notaries Rules 1956. Since, the above said formalltiee 

have to be completed before appointing Notary public, It 
may take time. 

Statement 

The number of Candidates applied and appointed Notary Public by me Central Govemment during the 
last one year and the current financial year and the number of appliations lying pending 

Name of the State! Number of candidates applied for Notary No. of Notaries No. of appficatIon8 
U.T. public during the last one year and the appointed out of pending during the 

current financial year . these applications period 

2005 2006 

2 3 4 5 6 

Andhra Pradesh 57 53 47 63 

Assam 01 01 0 

Bihar 05 03 02 

Gujarat 218 158 118 258 

Kerala 77 28 56 39 
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, 2 3 4 5 6 

6. Madhya Pradesh 17 14 11 20 

7. Tamil Nadu· 76 53 70 59 

8. Maharashtra 345 220 251 314 

9. Kamataka 102 83 61 123 

10. Orissa 03 03 02 04 

,,. Punjab 143 60 157 46 

12. Rajasthan 126 81 71 136 

13. Uttar Pradesh 317 125 263 179 

14. West Bengal 34 13 11 36 

15. Jammu and .Kashmir 

18. Nagaland 

17. Haryana 127 72 178 21 

18. ,Himachal Pradesh 02 01 02 01 

19. Manlpur 

20. Tripura 01 02 01 02 

21. Meghalaya 

22. Sikkim 

23. Mizoram 

24. Anmachal Pradesh 

25. Goa 07 03 02 08 

26. Uttaranchal 01 02 03 0 

27. Chhattisgarh 03 03 0 

28. Jharkhand 16 16 

29. Delhi 47 27 47 27 

30. Andaman and Nicobar Islands 

31. Lakshadweep 

32. Dadre and Nagar Haveli 

33. Daman and Diu 

34. Pondicherry 01 01 0 

35. Chandigarh 02 02 04 
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NABAAD Aaaiatance for Rural 
EIectrtftcetIon 

3398. PROF. RASA SINGH RAWAT : Win the Minister 

of FINANCE be pleased to state : 

(a) The financial assistance provided by the Na-
tional Bank for Agriculture and Rural Development to 
Rajasthan under Rural Infrastructure Development Fund 

(RIOF) and Rural Electrification during the Tenth FIVe Year 

Plan: and 

(b) the funds utilised for the purpose SO far? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ANANCE (SHRI S.S. PALANIMANICKAM) : <a) and (b) 
During the period from 1 st April 2002 to 1 st December 
2006 covered under Xth FIVe Year Plan period, NABARO 
has sanctioned projects involving a total loan of As. 
2,016.53 crore out of RIOF for various purposes to the 
Stale Government of Rajasthan. However, no amount was 
&8l1dioned for Rural Electrification out of RIOF during this . 

period. 

The funds disbursed so far for various purposes is 
Rs. 915.53 crores. 

[English} _ 

CompletIon CertHIcate by property Developers 

3399.SHRI S-K KHARVENTHAN : Will the Minister of 
FINANCE be pleased to state : 

(a) whether there is a provision for submitting 
completion certificate to the bank by property developers 
for the Joan financed by them; 

(b) if SO, whether many of the property developers 
in the country are unable to produce certificates to the 
banks within the stipulated time; 

(c) If so, the details thereof; 

(d) whether the banks have initiated any action in 
the matter; 

(e) if so, the details thereof; and 

(I) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) Resetw 
Bank of IndIa(R8t) has issued instructions on 17th 
November, 2006 advising the banks to strictJy comply with 
the directions of the Monitoring Committee constituted by 
the Hon'ble High Court of Delhi regarding Unauthorized t 

Construction, Misuse of Properties and Encroachment on 
Public Land. As per the instructions, it Is the responsibility 

of the borrower availing loan for building construction to 
obtain completion certificate within 3 months of completion 
of construction, failing which the banks shall have the 
power and the authority to recall the entire loan with 
interest, costs and other usual bank chargeI. An Architect 
appointed by the bank must also certify _ various stages 
of c:onstruction of buildings that the construction of the 
building is stricIIy as per sanctioned plan and shall also 
certify at a particular point of time that the completion 
certificate of the building issued by the competent authority 

has been obtained. 

(b) to (I) Some banks have indicated that the 
repayment schedule is fixed on the ba8Is of cash flow 
projections which Is monitored periodically. The funde .. 
released stage to stage after obtaining the certificate flam 
Chartered Engineer and Chartered Account regarding 
amount spentJinvested in the project. In cuea of delay tn 
COfI1)Ietion of the project Bank considers reechecIuIement 
of drawals and repayment. Sometimes bank finance is 
adjusted from advance paymentlsale proceeds raceIved by 
the property developers from the uttimate buyera of the 
properties even before the project is fully ~ 
occupied. Therefore, completion certificate may not aIwayI 

be followed uplstipulated. 

[Tran8lation} 

MNCe In IndI8 

34OO.SHRI AVINASH RAJ KHANNA: Win the Minister 

of FINANCE be pleased to state : 

(a) the. year-wise detaIIe of foreign companies which 
have set up commercial eetabIIshmenta In India during the 
last three years; 

(b) the States where these companies have set up 
COI'IIIn8ICt.l eetabIIshmenta; 
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(c) the details of inflow of Foreign Direct Investment 
through said companies during the last three years, year-
wiaeand company-wise; and 

(d) the details of MNCs evincing interest in setting 
up their enterprises In India? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE ( SHRI S.S. PALANIMANICKAM) : (a) to (d) Year-
wise details of state-wise Foreign Direct Investment (FDI) 
inftows from April 2003 to September 2006 are given in 

Statement-I enclosed. This includes the investment made . 

on automatic route as well as those made after the 
approval by Foreign Investment Promotion Board (FIPB). 
Details of state-wise approvals of FDI inflows are also 
separately given in Statement-II. Details of companies 
investing in India are published in the 'SIA Newsletter' 
brought out monthly by Department of Industrial Policy and 
Promotion (DIPP). It is widely circulated including Parlia-
ment Library. The data is also available at the website 
http://siadipp.nic.inlpublicationlpub_rnn.stp. 

Stlltement-l 

Year-wise FDI Inflows Received from January 2003 to September 2006 

(Amount Rs. in Crore) 

81. Regional Office States Covered 2003 2004 2005 2006 Total 
No. of RBI Jan-Dec Jan-Dec Jan-Dec Jan-Sep 

2 3 4 5 6 7 8 

1. Hyderabad Andhra Pradesh 275.99 858.09 723.28 1,675.47 3,532.53 

2. Guwahati Assam, Arunachal Pradesh, 15.45 20.00 0.00 0.00 35.45 

Manipur, Meghalaya. 
Mizoram, Nagaland, 
Tirpura 

3. Patna Bihar, Jharthand 1.13 0.00 0.00 0.60 1.73 

4. Ahmedabad Gujarat 1,042.63 688.46 635.21 1,270.00 3,636.30 

5. Bangalore Kamataka 999.07 1,064.25 1,606.98 1,353.58 5,023.88 

8. Kochi Kerala, Lakshadweep 44.69 49.55 26.25 4O.n 161.26 

7. Bhopal Madhya Pradesh, ChhaUisgarh 25.71 61.64 53.82 72.54 213.71 

8. Mumbai Maharashtra, Dadra and 1,022.81 3,246.50 2,272.90 6,566.68 13,108.89 

Nagar Haveli, Daman and 

Diu 

9. Bhubaneshwar Orissa 0.00 0.00 261.66 103.59 365.26 

10. Jaipur Rajasthan 2.14 4.27 2.66 226.40 235.47 

11. Chennal Tamil Nadu, Pondicherry 805.46 368.10 1,096.49 2,210.05 4,478.09 

12. Kanpur Uttar Pradesh, Uttaranchal 0.00 0.00 0.03 15.24 15.27 
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2 

13. Koikata 

14. Chandigam 

15. New Delhi 

16. Panaji 

17. State Not 
Indicated 

DECEMBER 15,2008· 

3 

west Bengal. SiIddm. 
Andaman and Nicobar 
Islands 

Chandigarh. Punjab, 
Haryana, Himachal Pradesh 

Delhi, Part of UP and 
Haryana 

Goa 

4 

146.79 

18.12 

2,104.72 

131.22 

2.928.37 

5 

459.66 

71.89 

3,303.61 

79.85 

4.507.60 

to . aue.fions 128 

6 7 8 

405.42 258.78 1.270.58 

377.79 40.26 508.06 

4.297.61 5.293.07 14,999.00 

81.40 347.57 640.04 

7,429.22 8,899.74 23,764.93 

Grand Total 9,564.00 14.781.37 19.276.72 28.374.35 71.990 .... 

Note: (i) Indudes 'equity capital components' only. 

SI 
No. 

1 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

(ii) The Region-wise Fot inflows an classified as par RBI's - RegIon-wise inflows. furnished by RBI. Mumbai. 

(iii) "Represents infloWs through acquisition of existing shares. For this. region-wise infonnation is not provided by 
Reserve Bank of India. 

Year-wise break-up for Foreign Direct Investment (FDI) approved by Government during 
April 2003 to SepterrtJer 2006 

(Amount in ClOre) 

State 2003-04 2004-05 2005-06 2006-07 Total 
Apr-Mar Apr-Mar Apr-Mar Apr.Sep 

AN FDI AN FDI AN FDI FIN FDI FIN fDI 
inRs inRs in As inRs inRs 

2 3 4 5 6 7 8 9 10 11 12 

Andhra Pradesh 107 526.66 78 689.10 25 371.82 6 181.87 216 1.789.48 

Assam 0 0.00 0.40 0.51 0 0.00 2 0.91 

Bihar 0.00 0 0.00 0 0.00 0 0.00 1 0.00 

Gujarat 52 148.04 35 1.711.81 9 153.05 2 3.30 98 2,018.20 

Haryana 26 248.29 16 34.07 12 57.54 3 5.49 57 345.40 

Himachal Pradesh 1 0.10 2 52.63 9.00 0 0.00 4 81.73 

Kamataka 257 449.41 191 1,099.44 39 917.02 9 3,571.69 496 6;037.57 
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1 2 3 4 5 6 7 8 9 10 11 12 

8. Kerala 31 21.22 11 230.43 6 76.77 1 0.09 49 328.51 

9. Madhya Pradesh 7 0.44 0.05 2 6.00 0 0.00 10 6.49 

10. Maharashtra 361 1,527.34 302 1,579.60 111 3,961.85 19 252.67 793 7,321.46 

11. Manipur 1 0.00 0 0.00 0 0.00 0 0.00 0.00 

12. Orissa 2 0.10 2 6.14 0.35 192.50 6 199.09 

13. Punjab 9 465.50 10 690.49 3 19.11 0 0.00 22 1,175.10 , , " ." 

14. Rajasthan 15 28.03 4 4.14 2 0.20 1 0.00 22 32.38 . 
15. Tamil Nadu 223 815.18 109 348.17 39 261.63 5 173.00 376 1,597.98 

16. Tripura 2 2.41 0 0.00 0 0.00 0 0.00 2 2.41 

17. Uttar Pradesh 25 102.32 15 18.44 9 82.48 0 0.00 49 203.24 

18. West Bengal 36 303.45 29 278.23 9 113.66 0.00 75 695.34 

19. Ctlhattlsgarh 0 0.00 3 200.16 0 0.00 0 0.00 3 200.16 

20. Jharkhand 1 0.20 1 2.00 0 0.00 0 0.00 2 2.20 

21. UttaranchaI 0.00 0 0.00 3 28.63 0 0.00 4 28.63 

22. Chandigarh 10 5.75 9 127.99 0 0.00 0 0.00 19 133.74 

23. Delhi 328 1,163.36 213 1,063.52 71 740.99 13 2,345.75 625 5.313.62 

24. Goa 39 19.13 39 9.07 3 39.41 0 0.00 81 67.61 

25. Pondicherry 8 42.61 2 0.12 0 0.00 0 0.00 10 42.73 

26. Daman end Diu 3 0.24 2 5.43 0 0.00 0 0.00 5 5.67 

27. Stat. Not Indicated 82 353.73 84 576.27 79 1,750.98 15 627.73 260 3,308.71 

Grand Total 1628 6,223.52 1159 8.727.71 425 8,591.00 76 7,354.09 3288 30,896.32 

(EngIJ"'j (b) If so, the details thereof? 

Online TradIng by PIa. THE MINISTER OF STATE IN THE MINISTRY OF 

3401.SHRI KISHANBHAI V. PATEL: WiD the Minister 
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b) Ves, 
Sir. Four Public Sector Banks (PSBs) I... State Bank of 

of FINANCE be pleased to state : India, Punjab National Bank" Bank of India and Union Bank 

(a) whether Public Sector Banks pr0p088 to start of India have atarted on-line trading of shares for their 

online trading In coIIaboraIiOn with eome onHne trading customera. Some other PSBs are aIao in various stages 

firms; and of starting on-line trading. 
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[Translation] 

Loan to Fake Companies 

3402. SHRI CHANDRADEV PRASAD RAJBHAR : Will 
the Minister of FINANCE be pleased to state : 

(a> whether several renowned companies take 
loans from banks under fake names and do not repay the 
!oans-in-time; 

(b> if so, the number of cases came to the notice of 
the Government during the last one year and the current 
year; 

(e) the action taken against such companies; and 

(d) the steps being taken by the Government to 
check it? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM) : (a> to (d) No 
such specific instance has been brought to the notice of 
the Gownvnent in the last one year. However, as and 
when any such instance is reported, the same is referred 
to the concerned bank and/or Reserve Bank of India (RBI) 
for taking appropriate action. GovemmentlRBI have 
prescribed Know Your Customer (KYC) norms and taken 
several measures to prevent the occurrence of frauds in 
Banks. Banks have been advised from time to time to 
strengthen the vigilance set up and introduce preventive 
and prohibitive measures. The Fraud Monitoring Cell of RBI 
receives repor1S on aH frauds involving As. 1 lac and above 
detected at Commercial Banks and Financial Institutions. 
The names of borrowen; in frauds of Rs. 5 lac and above 
are circulated among all banks advising them to carry out 
in depth inquiries before granting any credit facilities to 
them. MOdus operandI of frauds are also ci~lated 

amongst INlnks to alert them against perpetration of such 
frauds. In all the Cases of frauds, banks are advised to file 
compIairits with PoIice1CBI, make efforts to recover the 
amount involved, examine staff accountability, review 
systems and procedures in order to prevent recurrence of 
similar ft'auds and ger all cases of frauds of As. One crare 
and above revieWed by the Special Committee of the 
Board. RBI has been advising BankslFls from time to time 
about the common fraud prone areas and the measures 
to be taken by them to preVentlreduce the incidence of 

frauds. 

[English] 

3403. SHRIMATI PRATIBHA SINGH : Will the Minister 
of NEW AND RENEWABLE ENERGY be pleased to' 

state: 

(a) whether the Govemrnent has received any 
proposal from the State Govemments regarding estabiish-
ment of Solar Energy Research Centres; 

(b) if so, the details thereof; and 

(c) the action taken by the Government thereon? 

THE MINISTER OF STATE OFTHE MINISTRY OF NEW 
AND RENEWABlE ENERGY (SHRI VILAS MUTTEMWAR) : 
(a) and (b) A proposaJ for establishment of a Solar Energy 
Research Centre for cold regions of country at Shimla was 
received from the Government 01 Himachal Pradesh. 

(c) The proposaJ was examined. The State GoIIem-
ment has been auggested to consider setting up the Centre 
with its own funds. 

[Translation] 

Scam In PoMr Depwtment of U.P. 

3404.SHRI BHANU PRATAP SINGH VERMA: Will the 
Minister of POWER be pleased to state : 

(a) whether any complaint regarding irregularitie8 
and scam in the Department of Power, Uttar Pradesh has 
been received by the Union Government reoentIy; 

(b) if so, the details thereof; and 

(c) the action taken/proposed to be taken by the 
Union Govemment thereon? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE) : <a) to (c) The information is being collected and 
will be laid on the Table of the House. 

[English] 

u .. of Buildings for Commercial u... 
3405.SHRI PRABHUNATH SINGH : Will the 

MInister 01 URBAN DEVELOPMENT be pIeaed to ,.,. 
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10 the reply given to usa No. 4462 dated 19.5.2006 
ntgatding use of building for commen::ialpurpoees and 
ldate : 

(a) whether the information has since been col-
lected and H so, the details thereof; 

(b) the action taken by NOMC to demolish 
Unauthorised constructions: and· 

(c) the details of unauthorised constructions 

demolished during the last two years? 

THE MINISTER OF STATE IN THE MINISTRY OF 

URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) Yes, 
Sir. New Delhi Municipal Council (NOMe) has reported that 
large scale commen::ialization of residential area was not 
detected within its jurisdiction. In cases where misuse had 
been detected, action has been taken under the provisions 
of the NOMC Act, 1994, as indicated in the Statement-I 
enclosed. 

(b) and (c) NOMC has reported that action to demolish 
unauthorised construction is taken under relevant law and 
unauthorised constructions in 21 premises were demol-
ished during the last 2 years. A list of the premises 
demolished is at Statement-II enclosed. 

SlllIe",.,.t-l 

Action taken 2003 2004 2005 

(I) Notice under section 252 of NOMC Act, and prosecution 11 10 06 

case flied in Court. 

(ii) No$iCe under section 252 of NOMC Act, and prosecution 06 06 Nil 

case decided by Court. 

(HI) Notice' under section 252 of NOMC Act and decided by the 06 14 04 

department after removal of misuse. 

Total 

1. Flat No. 1303, Naurang House, K.G. Marg. 

2. Qr. No.7, Scindia House, Connaught Place. 

3. Rat No. 205-206, Naurang House, K.G. Marg. 

4. Backside of C-11 Connaught Place. 

5. 21-A Shankar MarUt, Connaught Place. 

6. M-H6, Connaught Place. 

7. Flat No. 603 Surya Kiran Building, K.G. Marg. 

8. N-52 A(N-87) Connaught Place. 

9. L-7 B Connaught Place. 

10. Basement of E-13-29 Harsha Bhawan, Connaught 

Place. 

11. Gr. Floor, 5, Sabar Road. 

23 30 10 

12. Flat No. 709 Indar Parkash Building, Bara Khamba 
Road. 

13. LB-17 Inder Parkash Building, Bara Khamba Road. 

14. LB-16 Inder Parkash Bu~ding, Bara Khamba Road. 

15. LB-14. Inder Parkash Building, Bara Khamba Road. 

16. LB-19 Inder ·Parkash Building, Bara Kharnba 
Road. 

17. Upper Basement, Inder Parkash Building, Bara 
Khatnba Road. 

18. Lower Basement, Inder Parkash Building, Bara 
Khamba Road. 

19. Flat No. 418, Antriksh Bhawan, KG. Marg. 

20. Flat No. 15, Khan Market. 

21. Aat No. 17, Khan Market. 
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Tax on AgrIcultural Income 

3406.SHRI SUKHDEV SINGH DHINDSA : Will the 
Minister of FINANCE be pleased to state : 

(a) whether the UnIon Government has received 
any repteSentations with regard to the plight of farmers in 
Sangtur district of Punjab due to levy of tax on their 
agricultural land; 

(b) if so. complete details thereof; and 

(e) lie mamer in which the Government proposes 
to mitigate the problems faced by the Punjab farmers? 

THE MINISTER OF STATE IN THE MINISTRY .OF 

ANANCE (SHRI S.S. PALANIMANICKAM> : Ca> No 
representation has been I8C8ivad regarding levy of Central 
Income-tax on agricultural land of farmers in Sangrur 
district of Punjab. In fact. agricultural income is exempt from 

Central Income-tax. Even the capiIaI gain arising from the 
transfer of agricultural land situated beyond the specified 

\ 
urban IimiIs is eampt from Central Income-tax. Further. 
capital gain arising from the compulsory acquisition of 
egricufturaI land situated within apec:ified Ufban limits is 
IIIso exempt from Central Income-tax. 

(b) and (e) Do not arise in view of reply to Part (a). 

3407. MS. INGRID MCLEOD : WiI the MInister of 
FINANCE be pIMHd to state : 

(a) Whether any COiI!plajnt has been raceived in 
regard to outsourcing of PAN Card senrices to UTSl and 
NSDl; 

(b) if 80, the details thereof; 

(e) whether PJ\N Cards are safely reaching to 
applicants; and 

(d) If not. the steps taIGan thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ANANCE: (SHRI S.S. PALANIMANICKAM) : (a> Yea, Sir. 

(b) These relate to non-receipt of PAN carda. 

(c) and (d) Yes. SIr. In moat of lie caaes PAN carda 

ara safely reaching the applicants. However, In soma 
caaes, PAN carda are returned t.RldeIlverad from the 
addresses given in the . application. In such cases. PAN 
cards are re-dispatched 88 and when the applicant Informs 
about the non-receipt of the card. 

L1C Scheme for Diabetic PatIents 

3408. DR. M. JAGANNATH : 
SHRI A. SAIPRATHAP : 

Win the Minister of FINANCE be pIeaaed to s&aIe : 

<a) whether soma private COf11)Ilniea QP8fIIting in 
life insurance sector have launched insurance achemes for . 
diabetics; 

(b) if so, whether the Ute Insurance Corporation of 
India proposes to . start similar schemes; 

(c) if so, the details thereof; and 

(d) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ANANCE (SHRI S.S. PAlANIMANICKAM) : (a) The 
Insurance Regulatory and Development Authority (IRDA) 

has reported that it has cleared two products by name 
'Diabetic Cara' (Critical illness) and 'DiabetIc Care Plus' 
(Critical illness) submitted by ICICI PNClential Life 
Insurance Company Ltd. 

(b) IRDA has not received any such proposal from 
the life Insurance CorporatIOn of India (LIC) or any other 
life insurance company for providing cover for diabetics. 

(c) Does not arise. 

Cd) TheUfe Insurance Corporation of Incia(UC) has 
reported that it might consider introducing such products 
in future. 

Loan. by Houelng Anance Compan'" 

3409. SHRI RAMDAS ATHAWALE : WiD the Minister of 

HOUSING AND URBAN POVERTY AllEVIATION be 
pleased to state : 

(a) the amount of housing loans provided sepa-
ratety to the economically wuker aection of the aocieIy 
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especially in tribal areas during each of the last three years 
by HUDCO; 

(b) the number of people benefited therefrom, State-
wise; 

(c) the amount of housing loan sanctioned to 

scheduled tribes and weaker sections of the country during 

the Ninth and Tenth Five Year Plans; 

(d) whether the Govemment has received loans 

from World Bank and Asian Development Bank (ADS) for 

housing during the last three years; 

(e), if so, the details thereof; and 

(f) the amount of loan provided to people belonging 
to economically weaker sections during the said period. 
State-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION (KUMARI 
SEUA) : (a) and (b) The total amount of project loans 
sanctioned by Housing and Urban Development Corpo-
ration (HUDCO) for Economically Weaker Sections of 
beneficiaries including tribal areas during the last 3 years 
is as given below :-

(Rs. in Crores) 

2003·2004 2004-2005 2005-2006 
EWS-Rural EWS-Urban EWS-Rural EWS-Urban EWS-Rural EWS-Urban 

590.91 203.08 2002.50 270.54 48.00 171.18 

The number of EWS category of people benefited during last 3 years from the above sanctioned 
loans are as indicated below : 

NUMBER OF DWELUNG UNITS 

Yr. 2003-2004 Yr. 2004-2005 Yr. 2005-2006 

EWS-Rural EWS-Urban EWS-Rural 

487313 181988 864857 

State-wise details are enClosed at Annexure-I. 

(c) The extent of loan sanctioned to Economically 

EWS-Urban EWS-Rural EWS-Urban 

225230 7600 175046 

Weaker Sections during the 9th and 10th Five Year Plan 

is as indicated below:-

IXTH 5-YA. PLAN (Rs. in Crores) 

1997·98 1998-99 1999-2000 2000-2001 2001-2002 Total 

351.26 1953.99 2136.81 1585.28 1013.86 7041.20 

IXTH 5-YA. PLAN (As on 31.10.2006) 

2002-2003 2003-2004 2004-2005 

n5.67 797.76 2273.04 

Details are at Statement-II enclosed. 

(d) and (e) 'Housing and Urban Development 

Corporation (HUDCO) has not received any loan from 

2005-2006 2006·2007 Total 

219.18 151.07 4216.72 

Worid Bank and ADS during last 3 years. 

(f) State-wise cumulative status of dwelling units 
sanctioned by HUDCOfor EWS category upto 31.10.2006 

is at Statement-III enclosed. 
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'ItMIwise IoanIdweliing units sanctioned for 9th Plan 7. Goa 5369 
and 10th Plan as on 3111012006 

8. Gujarat 417541 
Year Loan Amount Dwelling 

Himachal Pradesh 66003 9. 
Sanctioned Units 

(As. in crore) 10. Haryana 46910 
EWS EWS 

11. Jharkhand 264094 

1997-1998 351.26 306802 12. Jammu and Kashmir 20043 

1998-1999 1953.99 1704586 13. Kerala 1057346 

1999-2000 2136.81 1398343 14. Karnataka 1659097 

2000-2001 1585.28 2709115 15. Meghalaya 9239 

2001-2002 1013.86 621250 16. Maharashtra 288326 

Total 7041.2 6740096 17. Manipur 4214 

2002-200a n5.67 631768 18. Madhya Pradesh 67944 

2003-2004 797.76 724416 19. Mizorarn 6493 

2004-2005 2273.04 1090087 20. Nagaland 4621 

2005-2008 219.18 182646 21. Orissa 221824 

2006-2007" (As on 151.07 830.24 22. Punjab 85221 
31st OCt.. 20(6) 

23. Rajasthan 141056 
Sllltement-lll 

24. Sikkim 6650 

Statewi6e DwellIng Unlls Sanctioned 25. Tamil Nadu 1147952 
lIS on 31110/2006 

26. Tripura 6288 
SI. State EWS 
No. 27. Uttaranchal 51088 

1 2 3 28. Uttar Pradesh 497478 

1. Arldhra Pradesh 2379801 29. West Bengal 3079678 

2. Arunachal Pradesh 1600 30. Andaman and Nicobar Islands 28 

3. Assam 37987 31. Chandigarh 6955 

4. Bihar 72421 32. Dadre and Nagar Haveli 45 

5. Chhattiagarh 27624 33. Pondicheny·. 2740 

6. Delhi 7045 Total 11690721 
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IT exemption for Software Companlea 

3410.SHRIMATI NIVEDITAMANE : 

SHRI EKNATH MAHADEO GAtKWAD : 
SHRt KIATI VARDHAN SINGH : 

Will the Minister of FINANCE be pleased to state : 

(a) whether software companies. registered with 
Software Technology Parks have been granted IT 
exemption; 

(b) if so. the details thereof; 

(e) whether the Govemment proposes to extend the 

same facility to other sectors too; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ANANCE: (SHRI S.S. PALANIMANICKAM) : (a) and (b) Yes. 
Sir. Section 10A of the income-tax Act provides for 100% 
deduction for 10 years. 01 the export profits of undertakings 

engaged in manufacture or production of articles or things 

or' computer software. and which are. inter-alia, set up in 
a Software Technology Park. The deduction is available up 

to assessment year 2009-10. 

(e) No, Sir. 

(d) Does not arise. 

[Translation) 

Agreement with US on CoeI-fIred 
Emlaalon-F,.. Power Project 

3411.SHRI RASHEED MASOOD.: Will the Minister of 
POWER be pleased to state: 

(a) whether the Govemment proposes to participate 
in Coal-fired emission-free power project (Future Gen) of 

America; 

(b) if so, whether any agreement has been signed 
in this regard; and 

(c) if so • .." salient features thereof? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 

SHINDE) : (arto (e) India has, on 3rd of April 2006. signed 
a Framework Protocol with USA on cooperation on the 

FutureGen Project initiated by USA as a public-private 
partnership. This is a US$950 million project. India's 
contribution will be US$10 Million payable over a period 
of five years. The FutureGen Plant is planned to operate 
as a 275 MW facility that would produce both electricity 
and hydrogen deploying advance coal gasification tech-
nology integrated with combined cycle electricity genera-
tion and capture and sequestration of carbon dioxide. The 
project aims to design. test and development first coal-fired 
emission-free power plant in a time frame of 10 (ten) years. 
The Framework Protocol has given India right of full 
membership of FutureGen Government Steering Commit-

tee in consideration of the contribution of US$10 Million. 
The Project is being implemented by a consortium of 

electric utility generators and coal producers. The Steering 
Committee has been se.t up to provide guidance to the 
consortium relating to scope. design objectives, testing 
requirements and evaluation. India has also secured 
access to the Project facility and the reports and other 
information relating to the Project. 

[English) 

Public Private Partnership 

3412.SHRI SARVEY SATHYANARAYANA : Will the 
Minister of URBAN DEVELOPMENT be pleased to state: 

(a) whether the Govemment is encou~aging public-
private partnerships for investment in city infrastructure; 
and 

(b) if so, the role and responsibilities of each one 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI A.JAY MAKEN) : <a) Yes. 
Sir. 

(b) The role and responsibility WOUld depend on the 
projects prepared by State Govemments. 

[Translation] 

Banka In lnaurance Sector 

3413.SHRI TUFANI SAROJ : 
SHRI EKNATH MA\iADEO GAIKWAD : 
SHRIMATI INIVEDITA MANE : 

Will the Minister of FINANCE be pleased to state : 
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(a) whether certain nationalized banks propose to 
join hands with leading overseas insurance companies to 
anter insurance market in India and abroad; 

SI. 
No. 

(b) if so, the details thereof, bank-wise; and 

(e) the steps taken by the Government in this regard? 

Name of the Bankllnsurance company 

1. Punjab National Bank (30%) Insurance Bn*ing JV 
with Vijaya Bank (19%) 

2. Punjab National Bank (30%) Ufe Insurance JV with 
Vljaya Bank (12%) 

3. Allahabad Bank-General Insurance JV (30%) with 
Indian Overseas Bank (19%) 

THE MINISTER OF STATE IN THE MINISTRY 

OF FINANCE (SHRI 5.5. PALANIMANICKAM) : (a) to 
(e) Reserve Bank of India has given approval to 
following nationali8ed banks for setting up of Joint 
Ventures in insurance business with foreign participa-
tion:-

Name of the fofeign partner 

Principal Fmancial Group of USA 
(26%) 

Principal Ftnaneial Group of USA 
(26%) 

MIa. Sompo Japan (26%) 

Date of RBI 
approval 

29.01.2005 

01.02.2008 

22.03.2006 

-FlQUres in brackets indicate equity participation of the Joint Venture partners. 

[English] 

Putting up DetaIls of Tax Payars on Net 

3414.SHRI RAYAPATI SAMBASIVA RAO : 

SHRI M. APPADURAI : 

Will the Minister of FINANCE be pleased to state : 

<a) whether there is any proposal with the Income 
Tax department to put up the details of the tax payers on 

the Net; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE: (SHRI 5.5. PALANIMANICKAM) : (a) No, Sir. 

(b) Does not arise in view of reply to Part (a). 

MI .... of Tsunami Funds 

3415.SHRI MANORANJAN BHAKTA: Will the Minister 

of FINANCE be pleased to state : 

(a) whether the Government has recentty received 
any representation from United States Terrorism Experts 
alleging about transferring of Tsunami funds in terror 

hands; 

(b) if 80, the details thentof; and 

(e) the readion of the GovemmenI in this regaJd? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) No, 
Sir. 

(b) and (e) Does not arise. 

3416. SHRI REWATI RAMAN SINGH: WlI the Miniater 
of FINANCE be pleased to state : 

(a) whether a number of P8rmanent Account 
Number (PAN) applications are pending for a long time; 

(b) if 80, the year-wise detaIIa of pendency; 

(e) the reasons for Government's inaction; end 

. (d) the steps taken by the Union Government to 
expedite the matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b) In 

total 1,74,857 PAN applications were pending .. on 

30.11.2006. Their break-up are as under: 
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Financi81 Year Number of pending applications 

2003-04 29,018 

2004-05 19,222 

2005-06 26,519 

2006-07 (till 30.11.2006) 1,00,098 

Total 1,74,857 

(c) PAN Is normaAy issued within 15 days in a case 
where complete application is received. Old pendef1cy is 

because of incomplete and defective applications which 

have not been rectified by the applicants. 

(d) In order to rectify the deficiencies in the PAN 
applications, following measures have been taken:-

(I) The PAN service providers inform applicants to 

rectify the defects. 

(it) The status of applications is displayed by 1he 
serviCe providers on their website. 

(iii) A caD centre has been set up about the status 
of PAN applications. 

[Translation] 

DrInking Water Supply through PIInchayd 
Raj In8t1tuUona 

3417.SHRIMATI NEETA PATERIYA : 

SHRI VIRENDRA KUMAR : 

Will the Minister of RURAL DEVELOPMENT be 
pIeaed. to state : 

(a) whether rural drinking water supply scheme is 
being implemented through the Panchayati Raj institutions; 

and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 

SAHU) : (a) and (b) Yes, Sir. Swajaldhara scheme was 
launched in December 2002 wherein projecl8 may be 

taken up by the VinageJBlock level Panchayati Raj 
InstitutIon8 or User Groups that come forward and agree 

to adhere to the principles of implementing projeets with 
a participatory, demand driven approach. The projects are 
expected to ensure that the public obtain the level of 

service they desire and can afford to pay part of the capital 
cost and fully for the operation and maintenance. Further, 
full cost recovery of operations and maintenance and 

replacement costs is expected to generate a sense of 
ownership and ensure the financial viability and 

sustainability of the schemes. 

Up to 20% of Accelerated Rural Water Supply 

Programme (ARWSP) funds may be allocated for the 
Swajaldhara scheme annually. At the beginning of each 
financial year. funds under Swajaldhara scheme are 
allotted to all States from the Centre as per the inter-State 

ARWSP allocation ratio fixed for the year. The States then 
make district-wise anocations and consider specific 
proposals at District Water and Sanitation Committee 

(DWSC)lState Water and Sanitation Mission (SWSM) level 
and approve them in conformity with Swajaldhara 

Guidelines. 

Swajaldhara has the following key elements:-

Demand-driven and community participation 

approach. 

Panchayatslcommunities to plan. implement. 

operate, maintain and manage all drinking water 

schemes. 

Capital cost sharing and 100% sharing of 

Operation and Maintenance cost by users. The 
proportion of capital cost shared should increase 
proportionately. with increasing service demand. 
The community contribution can be in the form 
of cash or kind (labour. land or material), except 
for SCIST habitations, where it may only be in 

kind. 

Full ownership of drinking water assets with 

Gram Panchayats. 

FuU Operation and Maintenance (0 and M) by 

~ UsenVPanchayats. 
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After the completion of the scheme, the same 

shall be commi&sIoned and taken over for 
operation and maintenance by the Gram 

Panc:hayatNtIIage Water and Sanitation Com-
mitteelBeneficiry Group in a Gnun Sabha 
meeting. 

Accelerated Urban water Supply Programme 

3418. SHRI KRISHNA MURARI MOGHE : 

SHRI ASHOK ARGAL : 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state : 

(a> whelher the Govemment proposes to change 
the criteria of population of 20 thousand to 50 thousand 

baaed on 1991 census under the Accelerated lhban Water 

Supply Programme; 

(b) if so, the details thereof; 

(e) whether the Government also proposes to 

implement Accelerated Urban Sewerage Programme on 
the lines of Accelerated Urba., Water Supply Programme; 

(d) if so, the details thereof; 

(e) whether the Government proposes to take up the 

matter with the Life Insurance Corporation of India, 

HUDCO and other financiaJ institutions in order to make 
adequate financial arrangements to ~ Acceler-
ated Urban Sewerage Programme and AcceIeraSed Urban 

Water Supply Programme: and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) and 
(b) No, Sir. Accelerated Urban Water Supply Programme 

(AUWSP) has been subsumed in racentIy launched 
scheme, namely Urban Infrastructure DeveIopnad Scheme 
for Small and Medium Towns (UIDSSMT) which envisages 
development of infrastructure facilities Including water 
supply, sewerage, storm water drainage etc. In citieaItowns 

which are not covered under Jawahartal Nehru National 
lhben Renewal Miaion (JNNURM). 

(e) and (d) No, Sir. No such scheme of AcceIended 
Urban Sewerage Programme hal been launched. 

(e) No, Sir. 

(f) Does not arise. 

(English] 

3419.SHRI CHENGARA SURENDAAN : Will the 

Miniater of NEW AND RENEWABLE .ENERGY be pIeued 
to stale : 

(a) whether the Union Government ~ to Iign 
any MoU with Italy for setting up of technology centre to 
tap non-c:onventional energy IOUICM; and 

(b) If so, the deIaIIs thereof? 

THE MtNISTER OF STATE OF THE MINISTRY OF NEW 
AND RENEWABLE ENERGY (SHRI VILAS MUTTEMWAR) : 
(a) and (b) A propoeal for Agr .. ment on Indo-ItIIII.n 
Renewable Energy ptOgnIITIIn8 between the MiniItIy of 
New and Renewable Energy and the Miniatry of 
EnvimnmeId and T.mtory, GovemmenI of !tilly hils been 
received in this Ministry, which .. at. ~ other thingI 
facilitating project proposaIa In New and RenewIIbIe 
Energy. 

3420. SHRI SITARAM SINGH : 

SHRI ALOK KUMAR MEHTA : 

Will the Minister of ANANCE be pIeued to ..... : 

(a) whether Income Tax raids have been canductM 
recently in Delhi, Faridabad and Chandigarh; and 

(b) If 80. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE· (SHRI S.S. PALANIMANICKAM) : (a) v... &W. 

(b) Det8iIs of aean:h and Mizure operatioI_ 

conduc:ted by the Income Tax Department cUing fInanc:iaI 
Year 2006-07 (upto 10.12.20(6) in Dethi, ChandIgarh .. 
Faridabad are as under:-
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No. of Search 
warrants executed 

Deihl 200 

Chandlgarh 55 

Farldabad 50 

(Translation] 

3421. SHRI MAHAVlR BHAGORA : 
SHRI RANEN BARMAN : 

Value of assets 
seized 

(Ra. In 1aIchs) 

2241.73 

258.20 

274.83 

WI8 the Minister of POWER be pleased to state : 

<a) the demand and supply position of coal and gas 
for power projects. State-wi8e; 

(b) whether the concemed companies are not able 
to meet the requirement of coal and gas of different power 
plants; 

(e) if 10, whether the Government propo888 to allow 
coal and gas starved power projects to import coal and 
gas as per their requirement; 

(d) If 80, the detaiI8 thereof; and 

<e) if not. the stepa taken to fulfil the coal and gas 
demand of different power projects? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 

SHINOE) : (al and (b) Coal linkage accorded and receipt 

at the coal based thennal power stations, state-wise and 
normative gas requirements at 90% PLF and actual gas 
euppIied to Gas based power plants. state-wise, for the 
period from April to October 2006, enclosed as Statement 
I and II respectively. 

While there Is significant shortage in auppIy of gas to 

the power plants. there has been marginal shortfall in 

auppty of coal to the power plants from the domestic 
sources. 

(e) and (d) There are no restrictionS on power utilities 
for import of coal and gas. In order to bridge the gap 

between demand and supply of domeaticcoal and to build 
adequate coal stock at the power stations, the power 

utilities in the country were advised to import 20 Million 
Tonnes of coal during the year 2006-07. To reduce the gap 
between demand and availability of indigenous gas, some 
of the power utilities are procuring Regaaifled Liquefied 

Natural Gas (RING) from domestic suppliers who are 

Importing LNG and supplying It to them after regasification. 

<e) Following steps have been takenfare being 
taken by the Government to ensure that there Is adequate 
supply of coal and gas to the power plants in the country 

during 2006-07: 

(i) eo.I: 

The coal supply poeition to thennaI power 

station is rigorously monitored in Central 
EIectricily Authority and Ministry of Power 
on daily bui8. 

A Sub-group of the Infrastructure C0n-
straints Review Committee headed by the 
Joint SecreIary in the Ministry of Coal, 
consisting of the representatives from the 

Ministry of Power. Central Electricity Au-
thority. Ministry of Railways and Coal India 
Ltd., reviews and resolves the problems In 
coal supply to thermal power stations on 

weekJyllortnightly basis. 

The Infrastructure Constrains Review C0m-

mittee. headed by Secretary <Coordina-
tion) in the Cabinet Secretariat, reviews 
the coal production and supply to thermal 

power stations In the country every month. 

New Coal blocks are being aRocated by 
the Min. of Coal to power producersI 

utilities for captive mining to meet require-
ment of their power plants. 

(Ii) Ga: 

Ministry of Petroleum and Nalural Gas has 
enunciated following actions to Improve the gas 
availability in the power statlons:-
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Augmentation of production of natural gas 

hom the existing domestic gas fieldalwells. 

Increasing availability of gas hom domes-
tic sources by awarding gas blocks for 

exploration and Production (E and P) 

activities in various sedimentary sources 

besis of the country under the New 

Exploration Licensing Policy (NELP). 

Encouraging import of gas in the form of 
Liquefied Natural Gas (LNG) and also 
making efforts for import of gas through 

international pipelines projects. 

In order to explore and produce new 
SOUIC88 01 naIwaI gas from coal bearing 

8f1Nl, Govamment. has formulated a Coal 

Bed Methane (CBM)PoIicy providing 
attractive fiscal and contractual framework 
for exploration and production of CBM in 

the country. 

State-wise Coal Linkage Vs Receipt (or TPSs from 

April-October 2006 

SI. Name of TPS 

No. 

1 2 

1. Delhi 

2. Haryana 

3. Punjab 

4. Rajasthan 

5. Uttar Pradesh 

6. Gujarat 

7. Madhya Pradesh 

8. ChhattisgartI 

Linkage 

Thousand 
Tonnes 

3 

3315 

5270 

5595 

7725 

28521 

10150 

14730 

10720 

Inclegenous 
Receipt 

Thousand 
Toones 

4 

2782 

3937 

5162 

6701 

26347 

9136 

13272 

10066 

2 3 4 

9. Maharashtra 19995 18521 

10. Andhra Pradesh 20840 18367 

11. Kamataka 5255 4016 

12. Tamil NaOO 7720 7156 

13. Bihar 3960 2867 

14. 3harkhand 4975 3413 

15. West Bengal 21660 17472 

16. Orissa 13910 12218 

Total aU tndia 184341 161433 

State-..... Gas ffIqUinHnent III 90% PLF and actual 
Gas .. ~ of gas baud power plan,. 

(as on 31st October 20(8) 

51. Name of State Gas Requirement *ActuaI Gas 

No. 

2 

Delhi 

2 Ka'Y8na 

3 Rajasthan 

4 Uttar Pradesh 

Total (NR) 

westem Region 

Gujarat 

2 Maharashtra 

Total (WR) 

(MMSCMD) 

3 

2.94 

2.06 

2.53 

7.05· 

14.58 

16.21 

5.24 

21.45 

Supply 

(MMSCMD) 

4 

2.48 

1.49 

2.09 

4:95 

11.01 

11.03 

3.42 

14.45 
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2 3 4 

1 AncI1ra Pradesh 8.82 3.12 

2 Pondicherry 0.16 0.18 

3 Tamil Nadu 3.98 1.78 

Total (SR) 12.96 5.08 

North Eutem RegIon 

1 Assam 3.00 2.42 

2 Trlpura 1.47 1.32 

Total (HER) 4.47 3.74 

Grand Total 53.46 34.28 

• NormatNe gas requirement taking C.V. of gas = 
9000K.CaIIM, station heat rate-2900 K.CaIlkWh for open 
cycle and 2000 K.CalIkWh for cloae cycle 

[English] 

All Cl ........ to DDA Plota 

3422.SHRI ALOK KUMAR MEHTA: 

SHRI GANESH PRASAD SINGH : 

WUI the Minister of URBAN DEVELOPMENT be 

pleuedtolt8te: 

(a) whether a large number of plot holders (allotted 

by Delhi Development Authority to cooperative housing 

toCiety) are awaiting clearance from Archaeological 
SUrvey of India (ASI); 

(b) if so. the reasons therefor; and 

(c) the steps taken to solve the problem? 

THE MINISTER OF STATE IN THE MINISTRY OF 

URBAN DEVELOPMENT (SHRI AJAY MAKEN) : Ca) and 

(b) The ArchaeoJogic:aI Survey of India CASI) has Informed 

that some of the plot holders. who had applied for grant 
of licence under the Ancient Monuments and Archaeologi-
cal She and Remains Act. 1958 and Au.... 1959 for 
conatrucIion on the plots, have been denied permiIIion 

since the plots. on inlP8Ction. were found to be located 

in the prohibited area of centrally protected monuments. 

(c) The matter is subjudice in High Court. 

RdoMIlution of Duty onWetches 

3423. SHRI SURENDRA PRAKASH GOYAL : Will the 
Minister of FINANCE be pleased to state : 

Ca) whether the Govemment is aware that watches! 

parts thereof are being smuggIedIillegally imported into the 
country; 

(b) if so. the details thereat 

(c) the steps being taken to check such activities; 

(d) whether All India Federation of Horological 

Industries (AIFHI) has requested the Govemment for 
rationalization of duty on watch and watch components, 

and 

<e) if so, the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE CSHRI S.S. PALANIMANICKAM) : (a) and (b) Yes, 

Sir. The following are the details of smuggled watches/parts 

seized during the last three financial years:-

Year 

2003-2004 

2004-2005 

2005-2006 

Value of seized goods 

(As. In crores) 

2.87 

4.00 

1.97 

(c) All field formations including Directorate of 

Revenue InteUigence have been adequately sensitized to 

maintain strict vigil to prevent and thwart the smuggling 

of watches and parts thereof. 

(d) and (e) Yes. Sir. Ministry has recently received a 

representation from All India Federation of Horological 

Industries (AIFHI) for rationalization of duty on watch and 

watch compocl8nta. The said representation is under 
examination. 
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3424.SHRI M. APPAOURAI : Will the Minister of 
ANANCE be pleased to state : 

(a> whether there has been persistent demands 
from various quarters to withdraw the education cess; 

(b) if so, the details thef80f; and 

(c) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ANANCE (SHRI S.S. PALANIMANICKAM) : (a> and (b) 
Government has received a number of representations for 
the withdrawal of education cess from various industry 
associations and Chambers like Andhra Chamber of 

Commerce, Federation of Kamataka Chamber of C0m-
merce and IncUIry (BangaIore). ASSOCHAM (UP), 
Income Tax Payers A88ociation (New Delhi), Bombay 
Chamber of CorNnerce and Industry. All India AaaociaIion 
of Industries (Mumbai), etc. 

(0) Such representations are examined as part of 
the budgetary exercise and the decision of the Government 

gals rafIected in the Fnmce BID. 

AedlICtIon In Customa Duty on ShIpa 
for ar-Idng 

3425. SHRI P.S. GADHAVI : 
SHRI HARIN MTHAK : 
DR. VALLABHBHAI KATHIRIA : 
SHRI BHUPENDRASINH SOlANKI : 
SHRI JASHUBHAI DHANABHAI BARAD : 

Will the Minister of ANANCE be pfeased to state : 

(a) whether the present rate of customs duty levied 
on ship breaking for the scrap metal is higher than the 
duly levied on the metal scrap in neighbouring countries 
particularly, Bangladesh and China; 

(b) if so, whether the Union Government has 
received any proposal from the Government of Gujarat to 
reduce the customs duty on Ihips for breaking/recycling; 
and 

(e) if 10. the details thereof and 1he decision taken 

thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALAMMANICKAM) : (a> Basic 
customs duty on ships for breaking is 5%. As per Integrated 
Database of World Trade Organization (WTO). rate of 
customs duty on ships for breaking in Bangladesh is 1000 
Ba~ Taka per light displacement tonnage or LOT 
(about 3.7% on ad valorem terms based on current prices). 
In Pakiatan, the customs duty rate is 5%, whi!e. for China. 
the rate Is 3%. Thus. the rate of customs duty In tndia for 
import of ships for breaking Is not sighifIcanIIy higher than 
that in the neighbouring countries. 

(b) and (e) Government had received a request from 
GoYemment of Gujarat. eeeking reduction in customs duty 
on ships imported for breaking-up. Taking into consider-

ation all the retevant factors, Government has decided not 
to make any change In customs duty on ships /q)orted 
for breaking-up. 

Shortage of Gu for Sem8acJt Power StatIon 

3426. SHRI IQBAL AHMED SARADGI : WIU the 
Minister of POWER be pleased to state : 

(a) whether theM. Ia ashol'tege of gas for operating 
the Samalkot Combined Cycte Power Station in Andhra 
Pradesh; 

(b) if so. the detaits thereof; and 

(e) the corrective steps taken by the ~vernment in 
the matter? 

THE MINISTER OF POWER (StiR' SUSHJl.KlA.AAR 
SHlNDE) : (a) Yes. Sir. Gail India Umited has informed that 
current suppfies to Samalkot CombiIIed Cycle Power 
Station (CCPP) of MIs. Reliance Energy. Samalkot, Andhra 
Pradesh is around 0.58 Million' Metric Standard Cubic 
Meter Per Day (MMSCMO) against allocation of 1.0 
MMSCMD (0.64 MMSCMO firm + O.36MMSCMO faD 
back). 

(b) GAIL IriCIa Umited has further Informed that due 
to low avaItabIfitY. the present gas suppty . in Krishna 
Godavari Basin Is around 6.20 MMSCMO agalrlat total 
alIDcation of 18:36MMSCMD and all the avaHabIe gM ·ta· 
being supplied to existing customef8 on a pro-rata basis 
t.Md 01'1 reqtat of Govenvnent of Andhra ~ 
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(e) In. view of the depleting domestic gas supply 
sources, efforts are being made by GAIL India Limited to 
augment the availabilitY of natural gas in the region 
through increase in. domestic availability of natural 

gas from New Exploration Licensing Policy (NELP) 
sources. 

Allotment of Land lor Commerlcal Ac:tlvltlea 

3427. SHRI BRIJBHUSHAN SHARAN SINGH : Will 
the Minister of URBAN DEVELOPMENT be pleased to 
state: 

(a) whether the Government has aHotted land in 
the pntSS area at Bahadurshah Jaffar .Marg to various 
print media and etectronic media for operating their 
activity; 

(b) if so, ·the detans thereof; 

(c) whether the Government is aware that these 
media agencies have constructed multistoried commercial 

buildings on such land and have let out to others for 
commercial activities; 

(d) if so, whether it is not a violation of terms and 
conditions meant 'or allotment of land; and 

(e) the action taken/proposed to be taken for auch 
violation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) and 
(b) The details are given in the Statement enclosed. No 
allotment was made to electronic media. 

(c) to (e) Yes, Sir. Action has already been initiated 
under the terms or lease . deed against the unauthorized 

constructions and misuse. 

Statement 

Details of allotments made in the press area at Bahadur Shah Zatar Marg to print media 

SI. Plot No. Name of the allottee Area 

No. 

1. 3 United India Periodicals Private Limited 0.50 acre 

2. 4 Children's Book Trust 0.673 acre 

3. 5 Daily Pratap 0.364 acre 

4. 5-A Associated Joumals Ltd. 0.3365 acre 

6. 6 MIs. Gulab Singh and Sons Private Limited 0.675 acre 

6. 7 MIs. Bennet Coleman and Co. Limited 0.677 acre 

7. 8 Daily Tej Private Limited 0.251 acre 

8. 8-A Daily Milap 2965 Sq.yds. 

9. 9 and 10 The Express Newspapers Limited 1 .17.9 Acres 

[Translation] 

Development of Land for Commercial U .. 

<a) whether 525 hectare area or land was given to 

the Delhi Development Authority (DDA) for developing it 

for commercial· use; 
3428.SHRI RAWI LAL SUMAN: Will the. Minister of 

URBAN DEVELOPMENT be pleased to state : (b) if so, the details thereof; 
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(e) whether any time limit has been prescribed for 
development Of this land and fts allotment; and 

(d) if so, the time by which it is likely to be 
developed for commercial use? 

THE MINISTER OF STATE IN THE MJNISTRY OF 
URBAN oevaOPMENT (SHRI AMY MAKEN) : (a) and 
(b) Delhi Development Authority (ODA) has reported that 
it has not received land measuring 525 ha. for dIweIoping 
it for commercial use. 

(e) and (d) Do not arise in Yiew of reply 10 Ca) 
above. 

[English} 

3429. SHRI HARIN PATHAK : Will the MInister of 
HOUSING AND URBAN POVERTY AllEVIATION .be 
pleased to state : 

(a) the criteria of classifying a human dwelling as 
slum; 

(b) whether the above criteria ant taken into 
con8ideration for providing clean water supply, power 
supply. sanitation and sewage and OCher civic amenities; 

(c) if so, the details thereof; 

(d) if not. the reasons therefor; 

(e) whether such criteria are in conformity with the 
intemational norms to define a slum; and 

(f) if so, the details thereof and If not the reasons 
therefor? 

THE MINISTER OF STATE OF THE MJNISTRY OF 
HOUSING AND URBAN POVERTY AllEVIJU"1ON (KUMARI 

~. 

SEWA) : (a) The criteria of classifying a slum as adopted 
by National Sample Survey Organisation (NSSO) and 
Regiatrar General and Ceneus CommiuioneI of Incia 

£AGI) Is given in the statement enclosed. 

(b) to (d) Yes. Sir. Under the programmes ~ 
by the MIniatry of Housing and Urban Poverty AllevIation, 
the abo\'e criteria are adopted. . 

(e) and (f) ~ per the deIInitfon of UN-HABITAT, slum 
is a contiguou8 eetlIement, where inhabitants are chanIc-
terized as having inadequate housing and buIc services, 
The criteria for defining slum adopted by UN-Habltat, is 
more or .... limllar to the CIfteria adopted by the 
Government of India. 

National Sample Sunwy Organisation (NSSO) 

1. A slum Is a compact settlernet d with a COllection of 
poorty built tenements, moatIy of temporary nature, 
crowded \ogeIher u.u.uy with inadeqI.... IMitafy 
and drinking ...., fIdItiee in ~ c:oncItIona 
such type of .,.. c:oneicIeI.t .. 'non notified slum' 
If at least 20 hou8ehoIcI lived in that area. 

2. Area notified as sIuma by the I8Ip8CtiYe municipalities, 
corporations. local bodIe8 or development authoritiea 
ant treated .. ·notifIed slum'. 

REGISTRAR GENERAl OF INDIA (RGI) 

1. All speclfl8d ..... in a town or city notified as slum 
by StatelLocaI GoYemment and UT AdminIstndion 
under any Act including a slum Act. 

2. All areas recognized as slum by StateILocaI G0vern-
ment and UT Admiulst,allon, Housing and slum Board, 

which may have not been formally notified as slum 
under any act. 

3. A compact area of at least 300 population or about 
80-70 houIehoIda of poorty built congeat8d ten4tr'rMtnI8 
in unhygienic environment usually with inadequate 
infraatJuclure and IacIdng in propel sanitary and 
drinking fIditiea. 

[T"""tJon} 

3430. SHRI SAJJAN KUMAR : 
. SHRI AVTAR SINGH BHADANA : 

SHRI KAIlASH NATH SINGH YADAV : 
SHRI SHISHUPAL N. PATLE : 

WIH the MInister of NEW AND RENEWABLE ENERGY 
bepleasedtoatate: 
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(a) whether the Union Govemment has conducted 

any study regarding utilization of funds meant for power 

generation from urban and industrial waste and solar 

energy; 

(b) if so, the details thereof; 

(c) whether the Govemment proposes to constitute 

District Level Advisory Committees in this regard: and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 

NEW AND RENEWABLE ENERGY (SHRI VILAS 

MUTTEMWAR) : (a) and (b) On utilization of Municipal 

Solid Waste (MSW) for power generation, disbursement 

of central financial assistance towards past subsidy for 

setting up such plants, the Supreme Court in its interim 

order has stayed such disbursement since May, 2005 

on a PIL suggesting conversion of Municipal Solid Waste 

in Class-I cities to compost as the preferred route. In 

so far as utilization of solar energy for power generation 

purposes is concemed, the same is not being supported 

in view of the high cost of generation, currently placed 

at around Rs. 20IkWh (without battery back-up). Under 

the programme on Energy Recovery from Industrial 

Waste central financial assistance is released on 
re-irnbursement basis on successful commissioning of 
the project. Further, state government departmentsfstate 

nodal agencies are required to periodically submit 

progress reports, utilization certifICates and audited 

statements of expenditure in support of utilization of funds 

released. This apart, Comptroller and Auditor General 

(CAG) audits accounts of concerned state government 

departments. 

(c) and (d) District-Level Advisory Committees for 

Renewable Energy have already been constituted in 550 

districts to facilitate effective coordination of renewable 

energy schemes/programmes at the field level. The 

Committee is headed by the District CollectorlDeputy 

Commissioner with the Project Director, District Rural 

Development Agency or the Chief Executive Officer, Zilla 

Parishad as Member-Secretary. Membership comprises 

district officers belonging to allied departments such as 

Forests, Industries, Agriculture, Information Technology, 

Education, Health, etc.; Representatives of the District Bar 

Counc~ (or Govemment Pleader), Lead Bank, Non-

Govemment Organizations, Rotary Club, Uons Club, locals 

industry associations, etc. have also been included as 

members. At least six members of the Committee are 
required to be women. 

{English] 

Group Housing Societies 

3431.SHRI D.B. PATIL : Will the Minister of 
URBAN DEVELOPMENT be pleased to refer to reply 

given to usa No. 1833 answered on 15.03.2005 and 

state: 

(a) the present status of the Completion Certificate 

in respect of 35 Group Housing Societies in Paschim 

Vihar; 

(b) whether completion certificates have not been 
given to some societies due to the unauthorised 

construction in these societies; and 

(c) if so, the steps taken by the Govemment to 

regularise the minor unauthorised construction and to 

provide completion certificates to those societies? 

THE MINISTER OF STATE IN THE MINISTRY OF 

URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) and 

(b) Delhi Oevelopment Authority (ODA) has reported that 

Completion Certificates in respect of 2 out of the 35 Group 

HOUSing Societies have been issued. The reasons for not 

issuing Completion Certificate in respect of the remaining 

33 Group HOUSing Societies are given in the statement 

enclosed. 

(c) The Unified Building Bye Laws, 1983 provide for 

regularisation of compoundable deviations in buildings. It 

is incumbent upon the Cooperative Group Housing 

Societies to apply for comp1etionl~pancy certificate after 

completing all formalities as per the Building Bye Laws and 

Master Plan for Delhi. 
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SI. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

Name of society 

2 

Gasta CGHS 

Maha Manav CGHS 

North End CGHS 

Jahaj CGHS 

IITD CGHS 

Liberal CGHS 

Mayur CGHS 

University Teacher CGHS 

Sahidya CGHS 

Lake VIeW CGHS 

11. Backward Class CGHS 
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Reasons for not i8sue of Completion Certlfic:ate 

3 

Not applied. 

-do-

-00-

-00-

-do-

Applied for r8CtlflcationJremovaUregularlaatlon of 

unauthorised c:onstruction on 18.10.08. 

Not applied. 

12. Delhi UniYersity Teachers CGHS (Non-Acadernic) 

13. Ashoka CGHS 

14. Sub V .... CGHS 

15. Shiv VIhar CGHS 

16. Nav Bharat CGHS 

17. Rabindra CGHS 

18, Delhi RaH Karamchari CGHS 

19. LOId 8udha CGHS 

20. Land and Housing CGHS 

CC not issued due to unaUIhodz8d canstNctIon. 

CC rejected due to non-compIetion of documenI8 and 
development work. 

CC not applied. UnauIhoriIed Construction carried out. Not 
applied for rectificationIremovaUragulari8ation. 

CC not issued due to non-compIeIIon of development work 
and unauthorised construction existing. Not applied for 

rectificationIremovllflregularisation. 

-do-

CC not Issued due to non-compIeIIon of development 

WOf1cs 

CC rejected due to non-compIeIIon of ~. Not 
applied for regularleation of .)liMing ~re. 
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2 

21. Sunshine CGHS 

22. Mayur Bagh CGHS 

23. S.B. Miles CGHS 

24. Vlrat CGHS 

25. Vindhychal CGHS 

26. Delhi Charted Accountant CGHS 

27. Baljeet Nagar CGHS 

28. New Delhi Bangali CGHS 

29. J.K. Appartments CGHS 

30. CIS OfficeIS CGHS 

31. I.M.D. CGHS 

32. Adarsh Jeewan CGHS 

33. Venus CGHS 

·CC denotes Completion Certificate. 

[Translation] 

3432.SHRI BHUVANESHWAR PRASAD MEHTA: Will 

the Minister of FINANCE be pleased to state : 

(a) whether the banks and financial institutions 
providing home loans are charging high rate of Interest 
from the customers by keeping them in the dark 65 
reported in Dainlk Jagran dated November 1, 2006; 

3 

cc rejected due to non-completion of documents and 
unauthorized construction. Not applied for ragularisatlon of 
existing structure. 

CC not issued due to unauthorized construction. Not 
applied for regularisation of existing structure. 

-do-

-do-

CC not issued due to non-deposition of compounding fees. 

CC not issued due to non-compIetion of development 

work. 

CC not issued to non-c:ompIetion of development work. 

CC not issued due to unauthorized construction. Not 
applied for rectificationiremovaUreguiarisalion. 

-do-

CC not issued due to non-submission of documenta and 
\ 

non-rectificatlonlremovaJ of non-c:ompounc:lable of devia-

tions/encroachment. 

CC not applied, unauthorised construction carried out, not 
applied for rectificationlremovallregularisation. 

CC not issued due to in-comPtete development work, 
unauthorized construction. not applied for rectification! 
removal/regularisation. 

cc not Issued due to unauthorized construction. Not 

applied for rectification/removal/regularisalion. 

(b) if so, the facts and the details thereof; 

(c) whether the Government has taken any action 
against such banksllinancial institutions; 

(d) if so, the detaits thereof; 

(8) whether the; Reserve Bank of India has given 

any directions in this regard; and 

(f) if so, the details thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRt 5.5. PALANIMANICKAM) : (a) to (f) The 
Reserve Bank of India (RBI), in its mid-tenn Review of 

Annual PolIcy for the year 2006-07, has pointed out that 
some banks. whUe lending for housing are not fully 
transparent in indicating the circumstances and factors 

goveming the benchmark in respect of floating rates as 
well as in regard to reset clauses. Banks are, therefore, 

urged to review all practices which are less than fair or 

transparent. Banks are also urged to afford an opportunity 

to borrowers to obtain fair and transparent terms consistent 

with legal raquifaments and fair practices. 

3433.SHRI TUKARAM GANPATRAO RENGE PATIL : 

SHRIMATI SANGEETA KUMARI SINGH DEO : 

Will the M"mister ofANANCE be pleased to state : 

(a) the total amount of foreign exchange reserve in 

the country; 

(b) the names of the countries whose currencies are 
available in foreign exchange reserve of the country; 

(c) the amount invested out of above reserve by the 

Reserve Bank of India during the last three years and the 
details thereof; 

(d) the impact on the prices 01 commodities due to 

non-utilisation of above reserve for productive work: and 

(e) the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) India's 

foreign exchange reserves (comprising of foreign currency 
assets, gold. SpecIal Drawing Rights and reserve position 
in the International Monetary Fund) stood at USS 175.5 

billion as on December 1, 2006. 

(b) and (c) The country's international transactions are 
generally carried out in major intervention currencies like 

US Dollar and Euro. The country's foreign exchange 
reserves are invested by the Reserve Bank of India, in 

muJti.currency and multi-asset portfoliOS keeping in view 

considerations of safety. liquidity and return. 

(d) and (e) For every unit of foreign exchange 

accretion. corresponding value in Rupees is released in 
the domestic economy. As such, the issue 01 non-utilisation 
of the reserves does not arise. 

Monitoring Mechanism for Banks 

3434.SHRI JIVABHAI A. PATEL : 

SHRI HARISINH CHAVDA : 

Will the Minister of FINANCE be pleased to state : 

(a) whether the Govemment has established a 

monitoring mechanism to monitor the functioning of banks 

in February, 2006; 

(b) if so, the details thereof; 

(c) the number of cases detected by this monitoring 
mechanism; and 

(d) the outcome 01 action taken by the Govemment 

thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b) The 
Govemment of India has put in place a mechanism to 
monitor the overall performance of all Public Sector Banks 
on the basis of the 'Statement of Intent on Annual Goals 

(SOl), submitted by them on various performance param-

eters including deposits, advances, non-performing assets 
(NPAs), cost to income ratio, profit, etc. 

(c) and (d) The performance 01 each public sector bank 
vis-a-vis the annual goals outlined in its SOl is reviewed 
on a periodic basis and appropriate directions are issued 

to the banks, wherever raqui~ 

(English) 

LoIIna from BlJaleraI and IIuIIIIIdenII 
Funding Agencln 

3435. SHRI N.S. V. CHITTHAN : Will the Minister of 
FINANCE be pleased to state : 

(a) whether the Government has to pay commitment 
fees in respect 01 loans received from bilateral and 
multilateral agencies; and 
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(b) if so, the justification therefor and the details 

of commitment fee paid during each of the last three 
years? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b) 

Commitment fees is the charge levied by the development 

partner for committing their funds. The details of the 

commitment fees paid during each of the last three years 

are as follows:-

Year 

2003-04 

2004-05 

2005-06 

[Translationl} 

Commitment fees paid 

(in Rs. Crore) 

93.16 

165.11 

148.16 

Funds for Rural Areas 

3436. SHRI V.K. THUMMAR : 
SHRIMATI SANGEETA KUMARI SINGH DEO : 

Will the Minister of FINANCE be pleased to state : 

(a) whether the World Bank has cast aspersion on 

Union Govemment regarding paucity of funds in the rural 

areas; 

(b) if so, the reaction of the Union Govemment 

thereto; and 

(c) the steps taken by the Govemment to increase 

flow of funds and investment in the rural areas? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) No, Sir. 

(b) Does not arise in view of (a) above. 

(c) The Govemment has substantially increased the 
budgetary outlays for the various rural sector programmes 

such as Rural Roads, Drinking Water. Rural Electrification, 

Rural Telecommunication etc. In addition. various other 

schemes and programmes such as Sharat Nirman, 

National Rural Health Mission. Sarva Shiksha Abhiyan, 
Backward Regions Grant Fund etc. are also under 
implementation to increase the flow· of funds and 
investment in the rural areas. 

{EngliSh} 

Setting up of Small Hydro Power Projects 

3437.SHRI SUGRIB SINGH: 
SHRI KISHANBHAI V. PATEL : 

Will the Minister of POWER be pleased to state : 

(a) whether the Govemment proposes to bring 
uniform policy for development of Small Hydro Power 
Projects in the country; 

(b) if so, the details thereof; 

(c) whether some State Govemments have shown 
their reservations towards the said policy; 

(d) if so, the details and the reasons therefor; and 

(e) the steps taken to resolve those issues? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE) : (a) and (b) As per the Allocation of Business 
Rules, the development of Small Hydro Projects (SHPs) 
upto 25 MIN is a subject allocated to the Ministry of New 
and Renewable Energy. The existing Hydro Policy, 1998 
which was supplemented by the Electricity Act 2003, 
National Electricity Policy (2005) and Tariff Policy (2006) 
has adequate provisions for development of small hydro 
power projects. As per the said Policy, soft loans are 
provided for development of SHPs through Indian 
Renewable Energy Development Agency LimitedIPower 
Finance Corporation limited/Rural Electrification Corpora-
tion limited. The Ministry of New and Renewable Energy 
has announced various financial incentives/subsidies for 
accelerated development of small hydro power projects 
upto 25 MW capacity. Further, 16 States have also 
announced policies for attracting private investment in 
small hydro power. 

(c) No. Sir. 

(d) and (e) Do not arise. 
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Out of Court Settlement 0' IJiaJK*a 

3438.SHRI RAJEN GOHAIN : Will the Minister of LAW 

AND JUSTICE be pleased to state : 

(a) whether the Govemment proposes to promote 
out of court settlement of disputes in view of heavy 

pendency as reported in Dainik Jagran dated November 

18. 2006; and 

(b) if so. the steps taken by the Govemment in this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF LAW 

AND JUSTICE (SHRI K.VENKATAPATHy) : (a) and (b) ..... 

Sir. The National Legal Services Authority is taking steps 
to promote Aftemative Dispute Resolution mechanism. 
which aims at expeditious settlement of di8posaI of 

disputes at pre-litigation and post-litigation stages. by way 
of albitration, conciliation. mediation. judicial settlement or 

through Lok Adalats. A1temative Disputes Resolution 
centers in aD High Courts are also being set up. 

3439. DR. ARUN KUMAR SARMA : Will the Miniater 
of LAW AND JUSTICE be pleased to state : 

(a) whether any complaint regarding irregularities in 
voter list has been received; 

(b) if so. the number of persons in each State whose 

names were either dropped from the voter list during last 

two revisions; 

(c) the number of persons whose applications were 

rejected for issue of voter l-card. aJongwith the reasons for 

rejection; 

(d) whether non-citizens too have been included in 

voter lists; 

(8) if so. whether the Government proposes any 

special drive to delete the names of non-cltizens; 

(I) if so. the details thereof; and 

(g) if not. the reasons therefOf? 

THE MINISTER OF LAW AND JUST1CE (SHRI H.R. 

BHARDWAJ) : (a) and (b) The Election Cornmisaion of India 
has intimated that there is no centralized system of 

maintaining the individual records of complaints and 
disposal thereof at the CommIssion level. The Electoral 
Registration Officer at district andlor sub-divieion levet. are 
statutory authorities responsible for maintenance and 
updation of electoral rolla. ComplaInts are received and 
acted upon by them on the basis of the guidelines isaued 
by the Election Commission. Besides Electoral Regi&tratiofl 
Officer the complaintS can also be received at the level 

of District Election Officer and Chief Electoral Officer. These 
complaints too are sent to Electoral Registration Officer for 

taking appropriate action. 

(c) Voter I-Card is issued to a penson whose name 
is registered in the electoral roll in force by the Electoral 
Registration Officer. The electors are not required to file any 

application for the same. 

(d) to (g) The electoral rolls for the territorial Assembly 

Constituencies are prepared under the superintendence. 

direction and control of the Election Commi8sIon of india 
under the pmvisions of the Representation of the People 
Act. 1950 and R6gistJatiOI'I of Electors Rules 1960. ". per 

theM provisions onty Indian citizen8 are eligible for 
inclusion in the electoral rolls. However some times during 

intensive revision (House to Houle enumeration) or 
summary revision (the period for filling c:/aima and 
objections). names of some ineligible persons who may 
not fulfill the quaJification of Indian citizenship may, find 

their WfIIJ Into the electoral roll due to false Information 
provided by the persons. Whenever auch cases of 
wrongful inclusion corne to the notice of the Electoral 
Registration authorities. immediate action is taken to 
remove such names from the electoral roB. As such no 
data of foreign citiZens who have got their names 
registered in the electoral roll is available with the ElectIon 
Commission. 

[Translation} 

Allocation of Power from Au,..,. 
Power Plant 

3440.SHRI CHHATAR SINGH DARBAR : Will the 
Minister of POWER be pleased to state : 
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. (a) whether the Govenvnent of Madhya Pradesh 

has requested the Union Government to continue the 
power supply in Gwalior Malanpur from Auraiya Power 
Plant; 

(b) if so, the details thereof aJongwith action taken 

by the Union Government thereon; 

(e) whether some power projects related proposals 
of Madhya Pradesh are also pending with the Union 
Government for approval; and 

(d) if so, the time by which these projects are likely 
to be cleared? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHiNDE) : (a) Yes, Sir. The Government of Madhya Pradesh 
(M.p.) had requested this Ministry In September, 2006 to 
permit flow of 100 tAW power from Northern Region via 
220 kV Auriaya - Malanpur link to address voltage problem 
of Gwalior area. 

(b) Prior to 11.09.2005. MP was allocated 200 MW 
of power from unallocated/surrendered power of NTPC 
stations in Eastern Region which included 50 MW power 
from ER stations flow via NR using inter-regional links 
between ER and NR and 220 kV Auraiya - MaJanpur link 
between NR and WR. 

However, the constituents of NR felt constrained to 
draw their share from NTPC stations in Eastern Region 
(ER) and bilateral power through ER-NR link, as its 
capacity got reduced to the extent of 50 MW due to 
capacity being earmarked for ER power to MP. Accordingly, 
the' above flow of 50 MW power from ER. to MP through 
Auralya - Malanpur link was discontinued w.e;f. 11.09.2005. 

The reasons for discontinuance of above flow of ER 
power to MP through Auraiya-Malanpur link has· been 
communicated to MPSEB with the I8qU8St thai MPSEB 
may avail power by entering into bilateral agreements with 

Northetn Regional constituents to address the low voltage 
problem in Malanpur area. 

(e) and (d) Ab per the Electricity Act 2003, any 
generating company may establish, operate and maintain 

a generating station without obtaining a license under this 
Act if it compIiea with the technical llandardsrelating to 

connectivity with the grid specified by Central Electricity 
Authority (CEA). Generating Company need not obtain any 
elearancellicense under the said Act for setting up of 
thermal power plants. However, techno economic clear-

ance from CEA for hydro projects is required. No proposals 
of Madhya Pradesh for setting up hydro projects are 
pending in CEA for clearance. 

{English1 

identification of NatuI1lI Calamity Areas 

3441.SHRI P.C. THOMAS: Will the Minister of EARTH 
SCIENCES be pleased to state : 

(a) whether the Govemment has made any study 
regarding Natural Calamities like landslides and 'Ava-

lanche' In some areas in India recurring almost every year; 

(b) if so. the details thereof; 

(e) whether there is any machinery to identify such 
places for precautionary measures; and 

(d) if so, the details thereof? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SISAL) : (a) and (b) Yes, Sir. Geological Survey of India 
(GSI) undertakes study of all conspicuous landslides 
including recurring type, almost every year in the 
northeastern and northwestern Himalayas, northeastern 
states of the country and also in the western ghatslNilgiri 
hills in the southem part of India, to delineate the tentative 
causative factors and to suggest suitable slope protective 
measures. In the landslide prone regions of the country 
there are several types of landslides like old stabilized. 

dormant etc. C.) GSI carries out detailed Investigations of 
all these slides, 

Some of the recurring types of landslide studied 
recently are : 

(i) Sonapur slide on Shillong-Silchar National 
Highway, Meghalaya; (ii) 9-Mile slide on NH-31A, 

LantakhoIa slide, B-2 slide, Elachi slide, Serwani slide 
etc. in Sikkim; (iii) Paglajhora slide, DBJjeeIing. W. 

BengaJ; (iv) Devastating Varunavat slide. Uttarkashi. 
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Survee slide, Mussouri, Uttarancha/; (v) Bhilar and 
some other conspicuous slides in Raigarh Dtstrict 
of Maharashtra; (vi) Hospital slide, Coonoor, Tamil 
Nadu. 

The study on snow avalanches in India is done by 
Snow and Avalanche Study Establishment, (SASE) 
Defence Research and Development Organization, Minis-
try of Defence. The focus is en helping troops deployed 
in snow bound 9\ 'llanche prone areas in their day to day 
movement. All avalanche prone areas that affect troops 
movement in westem Himalayan region have been 
registered by SASE.lMD is providing meteorology data for 
predicting the avalanches. 

(c) and (d) Yes, Sir. There are methodologies by which 

landslide vulnerable zones can be demarcatecl to identify 
such vulnerable zones. GSI has already completed 
inventory of about 1150 landslides . spread over north 
eastem states, northeast and north west Himalayas, 
western ghats and Nilgiri hills. GSI is also engaged in 
carrying out landslide hazard zonation mapping on 
different scales to demarcate the landslide prone hilly 
terrain into different zones according to their degree of 
susceptibility to landslides. The main purpose of this study 
is to guide the planners regarding the land use pattern. 

The risk reduction due to avalanches is attempted by 

the following emethods: 

(i) Avalanche Awareness 

(ii) Avalanche Forecasting 

Regular Avalanche forecasting bulletins are issued 
from Snow and Avalanche Study Establishment to people 
living in avalanche prone areas about impending danger. 
Civilian population living in the interior region of Himalayas 
are also informed through Press Information Bureau and 

local broadcasting stations about the impending danger. 

Genetic Engineering 

3442. SHRI L RAJAGOPAL : Will the Minister of 

SCIENCE AND TECHNOLOGY be pleased to state : 

(a) whether any Non-Govemmental Organizations 
(NGOs) have demanded that the performance ofBt. Cotton 

varieties must be reviewed to detennine their suitability to 
the Indian conditions; 

(b) if so, the details thereof and the action taken 
thereon; 

(c) whether the Genetic Engineering Approval 
Committee (GEAC) has approved new varieties of Bt. 
Cotton for some States despite objections. raised in the 
matter; and 

(d) if so, the details thereof and the reasons 
therefor? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SISAL) : (a) and (b) No, Sir. No Non-Governmental 
Organization (NGO) has demanded review of performance 
of Bt. Cotton varieties to determine their suitability to the 

Indian conditions. However, NGOs like the Center for 
Sustainable Agriculture, Bharat Krishak Samai, Gene 
Campaign and Greenpeace have submitted representa-
tions to Genetic Engineering Approval Committee (GEAC), 

Ministry of Environment and FOf88tS, Government of India 
alleging failure of the crop due to poor yield, inability to 
provide protection from bollworm attack. susceptible to 
other insects such as sucking pests, jassids, poor 
germination, genetic purity etc. and most of them were 
specific to Warangal Distl of Andhra Pradesh. The 
representations of the above NGOs were considered in the 
GEAC meetings and clarifications were sought from 
various state governments and also from Central Institute 

for Cotton Research (CICR), Nagpur who reported that the 
performance of Bt. cotton varieties were good and no 
susceptibility to bollworm developed, The Bt. gene has 
been introduced in Cotton specifically to control bollworm 
infestation. The success of a Bt. variety, therefore, has to 
be measured in terms of its effectiVeness against boIJworm 
only. There has been an overall Increase in the cuHivatlon 
of Bt. cotton during 2002·2004 In tndIa. Reports received 
from CICR, Nagpur indicates that the boltwonn infestation 
in Bt. cotton crops has been generally below the Economic 
Threshold Level (ETL) of damage. 

(e) and (d) The GEAC has apptOVed In total 62 Bt. 
cotton hybrids for environmental release and commercial 
use by private sector companies and the· details are given 



189 AGRAHAYANA 24, 1928 (SAKA) to Questions 190 

in the statement enclosed. The hybrids approved for 
environmental release has been tested for its safety. 
efficacy agronomic advantage and economic viability prior 
to its release through a rigorous testing procedure. The Bt. 
seeds were extensively tested in the contained and multi-
locational trials under supervision of the Review Commit-
tee on Genetic Manipulation (RCGM) as per the detailed 
guidelines and procedures framed for the purpose. 

Subsequent to this, Bt. seeds were put under the large 
scale field trials as approved by the GEAC under the Indian 
Council of Agriculture and Research (ICAR) testing system. 
The GEAC has taken into consideration the recommenda-
tions of the Monitorlng-cum-Evaluation Committee (MEC) 
and ICAR with respect to findings of the biosafety studies 
and agronomic evaluation while approving the Bt. hybrids 
for commercial cultivation. 

StIItement 

Bt. Cotton varieties approved for commercial cultivation in the various zones during 2002-2006 

SI. Name of Hybrids Name of Company Gene Event Zone 
No. 

2 3 4 5 

AprIl 2002 

1. MECH 12 Bt'" Mis Mahyco cry 1 Ac (MaN 531 Event) Central (renewed) 

2. MECH 162 Bt*- Mis Mahyco cry 1 Ac (MON 531 Event) Central and South (renewed) 

3. MECH 184 Bt*- Mis Mahyco cry 1 Ac (MON 531 Event) Central and South (renewed) 

April 2004 

4. RCH 2 Bt. Mis Rasi Seeds Ltd cry 1 Ac (MON 531 Event) Central and South 

Aprll-June 2005 

5. NCS - 207 Mallika Mis Nuziveedu Seeds Ltd. cry 1 Ac (MaN 531 Event) Central and South 

6. NCS - 145 Bunny Mis Nuziveedu Seeds Ltd. cry 1 Ac (MON 531 Event) Central and South 

7. RCH - 144 Bt. Mis Rasi Seeds Ltd cry 1 Ac (MON 531 Event) Central 

8. RCH - 118 Bt. Mis Rasi Seeds Ltd cry 1 Ac (MON 531 Event) Central 

9. RCH - 138 Bt. Mis Rasi Seeds Ltd cry 1 Ac (MON 531 Event) Central 

10. RCH - 20 Bt. Mis Rasi Seeds Ltd cry 1 Ac (MeN 531 Event) South 

11. RCH - 368 Bt. Mis Rasi Seeds Ltd cry 1 Ac (MON 531 Event) South 

12. RCH - 134 Bt. Mis Rasi Seeds Ltd cry 1 Ac (MON 531 Event) North 

13. RCH - 317 Bt. Mis Rasi SeedS Ltd cry 1 Ac (MON 531 Event) North 

14. MRC - 6322 Bt. Mis Mahyco cry 1 Ac (MeN 531 Event) South 

15. MRC - 6918 Bt. Mis Mahyco cry 1 Ac (MON 531 Event) South 
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16. MRC~l Bt. 

17. MRC-6304 Bt. 

18. Ankur-651 Bt. 

19. Ankur 2534 Bt. 

20. Ankur·09 

21. MRC-6025 Bt. 

22. MRC-6029 Bt. 

23. NCS-913 Bt. 

24. NCS·l38 Bt. 

25. RCH·308 Bt. 

26. RCH·314 Bt. 

27. RCH-3n Bt. 

28. RCH-111 BGI 

29. RCH·371 BGI 

30. RCHB-7OS BGI 

31. GK·205 Bt. 

32. GK·204 Bt. 

33. GK·209 Bt. 

34. GK·207 Bt. 

35. KDCHH·9810 Bt. 

36. KDCHH·9632 Bt. 

37. KDCHH-9821 Bt. 

38. ACH·33-1 Bt. 
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3 4 5 

Mis Mahyco cry 1 Ac (MaN 531 Event) Central and North 

Mis Mahyco cry 1 Ac (MaN 531 Event) North 

Mis AnkuI' Seeds Ltd cry 1 Ac (MON 531 Event) Central and North 

Mis Ankur Seeds Ltd cry 1 Ac (MaN 531 Event) North 

MIs Ankur Seeds Ltd cry 1 Ac (MON 531 Event) Central 

AprII-JuIy, 2006 

MlsMahyco cry 1 Ac (MON 531 Event) North Zone 

Mis Mahyco cry 1 Ac (MaN 531 Event) North 

Mis Nuziveedu Seeds Ltd cry t Ac (MaN 531 Event) NorIhICentraIIS Zone 

Mis Nuziveedu Seeds Ltd 

MIs Rasi Seeds Ltd. 

MIs Rasi Seeds Ud. 

MslRasi Seeds Ltd. 

Mis Rasi Seeds Ltd. 

MIRasi Seeds Ud. 

MIs Rasi Seeds Ltd. 

MIs Ganga Kaveri Seeds 
Pvt. Ltd. 

MIs Ganga Kaveri Seeds 
Pvt. Ltd. 

MIs Ganga Kavari 

Mis Ganga Kaveri 

cry 1 Ac (MaN 531 Event) North 

cry 1 Ac (MaN 531 Event) North 

cry 1 Ac (MON 531 Event) North 

cry 1 Ac (MON 531 Event) Central Zone 

cry 1 Ac (MaN 53 1 Event) South Zone 

cry 1 Ac (MeN 531 Event) South Zone 

cry 1 Ac (MON 531 Event) South Zone 

cry 1 Ac (MaN 531 Event) CenbaI Zone 

cry 1 Ac (MaN 531 Event) Central Zone 

cry 1 Ac (MON 531 Event) South Zone 

cry 1 Ac gene (Event 1) South Zone 

MIs Krishidhan Seeds Pvt cry 1 Ac (MON 531 Event) Centra1 n South Zone 
Ltd. 

MIs Krishidhan Seeds Pvt. cry 1 Ac (MON 531 Event) Central and South Zone 
Ltd. 

MIs Krishidhan Seeds Pvt. cry 1 Ac (MON 531 Event) Central Zone 
ltd. 

Mis Ajeet Seeds Ltd. cry f Ac (MaN 531 Event) Centt'lll and South Zone 
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39. ACH-155-1 MIs Ajeet Seeds Ltd. cry 1 Ac (MaN 531 Event) Central and South Zone 

40. TuIasi-4 Bt. MIs Tulaei Seeds Pvt. lid. cry 1 AI; (MON 531 Event) Central and South Zone 

41. Tului-117 Bt. MIs Tutasi Seeds Pvt. lid. cry 1 AI; (MON 531 Event) Central and South Zone 

42. NPH-2171 Bt. MIs Prabhat Seeds lid. cry 1 AI; (MON 531 Event) CentraJ and South Zone 

43. Brahma Bt. MIs Emergent Genetics cry 1 AI; (MON 531 Event) Central and South Zone 

44. VICH-5 Bt. MIs Vikram Seeds Pvt. Ltd. cry 1 AI; (MaN 531 Event) Central and South Zone 

45.V1CH-9 Bt. MIs VIkram Seeds Pvt. Ltd. cry 1 AI; (MaN 531 Event) Central Zone and South Zone 

46. PRCH-l02 Bt. MIs Pravardhan Seeds Ltd. cry I AI; (MON 531 Event) Central Zone 

47. PCH-2270 Bt. MIs Prabhat Seeds lid. cry 1 AI; gene (Event 1) South Zone 

48. VCH-l11 Bt. MIs Vddd Agrotech Pvt. lid. cry 1 AI; (MON 531 Event) Central Zone 

49. MRC-7301 BG " MIs Mahyco cry 1 Ac and Cry 2 Ab Central Zone 
(MON 15985 Event) 

SO. MRC-7326 BG " MlsMahyco cry 1 Ac and Cry 2 Ab Central Zone 

(MaN 15985 Event) 

51. MRC-7347 BG " MIs Mahyco cry 1 Ac and Cry 2 Ab Central Zone 

(MaN 15985 Event) 

52. MRC-7351 BG " MIs Mahyco cry 1 Ac and Cry 2 Ab South Zone 

(MON 15985 Event) 

53. MRC-7201 BG " MlsMahyco cry 1 Ac and Cry 2 Ab South Zone 

(MON 15985 Event) 

54. KDCHH-441 BG " MIs Kri8hidhan Seeds Pvt. cry 1 Ac and Cry 2 Ab Central Zone 

Ltd. (MON 15985 Event) 

55. ACH-1'-2 BG " MIs Ajeet Seeds Ud. cry 1 Ac and Cry 2 Ab Central Zone 

(MaN 15985 Event) 

56. JKCH-1947 Bt. MIs J.K. Agri Genetics Seeds cry 1 Ac gene (Event 1) North Zone 

Ltd. 

57. JK Varun Bt. Mis J.K. Agri Genetics Seeds cry 1 Ac gene (Event 1) Central Zone 

Ltd. 

58. JKDurga Bt. MIs J.K. Agri Genetics Ltd. cry 1 Ac gene (Event 1) South Zone 

59. JKCH-99 Bt. MIs J.K. Agri Genetics Seeds cry 1 Ac gene (Event 1) South Zone 

Ltd. 
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60. NCEH-6R MIs Nath Seeds ltd. (ety 1 Ab + Cry Ac) GFM North Zone 

61. NCEH-2R Mis Nath Seeds Ltd. (cry 1 Ab + CIy Ac) GFM Central Zone 

62. NCEH-3R MIs Nath Seeds Ltd. (cry 1 Ab + Cry Ac) GFM ·South Zone 

States . covering eacIt zone: Central Zone (Madhya Pradesh, Maharashlra and Gujarat). 

South Zone (Andhra Pradesh, Karnataka and Tamil Nadu) and North Zone (Punjab, Rajasthan and Haryana) . 

.... Approval not renewed for Andhra Pradesh. 

[TransJation} 

3443. DR. DHlRENDRA AGAFfNAL : 

SHRIMATI SANGEETA KUMAR1 SINGH DEO : 

Will the Minister of FINANCE be pleased to state : 

(a) whether the purchasing power of the Indian 

Rupee is continuously declining over the last few 

years; 

(b) if so, the average value of Rupee in the year 

1991-92 and 2006-07 based on the value of the Rupee 

in 1980-81; 

(c) whether there is variation in the purchasing 
power of the rupee in different cities of the country; 

(d) if so, the reasons therefor; and 

(e) the steps taken by the Govemmenl to maintain 

the value of Rupee? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) to (e) Sir, 

the average value of the Indian rupee. taking 1980-81 as 
base, was 37 paise in 1991-92 and 14 paise in 2006-07 

(average of April-October). 

There are variations in purchasing power of the rupee 
in different cities. This variation is due to the differential 

weighting pattem of the Consumer Price Index for 

Industrial workers (CPI-IW) in different cities of the country. 
as weD as differences in price behaviour across cities. This 

results in different rates of increase of CPI-IW in various 

cities. the reciprocal of which gives the purchasing power 

of the rupee. 

Rise in the level of prices i.e. inflation, results m a 
decline in the value of the rupee. Government, in order 

to control inflation. has racenUy taken-various measures in 
this direction. These include strict fiscal and monetary 

discipline, lowering of duties. effective management of 

supply and demand of essential commodities through 

import. strellgthening of the public distribution system and 
curbing of export of certain commodities. 

[English) 

Study In Fog In Eastern and Northem 
RegIona 

3444.SHRI VARKALA RADHAKRISHNAN : Will the 

Minister of EARTH SCIENCES be pleased to state : 

(a) whether the Government is aware that the 

most of the northem and eastem part of the country 

experiences a thick fog during winter months for more than 

a decade; 

(b) if so, whether the Govemment has any plan to 

conduct research to study the problem; and 

(c) if so. the action taken by the Govemment in this 

regard? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 

AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 

SIBAL) : (8) Yes, Sir. The fog over most parts of northem 

-and eastern India during winter months is a well known 

phenomenon. 
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(b) and (c) Since the occurrence of fog during winter 

months has been a concern particularly for aviation sector, 

a lot of research has been done by IMD and other research 

institutes/organizations about different aspects of fog, like, 

onset time, duration, conditions for fog formation etc. 

Further, to alleviate the problems of aircraft operations in 

fog conditions, instruments for assessing visibility and 

other now-casting and soft computing aids are also 
proposed at all airports by IMD. 

The mesoscale models of IMD and NCMRWF have 

the potential to serve as tools for studying the problem of 

tog. These models are run in real time and are used by 

forecasting centres as guidance for providing location 

specific forecast. With the enhanced observational network, 
which is included in the modernization plan of IMD, the 

mesoscale models may be effective aids in improving the 

fog forecast. 

National Physical Laboratory (NPL), New Delhi has 
been conducting studies on the conditions for fog formation 

and the role of anthropogenic pollutants in altering fog 

conditions. They are on a joint progarmme with Centre for 

Mathematical Modelling and Computer Simulation (C-

MMACS) of Council of Scientific and Industrial Research 

(CSIR) to predict visibility in fog season using a model built 
by C-MMACS for Delhi and neighbourhood. 

Evaluation of Private Insurance Companies 

3445. SHRI AMITAVA NANDY : Will the Minister of 

FINANCE be pleased to state : 

Ca) the number cf private insurance companies 

functioning in the country; 

(b) whether the Government has undertaken any 

evaluation of functioning of these companies; and 

(c) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) As reported 

by the Insurance Regulatory and Development Authority 

(IRDA), there are, as on date, 24 private players in the 

insurance sector of the country of which 15 are in life sector 

and 9 in the non-life sector. 

(b) and (c) IRDA has reported that it has been 

constantly reviewing and monitoring the functioning of 

insurance companies in terms of the prOvisions contained 

in Insurance Act, 1938, various regulations notified by the 
Authority and circulars issued from time to time. In addition, 

it has also been undertaking on site Inspections of 
insurance companies in respect of specific areas of 
operations. 

Guidelines on Foreign Banks 

3446. SHRI J.M. AARON RASHID: Will the Minister of 
FINANCE be pleased to state : 

(a) whether the Ressrve Bank of India (RBI) has 
recently issued guidelines on foreign bank's exposure in 
Non-Banking Financial Institutions (NBFls); 

(b) if so, the details in this regard; 

(c) whether many foreign banks have violated ,the 
policy of RBI during the last one year; and 

(d) if so, the action taken against those banks? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b) As 

per guidelines on "Financial Regulation of Systemically 
Important Noil-Banking Financial Companies and Banks' 
Relationship with them", issued by Reserve Bank of India 
on December 12. 2006. banks, including foreign banks, 
may assume exposure on a single Non-Banking Financial 
Company (NBFC)lNBFC-Asset Finance Company(AFC) 
upto 15%/20% respectively. of their capital funds provided 

the exposure in excess of 10%/15% respectively, is on 
account of funds on-lent by the NBFClNBFC-AFC to 

infrastructure sector. Further, banks may also consider 

fixing intemal limits for their aggregate exposure· to all 

NBFCs put together. 

(c) and (d) Do not arise since the aforesaid guidelines 
have come into eHect only on December 12, 2006. 

Vacant Posts In ORDAs 

3447.SHRIMATI MANORAMA MADHAVARAJ : Will 
the Minister of RURAL DEVELOPMENT be pleased to 
state: 
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(a) whether more .than 66% of the senior oIIicers 

poats eapeciaIIy under Group A In lying vacant in 
DIatrid Rural De""'oprnent Agenciea (ORDAs) in .. the 
SIaIes: 

(b) if 80, the reasons therefol, and 

(c) the steps being taken to fill these vacancIeI? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL. DEVELOPMENT AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL) : (a) to (e) The inbmation 
Is being collected and will be laid on the Table of the 
Houu. 

3448.SHRI LALIT MOHAN SUKlABAlDVA : WII the 
Minister of URBAN DEVELOPMENT be pJeued to ..... : 

(a) whether the Government is aware that the water 

~ by Delhi JaI Board contaIna high levels of 

CM:inogIIIIIic contenIs as found by the CenIraI Pollution 
CorIInJI Board (CPCB); 

(b) I eo, the details thereof; 

(e) wheIher .., modaIIIy has been evolved by the 
GcMtmmenl for bringing down the toxic levels to WHO 
1IIMdard; 

(d) if so, the details thereof; and 

(e) If not, the reasons theI'efor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

URBAN DEVELOPMENT (SHRI AJAY MAKEN ) : (a) The 
Delhi JaI Board (OJ8) has Informed that .. per IItUdv 
carried out by Central Pollution Control Board (CPC8) and 
Indepet!dent tesIS conducted by National Environmental 
EnginNring Research Institute (NEERI), the treated water 

of DJ8 conforms to ... pennia8i)Ie standards of the WHO 
0rinIcing Water GuIdelines and norms. 

(b) to (e) Does not ariI8 in view of the reply to (a) 

above. 

3449.SHRI SWADESH CHAKRABORTY: WIH the 
Minister of SCIENCE AND TECHNOlOGY be pIeued to 
state : 

(a) the number of ICienII8t8 among ten IaIch 
PapulatIon in India, ChIna and other dlMtopd countries; 
and 

(b) per capita investment in reaearch and devel0p-
ment in India, China and other developed countries? 

THE MINISTER OF SCIENCE AND TECHNOlOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAl) : (a)· and (b) The information on the runber of 
ecietdists per million population engaged in reeearch and 
the per capita RandO npelldilure in IncIa, a.Ina and 
data .. of 2002 for other developed countries is .. 
followa:-

SI. Country No. of Scientists Per Capita 
No. Per million RandDIn 

people US$ 

1 2 3 4 

1. Australia 3446 281.07 

2. Austria 2346 564.59 

3. Canada 3487 459.63 

4. China 833 12.15 

5. Denmartc 4822 889.18 

6. France 3134· 552.08 

7. Germany 3222 613.904 

8. India- 110 3.53 

9. Japan 5085 976.58 

10.Rtip. of Korea 2979 288.50 

11. Singapore 4352 475.52 

12. Sweden 5171 1104.20 
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13. United Kingdom 2691 436.40 

14. United States 4528 962.15 

Source : ·R .... rch and Development Statistics 2Q04.05 
UIS, UNESCO 2005 

World Development Indicators 2004105, The 
World Bank 

China excludes Hong Kong 

Note: 1 million = 10 lakhs 

Urblan Poverty AI1eNUon Programme 

3450.SHRI RANEN BARMAN : 
SHRI RAM KRIPAL YADAV : 

SHRI HITEN BARMAN : 

Will the Minister of HOUSING AND URBAN POIERTY 

ALLEVIATION be pleased to state : 

(a) the details of the programmes and schemes 
formulated and implemented by the Govemment to 

alleviate urban poverty In the country, scheme-wise and 
State-wtse; 

(b) the funds allocated and utilized by each State 

Government during the last three years for implementation 
of the above schemes, year-wise and Stat.wiae; 

(c) the number of persons benefited from these 

schemes; 

(d) whether the funds allocated for alleviation of 
urban poverty is very minuscule as compared to the 

allocation for rural poverty alleviation; 

(e) If ao, the details there of for the last three years; 
and 

(I) the steps taken by the Government in this 

ragard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POIERTY ALLEVIATION (KUMARI 

SEWA) : (a) In order to ameliorate the living conditions 
of the urban poor and to focus on employment generation 
among the urban poor in the country, Ministry of Housing 
and Urban Poverty Alleviation is already Implementing an 

employment oriented Urban Poverty Alleviation Scheme 

named Swarna Jayanti Shahari Rozgar Yojana (SJSRY), 

on all India basis, with effect from 1.12.1997,. The Scheme 
strives to provide gainful employment to'"the urban 
unemployed and underen.,loyed poor through, firstly, 
encouraging the setting up of seIf-employmerlt ventures by 
those who have not studied beyond 9th standard and, 
secQndIy, by providing wage employment by utilizing their 

labour for construcIion of socially and economically useful 
public assets. 

(b) The Central funds released to the StateslUTs an 
expenditure reported by the StateslUTa through Quarterly 
Progress Reports, during the last three years, Is given in 

the statement enclosed. 

(c) Since the inception of the Scheme of Swarna 

Jayanti Shahari Rozgar Yojana on 1.12.1997, as reported 
by the StateslUTs through Quarterly Progress RepoIt8 
received upto 30.11.2006, cumulatively the number of 
persons benefited under the Scheme are as under : 

Total number of urban poor assisted to : 911058 

set up micro/group enterprises 

Number of urban poor imparted skin 
training 

Number of rnandays of work generated 
under the wage employment component 

947819 

586.881akh 

(d) to (I) The c,ntral allocation for the Scheme 01 

Swama Jayanti Rozgar Yojana has been very meagre 
keeping in view the total number of urban poor 01 67.1 

million estimated in 1990-2000. The Central allocation of 
funds for SJSRY during the last three years are given 
below. It is observed that due to vigorous efforts of the 
Ministry of Housing and Urban Poverty Alleviation for 
enhancement in budget allocation, the Central allocations 
under Swarna Jayanti Shahari Rozgar Yojana have 
substantially increased in the recent years. 

(Rupees in Clore) 

2003-04 2004-05 2005-06 2006-07 

AHocation 105.00 123.00 160.00 250.00 



203 Wriffen AnsIMHS DECEMBER 15. 2006 ID~ 204 

SIII,.".."t 

Stale-wise Central Fund released IIIId Expenditure reported during last three yesr under 
Swama Jayanti Shahari Rozagar )bjana (SJSRY) 

(Rupees In Iakha) 

SI. StateslUTs Central Central Central Central Central Central 
No. Fund Fund Fund Expenditure Fund Fund 

Released Expenditure Released reportetr Released Expenditure 

reportecr reported-

2003-2004 2004-2005 2005-2006 

1 2 3 4 5 6 7 8 

1. Andhra Pradesh 1390.19 1390.19 1116.41 319.86 1526.17 289.97 

2. Arunachal Pradesh 7.84 140.34 7.69 26.16 0.00 125.11 

3. Assam 0.00 669.94 245.07 405.94 0.00 538.51 

4. Bihar 425.38 425.38 468.09 468.08 881.68 0.00 
\ 

5. Chhattisgarh 229.65 170.00 119.31 115.06 405.67 146.52 

6. Goa 0.00 0.00 0.00 0.00 0.00 0.00 

7. Gujarat 260.19 170.04 184.38 283.12 0.00 572.18 

8. Haryana 569.95 435.52 668.47 432.66 881.12 673.71 

9. Himachal Pradesh 32.58 60.09 2.17 38.59 45.36 34.45 

10. Jammu and Kashmir 30.41 108.20 128.17 72.25 9.06 S5.92 

11. Jharkhand 0.00 0.00 0.00 0.00 0.00 0.00 

12. Kamataka Sn.46 985.44 1165.15 796.92 822.99 756.29 

13. Kerala 610.50 610.50 554.95 554.95 881.26 117.91 

14. Madhya Pradesh 818.32 687.70 931.49 886.47 1596.76 1198.69 

15. Maharaahtra 322.56 1335.80 1508.68 1835.83 2552.92 2055.94 

16. Manipur 0.00 184.45 0.00 0.00 111.39 232.70 

17. Meghalaya 0.00 0.00 0.00 0.00 0.00 0.00 

18. Mizoram 522.79 522.79 491.04 491.04 351.90 351.90 

19. Nagaland 1.90 59.67 34.02 34.02 194.51 194.51 

2O.Orissa 0.00 291.61 48.91 162.04 469.86 211.92 

21 Punjab 0.00 199.n 0.00 107.35 39.68 36.65 
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2 3 4 5 6 7 8 
-" 

22. Rajasthan 122.96 151.86 258.29 217.68 495.38 497.89 

23. Sikkim 163.21 34.62 0.00 92.43 0.00 36.26 

24. Tamil Nadu 848.58 848.58 511.69 511.69 924.36 397.61 

25. Tripura 354.26 146.10 352.18 434.68 0.00 130.49 

26. Uttaranchal 46.27 41.39 160.31 11.12 309.14 16.08 

27. Uttar Pradesh 1571.74 1732.80 2622.61 2811.28 3071.43 3155.45 

28. West Bengal 883.26 739.08 424.02 787.88 617.47 755.29 

29. Andman and Nicobar 0.00 31.97 0.00 58.16 0.00 63.67 
Islands 

30. Chandigarh 278.37 73.90 28.64 49.84 0.00 42.12 

31. Dadra and Nagar Haveli 14.63 69.29 0.00 7.35 0.00 0.00 

32. Daman and Diu 0.00 0.00 0.00 0.00 0.00 0.00 

33. Delhi 0.00 21.09 0.00 25.30 0.00 20.81 

34. Pondicherry 191.00 55.76 191.00 235.34 0.00 401.59 

Total 10074.00 12191.87 12200.70 12253.10 15588.09 13107.92 

"The Expenditure includes the funels spent from the releases made during earlier years as the Scheme of SJSRY is 
an on going Scheme. 

Training to A.pra .. ntaUves of Panch8pt1 Ral 
IMUtutions for Aural Development 

3451. DR. K. DHANARAJU : Win the Minister of RURAL 

DEVELOPMENT be pleased to state : 

(a) whether the Government has set up any institute 
for imparting training in the field of rural development to 
elected representatives of Panchayati Raj institutions; 

(b) if so, the details of such institutions set up in 
each State alongwith their locations; and 

(c) the number of people imparted training in these 
instiMions during each of the last three years and 

thereafter, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 

SAHU) : (a) and (b) The State Institutes of Rural 
Development (SIRDs) and Extension Training Centres 
(ETCs) are State level Institutes for imparting training in 
the field of rural development to rural development 
functionaries and elected representatives of Panchayati 
Raj Institutions at State level and at DistrictIBIock level 
respectively. The Ministry of Rural Development supports 
the training activities of the States including training to 
elected representatives of Panchayati Raj Institutions for 
effective implementation of RuralDeveloprnent programmes 
by providing financial support to SIRDs and ETCs. There 
are 28 SIRDs, one in each State and 89 ETCs allover 
the country. The list ot SIRDs alongwith their location is 
at Statement-I and the list of ETCs alongwith their location 
is at Statement-II enclosed. 

(c) The information is being coHected and will be 
placed on the Table of the House. 
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Places where the SIROa 
ara functioning 

2 

Anethra Pradesh Andhra Pradesh Academy of Rural 

Development, Rajendra Nagar, 

Hyderabad 

Arunachal 

Pradesh 

Bihar 

Goa 

Gujarat 

Haryana 

Himachat 
Pradesh 

JharIchand 

Janvnu and 

Kashmir 

Kamataka 

Kera .. 

State Institute of Rural Oevelapment. 
ltanagar 

State Institute of Rural Development, 

Khanpara. Guwahati 

Rural Development Training Institute, 
PhuIwari Sharif, Patna 

Chhatti8garh State Institute of Rural 
0eYeI0pment. Nimora, Reipur 

Goa Institute of Rural De;reIopmeItt 
and local Admniatration, Penaji 

State Institute of Rural Development, 
Ahmedabad 

Haryana Institute of Rural Deve1op-
ment, Nilokheri (Kamal) 

Himachal Pradesh Institute of Public 

Adminiatration, Fairtawns, Shlmla 

State Institute of Rural 0eYeI0pment. 
Ranchi 

Jammu and Kashmir Institute of 
Management, Public AdminIstration 
and Rural Development, Srinagar and 
Jammu 

Abdul Nazir Sab State Institute of 
Rural Development, Mysont 

State Institute of Rural Development, 

Kottarakara, KoIIam 

2 

Madhya Pradesh Mahatama Gandhi State fnIlIIule of 
Rural Development, JIIbaIpur 

Manlpur 

Meghalaya 

Mizoram 

NagaJand 

Pun;ab 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

Uttaranchal 

west Bengal 

Yeshwant Reo Chavan /IIt:atJtemi of 

Development AdmInIstration, Pune 

State Institute of Panchayati Raj and 
Rural Development. Imphal 

State lnatilute of Rn 0eYeI0pment. 
Nongader 

State Institute of Rural Development. 

Koluib 

State Institute of Rural 0eYeI0pment. 
Kohima 

State Irwtitute of Rural OeIrelopment. 
Bhubaneshwar 

State Institute of Rural Oftelopment. 
Nabha 

Indira Gandhi Panchayati Raj and 
Gramin VIIcu 'SansttwI, JaIpur 

State Institute of Ru... Development, 

JoreIhang (Karfectar) 

State InsQute of Rural OeIrelopment. 
MafaimaIainagar (KancheepuMm) 

State In8tituIe of Public Admit......,.. 
and Rural 0eYeI0pment. AgIutaIa 

OOlJ..State Institute of Rural Develop-

mertt, Bakahi Ka TaIab, LucIcnow 

State lnatltute of Rural Development. 
Rudrapur 

State Institute of Panchayatl 

and Rural Development, Kalyani 

(Nadia) 
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sr.""""nt-ll 

Name and Place where the ErGs are functioning 

State Places where the ETCs 
are functioning 

2 

Andhra Pradesh SrikalahaS1i, Warangal, Bapatala 
(Guntur), Samalkota (East Godavari) 
and Rajendranagar (Hyderabad) - 5 

ANnachal 
Pradesh 

Assam 

Bihar 

Chhattisgam 

Gujarat 

Haryana 

Himachal 
Pradesh 

Jammu and 
Kashmir 

Jharkhand 

Pasighat - 1 

Jomat, Joysagar, Kahikuchi and 
Hailakandi - 4 

Gaya. Saharsa and Muzaffarpur - 3 

Chandkuri (Raipur) - 1 

Junagam. Disa and Navasari - 3 

Nilokheri - 1 

Mashobra - 1 

R.S. Pura (Jammu) and Budgam 
(Srinagar) - 2 

Jasldlh (Santhal Pargana) and 
Hazaribagh - 2 

Kamataka Gulbarga. Sirsi, Mysore, Gowripet 
(Kolar) and Mandya - 5 

Kerala Kottarakara, Mannuthy (Thrissur) and 
Taliparamba (Kannur) - 3 

Madhya Pradesh unain. Bhopal, Muhai, Jabalpur. Indore. 
Nowgaon (Chhattarpur) and Gwalior-

7 

Maharashtra Parbhani. Jalna. Buldana, Kosbad Hill 
(Thane). Gargoti (Kohlapur). K. Bamda 
(Kolhapur). Manjri Farm (Pune) and 

Amaravati - 8 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Punjab 

RajaS1han 

Tamil Nadu 

Uttaranchal 

Uttar Pradesh 

West Bengal 

Total 

{Translation] 

2 

Nongsder - 1 

Pukpui and Thingsuhhiah - 2 

Tuensang and Phek - 2 

Bhubaneswar, Keonjhar and 
. Bhawanipatna - 3 

Batala and Nabha - 2 

Dungarpur, Ajmer and Mandore - 3 

T. Kullupatty, S.V. Nagaram, Bhaveni 
Sagar. Pattukkottai and Krishnagiri -

5 

Rudrapur. Hawalbagh. Haldwani. 
Haridwar and Pauri Gamwal - 5 

Lucknow. Bakewar. Baraut. Bichpuri. 
Chirgaon. Dhorigat. Bulandshahar. 
Fizabad, Kalakankar. Mainpuri, 
Lakhaoti. Chargaon. Raibareilly. 
Ghazipur. Badaun and Afim Ki Kothi-

16 

Gooch Bihar. Burdwan. Digha and 

Raiganj - 4 

89 

LoIIn to Micro Rnanclng Institutions 

3452.SHRI KAILASH NATH SINGH YADAV : 
PROF. MAHADEORAO SHIWANKAR : 

Will the MiniS1er of FINANCE be pleased to state : 

(a> whether the Govemment is contemplating to ban 
loans to the micro financing institutions by the banks for 
providing credit; 

(b) if so, the reasons therefor; 

(e) whether inquiry has been completed on funds 
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given to these institutions during first six months of the 

current year; and 

(d) if so. the total funds made available aJongwith 
the nLimber of such institutions which have been given 
funds for this purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PAlANIMANICKAM) : (a) No, Sir. 

(b) Does not arise. 

(c) There were some issues regarding Micro 

Finance Institutions, (MFls) in Andhra Pradesh. The State 
Government ofAndhra Pradesh had appointed Dr. V.P. 
Johari to enquire into the issues relating to MFls. The 
Committee in its report has, inter-alia, recommended that:· 

A Government official should be a special invitee 
on the Board of the MFi. 

Before financing MFls the banks should ensure 

that they follow a model code of conduct while 
transacting with the poor and that MFIs should 

not be involved in the Govemment sponsored 
programmes such as SGSY. 

(d) The present system of data collection by 
Reserve Bank of India does not generate the information 

of funds made available by banks to Micro Finance 
Institutions. However, the cumulative lending by banks to 

23.72 Iakh Self Help Groups (SHGs) under SHG Bank 
Linkage Programme upto 31st October, 2006 is As. 12,618 

crores. AdditionaUy, 23.89 Iakh SHGs have b8en provided 
Rs. 7498.57 crores of credit and subsidy under the 
Swaranjayanti Gram Swarojgar Yojana (SGSY) Programme 

as on 30th October, 2006. 

Code of Conduct for Banks 

3453.SHRIM. ANJAN KUMAR YADAV : 

SHRIMATI SANGEETA KUMARI SINGH DEO : 

WiD the Minister of FINANCE be pteased to state : 

(a) whether code of conduct for treatment of 
customers is being fOllowed by the banks; 

(b) If so, the detailsthereot; 

(c) the number ofcasea registered in connection 

with violation of the said code during last one year; 
and 

(d) the action taken against the officials who 
violated the code of conduct? 

THE MINISTER OF STATE IN THE MINISTRY OF 
F!NANCE (SHRI as. PAlANIMANICKAM); .(8) and (b) The 
Code of· Bank's Commitment to Customers (Code) 
released by the Banking Codes and Standards Board of 
India (BCSBI) on July 1, 2006 sets out minimum standards 
of banking practices for banks to follow and 8fnphasizes 
transparency in banks' dealings with its customet'8. To 

achieve the avowed transparency, it provides for d0cumen-
tation of banks' fees and service charges in the form of 
8 Tariff Schedule and requires banks to set out 8 cheque 
collection policy, ~ policy and a security 
repossession policy. The Code lays great emphasis on 
providing full information to the customer before a product 
or service is sold to him. For post sale conduct, the code 
insists on banks giving one month's notice to customer 

before making any change in their tariff schedule· or ""Y 
change in terms and conditions goveming the product. 

which may adversely affect the customer. The detailed 
Code is available on the BCSBI website (http:// 

www·bcsbi.org.in). 

AIs per the information fumiShed by RBI, the BCSSI 

has approved the membership of 60 scheduled commer-
cial banks which cover more than 98% of the branch 
network of commercial banks in India Any scheduled 
commercial bank deciding to become member ofBCSBI 

has to convnit itself to adOpt the Code. 

(c) and (d) The banks that have accepted ~ 

of the BCSBI are in the process of being compliant with 
the provisions of the Code within a mutually agreed time 
frame. The question of violation of the provisions of this 
Code will arise only after the said agreed time frame. 

[English] 

3454. SHRI B. MAHTAB : Win the Minister of URBAN 

DEVELOPMENT be pleased to state : 
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(a) whether the Govemment has formulated any 
scheme for solving the problem of potable water, sewage 
system and solid waste in selected cities of Orissa; 

(b) if so, the details thereof; 

(c) the action taken thereon; 

(d) whether the Govemment proposes to modemise 
the sewerage and drainage system in Orissa with the 
assistance of Japanese Govemment; 

(e) if so, the amount of Japanese assistance; 

(f) the time by which the work is likely to be 
completed; and 

(g) the present status of the scheme? 

THE MINISTEA OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHAI AJAY MAKEN) : (a) and 
(b) Yes, Sir. Government of India has launched Jawahartal 
Nehru National Urban Renewal Mission (JNNURM) and 
Urban Infrastructure Development Scheme for Small and 
Medium Towns (UIDSSMT) to provide infrastructure 
facilities including water supply, sewerage, drainage and 
solid waste management in all the towns/cities of the 
country including State of Orissa. Two towns of Orissa are 
covered under JNNUAM and 136 towns under UIDSSMT. 

(c) Integrated Sewerage Project for Bhubaneshwar 
at an estimated cost of As. 755.76 crore has been received 
from the Govemment of Orissa, seeking assistance under 
JNNUAM. The Detailed Project Aeport (DPA) is under 
technical appraisal. 

(d) The Govemment of Orissa has submitted 
proposal to provide sewerage system in Bhubaneshwar, 
Cuttack, Sambhalpur and Bahrampur towns, drainage 
system and solid waste management facilities in Cuttack 
town at an cost of As. 1213.70 crore, seeking assistance 
from Japan Bank for Intemational Co-operation (JBIC). 

1. Bhubaneshwar Sewerage - As. 427.00 crore. 
system 

2. Cuttack Sanitation Project - As. 341.10 crore. 

3. Sambalpur Sewerage 
system 

- As. 298.00 crore. 

4. Berhampur Sewerage 
system 

- As. 147.60 erore. 

(e) to (g) Draft agreement between Govemment of 
India, JBIC and Govemment of Orissa has been signed 
on 5.12.2006. As per the draft agreement, JBIC has agreed 
to provide an assistance of Japanese Yen (JY) 19061 
million out of the total cost of JY 23817 million and the 
project is likely to be completed by 2012. 

Issue of Public Share 

3455.SHAI VIKAAMBHAI AAJANBHAI MADAM: Will 
the Minister of POWEA be pleased to state : 

(a) whether the Union Govemment is considering 
public share issue of the As. 5000 crore by National 
Thermal Power Corporation Ltd.; and 

(b) if so, the details thereof? 

\ 
THE MINISTEA OF POWEA (SHAI SUSHILKUMAA 

SHINDE) : (a) and (b) No, Sir. There is no such proposal 
under consideration at present. However, NTPC made a 
public offer comprising of 5.25% of paid-up capital as fresh 
issue and 5.250/0 as offer of sale by Government of India 
foHowing the approval of Govemment of India in the year 
2004. 

Representation from Indien Automobile 
Induatry 

3456. SHAI BADIGA AAMAKAISHNA : Will the Minister 
of FINANCE be pleased to state : 

(a) whether any representations have been re-
ceived from the Indian Automobile Industry for tax holiday 
for investments exceeding As. 500 croras on the lines of 
infrastructure projects; 

(b) if so, the details thereof; 

(c) whether the Automobile Industry is also de-

manding 100% tax deductions on export profrts and 
one-stop clearance for FDI proposals in the auto sector; 
and 

(d) if so, the details thereof and reaction of the 
Government thereon? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) Yes, Sir. 

(b) to (d) The Memorandum of the Society of Indian 
Automobile Manufacturers (SIAM) contains numerous 
fiscal policy proposals. Such proposals are considered 
during the budgetary exercise and the decision of the 
Govemment gets reftected in the Rnance Bi". 

DfC 

3457.SHRI K.C. PALLANI SHAMY : Will the Minister 
of FINANCE be pleased to state : 

(a) whether the Government has set up India 
Infrastructure Rnance Corporation (IIFC); 

(b) if so, the details thereof; 

(c) whether any projects has been identified under 
IIFC; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PAlANIMANICKAM) : (a) and (b) Yes, 
Sir. Incia InhasIructunt FINlnC8 CoqIany Limited '"Fe), 
was incorporated undef the Companies Act, 1956 on 
January 05,-2006 with an authorized capital of As. 1,000 
crore and a paid up capital of As. 10 cror8. The paid up 
capital has since been increased to As. 100 CfOr8. 

(c) and (d) Financial assistance amo&I'Iting to 
As. 5,186 crore has been sanctioned so far to 32 projects. 
Sectoral break up is as foHows:-

Ta" 
India InfrastnJcture FlIUIIIC6 Company Limited 

Road 

Sea Port 

Power. 

Airport 

Total 

No. of project Cost Loan sanctioned 
Projects (As. crore) from IlFeL 

(As. crore) 

23 

3 

5 

32 

12746 

1542 

15467 

5826 

35581 

2057 

216 

1763 

1150 

5186 

[7ianslation} 

Fiscal Position of the Counby 

3458. SHRI RAGHUVEER SINGH KOSHAL ; Win the 
Minister of FINANCE be pleased to state : 

(a) whether the fiscaJ poeftIon of the country has 
improved with the enforcement of the FRBM Act; 

(b) if so, the details thereof; 

(c) comparative details in this respect; 

(d) whether the Govemment is making any other 
affor1s In this direction; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) to (e) Vas, 
Sir. While the FiecaI deficit has declined from 6.2% of Gross 
Domestic ProclJct (GOP) In 2001..Q2 to 4.1% of GOP In 
2005-06, the Revenue deficit _ a percentage of GOP 
stands redUced from 4.4% to 2.7'% in the same period. The 
AIcaI and Revenue DefIcit targets set for the BE 2006-
07 is 3.8% and 2.1% of GOP. reapectMtIy. 

The Govemment's efforts to achieve fiscaJ consoIida· 
tion are clrected towards pursuing a rational and stable 
tax policy to iq>rove revenues while at the same time, 
achieving better expendItunt m.nagement. Measures to 
inc:reaae tax oompIiance. i..,."ove efficiency in tax 
administration, introduction of "Outcome Budgets", monitor-
ing of utilization certificateslunepent balances against 
budgetary allocations, and introductioJ\ of cash manage-
ment system in some high spending ministries are some 
examples of continuing efforts in this direction. 

(EngNshl 

)).velopment In BIo-tKhnoIOgy 

3459.SHAI K.S. RAO : Will the Minister of SCIENCE 
AND TECHNOLOGY be pleased to state : 

(a> the aUocation of funds for the development of 
bio-technology during each of the last three years; 

(b) the perfonnance and proapectIve expanaion 
plans of bio-tech sector; 
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(c) whether the Govemment proposes" to invite and 
encourage private sector for larger investments in this 
sector; and 

(d) if so, the details thereof? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAL) : (a) The allocation of pian funds for Department 
of Biotechnology. Ministry of Science and Technology. 
Govemment of India during the last three years was 
Rs. 521 crores in 2006-2007; Rs. 445 crotes in 2005-2006; 
and Rs. 310 crores in 2004-2005. The expenditure was 
incurred on Rand D. product and process development. 
establishment of biotechnology parks and clusters in areas 
of biOtechnology applications In Agriculture. Health-care. 
Environment and Industrial development. Besides, the 
Department of Biotechn~. other Sand T agencies like 

Council of Scientific and Industrial Research (CSIR). 
Department of Science and Technology (DST). Indian 
Council of Agriculture Research (ICAR) and Indian Council 
of Medical Research (ICMR) also support biotechnology 
R and D and applications. 

(b) The performance of the various programmes 
and projects is available in detail in the Annual Reports 
of the Department of Biotechnology posted at the website: 
www.dbtindia.nic.in. In general. the biotechnology sector is 
developing at a satisfactory rate in terms of infrastructure. 
patents. publications and product development specially in 
case of vaccines and diagnostics for communicable 
diseases, bio-pharmaceuticals. genetically modified crops. 
biopesticides and biofertilisers. The biotech industry 
revenues are closer to Rs. 6521 crores in 2005-2006 with 
an annual growth rate of 37.42% over previous years. A 
National Biotechnology Development Strategy has been 
formulated for major expansion in human resource 
development, industrial promotion and development. 
sectoral Rand Dfor technology development. establish-
ment of new institutes in cutting edge areas of biotech-
nology and streamlining of regulatory system. 

(c) and (d) Yes Sir, the Government has taken special 
measures to promote the biotechnology industry and to 
facilitate increase in turnover of biotech sector. Initiatives 
have been taken to provide an enabling environment for 

industrial growth such as exemption of biotech sector from 
COmpUlsory licensing; permitting 100% FDI; reducing the 
area of SEZ to bring it at par with IT sector; providing fiscal 
incentives to recognised in-house Rand D of industries 
in terms of "exemption of custom duty on capital goods, 
reduction in import duty and 150% weighted deduction 
against expenditure incurred on· Rand D. TO encourage 
public-private partnerships for jOint Rand D and 
technology development, soft loans are provided by 
Technology Development Board of Department of Science 
and TechnOlOgy as well as under New Millennium Indian 
Technology Leadership Initiative (NMITU). CSIR. Recently. 
Department of Biotechnology has launched a novel 
scheme ·Small Business Innovative Research Initiative" to 
provide grant and soft lOan for strengthening R and D and 
product development in small and medium biotech 
industries. 

Shelter for the Poor 

3460.SHRI JOACHIM BAXLA : Will the Minister of 
HOUSING AND URBAN POVERTY ALLEVIATION be 

pleased to state : 

(a) whether Human Settlements Management Insti-
tute (HSMI) and Centre for Development alternative. 
Ahmedabad have recommended for providing permanent 
housing shelter to the poor and needy people; 

(b) if so, the details thereof alongwith the reaction 
ot the Govemment thereto; 

(c) whether the Government has received any 
suggestions from experts for providing low-cost housing 
shelter to the poor people in time bound manner; 

(d) if so, the details thereof; and 

(e) the reaction of the Govemment thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION (KUMARI 
SELJA) : (a) and (b) The Ministry is not aware of any such 
suggestion made by these agencies. 

(c) No, Sir. 

(d) and (e) Does not arise. 
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Tf'IIdIng In Tobacco 

3461. SHRI SUBODH MOHITE : WiD the Minister of 
FINANCE be pleased to state : 

(a) whether the Government is contemplating to 
accord permission for undertaking trading activiIy in 
tobacco products to foreign companies through RBI route; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHAI S.S. PALANIMANICKAM) : (a) and (b) 
Foreign Direct Investment (FOI) upto 100% on whoIesaIaf 
cash and carry Trading of goods is atIowad on the 
automatic route. There is no separate policy for tnIdIng 01 

TobaccoITobacco products. 

FDI upto 100% is allowed with the prior Government 

approval for manufacture 01 Cigars and Cigarettes, subject 

to the conditions of Industrial Licence under the Industries 
(Development and Regulations Act. 1951). 

(Translation] 

IT~ 

3462. SHRI GANESH SINGH : Will the Minister of 
FINANCE be pleased to state : 

(a) whether the Union Government proposes to 
publish the list of income-tax defaulters in the country; 

(b) if so, the details thereof; and 

(c) the steps takenlbeing taken by the Government 
against the defaulters? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PAlANIMANICKAM) : (a) The Union 
Govemment does not propose to publish the list of income-
tax defaulters in the country. 

Cb) Not applicable in view of reply to (a) above. 

(C) The steps takenIbeing taken by the Government 

against the defaulters varies from case to case and is 
governed by the provisions of Chapter XVII read with 
Second Schedule to the Income Tax Act, 1961. The steps 

include issuance of statutory notice ule 220(2), charging 

of interest and levy of penalty for non payment of dues, 

attachment of bank accounts of the defaulter and amounts 
owed by debtors to such a defaulter, attachment and sale 
of movablelimmovable properties of the defaulter, anHt of 

the defaulter, appointing a receiver for the management 

of the defaulter's movablefmmovabte properties etc. 

[English} 

Aut_nee from DFID 

3483.SHRIG. KARUNAKARA REDDY Will the 
Minister of FINANCE be pleased to state : 

Ca) the details 01 State. which got fundIIoan 
8S8iatance from the Department for International Deve1op-
ment {OFJD) during each of the last three years; 

(b) the purposes for which loan/assistance obtained 
by States, State-wise; and 

(e) the extent to which the fund· has been utilized 
by the States? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) to (c) 

Andhra Pradesh, HImachal PradeIh, Kamataka, Kerate. 
Madhya Pradeah, Oriasa, Rajasthan and West Bengal 
have got grant assistance from the Department tor 
Intamational Development (DFID) during the last thrw 
years. A8sistance raceived from ORO has been utiliHd for 
implementing projects in social sectors such as primary 

education. heaIlh, urban services. rural livelihood. environ-
ment and sanitation and reform Pft)gnimmes leading to 
poII8rty reduction. The States-wi8e disbursement and 
utilization of funds received from DFID during the last three 
years ara as under:-

(fig. in As. erores) 

State 2003-0. 2004-05 2005-06 

.1 2 3 4 

Andhra Pradesh 624.326 233.909 202.750 

Himachal Pradesh 0.505 3.724 10.406 

Kamataka 8.924 6.246 8.227 
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2 3 4 

Kerala 21.215 0.000 0.000 

Madhya Pradesh 0.000 12.189 50.490 

Orissa 32.047 137.429 179.748 

Rajas.than 2.057 34.481 34.563 

West Bengal 83.938 157.695 173.566 

SFS Scheme 

3464.SHRI HITEN BARMAN: Will the Minister of 
HOUSING AND URBAN POVERTY ALLEVIATION be 
pleased to state : 

(a) whether Government proposes to construct 
houses under self-financing scheme in different cities of 
the country: and 

(b) if so, the details thereof, city-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION (KUMARI 
SELJA) : (a) and (b) So far as the Ministry of Housing 
and Urban Poverty Alleviation is concerned, "Central 

Govemment Employees Welfare Housing Organisation" 
takes up housing projects on self-financing basis for 
Central Government Employees. The projects are taken up 
in different parts of the country baaed on the demand 
amongst the Central Govemment Employees and depend-
ing upon the availability of land at such places from time 

to time. 

[Translation] 

Transfer of Land for Group Housing 
Societies to Private Sector 

3465.SHRI JAI PRAKASH (MOHANLAL GANJ) : Will 
the Minister of URBAN DEVELOPMENT be pleased to 

state; 

(a) whether the Govemment has received any 
proposal from the Delhi Development Authority (DDA) 
regarding transfer of land reserved for the group housing 
societies to private sector for construction of houses; 

(b) if so, the details thereof; and 

(c) the action taken by the Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) 
and (b) The Delhi Development Authority (DDA)has 
forwarded a copy of the agenda and minutes of the 
meeting of the Authority held on 19.10.2006, wherein 
the proposed norms for development and disposal of 
group housing plots in Narela . sub-(:ity through private 
sector were approved. The norms relate inter alia to 
permissible FAR, height, ground coverage, density and 
parking and also provide for allocation of 15% of FAR for 
EWS hOUSing. 

(c) The proposal is under examination of the 
Govemment. 

[English] 

Slum Dwellers 

3466. SHRI SUBRATA BOSE : Will the Minister of 
HOUSING AND URBAN POVERTY ALLEVIATION be 
pleased to state : 

(a) the per capita income of slum dwellers staying 
in the metropolitan cities; 

(b) whether the slum dwellers have been benefited 
from the Urban Poverty Alleviation Schemes of Govern-
ment: and 

(e) if so, the details thereof during the last two years, 
city-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION (KUMARI 
SELJA) : (a) to (c) The Ministry of Housing and Urban 
Poverty Alleviation does not have any data regarding per 
capita income of slum dwellers staying in the Metropolitan 
Cities. 

The employment oriented urban poverty alleviation 
scheme of Swama Jayanti Shahari Rozgar Yojana 
(SJSRY) , implemented by the Ministry of Housing and 
Urban Poverty Alleviation, is applicable for the all urban 
poor, living below the poverty line in urban areas, including 
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slums. The scheme of Swama Jayanti Shahari Rozgar 
Yojana (SJSRY) strives for providing gainful employment 
to the urban unemployed and under-employed poor 
through encouraging the setting up of self-employment 
ventures by those who have not studied beyond 9th 
standard and also by providing wage employment by 
utilizing their labour for construction of socially and 
economically useful public assets. The scheme is moni-
tored at the National level through Quarterly progress 
Reports received from the StateslUnion Territory (UT) 

Govemments. Only State/UT-wiae detaifs are available in 
the Ministry and city-wise data is not maintained. 

The number of urban poor uaiated to set up 
individual/group micro-enterprisea. number of urban poor 
imparted sIdIltraining and number of mandays of wonc 
generated under the wage employment component of 
Swama Jayanti Shahari RozgarVojana (SJSRY) during the 
last two years i.e. 2004-05 and 2005-06. State/UT-wi8e is 
given in the statement enclosed. 

State-wise beneficiaries assitad under Swama JayanIi Shahan Rozgar Yojana(SJSRY) 

SI. Name of StateIUT 

No. 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Chhattisgarh 

6. Goa 

7. Gujarat 

8. Haryana 

9. Hiniachaf Pradesh 

10. Jammu and Kashmir 

11. Jharkhand 

12. Kamataka 

13. Kerala 

14. Madhya Pradesh 

Number of 
Urban poor 
assited to 

setup 

micro/group 
enterprises 

3 

17704 

40 

1150 

o 

1903 

53 

4307 

2382 

302 

1285 

o 

4572 

3007 

8704 

No. of 
Persons 

Trained 

4 

5631 

o 

4638 

o 

4559 

345 

5958 

4171 

839 

1748 

o 

2709 

4736 

7524 

2004-2005 
No. of 

mandays 
of work 

Number of 

Urban poor 
uaIsted to 

generated set up 
(In Iakhs) micro/group 

enterprises 

5 6 

6.11 2020 

3.88 o 

0.94 2825 

3.28 34087 

0,56 558 

o 22 

0.2'1 2028 

0.37 2553 

o 89 

0.29 822 

o o 

1.24 3451 

0.12 1982 

1.47 817 

No. of 
Fe,.,.. 
Trained 

7 

3957 

o 

2230 

4233 

2027 

o 

1585 

3078 

450 

987 

o 

3451 

2541 

5078 

2005-2006 
No. of 

mandaya 
of work 

generated 
(In Iakhs) 

8 

o 
2.59 

0.63 

o 
0.25 

o 

0.12 

0.69 

0.08 

o 

o 

1.28 

0.53 

0.52 
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2 3 4 5 6 7 8 

15. Maharuhtra 19114 14518 0.53 9579 18382 2.77 

16. Manipur 0 2506 0 0 0 2.47 

17. Meghalaya 0 0 0 0 0 0 

18. Mizoram 1175 379 0 158 2126 22.36 

19. Nagaland 265 250 0 131 154 0.53 

20. Orissa 3967 2273 0.78 1179 1063 0 

21. Punjab 527 1440 0.25 17 1238 0.01 

22. Rajasthan 4660 1957 0.5 3260 5555 0.16 

23. Sikkim 76 176 0.56 104 170 0 

24. Tamil Nadu 2358 5016 0.59 1412 4756 0 

25. Tripura 544 4783 1.07 878 3081 0.48 

26. Uttaranchal 153 1212 0 0 0 0 

27. Uttar Pradesh 6919 29031 4.2 6345 5253 4.69 

28. west Bengal 4033 2361 1.92 4030 20222 1.46 

21. Andman and Nikobar 4 0 0.87 16 0 0.62 

Islands 

30. Chandigarh 72 961 N.A. 35 0 N.A. 

31. Dadra and Nagar Haveli 10 98 0 0 0 0 

32. Daman and Diu 0 0 0 0 0 0 

33. Delhi 214 220 N.A. 170 300 N.A. 

34. Pondicherry 1108 1792 1.46 1122 2152 0.64 

Total 90566 111831 31.24 79688 94067 42.86 

Flnancla' AMlatanee for eonatrucIIon of structures and also for conatnJc:tion of reaIdentiaI coIonie8 

the Court Bundl ... for judges; 

3467.SHRI S.I<. KHARVENTHAN : Will the Minister of 
(b) if so, the details thereof; and 

LAW AND JUSTICE be pleased to state : (e) the action taken by the Government thereon? 

(a) whether the Government of Tamil Nadu has THE MINISTER OF STATE IN THE MINISTRY OF LAW 

sought financial a .. istance from the Union Govemment for AND JUSTICE (SHRI I<. VENKATAPATHy) : ta) Vas, 

construction of court buildings, to improve the existing Sir. 
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(b) Government of Tamil Nadu has proposed 

sanction of Rs. 206.26 crore for the construction of 156 
court buildings and As. 6.89 erore for the construction of 
299 residences tor judgesljudicial officer in the 10 year 

perspective ptan . 

(c) Proposal of Government of Tamil Nadu has been 

taken into account in this Department's proposal for 
seeking an ouUay for the scheme .DeveIopment of 

infrastructuraI facilities for the judiciary" In the Eleventh 
Plan. 

Pension Beneftta In 88nks 

3468.SHRI AVINASH RAJ KHANNA: WID the Minister 
of FINANCE be pleased to state : 

(a) whether the government is aware about the 
judgement of Hon'ble Supreme Court In case tilled as OS 
Nakara Vis Union of India and others about pensioners 
benefit in banks; 

(b) if so, whether the judgement has been impIe-

mented; and 

(e) if so, the number of pensioners benefited as a 

resun thereof? 

THE MINISTER OF STATE IN THE MINISTRV OF 
FINANCE (SHRI S.S. PALANIMANtCKAM) : (a) to (c) The 
information is being collected and win be laid on the Table 

of the House. 

Foreign Investment In Indian 
Entities and Pro)ecte 

3469.SHRI JVOTIRADITYA M. SCtNDIA : Will the 
Minister of FINANCE be pleased to state : 

(a) whether Govenvnent has launched a massive 
drive for inviting foreign investments in Indian entities and 
projects; 

(b) if so, the details of overseas investments 
secured this year so far; and 

(c) the details of the guidelines laid down and 
directions issued in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PAlANIMANICKAM) : (a) Government 
has put in place a liberal and transparent FDI policy 

according to which FDI upto 100% under the automatic 

route is allowed in most sectors/activities. The FDI policy, 

including caps on foreign equity limits and prooedute8 are 

reviewed on a continuing basis with a view to creating an 

improved investment regime for attracting higher FDI 
inflows. 

(b) Cumulative FDI inflows during the period August 
1991 to September 2006 is US S 43.286 biHion. During 

the cunem financial year (upto September 20(6) FDI inflow 

is US S 4.384 billion. 

(e) The details are available in "Foreign Direct 
Investment Policy: April, 2006' available at http:// 
www.dipp.gov.lnfpublicationslfdl...,pofICy_2006.pdf. 

3470.SHRI G. NIZAMUDDIN: Wilfthe Minister of 

FINANCE be ~ to state : 

(a) whether the Govemment hall aaaesaed the Jif8 
of currerICy notes; 

(b) if so, the details thereof; 

(c) whether life of currency can be increased by 

using more improved paper; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.s. PAlANlMANICKAM) : (a> and (b) A 

study on the statistical estimation of life of Indian 

Banknotes had been entrusted by. RBI to the Indian 

Statistical Institute, KoIkata.whIch .submitted its report in 

2oo3.·The life of a banknote was defined as the period 

between the date of issue from Reserve Bank of India 88 

fresh note and the date of retum from circulation as 

soiled note. The estimates arrived at by the Indian 

Statistical Institute, on the average life of notes, are as 

under:-
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Denomination 

Average 
Mean Life 

Rs.10 

3 years 
6 months 

As. 20 

4 years 
9 months 

(c) and (d) Circulation life of banknates depends on 
factors like climatic conditions, usage, handling habits, 
velocity and the overall growth in economy. Considering 
the above factors, exploration of scientific altematives to 
increase the tHe of Indian banknotes are resorted to as 
a continuous process. 

[Translation] 

Loan from PFC 

3471.SHRI FURKAN ANSARI: Will the Minister of 
POWER be pleased to state: 

(a) whether the Govemment of Jharl<hand has 
sought loan from Power Finance Corporation and Rural 
Electrification Corporation for financing power projects in 
the State; 

(b} if so, the details thereof; 

(c) whether the loan asked for has been provided; 

(d) if so, the details thereof; and 

(e) if not. the reasons therefor? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE) : (a) to (e) At the request of power utilities, Power 
Finance Corporation sanctioned counterpart loans under 
APDRP worth Rs. 222 crore to Jharkhand State Electricity 
Board (JSEB) and a loan of Rs. 1892 crore to Tenughat 
Vidyut Nigam Ltd. (TVNL) in the State of Jharkhand. 
Against these sanctions as per terms and conditions of 
loans, amount of Rs. 65.54 crore has been released. 

{English] 

Insurance Fraud 

3472.SHRI ADHIR CHOWDHURY: Will the Minister 

of FINANCE be pleased to state : 

(a) whether the law commission has observed that 
Indian laws are inadequate to handle insurance frauds; 

RS.50 Rs. 100 As. 500 

5 years 5 years 5 years 
10 months 10 months 10 months 

(b) if so, the facts thereof; 

(c) whether the frauds in insurance companies have 
increased during the last thr~e years; 

(d) if so, the details thereof; and 

(e) the steps the Govemment proposes to take to 
make the effective laws to deal with insurance frauds'? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) No, Sir. 

(b) Does not arise. 

(c) and (d) No, Sir. Insurance Regulatory and 
Development Authority (IRDA) has reported that it has not 
received any reports of increase in frauds either within or 
against insurance companies during the last three years. 

(e) In the public sector insurance companies, their 
Vigilance Departments under the charge of Chief Vigilance 
Officer do investigate and take action in respect of intemal 
frauds, if any. In respect of the individuals committing frauds 
on insurance companies. the companies are expected to 
file complaints to the police under the provisions of Indian 
Penal Code (IPC). 

PendIng ca ... of New india Assurance 
Company 

3473.SHAI KISHANBHAI V. PATEL: Will the Minister 
of FINANCE be pleased to Jefer to the reply given to usa 
No. 2062 dated 11.02.06 and to state : 

(a) whether information in regard to pending cases 
of New India Assurance Company has since been 
collected; 

(b) if so, details in this regard : 

(c) if so, the reasons for delay; and 

(d) the time by which the information is likely to be 
collected? 
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THE MINISTER OF STATE IN THE MINISTRY· OF 
FINANCE (SHRI PAWAN KUMAR BANSAL) : (a) and (b) 

Yes, Sir. The usa No. 2062 was asked by the Hon'ble 
I1'I8IYt»er on 11th August, 2006. The assurance given has 

since been fulfilled on 10.11.2006. A copy of the same 18 
enclosed as statement. 

Question No. 
and Date 

(c) and (d) Do not arise. 

Ministry of FIIllUlC6 Department of Economic AItaifS De of Fulfillment: 10.11.2006 

Subject PromIee Made When and 

How Fulfilled 

usa No. 2062 'PENDING CASES WITH NEW INDIA ASSUR· (a) to (e) The The information 
by Shri 

Kiahanbhai V. 
Patel 

ANCE COMPANY' 

AaIdng for: 

(a) whether some claims of stolen Share are 

pending with the New India Assurance 
eoq,any Umiled, Murmai during the year 
2000; 

(b) if so, the details thereof aIongwith the reason 

for their pendency; 

(c) whether the securities Companies have 
submitted the findings of FIR to the.New Incia 

Assurance Company Limited, Murmai; 

(d) if so, whether the said securities Companies 

have also taken action against the employ-
ees found guiIty;. 

(e) whether the New India Assurance Company 

Umited has refused to gMt claim in spite of 

their eqJIoyees were not found guilty by the 

Mumbai Police; 

(f) if so, the reason for denying such claims by 

Assurance Companies; and 

(g) the corrective measures taken by th8 Gov-
ernment and the New Incia Assurance 
Company Umited to clear the said pending 

claims without further delay to give the relief 

to the claimants? 

information Is 18 s;ven at An-
being collected nexure. 

and will be laid 

on the Table of 

the House. 

Reesone for 
Delay 
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Annexure 

The New India Assurance Company 

(a) The New India Assurance Company Umited 

(NIACL) has reported that as on date, only C -• ., claim of 

the year 2000 is outstanding for the IostIstoien share. 

(b) Detail of the Share and reasons of pendency : 

Narne of the Insured 

Claim No. 

Policy No. 

Detail of case 

Date of Loss 

MIs. Coimbctpre Capital 

112700146100151l90000059 

112700146100151l00000062 

Share were lost in Transit by 

the Courier MIs. Blue Dart 

Express Ltd. 

5.9.2000. 

Reason for pendency The Company has written 

letters to submit the follow-

ing documents 80 that the 

claim can be processed. 

1. Court Injunction Order to 'Stop Transfer' of the 

shares lost In transit. 

2. Letter of Subrogation and Power of Attorney duly 

Notarised. 

3. Confirmation Letter whether the Insured has got 

any duplicate shares for the share lost by them. 

The insured had filed a suit in the Court for 

injunction to 'Stop Transfer' of the shares lost in 

transit. The insured is yet to submit copy of 'Court 

Injunction' to the company aJongwith other 

required documents. The Insurance Co. has 
written letters and reminders for submission of 

the said documents. 

(c) The insured MIs. Coimbatore Capital has 

submitted the copy of FIR No. 26612000 dated 4.9.2000 

of Mumbal Police. 

(d) No employee of the insured is involved. The 

shares were lost during transit by the. courier company. 

(e) and (f) No, Sir. 

(g) The Company has written various letter and 
reminders to the claimant for submission of required 

documents as indicated at part 'b' above to enable them 

to process and settle the claim at the earliest. The 
Insurance Company shan process and cfl8pOS8 of the 
claim, no sooner the said documents were received; 

[Translation} 

Thermal Power Projects 

3474.SHRI GIRDHARI LAL BHAAGAVA : 

SHRIMATI KIRAN MAHESHWARI : 

Will the Minister of POWER be pleased to state : 

(a) whether both the thermal power projects of 

R.V.U.N. have been included in the list of imported coal 

based power projects; and 

(b) if so, whether indigenous coal is being allocated 

for Kota and Suratgarh thermal power projects? 

THE MINISTER OF POWER (SHRI SUSHllKUMAR 

SHINDE) : (a) Yes, Sir. 

(b) The requirement of coal for Kota and Suratgarh 

thermal power stations of Rajasthan Rajya Vidyut Utpadan 

Nigam Ltd. (RRVUNL) for 2006-07 is of the order of 12 

Million Tonnes (Mr). Coal to the tune of 10.2 MT is to be 

supplied to RRVUNL from domestic sources and they have 

been advised to import about 1.2 MT of coal (equivalent 

to 1.8 MT of domestic coal) during the year. 

{English} 

PurchHe of Ready Bultt Hou ... 

3475.SHRI M. SHIVANNA : Will the Minister of 

HOUSING AND URBAN POVERTY ALLEVIATION be 

pleased to state : 

(a) whether the Kamataka Govemment has re-
quested the Union Govemment to release funds to 

purch~ the ready built houses constructed by the 
Kamataka State Housing Board in and around BangaJore 
and Mysore; 
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(b) if so, the details thereof; and 

(c) the time by which the funds ... likely to be 
reteased? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POIERTY ALlEVIATION (KUMARI 
SEWA) : (a) to (e) The informaIion ia being coIecled.and 
wiU be laid on the Table of the Sabha. 

UNDP Report on s.nItatIon 

3476.SHRI BASU DEB ACHARIA : Will the MInister 
of HOUSING AND URBAN POVERTY ALlEVIIJK>N be 
pIeaeed to SlIde : 

(a) whether attention of the Government has been 

drawn to the. recently released UNDP report on sanitation 
stating that India Is lagging behind on the sanitation front 
and ~lhird of its population have no accees to sanitation; 

(b) If so, details thereof; and 

(e) the reactiort of the Govemment thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVWlON (KUMARI 
SEUA) : (a) to (e) Yes. Sir. Human Dewllopment Report 
2006, released by the United Nations Devetopment 
progranme (UNDP) provides a figure of 33% as the 
percentage of people with sustainable accees to improved 
sanitation in India. The Government Is accortIng priority 
to water and sanitation under the Jawaharlal Nehru 
National Urban Renewal Mission (JNNURM). 

[TransIaIion} 

....., PIM of DeIhl 

3477.SHRI HEMLAL MURMU : 
SHRI RAJEN GOHAIN : 

Will the MinIster of URBAN DEVELOPMENT be 
plea88dtostate: 

(a) wheII1er the Government has decided to appoint 
a panel of specialists for various issues relating to Master 
Plan of Delhi 2021 as reported in Dainik Jagran dated 
November 21, 2006; 

(b) if so, the fadI8 thereof; and 

(e) the time by which it is likely to submit Ita report 
to the Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI A1AY MAKEN) : (a> to (e) 
No panel of experts has been constituted by the 
Government. However, DeIhl Dewlloprnent Authority (DDA> 
hal nIPOIted thai it had ... up aeveraI sub-groups 
comprising of speciallata in variouS fields like housing. 
transportation, environment, Industrtee, aocIaIlnfrastructure 
ale. while formulating draft Master Plan for Delhi 2021. 
Experts and prat ••• ionaI8 from cIIferent fields, organisations. 
NGOa and· local bocIes have been irwolved from time to 
time. 

3478.SHRI HARlKEWAl PRASAD : 
SHRt TUKARAM GANPATAAO RENGE PAnL : 

WID the Minialer of RNANCE be pleased to stale : 

(a) the number of Scheduled CastesIScheduIe 
Tribes (SCelSTa) and OIher BackwIud CIaaaea (OBCe) 
employees in the public sector banIcB, baftk.wiae; 

(b) whether Ihent is any bactdog of vacancies for 

SCalSTs and 0BCs in the public sector banks; 

(c) if so,the detaIIa thereof, bank-wise; and 

(d) the steps taken or being taken to clear the 
backlog? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAl) : (a) Bank-wiM 
details of number of sea, ST. and 0BCs employees 
working in the Public Sector BankalFle as on 31.12.2005 
(latest available) Ie given in the statement encloaed. 

(b) to (d) The Government inatructions regarding 
Special ~ruitment Drive to fill up the backlog vBQnCies 
reserved for Scheduled Castes and Scheduled Tribe were 
forwarded to all the Public Sector Banks, Financial 
In8tIIuIIon8 and IneurIInce CornpaNea with the direction to 
III up the backlog reserved WIC8nCiee .. per the 
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scheduted given by the Department of Personnel and BanksIFls and the matter has been pursued with them 
Training (DOP and T). The progress made by the Banks! constantly. Out of 3558 identified reserved vacancies, 3381 
Fls and Insurance Companies had been reviewed in vacancies have been filled up by 30.11.2006. The flHing 
several meetings held with the General Managers of up of backlog vacancies for OBCs is not monitored. 

State",."t 

Representation of SCslSTsIOBCs in Public Sector Banks 
(As on 31.12.2005) 

SI. Name of the Bank se ST OBe Total 
No. 

2 3 4 5 6 

1. Allahabad Bank 3673 1014 219 4906 

2. Andhra Bank 2414 725 413 3552 

3. Bank of Baroda 6730 2335 2168 11233 

4. Bank of. India 8574 3032 1333 12939 

5. Bank of Maharashtra 3316 1041 636 4993 

6. Canara Bank 9465 2483 2702 14650 

7. Central Bank of India 8573 2481 1662 12716 

8. Corporation Bank 2046 480 863 3389 

9. Dena Bank 2283 1108 ·195 3586 

10, Indian Bank 5243 954 618 6815 

11. Indian Overseas Bank 6504 937 695 8136 

12. Oriental Bank of Commerce 2966 631 886 4483 

13. Punjab National Bank 13160 2653 4045 19858 

14. Punjab and Sind Bank 1579 210 196 1985 

15. Syndicate Bank 5342 1545 232 7119 

16. Union Bank of India 6476 1489 2084 10049 

17. United Bank of India' 3882 887 202 4971 

18. ueo Bank 4632 1156 93 5881 

19. Vljaya Bank 1475 550 785 2810 

20. State Bank of India 36699 11210 5391 53300 

21. SB of Bikaner and Jaipur 2410 856 156 . 3422 
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1 2 3 

22. SBofHyderabad 2185 

23. SB of Indore 1115 

24. sa of Mysore 1696 

25. SB of Patiala 3292 

26. SB of Saurashtra 1186 

27. SB of Travancore 1964 

28. 1.D.B.l 522 

29. NABARO 883 

30. EXIM Bank 23 

31. National Housing Bank 7 

32. S.I.0.8.1. 1-43 

33. Reserve Bank of India 5520 

Total 155978 

[English) 

Double Taxation AgrMment with 
IIMIrItius 

3479.SHRJ NIKHIL KUMAR : 
SHRI ADHIR CHOWDHURY : 

Will the Minister of FINANCE be pleased to state : 

(a, the achievement of the Govemment In strength-

ening the mechanism for Exchange of Information on tax 
maUera with Government of Mauritius; 

(b) whether Business group are against change in 
tax treaty; 

(c) if so, the facts and details thereof; and 

(d) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRJ S.S. PALANIMANICKAM) : <a) A Joint 
WorlUng Group (JWG) on India-Mauritius DTAC has been 

constituted. The 'Terms of Reference' of the JWG include 

4 5 6 

897 1080 3962 

679 221 2015 

497 562 2755 

168 730 4190 

728 242 2158 

375 1485 3804 

184 155 881 

421 507 1811 

18 18 57 

" 13 24 

57 79 279 

2085 660 8265 

43880 31304 230872' 

strengIhening the mechani8m for 'Exchange of Information' 
under the India-Mauritka DTAC by:-

"(i) RecommencIIng to the Executive and Legillalive 
organs of both countries apptOpriaite legislative 
changes in the dome8tic laws wherever requinId 

in order to ensure that the competent authoriIie8 

have adequate powers to obtain and share 
information including banking information under 
the India-Mauritius OTAC. 

(ii) Entering into "Comprehensive Agreement on 
Exchange of Information in Tax MaIlers" baaed 
on the new OECO Model Agreenwnt. 

The Joint Wortdng Group'" hetd two meetings tn 

Delhi and in Port Louis raspectiwly. 

(b) No representation has been received in this 
ragard from any Business group. 

(c) and (d) Does not ariM in view of reply at 
(b). 
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Reduction In Share of Po .... 

3480.SHRI KASHIRAM RANA : 

SHRI RATILAl KAUDAS VARMA : 

DR. VALLABHBHAI KATHIRIA : 

SHRI MADHUSUDAN MISTRY : 

SHRI JASHUBHAI DHANABHAI BARAD : 
SHRI HARIN PATHAK : 

SHRI VIKRAMBHAI ARJANBHAI MADAM : 

SHRIMATI JAYABEN B. THAKKAR : 

SHRI P.S. GADHAVI : 

WfII the Minister of POWER be pleased to state : 

<a) whether the a/location of power to Gujarat from 

unallocated quota of central sector power projects of 

western region and eastem region has been reduced; 

(b) if so, the details thereof alongwith the reasons 

therefor; 

(c) whether the Govemment of Gujarat has raised 

an objection to this reduction; and 

(d) if so, the reaction of the Union Government 

thereto? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 

SHINDE) : <a) Yes. Sir. 

(b) The allocation of power from unallocated quota 

of Central Generating Stations (GGSs) in Westem Region 

(WR) was revised In February, 2006 and power was 
allocated to more deficit StatesIUT s in the region by 

reducing the allocation of comfortable StatesIUTs, includ-

ing that of Guiarat as Gujarat was under drawing from the 

grid and was selling power. 

The allocation of power from unallocated/surrendered 
quota of NTPC stations in Eastem Region (ER) was 

revised in November, 2005 and the allocation of most of 

the States in other regions including that of Gujarat was 

reduced due to demand of Eastem Region constituents for 

restoration of ER power to them. 

(e) and (d) The Government of Gujarat had requested 

for restoration of allocation and the reasons for reductions 

in the allocation of Gujarat from the CGSs of WR and ER 

have been communicated to the State Govemment. Gujarat 

Urja Vikas Nigam Ltd. have requested for reinstating the 

allocation from unallocated power of CGSs in WR and ER. 

The allocation of unallocated power of CGSs is reviewed 

and revised from time to time depending on the prevailing 

power supply position and the nature of requirement 

(emergent/seasonal) of the StateslUTs. 

RevIsIon of Wag •• of Development 
Officer. 

3481.SHRI K. FRANCIS GEORGE: 

SHRI VARKALA RADHAKRISHNAN : 

Will the Minister of FINANCE be pleased to state : 

(a) whether the Development Officers in rhe Public 

Sector General Insurance Companies alone has been 

denied revision of wages which was due since August 

2002; 

(b) if so, the reasons therefor; and 

(c) the steps taken by the Govemment in this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) to (c) The 

General Insurers' Public Sector Association of India 

(GIPSA) has reported that the wage revision proposal (due 

from 1.8.2002) for all elasses of employees, including 

Development Officers, in the four public sector insurance 

companies consisted of an organizational agenda for 

improving the productivity and effICiency of the companies. 

The organizational agenda inter-alia included a Transfer 

and Mobility Policy (TMP) for all classes of employees and 

the respective Unions/ASSociations were required to agree 

to the same as a part of wage-revision package. The Class-

I, Class-'" and Class-IV employees' Unions/Associations 

gave consent to the organizational agenda and thus 

availed the benefits of wage revision which was 

accordingly notified on 21.12.2005. However, the wage 

revision in respect of Class-II employees (Development 

Officers) could not be implemented due to their Unions! 

Associations not agreeing to the organizational agenda. 

The matter is presently sub-judice as some of the 
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Development Officers and their Associations have chal-
lenged the same befofe various Courts. 

Funding tn ..... tructure Projecb 

3482.SHRI BAlASHOWAY VALl.ABHANENI : WJ8 the 
Minister of FINANCE be pleased to state : 

(a) whether the Govemment proposes to hold talks 

with Reserve Bank of India (RBI), Securities and Exchange 

Board of India (SEBI) and others to woo private lenders 
to fund infrastructure projects; 

(b) if so, the details thereof; and 

(c) the amount expected to be raiIIed b the 
infrastructure proj8ct$? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL) : (a) and (b) 

Yes, Sir. There was a meeting involving Infrastructure 

Division, Capital Market Division and Banking Division of 
Department of Economic Affairs and RBI on this iIIaue in 
which it was proposed to prepare a master paper IXItIining 
the problems involved in the participation of private lenders 
in funding infrastructure projects. The process of prepara-
tion of the Master Paper is in progress. Once it is complete 

the modalities of holding talks with RBI, SEBI and oIhers 
would be finalised. 

(c) The Committee on Infrastructure, headed by the 
Prime Minister, has estimated the investment requirements 
in some of the key sectors as As. 2,20,000 crore In the 

National Highways sector by 2012; As. 40,000 crore b 
Airports by 2010 and As. 50,000 erore for the Porta sector 

by 2012. Various estimates indicate that the total 

inYeetment requirement for Infrastructure sectors in the next 
4-5 yea ... is $320-350 bn. A major chunk of the above 
requirements should come from the private sector. 

3483. SHRI IQBAL AHMED SARAOGI WiD the 

Mini8Ier of POWER be pleased to state : 

Santaldih Exp8naion Project and coal linkage proposals 
for power projects at Katwa. Sagardighl and Bakreshwar: 
and 

(b) If so, the detaits thereof and the steps taken by 
the Government In this regard? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 

SHINDE) : (a) and (b) Ministry of Power has not received 
any request for coal linkage for 250 t.fN Santaldih 
Expansion Project from West Bengal Power 0eYeI0pment 
Corporation Limited (WSPOCL). Long tenn coal linkage b 
power projectI at Katwa. Sagardighi and a.kreIhwar w ... 
considered by Ministry of Coal'. Standing L.iNalge 
Committee (Long Term) on 11.5.2006. However, the 

Committee did not grant long-term coal linkage for these 
projects, as coal blocks had already been allotted to 

WBPOCL. 

Cen.,a1 Electricity Authority (CEA) vide ita letter dated 

15th NovefN)er, 2006 has requested WBPOCL to identify 

end U88 projec:ts of the allotted coal bIocb and submit 
application b tapered coal linkages in case of any 
1hot1faII. 

[T"""tion/ 

Allocation of Funcle tor ...... 8uppIr end 
SenItatIon SchemM 

3484.SHRJ BRAJESH PATHAK : WiI the Minister of 
URBAN DEVELOPMENT be pINIed to ..... : 

(a) the funds allocated 10 far by the Union 
Government to the State Governments to run the wider 
supply .00 sanitation schemes during the Iut thrM 
years; 

(b) the amount apent OUt of II on the above weft 
during the said period; .00 

(c) Ihe amount spent during the first three quarters 
and the IMt quarter in each year? 

THE MINISTER OF STATE IN THE MINISTRY OF 

<a) whether the West Bengal Power Development URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) to (e) 

Corporation Limited (WBPOCL) has aought Power Ministry's "The inlonnation is being collected and will be laid on the 
intervention for expediting the coal linkage for 250 Wi Table of the SaDha. 
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Civic AmenI .... 

3485. SHRI HARIN PATHAK : WiD the Minister of 

URBAN DEVELOPMENT be pleased to state : 

(a) whether the Government has received any 
comp&aln1I from residents of Type I and II GcMmment 
quatte,. in Metropolitan cities about atum-Iike conditions 
in the area; and 

(b) if 10, the ~ thereof and the action taken by 
the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 

URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) and 
(b) Information is to be collected from the Estate Managers 
and AOGs of the RegionI of the Metropolitan cities. 

rr,.,.,..",fiortJ 

3488. SHRI RAMDAS ATHAWALE: Will the Minister of 
URBAN DEVELOPMENT be pleased to ..... : 

(a) the number 01 Type I to Type VI quartefI lor 
Cent,. GQlvernment employees in Delhi, Type-wiae; 

(b) whether aome 01 the quMerI are lying vllCMl 
for the .... few yNrs; 

(e) if 10, the details aIongwiIh the reuona therefor. 

(d) whether lie Government proposes to constn:cI 
some more ~e,. for the Central Government employ-
... ; and 

(e) If 10, the detIIiIIlhentoI and the time by wll:ch 

..... are likely to be constructed? 

THE MINISTER OF STATE IN THE MINISTRY OF 

URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) The 

number 01 General Pool Residential Accommodalionl 
(GPRA) for Central Government empIo)'eeI in Delhi, Type-
wiN (Type I to Type VI) is given in the enclosed statement. 

(b) and (e) A lOlal of 807 General Pool Residential 

Accommodation (GPRA) ate lying vacant under the variouS 

categories 01 accommodations. Type-wile break-up of the 
vacant quart.,. is given In the Statement at Annexure. Out 

of 807 quarters, 132 quarters are lying vacant for non-
payment of Electricity Bills, 295 quarters are lying vacant 

.. It has been declared dangerous by CPWD, 76 quarters 
are lying vacant for t8fJl)Ol'llry repairing, 228 quarters are 
lying vacant in unpopular locations and due to bad 
aurroundinga and 78 quarters are lying vacant due to lack 

of facilities like separate toilets, bath rooms, etc. 

(d) and (e) Govemment hu sanctioned construction 
01 some quarte,. for the Central Government Employees 
in Delhi. Construction WO/1( of 319 transit accommodations 
at HUDeO Place, Andrewsganj, NeW Delhi is in progress 

and to be completed by December, 2006. Construction for 
2242 General Pool Residential AccommodatIon under the 
various categories 01 acconvnodation& in Delhi has been 
eanctioned. Construction is yet to c:ommence for reasons 
01 approval 01 plans, allocation of funda and handing over 

of lites etc. 

81. Type 01 Number of Number of 
. No. accommodation accommodation accommodation 

lying vacant 

1. 18980 240 

2. U 23705 436 

3. m 11870 103 

4. IV 5435 17 

5. IV (Spl.) 798 

8. V A (011) 1360 

7 . VB (01) 885 

8. VI A(CII) 446 7 

9. VI B(CI) 158 4 

Total 81617 807 

Gramln VPI*' Kendra. 

3487.SHRI O.P. SAROJ : Will the Minister of RURAL 
DEVELOPMENT be pleased to state : 
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(a) the details of theGramin Vyapar Kendru being 
run in each State, Iocation-wise; 

(b) the targets and objectives of these Vyapar 

Kendras; 

(c) the source of finance of these Kendras; 

(d) the details of the governing bodies c:onatituted 
for this purpose: 

<e) whether this scheme is likely to be extended to 
some other States; and 

(f) if so, the details thereof and the time by which 
it is likely to be extended? 

THE MINISTER OF STATE IN THE . MINISTRY OF 

RURAl DEVELOPMENT AND MINISTER OF STATE IN 

THE MINISTRY OF PARUAMENTARY AFFAIRS (SHRIMATI 

SURYAKANTA PATIL) : (a) Gramin Vyapar KendraslRural 
Business Hubs (RJBH) is an initiative of Ministry of 

Panchayati Raj. As per the information furnished by the 
Ministry of Panchayati Raj. the details of Gramin Vyapar 

Kendras or Rural Business Hubs (RBHs) MoOs signed in 
various States location-wise is given in the Statement 
enclosed. 

(b) The Ministry of Panchayati Raj and C0nfedera-
tion or indian industries (CII) are working together to 
facilitate building linkages between Panchayats, industries 

and business to create these Vyapar Kandraa in diIIentnt 
blocks of the country. They are proposed to be Public-
Private-Panchayat Partnerships which will help to producel 

improve/refine goods from locally available resources and 
enable them to reach larger markets. 

(e) Gramin Vyapar KendruIR8H is not a Centrally 
Sponsored Scheme and has no direct funding either from 
the State or from Central Govemment It is propoeed that 

Panc:hayats will converge Centrally Sponeored Schemes 
and State Government Sc:hemee for RBH In ruraJ a_. 
whenMt Panchayats are in place. The financing of RUI'III 
Bt.iness Hubs is envisaged as a bu8Inese propoeItIon on 
the pubIic-private-panchayat-partnership principle which 
would be supported by such 'top-up' funds as may be 
available for the purpose. Assistance Is also envisaged 

(d) An RBH Council has been set up at the Centre 

which is co-chairad by MinIster, Panchayati Raj and Shri 
SW1iI Kant MunjaJ, immediate past President of CII, to foster 
the Kendras. An RBH Executive Corrmitt .. has aI80 been 
constituted under the Chairmanship of Secretary, Ministry 
of Panchayall Raj to aaaIst the ASH CouncD to chait out . 
an action plan in accordence with the directions s;v.n by 
the RBH Council. State ASH CouncIls wiIh Stale MirIister 
for Panchayati RajISecretary. Department of PanchayatI 
Raj and State CII President as Co-chairpefsons, haw also 
been eet up in many Statee to tacIIItate the local 

Panchayats in setting up RBHs. 

(e) and (f) Yea, Sir. It is the propouI of the Government 
to eet up RBHa In .. Blocks of the country. However, no 
specific time frame has been fixed for extending RBH 
Ihroughout the country. 

List of MoUs Signed Under thtI RBH IniIMtive 

SI. Date Name of GPIBPlOIstrlctlState Name of the Company Product 

No. .. 
2 3 4 5 

1. 13-8-05 Ramgarh BIockINainitallUtlaranchal Neemrana Group and ITC Ltd. FruIt Procel8ing 

2. 13-8-05 Betalghat BIockINainitallUUaranchal Jai kati Gram1XIyog PhaI Sangrak8han Fruit Proce&Iing 
evam Praaodhan Ekat and ITC ltd. 
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1 2 

3. 13-8-05 

4. 13-B-OS 

5. 13-B-05 

6. 13-B-OS 

7. 13-8-05 

B. 13-B-oS 

9. 13-B-OS 

10. 13-B-05 

11. 13-8-05 

12. 9-10-05 

13. 9-10-05 

14. February 
2006 

16- 22 MoUs 
37. signed on 

24-2-2006 

3 4 

Kashipur BIockh4ainitaLI Kashipur Agro Industries (P) Ltd. and 
ITC Ltd. 

Bhlmtal BIockINainitallUttaranchai Sekho, Jan Shikshan Sansthan and 
ITC Ud. 

Rarmagar BIockINainitallUttaranchl OerlCia Foods(P) Ud and ITC Ltd. 

Bhimtal BIockINainitallUttaranchai Suruchi Fruit Products and ITC Ltd. 

Ramnagar BIockINainitaIIranchal Imaginations Agri Exports and ITC Ltd. 

Haldwani BIockINainitallUttaranchal Hands K Enterprises (P) Ltd and ITC 
Ltd. 

Bhimtal BlockINainitallUttaranchai Nainital Fruit Products and ITC Ltd. 

Kashipur SIocklNainitallUttaranchal Jindal Frozen Food Products (P) Ltd. 
and ITC Ltd. 

Haldwani BlocklNainitallUttaranchal Bliss Food Products and ITC Ltd. 

PinagwanIPunhanalMewat Haryana OJ Oils India Pvt. Ltd. 

Hodal and Hasanpur BlocksIFaridabadl 01 Oils India Pvt. Ltd. 

Haryana 

Bilaspur. Chhachhrauli, Jagadhri 01 Oils India Pvt. Ltd. 
And Sadhaura BIocksIYamuna Nagarl 

Haryana 

Gauriganj BlocklDistrict SuHanpurlUttar Self Employed women's Association 
Pradesh (SEWA) 

5 

Fruit Processing 

Fruit Processing 

Fruit Processing 

Fruit Processing 

Fruit Processing 

Fruit Processing 

Fruit Processing 

Fruit Processing 

Fruit Processing 

Jatropha planta-
tion and Bio-die-
sel 

Jatropha planta-
tion and Bio-die-
sel 

Jatropha planta-
tion and Bio-die-
sel 

Handicrafts and 
Handloom prod-
ucts 

Different Gram Panchayats in State of Malavalli Power Plant Ltd., Bangalore Electricity genera-
Kamataka Electric Supply Company, Mangalore tionIDistribution 

Electric Supply Company, Hubli Elec-
tric Supply Company. Gulbarga Electric 
Supply Company, Chamundeshwari 
Electric Supply Company. 
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2 

3tJ. 5 MoUs 
42. signed on 

24.2.2006 

43. 29.7.2006 

44. 29.7.2006 

45. 29.7.2006 

46. 29.7.2006 

47. 29.7.2006 

48. 30.7.2006 

49. 30.7.2006 

SO. 30.7.2006 

51. 20.8.2006 

52. 20.8.2006 

53. 20.8.2006 

54. 20.8.2006 
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3 4 5 

Five Gnam Panchayats in Hampi, Stale NationaIInIIIituIe of Fahion Tech- Art WOfkslOesigns of 
of Kamataka noIogy Garments 

MoovaIur Panchayat. Mayiladuhnl CIaaic Bio Mus 
Block. Nagapattinarn DistricI 

KodimangaJam Village, MayiIadLdhurai Chotan Bio Mass 
Block. Nagapattinarn Oiatrict 

KodimangaIam VIllage. ~ Sh8meena Food InduItries 
Block, Nagapattinam District 

'VaIaIahararn Village, ~ K.M.R. InduIIries 
Block, Nagapattinarn District 

Bio Gasifier 

Ouality atta and value 
added products 

O •• ice.t.d Coconut 
Powder and allied ~ 
nut productI 

Kappur Village, KuHalam Block, ACT Chamber 8ricka InduItries 0uaIily CNmber BrickI 
Nagapattinam District 

Kanjanagatam Village, SembanarkoiI Siva SakIhI SeedI 
Block, Nagapattinam DistricI 

Annavasal Village, SembanarttoiI Block, N.A.C. Farm ProductI 
Nagapattinam DistricI 

SemangaIam Village. SernbanarIcoiI R.K.S. Dairy Farm 
Block, Nagapattinam DiItrict 

Thiruvengadu Village. Sirkali Block, SiV8I8IdhI Dairy Farm 
Nagapattinarn District 

Cultivation of paddy 
seeds. 

Production of organic 
bananaI and procee.ect 
products 

Quality mill proc ••• ing 
PIICking II and other 
proceaed productI 

Thirwengadu Panchayat V .... SirkaIi Sri BaIaji Milk Dairy (Chilling Milk chilling plant 
Block, Nagapattinam District Plant) 

8aIaii Nagar, SattanathapunIm Village, Sri Apaura Garmenll 
SiIcaII TaIuk, Nagapattinam Oiatric:t 

GancI1i Nagar Pullivalem. Thiruvarur Sri Durga Vilas 
District 
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3 

Chidambaram Main Road. 
Alkondanatham·Po. Kattumanarkoil 
Taluk, Cuddalore District 

SettIng up of MIni Hydro Po...- Projecte 

3488.SHRI G.M. SIODESWARA ; 
SHRI G. KARUNAKARA REDDY : 

Will the Minister of NEW AND RENEWABlE ENERGY 
be pleased to state : 

(a) the details of the mini hydro power projects 
functioning in the countJy and the power being generated 
therefrom; 

(b) whether the Union Government has chalked out 

any plan to finance mini hydro power projects; 

(c) if so. whether lOBI and Rural Electrification 
Corporation are together working out a scheme to finance 
smaH power projects; 

(d) whether some State Govemments have submit· 
ted proposals for setting up mini hydro power pro;ects for 

approval; and 

(e) if so, the decision taken by the Govemment 

thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF NEW 
AND RENEWABlE ENERGY (SHRI VILAS MUTTEMWAR) : 
(a) S66 SHP projects aggregating 1860 MW have been 
installed in the countJy, as on 31.10.2006. state-wise 
details of which are given in the Statement enclosed. The 
estimated power generation from these projects was 3652 
million kWh during 2005-06. 

(b) and (c) Various financial institution& such as the 
Indian Renewable Energy Development Agency. Rural. 

Electrification Corporation. Power Finance Corporation, 
lOBI. 10FC and banks are already financing renewable 
power projects. which generally are sman compared to 

convent6onal power projecl1l. 

4 

Sri Abirami Saw Mill. 

5 

Timber Saw Mill and 
manufacturing of furniture 
and fittings. 

(d) and (e) Proposals from state governments for the 
grant of central financial assistance are received on a 
regular basis. At times, these proposals are fOUnd to be 
incomplete or not in line wHh the provisions of the 

schemes. Complete proposals are considered and ap-
proved subject to budget provisions. 

S,.",,,..,,, 
State-wise details of SHP PfOjfIcts (Upto 25 MW) 

Installed (as on 31.10.2006) 

51. State Projects Installed Estimated 
No. power 

generated 
during 
2005-06 

(in Nos.) Capacity (in million 
(MW) kWh) 

2 3 4 5 

1. An\J:'''~ Pradesh 57 178.81 357.62 

2. Arunachal Pradesh 64 44.30 88.60 

3. Assam 3 2.11 4.22 

4. Bihar 7 50.40 100.80 

5. Chhattisgarh 4 11.00 22.00 

6. Goa 0.05 0.10 

7. Gujarat 2 7.00 14.00 

8. Harvana 5 62.70 125.40 

9. Himachal Pradesh 56 132.58 264.16 

10. Jammu and Kashmir 32 111.49 219.48 

11. Jharkhand 6 4.05 8.10 

12. Kernataka 60 351.13 659.26 
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13. Kerala 

14. Madhya Pradesh 

15. Maharashtra 

16. Manipur 

17. Meghalaya 

18. Mizoram 

19. Nagaland 

20. Orissa 

21. Punjab 

22. Rajasthan 

23. Sikkim 

24. Tamil Nadu 

25. Tripura 

26. Uttar Pradesh 

27. Utfaranchal 

28. West Bengal 

29. Andaman and 

Nicobar Islands 

Total 

3 4 

15 95.12 

8 41.16 

27 207.08 

8 5.45 

3 30.71 

16 14.76 

9 20.67 

6 7.30 

29 122.55 

10 23.85 

1. 38.61 

12 77.70 

3 16.01 

9 25.10 

76 75.45 

23 98.40 

5:25 

566 1,860.79 

YacancIea in Banks 

5 

169.24 

82.32 

414.16 

10.90 

61.42 

29.52 

41.34 

14.60 

245.10 

47.70 

n.20 

155.40 

32.02 

50.20 

150.90 

196.60 

10.50 

3652.86 

3489.SHRI CHENGARA SURENDRAN WIIi the 
Minister of FI~CE be pleased to state : 

(a) the number of vacancies in the nationaJiood 
banks in the country as on date, bank-wise; 

(b) whether there is ary ban against fiJIing of such 
vacancies; and 

(c) if not, the time by which 1hese vacancies are 
likely to be filled up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) to (c) The 

information is being collected and win be laid on the Table 
of the House. 

{Translation} 

Haran,...nt to Penalonen 

3490.SHRI BHUVANESHWAR PRASAD MEHTA: WID 

the Minister of FINANCE be pleased to state : 

(a) whether the Government has received com-

plaints regarding harassment of pensioners in withdrawal 
of pension by the public sector banks; 

(b) if so, the details thereof; and 

(c) the corrective steps takenlbeing taken by the 
Government in the matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (8) to (c) 

GovemmentlReserve Bank of India (RBI) have received 
complaints from pen8ioneralpensione,. asaociation againat 
banks relating to delay/non-payment of Dearness Relief! 
Family pension, maintenance of minimum balance In the 
pension account, payment of pension to otdIsickftn-
capacitated persons, poor amenities In the branch 
premiSes, branches not allowing to open joint accounts 
with tho spouse. nomination etc. 

Such complaints/are sent immediately to the banka 
concerned calling for details and advising them to redress 

the grievances. All pension paying banks have been 
advised by RBI to act directly on the copies of Government 
orders on Dearness Relief and othef allowances supplied 
to them by Government through Post/Fax/e-ma;1 or by 
acceasing the website of concerned pension paying 
authorities without waiting for receipt of further instructions 
from them. The banks have been further advised to include 
topics on pension schemes/rules in the training programmes 
conducted by their establishments. Instructions have aIao 
been issued to banks to deal with operation of pension 
accounts by oIdIsickfmcapacitated persona wtthout the 
need of their visit to the branch. 

3491. SHRI KRISHNA MURARI MOGHE : Will" 
Minister of URBAN DEVELOPMENT be pIeued to ..... : 



257 Written Answens AGRAHAYANA 24, 1928 (SAKA) 258 

Ca) whether a propoul has been received from the 
Government of Madhya Pradesh in the year 2002 under 
Sewage Disposal Scheme for Indore district; 

(b) if so, the details thereof: 

(c) the action taken by the Govemment on this 
proposal so far; and 

(d) the time by which it is likely to be approved? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) to (d) 

Yes, Sir. Government of Madhya Pradesh had forwarded 
a detailed project report (DPR) for Sewerage Project in 
Indore at an estimated cost of Rs. 540.92 crore in 
December. 2002 for technical approval and also for 
possible loan assistance from Asian Development Bank! 

World BankIHousing Urban Development Corporation! 
Grant from NRCDlState Plan Funds. 

Government of Madhya Pradesh was asked to provide 
clarifICations/additional information after technical scrutiny. 
Government of Madhya Pradesh posed this project for 
additional Central assistance under Jawaharlal Nehru 
National Ulban Renewal Mission (JNNURM). The proposal 
has since been approved at an estimated cost of As. 
307.17 core under JNNURM during the year 2006-07 and 
an amount of Rs. 30.715 crore has been released as 
additional Centra! assistance. 

{English] 

Demat Account 

3492.SHRI N.S.V. CHITTHAN : Will the Minister of 

FINANCE be pleased to state : 

(a) whether the Government has changed the rules 

for demat account; 

(b) if so, the details thereof and the reasons 

therefor; 

(c) whether there are problems as compared to the 

previous one; and 

(d) if 80, the steps to be taken/proposed to be takon 

to solve this problem? 

THE MINISTER OF STATE MINISTRY OF FINANCE 
(SHRI S.S. PALANIMANICKAM) : (a) and (b) In order to 
address the concerns arising out of the opening up of 
multiple demat accounts, SEBI has enhanced Know Your 
Client norms. It has made Permanent Account Number 
(PAN) mandatory for opening demat accounts on or after 
April 1, 2006. In respect of demat accounts opened before 
April 1, 2006, it is mandatory for the account holders to 
provide PAN to Depositories by December 31. 2006. 

(c) and (d) In order 10 enable investors to be PAN 
compliant, SEBI has extended time upto 31st December, 
2006 and issued clarificatory circulars to mitigate any 
hardship in the process of transition. Where PAN is not 
provided, the demat account would be 'suspended for 
debit' after December 31, 2006 till it is provided. CBDT has 
issued guidelines to facilitate issue of PAN to Indian 
citizens residing outside India and foreign citizens. 

Manual Scavengers 

3493. SHRI SUGRIB SINGH : 
SHRI KISHANBHAI V. PATEL : 

Will the Minister of HOUSING AND URBAN POVERTY 
ALLEVIATION be pleased to state : 

(a) whether the National Human Rights Commis-

sion (NHRC) has constituted a group to elaborate plans! 
schemes to abolish manual scavenging within a fixed time 

frame; and 

(b) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION (KUMAR I 
SEWA) : (a) and (b) The National Human Rights 
Commission has been vigorously pursuing with the 
Central and State Governments and other stakeholders the 
need to end the practice of manual scavenging in the 

country. 

Residential Complex.. for Mentally 
Challenged Persona 

3494.SHRI AVINASH RAI KHANNA: Will the Minister 
of URBAN DEVELOPMENT be pleased to state : 
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<a> whether the Government is aware of need to 
establish residential complexes to house mentally chal-
lenged persons after death of their parents; 

(b) if so. whether there is any scheme to allot 
land at concessional rates to NGOs to enable them to 
build such houses for mentaRy challenged persons; 
and 

(c) if not. the reasons therefor and the corrective 
steps being taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) to (c) 
The information is being collected and wiN be laid on the 

Table of the Sabha. 

{TtanslatkJn/ 

Information end Communication Technology 

3495. SHRI CHHATTAR SINGH OARBAR : WiH the 
Minister of SCIENCE AND TECHNOLOGY be pleased to 

state: 

(8) whether Government of Madhya Pradesh has 
submitted any proposal to the Union Govemment to 

provide knowledge based information through information 
and communication technology for the benefit of the 

Iarmefs of the State; 

(b) if so, whether the information regarding natural 
calamities such as fire. flood and earthquake could be 

INDIA • Tota' no. 63 

made . available at the district level through the aforesaid 
information system; and 

(e) if so. the time by which the aforesaid .9PQS8' 
is likely to be approved by the Gov8fMMlftt? 

THE MINISTER OF SCIENCE AND TECHNOlOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 

SISAL) : (a) No. Sir. 

(b) and (e) Does not arise. 

(English) 

PMena FlIed by Department of 
BIoIechnoIogy 

3496. SHRI L RAJAGOFW. : Will the ........ of 
SCIENCE AND TECHNOlOGY be pIeuec:t to stale : 

(a) the details of patents filed by the Department of 
Biotechnology during the last five years, year-wise. 
country-wise and product-wise; and 

(b) the strategies adopted by the Department of 
Biotechnology to protect its intellectual property rights in 
the Biotechnology sector? 

THE MINISTER OF SCIENCE AND TECHNOlOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 

SIBAL) : (8) (i) The year-wise detaila of patenI8 filed 

by the Department of BiotechnollDgy during the Iut five 
years. 

December 2001 to December 2002 to December 2003 to December 2004 to December 2005 to 

November 2002 NoventMtr 2003 November 2004 November 2005 December 10, 

2006 

6 11 9 15 22 

INOlA • Total no. 74 

December 2001 to December 2002 10 December 2003 to December 2004 to December 2005 to 

November 2002 November 2003 November 2004 November 2005 December 10. 

2006 

6 16 10 21 21 
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,(ii) The country-wise details of patents filed by the 

o.p.rtment of Biotechnology during the 

sa. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

lut five yeatS 

Country 

Indoneaia 

Korea 

JepM 

USA 

Singapore 

Philippines 

Eurapean Patent Office 

Vietnam 

Bangladesh 

SriIanka 

Thailand 

Russia 

Britain 

China 

South Africa 

Brazil 

Turkey 

Malaysia 

Aripo 

Australia 

Germany 

Canada 

No. of patents 

filed 

3 

3 

7 

22 

3 

11 

2 

2 

2 

5 

3 

(iii) The product-wise details of patents filed by the 

Depattment of Biotechnology during the 

S. 
No. 

last five years 

Product-wise 

2 

1. A Method of DNA Precipitation on to Gold Particles 

for Transformation of Plant Tissue. 

2. 8ioraactors for nitrifying water in closed system 

hateheries of penacid and non-penalid prawns 

3. Chimeric T Helper-B cell peptide vaccine for Japanese 

encephalitis Virus 

4, Indigenous Fermentor (Patent and Design Registra-

tion) 

5. A process for molecular diagnosis. the sample for of 

Enteric Fever anGIor contaminated food samples 

6. A microbial control agent for mosquito vectors of 

human diseases 

7. A Process for preparation of Bruguja malayi 9mf Es-

22) glyccoprotein 

8. A Process for the isolation of flanking sequence and 

a kit therefor 

9. A Process for pnlparalion of Mutant dev R gene 

carrying M. tuberculosis strain involved in the virulence 

of M. tuberculosis capable of use in development of 

therapeutic modalities 

10. Preparation of Immune Goat Colostrum against 

Rotavirus. , . . 

11. A Process for the pre- of Gallic acid by co-culture 

12. A Novel PoIyherbal reparation for the prevention of 

Atheroscloerosi and hyperlipidemia 

13. A san tolerant L-myo-inositot 1 phosphate synthase 

and the process of obtaining the same 
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14. The Process of a Biopesticide formulation against 

coffee betTy border (CBB) 

15. A Novel Immunobiosensor apparatus for rapid diag-
nosis of Food mouth disease (FMD) hi livestock 

16. The Characterization of HupB Gene encoding Histone 

like Protein of Mycobacterial Tuberculosis 

17. Invitro Characterization and Herapeutic use of Goat 
hepatocytes in acute liver failure in model system 

18. A New Flexible MechanicaUy Stable Polymer Support 

for Solid Phase Peptide Syntheses 

19. A Novel DNA Marker for Draught Tolerance in Plants 

20. A Diagnostic Kit for Detecting Pulmonary and Extra 

Pulmonary Tuberclosis 

21. An improved process for Oak Tasarfcocoon cooking 
using pine apple extract 

22. Use of OAT 1. A Novel Synthetic Compound as a 
Microtubule 

23. Oimer of Phenazine-1 - CaIboxylic acid and to the 

process of preparation thereof 

24. A Chemotherapeutic composition used in the treat-

ment of cancer 

25. PCR-based detection Method for Clamydia Trachomatis 

26. A Process for preparation of extract from the fern 

chertanthes 

27. Method of producing, spilarctia nuclear polyhedrosis 

virus (SONPV) Pesticides 

28. Process for producing for reusable granular formation 

of Trichodenna 

29. eDNA Encoding a Protein with antiviral and ribosome 

inactivating activity 

30. A process for enhancing flavour in made tea using UV 

radiation 

2 

31. A reactor for Root Organ Culture 

32. AntimicrobiaJIAntibaotic activity of the extract of 
the plant callistemon rigidus R. Br. And a proceaa 

for preparation of a standardized anti-infective 

leaf. ... 

33. Efficient Inorganic Phosphate Solubiliser 

34. A Novel Process to commercial production of bio 

pesticides 

35. A process for producing a alkali tolerant a -
galactosidase from novel preudomonas-sp. MI strain 

36. A method (unproved process) for production of 

podophyllotOxin in high producing cell lines of Indian 

podophyllum. podophyllum hexandrum royal 

37. Vertical Solid Slate Reactor 

38. A Method of developing Micro satellite Marker tor 

Piper Nigrum 

39. A Novel gene OSISAP 1 of rice and a method of 
introducing stress tolerances in plant systems using 
the gene OSISAP 

40. PS·A·PEG and QUA·A·PEG Gel Dendr Mer Resins for 

Solid Phase Organic Synthesis. 

41. A MicrostaeUite DNA marker to identify Disease 

resistant Population ot Penaeus Monodon (Giant Black 
Tiger Shrimp) 

42. Anti HIV·I Active bacterial Baculo Virus Recombinant 

Epap-l 

43. Cloning and Expression of Outer rnembeme protrin 

.C" of Salmonella typhity 2 and conjugation of the 
purified in soluble protein to VI-polysaccharide for t.ae 

as a ~accine for typhoid fever 

44. Method of Direct Regeneration. Shikonln Induction in 

Callus and Agrobacterium rhizogenes-rnediated 

Genetic Trenslormation of Arnebia hispidiseima 
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45. A New CIas of SoIvent-llke Oendrimer Resins, 
VIN-GEL, for Combinational Solid Phase Organic 
Synthesis and VINO-GEL for Liquid Phase Organic 
Synthesis 

46. Preservation of Human Hematopiette StemlProgenitor 
Cells using Mannose Binding Lectins of Plant Orgin 

47. Designing of PeR based (Prototype Kits for Diagnosis) 
or ChaIamydIa TfIIChomatia and Nei8aeria Gonorrheae 

48. Gene Expreeaion pattem of viral promoter deriwd 
from Rice tungro bacilliform virus in plants 

49. Development of a process for the production of an 
organic and combination formulation of bio-peaticide 

conIaining Trichoderma Harzianlm and P8eudomonas 
FIuora8cenI 

50. ReIietance or Plants to Biotic and Abiotic Streeaea by 
CMII'-exprweion or ProloChIoR:Iphylude 0ICid0 Reduc-
.... C and 118 other IIofinnI 

51. DIaIysed ageous extract of fenu greek aeeda induces 
hypogIycermIc, activity In diabetes. . . . . 

52. A Method for diagnois or Tubercloeis by Smear 
MicroIcopy Culture and Polymerase Chain Reaction 

53. StrIp T.. for the QuaIIatI\I8 DetectIon or Antibodies 
to Peete des petIIB RuminanIII (PPR) VIrus 

54. 8IocontroI or lLI'nInoua Bacteria in Shrimp Hatcherie& 
UIing Bact8rophagee 

55. Oligonucleotide Probe for Detection and Enumeration 
or VIbrio Spp in Aquaculture Systems 

58. Fusion Protecin and Nucleotide as Brucella Vaccine 

57. Mala MuIIipIIcation of P8eudomonU Auoreecen88 on 
Cow Dung 

58. AldiIt8oporo8i8 activity of Butea apecIe8 

59. A proc:eu for the production of poIyhydroxyalkanoate 
copolymer 

2 

60. The capsaicin synthase enzyme and its gene 
responsible tor pungency factor isotated· and charac-
terized from placental tissues of capsicum spp. 

61. The process for the production of verbenol using a 
fusant strain 

62. An ifl1)roved process for the production of the Bicycle 
(3-1-1) Hepl3RN-2 one using a novel penicillionm sp. 
UeeIuI as pressing compounds 

63. A device useful for the measurement of organic acids 
and their derivatives 

64. ImrnunomoduIatory pharmaceutical composition c0m-

prising a combination of three co~rinoIignoids and 
a process for preparation thereof 

65. A meIhod for measuring gas permeability of any solid 
permeable material and an equipment therefore 

66. A process for the extraction of Aletopeptide collagen 
from a collagenous source by a microbial treatment. 

67. A process for the preparation of a non-toxinogenic oral 

vaccine for Cholera 

68. A process for the preparation of a ceramide from 
placental extract useful as an inducer of melanin in 

eukaryotic system 

69. peR based kit for detection of vegetative insecticidal 
protein (VIP) gene in genetically modified organisms 
and in natural isolates or Bacillus thuringiensis 

70. A process for the preparation of improved polymeric 
support for purification of proteins 

71. A process for the derivalisation of Macroporous 
beaded crosslinked copolymers 

72. A standardized immuno modulatory fraction of Plant 
origin 

73. Synergistic tissue culture media formulation for in vitro 
regeneration of Swertia chirata ham 
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74. A process for isolation of a novel otigospirostanoside 
from Asparagus racemosus 

75. A novel process for the' production of ecofriendly faed 
enzyme phytase by solid stale fermentation using 
filamentous fungus Aspergillus flCuum (TUBF) (1165) 
growing on jack fruit seed powder 

76. Novel Chlamydia trachomatis specific antibodies •• 
process for isolation for same, • diagnoatic kit for 

detecting Chlarnyda trachomalil. • method for 
producing the kit and • method for detedillg 

Chlamydia trachomatis using Ihe Idt. 

(b) the strategies adopted by Ihe DepaItmenI of 
BiotecMology to protect .. inIIIl.ctllII property righIs in 
the 8ioIechi1Ology aecIOf? 

The Department of Biolechnology encourages protec-
tion of Intellectual property thai ....... an ouIcome of 
its IUppOft in projects on AM •• rett and Developme .. t and 
creation of infrastructure f8ci1ities. Aiso, the proposaII 
Iq)pOfted for short-term Irllining counte8 for (i) mid-career 
scientists in biotechnology and (jj) college teachers 
involved in undergraduate teaching in life tcietlCl8l and 
biotechnology make it rnandIItory for the recipients of lunda 
to include lecture on Inlelectual Property Rights (IPR) .. 
• part of the COUf88 content. 

The Bio •• chilOlogy Patent FaciIiIating eel (BPFC) of 
this Department has MtabIiahed a Comminee that N¥iews 
requests of Indian ICientists (from publicly funded 
institutions such as universities and research iNtiIutiona) 
to support patenting of their imlentions. WhenMtr. the 
Committee rinds the request fulfilling 1M patentability 
criteria, the BPFC provides edmini8tratiYe and financiIII 
support in filing the national and international patent 

~. The BPFC also supports workshops. semi-
nars, conferences and regular training COUIMS aimed to 
create awareness and understanding about the impor-
tance of Intellectual Property among ICientiats and 
researchers wiltUn the country. 

Norms .or MPBF 

3497. SHRI E. PONNUSWAMY : Will the Minister of 

FINANCE be pleased to state ; 

(a) whether the Reserve Bank of India has laid 
certain norms for fixing the Maximum Permiuible Bank 
Finance (MPBF) for the eotporate customers taking inIo 
accounts various criteria; 

(b) if so. the guidelines iaued to Public Sector 
Banks for asaearnent of working capital FInance of 
Corporate customers/existing borrowers; 

(c) whether such guIdefines ... tIouIed by the 
Public sector Banks; and 

(d) if so, the deteIII thereof and the ,...". 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PAL.AHIMANICKAM : (It) and (b) 

Muinun Pwmiuible BMk F".nance (MP8F) ... Pf8-
scribed by ReMrve Bank of India (RBI) In November 1115 .. '*' of ...... ation of the ~. of Ihe 
Tendon WoriIing Group ... upIO ..... guidaIInea far 
IoIow up of bMIc8 crecII. Hotuever, to rNIirMIn CCM ..... nay 
wilt the policy of detegI..... of mattn reIIiIIng to 
dispensation of credit by ..... RBI hed wiIhdrawn Ihe 
prMCription from April 15. 1197 and thefeby Ihe __ 
were ..:MIed 10 evotve ." appn:Ipri8Ie sy8Iem far 
..... i Ig Ihe working capiIaI credIl needI of bonowerI, 

widWI the prudanIiaI guideIIr-. and PNKribed ..... 
nanna. 

Since then ...... enjoy compIe .. heedom In the 
INIlIIr of ...... n ..... of wortUng capiIaI ...... tto.v.. 
beMa are required 10 lay dawn, through their 8oMII, 
trill..,.,.". policy and guIdeIinM for crecII dIIpeI • II' a n 
in respect of each broad categofy of economic 1ICIiviIy. 

(c) 8nd (d) Do not .... 

Duty Evalion by La EIecIronIc8 

3498. SHRI PRABHUNATH SINGH : WII Ihe Minster 
of FINANCE tie pleased to ..... : 

(I) whether LG EledrollD ".. evaded peymenI of 
duty to the tune of crores of rupMS • ...,."... In The 
Tmes of India. daSed October 24. 2008; 

(b) if so. the details theteof; and 
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(c) the action takenlbeing taken by the Union 
Government against LG electronics? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) Yes. Sir. 

(b) Investigations in this case have revealed that 

MIs. LG Electronics Imported inputs and capital goods and 

availed credit of Additional duty of Customs and Special 

Additional Duly (SAD) paid al the time of import. However, 

at the time of clearance of these imported inputs and 

capital goods as such from the factory premises to the 

domestic market, MIs. LG Electronics did not pay/reverse 

the SAD components of credit availed by them. MIs. LG 

Electronics has since accepted the duty liability and has 
also paid an amount of As. 5.32 crores on this count. 

(c) On completion of the investigations, action as 
per the Central Exciee Act, 1944 and the rules made 

thereunder shall be taken against MIs. LG Electronics. 

3499.SHRI J.M. AARON RASHID: WiD the Minister of 
FINANCE be pleased to state : 

<a) whether the Government is opposed to the rail 

project steered by Public Private Partnership-Appraisal 

(b) if so, the details in thiS regard; 

(c) whethef Mumbai Metropolitan Region Authority 

tIM sought a viability gap funding of more than As. 650 

crore tor the first phase of Versova-Ghatgopar Metro line; 

(d) If so, the response of the Government thereto; 

and 

(e) the reasons for according this funding? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI PAWAN KUMAR BANSAL) : (a) and (b) 

No, Sir. The Public Private Partnership Appraisal Commit-
tee (PPPAC) has been set upto appraise all Public Private 

PartnershipProjecI8 in central sector. 

(e) to (e) YM. Sir. Mumbai Metropolitan Region 
Authority has sought a Viability Gap Funding of Rs. 650 

crorefor the first Phase of Varsova-Ghatkopar Melro line. 

The proposal was considered by the Empowered 

Institution and then by the Empowered Committee. The 
Empowered Committee recommended that the project be 
funded by the Ministry of Urban Development under its 

Viability Gap Funding scheme/JNNURM. The funding is 

.aimed at improving the viability of the project. 

{Translation] 

Provision of Loan AMlatance 

3500. SHRI MAHAVIR BHAGORA : Win the Minister of 
FINANCE be pleased 10 slate : 

(a) the details of policy lor providing IoanIfinanciaI 
asaistanc:e to the State Government by the Union 
Governments; 

(b) whether the said policy is being complied with; 

(c) if not, the reasons therefor; 

(d) the total loan assistance provided to Rajasthan 

during each of the last three years; 

(e) whether loans are being provided to the external 

funded schemes through public ac::c:ounls as per the 

recommendations of the 12ttt Finance Commission; and 

(f) if not, lhe reasons therefore? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI PAWAN KUMAR BANSAL) : (a) to (c) 

Central assistance for Stale Plans is decided by the 

Planning Commission as per revised Gadgil Formula 

approved by the Nalional Development Council in 1991. 
All Central assistance, other than programme related 

assistance is released in the loan granl ratio of 10:90 for 
Special Category States and 30:70 for non-Special 

Category Stales. From the year 2005-06 onwards however 
Stales are required to approach the market directly for loan 

for Plan purposes and the Centre has ceased 10 act as 
an inlermediary in line with the recommendation made by 

the 12th Finance Commission. 

(d) The total loan assistance provided to the State 

01 Rajasthan tor Plan purposes is given beIow:-
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2003-04 

2004-05 

2005-06 

Loan Amount (in crores) 

1623.68 

1453.92 

365.93 

(e> and (f) No, Sir. External loans do not flow to the 
S1ates through the public account hut ttvough the 

Consolidated Fund of tndia. This is in line with the decision 
of Gal while accepting the rec:ornmendations of Twelfth 
Fmance CormIission. 

(English] 

Land Acqw.ItIon by foreign NatIoMIs 

3501.SHRIMATI MANORAMA MADHAVARAJ : WID the 
Minister of FINANCE be pleased to state : 

(a) whether many foreign nationals who come to 
Goa as tourists, get involved in land acquisiIion deals in 
violation of Foreign Exchange Management Act (FEMA); 

and 

(b) if so, the details thereof and the action taken! 
to be taken in the matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ANANCE (SHRI S.S. PALANIMANICKAM) : <a) Some 

instances of foreign nationals of non-Indian origin, both 

resident in and outside India, allegedly engaged in 
purchasing immovable properties in Goa have come to 

notice. 

(b) Enquiries have been initiated and the matter is 
under investigation. 

[Translation] 

Union Mitra Scheme of UBI 

3502. SHrll TUFANI SAROJ : Will the Minister of 

FINANCE be pleased to state : 

(8) whether Union Bank of India has iI'IIhted My 

J(:heme under the title ·Union Mitra·; 

(b) if 80, the detaiIa thereof; 

(c) whether this scheme has been fonnulated to 
cater the needs of rural population; 

(d) if so, the number of Centres proposed to be set 
up in rural areas for this purpose; and 

(e) the Statu where this scheme has been 
introduced? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b) Yea, 
Sir. The Union Bank of India has initiated the Union Mltra 

Scheme on 14.11.2006 to cater to the needs of rura/ 

community. The Scheme, inter-alia, Includes the foIIowIng:-

(i) offer couneeIIing services to thole who are 
financiaIy distt88sed. 

(iI) offer information of financial products and 

services as also on thtl produdB of the Bank. 

(iii) give guidance on opening a bank account. 

(iv) oller information on managing savings and likely 
avenues of inveatrnent. 

(v) give guidance about management of existing 

debt. 

(c) .... Sir. The scheme has been fonnJIaIed mIinIy 
to cater to the needs of the rural popuIationa Gradually, 
the scheme wit cover UIban population aIao. 

(d) and (e) The bank haa started financial education 
Mrvices i.e. 'Union Mitra' at 51 Centre8.::ro. the counIry 
In the Statee of Tamil Nadu,KeraIa, AndIva Pradeeh, 
Kamataka, Gujand, MaharashIra, Uttar Pradesh, UItat'anchIII, 
Madhya Pradesh, Chhattisgarh, Haryana and Punjab. 

[English] 

3503. SHRI RANEN BARMAN : Will the MIniIter of 
URBAN DEVELOPMENT be pIeued to ItaIe : 

(a) hether the DelhI Development Aulhorityhaa 
decidedlpropoeee to construct residentiaJ houMs in 
Delhi exdulively for Government employ ... In the near 
future; 



273 AGRAHAYANA 24, 1928 (SAKA) to Questions 274 

(b) If 10, the details thereof indicating the areas 
identified for the purpose; and 

(c) the lime by which it is likely to be launched? 

THE MINISTER OF STATE IN THE MINISTRY OF 

URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) No, 
Sil. 

(b) and (c) Does not arise in view of reply to part' (a> 

above. 

35Q.4. SHRI SARVEY SATHYANARAYANA : Will the 

MinI8ter of RURAL DEVELOPMENT be pleased to state: 

(a) whether the Government changed the criteria for 

awarding Ninnal Gram Purukar; and 

(b) If 10, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 

SAHU) : (a) Yea, Sir. 

(b) The revised criteria of Nirmal Gram Puraakar 

award money is as under:-

(I) For Gram Panchayat level: 

Papulation .... than 1000 As. 0.50 Iakh 

Population between 1000 As. 1.00 Iakh 

but .... than 2000 

Population between 2000 As. 2.00 Iakh 

but less than 5000 

Population between 5000 As. 4.00 lakh 

but .... than 10,000 

Population 10,000 and above As. 5.00 lakh 

(Ii) For Block Panchayat level: 

Population upto SO,ooo Rs. 10.00 lakh 

Population 50,001 and above As. 20.00 Iakh 

(iii) For District level: 

Population upto 1 million Rs. 30.00 Iakh 

Population more than 1 minion Rs. SO.OO Iakh 

(iv) For Individuala: 

Gram Panchayat level As. 0.10 lakh 

Block level Rs. 0.20 lakh 

District level As. 0.30 Iakh 

(v) For Organization: 

Gram Panchayat level Re. 0.20 lakh 

Block level As. 0.35 Iakh 

District level Rs. 0.50 Iakh 

The criteria has been changed only for Gram 

Panchayat. For others there ia no change. 

Meeting of DRDAa 

3505. DR. K. DHANARAJU : WiH the Minister of AURAL 

DEVELOPMENT be pleased to state: 

(a) wheth8r the District Rural Development Agen-

cies (ORDAs) of different Stat •• met during 2006; 

(b) if so, the States who participated therein and the 

details of the discussions held alongwith the outcome 
thereof; 

(c) whether all the DRDA from each district 

participated therein; 

(d) if not, the reasons therefor; and 

(e) the reaction of the Union Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RURAL DEVELOPMENT AND MINISTER OF STATE IN 

THE MINISTRY OF PARLIAMENT~ AFFAIRS (SHRlMATI 

SURYAKANTA PATIL) : (a) Yes, Sir. National Conference of 
Project Directors of District Rural Development Agencies 

(ORDAs) was held on 16-17 October, 2006. 

(b) All the States except Sikkim participated in the 

meeting. 

In the Conference the discussions were held on the 

following programmes:-
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(a) NREGA, NFFWP and SGRY 

(b) SGSY and DRDA. Adminisbation 

(e) National Rural Housing Policy and permanent 
lAY waItIist 

(d) Mon!toring and online reporting. 

(el Area ~ Programme 

(f) Drinking Water and the Totat Sanitation 
Ca"'P:8ign 

PresBntations were made by the project Oiractors and 
CEOs on the SlICC8SS stories of their districI8 which were 
also disCllS88d in the Conferance. 

In the National Conferance, Project 0ir8c:t0rIICt*f 

Executive 0Ific:eIs of ORDAs ~ an intenIction. sharing 
of experiences and infonnation on various programmes of 
the· Ministry. The ~ .... put 
forward by the project Direc:tcnlCEOa of ORDAs on the 
following topics:-

fa) . Drinking w.r Supply and ToIIII SanIfa. 
tion. 

(b) . Mark8IIng S1rategy for pIOducts at Self 
Help Groupe, 

(e) Affordable housing for poor.- famIy, 

(d) Integrating National Rural E~ 

Guarantee (NREG) work into watanIhed 

development plans. 

(e) Preparation of a PURA penIp8Ctiva plan. 
and 

(f) Iq)roving the impact of Rural o.v.Iap-
ment pogranl1'l88 on women. 

(e) No. Sir. 

(d) and (e) It is. not poeaI:IIe for all the Statea to ..,.,. 
their aU project DitecIors for the meeting due to 
admnistlative' reasons which has been 8CCepIed by the 
lJniof\ ~ 1}Mn WIllI adeqt .... pertic:ipIIion and 
rapr8I8r1taIion from rno8t of tbe S1aIa. In the Confer8nce. 

3506. SKA. P.S, GADHAVI : Wall the Minister of 
~Y AFFAIRS be pleued to ... : 

(a) the number of ~n18 reCeIved againII the 
private airIinea dultng the last Ihreeyeara; 

(b) the action taken by the Government thereon; 

. (e) whether the Monopolies and RestricIIYe Trade 
Prac:ticeB Commisaion and Director General (Investigation 
and RegiItration) have aI80 rec8Ived CCJqJIaInI8 against 
the private airtine8; and 

(d) if 10. the action 1aken thereon? 

THE MINISTER OF COMPANY AFFAIRS (SHRI PREM' 
CHAND GUPTA) : (a) The . MInIstry of CIvIl Aviation has 
Infonned that they have raceived large number of 

COfI1)Ialnta from time to time from pasaeng8I8 ragarding 
denial of eervices or·facftIties which they ftPIICIlhe aktIne8 
to provide. These Include deIay8IcanceIIa of 1IghIa. 

providing free wheetchair facility. in-ftight ameI ..... meaIII 
snacks for pasaengers of delayed fIighI8 etc. 

(b) The Director General of Civil Aviation (DGCA) 
has clrected the AIrIiMI that ~ Information 
on the faciIitiea provided to ttl! paaengera free of co.t 
and facIIlIIe8 which are avalable at a prtoe ·be included 
in their WIbeite in a conepiQlCM ....... The need for 
prompt rasponee to compIainIs ... been regularty 

~ by the Government and DGCA in meetingI 
with dorI'..ac aittine operaIOI'B. 

(e) v.. Sir. 

(d) The detail of compIaInIiI againII privIdie IIktir.-
naMd by the MonapoIIee and. ReIlrIctive Trade Pndcea 
(MRTP) CommiIaion and DIr8ctor GenerII ( ..... ttption 
and Reglll .. dlo.,) are ...,.. In the ~ Mel " 
reepedMIy. The MRTPC II • quui-jtldlcill body. The 
enquiriee .. __ judlc:e befcn Ihe Commi.lon. Since Ihe 
C8Iee I'IIIenad to abcM ... pencIng befoIw Ihe CornrnIa-
aion at vMcu ItagIe of encpry. finding of imIguIa'*-
or action ordIIed therein, If q. can be known only on 
... c:onaIuaion of Ihe pnICMdInga. 
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SYtem.",-I 

Cases I8CfIIved during the . last three )/NIB by the Monopolies and Restric1ive 
Ttade Praclices (MRTP) Commission 

81. UTPElRTPE No. 
No. 

1 2 

1. -RTPE 2312004 

2. ATPE 28f2OO4 

3. RTPE 3312006 

4. RTPE 1512008 

TItle of Enquiry with Respondent 

3 

Cox and Kings (I) Pvt Ltd. Mumbai 

VI. 

Della Airfines INC, Mumbai 

Khagesh Agarwal. Faridabad 

VI. 

Jet AIrwaya (I) Pvt. Ltd. Mumbai 

Stick Travels Pvt. Ltd. New Delhi 

va. 

MIl. Virgin Atlantic Airways 

UmIIed, New Delhi 

Consumer Education and 
AMearch Society. Ahmadabad 

Va. 

Jet Airways IncI8 LImited. Mumabi 

2. Air Sahara. LucknoW 

3 •. Indian Airlines. New Delhi 

Details of the case 

4 

Cox and Kings (I) Pvt. Ltd. filed an application 

under section 10(a)(i) of the MRTP Act against 
Delta Airlines. It was alleged that the ailtlne8 

did not refund the tax amount paid by the 

complainant under section 143 of the Income Tax 

Act. The matter has been seIIIed between the. 

parties and the case -is dismissed as withdrawn 
on 31.5.2006. 

Shri Khagesh Agarwal filed an application under 

section 10(a)(i) of the MRTP Act in respect 

of pricing of their tickets. The matter was 
listed before the Commission on 25.4.2006 
and the same was dismissed for want of 
prosecution. i.e. the complainant did not pursue 
the case. 

Stick Travels Pvt. Ltd. filed an application; under 
88CIion 10(a) (i) and 36A of the MRTP Act. It was 
alleged that the respondent Is terminating the 

agreement of the complainant withOut any 
reason. The matter Is listed on 15.1.2007 for 
consideration. 

A COfI1)Iaint filed by Consumer Education and 
R8search Society, (CERS). Ahmedabad under 
section 27 of the MRTP Act. 1969 with a request 
to enquire Into the merger of Jet Airways and Air 
Sahara. The matter was listed before the 
CornrnIssion 30.11.2006 and di8posed off stating 
that the proposed merger of the two airlines was 
no where in sight 
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1 2 

5. 30(34)UTPEU'06 

6. UTPE 3612006 

7. UTPE 5112006 

8. UTPE 8712006 

DECEMBER 15. 2006 

3 

D.G. (I and R)·" 

Vs. 

Sahara Airtines Umited. New DeIhl 

Manish ChaucIlary. New Delhi 

Vs. 

Aeroftot. New DelhI 

Hitish Kumar. Delhi (informant) D.G. 

(' and R) 

Vs. 

Spicejet. Gurgaon 

D.G. (' and R) 

Vs. 

Various Airlines 

1. Indian Airtines. New Delhi 
2. Go-airlines India (P) Umited. 

Mumbai 

to QuestIons 280 

4 

Ministry of Company Affairs forwarded a repre-
sentation made by Shrl Uday Singh. MP, Lok 
Sabha to the Prime. Minister. requesting for 
examination of the buy out of Sahara Airline8 by 

Jet Airways to the D.G. (' and R) with the direction 
to investigate into the matter and file a Prelimi-
nary Investigation Report. The D.G. (I and R) filed 

a Preliminary Investigation Report which w. 
considered by the Commission on 30.11.2006 

and disposed off stating that the propoeed merger 
of the two airlines was no where in sight. 

Shrl Manish Chaudhary filed an application 
under section 36A and 128 01 the MRTP Act 
against Aeroflot. It was alleged that the ..,picant 
lost his air ticket at Vienna and the reepondent 

~ny did not ... the duplicate ticket and 
he auftenMS a lou. The complainant was not 
88tiafied with the aervice rendered by the 
respondent. The matter is liated tor consideration 
on 9.1.2007. 

Shrl Hitish Kumar filed • complaint againIt 
Spicejet which was sent to the D.G. (I and R) with 

the direction to inve8tigate the matter and file the 
Investigation Report. The D.G. (I and R) filed a 
Preliminary Inveetigation Report stating that the 
r.spondent w.. Indulging in unfair trade 
practice under section 36A of the MRTP Act. The 
report was considered and the Commiuion 
iaued • notice 0' enquiry. The matter is listed for 
16.1.2007 'or framing of ia8uea. 

Baaed on a news·item in Economic Times. the 
Commission ordered a preliminary Investigation 

by the D.G. (' and R) in the matter of various. 
airtinea to examine terms and conditions of 

. forfeiture of money on cancellation paid by the 
passengers for purchase of the tickets. Notice of 
enquiry was sent to a" airlines and the next date 
of hearing is scheduled for 14I2l2007. 
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2 3 4 

3. Mis. Sahara India Airlines, New 
Delhi 

4. Deccan Aviation (P) Limited, 
Bangalore 

5. Spicejet Limited, New Delhi 
6. Mis. Airlines Elite Services Lim-

ited. (Alliance Air), New Delhi 

9. UTPE 9012006 SushlI Kumar Gupta, New Delhi A complaint filed by Shri Sushi! Kumar GUpta 
alleging that Mis. Spicejeti had failed to refund 
the amount of air tickets on cancellation, wh!Ch 
he had booked for Delhi-Srinagar-DelJ;i. The 
matter was referred to the D.G. (I and R) for 
investigation. The D.G. (I and R) .fitea a Prelimi-
nary Investigation Report. On the basis of the 
report the Commission has instituted an enquiry 
into the unfair trade practices. The matter is listed 
for 15.1.1007 for framing of issues. 

Vs. 

Spicejet, Gurgaon 

·Restrictive Tirade Practices Enquiry. 
··Unfair Trade Practices Enquiry . 
.. ·DirKtor GeneraJ (Investigation and Registration). 

The Cases Received during the last three yealS 
by the Director General (Investigation and 

Registration) D.G. (t and R) 

(i) A complaint was received from Mis. G. Surgiwear Ltd. 
Vide letter dated 01st August, 2005 regarding a 
passenger ticket from Air France purchased by the 
complainant with intention to travel from Paris to 
Saopaulo and to Paris on 12th June, 2005. The 
complaint was taken up with the company. The 
complainant did not pursue his complaint when the 
reply of the airlines was brought to the notice of the 

complainant. The matter was closed. 

(Ii) One Shri Hitesh Kumar resident of TlITI8rpur, Delhi 
addressed a complaint dated 31 st May, 2006 to the 

Secretary, MRTP Commission that Mis. Spicejet Ltd. 
offered seats • Rs. 99/: per ticket through Internet 
but the company did not adopt fair method of boOking 

of tickets and, therefore, the complainant could not 
book the return ticket to Goa for his family. On the 
basis of a Preliminary Investigation Report submitted 
by DGI and'R, the Hon'ble Commission has issued 

Notice of Enquiry vide order dated 13th November, 
2006. 

(iii) A complaint was received from one Shri Sushil 
Gupta, resident of Defence Colony, New Delhi vide 
letter dated 15.5.2006 addressed to the Secretary, 
MRTP Commission alleging that Mis. Spicejet 
Ltd. had failed to refund the amount of the air-
tickets on cancellation which he had booked for 
Delhi-Srinagar-Delhi. On the basis of Preliminary 
Investigation Report submitted by DGI and R, 
the Commission has instituted an enquiry into 
the unfair trade practice flowing from its rules 
relating to forfeiture of the amount paid for the 

purchase of tickets vide order 13th November. 
2006. 
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(iv) A complaint dated 25th November, 2006 has been 
received from one Shri Devaraj Menon against Go 
Airlines alleging non-refund of fare on cancellation 

of tickets and not giving benefit of lower fare to those 
who had booked the tickets earlier. The complaint is 

under investigation. 

(v) A Preliminary Investigation Report (PIR) has been 

submitted before the MRTP Commission by DGI and 
R suggesting an enquiry into the unfair trade practice 
of non-refund of the amount of tickets on canceUation 
by the foftowing airlines - MIs. Go Airlines Pvt. ltd., 
MIs. Spicejet Ud. besides Indian Airlines ltd. and 
Alliance Airlines. PIR is under consideration « the 
Hon'ble Commission. 

(vi) A complaint was received from one Shri Hemant 
Poddar of Calcutta vide his tetter dated 27th 

November, 2006 aRaging that Mis. Indigo Airtines has 
failed to refund the fare J)aid for purchase of tickets 

on canceHation, The complainant had cancelled the 
tickets due to preponement of the flights. The 
COfI'1)Iaint is under investigation. 

(vii) A complaint was received from one Stlri ShOOra 
Sapru resident of Mumbai vide his letter dated 28th 

November, 2006 alleging thai Indigo AiI1ines has 
refused to refund the booking amount of six tickets 

amounting to As. 27,594/- on canceUation. The 
complaint is under investigation. 

(viii) A complaint was received from one SM Bhuban 

Dutta resident of Guwahati vide his letter dated 28th 
Noyember, 2006 addressed to the 001 and R 

aUeging that MIa. Spicejet Ud. had failed to refund 
the booking amount of the tickets on cancellation. 
The complaint is under investigation. 

(Ix) A complaint dated 21st January, 2006 was f8C8Ned 
from Shri Uday Singh regarding reported buy out of 

Sahara Airlines by Jet Airways. A Preliminary 

Investigation Report was BUbmiIted by 001 wid R for 
COI\8ideration of the Hon'ble CommIsIion. The case 
has since been cispoeed off by the Hon'bte 

Commission. 

tnveatlgatlona ... nat PrIvate Alrll.,.. 

3507.SHRI V.K. THUMMAR : WIU the MinI8ter of 
FINANCE be p/eMed to state : 

(a) whether Directorate of Revenue Intelligence 
(DRI) have launched inveatigations against private domeI-

tic airtines; 

(b) if so, the details thereof aIongwith nature of 
complaints against such aItIInas; and 

Ce) the outcome of the IrMt8tigation and action 
proposed to be taken agaIn8I the8e airtines? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PAlANIMANICKAM) : (a) and (b) Yes, . 
Sir. The Directorate of Revenue Intelligence has booked 
cases at Mumbei and Delhi agaInat private aiI1ines viz. Jet 
Airways and Air Sahara. These cases have been booked 
for non payment of Customs duly on Aviation Turbine Fuel • 
(ATF) for flights getting converted Into domestic run after 
COI11)Ietion of international run. 

(e) With ragard to C88e8 booked against Jet Airways 
and /tdr Sahara at MIJI'Ibi, the partiee have paid the 
differential Customs duty amounting to As. 87 Iaktw and 
As. 21 IMhs raapectiYeIy. CaMe booked against the said 
airlines at Delhi are under Investigation. NtM ~ 
of investigation. Show Cause Notice will be I8sued for 
recovery of differatltial Customs duty and iqIoIition of 
penalty. 

3508.SHRJ SURENDRA PRAKASH GOYAL : Will ... 
MinIster of ANANCE be pleased to stale : 

Ca) whether rupees one Ihousand crore advancea 
to COJpOrate borrowers have been declared doubtful by the 
Punjab National Bank. Mumbai-Corporate Branch; 

Cb) If so, the detaiIa thereof; 

(e) whether the bank has InIIiIIted MY action 
againet 1hem; 

(d) if so. the details thereof; and 

(e) If not, the reuone therefor? 
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THE MINISTER OF STATE IN THE MINISTRY OF 

ANANCE (SHRI S.S. PAlANIMANICKAM) : (a) and (b) No, 

Sir. As on date, the Large Corporate Branch, Mumbai of 

Punjab National Bank has only two non-performing loans 
aggregating to Rs. 52.32 Crate, which mainly include the 

account of MIs. Petronet MHB Ltd. (Public Sector 

Undertaking) with outstanding of Rs. 49.78 crore. 

(e) to (e) The account of MIs. Patronet MHB Ltd. was 

financed under the consortium arrangement with nine 

other Banks and has been restM:lured under COR 
mechanism. 

Meeting of StIlle Housing and Urban 

DevefopmenI Mlnlatera 

3508.SHRI S.t<. KHARVENTHAN: Will the Minister of 

HOUSING AND URBAN POVERTY ALLEVIATION be 
pleased to stale : 

(a) whether the Government has recently convened 

a meeting with the S&aIe Housing and Urban Development 

MInisters; 

(b) If so, the details and outcome thereof; 

(e) whether there is any proposal to give priority on 

housing for the ,economically weaker sections and low 

income groups; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 

HOUSING AND URBAN POVERTY ALLEVIATION (KUMAR I 

SEWA) : (a) and (b) A National Conference of the Housing 

MInIsters of S1atesIUTs on 'Housing and Human Settle-
ments' was convened in Hyderabad on 17th and 18th 

November, 2006; where Housing Ministers and Secretar-

ieaICommisaioners of the St8tesIUTa participated and 

exchanged their views on issues related to.ulban housing. 

In the conference, need for inclusive cities and sustainable 
development of housing and human settlements in the 

country, ensuring a safe environment and enhancing of 
quaJity of life was reaffirmed. 

(el and (d)' The Conference identified the need for 
_Nation of land and dwelling .units in private sector and 

public sector housing projecIafor Economically Weaker 

Sections and Low Income Groups. 

Setting up of Plants In IT FIeld 

351 O.SHRI BADIGA RAMAKRISHNA: Win the Minister 

of ANANCE be pleased to state : 

<a> whether any Government's equity has been 
worked out in the proposed hl;tech manufacturing project 
relating to semk:onductor fabrication and micro and nano 
technology; and 

(b) if 50, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM) (a) and (b) The 

fonnulation of a policy in respect of the manufacture of 
semiconductor and other high technology Information 

TeChnology products is under consideration of the 
Govemment. 

3511.SHRI SUBRATA BOSE: Win the Minister of 
URBAN DEVELOPMENT be pleased to state : 

<a) the number of homeless women in Delhi; 

(b) the number of shelters available for them; 

(e) whether the Government proposes to make 

more shelters; and 

(d) if 50, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) 
Government of National C8pItaI Territory of Delhi (GNCTD) 

has intimated that as per 2001 Census the number of 
homeless women in Delhi is 3719. 

(b) to (d) GNCTD has reported that 6 shelter homes· 

are available in Delhi and one more has been proposed. 

Delhi Development Authority (DDA) has reported 
that the draft Master Plan for Delhi - 2021 envisages 
variouS provi6ions to cater to the shelter needs of the 
homelesS including Night Shelter 0 1000 aqm per 1 Iakh 

population. 



287 DECEMBER 15, 2006 to Questions 288 

Urben Poor 

3512.SHRI K.S. RAO : WiH the Minister of HOUSING 

AND URBAN POVERTY AlLEVIATION be pleased to 
state : 

(a> the number of urban poor in each Slate; 

(b) the number of urban poor in mega cities. city· 
wise; 

(c) whether any study has been conducted regard-
ing the rural to city migration rate of the poor; 

(d) if so. the detai15 thereof; 

<e) the number of women's self help groups 
func;tioning in each State; and 

(f) the steps taken by the Gowmment for strength-
ening the women's self help groups? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALlEVIATION (KUMARI 

SELJA) : (a) and (b) The Planning Commission estimates 

poverty at national and state level from the large sample 

survey on 'Household Consumer Expenditure' conducted 
by the National Sample Survey Organization (NSSO) of the 
Ministry of Statistics and Programme Implementation at an 
interval of approximately five years. The latest data from 

such survey is available from 55th Round of NSS 

conducted in 1999-2000. The number and percentage of 
people living below the poverty line in ulban areas during 
the year 1999-2000 was 670.07 lakhs and 23.62% 
respectively. Data on the number of people living below 
poverty line in amaH and big cities and metropolitan cities 

of the country are not available. However, State-wise the 

number and percentage of people living below poverty, 
line during the year 1999-2000 in the urban areas is given 

in Statement·1 enclosed. 

(e) and (d) Ministry of Housing and Urban Poverty 
Al1eviation has not conducted any such study regarding 
the rural to city migration rate of the poor in the country. 

(e) and (f) Under the Scheme of Swama Jayanti 
Shahan Rozgar Yojana, groups of women having at least 
10 members, are formed for settirig up of group-

enterprises. These groupe are named as Development of 
Women and Children in Urban Are .. (DWCUA) Groups. 
As8istance is provided to theM groups in the form of 
enhanced sub8idy I.e. 50% of the project coat or RI. 
1250001· whichever is ..... for setting up of group 
enterprises. When these groupaform themselves as Thrift 
and Cfedit Society in addition to their group enterprise 
activity, auiatance in the form of revolving fund upto 

Rs. 250001· for each group subject to maximum of 
As. 10001- per member Is alao provided. The sa.a.wtae 
number of DWCUA Groups formed under Swema JayMtI . 

Shahan Rozgar Yojana as well as the Thrift and Credit 

Societies sel UP. is al Statemenl-II enclosed. 

Number lJIId Percentage of PopuIdon bebr PotIerty 
Line by sra... in UIban Afttu - 191J9.2OOO. 

St. StatesIU. T.·s Urban 

No. No. of Persona % of Persona 
(Lalcha) 

2 3 4 

1. Andhra Pradesh 60.88 26.63 

2. Arunachal Pradesh 0.18 7.47 

3. Assam 2.38 7.47 

4. Bihar 49.13 32.91 

5. Goa 0.59 7.52 

6. Gujarat 28.09 15.59 

7. Haryana 5.39 9.99 

8. Himachal Pradesh 0.29 4.63 

9. Jammu and Kashmir 0.49 1.98 

10. Kamataka 44.49 25.25 

11. Ke~la 20.07 20.27 

12. Madhya Pradesh 81.22 38.44 

13. Maharashtra 102.87 26.81 

14. Manipur 0.66 7.47 
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2 3 4 2 3 4 

16. Meghalaya 0.34 7.47 2. Arunachal Pradesh 6 6 

18. Mizoram 0.45 7.47 3. Assam 120 200 

'7. Nagaland 0.28 7.47 4. Bihar 2120 0 

18. on... 25.40 42.83 5. Chhattisgarh 448 5524 

19. Punjati 4.29 5.75 6. Goa 4 

20. Rajaathan 26.78 19.85 7. Gujarat 7203 1968 

21. Slkkim 0.04 7 .47 8. Haryana 396 810 

22. TamilNadu 49.97 22.11 9. Himachal Pradesh 54 29 

23. Tripura 0.49 7.47 10 Jammu and Kashmir 135 49 

24. Uttar Prade8h 117.88 30.89 11 Jharkhand 0 0 

25. West Bengal 33.38 14.86 12 Kamataka 1661 12752 

26. Andarnan and Nicobar 0.24 22.11 13 Kerala 1796 8632 
Islanda 

14. Madhya Pradesh 3529 9949 
27. Chandigarh 0.45 5.75 

15. Maharashtra 5454 22014 
28. Dadra and Nagar Havell 0.03 13.52 

16. Manipur 96 88 
29. Deman and Diu 0.05 7.52 

17. Meghalaya 11 
30. Delhi 11.42 9.42 

18. Mizoram 337 30 
31. Lakahadweep 0.08 20.27 

19. Nagaland 179 370 
32.Pondicherry l.n 22.11 

20. Orissa 1789 2102 
All India 670.07 23.62 

21. Punjab 48 106 

~.." 22. Rajasthan 304 432 

Stalft-wiu number of DWCUA Groups Fonned and 23. Sikkim 12 20 
Thrift and Credit Societies ., up under Swama 

;'yanti Shaha,; Rozgar Yojana (SJSRY) 24. Tamil Nadu 6342 15865 

SI. StateIUT Number of Number of Thrift 25. Tripura 109 156 

No. DWCUA Groups and Credit 26. Uttaranchal 2 23 
formed Societies set up 

under SJSRY 27. Uttar Pradesh 3363 8437 

formed 28. West Bengal 3219 11995 
2 3 4 

29. Andaman and Nicobar 10 4 

1. Andhra Pradesh 16131 73872 Islands 
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1 2 3 

30. Chandigarh 7 34 

31. Dadra and Nagar Havell 5 1 

32. Daman and Diu o o 

33. Delhi 47 56 

34.Pondicherry 362 1070 

Total 52399 176596 

[Translation] 

3513.SHRI HARIKEWAL PRASAD.: 

SHRI TATHAGATA SATPATHY : 
SHRI HARISINH CHAVDA : 

WiD the Minister of ANANCE be pleased to state : 

(a) whether WoI1d Bank Report for the year. 2006 
has revealed that fanners are being charged higher 

rates of interest in comparison with bu&inessman in 
India; 

(b) If so, the details thereof; 

(e) the reaction of the Govemment thereto; and 

(d) the steps being taken by the Government in this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ANANCE (SHRI S.S. PALANIMANICKAM) : (a) to (d) The 

infonnation is being collected and wiH be laid on the Table 
of the House to the extent possible. 

[English] 

3514.SHRI NIKHIL KUMAR : WKI the Minister of 
FINANCE be pleased to state : 

<a) whether the caaes of central excise duly evasion 
has come to the notice of Government; 

(b) If so, the details thereof; 

(e) whether the Govemment propoeee to take strict 
action against excise duly evaders in the country; 

(d) If so, the details thereof; 

<e) the names of the major excise duly evadera as 
on November, 2006; and 

(f) the steps taken by the Government to recover 
such duti8e from the evaders so far? 

THE MINISTER OF STATE IN THE MINISTRY 

OF ANANCE (SHRI S.S. PALANIMANICKAM) : (a) Yes, 
Sir. 

(b) The details of C8888 of central excise duty 

evasion for last three financial years and the current· 
financial year (upto November, 20(6) is as follows :-

Year 

2003-04 

2004-05 

2005-06 

2006-07 

(e) Yes, Sir. 

No. of Calles 

9091 

7927 

6689 

3407 

Amount Involved 
(Ra. In Crore) 

4273 

4806 

8573 

(d) Cases are registered whenever central exclle 
duly evasion is detec&ed. On completion of the investiga-

tion, show cauee-curn-demand ~ are Issued pr0pos-

ing penalty equaJ to the amount of duly evaded and also 
personal penalty on the persons concerned commensurate 
with the gravity of offence. Prosecution Is launched against 
the duty evaders in deserving cases. 

(e) The names of major excise duty evaders who 

haw 8vaded more than As. 25 Crorea as on November, 
2006 are gtven in the Statement encIoeed. 

(I) Action has been taken as per the Central Excise 
Act, 1944 and. the ruIea made thereunder to recover such 
duties from the evaders. 
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..,.,.", 
2 3 4 

81. Year Name of the Company Amount 
No. 

24. 2004-05 Electrosteel ~ Pvt. Ltd. 34.41 
(in croree) 

1 2 3 4 
25. 2004-05 CPCL 33.98 

26. 2004-05 Ibrahim Garments 27.17 
1. 2003-04 GMR Power CorporatIon 138.32 

27. 2005-06 CPCL 88.44 
2: 2003-04 Indian Aluminium Co. Ltd. 128.27 

(2SCNs) 28.2005-06 CPCL 45.18 

3. 2003-04 NumaIigarh Refineties Ltd. 92.17 29.2005-06 Teracom 43.85 

4. 2003-04 PSL Ltd. 72.98 30. 2005-06 HPCL Shakur Basti (PSU) 38.99 

5. 2003-04 MRPL 52.87 31. 2005-08 Teracom 38.09 

8. 2003-04 Baroda Rayon Corporation Ltd. 50 32. 2005-06 Ruchi InfrastrucIunI Ltd. 28.11 

Sural 
33. 2005-08 HPCL 29.63 

7. 2003-04 India Coal Agency 43.88 
34. 2005-06 AsaocIat8d Power Structure 27.22 

8. 2003-04 DSP 42.51 
35. 2005-06 Karishma Enterprises 26.49 

9. 2003-04 R.K. Cigarette Pvt. Ltd., 40.67 
Varanasi 

36. 2005-06 DSP 26.39 

10. 2003-04 Hindustan Motors Ltd. 34.35 37. 2005-06 PSL LTD. 25.18 

11. 2003-04 ChambaI Fertilizers Ltd., Kola 33.59 38. 2005-06 Mira; Products vi. Td. 25 

12. 2003-04 Chambal Fertilizers Ltd., Kota 33.57 39. 2006-07 JSW Steels IJmited 121.99 

13. 2003-04 Arner JyotI Packers 33.2 40. 2006-07 Gillette India Ltd., BaddI 86.43 

14. 2003-04 BaIaji Trading Company 32.28 41. 2006-07 GPI Umlted 67.55 

15. 2003-04 LGEIPL. Pondicherry 30 42. 2006-07 Escor1s Ltd., Faridabad 80.18 

18. 2004-05 Reliance Ind. Ltd., Jamnagar 172.86 43. 2006-07 Sterlite Industries Ltd. 47.87 

17. 2003-04 ReIianc:a Ind. Ltd., Jamnagar 82.28 44. 2006-07 Computer Graphics Ltd. 40.74 

18. 2004-05 CPCL 80.44 45. 2006-07 TItan Industries 27.58 

18. 2004-05 BPCL Shakur Basti (PSU) 78.11 46. 2006-07 Rony Silk 27.38 

20. 2004-05 Reliance Ind. Ltd., Jamnagar 53.67 47. 2006-07 Jindal Drugs Ltd., Jammu • 27 

21. 2004-05 IOCL. Jaipur 37.53 48. 2006-07 International, Tractors Ltd. 26.21. 

22. 2004-05 IOCL, Panipat 36.05 49. 2006-07 Shushan Ltd. 26.12 

23. 2004-05 Murari La! Harishchandra 34.5 50. 2006-07 Sharp Menthol India Ltd. And 25 

Jalewal Pvt. Ltd. De thers 
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3515.SHRI BASU DEB ACHARIA : Will the Minister 
of RNANCE be pleased to state : 

(al the average amount of loan and account 
handled by an employee of rural branches of Public Sector 
Banks and Regional Rural Banks; and 

(b) the number of families covered by deposits and 
advances respectively by the rural bnlnches of RRBs as 
a whole and each Public Sector.Bank in the rural area? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b) As 
per information furnished by the ReMrve Bank of India 

(RBI), the population group-wise data on numbe[ of 

accounts and amount (including data per ~) 

relating to deposits and credit outstanding as on March 

31, 2005 of PubflC Sector Banks and Regional Rural Banks 

is given in the Statement enclosed. RBI has reported that 

information on families covered by deposits and advances 

is not available. 

PopuIation-Group-wise Deposits and CTedit per Employee of PSBs and RRBs (As on Uatch 31) 

PUBlIC SECTOR BANKS MARCH, 2005 

(Number of Accounts in Thousands, Amount in Rupees in Lakh) 

Deposits Tolal CnM:Iit No. of Average Average Average Average 
Total no. of deposit no. of Cf8dit 

employees deposit amount credit amount 
accounts per accounts per 

per employee per employee 
Pupulation No. of Amount No. of Amount employee (in As. employee (io AI. 

Group Accounts Accounts outstanding lakh lakh 

Rural 93370 16089162 17320 8243844 127930 730 125.77 135 64.44 

Serni-urban 102366 24520344 13911 10973081 165114 620 148.51 84 66.46 

Urban/metro 160953 88988268 12693 62517445 442310 364 201.19 29 141.34 

Total 356689 129597774 43924 81734370 735354 485 176.24 60 111.15 

REGIONAL RURAL BANKS MARCH, 2005 

(Number of Accounts in Thousands. Amount in Rupees in Lakh) 

Deposits Total Credit No. of Average Average Average Average 
Total no. of deposit no. of credit 

employees deposit amount credit amount 
accounts per accounts per 

per employee per employee 
Puputation No. of Amount No. of Amount employee (In As. employee (In Re. 

Group Accounts Accounts outstanding lakh lakh 

1 2 3 4 5 6 7 8 9 10 . 
Rural 43540 4095713 10913 2301735 45062 968 90.89 242 51.08 
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2 3 4 5 6 7 8 9 10 

Semi-urban 11625 1515459 2764 752916 14323 812 105.81 193 52.57 

Urban/metro 2523 533518 491 214232 6214 406 85.86 79 34.48 

Total 57688 6144690 14168 3268683 65599 879 93.67 216 49.83 

Source: Baaic Statistical Returns of Scheduled Commercial Banks in Inclia. 

[TratJ$lalionJ 

SeIlIng up of Thermal Pow.r Plant 
at JhaIawar 

3516.SHRI RAGHUveER SINGH KOS/'W.. : Will the 
Minister of POWER be pleased to state : 

(a) whether any leam of Central Electricity Authority 
has visited Jhalawar town of Rajasthan to explore the 
possibilities of setting up of a thermal power plant 

there; 

(b) 11 so, the findings thereof; and 

(c) the follow-up action taken thereon? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 

SHINDE) : (a) Yes, Sir. On the request of Government of 
Ra;uthan a team of Site Selection Committee of Central 

Electricity Authority (CEA) had visited two aHemate sites, 

in Jha&awar dIatric:t of Ra;asthan namely Nimodha Village 
in Jhalrapatan and in Borekheri-Gujaran Village in Aklera 

tahsil on 14.11.2006 for exploring the setting up of 1000 

MW coal based thermal power project. 

(b) and (c) As per the preliminary findings of the team, 

the site at Nimoda village appears to be techno-

economically feasible for setting up of a power plant of 

1000 MW capacity subject to environmental clearance and 
firm tie-up of wa)er tor the project. For the Borekheri site 

further investigations regarding land, water and rail 

connectivity etc. are to be carried out. The preliminary 

findings of the team have been communicated to 

Government of Rajasthan. Government of Rajasthan vide 

letter dated 29.11.2006 have informed CEA that they ar. 

taking necessary action to lie-up environmental clearance 

and other Inputs. 

[English] 

3517.SHRI M. SHIVANNA : Win the Minister of 
URBAN DEVELOPMENT be pleased to State : 

(a) whether the Government of Kamataka has 
requested the Union Government to release Central 

assistance for the State projects for upgradationlwidenlng 

of roads in the State; 

(b) if so, the details thereof; and 

(c) the action taken by the Union Government 

thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 

URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) Yes, 

Sir. 

(b) and (c) Government of Kamatka have submitted 

6 Project propbsals under Jawaharlal Nehru National 

Urban Renewal Mission (JNNURM) on upgradationl 

widening of roads. Out of these, 3 projects have been 
approved by Central Sanctioning and Monitoring Commit-
tee (CSMC), while 2 projects are under appraisal and 

remaining 1 project has been returned to the State 

Government for modification of Detailed Project Report on 

the advice of Technical Appraisal Agency. Details are given 

in the Statement enclosed. 

Under Urban Infrastructure Development Scheme for 

Small and Medium Towns (UIDSSMn, one project for 

upgradationlconstruction of road for Davangere town has 
been approved by the State Level Sanctioning Committee 

(SLSC) on 2.11.2006 for As. 3128.40 lakhs. 
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JawahatIIII Nehru IMtiona/ Utban Renewal MissIon (JNNURM) 

StaIus at DPRII ReceitJtld from KarnaIaklI under RoadaIFIyover Sector 

Sector project Name Estimated 
cost (Re. 

Iakh) 

Date of 
Receipt 

of DPR 
at 

MInistfy 

1. Kamataka BangaIore RoadalFlyoversi Grade separator at 1448.00 3.10.06 Approved 
RoB 

2. Kamataka 8angaIore RoadaIFIyoversI Minerva circle grade aepara- 2508.00 3.10.08 DPR Retumed 
RoB tor for ModIfication 

3. KamaIaIal BangaIore RoadsIF1yoverai UpgradaIIon aide waIc8 and 4850.00 3.10.08 Under appraiaaI 
RoB 8IphaIIing work of roads 

surrounding M.G. Road .... 

4. Kamataka Bangalore RoadaIFIyoversi Upgradation aide walks and 4916.80 3.10.08 Under appraisal 
RoB ~ work of roads 

surrounding KoramangaJa 
area 

5. Kamataka Bangalore RoadslFlyoveral Con8Iruction of lRiINpBu at 2085.30 11.10.08 Approved 
RoB Tagore circte 

6. KamIdaka BangaIore RoedaIFtyoversi Construction of underpass at 1587.00 11.10.08 Approved 
RoB R.V. Teachers College ciJcIe 

Total 17375.10 

(d) if so, the details ther8of? 

351B.SHRI BALASHONRV VAllABHANENI : WiI the 
Minister of FINANCE be pleased to atate : 

THE MINISTER OF STATE IN THE MINISTR'( OF 
FINANCE (SHRI S.S. PALANJMANICKAM) : (a) and (b) -. 
Sir. There is a proposal tor GO! tuppOt1ed. Exim Bank of 
India line of CI8dIl of US$ fS40 million to the GovemmInt 
of EthiQpia for IW8mping of their auger 1nduIIry, which II 
under CGn8IderaIion. HoweIIer, the tenM and condiIiona 
thereof will be finalised in due COUIM. 

<a) whether the Government prOposes to extend 10ft 
loan to Ethiopia; 

(b) If so. the details aIongwfth the termI and 
COfIditions thereof; 

(c:) whether there is any propoeal to give similar 
loans to any other country; and 

(c:) Yes, Sir. 

(d) DetaiIa are in the Statement encIo8ed. 
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SIll,.",.", 

Details of fHOPOIIIIIs of 001 supported ExJm BanIc of Incla lines of CIfKIIt (LOG) 10 wtrious counIIitJs 

St. Recipient 
No. country 

1. Srilanka 

2. Nepal 

3. Mauritius 

4. Sudan 

5. Gabon 

8. Myanmar 

7. Lao PDR 

8. Cambodia 

9. Vietnam 

Amount of LOC (in 
mlUlons 01 US DoIIaIll) 

100 

35 

60 

48 

14.45 

80 

17.34 

35.20 

45 

3519.SHRI IQBAL AHMED SARADGI : WiD the 
MinIIder of HOUSING AND URBAN POVERTY ALLEVIA-
nON be pleased to state : 

(a) whether a conference was organiaed by the 
Government in collaboration with UN Habitat to debrate 
upon the iII8ues of .pro-poor urban governance and 
planning, slum upgradation and financing sustainable 
urbllnlsalion In Delhi recentty; 

(b) If io, the details thereof atongwIth the iI8uea 
dIIc'*8d and the deciUN taken thereon; and 

(e) the.. being taken to iq)Iement the decl-
sion? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POiERTY ALLEVIATION (KUMARI 

Purpose 

Purchase of Defence equipment/8upp1ies. 

For various road, electrification and hydro-power project8. 

For import of capitaI'goode, purcha8e of an Advance Light 
IteIcopIer, COI18Iruction of road, ~ of pharmaceu-
tical products and ICT Education. 

For agricultural input8, technical and laboratory equipment. 
scientific equipment, 80Iar cWectrification and meeting 
requirement of Sudan railways. 

For hou8ing project. 

Supply 01 heavy duty water puII1J8 and power project. 

For agriculture and Irrigation schemes. 

For water resoun:ee development project. water puII1J8 

and electric tranami8slon line project. 

For thermal plant project. 

SEWA) : (a) to (e) The Ministry of Housing and Urban 
Poverty Alleviation is organizing the first ever Asia-Pacific 
Ministerial Conference on' 'HOusing and Human Settle-
menta in New Delhi, in collaboration with UN Habitat from 
13111 to 18th December, 2006 at VIgyIUl Bhavan, New DeIhl. 
It aims at addressing the eha11enge8 of Urbanization, 
Hou8ing and Habitat Management, MiIIenium Deve1op-
ment GoaI8, Urban PcMtrty and Slum Development and 
to develop 8trategies and poIicie8 for Intagrated deve1op-
ment in which land and housing are kay components. The 
goal of this Conference is to share and exchange 
knowtedge on land and housing and national and city 
strategie& for poverty alleviation. 

VOluntary Retirement Sought by 
OffIcIals In sal 

3520.SHRt SUBODH MOHITE : Will the Minister of 
FINANCE be pleased to 8IaIe : 



303 DECEMBER 15, 2006 

(8) whether 8 large number of officers of State Bank 
of India (S8I) have sought vokmtaIy retirement; 

(b) if so, the details thereof aIongwith the reasons 

therefor; and 

(e) the steps taken by the government for providing 
good wortdng cOOditions in SSI? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.s. PALANIMANICKAM) : (a) and (b) 
S1aIe Bank of India (SBI) intIoduced 8n exit optiOn .:heme 
for officers with effect from 29th April 2005 and wiIhdrawn 
the same with effect from 1 at November 2008. Out of a 
total ItrangIh of 58,660 officers in S81, the bank relieved 
4068 ofIicefs. 

,.. reported by S8I the nwjor reuona for eeeIdng 
voluntary retirement are, losing chance(8) for promotion to 
the next gradeIscIIIe, heaIlh grounda, peraonal I'N8Oft8 

and unsuitable place of posting. 

(e) The 88fVice conditions of S81 employees are 
comparable with those of the nationalized bMIc8. The 
working conditioIl8 in SSI have further improved on 

account of compuIerization and autorMtion. 

[Ttan8lIItion] 

3521.SHRI 8RAJESH PATHAK : Will the Mini8ter of 

POWER be pIeaMd to state : 

(8) whether any target has been fixed for rural 
eIectrificaIion under the Aural EIecIrification Programme; 

(b) if 10, the achievements made so far In this 
regard; 

(e) whether any cIeci8ion has been taken to provide 

interest subsidy on the IoanI meant for rural electrification; 
and 

(d) if so, the deIaiIs thereof? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINOE) : (a) V .. , Sir. The Government has kept 8 target 

of 50,000 vlUagee to be electrified during 10th Plan under 
RGGVY since its launch in April 2005. Year-wi8e break· 

up of the target fixed Is given .. under:· 

Year No. of villages to be electrified 

2005-06 10,000 

40,000 2006-07 

Total 50,000 

(b) The Implementing states/agencies .. on 

08.12.2006 have reported eIectIfication of 23014 un-
electrified Yinagee under RajlY Gandhi Grameen 

Vldyutikanul Yojana since ... launch In April 2005. 

(e) and (d) AunII ElectrIfication Corporation Limited 
(REC) pnMdee a soft loan at 5% rate of ......... &owardI 
the loan compo! tent. which is ten per cent of the total 
project co.t. 

AmencIIMnt In Reprl I I II8tIon of 
People Act 

3522.SHRI RAMDAS ATHAWALE : 
SHRI M. RAJA MOHAN REDDY : 
SHRI P.C. THOMAS : 

W. the MinIster of LAW AND JUSTICE be pIeuec:I 
to state : 

(a) whether the Election Conmiuion has advised 
tor making amendments In the RepNeentation of People 
Act to control the exceuive expenditure Incurred by the 

candidate8 during eIectIon8; 

(b) If 10, the details thefeof; and 

(e) the reaction of the Government thereto? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 

BHARDWAJ) : (a) The Government has not receMd any 
advice from Election Comrnis8ion for making amendments 
in the Representation of the People Act to control the 
excessive expenditure Incurred by the candidates during 

elections. 

(b) and (e) Do not arise. 
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~ tor Low Coat Power GenemJon 

3523.SHRI D.P. SAROJ : Will the Minister of POWER 
be pleased to state : 

(a) whether any research and development is being 

done 'or reducing the cost of power generation in the 
country; and 

(b) if so. the details thereof? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE) : (a) and (b) Yes. Sir. The organizations in the 

Power Sector viz. Central Power Research Institute (CPRI). 
NTPC Ltd .• Sharet Heavy Electrical8 Ltd. (BHEL). National 
Hydro-eIec:tric Power Corporation (NHPC) and some of the 

laboratories of Council for Scientific and Industrial 

Research (CSlR) are carrying out Research and Deve1-
opment Projects to reduce the cost of power generation 

at their own research laboratories and facilities available 
with other organizations. Some of the specific areas where 

Research and ~Iopment Is currently being carned out 
are In the Statement enclosed. 

StnHnen, 

ReseafCh and Development (R and 0) for low cost 
power gentmltion is cunently being carried out 

in the following SINS 

Secimentation management in basins. rivers 

and 1'888fWirI. Management of Trash. Floating 

Debris and Logs in reservoi~. app1ica-
tion of Global PosItioning System (GPS) in basin 
I8diment management. reservoir aecIiIMnt mea-
surement. river lnfIow/diacharge measurement. 
flood forecasting etc. 

Research project titled "Development of slit 

erosion reeistant material for turbines of hydro 
generators". as an improved alternative to 
Chromium Nickel (13Cr 4 Ni) Stainless Steel. 

Provision of 8Cientific ~ to various power 
8I8tion8 In lowering the power generation cost 
through (I) increasing the reliability and avail-

ability; (il) improving efficiency; and (iii) Fuel 
optimization. 

Health assessment studies to help the stations 

in taking decision on RunIRepairlRepiace of 

specific components thus helping in lowering the 

maintenance cost as well as improving the life! 
availability of the plant. 

Corrosion control measures to help the stations 

in Improving the availability and efficlency of the 
plant components. 

Real time operator advisory/supervisory module 
based on artificial intelligence and mathematical 

modeling. to improve the efficiency of boilers 

and turbines. 

Improvement In water chemistry of condensers 
for minimizing the deposits to improve the 
vacuum. 

ModelIng and aimuIation studies for improving 
the efficiency of cooling towers. 

Development of Aue Gas heat recovery and 

waste heat recovery from other systems. 

Improvement of the combustion efficiency by. 

maintaining the fuel particle size distribution in 
close proximity. 

Reduction in Auxiliary Power Consumption 

through improved performance of Auxiliary Fans 
and Ducts. 

Development of automated inapection machines 

such as Robotics Is being taken up as an R and 
D Initiative. 

Development of Computerized Flow Design 
(CFO) modeling for coal-fired Boilers to increase 

the reliability. 

Development of more efficient technologies 
like Integrated Gasification Combined Cycle 
(IGCC). 
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[English] 

Enet'gy audit and mapping. 

Materials development and simulation tech-
niques. 

Coal research (blending and beneficiation). 

Tutbine Blade and underwater parts. coating. 

3524. SHRI G. KARUNAKARA REDDY Will the 
Minister 01 ANANCE be pleased to state : 

(a) whether NABARD has agreed 10 finance 
assistance Kamataka for conatruc::tion 01 pm.y HuIlh 
Centres (PHCs) in the State; 

(b) if 80, the details 1hereot; 

(e) the amount proposed to be given by NABARD 
to Karnataka for this purpose; and 

(d) the number of PHCs likely to be consbucted In 

Kamataka with NABARD assistance? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE <SHRI S.S. PAlANIMANICKAM) : (a) to (d) Yea, 
Sir. NABARD has sanctioned loans to GcMtmment of 

Kamataka under Rural Infrastructure Development FImd 
(RIDF) for construction of Primary Health Centres (PHCa) 

as detailed beIow:-
(Ra. in erore) 

Particulars Year No. of PHCs Amount of 
Loan 

RIOF-VIII 2002-03 94 19.78 

RIDF-XI 2005-06 97 28.99 

Total 191 4B.n 

~. ;··her, a proposal has been received front the 

Government of Kamataka for construction of 12 PHCs with 

fi'ancial assistance of As. 4.02 crore which is being 
I·~.essad as per extant procedure. 

[Translation] 

3525. SHRI KRISHNA MURARI MOGHE : WIll the 
Minister of URBAN DEVELOPMENT be pIeaaed to ataIe : 

<a> whether the Panch Project is getting aaeiatanc;e 
from external funclng agencyllndo-German bilateral deve1-
opment co-operation; and 

(b) If 80. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) and 

(b) Panch Projed is not getting aI'f III8i8tance from 
external funding agencyJlndo.Gennan bilateral devel0p-
ment co-operaIion programme. 

[TI'IIIteIaIion] 

Indo-Cube AgI'MIMnt on R.... able Energy 

3526.SHRI J'f'OTIRADITYA M. SCINDIA : Will the 

Minister of NEW AND RENEWABLE ENERGY be pIeued 
to state : 

(a) whether Incia and Cuba had entered InIo • 

bilateral agreement on Renewable Energy; 

(b) If 80. the detaIII thereof; and 

(e) the progreee INIde 80 fer In this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF NEW 
AND RENEWABLE ENERGY (SHRI VILAS MUTTEMWAR) : 
(a) to (e) v.. SIr. A protocol tor c:oopeIating In varioue 
..... of ,. .. W8t*t energy Including biomue, .... hydro. 

solar thennaI and solar photovoItaic waa signed on 18 
February 2004 in Havana between the Government of 
India and the Government of the RepWIic of Cuba. In 
furtherance of this protocol, c:Ii8cuuiona have been held 

with Cuban authorities. 

Supply of Water In DwrU 

3527.SHRI SUGRIB SINGH : 
SHRI KISHANBHA 1 V. PATEL : 

WiH the Minister of URBAN DEVELOPMENT be 
pleased 10· state : 
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(a) whether the Delhi Development Authority (DDA) 

hall planned the construction of command tanks to fulfil 
the luppty of. water in the sub-city Dwartal; 

(b) If 80, the detaiIa thereof and the progress of 
construction and utilisation of command tanka as on date; 

(e) the expenditure incurred on conatruction of 
theM tanks; 

(d) the extent to which it has so far been benefited 

the people of sub-city; and 

(e) the atepe taken by the Govemment to make 
these tanka usable at the earliest? 

THE MINISTER OF STATE IN THE MINISTRY OF 

URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a> and 
(b) The Delhi Development Authority CODA) has informed 
that six CoINnand Tanka were· planned for water supply 

in Dwarka. CoINnand Tanka No. 1 to 4 have been 
completed. Construction of Command Tank No. 5 has 
started and Convnand Tank No. 6 is at the planning stage. 

(c) The DDA has Indicated that the expenditure 

incurred on Command Tanka No. 1 to 4 is As. 39.10 Cr0r8. 

For Command Tank No. 5 the expenditure incurred is 
As. 2.23 cront til date. 

(d) The DDA has further Informed that due to the 

limited water supply available, only 2 Command Tanks are 

being utilized. HOMIY8r, the network of an the 4 Command 
Tanka 818 being utilized to supply the water to entic:e 
Owarka ~. 

(e> The matter regarding augmentation of water 

supply in Dwafb relates to the availability of increased 
raw water supply to Delhi Ja/ Board for Nangloi Water 

Treatment Plant. DJB has reported that It has taken up the 

matter wiIh Government of Haryana .. well as with Central 

Water Cornmieeion. 

3528.SHRI S.I<. KHARVENTHAN : Will the Minister of 
HOUSING AND URBAN POVERTY ALLEVIATION be 

pIeued to alate : 

(a) whether there is any proposal to simplify the 

land acquisition procedure; 

(b) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 

HOUSING AND URBAN POVERTY ALLEVIATION (KUMARI 

SEWA) : (a) to (c) Information is being collected and will 

be laid on the Table of the Sabha. 

[Translation] 

Rural Electrification Programme 

3529. SHRI HARIKEWAL PRASAD : 

SHRI GIRIDHARI YADAV : 

Win the Minister of POWER be pleased to state : 

(a> whether the National Thermal Power Corpora-

tion (NTPC) has been assigned any role to accelerate the 

Rural Electrification Programme in the country; 

(b) if so, the details thereof; and 

(c) the number of villages electrified by NT PC so 

far, Stat.wise? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 

SHINDE) : (a) and (b) Yes, Sir. Execution of rural 

electrification works under Rajiv Gandhi ?rameen 

Vldyutikaran Yojana (RGGVY) in 29 districts of Chhattisgarh, 

Madhya Pradesh, Jhartchand, Orissa and West Bengal has 

been assigned to National Thermal Power Corporation 

(NTPC). As per the Detailed Project Reports CDPRs) 

received from respective State Govemments, this assign· 

ment of NTPC covers electrifICation of 13639 un-electrified 

villages, re-electrification of 22n de-electrified villages 

and intensive electrification of 199n electrified villages In 

27 districts SO far. Stat.wiselDistricl-wise details are gi .. <,~ 

in the Statement enclosed. 

(c) NTPC so far has reported electrification of 83 
villages In the Kharagpur block of West Medinipur di&trict 

in West Bengal. 
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SIatemMI 

DetIIJIs of DPRII for the Districts AlIocIJIed to NTPC for ~tJon of RGGVY 

St. Name of State and VIIIagee covered for household electrification under the project 
No. District(s) No. of un electrified No. of de-eIectrified No. of electrified Total No. of villages 

villages villages villages covered for h0use-
hold electrification 

1 2 3 4 5 6 

ChhatIiegMt 

1. Champa Janjgir 889 889 

2. Korba 17 32 573 622 

3. Bilaspur 0 0 1565 1565 

4. Jashpumagar 23 672 695 

5. Raigarh 36 0 1397 1433 

Total (Chhattiagarh) 76 32 5096 5204 

..... kliMd 

1. Deoghar 1295 119 760 2174 

2- Jamtara 685 0 278 863 

3. Godda 1188 85 391 1824 

4. Oumka 2253 49 385 2667 

5. Ranchi 1109 1n 704 1990 

6. Pakaur 902 82 1 .... 1128 

7. Lohardaga 138 144 69 351 

8. Sahebganj 943 181 183 1307 

Total (Jhartchand) 8493 817 2894 12204 

IIMhy8 PrwicIMh 

1. Guna 0 0 1241 1241 

2. Ashoknagar 0 72 746 818 

3. Shivpuri 11 0 1305 1316 

4. Gwalior 0 0 583 583 

Total (Madhya Pradesh) 11 72 3875 3958 
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1 2 3 4 5 6 

OrlaN 

1. Angul 280 314 1034 1628 

2. Nayagal'h 335 268 873 1476 

3. Dhenkanal 87 163 828 1078 

4. Jharsuguda 16 27 305 348 

5. Koraput 1256 17 579 1852 

6. Sambalpur 382 76 766 1224 

7. Devogarh 319 29 344 692 

8. Kalahandi 1147 46 920 2113 

9. Bolangir 369 95 1300 1764 

10. Keonjhar 843 321 1163 2127 

Total (Orissa) 4834 1356 8112 14302 

WHt Bengal 

1. West Midnapur (only 225 225 

Kharagpur block) 

2. West Medlnipur (Kharagpur 

Block only) 

SUpplementilry DPA 

Total (West Bengal) 225 225 

Grand Total 13639 22n 199n 35893 

{English} (e) whether the Government receives revenue by 
way of fees etc. for filing of various documents; 

Foreign ComPMIea In India 
(d) If 10, the details of amount received from these 

3530. SHRI BADJGA RAMAKRISHNA: WHI the Minister companies during each of the last three years; and 
of COMPANY AFFAIRS be pleased to state : 

the conceasionsIfacilities provided by the Gov-(e> 

(a> the number of foreign co:"'1PIlnies operating in ernment to such companies? 

India at present. State-wise 
THE MINISTER OF COMPANY AFFAIRS (SHRI PREM 

(b) the number of foreign COfI1)&nIes ragtstered CHAND GUPTA) : (a) At present, 2069 foreign companies 

during the last three years; incorporated outside Incia have estabIi$hed their place of 

-' 
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business in India uls 592 (1) of the CoqMmies kt 1956. 
The State-wise break up Is as under:-

State No. of foreign companies 
operating in India 

Anc:Ihra Pradesh 26 

Bihar 01 

Delhi 1280 

Gujarat 15 

Haryana 57 

Jammu and Kashmir 01 

Kamataka 159 

Kefala 07 

Madhya Pradesh 03 

Maharashtra 361 

Orissa 05 

Pondicherry 01 

Rajasthan 02 

Tamil Nadu 75 

Uttar Pradesh 14 

West Bengal 62 

Total 2089 

(b) The number of foreign companiee regilt,red 
during the last ttne ,...,. ate 88 under:-

·SI. Fmancial Year No. of fOAJign companie8 
No 

01. 2003-G4 152 

02. 2004-05 167 

03. 2005-06 211 

(e) Yes. Sir. 

(d) The amount of fee received from these c0mpa-

nies during the last three years Is .. under:-

81. Financial Amount of fee etc::. received from 
No. Year theM c:ompanies for filing variouI 

doc:umenIs (in R .... ) 

01. 2003-04 2.63.17.225 

02. 2004-05 3,41,54,075 

03. 2005-06 3.56,45.689 

(e) ~ ..... incorporaled ouIIide India 
and have estabIiIhed places of bueineu In india ate 
regulated 88 per provi8iona of Part-XI (.... with other 
relevant pnMaiona) of the eor.u- Act. 1956. The 
COfI1)IIance with statutory framework Ie not baeec:I on any 
COI".c'I'i~ to IUCh companiee. 

De IIIclr'HIcaIIon of VII ..... 

3531.SHRI M. SHIVANNA : WiI the MInIeter of POWER 
be~to"': 

(a) the total number of villages de electrified during 
the last live years aIongwiIh the ,...,. IIweof; 

(b) whether these de 'ledrified ~ have been 
again eIecIrified; 

ee) If 10, the detaIIe Ihereof; and 

(d) If not, the reasons therefor? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE) : Ca) Rural Elec:lrific::ation Corporation Limited 
(REe) 10 far hal received 575 draft DetaIled Project 
Reports (DPRa) from 27 ...... (except Goa and Delhi) 
W1der R.;iv GandhI Grameen VIdyutikaran Yojana (ROOVY) 
covering, amongst other iIemI, .. electrific:ation of 27504 
de-eIectrified vIIIagea In Iixleen of these 27 ..... s.... 
wile detaiIe of . de-eIecIriIied .... cov...r for .. 
eIec:trifIcaIio under RGGVY in the draft DPRa 8M given 
in Statement-I. 

It II gathered that natural caIamiIIeI including fIoodI. 
c:ycIonea etc. and Iheft of line matertaIe ... the !Min 
..... 8IIrtbutIIbIe for de Illcbjfication of the electrified 
villages. 
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(b) to (d) Rural electrification being a concurrent 

subject, execution of RE works is the ~ of 
State GoIIemmentlState Power Utility. The States of Bihar, 
West Bengal, UP, Rajasthan, Utlaranchal and Kamataka 
have already commenced actual electrification of un-
electrifie<Ude-eIectrified villages under RGGVY whereas 
other Stat .. have initiated actions for preliminary activities 
Including survey/route alignment, erection of infrastructure 
etc. 

The implementing States so far reported electrification 

of 23014 un-eIectrified villages (including de-eleetrified 

villages) as on 8th December 2006. State-wise details of 
villages reportedly electrified under RGGVY are given in 
Statement-II. 

All the vinages in the country including un-electrified· 

and de-electrified villages are to be electrified under 

RGGVY by 2009. 

&.te-wise Number of De-eIectrified VHIagss covered in Draft DPRs received under RGGVY Scheme 

SI. 
No. 

Name of State 

2 

1. Andhra Pradesh 

2. ArunacbaI Pradesh 

3. A88am 

4. Bihar 

5. Chhattisgarh 

6. Gujarat 

7. Haryana 

8. Himachal Pradesh 

9. Jammu and Kashmir 

10. Jhartmand 

11. Kamataka 

12. Kerela 

13. Macl'lya Pradesh 

14. MaharuhUa 

15. Manlpur 

16. Meghalaya 

17. Mizoram 

Total No. of 
projects 
received 

3 

26 

16 

21 

43 

15 

25 

18 

12 

12 

22 

26 

14 

48 

34 

4 

3 

8 

Total No. of No. of villages No. of villages 

Districts 
involved 

4 

22 

16 

21 

38 

15 

25 

18 

12 

12 

22 

26 

14 

48 

34 

4 

3 

8 

un-electrified 

villages 

5 

o 
1802 

3072 

14067 

951 

o 

o 
97 

198 

16965 

132 

o 
604 

6 

159 

90 

42 

de-electrified 

villages 

6 

o 

331 

3831 

10486 

179 

o 

o 

o 

8 

2774 

o 
o 

454 

o 
336 

103 

95 

Total No. of 
un-electrified 

villages 

o 
2133 

6903 

24553 

1130 

o 
o 

97 

206 

19739 

132 

o 

1058 

6 

495 

193 

137 
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1 2 3 4 

18. Nagaland 5 5 

19. Orissa 23 22 

20. Pun}ab 17 17 

21. Rajasthan 41 32 

22. Silddm 4 4 

23. Tamil Nadu 29 29 

24. Tripura 3 3 

25. Uttar Pradesh 67 65 

26. Uttaranchal 13 13 

27. Weet ~ 26 18 

Grand Total 575 546 

SIJdwnenI-II 

Sfate..wise and )Mr-wise VIIages eIeG1rIfied 
under RGGVY 

St. Stale Village ViH~ge Total 
No. EJectrified Electrified 

during during 2Q06. 

2005-06 07 (Upto 
8-12-2006) 

1. Bihar 1600 1961 3561 

2. Kamataka 47 47 

3. Rajasthan 230 274 504 

4. Uttar Pradesh 7503 9588 17091 

5. Uttaranchal 87 481 
I. ( 

568 

6. Weet Bengal 352 891 1243 

Total 9819 13195 23014 

ExpoeIng Gang of ExporWa 

3532. SHRI BRAJESH PATHAK : 
SHRI SUNIL KUMAR MAHATO : 

Wtl the Minister of FINANCE be pleased to state : 

5 6 5+& 

20 12 32 

10809 3440 14249 

0 0 0 

781 3681 4442 

25 0 25 

0 0 0 

127 0 127 

31857 1077 32734 

787 682 1469 

4268 15 4283 

86639 27504 114143 

(a) whether the Government has detected a gang 
of exporters who used to dehaud of revenue by over-
valuing their export invoices; 

(b) if 80, the details thereof; 

(c) the action taken against the pet'8OIl8 found 
guilty; 

(d) whether the Directorate of Revenue Intelligence, 
Central Excise Department and the Customs Department 
have found that a large number of exporters have used 
the domestic banking system to bring in foreign exchange 
i11egaiiy by creating fake identities; and 

(e) if so, the details thereof and the ..... being 
taken to check such malpractices? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM) : <a) and (b) 
Several cases of over valuation of export gooda have been 
booked during the year 2005-06 ami 2008-07 (upto Oct. 
08). The details are as beIow:-

Year No. of casea Value (Re. in crorea) 

2005-06 

2008-07 (upto Oct. 06) 

9 

12 

54.19 

43.91 
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(e) to (e) CUes have been booked where exporters 
have ~ the domeetic banking channels 88 well 88 

HaweIa routes to bring in foreign remittances. The details 
of such cases booked during the year 2005-06 and 2006-
07 (upto October, 06) are given below:-

Year 

2005-2006 

2006-2007 
(upto Oct. 06) 

No. of cases 

5 

2 

Action taken 

11 Persons arreeted. 
4 persons detained 

under COFEPOSA. 

1 Person arrested. 

customs field formations including DRI are alert and 
vigilant to thwart such attempts. 

SchemM for Sew8ge DIepouI 

3533.SHRI KRISHNA MURARI MOGHE : Will the 

Minister of URBAN DEVELOPMENT be pleased to 

state : 

(a) whether the Government propoaes to increase 

the limit of 20 thousand population based on the Census 

of 1991 to 50 thousand population in Accelerated Urban 

Water Supply Programme; 

(b) if so, the details thereof; 

(c) whether the Government proposes to implement 

Accelerated Urban Sewage DIspo&aI Programme at par 
with Accelerated Urban Water Supply Programme; 

(d) if so, the details thereof; 

(e) whether the Govemment proposes to simplify 

the procedure of providing loans from Life Insurance 

Corporation, Housing and Urban Development Corpora-

tion and other financial institutes for implementing 

accelerated Urban Water Supply Programme/Accelerated 

Urban Sewage Disposal Programme; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) and 

(b) No, Sir. Accelerated Urban Water Supply Programme 

(AUWSP) has been subsumed in recently launched 
scheme, namely Urban Infrastructure Development Scheme 

'or Small and Medium Towns (UIDSSMT) which envisages 
development of infrastructure facilities including water 

supply, sewerage, storm water drainage etc. in citiesltowns 
which are not covered under Jawahartal Nehru National 

Urban Renewal Mission (JNNURM). 

(c) and (d) No. Sir. No such scheme of Accelerated 
Urban Sewerage Programme has been launched. 

(e) No, Sir. 

(f) Does not arise. 

{English} 

Funda for Water and Sanitation 

3534.SHRI IQBAL AHMED SARADGI : Will the· 
Minister of URBAN DEVELOPMENT be pleased to 

state : 

(a) whether as per the UNDP Report 2006 the 
allocation of funds for water and sanitation in India are 

inadequate; 

(b) if so, the details thereof; and 

(c) the steps takenlproposed to be taken to improve 

the spending on water and sanitation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) and 

(b) The UNDP Report 2006 states: "It is difficult to capture 
real public spending on water and sanitation partly 

because of the fragmentation of financing across mini&-
tries, partly because of decentralization and partly because 

donor financing is often off budget". 

The total plan outlay for water supply and sanitation 
sector in India from 1 &t FIVe Year Plan to 10th Five Year 
Plan has boan ranging from 1.07% to 4.46% of the total 
public sector outlay. During the same plan period, the plan 
outlay for urban water supply and sanitation ranged from 

0.65% to 2.16%. Details are given in the Statement 

enclosed. 

(c) "Urban Water Supply and Sanitation" is a State . 

subject and it is the responsibility of the State Government! 
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Urban local Bocies to plan, design and execute water 
supply and sanitation schemes through State Public Health 
Engineering DepartrnentslUrban local BodIes with the 
Stale Plan funds. However, their efforts are supplemented 
by Govemment of India through various developmeutal 
schemes. 

This Ministry has launched two programmes in 
December, 2005 with a budget allocation of As. 50,000 

croreto be spent in 7 years for Integrated development 
of urban areas namely, Jawaharlal Nehru Natlonal Urban 
Renewal MIssion . (JNNURM) and Urbanlnfrastructure· 

Development Scheme for Small and Medium Towne 
(UIDSSMT). Under these programmes, additional Central 
assistance would be provided as grant to the State 
Government for taking up infrastructure projects including 

water and sanitation. 

SI. 
No. 

1 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

Plan Period 

2 

I Plan 
(1951-56) 

II Plan 
(1956-61) 

III Plan 
(1961-66) 

3 Annual Plans 
(1966-69) 

IV Plan 
(1969-74) 

V Plan 
(1974-79) 

Annual Plan 
(1979-80) 

s.,."..", 
Plan-wise ItMJSfment - Water Supply and Sanitation Sector 

Total Public Total plan outlay for 
Sector Plan 

outlay 

3 

3360.00 

3750.00 

8573.00 

8684.97 

15902.00 

39303.49 

12549.83 

water auppty and 
SanitIIIion eector 

Amount % of Pubic 

4 

49.00 

72.00 

105.70 

108.42 

437.00 

1030.88 

430.22 

Sector 
outlay 

Col. 4 
- X 100 

Col. 3 

5 

1.46 

1.07 

1.23 

1.60 

2.75 

2.62 

3.43 

Plan Outlay for Urban 
Water Supply and 

SaniIation 

Amount % of Public 

6 

43.00 

Sector 
outlay 

Col. 4 
- X 100 

Col. 3 

7 

1.28 

44.00 0.65 

89.37 1.04 

NA N.A. 

282.00 1.n 

549.44 1.40 

197.93 1.53 

(As. Crore) 

Plan outlay for Rural 
Water Supply and 

Sanitation 

Amount % of Public 
Sector 
outlay 

Col. 8 
- X 100 

Col. 3 

8 9 

8.00 0.18 

28.00 0.41 

16.33 0.19 

N.A- NA 

155.00 0.97 

481.24 1.22 

232.29 1.85 
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1 2 3 4 

8. VI Plan 97500.00 4047.00 
(1980-85) 

9. VII Plan 180000.00 6522.47 
(1985-90) 

10. 2 Annual Plana 137033.15 4427.29 
(1990-92) 

11. VIII Plan 434100.00 16711.03 
(1992-97) 

12. IX Plan 853200.00 39538.00 
(1ge7-2002) 

13. X Plan 1525639.00 44206.55 
(2002-2007) 

Aenov8tionIRHtoon of EMmeged 
BuIldings In lIumbeI 

3535.SHRI .NOTIRADITYA M. SCINDIA : WiD the 
Minister of URBAN DEVELOPMENT be pleased to 

stale : 

(a) the funds 80 far allocated and released by the 
Government under the Jawahartal Nehru National Urban 

Renewal Mi8sion (JNNURM) for renovation and restoration 
of damaged buildings and infraatructure In Mumbai 

following last year flood devastation; 

(b) the details of the damageS caused thereby to the 
buildings, roads and other related infrastructure In Mumbai, 

and the plans and projects to be implemented under the 

JNNURM; and 

(c) the estimated loss caused by the floods and the 
coat of renovation and restoration projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) No 

funca have been allocated or released specifically under 
JNNURM for renovation and restoration of damaged 
buildings In Mumbai following last year flood devastation. 

HoweIIer, four projects in the intrastructure sector received 
from Government of MaharUhtra in respect of Greater 
Mumbai have been approved under JNNURM. An amount 

5 

4.15 

3.62 

3.23 

3.85 

4.46 

2.89 

6 7 8 9 

1766.68 1.81 2280.32 2.34 

2965.75 1.65 3556.72 1.98 

1721.37 1.26 2705.92 1.97 

5982.28 1.38 10728.79 2.47 

18624 2.16 20914.00 2.43 

19758.55 1.30 24448.00 1.60 

of As. 1505.00 lakh have so far been released in respect 
of Mumbai Sewage Disposal Project Stage-II Priority Wort<B 
only towards first inslalment of the approved cost. 

(b) and (c) Information is being collected from the State 
Government of Maharashtra and will be laid on the Table 
of the House. 

Grant-In-AId to NCR Participating Sill ... 

3536.SHRI SUGRIB SINGH: WiD the Minister of 
URBAN DEVELOPMENT be pleased to state : 

(a) whether the Government provides grant-In-aid to 
National capital Region (NCR) participating States; 

(b) if so, the details of grants provided to various 
States during each of the last three years; 

(c) whether NCR cells are submitting quartefty 
progress report within the stipulated time; 

(d) if not, the action taken by the Government 
thereon; 

(e) whether the Government proposes to set similar 
region in other rnetroIbig cities of the country; ana 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) and 
(b) The National Capital RegIon Planning Board (NCRPB) 
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has infonned that no grant-in-aid is baing pnMded to the 
constituent States of Haryana, Uttar Pradesh, Rajasthan 
and Government of NeT of Delhi on account of their 
participation in the National Capital Region. 

(e) The NCRPB has further indicated that quarterty 
progress reports are received from the NCR Planning and 
Monitoring Cells, though sometime not within the slipulated 
time. 

(d) With. view to ensure timely subrnisaion of the 
progress reports by the NCR Planning and Monitoring 
CeUs, the NCR Planning Board has decided to intrOduce 
a comprehensive management information system. 

(e) and (f) There is no such proposal. 

(Translation] 

PendIng Proposal under SGSY 

3537.SHRI CHANDRA MANI TRIPATHI : 
DR. lAXMINARAYAN PANDEY : 

WiR the Minister of RURAl DEVElOPMENT be 
pleased to state : 

(a) the number of proposals of the Government of 
MacIlya Pradesh pending for approval with the Union 
GoYemment under SGSY; 

(b) the reasons for their pendency and the time by 
which they are likely to be approved; 

(e) whether the Union Government is contemplating 
to increase the amount of allocation keeping in view the 
increased number of families living below poverty line in 
the State; 

(d) if so, the details thereof; 

(8) whether the Union Government has ~ 
any proposaJs regarding formation of group of five persons 
in place often persons under SGSY; and 

(f) if so, the details of action taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAl DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI 

SURYAKANTA PATlL) : (a) and (b) M on date, 63 
proposals for SpecIal Projects were receiv'8d by the 
Ministry of Rural Development from the Government of 
Madhya Pradesh under Swamjayanti Gram Swarojgar 
Yojana (SGSy). Out of 63 proposals, 22 proposaJs were 
approved and 25 proposals were returned to State 
Government as they were not found in accordance with 
the SGSY Guidelinea. The remaining 16 proposals are 
under different stages of processing. On receipt of 
proposals from the State Govemment, It is appraised in 
the Ministry and is placed before two Inter-Ministerial 
Committees for approval. Theae Committees .,. Project 
Screellillg Convnittee (PSC) and Project Approval C0m-
mittee (PAC). If the Committees make certain observations 
to improve and make effective the proposal, the same .,. 
sent to State Government for «:Oq)Iiance. M such, 
appraisal, rectification and approval of the project8 is a 
continuous process. 

(e) and (d) Under SGSY, fundi .,. allocated to the 
StateslUnion Territories on the incidence of poverty ratio 
fixed by the Planning Commission. 15% of the aIocation 
under the SGSY is set apart for taking up SpecIal ProjecIs. 
Special Pro;ects under SGSY are sanctioned when States 
submit proposals and they .,. found viable in !he Miniatry. 
Hence the Special projects .,. den'IMd driven. 

(e) and (f) As per SGSY GuidelInes, • Self-Help Group 
(SHG) may generally consist of 10 to 20 pereona. However, 
in difficult areas like dHerta, hiRs and ...... with scattered 
and ..,.,.. population and in cue of minor irrigation and 
disabled persons, this number may be from 5 to 20. 

[English] 

II8InteMnce of Public 0fIIcN 

3538.SHRI SHAILENDRA KUMAR : Will the ......... 
of URBAN DEVELOPMENT be pIeued to state : 

(8) whether several public offica8 .... being ... 
gIected by civic auIhoritieI for a quite .Iong time .. reported 

in the Hindustan T.,.. dated November 01. 2008; 

(b) if so, the details and the f8C18 thereof; 

(c) whether the Government ha found II"I'/Irregu-
Iarities In maintenance of theIe buildlngcoqJlex .. ; and 
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(d) If so, the details thereof and the action taken by 
the Government thefeon? 

THE MINISTER OF STATE IN THE MINISTRY OF 

URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) to (d) 

Lok Nayak Bhavan is a building built and owned by the 
civic body NOMC. A number of Government offices have 

engaged space in this building. The NDMC has leased out 
space for cornmercial purposes on the ground floor. 
Maintenance of the building rests with the owner of the 
building. The CPWD helps the Government offices to use 
the offICe space by organizing partitions and lay outs 
without disturbing the structural integrity of the building. No 

irregularities have come to light in the maintenance of the 
building. 

CPWD maintains buildings eonatructed by It and with 
Office space allotted to various Ministries, Departments and 

their related offices. The Departments are to provide their 

respective housekeeping operations while CPWD attends 

to civil and electrical repairs, replacements, restoration etc. 

........ tng AdvertIeements by Builders 

3539.SHRI MOHAN SINGH: Will the Minister of 

HOUSING AND URBAN POVERTY AlLEVIATION be 

pleased to state : 

(a) whether the Government ara aware of the fact 

that builders wortdng in real estate are collecting money 
on large ecaIe by attracting buyers through glamorous 
advertisernenIB and later duping them; 

(b) If 80, the action being taken by the Government 

to stop this practice in housing sector; 

(e) whether the Government is considering any 

comprehen8Ive policy regarding saving buyers from being 

duped by builder, companies and to provide cheap and 
comfortable houses to them; and 

(d) if so, the full detaiIa thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 

HOUSING AND URBAN POIERTY AllEVIATION (KUMARI 

SEWA) : (a) No such In8tanCe has come to the notiCe of 

thi8 MInistry. 

(b) to (d) In view of (a) above, question does not arise. 

..... Rapid 1'I'IIMIt Syatem 

3540.SHRI SHRINIWAS DADASAHEB PATIL : Will 
the Minister of URBAN DEVELOPMENT be pleased to 

state : 

(a) the steps taken by the Government to improve 

Urban Transport for improving mobility in Urban areas; 

(b) whether any policy in this regard is under the 
consideration of the Government; 

(c) if so, the details thereof; 

(d) whether Mass Rapid Transit System is proposed 

to be implemented in some cities; and 

(e) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF· 

URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) to (c) 

A National Urban Transport Policy (NUTP) has been 

formulated by the Government which inter-alia seeks to 

promote integrated land use and transport planning, 

greater use of public transport and non-motorized modes 
of travel and use of cleaner technologies. It offers Central 

Governmenfs financial support for investments in public 
transport infrastructure for greater use of non-motorized 

modes, as well as in the construction of parking facilities, 

i~g demonstrative pilot projects. It encourages 

capacity building at institutional and individual level, 

innovative financing mechanisms, institutional coordina-

tion, association of the private sector and need for public 

awareness and cooperation. 

(d) and (e) Urban Transport is a State subject and 

proposals for Mass Rapid Transit Systems (MRTS) in cities 

are to be framed by Urban Local BodiesIState Govern-

ments. MATS being implemented in some of· the cities with 

Central financial assistance are:-

1. Metro Projects: Delhi, Bangalore, Mumbai and 

Kolkata. 

2. Bus Rapid Transit System (BRTS) Projects: 

Ahmedabad, Bhopal, Indore and Pune. 
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3541. SHRI V1JOY KRISHNA : WIU the Minister of 
EARTH SCIENCES be pleased to state : 

(a) whether mining of materials on the earth has 
been increasing rapidly; 

(b) if 80. whether It C8U88S earthquake and Tsunani 
fraquer.tly these days; and 

(e) if so. the action takenIpcoposed to be taken in 
this regard? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 

AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 

SiSAl) : (a> Yes, Sir. Thera has been a growing trend in 
the mineral production in the country through mining 
activity. 

(b) No. Sir. No scientific evidence has been 

established to show that the mining activity by iI8eIf could 
generate significant earthquake activity or Tsunamis that 
are triggered by ea~. 

(e) Question does not ariae. 

[Translation) 

~mendetIone of T ...... KIWINI 
CommIttee 

3542.SHRIMATI SANGEETA KUMARI SINGH DEO : 

SHRI GIRIDHARI YADAV : 

w. the Minister of URBAN DEVELOPMENT be 
pleased to state : 

(a> the main rec:ommendation made by the Te;encsra 
Khanna CommiItee; 

(b> the rec:ommendatioI. that have been acc:epIed 
by the Govemment; and 

(e) the reasons for not accepting the remaining 
recommendation? 

THE MINISTER OF STATE IN THE MINISTRY OF 

URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) to (e) 
The main recommendatione of the Tejendta Khanna 

CommIItee deaf with unauthorI8ed conatructiona, mIsu8e 
of premises. guIdeIinea for LeI Dora and Extended LeI 
Dora area. setting up of enforcement machinery. role of 
the Delhi Development AuthorIty (DDA), eeIIing up of. 

institutional al'l'8ng8fn8nts etc. 

Based on the rec:ommendation contained in the 

Report. and after following the prncribed statutory 
procedure. amendments have been CMied out· in the 

Master Plan for Delhi 2001 with regard to prOYiIion8 
relating to mixed ... and development control norma for 
reaidentiaI plotted development vide Notifications ct. 7.9.08 
and 22.9.06 ~. 

The Government has also set up three CommIttees to 
look into the issues relating to farm houaes, LeI Dora areas 

and additiona in DDA PIataIgroup houaIng. The term of 

these commiIIe •• is til 31st December. 2008. 

Inter-departmental consultations have been under-
taken in r8Ip8Ct of the other recommendationl. 

[English} 

3543. SHRI PRABOOH PANDA : WIll the MiniIter of 
FINANCE be pleased to stale : 

(a) whether divergence of opinion e .. among the 
Union Government, Security and Exchange Board of IncIa 
and ~ Bank of India in reepect 01 imIeetment by 

Foreign Direct InveeIn'lent and FC1f'e91 InstItuIioneI InveI-
tors as reported In TimeI of India. dated October 9. 2008; 

(b) if 80, the reaaone the*or, 

(e) the c:orrective meaauAI8 ~ taken by 
the Government In thie regard; 

(d) whether various stock exchengeI have been 
demulualiled; and 

(e) if 80, the detaIIa thereof aIongwiIh detd8 of 
exchanges ~? 

THE MINISTER OF STATE IN THEMiNtSTRY OF 
FINANCE (SHAI S.S. PAlANJMANICKAM) : (a) to (e) TheM 
agencies have different reeponeibIIitIe and hence dIhrent 
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perapectivea. Hence, they may have different opinion on 

certain iaauea. However, such differencee are reconciled 
In the consultation proceaa leading to policy decision. 

(d) and (8) The Securities and Exchange Board of 

india (SEBI) has informed that it has notified that two 

exchanges were already corporatlsed and demutualisecl. 
It has also notified the orders approving the corporatisation 
and demutualization schemes of 19 other stock exchanges. 
These notifications are available on its websile 

(www.aebi.gcw.in). 

3544. SHRI SHRIPAD YESSO NAlK : 

SHRIMATI RUPATAI '0, PATIL : 

WID the Minister of LAW AND JUSTICE be pleased 
to atate : 

(a) whether Govemment attention has been drawn 

to the WOI1d Bank report to the effect that the limits on poll 
expeneee fixed for legislative and Parliamentary elections 
have proved futile; 

(b) If 80, the detaiII thereof; 

(c) whether electoral reformI have been mooted to 

ensure free and fair election and to control expenditure; 

and 

(d) If 80, the detaiI8 thereof? 

THE MINISTER OF LAW AND JUSTICE (SHRt H.R. 

BHARDWAJ) : (a) The Wortd Bank has clarified that there 
Ie no Wortd Bank Report on the 8Ubject of election 
expencIUea on india. 

(b) Does not ariMo 

(c) and (d) The process of reformIIchangeS of electoral 
laws and other related matters Is 8 continuouI and 
ongoing proceu and CIIf'I be carried out only through 
conMn8U8 emong poIitic.t parties. 

Com ....... Space by HUDCO 

3545. SHRI FRANCIS FANTHOME : WID the Minister 

of URBAN DEVELOPMENT be pteased to state : 

(a) whether the built up commen:ia1 apace devel-
oped by Housing and Urban Development Corporation 

(HUDCO) In Delhi have not been utilisedlauctioned for 

several years; 

(b) if 80, the reasons therefor; and 

(c) the action taken by the Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 

URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) to (c) 

Housing and Urban Development Corporation Ltd. 
(HUDCO) has reported that 37% of apace In August Kranti 

Bhavan at Bhikaji Came Place is still in the possession 

of HUDCO as no response was received to the open bid 

invited in April, 2006 for disposal of the same, Action has 
been initiated for re-auctioning/re-tenderiog of the said 

area, In addition, 9 Guest Houses and Hotel Sites at 

Andrews Ganj are still in the possession of HUDeO due 

to litigation. 

DutructIon of Buildings In TSUftllml 

3546. SHRI SURESH PRABHAKAR PRABHU : WHI the 

Minister of UflBAN DEVELOPMENT be pleased to state 

the approximatenu,mber of buildings destroyed in the 

country in TSUiIami of December 26, 2004 with CRZ 
violations, StateJUT-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 

URBAN DEVELOPMENT (SHRI AJAY MAKEN) : Informa-

tion is being collected and will be laid on the Table of the 

Sabha. 

Development of CItIes 

3547,SHRI VIJOY KRISHNA: Will the Minister of 

URBAN DEVELOPMENT be pleased to state : 

(a) whether the Union Govemment has formulated 

any plan to develop Delhi, Mumbai, Bangalore, Koikata, 

Hyderabad on the lines of Singapore; 

(b) it 80, the details thereof; and 

(c) the steps being taken by the Govemment in this 

regard? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) No, 
Sir. HoweYer, Government of India has launched JawaharIaI 
Nehru National Uiban Renewal Mission (JNNURM) on 

3.12.2005 in select 63 cities including Deihl, Mumbai. 

Bangalore, KoIkata, Hyderabad to provide reforms linked 
central assistance for development of infrastructure like 
Water supply, Sewerage, Transport, Roads and Strom 
Water Drainage etc. to make Indian Cities more livable and 
people friencIy. Central assistance of As. 50,000 crore has 
been eannartced for JNNURM for the Mission period of 

seven years beginning from 200>06. 

(b) and (c) Do not arise. 

(Tnmslation) 

AIIoIment of UncI for Community Han. 

3548.DR. RAJESH MISHRA : 
SHRI SAJJAN KUMAR : 

Will the Minister of URBAN DEVElOPMENT be 
pleased to state : 

(a) whether Banquet Halls are being operated on 

several places in Delhi on the land aIIoIted by the DelhI 
Development Authority (DDA) for construc:ting Community 
Halls; 

(b, if 80, the details thereof; 

(c) whether the Delhi Devetopment Authority has 
conducted any enquiry in this regard; 

(d) if 80, the details and the outcome thereof; 

and 

(e) the action taken by the DDA in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT <SHRI AJAY MAKEN) : <a) to (_) 
Delhi Development Authority (DDA) has reported that it has 
allotted land for the purpose of Community Halls which can 
be used for social and cutluraJ activities. However, if eny 

Community Hall is found being used for commercial 
activities like Banquet Hal etc. action for determination of 
its lease is taken after an enquiry. 

DDA has further reported that after enquiry It has 
recently determined the ..... of two Community Hda for 
being mieuHd for commercial activity. 

[English} 

3549.SHRI KINJARAPU YERRANNAIDU : 
SHRI L RAJAGOPAL : 

Will the Minister of FINANCE be pIeaMd to ..... : 

(a) wheIher 1he GovemmeIII has decided to provide 
banking facilities, including A.T.M. facility at the post offices; 
and 

(b) if 10, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PAlANIMANICKAM) : (a) and (b) With 
the objective of ensuring greater ftnanciaJ IncIu8ion and 
increasing the outreach of the banking sector, guideIInea 
have been I8aued by RBI to enable banks to uee the 
services of Post Offices as 'Buaineu Facilitators and 
Correapot !dent8' for providing faciIItaIIon 88I'Vice8. Such 
services may· include (i) identification of borrowerI and 
ftImenI of activItieI, (Ii) collection and prefiminary proc:eu-
ing of loan applications including vertftcatIon of primary 
informationIdaIa, (iii) creating awantneU about aavingI 
and other products and edlicalioniadYIc:e on maMging 
money and debt couneeIing, (Iv) proc .... ng and 8UbmiI-
aion of appIIcationa 10 banIca, (v) J)RImDIIon and nutturIng 
Self Help GroupaIJoint LiIIbiIIty Groupe, (w) pea .dcM 
monIlorIng, (vii) moniloftng and haldIoIdilli of Self Help' 
GroupaIJoint UabiIity GroupWCrecIt GfOupeIoIhefa, and 
(viii) toIIow-up for AICOVery. 

(TrBMIatlon) 

IT Form 

3550. SHRI RAKESH SINGH : WHI the MinIster of 
FINAN~ be pIeaeed to ItaIe : 

(a) whether the Government has decided to make 
c:hangee In Income Tax Form-2F; 

(b) if not, the reaaor. therefor; 
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(c) the difficulties in continuing with Naya Saral; 
and 

(d) the special advantage, if any, with Form 2F? 

THE MINISTER OF STATE IN THE MINISTRY OF 

fINANCE (SHRI S.S. PALANIMANICKAM) : (a) There is no 

proposal to make any change in Form No. 2F. 

(b) It is not a diffICult exercise to fill Form No. 2F. 

(c) The reason for not continuing with the Naya 
SaraI (Form No.2E) are:-

(i) Since it wu • one-page retum form, it did not 
provide sufficient space to fiD out the relevant 
details; and 

(i1) It did not provide the opportunity to the taxpayers 

to disclose the inflow and out flow of money. In 

absence of such details in the retum form, a 

taxpayer would have to be called upon to 
explain the transactions with are reported in 

Annual Information Returns (AiRs). 

(d) Form No. 2F provides sufficient space to fill out 

the relevant details. Further, this form can be easily filled 

even by a person who does not have adequate knowledge 

of tax law as all the entries in this form have been duly 

explained and are cross referenced. Cash flow Statement 

provided in this form provides an opportunity to the 

taxpayers to disclose the inflow and out flow of money from 

which transactions reported in Annual Information Retums 
(AIRs) can be verified without calling upon the taxpayers 

to explain the same. 

ReI .... of Pending Amount under NFFWP 

3551.SHRI SRICHAND KRIPLANI : Will the Minister 

of RURAL DEVELOPMENT be pleased to state : 

<a) whether the Union Government has yet to pay 

some amount to a number of States under the National 

Food for Work Programme (NFFWP); 

(b) if so, the details thereof; 

(c) the time by which the said amount is likely to 

be released by the Union Government; 

(d) whether the Government of Rajasthan has 

requested the Union Government to release the remaining 

amount under the NFFWP for making payment to 
labourers; and 

(e) if so, the action taken by the Union Government 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 

SAHU) : (a) to (c) No, Sir. The Ministry had released funds 

to an the NFFWP Sta1esIOistricta as per their allocation and 

entitlement under the programme. 

(d) and (e) In view of the above, questions do not 
arise. 

[English) 

JNNURM 

3552. DR. K.S. MANOJ : WHI the Minister of URBAN 

DEVELOPMENT be pleased to state : 

(a) details of representatives firms appointed by 
Asian Development Bank (ADB) under Jawahartal Nehru 

National Urban Renewal Mission (JNNURM); 

(b) details of private consultants on the roll of 
Ministry; 

(c) the details of project report prepared and 

assisted by them; and 

(d) the details of fees paid to them as yet; category-

wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 

URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) Price 

Waterhouse Coopers Private Limited, India in association 

with Lea Associates South Asia Private Ltd., India and 
Times Research Foundation, India have been appointed 

by ASian Development Bank (ADB) to provide technical 

assistance to Ministry of Urban Development for implemen· 

tation of Jawahartal Nehru National Urban Renewal 

Mission (JNNURM). 

(b) No private consultant is on the roll of H,~ Mln~," 

for JNNURM 
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(el Nil. 

(d) No fee Is to be paid by the Ministry to finns 
appointed by ADB. 

(TransIaIion] 

water Supply from SonIa Vlhar Water Plant 

3553.SHRIMATI NIVEDITA MANE : WIll the Minister of 
URBAN DEVELOPMENT be pleased to state : 

(a) whether water supply to South Delhi and East 
Delhi from Sonia Vihar Water Trea1ment Plant "-
commenced; 

(b) if so, the details the colonies of South and EMt 
Delhi where water is being supplied from this plant; 

(e) whether it is proposed to supply water to Mayur 
Vlhar Phase-IU colony of Delhi Development Authority from 

the said waI8r trNIm8nI plant; and 

(d) if so, the details thereof and the time by which 
the supply of water to Mayur Vihar Phase-III is likely to 
commenc:e? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN) (a) and (b) : 

The Delhi JaI Board (DJB) has Infonned thai the water 
supply from Sonia VJhar Water Treatment Plant to South 
Delhi and East Delhi haa oommenced in the following 
coIonies:- ' 

South DelhI: 

OkhIa, MaharanI Bagh, Friends Colony, Taimoor 
Nagar, Ashram, Jangpura, BhogaI, SidIhrth exten-
sion, Siddharth Enclave, KiIoIaut village and ~ 
..... SliM .. purl, Sarita Vfhar, Gntater Kailutt-IIII, 
AIaknanda group of colonies, EMt of KaiIash, Garhi, 
KaiIIUIh .... 0ef8nce CoIonv. CGO CompIeK, Prageti 
VIhar Hoetet, NOSE-IIH, Koda MubarIkpur, Lajpat 
Nagar, Nehru Nagar. Sunlight Colony, KaIka;i. C.R. 
,~, Govindpuri, Giri Nagar, Masjip MaCh, 01irag 
Delhi, SaYiIrI Nagar, ',Sheikh SaIai, Dak8hin Pun. 
Madangir. Lade SaIai, Sadiq Nagar, Meht'auIi, Saket, 
MaMya Nagar, Shivaik, Geetan;aIi. Navjeevan VIhar, 
Sarvodaya Enclave, AdchinI, Vajay Mand.' Encfave, 

Panc:fwJhee1 Park, Panch8heeI Enclave, Soami Nagar, 
MMTC and STC Colony, Gulmohar Park, Udai Park, 

Neeti Bagh, Anand Lok, Anckews Ganj, May Fair 
Garden, Asiad Village, Shahpur Jat Village, Munirka, 
Munirka Vihar, Green Park, SafdarjangOevelopment 
Area, Neb Sarai, Ber Sarai, Katwaria Sarai, Mehrauli, 
Vasant Runj, Kishangarh and Masoodpur Village. 

Ent DeIhl: 

Bharm pun X Block, Brahtn Purl, E. F, G and H, 
Gautatn Puri, Shastri Part!;. 

(e) and (d) The DeIhl Development Authority (DOA) 
has Informed that Mayur Vlhar phase-In could be supplied 
water from the Sonia Vihar Water Treatment Plant, by the 

end of March, 2007. after the water supply network is made 
functional by the DDA. 

3S54.SHRI BALESHWAR YADAV : Will the Minister of 
LAW AND JUSTICE be pleased to state : 

(a) whether the Government proposes to Introduce 
the concept of 'Plea Bargaining' i.e. for speedy disposal 
of cases and relief to accused; 

(b) if so, the details thef8of; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF lAW 
AND JUSTICE (SHRI K. VENKATAPATHY) : <a) 10 (e) 

Nece8sary prcMsion relating to ·PIea BargainIng" has 
already been introduced in the CrimInal Justice System 
.... addition of a new Chapter XXI A in the Code of 
Criminal Procedure. 1973, in this regard. 

Fcnign DonatioM In Speculative ......... 

~IS. SHRIMATlNEETA PATERIYA : WiN.the Minister 
of FINANCE be pIeaed to .... : 

(8) . whether amount received .. foreign contribution 
can be inveeted In the 8p8CUIative ,.,.,ut; 

(b) If 10, the detaIIa Ihereof; and 

(c) if not, the .-...one therefor? 
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THE MINISTER OF STATE .IN THE MINISTRY OF 

FfNANCE (SHRI S.S. PAlANIMANICKAM) : (a) and (b) No, 

Sir. 

(e) The foreign conbibution received Is to be utilized 

for definite stated objectives for which it is received. 

IT Exemption of Cultural Foundation 

3556. SHRI NAVEEN JINDAL : Will the Minister of 

FINANCE be pIeaaed to state : 

(a) whether Vedanta Cultural Foundation, Mumbai 
was granted tax exemption under section 35(i)(iii) of the 
Income Tax Act; 

(b) If so, details thereof; 

(e) whether the Foundation had applied for renewal 
of this tax exemption; 

(d) if so, the details in this regard; and 

(e) the reasons for delay in renewal of tax 
ex8fY1)tion and the time bv which this exemption is likely 
to be granted to the Foundation? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PAlANIMANICKAM) : (a) Yes, Sir. 

(b) Approval under section 35(1)(iii) of the I.T. Act, 
1961 to Vedanta Cultural Foundation, Mumbai was granted 
for the period from 01.08.2003 to 31.03.2008 vide 
notification dated 14.11.2003. 

(e) Yes, Sir. 

(d) The foundation applied for renewal of approval 
on 15.05.2006 in the office of DIT (exemption), Mumbai. 

(e) There is no unreasonable delay in proceseing 
of the application as it was filed only on 15.05.2008. The 
applicant was required to fumish the application in the 
prescribed Fonn 3CF which was submitted on 15.06.2008. 
Thereafter. certain queries ware I1Iiaed and the reply of the 
applicant is under examination bv the DIT CExen11tion). 
Murnbai. After the report is received from the field 
8Uthoritiea, the cae shall be put up for consideration of 

the prescribeCl authority, I.e. the c,ntraI Government. 

[Translation] 

Quality of BPO Induatry 

3557.SHRI HANSRAJ G. AHIR : WiD the Minister of 

SCIENCE AND TECHNOLOGY be pIe8sed to stale : 

(a) whether Government proposes to conduct na-
tional level examination for jobs in the business proceas 
outsourcing CBPO) or call centres; 

(b) if so, whether any institutionIuniversity is being 

authorised to conduct naIionaIleveI examination for B.P'O.; 
and 

(e) If so, the details thereof? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 

AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 

SISAL) : (a) No, Sir. 

(b) and (e) Does not arise. 

(English] 

ConatructIon of ShoppIng Mall 

3558. SHRI RAGHUNATH JHA : Will the t.flflister of 

URBAN DEVELOPMENT be pIeaIed to state : 

(a) whether shopping malls are operating withC)UI 

mandatory COII1)Ietion certificate issued bv MCDJDDA in 
Delhi; 

(b) If so, the details thereof and the action taken 

again8I all such malls; 

(e) whether proper fire safety and other safely 

measures have not been taken by these malls; 

(d) if so, the action taken bv the authorities 

concerned in the matter; and 

(e) the number of persons Idled In tha8e malls 
during the last two years? 

THE MINISTER OF STATE IN THE MINISTRY OF 

URBAN DEVELOPMENT (SHRI AJAY MAKEN) : <a) and 
(b) The Municipal Corporation of Delhi (MCO) has reported 

that it has not acCorded sanction for construction of 
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Shopping Malls, although sanction for construction of 3 

commercial complexes was granted in 2005-06. MCD has 

further informed that it is mandatory on the part of the 
owner to obtain Occupancy/Completion CertifICate before 

occupying the building. Occupation of the building without 
OccupancylCompletion Certificate is liable for action as 

per provisions of Delhi Municipal Corporation Act (DMC 

Act). 

Delhi Devetopment Authority (CDA) has reported that 

00 shopping maR is known to have started operation 

without Occupancy/Completion Certificate. 

(c) and (d) MCD has reported that OccupancyJ 
Coq)Ietion Certificate are granted only after obtaining the 
mandatory clearance certificate from Delhi Fire Service, 
wherever applicable. 

(e) Government of National Capital Territory of 

Delhi (GNCTD) has reported that during the last two 
years no fataJ casualty has been reported In maDs due to 
fire. 

[Translation] 

Unemployment 

3559.SHRI RASHEED MASOOO : 

SHRI. RAGHUNATH JHA : 

Will the Minister of HOUSING AND URBAN POVERTY 
ALLEVIATION be pleased to state : 

(a) whether the Ministry of Houaing and Urban 

Powrty ~ has formulated any 8Cheme to reduce 
unemployment to tack1e the problem of unemployment; 

(b) if so, the details thereof; 

(e) the target fixed under the said scheme; and 

(d) the number of unemployed youths likely to get 

8f11)Ioyment through the said scheme? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY AlLEVIATION (KUMARI 
SEWA) : <a> to (d) In order to ameliorate the living 

conditions of the urban poor and to focus on the 

employment generation among the urban poor in the 

country, Ministry of Housing and Urban Poverty AllevIation 
is already implementing an employment oriented ~rban 

Poverty Alleviation Scheme named Swarna Jayantl 

Shahari Rozgar Yojana (SJSRY), on aU India basis, with 

effect from 1.12.1997. The ~ strives to provide 
gainful employment to the urban unemployed and 
underemployed poor through. firatly, encouraging the 
setting up of seH-empIoyment ventures by those who have 

not studied beyond 9th standard and, secondly, by 

providing wage employment by utilizing their labour for 

construction of socially and economically useful public 

assets. 

During the Tenth Plan period, under Swama Jayanti 
Shahari Rozgar Yojana, targets o~ asaIsting 4 lakh urban 

poor, including unemployed urban youth, in setting up 

mIcroIgroup enterprises and imparting skill training to 5 
Iakh urban poor have been fixed. 

[English] 

3560.SHRI BRUBHUSHAN SHARAN SINGH : Will 
the Minister of UR~ DEVELOPM~ be pleased to ..... : 

(a) whether the Delhi Development Authority (DDA) 

has any policy to allot spaceIIand for office of the Residents 
Welfare Aasociations of DCA developed coIonle&lgroup 
housing societies; 

(b) if so, the details thereof; 

(c) the number of propoeala received by DDA under 
this policy during the last three years; 

(d) the details of DDA developed coIoniesIgroup 

housing societies which have been allotted spacaIIand for 
this purpoae; 

(e) . the number of cases pending with OOA as on 

date; and 

(f) the time by which theN cues ant Ukely to be 
~off? 
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THE MINISTER OF STATE IN THE MINISTRY OF 

URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) and 

(b) The Delhi Development Authority (DCA) has informed 

that, as per policy, the Resident Welfare Associations 

(RWAs) registered with it under the provisions of the Delhi 

Development Authority (Management and Disposal of 

Housing Estates) Regulations, 1968 are aHotted pIotsIbuilt 

up space, subject to availability. 

(c) During the last 3 years, DDA has received 

proposals from 5 RWAs. 

(d) The details of 12 RWAa' Which have been 
allotted spacenand by . DOA· are given in the Statement 

enclosed. 

(e) and (f) DDA has further informed, that in 5 cases, 

land'buiId up apace could not be allotted due to various 

reasons suctt as non-eligibility, non-availability of plots! 

built up space etc. No time frame can be fixed in this 

regard. 

Statement 

List of Resident WeHare Associations aUotted land! 

space far afflCelcommunity hall by DDA 

1. Resident Welfare Association, Hauz Khas, SFS 

Flats 

2. Resident Welfare Association, Munirka; Ph. II 

3. Resident Welfare Association, Munit1ta SPS Flats 

4. Resident Welfare Association, C-3, MIG Flats, Keshav 

Puram 

5. Resident Welfare Association, MIG Rats, Chitrakut, 

East of Loni Road 

6. Resident Welfare Association, H-Block, Saket 

7. Resident Welfare Association, G-8 Area, Rajouri 

Garden 

8. Resident Welfare Association, Kailash Kunj, Greater 

Kailash 

9. Resident Welfare Association, K.C. Block (MIG), Ashok 
Vlhar, Ph. I 

10. Resident Welfare Association, KD. Block (MIG), Ashok 
Vihar, Ph. II 

11. Resident Welfare Association, GH-13, SFS, Paschim 

Vihar 

12. Resident Welfare Association, Asian Games Village 

Complex 

Water Charges 

3561.SI-IRIMATI ARCHANA NAYAK : Will the Minister 

of URBAN DEVELOPMENT be pleased to state : 

(a) whether the Delhi Development Authority has 

charged different rates for the water supplied through water 

tankers in the same areas; 

(b) if so, the reason for such discrimination in the 

same area while the Delhi JaJ Board is charging uniform 

water rates throughout Delhi; 

(c) whether the DDA has any plan to hand over 

water supply in Dwarka to Delhi Jal Board; and 

(d) if so, by when? 

THE MINISTER OF STATE IN THE MINISTRY OP 

URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) and 

(b) The Delhi DeIIeIopment Authority (DCA) has informed 

that uplo Apnl, 2006 five housing societies in Sector-12, 

Dwarka were charged As. 125/- per tanker as a special 

case because these societies were not getting piped 

water supply due to shortage of water. However, at present 

there is a uniform rate of water supply through tankers 

ORs. 3001- per tanker for all the housing societies in 

Dwarka. 

(c) ~nd (d) DDA has informed that it is pursuing the 

matter of handing over of water supply in Owarka to Delhi 

Jal Board (OJB). DJB has taken up the matter with: 

Govemment of Haryana as well as the Central Water 

Commission in connection with the directions from Hon'bJe 

Supreme Court issued on 10.5.2000 in CWP No. 537/1992. 

In view of the above, a time frame cannot be indicated 

at this stage. 
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3562. SHRI BAlASAHEB VlKHE PATll : 

SHRI RAM KRiPAL YADAV : 

Win the Minister of FINANCE be pleased to state : 

(a) whether the Insurance Regulatory Development 

Authority has recommended to the Government to 

withdraw the sovereign guarantee to the insurance policies 
of the Life Insurance Corporation (LlC); 

(b) if so, whether the Government has decided to 

continue with the sovereign guarantee for covers issued 
by llC; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRr S.S. PALANIMANICKAM) : (a) Yes, Sir. 

(b) Yes. Sir. 

(e) Does not arise. 

(Translation] 
installation of Gates 

3563. DR. Rl\.JESH MISHRA : Will the Minister of 

URBAN DEVELOPMENT be p\eased to state : 

(a) whether the Government propose to install grill-
gates in the flats of North Avenue,South Avenue, 

residential premises of MPs to strengthen the security 

anangements there; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) No 

such proposal is under consideration. 

(b) Not applicable in view of (a) above. 

[English) 

central AMi.tance for Computerlutlon 
of LMd Record. 

3564. SHRI P.C. THOMAS : Win the Minister of RURAL 

DEVELOPMENT be pleased to state : 

(a) whether the Government of Kerala has given a 

project report of CMlR requesting As. 65.32 crore of 

central assistance for computerisation and updating of 
land records for strengthening of Revenue administration; 

and 

(b) if so, the action taken thereon? 

THE MINISTER OF STATE IN THE MlNISTRY OF 

RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 

SAHU) : (a) The State Government of Kera .. has submitted 

a project proposal costing Rs. 431.32 crore under the 

proposed scheme of Comprehensive Modernization of 
land Records (CMlR) covering compulerisation of 
Revenue and Registration Departments, resurvey of the 
State with modem survey equipments and digitisation of 

survey records. 

(b) No decision has been taken about the scheme 

of CMLR. 

Regularization of ServIcee of Pert-nrne 
Workers 

3565.SHRI AMITAVA NANDY : Will the Minister of 

FINANCE be pleased to state : 

(a) whether a decision has been taken regarding 

regularization of the services of part time sweepers! 
employees wortang in the different public sector banks to 

full time aweeperslempIoyees; 

(b) if so, whether aJ the public sector banks have 
implemented the decision; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PAlANIMANICKAM) : (a> to (c) A 

meeting with the representatives of All India Confederation 

of SCIST Organizations. Nationat Federation of State Bank 
of India SCIST Employees, All India Bank Employees' 

Federation and All India Grameena Bank SCslSTs 

Employees' Weftare Association, held under the Chairman-
ship of Joint Secretary(lnfra/SCT) on 12th April, 2006 in 

Banking Division, New Delhi to discuaa Iaues relating to 

reservations for SCslSTslOBCa in public sector banks. 
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It was inter-alia pointed out by the representatives of 
ConfederationlFederation that SCIST employees were 

engaged by Sanks on part-time meagre wages amounting 

to Rs. 2000-3000. p.m., whereas regular employees of the 

Banks are getting handsome salary. Some of the part-time 

employees had been engaged 10-12 years ago and till 
date they are continuing as part-time, having bleak future. 

It was suggested that instructions may be issued to the 
Banks to regularize the services of SC/ST part-time 

employees and to make appointments only on regular 

basis in the future. The representatives of the Confedera-

tionIFederaticn were infOrmed that the above suggestion 

would be forwarded to the Banks for consideration and 

appropriate action. The minutes of the meeting have been 

circulated to all the Public Sector Banks/Fls. 

Implementation Report has not been asked for 

specifically from any bank. 

Prtvete Sector for Urban Renewal Project 

3566.SHRI K.C. PALLANI SHAMY : Will the Minister 

of URBAN DEVELOPMENT be pleased to state : 

Ca> whether the Government proposes to encourage 

private sector for Urban Renewal Project; 

(b) whether the Government has received any 

positive response from the private sector; and 

(e> if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a> Yes, 

Sir. Encouraging Public Private Partnership .(PPP) is an 

optional reform under Jawahartal Nehru National Urban 
Renewal Mission (JNNURM), 

(b) and (c) Under JNNURM projects are implemented 

by Urban Local Bodies (ULBs)/paraslatals of the identified 

cities and not by the Central Government. Therefore, jt is 

for the CitieslParastatals to promote PPP in urban secWr 
projects. So tar Rajkot Municipal Corporation has proposed 

to implement one project on Solid Waste Management on 

PPP mode under JNNURM. The project has been 

approved. 

[Translation] 

Rohlnl Houalng Project-1981 

3567.SHRI TUFANI SAROJ : Will the Minister of 

URBAN DEVELOPMENT be pleased to state : 

<a) whether Rohini Housing Project-1981 of Delhi 

has been completed; 

(b) if not, the time by which it is likely to be· 

completed; 

(c) the number of applicants who had applied for 

the allotment under said project; 

(d) whether all applicants have been allotted the 

houses; 

(e) if not, the reasons therefor; 

(f) whether the Government has received any 

complaints of any scam in this project; 

(g) if so, the details in this regard; and 

(h) the actions taken by the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 

URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) to (e) 

The Delhi Development Authority (DDA) has informed that . 
out of the total of 82,384 registrants under Rollini 

Residential Scheme, 1981, the allotment of plots has been 

made to 54,707 registrants. 1820 registrants have got their 

registration/allotment oancelledlsurrendel8d. The present 
bactdog under the Scheme is 25,857. All the registrants 

of the scheme could not be allotted plots due to paucity 

of land and non-avaifability of infrastructunt faciIitles. As 
disposal of plots is· dependent on acquisition of land, no 

time frame can be given. 

(f) DDA has further informed· that no specific 

compfaint of any scam in this Scheme has been 

received. 

(g) and (h) Does not arise in view of reply to part (I) 

above· 



351 WrilfBn AnsweIS DECEMBER 15, 2006 to Questions 352 

Non-UtJliutlon of Funn ..... nt tor 
Rural Development 

3568. SHRI HANSRAJ G. AHIR : WiU the Minister of 
RURAL DEVELOPMENT be pleased to state : 

<a) whether the Government is aware that the funds 
released to the State Governments for rural development 

are not spent under the plan head; 

(b) if so, the number of state Governments with 

which these funds have been lying unspent due to non 

utilisation of these funds under the plan head; 

(c) the names of the State Governments which have 

not furnished utilization certificates in respect of funds 

under the plan head and the details of such funds; 
and 

(d) the steps taken by the Government to ensure 

that the funds released for rural development are utilized 

as per the plan head? 

THE MINISTER OF STATE IN THE MINISITRY OF 

RURAL DEVELOPMENT AND MINISTER OF STATE IN 

THE MINIsTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI 

SURYAKANTA PATIL) : (a) to (c) The Programmes of the 

Ministry of Rural Development are implemented through 

the State GovemmentslDistrict Rural Development Agen-

cies (DRDAs)lZilla Parishads (ZPs). The State Govern-
ments are required to utilise the funds to the maximum 
extent, as per the programme guidelines. However, due to 

practical difficulties like natural calamities, floods, drought 

and etections of the public representatives, the available 

resources are not sometimes fully utiflZed. Utilization 

Certificates and Audit Reports in respect of funds released 

are required to be furnished to receive further Instalment 

of funds. 

(d) The Ministry of Rural Development has devel-

oped a comprehensive system of monitoring the imple-

mentation and impact of the Programmes including 
utilization of funds, through Periodical Progress Reports, 

Performance Review Committee meetings, Area Officer's 

Scheme. National Level Monitors, District Level Monitoring 
and VlQilance and Monitoring Committees at the State! 

District Level. Besides, the States have been advised to 

adopt a five.pronged strategy consisting of (I) creation of 
awareness about the schemes, (ii)· transparency, (DI) 
People's participation, (Iv) accountability/social· audit and 

(v) strict vigilance and monitoring at aU levels. These 
measures are to help in maximum utilization to funds under 

the rural development schemes. 

[English) 

Fun 'N' Food Vln. 

3569.SHRI PRABHUNATH SINGH: Will the Minister 
of URBAN DEVELOPMENT be pleased to state : 

(a) whether the Supreme Court has directed the 
Government to investigate into commercial set up of Fun 

'N' Food viDage in Delhi on the agricultural land without 

any sanctioned buildifIQ plan; and 

(b) if 50, the details thereof and the action taken 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) and 
(b) The Municipal Corporation of Delhi (MCD) has reported 

that Supreme Court has not sought any probe in the matter. 

MCD has further reported that the premises of Fun 'N' Food 

village comprises of about 7 acres of land out of which 

4 acres are within the 'la/ Dora' area and 3 acres are in 

agricuhural land of village Kapashera. In so far 88 the· 
construction in the portion of agricultural land is concerned, 

MeD has already issued a 'Show Cause Notice' under the 
provisions of the DMC Act. 

It has also been reported by MCD that the Fun 'N' 

Food village was sealed 88 per the directions of the 
Hon'ble Supreme Court on 7.4.2006 88 it is located on 80 

ft. wide road. The property was later de-sealed after an 
affidavit was furnished by the owners 81 per the directions 
of the MonitOring Committee, appointed by the Supreme 
Court. 

3570. SHRI K. FRANCIS GEORGE : WIR the MInIster 
of FINANCE be pleased to state : 
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(a) whether the Government has more than one 

agencies on Narcotics control; 

(b) if 50, the details thereof alongwith the reasons 
therefor; 

(c) the manner in which these agencies are dealing 

with International Narco-terrorism; 

(d) whether any difficulties are being faced by 

them; 

(e) if so, whether the govemment proposes to 

amalgamate them into a single agency; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) Yes, Sir. 

(b) The Government has followed a multi-agency 

approach to narcotics control. The Statement of Objects 

and Reason of the Narcotic Drugs and Psychotropic 

Substances Act, 1985 (NDPS Act) lists several defICiencies 

of the eartier legislations because of which the NDPS Act 

was enacted. One of the deficiencies listed is that many 

central enforcement agencies were not invested under the 

eartier laws with the power of enforcement. Section 41 (2) 

and 42 of the NDPS Act authorise the central govemment 

and state governments to empower officers of any of the 

departments of their respective govemments with the 

powers of search, seizure and arrest. OffICers of the 
Customs, Central Excise, Directorate General of Revenue 

Intelligence, Central Bureau of Investigation, Narcotics 

Control Bureau and Central Bureau of Narcotics have 

been empowered by the Central Government keeping in 

view the Statement of Objects and Reason of the NDPS 

Act, 1985. 

(c) All the agencies empowered under the NDPS 

Act, 1985 seize drugs and arrest offenders. Information 

pertaining to seizure and arrests by ag~ies under the 
central and all state governments are reported to the 

Narcotics Control Bureau (NCB) which compiles the 

information. NCB also shares intelligence with its counter-

parts in other countries. Casas having international 

ramifications are also taken up by the CBI through 
Interpol. 

(d) No, Sir. 

(e) and (f) Does not arise in view of (d). 

Recommendations of Law Commission on 

Reporting by Media 

3571. SHRI KS RAO : 

SHRI NIKHIL KUMAR : 

Will the Minister of LAW AND JUSTICE be pleased· 

to state: 

(a) whether the Law Commission has made recom-

mendations to the Government to enact a law to prevent 

the media from reporting anything prejudicial to the rights 

of the accused in criminal cases from the time of arrest 

during investigation. and trial; 

(b) if so, the details thereof; and 

(c) the reaction of the Governrrient thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF LAW 

AND JUSTICE (SHRI K. VENKATAPATHY) : (a) to (c) The 

200th Report of the Law Commission on "Trial by Media: 

Free Speech and Fair Trial under Criminal Procedure 

Code, 1973 (Amendments to the Contempt of Court 

Act, 1971)" is in the process of being laid before the 

Parliament. 

Purcha .. of MachlnerylEqulpment for 

Government Pres .. s 

3572. SHRI JOACHIM BAXLA : Will the Minister of 

URBAN DEVELOPMENT be pleased to state the details 

of machinery/equipment purchased for various Govern-

ment presses during each of the last three years alongwith 

the value thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

URBAN DEVELOPMENT (SHRI AJAY MAKEN) : Details of 

machinery/equipment purchased for various Government 

of India Presses durinq last three years are given in the 

enclosed Statement. 
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Statement 

Name of Machine CIty. Press-wise distribution of Value of each Total value 

purchased quantity purchased machine (In Rupees) 

(In Rupees) 

1 2 3 4 5 

Digital Duplicator 2 Nos. Ring Road (1) 6,17,032 12,34,064 

RP Bhawan (1) 

Spiral Binding 1 No. Santragachi 74,970 74,970 

Spiral Binding 1 No. Santragachi 74,970 74,970 

Franking Machine 4 Nos. Minto Road (1) 87,500 3,50,000 

Nilokheri ( 1 ) 

Faridabad (1) 

Nashik (1) 

DTP System 79 Santragachi (6) Different rate 71,74,337 

T.S. Kol. (1) 

Aligarh (1) 

Nilokheri (2) 

Nashik (8) 

Coimbatore (6) 

Konrtty (1) 

R.P. Shawan (1) 

Minto Road (SO) 

Faridabad (2) 

MACHINERYIEQUIPMENT PURCHASED DURING 2004-2005 

Computerize Paper 3 Nos. Ring Road (2) Different rate 27,00,000 
Cutting Machine Koratty (1) 

Paper Cutting Machine 16 Nos. Minto Road (4) Different rate 1,40,00,000 
(45") GuiRotine Ring Road (2) 

R.p. Bhawan (1) 

Nilokheri (1) 

Faridabad (2) 

Coimbtore (1) 

T.S. KoIkata (2) 

Santragachi (3) 

Two Colour Offset Ptg. 12 Nos. Minto Road (2) 49,59,172 2,54,87,488 
Machine Ring Road (2) 49,59,172 
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2 3 4 5 

Faridabad (3) 53,04,986 

Coimbatore (1) 3,45,814 

Nashik (2) 49,59,172 

Santragachi (2) 49.59,172 

Single Colour A2 Size 6 Nos. Nilokheri (1 ) 12,30,843 73,85,058 

Offset Ptg. Machine Nashik (2) 24,61,686 

T.S. Kol. (1) 12,30,843 

Santragachi (2) 24,61,686 

MACHINERYIEOUIPMENT PURCHASED DURING 2005-06 

Three Knife Trimmer 1 No. Koratty 17,52,376 17,52,376 

Wire Stitching Machine 1· 16 Nos. Minto Road (2) 46,592 7,45,472 

Ring Road (2) 

R.P. Bhawan (1) 

Nilokheri (2) 

Faridabad (4) 

Coimbatore (1) 

T.S. Kol (2) 

Santragachi (2) 

Plate Processor 10 Nos. Minto Road (2) 3,43,200 34,32,000 

Ring Road (2) 

Nilokheri (1 ) 

Aligarh (1) 

Coimbatore (1) 

Nashik (1) 

T.S. Kol (1) 

Santragachi (1) 

Book sewing Machine 2 Nos. Minto Road (1) 2,34,000 4,88,000 

Faridabad (1) 

Automatic Folding Machine 5 Nos. Ring Road (1) 18,80,884 94,04,420 

T.S. Kol. (2) 

Santragachi (2) 

Printing Down Frame 12 Nos. Minto Road (2) 1,87.200 22,46,400 

Ring Road (2) 

Nilokheri (1) 

Aligarh (1) 
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1 

Knife Grinder 

Gather Stitcher 

Single Colour A 1 Size 

Offset Ptg. Machine 

Lamination Machine 

Single Colour A 1 Size 

Offset Ply. Machine 

numbering unit 

[Ttanslation] 

2 

2 Nos. 

2 Nos. 

14 Nos. 

1 Nos. 

9 Nos. 

RutrictIon on Registration of UC8 

DECEMBER 15, 2008 

3 

Coimbatore (1) 

Nashik (2) 

T.S. Kol (1) 

Santragachi (2) 

Koratt (1) 

T.S. Kol. (1) 

Koratty (1) 
T.S. KoI (1) 

R.P. Bhawan (1) 
. Nilokheri (1) 

Faridabad (1) 
AIigarh (1) 

Nashik (6) 
Santragachi (4) 

Santragachi 

Nilokheri (1) 
Faridabad (2) 
Coimbatore (1 ) 
Nashik (2) 

T.S. Kol. (1) 

Santragchi (2) 

4 

2,24,840 

38,92.984 
66,14,872 

19,57,238 

49.808 

33.08,512 

380 

5 

4,49,280 

1,05,07,856 

2.74,01,304 

2,97.76.608 

3573.SHRI BALESHWAR YADAV : WiD the Minister of 
ANANCE be pleased to state : 

UCB Sector. It stipulates that in order to make this Sector 

strong, heaHhy and stable. fresh Iic:ences will be issued 
only after a comprehensive policy on UCBa, including an 

appropriate legal and regulatory framework for the sector, 
is put in place. 

(a) whether there is any restriction on registration 
of Urban Cooperative Bank (UCB); 

(b) if so, the reasons therefor; 

(c) whether the Government proposes to lift the 
restriction; and 

(d) if 50, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PAlANIMANICKAM) : <a) to (d) 
Reserve Bank of India's Annual Policy Statement, for the 
yeal 2004-05, refers to the issuance of fresh licence to 

In accordance with the announcement, any fresh 
proposal for organization of new UCBs or for conversion 

of cooperative credit societies into UCBs is to be 
considered only after the situation is reviewed and a fresh 
announcement is made by Reserve Bank of India in this 
regard. As a first step, in view of the regulatory c0-

ordination brought about through signing of MaU', with 
State Governments and based on the poeitiveexperienl;e 
of the Task Force for Urban Cooperative Banks (TAFCUBs), 

it was stated in the Mid-term Review, to allow financially 

sound UCBs registered in States that have signed MoU 

with the Reserve Bank of India and thoae regiItered under 
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the Multi-State Co-operative Societies Act, 2002 to convert 
existing extension counters into full fledged branches 
subject to ceI1ain conditions. Guidelines in this regard have 
been issued to UCBs on November 13, 2006. 

For new branchesllicences, RBI has informed that only 
upon completion of review of each state in regard to the 
progress of restructuring of UCBs, it would permit new 
branchesllicences. 

{English} 

'catch them Young' Motto 

3574.SHRI N.S.V. CHITIHAN : Will the Minister of 
SCIENCE AND TECHNOLOGY .be pleased to state : 

(a) whether the Ministry has adopted 'Catch them 
young' motto; 

(b) if so, the complete details thereof; 

(c) the aims objectives set to achieve from this; and 

(d) the present status thereof? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINlSTER OF EARTH SCIENCES (SHRI KAPIL 
SISAL) : (a) to (d) Developing and nurturing of human 
resource in Science and Technology has always been on 
top of the Government's agenda. The Government has 
given prime Importance to catch the students at their young 
age to pursue science education through innovative 
schemes at various levels from school to college, moving 
on to competitive research and R and D at the highest 
level. 

The Government has already instituted several 
schemes to attract meritorious students and scientists to 
a career in science - from the attractive Ki&hore Vaigyanik 
Protsahan Yojana scholarships at the School and College 
level to the Shyame Prasad Mookerjee fellowships, 
Swamajayanti fellowships, Ramanna Fellowships for 
performing scientists, young scientistS projects and 
awards, JC Bose and Ramanujan fellowships at the 
research level. Events like National Children's Science 
Congress, International Science Olympiad are also aimed 
at youngsters to take up challenging and interesting areas 
of S and T. Through the Fund for Improvement 01 Science 
and Technology (FIST) programmf> ~nt1 bV pc:tablishang 

research facilities and centers for excellence, the Govern-
ment has also tried to make available competitive research 
infrastructure to our basic science researchers. More 
recently, three new Indian Institutes of Science Education 
and Research (IISERs) have been set up at Kolkata, Pune 
and Chandigam, which, apart from carrying out frontline 
and internationally competitive research, would offer 
integrated M.Sc. programmes in a rnulti-disciplinary and 
academically flexible and research-oriented environment 

The Government, in the XI Plan is also proposing to 
launch a new scheme called INSPIRE (Innovation in 
Science Pursuit for Inspired Research). The main features 
of the proposed scheme will be: (1) innovation funding in 
schools (one minion young innovators); (2) summer camp 
with science ions (for high performers); (3) assured 
opportunity schemes for proven talent force; and 
(4) retention of talent in public funded research through 
public-private partnerships. 

inclusion of Jatropha PlantatIon under NREGS 

3575. SHRI L. RAJAGOPAL : Will the Minister of. 
RURAL DEVELOPMENT be pleased to state : 

(a) whether the Federation of Indian Chambers of 
Commerce and Industry (FICCI) has suggested for giving 
boost to the plantation of a Jatropha so as to produce bio-
diesel and thereby bring down import of petroleum 
products by India; 

(b) if so, whether it has also suggested inclusion of 
plantation of a Jatropha and production of bio-diesel as 
a part under National Rural Employment Guarantee 
Scheme (NREGS); and 

(c) if so, the details thereof and the reaction of the 
Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT. (SHRI CHANDRA SEKHAR 
SAHU) : (a) to (c) No, Sir. No suggestions have been 
received in the Department of Rural Development from 
Federation of Indian Chambers of Commerce and Industry 
for giving boost to the plantation of Jatropha so as to 
produce bio-diesel and bring down import of petroleum 
products However, In the productaon process of bio-diesel, 
the larst step comprt~lng plantation and ralsmg of 0.1 seeds 
may be taken up by the State Governments under the 
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National Rural Employment Guarantee Act as this is within 
the scope of works mentioned in schedule 1 of the Act. 

Wortd Bank Study on Tu .. 

3576. SHRIMATI MANORAMA MADHAVRAJ : 
DR. SUJAN CHAKRABORTY : 

Will the Minister of FINANCE be pleased to state : 

(8) whether India has 9000 pages of IT laws as 
reported in the Hindustan Tunes dated November 1., 2006; 

(b) if so, the reactions of the Government thereon; 

(c) whether compficated IT procedure lead to tax 
evasion; and 

(d) if so, the steps takenlproposed to be taken by 
the Government to sUnpIify the same? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) No, Sir. 

(b) The Government have issued a denial based 
upon which Hindustan TImes published the following in 
their edition dated 28-11·2006 in the column 'Letters to 
Eeltor': 

"The report India has 9,000 pages of income tax laws 
(November 14), appears to suggest that India has a 
complex income tax legislation. The report is based 
on a Pricewaterhouse Coopers-World Bank Study 
entitled 'Paying taxes, the global picture'. On page 16 
of the study, the number of pages of prirnaty tax 
legislation in Incia is shown as 9,000. On page 17, 
the study states India has the most number of pages 
of primary federal tax legislation, at 9,000. It clearty 
refers to all central tax legislations and not just income 
tax." 

The HT report suggests that all the 9,000 pages relate 
onfy to income taX law. The rePort is incofTect and against 
public interest. 

(c) and (d) Yes, complicated income-tax procedures 
encourages tax evasion and avoidance. Therefore, Gov· 
ernment had eet-up an expert Group to prepare a draft for 
new simplified Income-tax Code. The Group has submitted 
its report on 08-09-2006. The Report is under consideration 
of the Government 

[Translation] 

Cut In Government Spending 

3577.SHRIMATI ARCHANA NAYAK : Win the Minister 
of FINANCE be pleased to state : 

(a) the details of cut in government spending as a 
resuH of fiscal consolidation the last three years; 

(b) whether the Government has made available 
funds for investment in key sectors; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL) : (a) to (c) In 
order to allocate higher resources for key sectors. the 
Government has followed a two pronged approach. On the 
one hand, revenue mobilization has been enhanced 
through reasonable rates, better compliance and widening 
of the tax base. As a result of this, the gross tax - GOP 
ratio has gone up from 9.2% in 2003-04 to 11.2% in 2006-
07 (Budget Estimates). 

Simultaneously, the Government has contained the 
growth of Non-Plan Expenditure in 2006-07 to 5.5%, one 
of the smallest in recent years. This has resulted in 
increase in Plan Expenditure during 2006-07 by 20.4%. 
This has enabled us to allocate an additional As. 15,088 
crores for eight Flagship Programmes. These are: 

Sottva Siksha Abhiyan. Afid-day Meal Scheme. Rajiv 
Ganc#H Drinking Water MiaIon. Total SanitaIion 
Campaign. National Rural Health MIssion. Integrated 
Child Development Services. National Rural Employ-
ment GuaranI.. Scheme and JawaharlaJ Nehru 
National Urban Renewal MiaIon. 

The deIaiI8 of trends In expenditure under different 
categories of expenditure are given In Annexure 3, 3.1, 
3.2, 3.3 of the Expenditure Budget VoI.1 preaented with 
Budget 2006-07. The trends show 8ignificant impnMJment 
In the allocation of reeouroea for development and 
inveItrnent. 

[EngUII] 
SIphonIng Fwade AbrOIId 

3578.SHRI V.I<. THUMMAR : WIll the MiniIIer of 
FINANCE be' pleased to state : 
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(a) whether case of siphoning and laundering of 
funds out of India through Trusts registered abroad have 
come to notice of the Government; 

(b) if so, the details thereof; 

(c) the action taken thereon; and 

(d) whether the Government proposes to hold 
Investigation into the whole affairs and take action against 
these tNStslcompanies; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PAlANIMANICKAM) : (a) The 
concerned agencies of this Ministry have no information 
on cases. of siphoning and laundering of funds out of India 
through Trusts registered abroad. 

(b) to (e) In view of (a) above, does not arise. 

laue of Pen Book 

3579. SHRI SUBODH MOHITE : Will the Minister of 
ANANCE be pleased to state : 

(a) whether the Reserve Bank of India (RBI) has 
made it compulsory to issue the pass books and monthly 
,statements to saving bank account holders free of cost by 
all the banks wortcing in the country; 

(b) if 80, the details thereof; 

(c) whether some banks are reluctant to obey the 
order of RBI; 

(d) If so, the reasons therefor; 

(e) whether the Indian Bank Association has 
approached to RBI for relaxation in the matter; and 

(f) if 80, the reaction of RBI thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.S. PALANIMANlCKAM) : (a) and (b) 
Reserve Bank of India (RBI), vide lis guidelines dated 
October 4, 2006, has advised au scheduled commercial 
banks (excluding Regional Rural Banks) to invafiably offer 
pus book facllty to all its savings bank account holders 
(lndtvIduals). In case the bank offers the facility of sending 
statement of account, and the customer chooSeS to gat this 

statement, the bank must issue a monthly statement of 
account The banks have also been advised that the cost 

of providing such pass book or statements should not be 
charged to the customer. 

(c) to (f) In view of most banks moving to Core Banking 
platform wherein customers have the convenience of 
round-the-clock banking services through ATMs, phone 
banking, Net Banking, etc., Indian Banks' Association (IBA) 
has requested RBI to review the aforesaid instructions. RBI 
is examining the issues raised by IBA. 

Urban Village 

3580. SHRI SUBRATA BOSE : Will the Minister of 
URBAN DEVELOPMENT be pleased to state : 

(a) the number of urban VIllages in Delhi; 

(b) the definition of urban village particularly in 
context of Delhi; 

(c) the facirrtieslconcessions being provided to such 
villages; and 

(d) the rules and regulations regarding construction 
of houses in these vinages? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN ) : (a) and 
(b) Municipal Corporation of Delhi (MCD) has reported that 
villages are notified as urban under section 507 of DMC 
Act. MCD has also informed that there are 135 urban· 
vinagas that have been so notified. 

(c) MCD has reported that development wor1cs like 
providing roads, drains, pavements (including their 
improvement) and upgradation and improvement of par1cs 
are carried out by it in respect of such villages. FacUities 
like community hall, milk-booth, barat ghar etc. are 
provided as per redevelopment plan. 

Delhi Development Authority (DDA) has reported that 
tor vinagas falling under DDA projects, it has undertaken 
a scheme for providing civic amenities and facilities. 

(d) MCD has further reported that the Building 
activities in urban villages come under the purview of MPD 
20011Zonal Plan Regulation and concerned redevelop-
ment plan of villagelbuilding bye-laws. Hence, approval of 
building plans by MeD is a pre-requisite for construction 
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in these villages. Development charges are also levied at 
the time of sanction of building plans • As. 15/- per sqm. 

Interest on IT Refund 

3581.SHRI PRABHUNATH SINGH: Will the Minister 
of FINANCE be pleased to state : 

(a) whether the Income Tax Department has re-
funded huge sums of money together with interest thereon 
during the last three years; 

(b) if so, the amount refunded and the interest paid 
thereon; and 

(c) action taken against the authorities for delay? 

THE MINISTER OF STATE IN THE MNISTRY OF 
FINANCE (SHRI S.S. PAlANIMANICKAM) : (a) Sir, Raising 
of. demand or granting of refund to an assessee 
consequent to assessment in accordance with the statutory 
provisions of the Income Tax Act, 1961. is a continuous 
process of the Income Tax Department. Refund and Interest 
thereon is paid to the assessee in accordance with the 
proyi:sions of Income Tax Act. 1961. 

(b) The details of total amount of refund and interest 
paid thereon to the assessees for the last three years are 
as foIows:-

FinaRCiai 
Year 

2003-2004 

2004-2005 

2005-2006 

Total amount of refund Interest paid to 
to the assessee the assessee 

(In Rupees crora) (In Rupees CfOre) 

25737 

28514 

29435 

4701 

3865' 

4553 

(c) Does not arise in view of reply to (a) above. 

[Translation] 

Investigation by eBi against DDA Officials 

3582. SHRI RAMDAS ATHAWALE : Will the Minister of 
URBAN DEVELOPMENT be pleased to state : 

(a) the number of officials in the Delhi Development 
Authority (DDA) against whom CBI is conducting investi-
gation at present; 

(b) the number of DOA officials against whom 

charge-sheets have been filed during the last two yeal'S; and 

(c) the steps taken/proposed to be taken by the 
Govemment to check corruption in DDA? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRr AJAY MAKEN) : (a) and (b) 
Central Bureau of Investigation (CBI) has reported that they 
are investigating two cases involving Delhi Development 
Authority (ODA) officials and it has flied charge-aheets 
against 16 officials of DDA, during the period 2004 totiR 
date. 

(c) DDA has reported that it has taken various steps 
like dissemination of information, setting up of faciRtation 
centres, appointment of counsellors, launching interactive 
website, providing easy public access to its senior officers, 
publication of hand books etc. to enhance transparency in 
its functioning and check corruption. 

[English] 

Special Projects under SGSY 

3583.SHRI G. KARUNAKARA REDDY : WiD the 
Minister of RURAL DEVELOPMENT be pleased to &ale : 

(a) whether the Union Government has sanctioned 
three special projects under SGSY; 

(b) if so, the salient features of the projects and the 
districts in which they are being implemented; 

(c) the time by which the projects are likely to be 
implemented fuHy; end 

(d) the amount earmarked for the projecta? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI 
SURYAKANTA PATIL) : (a) to (d) The Union Government 
has sanctioned end released first instalment of funds for 
24 Special Projects under Swaranjayentl Gram Swarozgar 
Yojena (SGSy) during the current financial year 2006-
2007. Details of these 2<4 special projects NnCtioned in 
various sectors which inter-alia include Agriculture and 
Land Oeveiopment, Garments, Bamboo, Forestry, Medici-
nal and Aromatic Plants, Handicraft, Coir and Coconut, 
Dairy Development, Cattle Development, Sericulture, 
Horticulture, Animal Husbandry and Fisheries are given in 
Statement enclosed. 
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3584.SHRJ N.S.V. CHITTHAN : WiD the Minister of 
FINANCE be pleased to state : 

(a) whether the Government has decided to extend 
the scheme of low interest loans 10 handIoom weavers on 

lines similar to those extended to farmers; and 

(b) if 50, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ANANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b) It 

has been decided that Ministry of Finance in consultation 
with Ministry of Textiles and other stake holders shall 
discuss the problems relating to credit to the handIoom 
weavers. No decision has been taken as of now. 

3585.SHRIMATI MANORAMA MADHAVARAJ : 

SHRI BASU DEB ACHARIA : 
SHRI M.P. VEERENDRA KUMAR : 

Will the Minister of FINANCE be pleased to state : 

<a) whether limit for income tax rebate for all is 
As. 1 Iakh while rebate for income tax for Life Insurance 
Corporation (UC) agents is As. 5000/-; 

(b) if 50, the details thereof and the reasons therefor; 

(c) whether the Government has received any 
proposaJs in regard to amendment of Gratuity Rules for 
calculating gratuity of lIC agents; 

(d) if 50, the details and the reaction of the 
Government thereto; 

(e) whether LlC has introduced Iapeation criteria 
which have been adversely affecting the LlC agents; 

(I) if 50, the details thereof; and 

(g) the drop out rate of agents? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) Yes, Sir. 

(b) The Life Insurance Corporation of India (LIC) 

have informed that as per Finance Act, 2006, in case of 

lndividuaIusessee, tax on income exceeding As. 1 latch 
is chargeable whereas the tax deduction at source (TOS) 
at the rate of 10% is on total commisaion exceeding 
As. 50001- received by LlC agent. The threshold limit of 
As. 5000/- in respect of TOS from commiaslon paid to 
insurance agent was fixed as per proviaiona of the Finance 
Act, 1987 w.eJ. 01.06.1987. 

(c) No, Sir. 

(d) Does not arise. 

(e) to (g) LlC have informed that the lapeatlon criteria 

was introduced in the ravised Club Membership Rules 
w.eJ. 1.4.2001. The clause does not adwrsely aftect the 

LlC Agents. In case, the policy Iapsation ratio of particular 
agent exceeds 15%, his Club Membenlhlp is cancelled. 
But aU other benefits which, inter alia, include cornmiI8ion, 

term assurance and gratuity are paid continuously to the 
agent. The drop out rate of the agents was 17.52% in the 

year 2004-05, It has been suc:ceesfuIIy brought down to· 

15.72% in the year ending on 31.03.2006. 

3S86.SHRI S.K. KHARVENTHAN : WiI the Minister of 
POWER be pleased to state : 

(a) whether some differences have arisen on the 
proposed lite identified by the GoYemment of Tamil Nadu 

tor the setting up of Ultra Mega Power Project in the Stale; 

(b) II eo, the details aIongwIIh the reasons therefor; 

and 

(c) the efforts being made 0 by the Government to 

resolve the issue? 

THE MINISTER OF POWER (SHAt SUSHILKUMAR 

SHINDE) : (a) to (e) There II no difference of opinion 
between Government of Tamil Nadu and CentI1II Electricity 
AuthoriIy (CEA) with regard to locating a Ultra Mega Power 
Project (UMPP) at suitable location in Tamil Nadu. 
Availability of suitable port with adequaIe capacity to 

handle coal is the pre-requilite foro finalization of aile. CEA 
and State authorItIe8 are jointly workIng0 foro identification 
of feasible lite keeping this requirement in mind. 
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3587. SHRI laBAL AHMED SARADGI : Will the 

Minister of SCIENCE AND TECHNOLOGY be pleased to 

state: 

(a) whether the Govemment proposes to introduce 

• new UD type legislation to promote innovation and 

flexibility in the country's universities where scientists 

would be given ownership of intellectual property for the 
first time for their inventions; 

(b) /fso, the details thereof; and 

(c) the extent to which . this decision wiH be 

beneficial for universities? 

THE MINISTER OF SCIENCE AND TECHNOlOGY 

AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 

SIBAL) : (a) No, Sir. There is no such proposal. 

(b) Does not arise, in view of (a) above. 

(c) Does not arise, in view of (a) above. 

ManufacturIng of Power Plant Equlpments 

3588. SHRI J'YOTIRADITYA M. SCI NOlA : Will the 

Minister of POWER be pleased to state : 

(a> whether the National Thermal Power Corpora-

tion has any plans to manufacture power plant equipments 

in collaboration with other public sector undertakings; 

(b) if so, the details thereof; and 

(c) the progress so far made in the matter? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 

SHINDE) : (a) to (c) NTPC exploring the possibility of 

entering into a strategic partnership with Transformers and 

Electricals Kerala Ltd. (TELK) , a Government of Kerala 

owned Public Sector Undertaking engaged in manufactur-

ing of transformer and allied electric equipment and 

services related thereto. In this regard, an Expression of 

Interest has been signed with TELK on 18th August 2006. 

A joint working grOup, comprising representatives from 

NTPC, TELK and Govemment of Karala has been 
constituted to carryout the clue-diligenCe. 

VIolatIon of .... .., Plan, DeIhl 

3589. SHRI SUBRATA BOSE : Will the Minister of 

URBAN DEVELOPMENT be pleased to state : 

(a) whether the cases of violation of Master Plan 

DelhI have come to the notice of the Delhi Development 

Authority; 

(b) if so, the details thereof; and 

(c) thO! action taken by the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 

URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) to (c) 

Delhi Development Authority (DDA) has reported that on 

detection of cases of violation of Master Plan, Show 

cause Notices ant issued under section 29(2) of Delhi 

Development Act, 1957. Prosecution is launched in the· 

designated court of Metropolitan Magistrate on the basis 
of the reply received to the Show cause Notices and other 

relevant evidence. In the year 2005-2006. DDA had 

launched 405 prosecution cases in the court of Metropoli-

tan Magistrate. 

BSUP Programme 

3590.SHRI BADIGA RAMAKRISHNA: Will the Minister 

of HOUSING AND URBAN POVERTY ALLEVIATION be 

pleased to state : 

(a) the aims and objectives of Basic Services to 

Urban Poor (asuP) programme; 

(b) whether some citiesitowns have been identified 

under BSUP programme; 

(c) if so, the details thereof, State-wise: 

(d) the criteria adopted in selecting the citiesitowns; 

and 

(e) the plans of the Govemment to expand this 

programme to other cities? 

THE MINISTER OF STATE OF THE MINISTRY OF 

HOUSING AND URBAN POVERTY ALLEVIATION (KUMARI 

SEWA) : (a) The aims and objectives of the Basic Services 

to Urban Poor (BSUP) are, interalia, as follows:-
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• 

• 

Focueed atIIIntion to lntegIateddIMIlopment Of 
buic aeMces to the urban poor. 

Security 01 tenunt at affoniIbIe price. III.,.cwed 
housing. water 8UppIy. aanbtion. 

Convergence of "eeMcea In the edlation. 
heaIIh and 80CiaI aecurIly eector. 

To provide hauling near the pIIIce of occupation 
of the urban poor. to the extent poI8ibIe. 

Effective linkage between ..... creation and 
asset management to 8nSUf8 efIicieI!ey In 
maintenance of BasIc Services to the urban 
poor. 

Seeling up delivery 01 civic ......... and 
proviIion 01 utiIiIies with .,.,tIll. on universal 
accesa to urban poor. 

Ensuring adequate inve8ImeId of funds to fulfil 
deIIciencies In the basic services to the urban 
poor. 

(b) and (e) 63 citieaIlowna have been identified under 
BSUP. State wile detail ... giv'8n in the Stataonenl 
encIoeed. 

(d) to (e) Keeping in view the paucity 01 reec:ucM and 
adminiatJative constraints in taking up .. c:iIIes and towne 
under the Basic SeMces to the Urban Poor (BSUP). only 
63 •• lleted citiea have been taken UP. as per nonMI 
criIeria as under.-

Categofy Number 

A au. witt 4 million plus popllation 7 
as per 2001 cenaa popllation 

B Cities with 1 mIIion plus but leu 28 
than 4 miIion population 

C Selected citiea (State CIIpitaiI and 28 
other cilie8lUrban Agglomerations 

of ~ and touriIJtic 
importance. 

HouIing end Slum o.t.llapmenI ProgrMIme (tHSDP) II 
Implemented. 

SI. Name 01 the State 
No. 

2 

1. AncIva Pradeeh 

3. Mum 

4. Bihar 

5. ChhattIsgath 

8. Goa 

7. Gujarat 

8. Haryana 

10. .JarnnI and KMhmir 

11. JharIchand 

12. Kama ... 

13. KeraIa 

14. Madhya Pradesh 

N ... 01 the CltylTowN 
UA (Category ..... 

JNNURM) 

3 

Hyderabed (a) 
Vijayawllda (b) 
~(b) 

nanag.r (e) 

Guw8haII (e) 

BocII Gaya (e) 
Patna (b) 

Raipur (e) 

".,., ( e ) 

Ahmedabad (a) 
AefIr,ot (b) 
Sural (b) 
Vadodara (b) 

FarIdabed (b) 

ShImIa (e) 

Jammu (e) 
SrinegIr (e) 

DhIrIbM (b) 
Jamahedpur (b) 
RanchI (e) 

BMgIore (a) 
Mytore (e) 

Cochin (b) 
ThlruvananIhapuram (e) 

BhcIptII (b) 
Indcn (b) 
JabaIpur (b) 
Ujain (e) 
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15. Mahal'lllhtra 

18. ManJpur 

17. Meghalaya 

18. MIzoram 

19. Nagalanc:l 

20. Oriaea 

21. Punjab 

22. Rajasthan 

23. Sikkim 

24. Tamil N8du 

25. Trlpura 

28. Utlaranchal 

27. lJUar Pradesh 

28. West Bengal 

29.OeIhi 
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3 

G ....... Murabai (a) 
Napur (b) 

Nanded (c) 

N8IhIk (b) 

Pune (b) 

IIJ1)haJ (c) 

ShiIIong (c) 

AizawaI (c) 

Kohima (c) 

Bhubaneewar (c) 

Purl (c) 

Alnril8ar (b) 

Ludhiana (b) 

Ajmer-Pushkar (c) 
Jaipur (b) 

Gangtok (c) 

Chennai (a) 
Coimbatore (b) 

Madurai (b) 

Agartala (c) 

Oehradun (e) 

Haridwar (e) 

NainitaI (e) 

Agra (b) 

AIIahIIbad (b) 

Kanpur (b) 
lucknow (b) 

Malhura (b) 

Meerut (b) 

Yaranasi (b) 

AsaneoI (b) 

Kolkata (a) 

0eIhI (a) 

1 2 3 

30. Pondic:herry POlldlcherry (c) 

3.. Chandigarh Chandigarh (c) 

[TfBfJBlationJ 

NABARD Scheme for Au'" ArtJun 

3591.SHRI BRAJESH PATHAK : WUI the MInieter of 
RNANCE be pleased to state : 

(a) whether the National Agriculture and Rural 
Development Bank (NABARD) has formulated any scheme 
for rural altisan8; 

(b) if so, the details thereof; 

(e) the details of financiaJ assistance provided to the 
State under various schemes by NABARD since 2003-04 
tiH date; and 

(d) the number of people benefited under this 

scheme during the said period, Stete-wi8e? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) to (d) Yes. 
Sir. NABARD has introduced various schemes for the 
benefit of rural artisans. The schemes currently in op8fBtion 

a .. :-

(i) Cluster Development Programme 

(Ii) Rural Entrepreneurship Development Programme 

(iii) Skill Development Initiatives 

(iv) Rural Mart Scheme 

(v) Marketing Support 

(vi) Swarojgar Credit card Scheme (SCC) 

OUt of the above, except Swarojgar Credit Card 

Scheme, all the other schemes are implemented as grant 
based and implemented through Non Government 
Organisations, Training Establishments, Development 
Organi&ations, etc.· Swarojgar credit Card is a credit 
product and Is being implemented by banks. 
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Under National prOgramme for Rn Industrialisatio 
(NPRI). NABARD has identified 65 Rural Clusters for 
development and Implementation is in pmgreea in 55 
clusters in 17 stat_ and 16000 (appIOX.) beneficiaries are 
covered. Further. State-wise list of eluaters promoted under 
NPRI is at Statement-I enclosed. 

As on 31st March 2006. Rs. 18.35 lakh has been 
sanctioned to Self Help Groups for setting up the Rural 
Marts and Rs. 0.84 Iakh to NG08 for facilitating for setting 

up of 19 Rural Marts in 6 States. During 2005-06. a total 

sum of Ra. 2.76 Iakh W8I ....... aupportiIlO 11 Aural 
Marta in 3 atatea. viz. Punjab Md Haryana (I). 0rIIU (1) 

and Ra;asIhan (1). 

As on 31st March, 2006. a cumulative amount of RI. 
63.60 lakh was sanctioned for aupporting 27 Rural haatI 
acroea 12 states. Out of 27 Rural H.... 13 haatI have 

become operational. 

The details of implementation of see State-wiM .nc:I 
bank-wise is at Statement-II encIoMd. 

NABARD adopIed cIwIets under NPRI as on 31 matCh 2004 

SI. State No. of ActIvity Location Amount 
No. clusters .. nctioned 

• grw'IIIAFA 
(Ra.) 

2 3 4 5 e 

1. Andhra Pradesh 5 Idol making Mangalam. Chitoor district 47437 

Brass and BeU metal craft Saravakota. Srikakulam dIstriCt 217127 

Imitation jewellery Machilipatnam. Kriahna Iistrict 8329 

IdoIIMemanto making OivIapaIIi. Mahbub Nagar district 158890 

HandIoom cIu&Ier PochampaIly. NaIgonda district 64880 

2. Assam 2 Brass metal craft Jorhat district 80000 

Cano and Bamboo cluster Nagaon district 

3. Bihar 2 Mac:I1ubani painting Madhubani district 505586 

Leather craft Biharsharif in NaIanda dIatrict 55270 

4. Gujarat 4 Bamboo and paper based Dahod di8Irict 311800 

Leather ·cIuster Kharvado, Kutch diatrict 451500 

Bandhni Jamnagar district 600000 

Oxdised Metal Works RajkoI, Gu;arat 800000 

5. Haryana 1 Zart jutties Rewari district 180000 

6. Jhar1thand Black smithy Bhendra viHaga. Bokaro cIiatrict 314300 
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7. KarnaWka 8 Bidri crd Bidar di8trIct 105600 

Silk weaving Chitradurga district 19251 

SiMI fibre rope making Kudoru, Chamrajnagar district 57000 

Leather craft Alhad, BeIgaum district 118000 

Banjara embroidety Sandur, BeIIary district 497930 

KuutI quID making end block Dharwad district 24304 

I. Kera" 3 BeIImetaJ craft Chqanacherty, Kottayam district 347600 

Straw arts crd Penanad, KoIIam district 8216 

Kora grau clulter AJappuzha district 

8. Medhya Pradesh 2 BIockI8atik printing Ujain district 32765 

Blackarnithy Bagrozhi. Jabalpur district 2435 

10. Maharuhtra 4 Cashew proceaaing Sindhudurg district 6639876 

Ganeah idol making Pen block, Raigad district 50178 

Palthani ..,... YeoIa, Naik District 39024 

T .... r silk Bhendara district 3802 

11. Nagaland 1 Woodcrd making OeIzhephe village, Oimapur 69500 

12. Oriaa 7 Brass and boll metal Rengali block. Sambalpur district 888252 

Ookra cuIing AnguI district 302000 

Hom craft Gjapati district 

Terracota craft Haldharpur block, Keonjhar district 198000 

Braa and Metal craft Nayagarh district 

Handloom Cluster Nuapatna, Cuttack district 199000 

Wood craft cluster Khairpadar Kalahandi district 

13 Punjab 1 Shoe making Gidderbaha block, Mukthsar district 120000 

14. Rajuthan 5 Weaver1l cluster Bakani block, Jhalawar district 

JuttiCs making Ismailpur village. A1war district 369921 

Hand block printing Akola block, Chitorgarh district 392500 

Minor embroidery Daily Pugal Talal. Bikaner district 10000 

Mirror Wort and Embroidery Nazalia. Barmer district 9500 
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15. TMIiI Nadu 8 

16. unar Pradesh 4 

17. West Bengal 1 

DECEMBER 15,·2008 

4 5 

Woodcraft 

Coconut .... craft 

Pepler mache toy making 

CeramIc toys VincI1yachaIam, CuddaIore dIIIrict 

Hand Pmt.d and rte and Dye Madurai district 

Banana BMed Producta r~ district 

Hom and Bone craft produdB 

Wood craft 

Handlooms 

Saralfalaen, Moradabad district 

Bijnor, NegIna 

Chunnar village, Mirupur diItrict 

Khulja, BuIandIhahar disIrtct 

Nabadweep block, NadIa dI8trict 

RFA - Revotving Fund assistance . 

..,."..", .. 2 
SIdr wise posiIjon 01 Swatojgar CrecII C.tnts (SCO) 

Kamataka 50480 iJtJued CumuIIItive as on ·30 SepMrJber 
2006 (from inception) Kerala 58504 

(As in Lakh) 
MacItya Pradeah 14765 

No of sec. Credit LimII Maharashtra 8801 
Issued Sanctioned 

2 3 Mizoram 85 

Andaman and Nicobar 73 20.75 
Nagaland 4 

Islands Orissa 30746 

Andtva Pradesh 61439 37237.625 Punjab 14852 

Auam 2381 631.85 Rajasthan 19818 

Bihar 23758 17208.71 Tamil Nadu 20837 

ChhaIIisgaftI 13524 2849.98 Tripura 23 

Goa 327 382.08 uaar Pradesh 78505 

Gujarat 15522 4049.8 UttaranchaJ 8092 

Haryana 39357 10442.18 West Bengal 21878 

HImachal PradeIh 5028 1717.54 Grand Total 495139 
Jharkhand 6S38 1570.18 

-prOVisional 

8 

437434 

207160 

271788 

107055 

6172 

2275 

488658 

3 

17713.14 

46488.08 

4765.51 

1818.34 

47.1 

1.18 

7354,48 

4873.38 

5826.84 

8017.23 

8.43 

25120.83 

1965.18 

8708.45 

208215.845 
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3592.SHRI RAMDAS ATHAWAlE : 

StiRi UDAY SINGH : 
SHA1 JIVABHAI A. PATEL : 

GHAI A.V. BElI.ARMIN : 

WII the Minl8ter of FINANCE be pIeued to 8tate : 

(a) whether the Government has put banking 
indu8try on guard against the under inftuences in the 
I8ndionIng of mandatory loans for higher ecIucation .. 
reported In the Hindustan Tmes dated November 20, 

2008; 

(b) If 10, the detaIIe thereof; 

(e) whether a large nur'IDtr of students who have 
taken loans for higher education are unable to reMId the 
eame to the banks; 

(d) if 80, the filets thereof; and 

(e) the... taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PAlANIMANICKAM) : (a) and (b) With 
a view thai no deaervinW~ student is denied 

opportunity to pc.nue higher education for want of financial 
support, Indian Banka' AlIOCiation (IBA) in consultation 

wiIh Government has circulated Education loan Scheme, 
2001, which was reviled In 2004, to aD member banks 
for lmplemelltation. In order to ensute that the Scheme is 

WnpIemented in leiter and tpirit, the Scheme provides 
broed guIdeIineI to banks for operatIonaIisin the 
Education loan Scheme and the ~Iting bank will 
have the dilaetion to make changes lUlling to the 
c:onv.lience of the etudentslparents to make the echeme 

more cuetomer friencIy. 

(e) end (d) No, Sir. Vast portion of the loans under the 
Scheme have not yet become due for repayment. 

(e) Does not arise. 

12.00 In. 

PAPERS lAIC ON THE TABLE 

[English] 

THE MINISTER OF POWER (SHRI SUSHllKUMAR 

SHINDE) : Sir, I beg to law on the TabIe:-

(1) A cepy each of the following papers (Hindi and 

English versions) under .~aection (1) of 

section 619A of the Companies Act, 1956:-

(a) (I) Review by the Government of the 
working of the SatIuj Jal VIdyut 
Nigam limited, New Shimla, for the 
year 2005-2006. 

(ii) Annual Report of the Satluj Jal 
VIdyut Nigam Umited, New ShimIa, 
for the year 2005-2006, aIongwiIh 
Audited Accounts and cornmenI8 of 

the Comptroller and ~ General . 
thereon. 

[Placed in library. See No. lT 551812006] 

(b) (I) Review by the Govemment of the 

working of the Power Finance Cor-

poration Umited, New Delhi, for the 
year 2005-2006. 

(ii) Annual Report of the Power Finance 

Corporation Umited, New Delhi, for 

the year 2005-2006, aIongwith Au-
dited Accounts and comments of the 

Comptroller and Auditor General 
thereon. 

[Placed in library. See No. lT 5519/2006] 

(e) (i) Review by the Government of the 
working of the Rural Electrification 

Corporation, New Delhi, for the year 
2005-2006. 

(ii) Annual Report of the Rural Electri-

fication Corporation. New Delhi, for 
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[Shri SushIIcumar ShindeJ 

the yaer2005-2006, aIongwith Au-
dited Accounts and comments of the 

ComptroUer and Auditor General 
thereon. 

[Placed in library. See No. LT 552012006] 

(2) (i) A copy of the Annual Report (Hindi and 

Engtish versions) of the Central Power 
Research Institute, Bangalore, for the year 

2005-2006, aIongwIth Audited Accounts, 

(ii) A copy of the Review (Hindi and English 

versions) by the Govemment of the 
working of the Central Power Reaearch 
Institute. Bangalofe. for the year 2005-

2006. 

[Placed in Library. See No. LT 552112OO6J 

(3) A copy of the Annual Report (Hindi and English 
versions) of the Central ElectricIty Regulatory 

Commissiot:I, New Delhi for the year 2005-2006, 

under section 101 of the Electricity Act, 2003. 

[Placed in Ubrary~ See No. LT 552212006] 

(4) A copy of the Annual Accounts (Hindi and 
English versions) of the Central Electricity 
ReguIaIory Cornmiuion. New Delhi. for the year 

2004-2005, together with Audit Report thereon 
under aub-aection (4) 01 section 100 of the 
Electricity Act, 2003. 

[Placed in Library. See No. LT S523I2O(6) 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM) : Sir. I beg to lay on the Table a copy 
01 the Income Tax (14th Amendment) Rules. 2006 (Hindi 

end English versions) published in Notification No. S.O. 

2016 (E) in Gazelle of India dated the 24th November, 
2006, under section 296 01 the Income Tax Act. 1961. 
together with an explanatory memorandum. 

(Placed in Library. See No. LT 552412006) 

THE MINISTER' OF LAW 'AND JUSTICE (SHRI H.R. 

BHARDWAJ) : Sir, I beg to lay on the TabIe:-

(1) (i) A copy of the Annual Report (Hindi and 
English YefSions) of the 8ar Council of 

India, New Delhi," the year 2005-2006. 
aIongwIth Audited Accounts. 

(ii) Statement regarding Review (Hindi and 
English versions) by the Government of 

the wortdng of the Bar CouncIl of India, 
New DelhI, for the year' 2005-2008. 

[Placed in Library. See No. LT 552512008) 

(2) (i) A copy 01 the Annual Report (Hindi and 
English versions) of the Indian Law 

Institute, New Delhi. for the year 2005-

2006. '1IIongwIih Audited Accounta. 

(ii) Statement regarding Review (Hindi and 
English versions) by the Government of 

the WOItcing of the Indian Law Institute. 
New Delhi, for the year 2005-2006. 

(Placed in UbnIty. See No. IT 652612(06) 

(3) A copy of the Annual Statement (Hindi and 
English veNions) on the pending Law Commie-
&ion 'Report - December 2008. 

(4) Statement (Hindi and English versions) Ihowing 
reasons for delay in laying the papers men-
tioned at (3) aboVe. 

(Placed in Lbary. s.. No. LT 552712008) 

THE MINISTER OF SCIENCE AND TECHNOLOGY 

AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 

SIBAl) : Sir. I beg 10 lay on the TIIbIe:-

(1) (i) A copy of the Annual Report (Hindi and 

EngIiah versiona) 01 the 80M 1nItitute, 
KoIkata, for the year 2006-2006, aIongwiIh 
Audited Accounts. 

eii) Statement regarding Review (HindI and 
English va""") by the Government of 
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the woridng of the Bose Institute, KoIkata, 
for the year 2005-2006. 

[Placed in Llbrary. See No. LT 552812006J 

(2) (i) A copy of the Annual Report (tftndi and 

English versions) 01 the Indian Science 
Cong{888 Association, Koikata, for the 

year 2005-2006, alongwiIh Audited ~­
counts. 

(ii) Statement regarding Review (Hindi and 

English veraions) by the Govemment of 
the wortdng of the Indian Science Con-
01'888 AssocIation, KoIkata, for the year 
2005-2006. 

t Placed In Library. See No. LT 552912006] 

(3) (I) A copy of the Annual Report (Hindi and 
English versions) of the Indian Association 
for the Cultivation of Science, KoIkata, for 

theyeer 2005-2008, aIongwith Audited 

Accounts. 

(ii.> Statement regarding Review (Hindi and 
English verslona) by the Government of 
the working of the Indian Association for 
the Cultivation of Science, KoIkata, for the 

year 2005-2006. 

{Placed in Library. See No. LT 553OI2OO6J 

(4) (I) A copy of the Annual Report (Hindi and 

English versions) of the Indian National 
Academy of Engineering, New Delhi, for 

the year 2005-2006, aIongwith Audited 

Accounts. 

(ti) Statement regarding RevIeW (Hindi and 
EngIiIh Y8I8Ions) by.1he Govemment of 
the wortdng of the ·lndIan National Acad-
emy of Engineering, New Delhi, for the 

year 2005-2006. 

{Placed in Libraf'y. See No. LT 553112OO6J 

(5) (i) A copy of the Annual Report (HindI ·and 
English versions) of the Jawahartal Nehru 

Centre for Advanced Scl8ntific Research, 
Bangalore, for the year 2005-2006, 
alongwith Audited Accounts. 

(ii) Statement regarding Review (HindI and 
English versions) by the Govemment of 
the wortang of the JawahartaJ Nehru 
Centre for Advanced Scientific Researd'l, 
Bangalore, for the year 2005-2006. 

[Placed in Library. See No. LT S532J2OO6J 

(6) (i) A copy of the Annual Report (Hindi and 
English versions) of the Raman Researd'l 
Institute, Bangalore, for the year 2005-
2006, alongwith Audited Accounts. 

(ii) Statement regarding Review (Hindi and 
English versions) by the Government of 
the wOftdng of the Raman Research 
Institute, BangaIore, for the year 2005-
2006. 

[Placed In Library. See No. LT SS33I2OO6J 

(7) (i) A copy of the Annual Report (HindI and 
English versions) of the Indian Academy 
or Scienoe8, 8angaIcn, for the year 2005-
2006, aIongwiIh ,Audited Accounts. 

(ii) Statement regar,ding Review (Hindi and 
English versions) by the Govemment or 
the wortdng of the indian Academy of 
Sciences, BangaIore,·for the year 2005-

2006. 

[Placed in Library. See No. LT SS34I2OO6J 

(8) (i) . A copy of the Annual Report (Hindi and 
English versions) of the Aryabhatta Re-
search Institute of Observational Sciences, 
Nalnital for the year 2005-2006, alongwith 
Audited Accounts. 

(ii) Statement regarding Review (Hindi and 
English venlion$) by the Government of 
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the working of the ArytIbhaUa R .... n:h 
lnatitute of Observational Sciences, 
NainitaI. for the year 2005-2008. 

(Placed in Lbary. See No. LT 5535f2OO6] 

(e) (i) A copy of the ~ Report (Hinci and 
EngIiah versions) of the Indian II'IItitute of 
Geomagnetism. Navi MumbaI, for the year 
2005-2006, aIongwIIh AudiIed Accounts, 

(ii) Statement regarding Review (Hinci and 
EngIiah wraIons) by the GovemmeIIt of 

the working of the InciIn lnelilule of 

Geomagnetism, NaYI MumbIi, for the year 
2005-2006. 

(Placed in LInry. See No. LT 553612006] 

(10) (i) A copy of the Annual Report (Hindi and 

EngIi8h venIions) of the Agharbr Reo 
eearch Institute, Pune, for the year 2005-

2006, alongwilh AudIIed Accounta. 

(ii) SIatement regarding Re¥iew (HincI and 
English veraions) by the Govenvnent of 

the working of the AghaItw Reeean:h 
1nstiluIe, Pune, for the year 2005-2008. 

[Placed in lbary. See No. LT 553712006] 

(11) (I) A copy of the AmuII Report (Hind and 
English ver8ions) of the SaIyendra Hath 

Bole National Centre for Buic Sciences, 

KoIkaIa, for the year 2005-2008, aIoitgwith 
AudIIed AccounIa. 

(ti) Statement regarding Review (Hindi and 
EngIiIh vtniona) by the GcNemmenl of 

the working of the SaIyendra HaItI Bole 
NaIionII CenIre for 8IIIIic ScielIC8e, J<oI(ata, 

for the year 2006-20Q6. 

[Placed in Lbary. See No. LT 553812008] 

(12) (I) A copy of the AnnulI! Report (HIndI and 
EngIiIh ~) of the InatJtuIe of 

BioreIourcea and Su8taiNIbIe Develop-
mant, ImphaI, for the year 2005-200I, 
aIongwiIh AudIted AccounIa. 

(iI) Statement regarding Review (HIndi and 
EngIiIh Yer8Ior.) by the GovemmenI of 

the wot1dng of the InetIIute of ~ 

and SUItaINbIe DeveIapmeIIt, Imphal, for. 

the year 2006-2008. 

[Placed In UbIwy. See No. LT 55»'2006] 

(13) (i) A copy of the Annual Report (Hind and 
English venIions) of the NaIIon8I InIIIuII 
of 1mnuIoIogy, New DelhI, for the year 
2005-2008, aIor.gwtIh A&dId Ac:caunIII. 

(il) Sta.em ... t reganIng Review (HincI and 

EngIiIh wniona) by .. Government of 

the working of the NdonaI ......... of 

Irnnu1oIogy. New DeH, far the year 2006-

2008. 

[PIIced in L.Ibrwy. S. No. LT 554012008) 

(14) (I) A copy of the ~ A.port (HIncI Mel 
EngIIIh veIIioI.) d the NaIionaI CenIre 
for Cell Science, Pune, for the year 2005- . 

2008, aIorlgWllh AudIIIId AcccuIIa. 

(ii) S1atemenI Ng8fding ANew (HIncI Mel 
EngIiIh ~.) by the Gow",m ... t of 

the wortdng d the NIIIIonaI CenIre for Cell 
SciencI, Puna, for the year 2005-2008. 

(15) (I) 

[PIIced In l...Itnfy. See No. LT 554112008) 

A copy of the ~ Report (HincI Mel 
EngIiIh ~.) d the Cenn for DNA 
FingerptnUng Mel OiIIgncMIce, HydIrIIbed, 

for the yMr 200W008, IIIongwIth AucMed 
AccowD. 

(il) ~m."t regatdIng Review (HtndI and 
EngIiIh venIions) by the GovemmenI d 
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the WCM1cing of the Centre for DNA 
Fmgetpr'.,ting and Diegnoetica, Hyderebad, 

for the year 2005-2006. 

[Placed in Ubrary. See No. LT 554212006) 

(18) (I) A copy of the AnnuaJ Report (Hindi and 

EngIi8h veraions) of the National BraIn 
ReeeM:h Centre, ManeIar, for the year 
2005-2008, aIongwith AudIted Acc:ounta. 

(il) Statement regarding Review (Hind and 

EngIiIh versiona) by the Government of 
lie wortcing of the National Brain Re-
M8ICh Cantle, Maneear, for the year 2005-
2008. 

[Placed in Library. See No. LT 554312006) 

(17) (I) A copy of the Annual Report (Hindi and 
EngII8tt .. versiona) of the National Centra 
for Plant Genome Reeearch, New Delhi, 

. for the year 2005-2006, aJongwIth Audited 

Accowds. 

(iI) Staten..,. regilding Review (Hind and 
English YefSiona) by the Government of 
the working of the NaIionaI Centre for 

Plant Genome Reeearch, New Delhi for 
the year 2005-06. 

[Placed in Library. See No. LT 55W2006) 

(18). (i) A COW 01 the Annual Report (Hindi and 

English \WIion8) 01 the Institute of Life 

Sclelle... 8hubanelWar, fer the year 

2005-2006. 

(II) A copy of the Annual Accounla (Hindi and 

English verIionS) of the lnatilute of Life 
Sde!1CM. BhubaneIWar, for the year 
2005-2008 togeIher with Audit Report 

thereon. 

(ill) SIatement ragardIng RevIew (Hindi and 

English versions) by the Government 

of the working of the II'I8IIIute of Life 
Sciences, Bhubaneswar, for the year 
2005-2006. 

[Placed in Library. See No. LT 554512006) 

(19) (I) A copy of the Annual Report (Hindi and 

E_ WHSions) of the Technology Infor-

mation, Forecasting and Auesarnent C0un-

cil, New Delhi, for the year 2005-2006, 
aIongwith Audited Acoounta. 

(ii) Statement regarding RevIew (HIndI and 

English versional by the Government of 

the Working of the Techi1oIogy Information, 
Forecasting and Assessment Council, 
New DeIhl, for the year 2005-2006. 

[Placed in Library. See No. LT 554612006) 

(20) (i) A copy of the AnnuaJ Report (Hindi and 

English ver8Ion8) ,of the National Centre 

for Antarctic and Ocean Research, Goa. for 

the year 2CXJ5..2006, aJongwith Audited 

Accounts. 

(ii) A copy of the RevIew (Hindi and English 
versions) by the Government or the 

wortcing of the National Centre for AntaR:tic 
and Ocean Reeearch, Goa, for the year' 
2005-2006. 

(placed in Library. See No. LT 554712006] 

(21) (i) A copy of the Annual Report (Hindi and 

English versions) of the Indian National 
Science Academy, New Delhi, for the year 
2005-2006, aIongwIIh AudIted Accounta. 

(ii) Statement regarding RevIew (Hindi and 
English versions) by the Government of 

the wot1dng of the Indian National Science 
Academy, New Delhi, for the year 2005-

2006. 

[Placed in Library. See No. LT 5548120(6) 
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(22) (i) A copy of the Annual Report (HindI Md 

English va .... ) of the Indian National 
Centnt for Ocean Information Servicee. 
Hyderabad. for the year 2005-2008. 
aIongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and EngIWh 
V8f8i0n8) by the GoverMMN1I of the 

wortdng of the Indian National Centre for 

Ocean Infonnation Servicea. ~, 
for the year 2005-2006. 

fP*:ed in library. 8M No. LT 554912006] 

(23) A copy each of the following papeIS (Hinci and 

English versions) under ~aection (1) of 

aection 819 A of 1ha Companies Act, 1856:-

(a) (i) S1aIenwnt regarcing Review by the 

Government of 1ha working of the 

IndiIIn v.cciI .. Corporation UmiIed, 
Gurgaon. for the year 2005-2006. 

(ii) Annual Report of the Indian VIICCines 

CorporaIion Limited, Gurgaon, for 
the year 2005-2006. aIongwiIh Au-
dited AccountII· Met commetlla of the 

~ Met AudItor General 
thereon. 

[PI.ced in LiHwy. s.. No. LT 5550J2008) 

(b) (I) Statement regarding Review by the 
Government of the working of the 
Sharat Immunologic~l. and 

Biologic;al. Corporation Limited, 
BuIandehaht, for the year 2005-

2006. 

(ii) Annual Report of the Bharat 
Immunological. and Biological8 

Corporation L.lmited, BuIandIhaht, 
for the year 2005-2006, aIongwiIh 
AuditedAc:countl and commenII of 

the COlilptrol1er Md AudItor Gene .... 
thereon. 

(Pillced In Ubrary. 8M No. LT 555112008] 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI8.K. HANOIQUE) : SIr, on behII of Shri P.-m ChInd 
GupIa I beg to .., on the TIIbIe:-

(1) A copy of the NotIficIdion No. G.S.R. 121 (E) 
(HindI and EngIiIh veNiona) pubIiIhed In 

Gu.a. 01 IncIa dIMd 1M .. October 2008 
COIUIring corrie-lldum to the NcIIIIatian No. 
G.S.A. 557 (E) dalleS the 14th SepIember, 2008' 

iuued under ~ Act. 1858. 

[PIeced In LIwary. See No. LT 5552I2OOS) 

(2) A copy .-en of the fobmg NotiIicatione (HIncI 

and EngIiIh vanIiofw). under section 30B 01 the 

ChaI1eI8d AccounIMta Act. 1848:-

(i) The Chartered .t.ccount.nta (Election Tri-
buMI) RuIea. 2008 pubIiIhed In Hotifica. 
tion No. G.S.R. 708 (E) In Gueae oIlncia 
.... the 17th Noltwnber, 2008. 

(II) The App.I •• AuIhorIIy (AIowwaa pay-
able to, and other ....... Md candlliol. 01 
NrVice of ChaIrpe..an Md membeIw Md 
1ha manner of rnMting .... 1CIIure of 
the AuItIorily) AuIIe. 2001 ,........... 'In 

NatiIiceIIonNo. G.S.A. 111 (E) In GaDIII, 
of ~ dItiICt the 1711 ~, 2008. 

(PIKed In LInty. 8M No. LT 5563I20OI) 

(3) A copy of the eomp.ny s.:r.tarIM (election 

TrIbuMI) RuIee, 2008 (HindI and EngIIIh 
~) pubIiIhed In NoIIficatiorI No. G.S.R. 
708 (E) in GazetIe of IncIa dilled 1ha 17th 
Nowmber,2008 under IUb-section (4) of section 
39 of the ~ .sec..tariM Act, 1880. 

(P&ec.d In Library. 8M No. LT 5&I4fa)()8) 
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(4) A copy elf the Coat and Worb Accountanta 
(EIecIIon TrIbuMI) Rules, 2006 (Hindi and 

EngIiIh WM'IIona) pWIiahed in NotiIIcation 
No. G.S.R. 710 (E) In Gazelle of India dated the 
171tt NcMImbtr, 2008 under 8Ub-eection (6) of 
MOtion 38 of the Colt and WorIcs AccountanIa 
Ad, 1859. 

(PIIIcecI In l.lbnuy. See No. LT 555512008] 

THE MINISTER OF STATE OF THE MINISTRY OF NEW 

ANJ RENEWABLE ENERGY (SHRI VILAS MUTTEMWAR) : 
SIr, I beg to lay on the TabIe:-

(1) A copy of the Annual Repo~ (Hind and EngIiIh 

vereioI.) of the Santar Swaran Singh National 

InItIIule of Renewable Energy, Kapurthala, for 

the year 2005-2006, aJongwiIh AudIted Moo 
cOunIB. 

(2) A copy of the Review (HindI and English 

versions) by the Government of the working of 
the s.n:.r Swaran Singh National Institute of 
Rene .... Energy, KapurthaIa, for the year 
2005-2008. 

[Placed in LIbrary. See No. LT 555612006] 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. CASARI NARAYAN RAO) : Sir, I beg to lay on 

the TIIbIe:-

(I) A copy 8IICh of the following papers (Hinci and 
EngIiIIh "'*-) under sub-aecIion (1) of 
8eCIion 618 A elf the CoqMlniee Id, 1956:-

(a) (i) Review by the Government of the 

wodcing of the Singareni CollierIes 
~y Limited, Khanvnam, for 
the year 2005-2006. 

(II) Annual Report of the Slngareni 
Collierie. Company Limited, 

Khammam, for the year 2005-2006, 

aIongwiIh Audited Accounts and 
commenlB of the Comptroller and 

Auditor General thereon. 

(PIiIced in LIbrary. See No. LT 5567/2006] 

(b) (i) Review by the Govemment of the 

working 01 the Coal India Limited, 

KoIkata, and its subsidiaries for the 
year 2005-2006. 

(ii) . Annual Report of the Coal India 
Limited, Koikala, and its .ubsidiaries 

for the year 2005-2006, a10ngwith 
Audited Accounts and comments of 

the Comptroller and Auditor General 

thereon. 

(Placed in library. See No. LT 555812006) 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM) : Sir, on behalf of my colleague, Shri S.S. 

PaIanimanickam, I beg to lay on the TabIe:-

(1) A copy each of the foHowing Notifications (Hindi 

and English versions) under section 159 of the 

Customs Act, 1962:-

(i) S.O. 2061 (E) published in Gazette of India 

deted the 1 st December. 2006 together 

with an explanatory memorandum making 

certain amendments in the Notification 

No. 3612001-Cus. (NT) dated the 3rd 

August. 2001. 

(ii) S.O. 2032 (E) published in Gazette of India 

dated the 27th November. 2006 together 

with an explanatory memorandum regard· 

ing rate 01 exchange for conversion of 

certain foreign cunencies into Indian 

currency or vice-versa for the purpose 01 

assessment of import. 

(iii) S.O. 2033 (E) published in Gazette of India 

dated the 27th November. 2006 together 

with an explanatory memorandum regard· 

ing rate of exchange for conversion of 

certain foreign currencies into Indian 

currency or vice-versa for the purpose of 

assessment of export. 

(iv) G.S.R. 719 (E) published in Gazette 

of India dated the 22nd November. 2006 
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together with an explanatory mem0ran-

dum making certain amendmenta in the 
Notification No. 36I2OO!S-Cw.(NT) dated 
the 2nd May, 2005. 

(v) G.S.R. 720 (E) published in Gazette of 

India dated the 2200 ~, 2006 

together with an explanatory mem0ran-

dum making certain amendrnenI8 in the 
Notification No. 8112OO6-Cua.(NT) dated 
the 13th July, 2006. 

(Vll G.S.R. 721 (E) pubIIehed in GazdI of 
india dated the 22nd NcMnj)er,2008 

together with an expIanaIory 1MftIOIW'".-

dum making C8Itain am8IldmenI8 in the 
Notification No. 8112OOtrCus.(NT) dated 
the 13th July, 2006. 

(Placed in Library. See No. LT 555912008) 

(2) A copy each of the following pape.. (Hinci 

and English versions) under IUb-8ection (1) 

of section 619 A of the Compan_ Act, 
1956:-

(a) (i) Review by the Govenvnn of the 
working of the Balmer Lawrie mve.a-
menta UrniIed, KoIkata, for the year 
2005-2006. 

(ii) Annual Report of the Balmer Lawrie 
Investments Limited, KoIkata, for the 
year 2005-2006, aIongwiIh Audited 
Accounts and conwnenIa of the 
Comptroller and AucIiIor General 
thereon. 

[Placed in library. See No. LT 5560120(8) 

(b) (i) Review by the Govemment of the 
working of the United India lnew-

ance Company Limited, Chennai, for 
the year 2005-2006. 

(ii) Annual Report or the United india 

Insurance Company limited, 
ChennaI, for 1M year. 2005-2008, 

. aIongwiIh Audited Accounts and 
c:ommenI8 of 1heCompboller and 
Auditor General theIwon. 

[Placed In Library. See No. LT 556112006) 

(e) (i) Review by the Government of the 
WOftdng of the National Insurance 
Company UmIIed, KoIkata, for the 
year 2005-2006. 

(ii) Ann. Report of the National InIUI'-
ance ~ LimIIed, Kobta, for 
the year 2005-2006, aIongwith Au-
dited Accounts and comments of the 
Comptroller and Auditor General 
thereon. 

[Placed In Lbary. See No. LT 656212006] 

(d) (i) Review by the Government of the 
working of the General lneurance 
CoIporation of india, MI.mbaI, for the 
year 2005-2008. 

(ii) Annual Report of the General InIUf'-
ance Corporation of india, Mumbai, 
for the ~ 200602001. aIongwIIh 
AudIed AccounI8 and commenta of 
... CampI"" Md AIdor GenegJ 

thereon. 

[PIIIced In Lbary. See No. LT 558312006] 

(e) (I) Review by the. Government of the 

working of the New india AIannce 
Company Limited, Mumbai, for the· 
year 2005-2008. 

(Ii) Annual Report of the New india 

Assurance Company limited, 
Mumbal. for the year 2005-2008, 

aIongwiIh Audited AccounIII and 
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comments of the Comptroller and 
Auditor General thereon. 

[Placed In Library. Sse No. LT 556412006] 

(f) (i) Review by the Govemment of the 

wortUng of the Oriental Insurance 

Company Umited, New Delhi, for the 
year 2005-2006. 

(Ii) Annual Report of the Oriental Insur-

ance Company Umited, New Delhi, 
for the year 2005-2006, afongwith 

Audited Accounts and comments of 
the Comptroller and Auditor General 
thereon. 

[Placed in Library. See No. LT 556512006] 

(3) A copy of the Draft Notification No. F.NO. 111301 
2004 BOA (Hindi and English versions) declar-

ing the provisions of Hctions 13 and 15( 1) of 

the Banking Regulation Act, 1949 shall net apply 

to Indian 88nk for a period of five years, issued 
under 8Ub-eec:tion (2) of section 53 of the said 

/Id. 

[ptaced In Library. See No. LT 556612006] 

(4) A copy each of the following Notifications (Hindi 

and EngIiah versions) under sub-section (4) of 

section 19 of the Banking Companies (Acquisi-
tion and Transfer of Undertakings) Act, 1980:-

(I) The Vljaya Bank OffIcers' Service Amend-

ment Regulations, 2006 published in 

Notification No. PERIPA and PD/52441 
2006 in Gazette of India dated the 25th 

NcMmber, 2006. 

(il) The Corporation Bank (Officers') Service 

Amendment Regulations, 2006 published 
in Notification No. 146 in Gazette of India 

dated the 23rd September 2006. 

[Placed in Library. See No. LT 556712006] 

(6) A copy each of the following papers (Hindi and 

Eng/ish versions) under article 151 (1) of the 
Constitution:-

(i) Report of the Comptroller and Auditor 
General of India - Union Govemment (No. 
9 of 2006) (Non tax receipts) - for the year 
ended March, 2005. 

[Placed in Library. See No. LT 556812006] 

(ii) Report of the Comptroller and Auditor 
General of India - Union Govemment 
(Civil) -{No. 20 of 2006) (Performance 
Audit)-Performance Audit of Tsunami Re-
lief and Rehabilitation - for the year ended 
March, 2006. 

[Placed in Library. See No. LT 5568A120061 

(6) A copy each of the following Notifications (Hindi 
and English versions) under section 31 of the 
Securities and Exchange Board of India Act, 
1992:-

(i) The Securities and Exchange Board of 
India (Procedure for holding inquiry and 
imposing penalties by adjudicating officer) 
Amendment Rules, 2006 published in 
Notification No. S.O. 1961 (E) in Gazette 
of India dated the 14th November, 2006. 

(ii) The Securities and Exchange Board of 
India (Portfolio Managers) (Third Amend-
ment) Regulations, 2006 published in 

Notification No. S.O. 2053 (E) in Gazette 
of India dated the 30th November, 2006. 

(Placed in Library. See No. LT 5569/20061 

(7) A copy of the Foreign Exchange Management 
(Transfer or Issue of any Foreign Security) 
(Amendment) Regulations, 2006 published In 
Notification No. G.S.R. 535 (E) in Gazette of India 
dated the 6th September, 2006, under section 
48 of the Foreign Exchange Management Act, 
1999. 

(Placed in Library. See No. LT 557012006] 
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12.01 In. 

COMMITTEE ON PRIVATE MEMBERS' 
BILlS AND RESOLUTIONS ....... 

[English} 

SHRI CHARNJIT SINGH ATWA1. (PhiIIaur) : Sir, I bag 
to lay on the Table the Minutes (Hinci and English 
WftIiona) of the Twenty-find to 1Wenty-fourth siltIngI of the 
ComrniItee on Private Members' Bills and ReeoUionI held 

during the ElghIh and Nirilh .... iOilS. 

12.0116 Iva. 

[English} 

COMMITIEE ON GOVERNMENT· 
ASSURANCES 

SHRf HARIN PATHAK (~ : Sir, I bag to 
P-nt the FiIeenIh Report (HincI and EngIieh waionI) 
of the CornInIIee on GovemmanI AaInncae NgIIRIitg 
....... for dloppiltg of ...-..:ea.-

12.D1Y.a .... 

COMMITTEE ON PUBLIC UNDERTAKINGS 

.......... 8nd ...,. ........ Report8 

[Eng/iIIh} 

SHRI FlJPCHAND PAL (~) : Sir, I bag to preaent 

the foIIowirag reports (Hindi and EngIiah VentionI) of the 
Coo,., .... on Public UndertaIdngs:-

(1) Sbcleellih Report on 'Special Conlingency Poi-
ciee on Mobile HandeeIs by I~ C0mpa-
nies' - Based on Chapter X of C and AG Report 

(Commercial) No.4 of 2005. 

(2) Seventeenth Report on 'GAIl (india) LImiIed'. 

STANDING COMMITTEE ON WATER 
RESOURCES· 

SIxth Report 
[English} 

SHRI RAYAMrI SAMBASIVA RAe (Gunlur) : Sir, I bag 
10 preeent the Sixth Repoft (HincI and EngIieh vereionI) 
of the StMcIng Comi ...... on W ..... Reeoun:eI on ActIon 
Taken by the Government on the Recommelldllllollll-
Obaervationa com.ined in the FiIIh Repoft (FourteenIh L.ok 
Sabha) on o.m.nca for GranIa (2008-2007) of the MInIetry 
of W ..... Reeourcea. 

12.02 hra. 

STANDING COMMITTEE ON WATER 
RESOURCES 

SHRI RAYAPATI s.t-.MBASIVA fW) (0unIur) : Sir, I bag 
10 _ on the n.bIe the SlalemeliIII (HIncI ~ EngIiIh 
veraionI) Ihowing further Action T .... by the Gcwernnwnt 
on the RecommelldldlollllCblerndiclna of the St811ditg 
Coml'lIitI .. on W.., Reeoun:ea CO .... lled In their Second 
and FourIh AeporIII (FourIeenIh Lok BIbha). 

STANDING COMMITIEE ON COMMERCE 

~ ... EIghIIIIh ..... 

(EngIIIh) 

SHRI MANJUNATH KUNNUR (a..d SouIh) : Sir, 
I bag to lay on the r.bIe • CCJAf eech of the .toIowIng 
Reporta (HIncI .and English ve ..... , of the Standlltg 
CommIttee on Cornmenle:-

(1) 78Ih Report on Action T .... by the GcMrnmn 
on the racornnl8ndationllobael<nllicn of the 
CommIttee oonI8Ined In .. ~...cond 
Report on the PIobIeme of Coffee GIowera; and 
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(2) 80th Report on the Functioning of the Spices 
Board. 

STANDING COMMITIEE ON TRANSPORT, 
TOURISM AND CULTURE 

One Hundred and EIghth Report 

[EngNsh} 

. SHRI SAMIK LAHIRI (Diamond Harbour) : Sir, I beg 
to lay on the Table the One Hundred and Eighth Report 

(Hindi and English versions) of the Standing Committee 
on Transport. Tourism and Culture on 'Functioning and 

Performallce of India Tourism Development Corporation 
Umlted'. 

12.03 hra. 

STATEMENTS BY MINISTERS 

(I) Statu. of Implement8tlon of the recommen-
datione contained In the 14th Report of 

StandIng Committee on Urban Dewlopment on 

Demands for Grants (2006-07) pertaining 

to the Ministry of Urban Development 

[English} 

-THE MINISTER OF STATE IN THE MINISTRY OF 

URBAN DEVEL.OPMENT (Shri Ajay Maken) : Mr. Speaker, 

Sir, on behaH of my senior colleague, Shri S. Jaipal Reddy, 

I beg to lay this statement in pursuance of the direction 

73A of the hon. Speaker, Lok Sabha, which reads as 
under:-

"The Minister concerned shall make once in six 

months a statement in that 'House regarding the status 

of implementation of recommendations contained in 

the Reports of Departmentally Related. Standing 

Committee of Lok Sabha with regard to his Ministry." 

I would like to inform for the benefit of the hon. 

Members of the House that the 14th Report of the Standing 

• Laid on the Table of the House and also placed in Ubrary. 

See No. IT 557112006. 

Committee of the 14th LokSabha on Urban Development 

was presented to Lok Sabha on 22nd May, 2006. The 
Report contains 19 recommendations. latest status of 
Action. Taken by the Government has been iildicated 

against each recommendation in the enclosed statement. 

Action Taken Notes on these recorrwnendations as . 
prevailing in August. 2006 were sent by the Ministry of 
Urban Development to the Standing Committee on Urban 

Development on 28th August. 2006. 

Mr. Speaker, Sir, I would like to inform the hon. 

Members that In respect of 19 recommendations, which, 

have been accepted by the Government. further follow up 
action wherever necessary will be taken. 

The Annexure to this statement is placed on the Table 

of the House. 

12.03~ tn. 

(II) Status of Implementation of the recommen-
dations contained In the 155th Report of the 

Standing Committee on Science and 
Technology, Environment and Forests 

pertaining to the Department of 

ScIence and Technology 
[English} 

*THE MINISTER OF SCIENCE AND TECHNOlOGY 

AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 

SISAL): Sir, I am making this statement on the status of 

implementation of recomrnendations contained in the One 
Hundred Fifty·fifth (155th) Report of the Partiarnentary 

Standing Committee on Science and Technology, Environ-
ment and Forests on the Direction of the hon. Speaker, Lok 
Sabha. in pursuance of the provisions of Rule 389 of the 
Rules Qf Procedure and Conduct of Business in the Lok 

Sabha isSued vide Lok Sabha Bulletin Part-II dated 
September 1, 2004. 

The Standing Convnittee on Science and Technology, 
Environment and Forests laid their One Hundred Fifty-fifth 

(l55th) Report on 18th May, 2006 in the Lok Sabha. In 

'Placed in Library. See No. L T 557212006. 
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[Shri Kapil Sibal) 

all. there were 13 recommendations in the 1551h Report 
of the Committee. Action taken on these recommendations 
was reported to the Committee. The present status Of 
implementation is detailed in the appended annexure. 

12.04 hra. 

(ill) Status of Implement.tion of the rec:ommencIa-
tione contained In the 14th Report of the 

Standing CommIttM on ea.1 and SIMI 
pera.ining to the llinietry of eo.I 

{English] 

-THE MINISTER OF STATE IN THE MINISTRY OF 

COAl (DR. DASARI NARAYAN RAO): Sir. I beg to lay the 

statement on the status Of impfementation of recommen-

dations contained in the Fourteenth Report of Parliamen-

tary Standing Committee on Coal and Steel in pursuance 

Of direction 73A. Of the hon. Speaker. Lok Sabha issued 

vide Lok Sabha parliarnenIary Bulletin Part-II. dated 
September 1. 2004. 

The Fourteenth Report of the Standing Committee on 

Coal and Steel (14th Lok Sabha) was presented to the 

Lok Sabha on 22.03.2006. Action Taken statements on the 
recommendations/observations contained in the Report of 
the Committee had been sent to the Standing Convnittee 
on Coal and Steel on 13.06.2006. 

There are 15 recornmenda&ion made by the CommiI-

tee in the said Report where action is called for on the 

part of the Government. These recommendations mainly 

pertain to the issues like manpower planning utilization of 

surplus manpower. filling up of Board lewl post. Pension 
Scheme. Voluntary Retirement Scheme. training. pr0cure-

ment and utilization of HEMM and outaourcing in Coal 
India Limited. 

The present &talus of implementation of the various 

recommendations made by the Committee is indicated in 

"laid on the Table of the House and also placed in Library. 
See No. LT 557312006. 

the annexure to my saaternent. which is laid on the Table 
of the Houle. I would not like to take the VIIIuabIe time 
of the House to read out all the contents Of this annexure. 
I would request that this may be con&idered .. t'Nd. 

12.05 tva. 

BUSINESS OF THE HOUSE 

[English] 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI) : With your permiAion. 
Sir, I rise to announce that GcMtrnmenI BuaIneM during 

the remaining part of the Session will consist of:-

1. Consideration of any item of Government 

Business carried over from today's Order Paper. 

2. Consideration and pasaing of the following Billa. 
as passed by Rajya Sabha:-

<a) The Sikkim University SiI, 2006; 

(b) The Tripura University Bill,· 2006; and 

(e) The Rajiv Gandhi University BiD, 2006. 

3. Consideration and pass,ing of the Securities 
Contracts (Regulation) Amendment Bill, 2006. 

4. Consideration and passing of the Prevention of 

Child Marriage Bill, 2006. 8S passed by Rajya 
Sabha. 

5. Consideration and passing of the Administrative 

Tribunals (Second Amendment) Bill, 2006. as 

passed by Rajya Sabha. 

8HRlMATI ARCHANA NAYAK <Kend,.,.ra) : 81r. the 
followi~ two items may be included fOr discuS&ion in the 

House during the next week:.., 

(1) Need for introduction of BiM for 33 per cent 

reservation of seats for woman in Parliament 
and in the State Legis!atiw Auembliea. 
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(2) Need for introduction of Pension Scheme for 

farmers who have attained 60 years. of age. 

.. SHRI C.K. CHANDRAPPAN (Trlchur) : Sir, the following 
Items may be included in the next week's agenda:-

(1) The decision of the Government to ban AI 
Jazeera and AI Akbar, the well known TV and 

Radio Channels from transmitting in India, an 

action which is inconsistent with our indepen-

dent Foreign Policy. 

(2) To discuss the policy of the Centre not giving 

Freedom Fighter Pension to hundreds of old 

patriots who applied for it. 

[Translation} 

SHRI SHAILENDRA KUMAR (Chail) : Mr. Speaker, Sir, 

the following two items may be included in the next week's 

agenda:-

(1) Bhojpuri language should be included in the 
Eighth Schedule of the Constitution to protect the 
prestige and seK-respect of 22 crore Bhojpuri 

speaking people in the country and abroad. 

(2) An expert committee should be constituted for 

the regulation of fees to exercise check over 

the Govemment and private and educational 

institutions of the country that charge arbitrary 

fees from primary to higher education level. 

SHRI RAMDAS ATHAWALE (Pandharpur) : Mr. Speaker, 

Sir, the following two items may be included in the next 

week'sagenda:-

(1) To anot surplus land to the landless people of 

poor and dalit community of the country for 

agricuHure purpose so as to enable them to 

have shelter and means of livelihood by bringing 

tequlred amendment in the Forest Conservation 

Act. 

(2) To provide remunerative price of crops to 

fanners by constituting high level committee for 

tef0tm6 in agriculture and retatee! economic 

~tors. 

SHRI M. ANJAN KUMAR YADAV (Secundrabad) : Sir, 

the foHowing Items may be included in the next week's 

agenda:-

(1) To provide metro railway facility in Hyderabad 

so that the people in Hyderabad may get travel-

ling facility and may save their travelling time. 

(2) To make Hyderabad aone city so that software 

and hardware business of the city may be 

uplifted to the intemational level. 

SHRI HARIKEWAL PRASAD (Salempur) : Sir, the 

following items may be included in the next week's 

agenda:-

(1) There is a National Highway that passes through 

Nepal, Gorakhpur, Deoria, Bhagalpur, 

Sikandarpur and Baxar. The stretch of the above 
National Highway falling in Uttar Pradesh has 

not yet been completed. In public interest the 

said work should be completed at the earliest. 

(2) The highway from Bhatpara, Bhingari, Bhawani 

Chhapra to Bihar which has been declared as 
a national highway should be opened to traffIC. 

[English] 

SHRI SUNIL KHAN (Durgapur) : Sir, the 1oI1owing 
items may be included in next week's agenda:-

(1) The caste like Namasudra, Pondra· and Malo are 

Scheduled Castes in West Bengal and other 

States but Uttar Pradesh and Uttaranchal States 

have not provided these castes as Scheduled 

Caste specially the migrated people during 

partition. 

(2) The atrocities of Police. specially at Karolbagh 

in Delhi and the harassment of the Bengali 

goldsmiths when they are leaving their work-

shops at night. They are being charged by the 

police to give them gold. Otherwise. they are 

harassed either in the lock up or penalty is 

charged. 
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SHRI P. MOHAN (MIIdurai) : Sir, the following items 
may be added in the next week's aganda:-

(1) Providing social security and rehabilitation to 
unorganized artisans and toy-makera who make 
things for children. 

(2) Identify and encourage the self-styled traditional 
gymnasts and train from among them poIentiaI 
athletics and trainers much needed for the 
country. 

SHRI SURAVARAM SUOHAKAR REDDY (NaIgonda) : 
Sir, the following items may be included in the next week'8 
agenda:-

1. Women's Reservation BiD as this is • very 

Important issue, on which there II COftIeII8U8 

among major political Parties. 

2. EsIabIiahment of • Uranium prOC8I8ing ant at 
~ village. NaIgonda DisIrict, AP. against 

the public opinion thai wiB conCaminaI8 the 
Nagarjunasagar water. 

DR. KARAN SINGH VADAV (AIwar) : Hon. Speaker, Sir, 
the following items may kincIy be included in the next 
week's List of Business:-

1. Need to provide reaervation for SC, ST and OBC 

in higher Judicial Services. 

2. Need to provide raaervation for SC, ST and OBC 
women while giving reservation to women in 
Parliament and AaaembIies. 

[English] 

MR. SPEAKER : Yes, han. Minister, do you wiah to say 
anything? 

THE MlNIST.ER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIVA RANJAN DASMUNSI) : Mr. Speaker, Sir, 
through you, I may submit to the House that in view of 

an urgency to pass an important ~. the Foreet 
Rights Bill, I propose this to the House. 

MEt SPEAKER :" Mr. MaI1oIra.;"" IiIten to him.. You 
have to .NIPOnd to him. 

SHRI PAIVA RANJAN DASMUNSI : I cId haw • 
c:onauIIaIion with the Pwtiee. Though I 1lIIY oIIiciaIy. I 
M8UI8 you that It 8houId not be traaled ... pnadent. 
Can .. defer today'8 Private .~ ...... upto 8" 

p.m. to facilitate the paIS. of the Foteet Righta 8iI? It 
is • very ImPortant •. 

MR. SPEAKER : I would like to know your viewa. 

{1IansIaIion/ 

PROF. VUAV KUMAR MAlHOTRA (SouIh DelhI) : Mr. 
Speaker, Sir, I do not have My objedion 10 the p ... 
of Thia BII today and the propoaaI givIIn by the Hon. 
Minister to pnIPOIl8 It is alright. howewr It II • very 
Irregular way. 

[EnglWtJ 

MR. SPEAKER : You are right. 

PROF. VUAY KUMAR MAlHOTRA : I WWII to make • 
8UbmiUion. 

[T"""""'J 

The BiI has not been circulated even today. It IhouId 
have been cila'lIIecI We have not NCeived the 
recommendatioN from the Standing CoInINaee and the 
previous &iI. We ... not even ..... of the amelldm ...... 
to be made. We cannot ..... emIIldmentI In the 
proposed amendments. So, It is an Irregular way, howe..., 
since it is an important Bill, we also want It to be paued. 
... (/~) 

~J 

MR. SPEAKER: I ... wiIh you IhIIl .. wII not be 
treated ... prec.de .. t. It is btaI_ ....... ..,.e, 
I am permitting this. 

SHRI BASU DEB ACHARIA (EIanIcura) : Sir. thia II • 
very impoIt8nt BIll, and we have been wailing for .0 nwny 
days. This Bill should be· puMd today. 
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MR. SPEAKER : Very good. AU right, thank you. 

[naMIatJon] 

SHRI RAMJlLAL SUMAN (Ferozabad) : Mr. Speaker. 
Sir, .. BIll hal not yet been cin:ulated. 

MR. SPEAKER: The BiB hal been circulated, but listen 
to me. 

[EngIWI] 

SHRI BRAJA KlSHORE TRIPATHY (Purl) : It has not 

yet been circulated. W. have not yet received. . . . 
(IrrterrupIioM) 

MR. SPEAKER : Thia Is the trouble. If the Speaker 
.... to .., eomeIhiIlg, nobody wants to hear. Only you 
want me to hear your things. Sometimes. let the role be 
nMll'Ied. KincIy sit down. 

Do you agree? 

SHRI GURUDAS DASGUPTA (Panalcura) : I am only 
IUbmIaiIIg that this 8uggeetion of changing the time of the 
Private Membera BueInesa should not be taken as a 
precedent. 

MR. SPEAKER : I have already rnenIIoned It. 

(In1enrJp1io1w) 

SHRI GURUDAS DASGUPTA : Secondly. the method 
In which the GovemrnenI iI piloting the BiI Is not conect. 
W. have not received the arnendmenIa .. yet. 
(1nI«rupIIOna) 

MR. SPEAKER : Okay. May I clarify the matter? All 
RCtioI.. of the House are prapared for this Bill to be 

~. That Is why I dow8d. 

(Intenuptions) 

MR. SPEAKER : Kindy listen to me. Otherwise I would 
not have permIttIId IhII. 1"herefcn, it should not be treated 

... pecedent. 

SHRI GURUDAS DASGUPTA : Sir, before you go to 
your ruling, the procedural upect is to be Hen. • • . 

(intenupIion8) 

MR. SPEAKER : I am saying it. Let me finish-Mr. 

DasgupIa. 
(IntenuptJons) 

[TiansIaJion] 

SHRI RAMDAS ATHAWALE (Pandharpur) : this Bill 
should be passed today Itself. . . .(Interruptions) 

MR. SPEAKER : Please sit down. Your submisaion is 
not going on record. 

(Interruptionsr 
(English] 

MR. SPEAKER Only because an the House. I 
ascertained it earlier. wanted It to be passed and because 
of the ~ and urgency as aD of you have said, . 

we are, sort of, deViating &om the procedura, deviating 
from the .ordinary standard of functioning In a substantial 
manner. I agree. Therefore. in future also there is no 
question of such similar facilities being allowed unless 

extraordinary siIuation ariaea and all sides agree. 

Here, I have been informed that the Bill was circulated 
which was sent to the Standing Committee and the 
Standing Committee made certain suggestions and that 
the report of the Standing Committee was presented which 
was circulated to all the hon. Members. It may have been 
that it did not come to every hon. Membera' notice. I am 
not making any grievance of that. That Is why, according 
to the procedure, It is not submitted again. The only thing 
is the amencInlents are being circulated immediately 80 far 
as English version is concerned. Therafore, let us not take 

further time. 

[Translation) 

PROF. VUAY KUMAR MALHOTRA : If any Member 
wants to suggest amendments you may aHow him as 
well. 

(English) 

MR. SPEAKER: Vee, we will do that 

"Not recorded. 
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PROF. VIJAY KUMAR MALHOTRA: This BiD was 
pasaecI by the Cabinet seven days ago. 

[English] 

MR. SPEAKER: Prof. MaIhotra,ji, I have agreed wiIh 

an the han. Members about their comment about the 
procedure that· has been adopted. 

Now let us go to Item No. 21. 

SHRI BRAJA KISHORE TRIPATHY : Sir, the G0vern-
ment is also to be asked not to repeat like this. The 8iH 
is not in order ... . (lntenuptIons) 

MR. SPEAKER: I do not have to. My observ.uone from 

the Chair are binding on everybody. It is binding on 
everybody in this country, including the Gowmment. 

(Interruptions) 

MR. SPEAKER: Now, let us take up Item No. 21. May 
I request, please foltow the rules. There are two Calling 
AItention matters. There is this important Bill. There are 

some important matters. I wish to allow them. But please 

see that the rules are followed. You make some 

observations and seek clarifications. 

Shri Yerrannaidu. 

SHRI KINJARAPU YERRANNAIDU (Srikakulam) : Sir, 

will the 'Zero hour' be after the Calling Anention? . 
(Interruptions) 

MR. SPEAKER: There is nothing called 'Zero hour'. 

(Interruptions) 

SHRI GURUOAS DASGUPTA : You are losing your 

'Zero houf' ... . (lnterruptions) 

SHRI KINJARAPU YERRANNAIDU : I will come to that 
/aler. . . . (Interruptions) 

MR. SPEAKER : Now this is 'working hour'. 

(Interruptions, 

12.19 his. 

CALLING ATTENTION TO MATTERS OF 
URGENT PUBLIC IMPORTANCE 

(I) ProbIeme being teced by. BkI .ortret. In the 

Cf!MOIIIY ~·In AndhnI flNda ..... 
KeraIa lind .... t8ken by the 

Gowmment In thla NgIII"d 

SHRI KlNJARAPU YERRANNAIDU (SrikakuIam) : Sir, 
I calf the attention of the Min"r of Health and family 
Welfant to the following matter of urgent publIC importance 
and request that he may meke • statement thereon: 

"The problems being faced by Beedi workers in the 

country, particularly in Andhra Pradeeh and Karllia 

and steps taken by the Government in this regard."· 

MR. SPEAKER : I think the statement has been 
circulated. 

(Interruptions) 

SHRI BASU DEB ACHARIA (Bankura) : Sir, Our notice 
was not only pertaining to Kerala and Andhra Pradesh but 

the entire country. . • .(lnftIrrupIiDns) 

SHRI BRAJA KISHORE TRIPATHY (Puri) : Sir, the 
problems concerns the Ministry of Labour aI8o. 

MR. SPEAKER: He has aent • to the Minister of HeeIth 
and Family W ...... 

(InttH/'fJPliOnS) 

SHRI BASU DEB ACHARIA; Sir, the ~er of Labowr . . 

and Employment should also be .pr8I8nt. ..•• (~ 

MR. SPEAKER : If you go on interrupting like this, then 

thent is no point. You get rid of the Chair first. 

SHRIKINJARAPU YERRANNAIDU ': Sir,·1he MIniater 
of Labour and Employment is also here. He should a. 
take note of this. 

MR. SPF.AKER : Your very valuable obHrvd1::1n8 are 

noted. 
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THE MINISTER OF STATE OF THE MINISTRY OF 

LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES) : Yes, Sir. 

MR. SPEAKER : I think the reply of the han. Minister 

can be taken to be laid on the Table of the House, instead 

of him reading It. I think all of you have got it. 

• THE MINISTER OF HEALTH AND FAMILY WELFARE 

(DR. ANBUMANI RAMADOSS) : Sir. the bidi industry has 

voiced its concern on the 'The Cigarettes and other 

Tobacco Products (Packaging and Labelling) Rules. 2006' 
notified recently providing for printing of specified warnings 

of skull and ClOSS bones and 5 pictorial warnings reHecting 

the iII-effecta of tobacco consumption. According to them 

the requirement of printing of pictorial wamings on the 

packages of bidIe are not required as smoking of bidi is 

less harmful as compared to other forms of tobacco and 

such requirement is adversely aHecting the bidi industry 

resulting Iakhs of bIdi WOIt<ers jobless. 

I may clarify that at present around 45 per cent of total 

c~ in the country is in the form of bidi, with 
cigarette and oral tobacco accounting for around 15 per 

cent and 40 per cent respectiYely. Bidi is most often 

consumed by the poorer and less educated section of 

society inc1uding the children. Further, I may also clarify 

that there is no evidence to indicate that consumption of 

any form of tobacco is less harmful. The comparative 

product assay study as reported in the compilation of 

Reeearch on Tobacco in India published jointly by the 

World Bank and the Tata Institute of Fundamental 

Research concluded that bidi contains higher concentra-

tions of nicotine than conventional cigarettes and it is 

logical to presume that bidi smokers ere at risk of 
becoming nicotine dependenl Although bidis tend to be 
smaller than conventional cigarettes, they can be every bit 

.. deadly and addictive as conventional cigarettes 

Moreower. bidis tend to be smoked more intensively with 

more frequent puffs, thus resulting in higher actual nicotine 

intake and cardiovascular effect than cigarettes, as well as 

2~;1 times greater tar inhalation. In cohort studies, bidi 

"Laid on the Table and also placed in Library. See No. LT 

557<412006. 

smoking has been shown to result in high excess mortality 
and high risk for diseases that are caused by cigaret1e8 

smoking. Bidi smoking has been associated with a 

threefold risk of oral cancer and studies have also shown 

bidi smoking to be an important cause for cardiovascular 

disease. There are further studies to indicate that children 

who work for hours sitting cross-legged making bidis often 

suffer from backaches and knee problems and over the 
long term, many develop chronic bronchitis, asthma and 
even T.B. 

Considering these facts and also that around 50 per 

cent of cancer deaths are attributable to tobacco 

consumption, the legislation enacted in 2003, aimed 

mainly to discourage the consumption of tobacco products, 

did not make any distinction amongst various tobacco 

products. This Act has been formulated on the basis of the 

recommendations of the Department-related Parliamentary 

Committee on HRD which specificaHy recommended that 

besides written warning, some symbol like skull and cross 

bones and such other pictorial depiction may also be given 

speciaHy for the convenience of tHiterate or semi-literate 

consumers. The Committee had extensive consuftations 

with various tobacco Industry/Associations before finalizing 

their recommendations. We are also one of the parties to 

WHO Framework Convention on Tobacco Control (FCTC) 

which aims to reduce the tobacco consumption globally 

by which we are to carry out number of measures including 

depiction of pictorial health wamings on tobacco products. 

H has been projected that the Rules notified recently 

will have adverse impact on employment. I must clarify that 

there are studies to indicate that various positive public 

health measures such as the present one do not have any 

immediate economic impact on the industry, due to the 

addictive nature of the tobacco product and the time taken 

for demand reduction. On the other hand, such positive 

public health measures go a long way in improving the 

overall health and economy of the nation. Further, these 

Rules are yet to come into force and. therefore, it is 

premature to conclude that the impact of such pictOrial 

wamings would result in closure of bidi manufacturing 

units and render the workers jobless. 
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SHRI KlNJARAPU YERRANNAfDU : The Government 
of India has issued a notification on 5.7.2006 directing the 
manuf8cturers to cIapict skull, bones etc. on the bid! hom 
1 st February, 2007. The industry owners are preparjng to 
close aI the bidi ~. About three crot'8S 01 people are 
deperIding on this Industry throughout the country, 
especially ten latch of bkI worbnI working in AndhnI 
Pradesh. Most of them are belonging to poorer sections, 
women belonging to S.C., S.T., MinoriIie8 and other 

backward classes. By this notification, if the industry Is 

c:IosecI all wiR be unemployed. On the one side the 

Government Is provking employment by the National 

Rural E~ Guarantee Scheme and on the other 
side by giving such notifications we are driving them 
towards unemployment. 

In this scenario. on behalf of the people 01 Andhra 
Pradesh I want to mention it here. Ahady the AsaeriIIy 

of AnctIra Pradesh has passed a unanimous Resolution 

and informed 1M Government of India to withdraw the 
notification iuued on 5.7.2006. That is why. I am humbly 

requesting the Government 01 India to please withdtaw the 

notiIicaIion in 1M interest 01 the bidi workers. 0Ihefwi8e 
they would be put to ineparabIe lou. They will Ioae Iha 

employment. 

Recently, the hon. Minister of State for Health and 

Family Welfare has also given a statement saying that the 
notification wiD be put in abeyance and after alternative 
employment is provided then onty this would be taken into 
operation. Even the han. Minister of Labour and Employ-
ment has also given an assurance to the people of Anethra 
Pradesh, patticuIarIy the bidi workers that he would 
examine and do the needful. 

In this scenario. in the interest of the bIdi workers, it 
Is better to withdraw the notification given by the Ministry 
of Health and Family Welfare. Otherwise, ten lakh people 

wiD lose employment. Without giving any alternative 
employment, you have suddenly issued the notification. 
The legislation was passed in the year 2003. But you have 
given the notification recently. Why have they not given it 
earfier? They wanted to provide alternative employment 
and they had to take steps for protecting the workers. That 

Is why the pr8viou8 government has delayed the Iuuance 
of the notification .... (~) 

MR. SPEAKER : Please put your question. 

SHRI KINJARAPU YERRANNAIDU : In this scenario, 

you have to reepec:t the sentimenta of the people of An«t". 
Pradesh. The Andhra Pradesh Legislative Assembly 
passed a unanimous Resolution. It means the eight crore 

people of Andhra Pradesh are interested in the withdrawal 
of this notification. The Government of India should 
withdraw the notification with immediate effect. Thank you. 

MR. SPEAKER : Dr. 8abu Rao Mediyam just to seek 
a clarification only. 

DR. BABU RAO MEDIYAM (8hadrachaIam) : Thank 
you, Sir. The bidi industry as such Is promoting the habit 
of smoking bidi. The habit of smoking bIdi is • poor man .. 
luxury nowadays. . • .(lnterruplions) In this connection. I 

want to put the question first not to the MInister of Health 
and Family Welfare but to the MinIster of Labour and 

Employment. 

There are about 42 Iakh people depelldiIlg on this 

induItry. The bid! industry gels Its Inputs from the fore8t8, 

the green tendu leaf Ie collected by the 1ribaI women hom 
the forests. That is the first stage of this bic:I indu8try. The 
second stage II the farmers who grow tobacco. In the third 
phase it comes to the making of the bill. In making the 
bidI also, there are so many proc:edur'M. There Ie no cbj)t 

that it Is very injurious to health. 

Would the Government propose to give80lne identity 
cants to the bid! WOItrefa? Itahould be only one card that 
should be given. They are being Ignored. TheM are taws 
from 1966 or 1970. These laws are not being ImplemellCild. 
I want to know from the han. Mini8ter of labour whether 
they would issue any identity cards to theM workenl. 

The second part of my question Is to the hon. Miniater 
of HeaIIh and Family Welfare. In his wrItteQ reply it is stated 
that bidi only is contributing to oral cancer much than the 

cigarette. The Government isgeling ... rupeee pet' 

thousand bidis as excise duty. but on cigarett .. It Is gettiitg 
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about As. 15 - .... duty on thousand cigarettes. I want 
'to know whether this fact Is leading the Government to 
minimize the injury by bIdi. I want to know whether it is 

• fact that If bidl is 80 canceroua, in this situation why is 
IhiI cI8couragement of showing the advertisements of skull 
and croeeed bones etc.? That Ie \/8ry much threatening the 

people, threatening their livelihood and threatening the 
industry also. I want to ask the hon. Minister whether it is 

unreasonable to make such an advertisement; otherwise 
kindly wIIhdraw it. Thank you. 

MR: SPEAKER : There is • recommendation by the 

StancIng Commfttae on Human Resource Development. 

SHRI P. KARUNAKARAN (Kaaargod) : Sir, hon. 

MIniIler d ~r is also silting here. Considering the vast 
majority of worUra engaged in the beedi industry, whose 
numbet is In Iakhs and molt of whom are women, getting 
very low wages - I want to draw the attention of the 
GcMNnment and also the MinI8try - will the Government 
take Immediate stepe to implement The BeedI and Cigar 

ArA In thoee 'Statel where beedi industry is dominant? Will 

the 0cMNnment conaider to levy excise duty on tobacco 
inItead d the total number of beedis produced? I want 
to know whether the Government wHI take measures to 
gMt more funds to the BeedI Welfare Fund 80 as to give 

the beneftI to the WOIUnI. Wdlthe Govemment consider 
to erNnce the amount given under housing scheme from 
As. 40,000 to Re. 1 Iakh. 

MR. SPEAKER : You cannot ask plenty of questions. 

SHRI P. KARUNAKARAN : Will the Government 
consider eetabIIhIng hoIIpitaI8 for the beedI WOI'kers? The 
former Labour MiniIIter had aaaured this House that they 

wit -ataIt hoIpItaIa in the beedi-producing .reas. C0nsid-
ering the unofg8nieed character of the beedi workers, will 
the GcMtmrnent ptOVide • apecIaJ inauIanCe acheme 
Covering d the beedI workers, whether they are in the 

Govemrnent' or the private eector? 

SHRI BASU DES ACHARIA : Sir, there are 65 Iakh 
beedi workers In the country. It means about four crore 
people .... depending on IhII Industry. We are not against 

telling the consumers about health hazards, but the 

problem is what he has stated In the end that showing 
or publishing pictorial warning, with a skull and two bones 
croaalng It, wiD not adversely atract the beedI indusIry • 

Already a large number of beedI inm.tries are on the 

vergIi of closure. Thousands of beedi workers, who belong 

to backward community of our country and poorer section 
of our country, merely get Rs. 50' to As. 100 per day for 
preparing 1,000 beadis. If it is made compulsory by way 
of the regulation, the notification issued by the Central 
Govemment to print a pictorial warning on the packet of 
the beedI, this will definitely adversely affect the beedI 

industries and thereby, lots of beedi workers will be 
affectecf.. In the State of West Bengal, there are eight lakh 
beedi workers in five or six districts. Their livelihood wiU 
be adversely affected. There is a demand from various 
sections of the people, the workers, the trade unions and, 

even the Memberi of Parliament, inespective of poIiticaJ 
parties, that instead of pictorial warning, the warning may 
be put in some other form. 

MR. SPEAKER : You mean 'in words'. 

SHRI BASU DEB ACHARIA : It is being done in the 

case of cigarette also. Such type of warning should be 
printed on the packet of beedi. I would request the hon. 
MInister to consider this proposaJ in the interest of lakhs 
and Iakhs 01 beedi workers whose livelihood will be 
adversely affected because of this new regulation, new 
notification issued by the Ministry of Health and Family 
Welfare. 

MR. SPEAKER : You should not speak any more. We 
have a lot of work to do. 

SHRI ADHIR CHOWDHURY (8efhampore, West 
Bengal) : According to Dr. Swaminathan, we muat see the 
world which is caHed • tobacco free wortd. Before it, we 
should ensure that the people, who would have been 
deprived of their livelihood, are taken care of. 

, That is why I am not pleading for promotion of tobacco 

consumption either In smoking form or in smokeIeas form. 
The fact is that Iakhs of tribaJ people who pluck kendu 

leaves and tendu leaves are earning their livelihood from 
this. You are wall aware that eepeciaIIy the tribal dominated 
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areas are now being poached by naxalites. So, any kind 

of unemployment will further encourage naxaJ agitation in 
those areas. We know that our country is a signatory to 

World Health Organisation's Framework Convention on 

Tobacco Control which aims at reducing tobacco c0nsump-

tion globally. 

I hail from DistrIct Murshidabad which has the highest 

COIlCelltration of beedl workers in the West Bengal. They 
ant about more than six takh in number. There is no other 
allemative efY1)loyment for those beedi rolling employees. 
Therefofe, I would request the hon. Minister to adopt a 
~ manner in this regard. FIf'8t we have to educate 
the beedi smoking people that it is injurious to health. 

An agiIation has been launched against 1obacco 
conswnption worldwide. But it involves Iakhs and crores 
of poor and vulnerable people's IiYeIihood in our country. 

My request to the hon. Minister is that instead of a pictorial 

depiction involving a skuR and cross bones, or a dead 
body covef8d in coffin, the Govemn .. 11 may consider 
printing of only a text warning. The shape of the beedi ia 

conical. Therefore, it is hard for the beedi manuIactunn 

to print this kind of an impression on the beedi packet. 

May I ask the hon. Minister whether the Framework 
Convention hils made it mandatory to depicting the 
impre8eion of skuH and cross bones or the dead body 

covered in a coffin? Thank you. 

MR. SPEAKER : I have already caUed five hon. 

Members. But there is a request from a new Member Shri 

Abu Hasem Khan Choudhury. Again, not as a precedent 

but by way of accorMlOdation. I am calling him. Ju.t put 

your question Mr. Khan Chow<hIry. 

(IntBrruptions) 

MR. SPEAKER : You are not a new Member. Just get 

rid of the idea that if anybody sends a notice I 8m obliged 

to call. Read the rules first This is a wrong idea that is 
developing that anybody who gives notice would be called. 

(Interruptions) 

MR. SPEAKER : 00 not disturb him pIeue, he 18 • 
new Member. 

SHRI ABU HASEM KHAN CHOUDHURY (MaIda) : Mr. 
Speaker, Sir, a lot of people in Maida DI8trict, about three 

lakh people, work in beedi industry. I am concerned about 
the workers. I do not understand why particularly beedI has 
been selected and they want to put the picture of a dead 
body on the beedi packet. BeecIi arnokIng does not bring 

instant death. That kind of a picture wtII scare people tIWa'f 
from smoking beedI. Whatever theY are doing In the case 
of cigarette should also be done in the cue of beedi eIIo. 
Uke 'Smoking is Injurious to health', let them uy that In 
the case of beedi also. 

MA. SPEAKER : I compliment you on your maiden 
interwntion. Now the hon. Minialer. 

(lntenuplJons) 

MR. SPEAKER : Sorry, I would not allow. 

('~) 

MA. SPEAKER: I will adjourn the HouM .nd go -.y. 
This type of disordefIiness I will not permit. I wit not permit, 
you go on shouting. There is a limit. 

(/~) 

MA. SPEAKER : Shrimati Ja~ then uk for • 
proper dl8cuuion. 

00 not record one word of this. 

(InterruplioMr 

MR. SPEAKER: PIe..- do not dI8tutb the Hege. Thia 
is very wrong. Shrimati Jayaprada. 'this ill very wrong. I will 
not allow. Thill is a Calling Attention. No, I wtJJ not allow. 

Shri Alhawale. wit you go back to your uat? 00 not 
stand up and interrupti 

Nobody bothers for the ruIea. You can Ihout at M'I 
time you like without caring tor the permisaion from the . 
Chair. 00 not make this .~ ridicuIoua, pIeue. 

(Int.mJptJonB) 

·HoI recorded. 
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MR. SPEAKER : 1 will not give pennission. 

Head Master is a respectable poet. iUs not a bad job. 

(Jntenuptions) 

SHRI ILYAS AZMI (Shahabad) : Mr. Speaker, Sir, you 
should speak HIncIi; you have good command on the 
language. 

[English} 

MR. SPEAKER : Thank you. 

DR. ANBUMANI RAMADOSS : As the Minister of 
HeaIIh, I·am equally concerned about the health of the 
citizens of the country. In my ..... , I ...... given the 
pen:enl8ge of people who are smoking and consuming 

tobacco. There .,. about 250 mIUion people in India who 
.. tobacco. When we say 250 million people, ills a huge 

number of people using tobacco products. Out of these 250 
million .,.., approximately 40 to 45 per cent of them 

.. bidi, approximately 15 per cent use cigarettes, and the 

rest .... amokeIess tobacco, that is, ealing tobacco. I do 
not want to lecture to the hon. Members here about the 

probIe.ms faced dI:"' to tobacco usage because I am sure 
all the hon. Members know about the effects of use of it. 
h not only causes cancer, in fact, we have approximately 
one million cancer deaIh& In India due to tobacco usage. 

Tobacco not only leads to deaths, but it would also lead 
to heart problema, lung problema, kidney problems, akin 
problema. Impotency, mal-formation problems; and aU sorts 

of problems .,. related to tobacco. 

I could go one step further, approximately 40 per cent 
of aM the Mdh prabIem8 In this country is due to tobacco. 
Such a huge problem is being faced due to the tobacco 
usage. Mostly youngsters, in the age group of 10 to 12 

and those who .,. out Of school, take tobacco. This 

IncludM innocent Jcids who .,. using tobacco. Definitely 

we need to have a structured system for us to deviate these 

IddI from using this produce. 

Way back In 2003, during the previouS regime, the 
CIgarettes and Other Tobacco Products AI;t, 2003 was 

enacted. In that Act, it was clearlyrnentioned that pictorial 
wamings should be made mandatory in all the tobacco 

products. The Parliamentary Committee on HRD have also, 
after going through a lot of consultations with differenl 

associations, industry and everyone concemed, ~ 

mended that these mandatory warnings should be 
implemented. 

Indian is one of the early signatories of The Framework 
Consultation on Tobacco Control (FCTC) by the WHO, 
where it is also mentioned that these things should be 
enforced in due course of time. Literally, a lot of countries 
in the world are using these pictorial wamings. Some of 
the hon. Members have stated that as to why we can have 

the wordings rather than pictorial wamings. I am sure, the 
hon. Members must be knowing that we have a statutory 
warning: ~ smoking is injurious to health. These 
words have not made any effect and the effect is miniscule . 
and the usage of tobacco has increased. Scientifically, it 
does not have much meaning. 

Then, the Parliamentary Committee on HRD have 
stated that for the literate and semi-literate, rural youths 
in the rural people who smoke, these pictures should 
deviate them from taking up this habit. 

From the coming year, 2007, an the packaged food 
products in this country must mandatorily have the 
ingredients mentioned on the one side and the nutritional 
level value on the other side. So, people will know 88 to 
what they .,. eating and 88 to how much calories they 
are taking and 88 to what is the satulated fats. People haw 
to know all that. This is· one 01 the means of awateneSS 

creation for the people to deviate them from using this 

product. 

I do not know how this pictorial warnings would· 
definitely close the industry. This II not being enforced 
today. It is going to be enforced from February, 2007. I do 
not know as to how the industry says today that we have 
already closed down inc;tu8try because it is not made 
mandatory from today. This ~tion is effective from 
2007. Some of the issues raised by the hon. Members, who 
ware very good friends like, Shri Yerrannaidu, have asked 
for the withdrawal of notification. 
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This 18 in the Act. which was framed in this &IgU8t 

Houle way back In 2003, which says that it should be 

mandatory. This /ltd also says that theIe ·ahouId nat be 
smoking in public places. there should not be <Ir8ct or 
indirect advertisement relating to tobacco producIa, 

tobacco products should not be sold to minora &mder the 

age of 18 years and tobacco products should not be sold 

within 100 m of educational institutions, pictorial wamIngs, 

nicotine and tar, contents of .. tobacco products should 
be mentioned. Wa have IiteraIy tried to enforce this which 
has already ~ paeaed In this august Houee. 

Dr. 8abu Rao tailed about poor man's luxury. I do not 
know what SIatement is, poor man's luxury; is it the way 
to heawn or hell PertaInIng to some questions 8IIc8d by 
hon. Members, I you permit the Labour MinIster can 
answer to those points. He has come here for this CaIIng 
AIIention only. If youpermil him, Sir, he can take '4» eorne 
of the iI8ues raised by the hon. Members, like, the identity 

card tor beedi workeIs. My friend, Dr. Babu Reo has Mked 
.. to whether beedI is pre-cancerous. In my reply, It 18 
dearty shown that 1here is no diacrimInation baNieen 

cigarette and beedi. All 818 cancerous. In fact, beedie are 

smoked by poor, illiterate and in."'lOC8rd people and they 

tend to smoke more. Scientific 8IUdies done have cIearty 
stated this ... . (lntemJpIiona) 

Shri Karunakaran has raieed some iuue8 regarding 

Beedi Welfare Fund. housing 8Cheme and hoapitatI. I am 
SUf8, my hon. coIeaglia with your penniasion will reply to 
aI that. 

Shri Basudeb Achaira has said that the large te6di 

Indusby is on the verge of ctosure. I would like to reiterate 

that Ihi8 Notific:aIion has not yet been enforced. It wiU come 
into force in 2007. In fact he wanted in place of pictorial 

warning any other warning. I have already explained that 

we have a waming today that 'Cigarette smok!ng is 

Injurioua to health' but nobody heeda to that warning. 

MR. SPEAKER : Unfortunately, like the Child Labour 

legislation. 

DR. ANBUMANI RAMADOSS : Vee, Sir. CountrIIe .. 
CaNIda, BrazIl Thailand, SIngapore, AuItraUa. and 
European Union have enforced this and ICienIIfic study 
IIlY8 that thI8 hu been very tIftective. • . .(1""""""') 

Shri AcI1Ir Chowdhufy ·wanIed to know whether FCTC, 
Framewortc ComTIllllon of Tobacco Control 18 rnMdIItory 
or not. ,.. India's Secretary hu mentioned that thIe IhouId 
be In due counte of time. . . .(IntemtpIJon8) 

MR. SPEAKER : ThIs 18 not queetion-arWwer .eeaIon. 
You are very ~. PIeue go Md nwet hm 

MR. SPEAKER: Not ....... WOld .. go on MCOId 
wIIhout my pennlalion. 

DR. ANBLiMANI RAMADOSS : In ..,.. cf .. the8e 

detaIII, notwilhlfaudlng, I have got • lot cf reprees ibdIona 
from diII8rent parties, • lot of Members of ParIament, • 
lot cf delegations from Induetry and aJmoet .. MCtIona of 

Induetry aaylng that this wit be a problem to the 

employment. Taking into conaIdendIon ...... Ittingl, with 
your pennI8Iion If .. the Members agrM we wII try to 
postpone this Notification for four rnontt.. InItead of from 

February we can poetpone it to May end. .. . (lnIwnIpIione)· 
Only if the han. Member accepts It. . . .(IntemtpIJon8) 

MR. SPEAKER : If you do that I will nat permit the 

Labour Minister to respond. He will not 1WpOnd. 

(InterruptitJM) 

MR. SPEAKER: Do nat record a fingIe word. No word 
is being recorded. 

(Int~)" 

MR. SPEAKER : Han. labour MIriIIter may make • 

very brief ~ If he 10 wiIhee. 

-Not recorded. 
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SHRt OSCAR FERNANDES : Sir, I am only replying 

to the. point8 ralMd by Members .... (Inte~) 

MR. SPEAKER: You may see, here also different views 

are expreued. This Is, not ~ manner in which you have 

to express your views. There is a limit. Five Members are 

allowed. Aa a matter of fact, a sixth Member has been 

allowed. We find that even ~ Labour Minister has 

volunteered to come. listen to him. You go on having 

running questions and NMing comments. 

SHRI OSCAR FERNANDES : Sir. Dr. Babu Rao 

Mediyam has raised the matter of issuing the identity 

carda to bidi workers. There is already a card but we will 

make a pucca system to give identity cards to the workers 

which can be used for a compt'8hensive purpoee. The 

other welfare schemes like housing, scholarship, educa-
tion, etc. we are doing everything in all the areas of the 

country. 

(English) 

MR. SPEAKER: Now, we will take up Item No.22. Shri 

Bhubaneshwar Prasad Mehta to raise the Calling Attention 

Motion. 

(Interruptions) 

MR. SPEAKER : I would not allow this. 

(Interruptions) 

MR. SPEAKER : Do not record even one word. 

(Interruptions)" 

MR. SPEAKER : Except Shri Mehta, nobody else will 

be recorded. 

(IntefTtIPtions)" 

MR. SPEAKER : If you do not want the second 

Calling Attention to be taken up, I woijld adjoum the 

House. 

-Not recorded. 

12.45 hra. 

(U) SItuatIon arIaIng out of the accident at Bhatdlh 

CoHIery of BCCL In W • ...", JhII .... reaultlng 
In loea of lives of about 50 workers and atepa 

bIken by the Government In thla regard 

(Translation) 

SHRI BHUVANESHWAR PRASAD MEHTA 

(Hazaribagh): Mr. Speaker, Sir, I would like to draw the 

attention of the Hon. Minister of Coal towards the foNowing 

subject urgent public importance and request him to make· 

a statement in this regard: 

"Situation arising out of the accident at Bhatdih 

Colliery of BCCl in Westem Jharia resulting in loss 
of lives of about 50 workers and steps taken by the 

Government in this regard." 

{English} 

*THE MINISTER OF STATE IN THE MINiSTRY OF 

COAL (DR. DASARI NARAYAN RAO) : Sir, a major accident 

occurred at Nagda mine of Bhatdih Colliery, Western 

Jharia Area of Bharat Coking Coal (BCCl) on 6-9-2006 

at about 8.00 P.M. (II Shift). in which 50 persons died and 

four receiY8d reportable injuries. The accident which prima 
facie appears to be an explosion, occurred in 17th 

No. Incline, Mahuda bottom seam where Bord and Pillar 

system of mining and depillaring with sand stOwing was 

in progress. 

A loud sound was reportedly heard from the fan drift 

of 17th No. Incline at about 8.00 P.M. Three persons (1 

Haulage Khalasi and 2 trammers) engaged at '0' level 

came out of the mine and were found covered with coal 
dust. Immediately on receipt of information about the 

incident, senior officials of BCCl; CMD, BCCl; CMD. Coal 
India Ltd. (Cll) and officers from Directorate General of 

Mines Safety NShed to the accident site to organise and 

supervise rescue operations. The then Minister of Coal and 

Secretary (Coal) also visited the site of mine accident on 

7.9.2006. 

·Placed In Library. See No. LT 557512006. 
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Control Rooma went· eetabIished at Ministry of Coal, 
New Delhi, Coal India lid. Headquarters, KoIIuda, BCeL 
Headquarters, 0hanbacI and at Moonidih mine. All 50 

bodies could be located within 44 hours aftat clearing the 

mine of obnoxious and toxic gases resulting from the 
explosion. This could be achieved by quick response and 
efforts put in by rescue teams and the supervising 
personnel by establishing fresh air bales in the under-

ground workings. 

Soon after the accident CMD, BCCL with the eppnMII 

of CMD, Cil ordered an enquiry into the accident by • High 

leIIeI Committee of Senior officials comprising of CUD, 
Central Mines Planning Design Institute UcI. (CMPDll), 
Director(Tech.), Cll, Oirector(P and IA), ell and 
Oirector(Tech.), CMPDI. The enquiry is in progreu and 
the Committee has been directed to submit its report by 

1-1-2007. 

While there are different conjunctures regarding the 

accident, however, the cause of such disasler can only be 

ascertained after detailed enquiry. The Court of Inquiry hu 
'&lready been constituted by the Ministry of LJIbour and 
Employment, Government of India, New Delhi, vide 

Notification No. S.O.l756 (E) dated 12-10-2006. The Court 
of Enquiry is to submit its report within 3 months. SuiIIIbIe 
action will be initiated based on the fJnclingl and 
recommendations of the enquiry reports. 

I wish to state that the rescue/recovery operatione and 
rehabilitation work including clearing of dues, payment of 
compensation etc., were completed in most systematic 

manner in a very short time. The dependents of each 
deceased are entitled to compensation ranging from, As. 
8.78 Iakhs to As. 11.06 Iakhs. This covers payments 

towards ex-gratia, Life Cover, Benevolent fund, funeral 

expenses, compensation as per Wor1unens' ec.mpen~tion 

Act, 1923 and gratuity. This also includes additional 
exgratia of As. 3.00 Iakhs to the family of each deceased 

person as announced by the then Minister of Coal and 

As. One Iakh to each aanctioned by the Chief Minister of 
Jhartdland. In addition, aM ex-gralia payment of As. 1.00 

Iakh each from the Prime MInieter'a NaUOnll Relief Fund 

hu aIIIo been sanctloned. Besides. payment of Provident 
Fund through Coal Mines Provident Fund Organisation 

(CMPFO) ia being disbursed. Out of 50 deceased, 
employment to 48 dependents of the deceued workmen 
has atready been given (two under-aged male dependents 

have been kepi In employment roeter and the1r moIhera 
have been given monetary compensation till they ~ 

mator). One lady dependent hM opted for monetary 

coqJenMtion which will continUe l1li ... dainI the • 

of 60 yea .. and one widow will be offered ~ 

pending genunity of her claim. 

Sublequent to the nne IICCidenl, Secretary fCc*) 
nMewed the ufety Itatue of coal mine8 and instructiona 
have been iuued to .. CMOs of Coal India Limited(C&L) . 

and its "lbeiciariea, Singareni ~ eoq.ny UmIIed 
(SCCl) and NeyveIi Lignite Corporation (NLC) to focuI on 
the need to Inculcate • culture of safety at allleveII acrou 

all operations in the coal companie8. Former Miniater of 

Coal and myself have ~iewed the safety status of coal 

mines of Cll, SCCl, NlC and other coal mines In private 

aector in the meeting of Standing Committee on Safety in 

Coal Mines held on 17-11-2008 at New Delhi. 

I would like to UIUfe the august HoUle that the 
Government and coal lignite PSUa are detennined to 
ensure .... mining conditions. 

{T,..,..tionJ 

SHRI BHUVANESHWAA PRASAD MEHTA : Mr 

Speaker, Sir, about 50 WOI'ket's were killed and " persona 
sustained serious injuries in an accident at Bhakih colliery 
of BCCl in Jharia on 6th September. I mvseJf viaIted the . 
Me of the accident and hon. Member, Shri 8MU Deb 
Achariaji aI&o viIited there after me. After apeakIng to the 
worke .. ther., we also had • word with the officiaIa there. 
The locals told us that the management was apprised of 
it in writing by the Union several times that the colliery was 
not fit tor use since It was not filled with sand properly. 

Double charges era taken tor that work and then It Is 

booked. This kind oj an accident could ta~ place any time. 

When the accident took place in ChaanaIa mine 274 
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wortcerI reportedIv died In II. Therufter 84 Ind 50 workerI 
died In the .ccIdent at Gazalftad Ind Bhatdh coIitry 
miMI~. 

Mr. Speaker. Sir. this -=cident would riot haM oc:curr.d 

if the lind hid been filled propertv. The office,. .... given 

,....matiorII mInV at lime. yet no action WU takM. ThiI 
IICCidIIIt may take piece any time if the and ia not tilled 
pnJpMIv. All the CoIiery ac:cidentI which have ttIMn place 
• date and in .. the Court of Inquiry lind Ihe Departmental 
....,...·inItiIuIecI 10 ..... the DinIcIor GenerII for uIeIy 
of mines _ been found guiItv. No action hu been ...... 

8gIIinIt the DIr8CIOr GenetaJ for ufeIv of """-. 8e1id1s. 
..... Ie o.ner.I Manager or the CMO. followed bV Ihe 
TectInIcaI oIItc:era and· no IICIIon _ ..... agIinIt them 

even. Such ilCidetlta have been ...ung place eM 10 1hiI 
atIiIudI. I would Ike to bring II 10 your knowledge thai the 
CMD of BCCL _ now become the ChaIrman. the Oirec:tor 
(PInonneI) hu become the CUD and Ihe 6 ofIic:etI whO 
.... euapended hlive been Ninatated u the Inquiry report 
hu not been received from the Ministrv of lAbour and 
EmpIovment. 

Mr. Speaker. Sir, I would like to "'r to another 
incident. Whenever a Court of Inquiry was consIItuIed into 
an acc:icIent in any colliery. it hu rec:ommended thai on 
the buia of the enquiry and evidence it hu been found 

thai the DIreCtor Gene,." Govemment of India is 
retpOnIIbIe to Ntitute an inquiry into the incident and 

cIariIv that the mine IhouId not be operated in this 
condition. Besidet, the Ministry of Coal and Ihe Ministry 
of Labour and E~ hlive not taken any action on 
any AIpOIt Iince the year 2001 tiR date. Court 01 Inquiry 
hu been conetitUIec:I. I would quote a few linea from the 
finctir9 of the Court of Enquiry which wu conItiIUIed into 
the Bagdigi Colliery accident. I do not wiIh to repeat these 
c:riticiema or obIervaliona but the fIndingI of the evidence 
indicate that the Diractorale Gene,." Mines .. fety failed 
In lis function and duty In f8G8rd to compliance of rules 
and laws of mine .... ty. 

Sir. action is always taken agIIinat the junior offICers 
but never againIt a sanIor officer of GM. CMD and Director 
.... NOlhing wiU come out of Ihe Court of Enquiry, it is 

a NdionaI caIamIIy. Ewry year ~ 01 ...... get 
killed due to illegal mining. The number 01 underp'cUld. 
rniNng In Ihe anti.. Coal India .. 12 but there II no 
monitoring. The Minialry of coal II puNIv engIIgId in Ihe 

.aotment of Coal BIoc:ka whefNa the office,. of Coal India 
ant buty In outsourcing and e-auction. The Court of 
EI'IqUlry hu not been COfI1)Ieted and the suspended 
office,. have been reinsIated. That is why It is requested 
thlit • Committee of Loll Sabha should be constituted for 
Its inquiry . 

SHRI DHARMENDRA PRADHAN (Deogarh) : Mr. 
Speaker, Sir, f do not want to 00 Into iIa bIIckground. I would 
only uk • specific quMtion on the reply given by the Hon. 
MmIer. We expect the economic growth of N country. 
GOP 10 be 8 per cent. Every one Icnows thai energy playa 
a pivotal role In it. CoaIIlIhe main source of energy. How 
much ufeIy is Ihe .. In Ihe coal rNnes which are .oocir\g 
todayl The recent incident In BCCL ... telling commentary 
on our approach. We are not eeriouI. I have two or three 
queries pel'lMing to the report of Ihe Miniater. They said 
thlit Ihe incident wu reported at eight o'clock. Aa the 
information giwn bV Ihe Hon'ble Minister, rescue 0penI-

lions were started after two and half hOurs. W .. there prior 
information of the presence of Bed Methyl gas the .. ? Were 
the officers ..... of it. The Hon'ble Minister has not 

mentioned anything about this. He should say something 
in Ihia regard. 

Mr. Speaker. Sir, one who commits crime is a criminal 
and if he is ghIen charge to decide on his criminality. the 
chances are, thai juIIice will be ttveatened. There is a 
Director Gene,." Mines Safety in the o.p.rtment of Mines 
of the Government of India but he hu not been mefttioned 
even once in the report furnished by the Minisler. He said 
that a Committee, consisting of the offiCers of Coal India, 
was constituted and CMPDI was also included In the 

CommIttee. CM also is under the Ministry of Coal. It means 
the alleged criminals have formed a committee to certify 
themselves. 

What was the report of DGMS, what was their analYSIS 

I request the hon'ble Minister to please acquaint us with 

the conlents and the conclusions of the report given bV 
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DGMS. /4S$ per the information which we have and what 

Mehtaji has told us, some lower \eveI officers had been 

suspended and, subsequently,. reinstated by the hon'bIe 
Minister. Please do not sit on the court of inquiry. He may 
please tell us why he had reinstated them. /4S$ per my 

Information Rs. 590 crore were sanctioned. Of that how 

much amount has been spent? There are large number 

of underground mines in the country. A case has been 

received by Human Rights Commission involving Mahanadi 

CoaHieids limited regarding Talcher and Brajnli Nagar 

which fait in my Parliamentary constituency. The watertevel 
is decreasing and It· is badly affecting the environment. I 

request him to kincIy teB us whether he will constitute a 
high\evel enquiry Committee to study comptehensiveIy the 

safety a8pecIS in the under mines an over the country. 

SHRI HANSR.6.I G. AHIR (Chandrapur) : Mr. Speaker, 

Sir, you have permitted me to speak on a very aeroua issue 

and I thank you for that. 50 wor1uNs have died in Nagda 

Mioe Bhatdih c:oUiery and this is not the first incident. The 
Minister has accepted in his answer that the rNning work 

was not being done on the place where this iocident 

occurred. Instead, at that time, sand was being filed 
thiough board and pilar ayaIem. He knows that the mining 

workers are not involved where sad filing work • done. 
First of aU, I would like and the hon'ble Minister to explain 

as to who was responsible for engaging the workers for 

that task? 

Sir, the hon'ble Minister has said that the help .. 

rushed to the 8iIe after the emmi8sion of the poisonous , 
gas. I want tell him that a new system has been developed 

in which a bird is taken to the 8iteto check whether the 

poiaonoua gas exists but we don' have this new system. 
The Central Mining Design Institute desIgnS the coIItery 
whether mining ahouId take place. I want to· know from the 

hon'ble MinisIer whether the design of the colliery, where 
the ",~-ident occurred was designed .. per the norms laid 

dowIt by CMPDI. This is the responsibility of Director 

General, Mining Safety to ensure that wherever mining 

work is conducted, all the statutory posta under the coal 

Mining Regulation Ac;t, 1957, are filled up. These posUI are 
Mining Sar., Mining Man, Mining Under-Manager, 

Supervisor etc. I would like to ask whether all these poets 
were filled up. It has been experienced that due to the non-
fIRing of these posts, the supervision wort< Is not conducted 

properly. Managers do not visit the a..... which they are 
supposed to VIsit. This is alao a reason fOr SUCh accidents. 

Sir, I would like to relate an incident Once in my 
constitUency, at Kavadi Minem, the benches were not 
constructed properly and therefore they collapsed killing 
10 woricer8. I want to say. thai this is the way by which 

improper mining is done. You have improperly asked the 
very persons, who were ~ reaponsibI9 for this, to 
conducI1he enquiry into thie incident. You 8hould.not have 
asked to the officiaIa of ClL to conduct enquiry. I agIM wilt! 
the poser of Shri Mehtaji and· I8i1erate the demand to 
con8titute a CommIttee of the Lok Sabha to look into thiS 
malter. 

[Engli$hJ 

MR. SPEAKER : I am 8trictIy allowing Membera' by 

rules. There is no abeoIute rule that only five Members wit . 

be called. Please do not do that. 

[T,.."..tJonJ 

SHRI SHAILENDRA KUMAR : Mr. Speaker Sir. . . . 
(IntetrUplions) 

MR. SPEAKER : Ask questions only. 

SHRI RAM KRIPAL YADAV (Patna) : Mr. SpNUr. Sir, 

t have also given notice. 

MR. SPEAKER: You have given notice but you cannot 

force the ChaIr to provide time to speak. 

SHRI RAM KAtPAL Y ArJAV : Sir, I am requesting, you 

MR. SPEAKER : Ok, you pIeue keep quiet. 

SHRI SHAILENDRA KUMAR : Mr. Speaker, Sir, the 

hon'ble Member haa <*led the attention of the Government . 
towards the death·of 50 worke .. while wortcing in. Negda 

BCCL Mine, Nagda, Bhatdih. in Jharia. I would. like to 
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....... the Hon.Mini8ter that a person from the family of 

every deceased should be provided a Government job, 

every family should be given Rs. 11 I8kh as comPensation, 

this case should be investigated properly and the persons 
found guilty should be punished stringently. 

SHRI RAM KRIPAL VADAV : Mr. Speaker, Sir, I want 

to ask two small questions. Almost 50 persons were killed 

in this accident. Relief for them has been declared through 
difference agencies. The State Government, the Prime 

t.finister and the Department have declared relief for them. 

I want to know from the Hon. Minister whether the families 

of the deceased have got the compensation declared by 

aU the three quarters. My Second Question is that in the 

new conte., which types of devices you are using.to check 

such types of accidents which are happening regularly 80 

that their reoccurance could be prevented in future. Poor 

people are working in coal mines and they lit~rally struggle 

between life and death. The Administration does not take 
care of lhem. I want to ask u to what steps you are taking 

at your own level 80 that such accidents could be 
prevented in future. 

{English] 

MR. SPEAKER : Thank you for your cooperation. 

13.00 hra. 

DR. CASARI NARAYAN RAO : Sir, I feel very 80rry 

about this incident. .. . (Interruptions) I would like to inform 

the House that coal mining is a hazardous ~. That 

is why, all possible ctHorts are made to minimize the 

accidents and if pos$ibIe to eliminate the accidents. 

Sir, here the hon. Members have reported one-by-one 

that this mine is not fit for mining. Actually, the DGMS is 

from the Ministry of Labour. It is the technical authority who 
can ~horize and who can say whether this mine is 

mineable or not. The DGMS carried out the inspection in 

Nagda Mine in July, 2005 during which they suspended 
mining operations and have asked the BCCL to do more 

sand stowing.· Then, after due filling of the sand, mining 

operations· were reeumed in August, 2005. Again, the 

DGUS made an inIpection of mine from 9.11.2005 to 

1.12.2006 and found no violations. The ~~ Safety·Officer 

inspected the Nagda Mine in· June, 2006. Headquar1ers 

level inspection was 1ione in February. 2006. Pit Safety 
Committee inspection was made in August, 2006. 

Sir, actually, as against the statutory needs, the 
equipment of go testing instruments available ·in ·Nagda 

Mine are as tonows: Five Methno Meters were available 

and functioning at Nagda Mine at the time of th8acc1t1ent. 

One carbon Monoxide detector and 13 safety lamps were 

also available there. So, they have taklin lin the measures. 

HOW8II8r, unfortunately, the acCIcI8nt took place. 

Sir, this accident took place at about 8.00 p.m. As per 

the statutory requirement, the rescue teams ~Id be 
available within 35 kilometres of the mine. Dansar rescue 

station is about 20 kilometres from this mine. They reached 

this spot by 9.30 Lm. The total area was in full of dust. 

Ther8 was no poaaibiIity of entering Into the mine. So, they 

waited for two hours and rescue efforts were started from 

11.30 a;m. The cMD of Coal India Limited and the CMD 

of BCCL reached the spot by soon. On the very next 

morning, the then Minister of Coal and the han. Chief 

Minister visited the spot. So, this is actually the timing 

of the whole programme. The rescue operation has 
taken place within 40 hours and all the bodies were 

recovered. So, they have taken an the rescue measures 
in a right way. 

As far as holding of inquiry is concerned, there is 

Intemal~Security Organization. But more than that, the 

Chairman, Coal India Limited has appointed a high-level 

Enquiry Committee. They suspended five officers so that 

they do not tamper with the evidence. The suspension was . 

revoked only after the Departmental Inquiry is completed. 

Alter taking the evidence, they were transferred from that 

place ... . (Interruptions) 

SHRI BASU DEB ACHARIA (Bankura) : Nobody was 

hold responsible. . . .(lnterruptions) 

MR. SPEAKER : The inquiry is going on. Shri Acharia 
let hun complete. 

(Intenuptions) 
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w.. SPEAKER : Naehing wII go on ..cord except what 
the han. Miniater ... I would not .... I eennot ..... 

DR. [W;ARI NARAYAN RAe : Actually. DGMS II the 
statutory 0IgIInIzati0n end the court of inquiry ... let up. 
So. eIrNdy they haw CGnItiIuled the court of Inquiry. But 
actually, CMD of BCCL heve conatituted _ high .... 

~ end Ihe ~ II func;tioning. If we hav. 
two MPQrta. I think .. CM croa verify it. But. acluIIIy. 

ye8terdIIy. .. had • meeting. Ev.n in that meeting. .. 
haw dIIcuaeed one thing. We would like to conIicIer _ 

judicial inquiry for any accident I think that II under 
coel8ider-'iol.. I think ..... going to diIc:UM thiI. ThiI II 
about the inquiry. 

Regarding the compenution. the han. MemI:Ier .... 
what was the compenution given for the-depende:. of 
each deceased. The depende:ds of each deceued .,. 
entiIIed to _ compenution 41Inging hom Ra. 8.78 Iakh &0 

As. 1 1 Iakh. Ra. 3 '-kh tpeCiaI err (I1aIia II there. The han. 

Prime Minister has .. ICtiofMld Ra. 1 .... from PM'a Relief 
Fund and Ra. 1 IaIch II fram the Chief Minister. JhartIhend. 
The .... ....uunt ... given ucept the ...-.ount fJo:n CM'a 
ReIiM Fund of JharkhMd, ThaI II going to be gi¥en 8hortIy. 
In addition to 1hiI. the dependents of all the .lIlId wiI 
gel Provident Fund in the range of Ra.4-S Iakh ecconfinD 
to age and the Hrvice left and pension at the rate of 25 
per cent of last pay. Depet..,.. cI 48 decel8ed .... 
aIrMdy given empIoymont. One widow hila opted for 

monthty compenution. It wiI be paid. It wit be IIbout 
Rs.4000 per month till she atIairw 60 yea,... But this amount 

of Ra.4000 hila been there ainc:e 1994. In 1994. !hit 
amount has been fu:ed. It has not been reviled. Now. we 
are considering to revise this amount ... . (lnterruplJons) 

MR. SPEAKER : No, I 11m sorry. I cannot allow. 

OR. ~I NARAYAN RAe : The OGMS is inquiring 

into it. We are going to get the report within three monIhI. 

The HIgh PowINd CornInitMe will give lis NIPOft wiIhIn one 
month .. time. Aa lOOn • I get It, I will IICl 

13.07 ..... 

SECURmes CONTRACTS (REGULATION) 
AMENDMENT BIll, 2005 

fEntlliMJ 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM) : Sir. I beg to move for leave to withdraw 
_ • fuIther to Imend the SecuitieI Contr8cIs (Regu1a-
tion) Act. 1858. 

MR. SPEAKER: The queetion II: 

.".. leave be granted to wiIhdnIw _Bill further to 

....... the SecuritiIa ConInIctI (Regulation) Act. 
1858." 

SHAI P. CHlDAMBARAM : I wiIhdrIIw the SiI. 

13.01 tn. 

GOVERNMENT BillS - Introduced 

BIll, 2001" 

{EnglWtJ 

THE MINISTER OF STATE IN THE MINISTRY OF 
c:ow.uNlCATIONS AND INFORMATION TECHNOlOGY 
(OR SHAKEEL AHMAD) : Sir. on behalf of rnv coINgI18 
Shri o.yanldhi Mar.,. I beg to move tor leave to Introduce 
• BiI further to amend the Information Ted'l1OIogy Act. 
2000. 

MR. SPEAKER : The question II: 

"That leave be granted to InIrocIuce _ Bill further to 
amend the Information TectoMlogy Act. 2000." 

DR. SHAKEEL AHMAD : I Intfoduce- the 811. 

• P\A:IIiIhed in the Gaaaee cI India. Extraordinary. Part-
II. Section-2. Dated 15.12.2008. 

"1nIroduced with the Recomrt...-.on of the 9r81id1nt. 
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ta ....... 

(0) IecurItIn Conhcta (AeguIatJon) 

~8IU.200r 

(Engn.h] 

THE MINISTER OF FI~NCE (SHRI P. 

CHIDAMBARAM) : I beg to move for leave to introduce a 

Bill further to amend the Securities Contracts (RegulatIon) 

Act. 1956. 

MR. SPEAKER : The question is : 

"That leave be gr~ to introduce a BiD· further to 

amend the Securities Contracts (Regulation) Act. 
1956." 

The motion was adopted. 

SHRI P. CHIDAMBARAM : I introduce·' the BiD. 

13.oe14 tva. 

SCHEDULED TRIBES AND OTHER TRADITIONAL 
FOREST DWELLERS (RECOGNITION OF 

FOREST RIGHTS) BILL. 2006·" 

(English) 

MR. SPEAKER : There is no Lunch recess today. Hem 
No. 26 - Shri P.R. Kyndiah. 

(Interruptions) 

MR. SPEAKER: I do not give you. Chance. Shri P.R. 

Kyndiah. 
(IntBrruptions) 

MR. SPEAKER : I did not give you the chance. 

(InterruptioM) 

MR. SPEAKER : This is a very Important Bin which 

·Published in the Gazett .. of India, Extraordinary, Part-

II, Section-2, Dated 15.12.2006. 

··Introduced with the Recommendation of the President. 

···Not recorded. 

Bin. 2006 

every aide 01 the House has asked for. Please listen to 

him. 
(IntBrrupIions) 

MR. SPEAKER : Only the han. Minister's statement is 

to be recorded. 

(Interruptionsr 

13.0I~ hn. 

(At this stage, Shri Sansuma Khung(lUr Bwlswmuthiary 

came and stood on ~ flCIOr near the Table.) 

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R. 

KYNDIAH) : Sir I beg to move : 

"That the Bill to recognize anet vest the forest rights 

and occupation in forest land in forest dwelling 

Scheduled Tribes and other traditional forest dwellers 

who have been residing in such forests for genera· 

tions but whose rights could not be recorded; to 

provide for a framework for recording the forest rights 

so vested and the nature of evidence required for such 

recognition and vesting in respect of forest land, as 

reported by the Joint Committee, be taken into 

consideration .• 

MR. SPEAKER : Motion moved : 

"That the Bill to recognize and vest the forest rights 

and occupation in forest land in forest dwelling 

Scheduled Tribes and other traditional forest dwellers 

who have been residing in such forests for genera-

tions but whose rights could not be recorded; to 

provide for a framework for recording the forest rights 

so vested and the nature of evidence required for such 

recognition and vesting in respect of forest land, as 
reported by the Joint Committee. be taken into 

consideration .• 

(Interruptions) 

MR. SPEAKER : You may give your amendment. That 

will be circulated. Nobody said 'no' to it. Please go back 

to you!' seat It has already been circulated. This type of 

"Not recorded. 
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an atIiIude is not fair. 'tbu are such a.esponslbIe MembeI. 
I have high respect for you. You cannot talk to me from 
the well. Please go back to your seat. 

(IntemJptions) 

13.10 hra. 

(At this stags, Shri Sansuma Khunggur 
BMswmuthiary went back to his seat.) 

(Interruptions) 

MR. SPEAKER : Mr. Yenannaidu, you are deIbmdeIy 
distutbing the House. I told in the morning that I would not 

allow that matter to be raised here. 

SHRt KINJARAPU YERRANNAIDU (SrIkakuIam): Mr. 
Speaker. SIr, ... . (Interruplionsr 

MR. SPEAKER : Mr. Yerrannaidu, you are forcing my 
hands. 

(Interruptions) 

MR. SPEAKER : This is very unfair. I said categorically 
in the morning that this subject cannot be discussed. I have 
said that I did not give any permission. You are wrong that 
I said that I would allow you after the Question Hour. I never 
said that I said that this issue can never be allowed to 
be raised. " you want to raise it by some 0Iher method, 
it is not permitted so long .. I am here. 

SHRI K1NJARAPU YERRANNAIDU : Sir, I have given 
notice ... . (Interruptions) 

MR. SPEAKER : I have rejected it. 

Mr. Bwiswmuthiary. if you want to give an amendment, 
you can give that. 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY : I 
have already given it. 

MR. SPEAKER : All right. It will be considered. 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY : 
But has it been accepted or not? 

MR. SPEAKER : Your amendment will be cIrcuIaIad. 

-Not recorded. 

Sill,' 2001 

SHRI BRAJA KISHORE TAlPA THY : Mr. SpeIiIIiet, SIr; 
the JPC Report ~ not been circulated. 

MR. SPEAKER : It has beeI'I circulated. 

13.12 hn. 

[TtaI'tIIIIIIion) 

SHRI JUAL CRAM (Sundergarh) : Mr. Deputy Speaker. 

Sir. I support this biD but the Government have not .t1own 
required seriousness in presenting the bill. The recommen-
dations of JPC Report should have been circulated earlier 

in the House. But that was not done. . . .(lnterruptions) 

SHRI MOHAN SINGH (Deoria) : Jt is now being 
circulated ... . (Interruptions) 

SHRI JUAL CRAM : I was also a Member of the JPC. 

The JPC report was circulated but whether the Government 
are accepting it or not further. whether it was passed by 

the c.binat or not. it is not clear .... (~) 

[English] 

MR. DEPUTY SPEAKER : Mr. JuaI Cram, you should 
address the Chair. Otherwise you will be in trouble. 

[Translation] 

SHRI JUAL CRAM : I am ~ the CMir only .. 
. . .(lntemJptions) 

(English] 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY : Mr. 
Deputy-Speaker, Sir, this Bill has not been circulated. ft is 
very unfortunate. . . .(Interruptions) 

[Translation] 

MR. DEPUTY SPEAKER : Nothing will 90 on 
record. 

(IntemJptio"., 
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[English} 

MR. DEPUTY SPEAKER : The hon. Speaker has 

already given the ruling. Your amendment will be 
circulated. 

(Intenuptions) 

[Translation} 

MR. DEPUTY SPEAKER : Your amenc:lment is under 

proc:es8, they wiD circulate it after that. 

(lntenuptions) 

[English] 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIYA RANJAN DASMUNSI) : Mr. Deputy Speaker, 

Sir, I would like to inform the hon. Member that when the 

Bill is introduced, at that time itseH it is circulated. After 

introduction, i.t goes to the Standing Committee. The 

Standing Committee submits the Report. That is also a part 

of the House. Then, the Government takes a decision on 

it. If the Government accepts it totally, there is no problem. 

If the Govemment takes a decision to move amendments, 

oI'ficiaI amendments are moved by the Government. That 

is all. Why is he telling that the Bill has not been circulated? 

On the day of introduction itseH it was circulated. 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY 

How can we give our amendments? . . .(Intem.tptions) 

SHRI PRIYA RANJAN DASMUNSI : Everybody is 

entitled to give amendment. The Speaker has said that in 

the morning. 

[Translation} 

SHRt JUAL ORAM : I was the member of JPC. There 

is no doubt that recommendations of JPC have been 

circulated in the House. But it is not clear whether the 

Govemment have fully or partially accepted the same. As 

far as I know, cabinet has accepted the same only two days 

ago. What would have been the problem, had the same 

been circulated two days back? We would have studied 
the report in detail and accordingly woetd have been in 
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a position to tell if further amendment is required or not 
I am not opposing the bill, I am just pressing you in this 
regard. I would like to submit that Govemment was trying 

to pay attention towards tribals but it is not possible. Now 

the Govemment has brought this bill under a compulsion, 

not on its own. Govemment has brought the bill under our 

pressure. I would like to submit to you that it should be 
effective from 13 December, 2005. Regarding definition of 

remaining forest dwellers, some changes proposed are to 

be accepted by the Ministry. Now it is learnt that Minister 

has accepted the same. 

{English] 

You are accepting the amendment. 

[Translation] 

I do not have to speak much on what has been 

recommended by JPC. I have to extend my thanks only. 

But you are accepting it now which is a good thing. I would 

like to mention 2-3 points. Definition of three generation 

- 75 years - 25 year per generation has been accepted 

by the Government. It is correct but I would like that it 

should be incorporated in the Ninth Schedule. It was the 
unanimous demand of the JPC that it should not be 
changed. As you are aware that many communities cannot 

raise their voice on this, hence it should not be done like 

this. 

The Ministry of Tribal Affairs will be the nodal Ministry 

for recognizing or regularizing the land of scheduled tribes 

and forest dwellers. But I have read in the Bill that forest 

department will constitute an expert comm;.'tee etc. but the 

same will not be accepted. Govemment are going to make 

changes in the suggestions made by us regarding the 

definition of Core Area in sanctuaries and National Parks. 

You have not accepted all the recommendations. When you 

reply on this very question kindly intimate us in this regard. 

Minor Forest Produce - You are aware that tribals and 

other living in forests and on its periphery are dependent 

on forests. They earn their livelihood with produce of the 

forest. The Bamboo, stone etc. should be incorporated in 

minor forest produce. Hon'bIa Minister has incorporated 
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some items and leftout some items in circular. Kindly tell 

us now reasons for not accepting the report submitted by 

JPC. You are aware that North-East is the largest bamboo 

producing region. If it is not incorporated in mInor forest 

produce. there is no meaning of bringing such bill. 

I had submitted that they should be provided net 

pnISent value of their land if they are displaced from their 

land specially from cont area. You are aware that they don't 

know the cost of their land. Deposits of variol.a valuable 
minerals like manganese. iron ore. cromite etc. are found 

underground in their land. Keeping this factor in view the 

rate fixed by you is wry low. Hence it is not sufficient to 

provide them only compensation in this regard. For this 

JPC has forwarded their report that these forest dwellers 

should be provided not present value by assessing the 

land. I belong to a village. In village people have lease 

of 200 acre land if there is 1000 acre of land but village 

has incirect right over remaining 800 acre of land. They 
use everything whether it is wood or bamboo. But when 

Government transfer or acquire the land. calculation is 
done as per the value of 200 acre land. This should not 

be done like this. JPC has ~ their detailed report 
in this regard that everything should be of community use. 

JPC has submitted such report. Hon'ble ~ister kindly 
answer on this very issue. 

I would like to mention one-two more thing regarding 

the said bill. You must be aware that it was NOA 

Government which had first set up Ministry of Tribal Affairs. 

It is not because of the reason that sea STs have been 

separated but we have asked to pay special attention 

towards tribaIs. It is very sad that more than 2% years have 

passed since this· Government came into power but only 

three works haVe been performed by the Govemment for 

the tribals - first you haw brought this bill today. We have 

been demanding the same for the very long time. JPC has 
unanimOUSly recommended for this. Secondly - National 

F'oIicy of Tribals which has been made available on 
website but the shortcomings have not been removed after 

adopting this policy and third - you have amended the 
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provision regarding the Lohara tribe of Bihar by bringing 

the constitutional amendment for this pwpose. Apart from 

(his no decision has been taken for the welfare of trfbeII 

in last 2% years which is a matter of regret. Shri 

Oasrnunshji is pretent here. I would like to submit that I 

am not going to comment on, whet are you doing for other 

people but you are definitely neglecting us. 

Many people have l1IiMd·lheir voice on TIg818 Bill that 

there wiU be no fOlWt, thiI will happen or that will hIIppen. 

I asked them if forMt land is regularized. what area of 
percent fOf8St land will be covered under it. they Aid that 
they did not know. I told them that only two percent land 

willie covered. aftd in remaining 9B pen:enI and you may 

keep tiger. bear and deer. But only 2 percent land. which 

is not forest and where our ancHIont had been living and 

cultivating it for the last 30-40 years will be covered. 
Unfortunatefy. the land Is registered in the name of 

reserved forest or sanctuary due to which our names do 

not appear in revenue record. Their officers vieit the I8nd 

every year and enquire about the cultivation. They have 

to giw some ahare to then'i. Similarly. they haw to give 
share to people of Revenue Department. whereas we have 

been occupying the land. we have been cultivating the 
land. Grama Sabha has been given Iignificance. The 
hon'ble Minister recognized this fact but once again an 

obstacle has been created .. ~ of· dis1rict level 

commiItee will be final in case theN Is any dllpute at 

district level. You are aware that as per the PESA Act even 

today Grama Sabha is fully authorized to take decilion 

regarding the land of the area whether it is given or not 

to be given for mining and industry but the land is acquired 

by misusing the Grama Sabha. You are aware that what 

will happen if Sarpanch of Grama Sabha or people of 

village create some dispute and Sub-Divisional OffIcer and 

Collector take decision in this regard and ask to give their 

land. We are· having problem on this provision. Though we 
have got some relief with this. You are aware that how 
matriages take place in villages. Slat~ of • peraon 

depenca upon the area of land he has or area of land 

ploughed by him Tfi)al people who don't have land, have 
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no status. Ther8fore It was rIICOmmended In the Governors 
Conference that the petWn who don't have any land may 

be provided land on Ie.... Scheduled Areas and 
Se~ Tribes Commiaaion constituted under the 
chainnenship of Bhuriaji .,.. submitted its report but the 

report has not been made public as yet. Nothing has been 

said .. to whether or not you are accepting some of the 

proviIion recommended in the report. The Ghewar 

Commission WM constituted in 1961. Thereafter. no 

CoIfI.liMion ... constiIuted. whereu in Article 339 there 
Ia a proviIIon th8t every year a CornmiMIon ahould be 

constitUted to look into the condition of the Scheduled area 
aI'Id the Scheduled Tribes and to see whether the 

~ are required to be reviled or not and what 

~ be provided and what IhouId not be provided. and 
.... -.ould be done regarding the administration of that 

area. We had constituted CofNnIssion for that purpose. 
Then. I ... the Minister. Now the report of that Cornmisaion 
hal been submitted. , would like to know as to what 

decision is being taken by the Government regarding 

IIcceptillg or not accepting the recommendations and 
Ibout 1ChooII. medicII and many other things. 

Sir, the GoIIemor submits special report to the 
Praident regarding the echedl.!Ied ....... Regarding the 

ICheduIed ..... the Governor has power to intervene and 
diIpft:h hill report about them to the Preaident. However. 

propel. report is not being submi&ted by the Governor. The 

report of the Tribal Advisory Committ .. is not being given 

property. I am aupporting it. howfter. merely giving money 

doe. not eerve III the putpOM. I waa going through it and 

found that the Special aub-Plan for ..... scheduled areas 

has been admiUed from 1974·75. However. despite 

providing apKial grants since 1974-1975. we are lagging 

behind in every aector. We are much below in respect of 
III the indicat0r8 of human development tendencies. We 

have more than 50 percent backwardness in respect of 
the number of BPl people and in respect of education we 
have 90 percent dropouts. Similarly. we have very little 

medical facilitiea available. So. the Government should 

eeriouaty deal with the situation. The hon'ble Minister· is a 

eenior ~; hOwever, it has been observed that he is 
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not helping us in taking II decision in this regard. Much 

lobbying was done In respect of this Bill by the Forest 

Department and several other Departments. However, they 

could not stall the Bill. It is on account of the initiativeS 

that we had taken that the Bill has been introduced today 

in the House for discussion. For this. I would like to 

congratulate the hon'ble Minister. However. there are 

shortcomings In the Bill that the honble Minister has 

himself accepted. He should remove them. When the Bill 

will be discussed clause by clause then we will discuss 

it in detail. 

Bwismuthiaryji has also a lot of to say on this Bill. So, 

Mr. Deputy Speaker. Sir. you please allow us when clause 

by clause discussion on this Bin is taken up because the 

Bill has been circulated today itself. Though. it is right that 

the JPC has formulated this BiD after holding 14-15 sittings 
and there cannot be two different opinions in this regard. 

Out of sight is out of mind. We have remained aloof from 

this thing for a long period of time and the Govemment 

have introduced this Bin in the House for the welfare of 

tribal people. 

MR. DEPUTY SPEAKER : Not at the time of clause 

by clause discussion you give your amendments right 

now. 

SHRI JUAL ORAM : At that time. too. I wiH speak on 

it in detail. I would like to extend my thanks to you that 

you gave me time to speak on this Bill. Alongwith this. I 

congratulate the hon'ble Minister for introducing this Bill 

in the House. Not only the treasury bench but also the 
Opposition will support this Bill. We all are supporting this 

Bill for the welfare of the tribals. I would like to submit to 

the hon'bIe Minister that he should pay more attention for 

the protection of tribats than the protection of tigers. It win 

be better if the Government ignore the opinion of thoae 

who are lobbying against this Bill for the protection of tigers 

and instead think about the protection of the tribal&. 

I once again support this BiH and conctude my speech. 

SHRI MAOHUSUDAN MISTRY (SabarUntha) : Mr. 

Deputy Speaker. Sir, I rise to support Scheduled Tribes and 
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[Shri Madhusudan Mistry] 

Other Traditional Forest Dwellers (Recognition of Forest 
Rights) Bill. 2006. .. . (Intenuptions) 

[English] 

SHRI SANSUMA KHUNGGUR 8WISWMUTHIARY 

Sir. I would like to know one thing very clear, It is a new 
Bill I have given amendments. . . . (Interruptions) 

MR. DEPUTY SPEAKER : Your amendment is in 

process. 
(Interruptions) 

SHRI MAOHUSUDAN MISTRY : Sir, I am not yielding. 
. . .(lnterruptions) 

MR. DEPUTY SPEAKER : Shri 8wismuIhiafy, please 

sit down. 

Now, Shri Madhusudan Mistry, you can continue your 

speech. 

[Translation] 

SHRI MADHUSUDAN MISTRY : Mr. Deputy Speaker, 

Sir, I would Ike to extend rrti thanb to the Prime Minister 

of the country, to the UPA Chairperson Sonia Gandhi and 

to the present Government for introducing this Bill in the 

House. Besides, I also extend my thanks to the Chairman 

and the members of the Joint Partiamentry Committee 
concemed with this Bill. I was also the member of that JPC. 

After much deliberation the Bill has been prepared by the 

JPC. In course of preparation of the Bill, the JPC invited 

nearty 100-125 NGOs from different parts of the country 

and sought their opinion. The experts were also called by 

the Committee for seeking their opinion. Thereafter the 
Convnittee prepared its report and submitted it to the 

Government and today this Bin has been introduced in the 
House for discussion. From the proposed amendments in 

the Bin that win be introduced at the time of clause-by-
clause consideration, it seems that most of the recommen-

dations of the JPC has been accepted by the Govemment. 

For this, I would like to congratulate the Govemment. For 

a long time, it was being advocated to provide historic 
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justice to the trlba1s of the country. Its purpose was to aettIe 
that task. " the Govemment thought that It woutd settle this 

land as a forestland, then no settlement could have been . 
done. For settlement of land within the whole country,it 
Is essential that H the land is being tilled the· forett office 

should be asked to submit report In this regard. Like the 
tribal people who live In foreats, there are many non-tribals 
as well who dwell in the forests aD over the country. In 
this regard, I would like to bring It to your notice that in 
the year 1951 when the Kalal Kalellcar Commi8sionvl8lted 

all CMt' the country, It found many auch cutes that resided 
In forest, hcJwIMw, due to eeveraI reasons they could not 
be enlisted. Though their traditions, food habits,way cI 

living etc. ate all similar to the tribala, despite thai thoIIe 
tribe.. could not be covered under the Scheduled Tribe 
category. They aa.o till beatIand and haw been cultivating 

this land for years. Their ancntonI &leo divated on 
foreatIand; however. they were not treated .s trlbMl. It was 
on account of this thai it was auggested to deny them the 

land ri9hl. But it would have led to confIicI betwMn the 

non-tribats. living In the triabls area and the triba1 people. 

So, after much deliberation the JPC included them as WIllI 
for this purpose. I am pleased thai the Govemment have 

agreed to aIot the land tiR 13 December, 2005 to those 
who live in forest and cultivate on forest land. Fot this, I 

would like to extend my thanks to the Government. I would 
also like to submit that Gram Sabhas have been entrusted 

with the power to implemerit it. Not only this, if someone 

does not have written evidence he can take oral evidence 

from the Gram Sabha and get the land. The provision is 

that the age of the regitalion on the /and, the time when 

the temlce was made and the time since cuttivation was 
being done on that land are taken into eonaideration and 

then the Janet is allotted. 

Sir. I would like to give further one-two suggestions. 

I believe that once the process of settlement is completed 

all over the country. there win be decline in the violent 

movement going on in the country. The people will switch· 

over from forest economy to agriculture economy because 

till now the people living in the forests were dependent 

only on the income from the forest. The Forest economy 
is not a supporting econ0rrti rather the main economy is 
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agriculture. .nd the persons who have been cultivating in 
these areas may easily switch over to agriculture economy 
once they get the I.nd right. This win lead to increase in 
their income and I feel th.t those who are .1 present in 

the BPL category and .re large in number as has also 
been submitted just now by our colleague wiH come out 
from that category. Just now, hon'ble Oramii has also ·said 
that atone. fish have been excluded from it. As per the 
interprelalion of the forest produce by the High Court and 

the Suprame Court, all the commodities found in me 

forests. 

{English] 

Which include fish .nd sand etc., .re the forest 
produces. 

So much so, Sir, the Guwahali High Court has gone 
10 the extent of saying thai if the sand is fOlJnd in • forest 

area, it is a forest"produce. So, I do not think that inclusion 

of the. sand, fish, stone etc.. should be a problem. They 
Ihould be included; they should not be excluded. The 
Guwatlati High Court _. various other courts of this 
country have allNdy ..aabIished that there are forest 

produce. 

[TtanSlation] 

My second suggestion is thai the .ge of marriage 

should be reduced from 25 to 21. Presently It has been 

kept at 25. 

(English] 

You hold on a minute. This is my view. You can haw 
your views. Your view is fine. These are my views. 

[TtanSlation] 

The age of the people dwelling in a.st ..... at the 

time of Independence and thereafter who were entitled tor 
thId Ihould be slightly changed. As per the amendment. 

a peI80n who has got the right to ... the minor torest 
produce also .,...,..... the rights to cany It. The word 

nnaport has been deleted in it. Today the 8ituatiOn is such 
that if anyone wanta 10 aeII to anybody he has to take the 
permill8ion from the foreeI department. He will not be able 
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to carry it without permission from the forest department. 

The forest departmenl has an apprehension thai maximum 

number of people wiH carry them in trucks or .ny other' 
vehicte and .. II them so instead of 'Iransport' the term 
'carry' should be used. The Forest Department or any other 

department shall heve no problem if it is carried on cyctes 
or boats. He should not carry it in a Iruck. , would Uke to 

know as to in how many states a stay has been granted 

on transfer of ownetShip of the land owned till· 1980 in any 
other person's name? A hue and cry was raised outside 
claiming that granting entiIIement of hind would destroy the 

entire forest area and the country would lose 118 'and. We 

should not harbour any such fears. Several Governments 
had passed the raeoIution of transferring the ownership of 
land owned iii 1980. The GoYernment had said that the 
entitlement of 2 percent land post 1980 would be given 

to those persons who were cultivating that land lin 1980. 

The GOvemment has' allotted the land to those who went 
cultivating it lin 1980 but how many states are there in 
which it is yet 10 be implemenled? A very sman section 

of adivasis will be given land on transfer of entitlement 
basis between the years 1980 to 2005 but its figures have 
not been disclosed. I would like to ask the persons 

opposing it as to wh.t area of land is being covered under 
it? A huge .rea of land lies with the Department of Forests . 
In Gujarat. Leave aside the fact whether the land is fertile 
or not. but it would take 58 years to cover thai land. We 

haw done aU these calculations. The Forest Dopartment 

cannot do anything in. this. The top layer of soil gets 
washed away into the river during rains. It is exposing the 

rock. 'How many- areas are there which have been fenced 

by the forest departmenl on the lines of fencing done on 

the border. Grazing rights hawt been highly violated .. 

AJmost everything is included in forest produce. 

[English] 

TI8diIionaI righIa are not being, in fact, honoured by 

the Forest Department in a number of States. including in 
my own State. 

[Translation] 

DeapiIe having been mentioned in pert III. of the 
guidelines and manual. these ... being violated. I have 
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[Engll«tJ 

I have to prcNe, The onus to prove is on the pel1lOl'l 
.net not on the Department. 

{TIwnNtIon} 

The Department would prove tt-.at the grass, leave and 

bIImbooe have been taken from the forest whereas one 
will have to prove it otherwise. 

Thia is the reuon the development of fenet raw 
rMleriaI baNd occupation of all the tribal .... whoee 
population is eight per cent has been arreated. That is why 
the land hal not been transferred and the people could 

not enter into agricultural economy. All the dams hera 
constructed in the tribal areas due to which the water flows 
In the lower regions and could not be drawn up which 
Melted the agriculture ~opment in thole 818M. The 
watef8hed IChernea are facing the same development 

problema. This has led to a starvation like situation in the 
country. The entire forest produce is sent to the plains. Now. 
I8ha of trtbIIIa and forest dwellers are migrating to other 
...... to find employment as farm labourers. conatruction 
IIIbourers and followers of other small and petty 

occupationa. 

fEngUhl 

Sir, " is high time . now, and I request the hon. 

MInister, to look into and review the entire Tribal Sub-

""n. 
[TranelatiOn) 

The tuiMis provided to the States under the tribal sub 

plan are mostly diverted. However, during the review of the 
tribal aub-plan we also have to see as to how many 
change8 .... required to be incorporaled in it and whether 

any change it required at an or not. AIongwith that we also 

have to compare their papulation in proportion to the total 

population of the country. their resources and the 

resources of the States. Similarly, the reservation Bill for 

SCI and STI waali1troduCed which is related to it because 

it enaurea income. 

SiB. '2006 

[English} 

AgriCulture is assuring an income. Irrigation is assuring 
an income. 

[TrMISIaIion} 

So I feel that If the ownership right of that land Is 

transferred to them. their economic condition will be greatly 

Improved on account of nu. ownership right. Most of the 
recommendations given in this regard by the JPC have 

been accepted by him and for this I would like to extend 

my c:ongratuIation to hIm,however. aIongwith that I would 
Dke to submit thal . . . 

MR. DEPUTY SPEAKER : Miatryji. twenty mlnut .. 
have eIIIpaed IIince you started. Many speakers are yet 
to apeak. 

SHRI MADHUSUDAN MISTRY : I am concluding. 

There are many clauses in " and in clause 2(1) it Is 
mentioned. 

[English} 

"Fuel wood and the like, atones. alat.. and . 
boulderS .... " 

[Translation} 

The products that have been omitted should be 
included in It. They should not be excluded. In place of 

25 years of age it should be 21 years of age. Regarding 

the clause 3(1)C of transport, feel that the word transport 

should be replaced by the word carry. I also feel that in 
clause 4(2)8 it is mentioned that: 

[English} 

". . . With the consent of au the rights holders and in 
COMUItation with independent ecological and social 
scientists .... 

[Translationl 

It is essential and it should be retained in it. Similarly. 

I feel that ctauses 417 and 418 should also be retained. 
Retaining SUCh clauses wiD make much difference. 
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At. the end I would like to submit that if it is to be 
implemented then the Ministry of Tribal Affairs and the 

Department of Forest should together arrange for big extra 

funds and after conducting a survey the land should be 

demarcated and handed over to those people who have 

been cultivating that land in national parks and sanctuaries 

for many centuries and without honey combing their 

settlements the land $houId be allotted to them in 

per1)hery. Beside this, 8$ per today's circular. once a 
national park and sanctuary has been declared alter 1980 
that land cannot be handed over to that per:son who is 
cultivating that land. This provision is not good. I feel that 

if it is not possible to allot land inside· the park and 
sanctuary then land should be allotted In the periphery. A 

drastic change should be brought in the present circular. 
I once again extend my congratuIation8 to the present 
Government, the hon. Minister. our Chairperson and the 

hon. Prime Minister for bringing this BiD. It is on account 
of this that today the tribaIs and forest dwellers all over 

the country have become hopeful about their fuluntand 

one more commitment of the UFA program has been 

fulfilled. I would like to request the Government only for 

its impIemefltation that once the bill is passed by the 

Parliament, it should be implemented at the eartie8t. ThIs 
wiH lead to a change. in the very attitude of the Forest 
Department. Since the Ministry of Tribal Affairs is a separate 

Ministry. it should develop a mechanism on its own so that 
these people may get land in the entire country. I feel that 
we have to work for the upIiftment of the poor people and 

we have before us the corMlitment of our Government 

towards the poor people. Once again I would like to extend 

my congratulations to the Government. our hon. Minister 
and all others and conclude. 

[English] 

SHRI BAJU BAN RIVAN (Tripura Eut) : Thank YOU. 

hon. Deputy-Speaker. Sir. tor giving me this opportunity to 
patticipate in the debate on this ~ Bill. 

I feel that the UPA Government hal taken oneatep 

fOfWard to correct the historical mistake left uncorrected by 

the aucceasive Governments since the British pariod. 
During the British period. they had the Forest Act in the 
year 1846. and the Indian ForeeI Act in 1927. Tribal people 

living in Indian forests were controlled under the provialona 
of these Acts. 

It is 59 years since our country has gollndependence. 

India as a country has advanced and the Indian people 
have advanced In these 59 yeara. But the lOCio-e<:onomIc 
conditions of the nine per cent of people belonging to the . 
Scheduled Tribes In the country hIM gone from bad to 
WOI'fI8. Most of the people living below the pov8I1y Une now 
are Scheduled Tribes. The Iong8tanding demand of the 
SchecIuIed Tribes people. who have been tndIIoneIIy 

living In the forest ...... that their rights should be 
reCognized by the Government has not been ane.1ded by 

any GoYemment so far. This UPJ\ Gave" II'Mnt hal brought 

at least one historic BIll. With this hiItoric &iI. I hope the 
economic condItion8 of the poor tribal people In lnell • 
Improve and they will gain some fooIhoId In the country. 

We have the Indian Fore.t ·ConMrvation Act of 1910. 

Under the provisions of IhaI Act. the GcMmrnent agreed 

that Iakha of people are reeiding In the tore.t ...... 
However. the Government declared thoM people who 

have been traditionally living in the forest ...... the tribaIa 
who have been living traditionally in the forest ..... II 

encroacher8. The Government identified about 43 Iakh 
hectares of land' as being in the occupation of tribal 
encroachers. Out of that. tribaI8 living In about 25 Iakh 
h8ctares land have been removed and others are atiII 
thent. I do not consider that these tribal people and other 
forest dwelling people living in the raeerve ..... ate 

encroacher8. They have been living there aince the British 
period. They use the forest produce for their livelihood. 

In the Statement of Objecta and Aeaaon8 of thII BIll. 

the Government hall .wed th8t foNIt ~ tribal 

people and foIwta are inHparabIe. and one c.nnoI 
survive withOut the other. This Is • tnMt. This •• fIct. TMee 

people live on forest and they eave ... tcnsta. In IIImc* 
all parts of the country,. fore8Ia are being .... oyed. ft it 

not the tribal people who .... destroytng It. but by the 
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Interested persons and forest contractors. Is it the policy 

of the Government to destroy forests? This Bill is brought 
up by the Tribal Affairs Department. I have a doubt. Ministry 
of Environment and Forests, Forest Departments of the 
Government and other Departments should work in 
coordination and with sincerely to look into the interests 
of the tribaIs. If tnbals, who have been living in forests for 
a long time, are removed from there, it would be difficult 
for them. They cannot prove that they are living there for 
long as they do not have any revenue records. All they 

have to show as proof are their small huts, some trees 
and other valuable timber in the forests. There is nothing 
to prove that they are living since long. 

Through this Bill, I hope, the Tribal Affairs Department 

should contribute in future to give them land also. After our 
Independence, these tribals .were not recognized as tribals 
in any part of our country. 

I am from Tripura and I am from the Scheduled Tribe 
community. I bel9ng to the Riang community in Tripura. My 
relatives who are from the same community and following 
the same culture are also living in Assam. But they are 

not recognized as the Scheduled Tribe. After the passing 

of this Bill, the Riang community people of Tripura will get 
the IMd but the Riang community people in Assam wiN 
not get the land. In that a .... they are termed as 'traditional 
foNat dweIIerB'. In this way, throughout the country, there 
are lots of people who are traditionally inhabited and 
depend on forest produce and whose livelihood is forest. 
When this Bill· was introduced in Lok Sabha, these 
treditionaI forest dwellers aspect was not considered. In the 

Joint Parliamentary CommIttee, a number of witnesses and 
an those who are interested were invited to depose. . . 

.(lntenvptJons) 

MR. DEPUTY SPEAKER : Vour Party has given three 
names and you have already taken more than eight 

minutes. 

SHRI BAJU BAN RIVAN : I am concluding. 

Lots of people have appeared as witnesses before the 
JPC. I was also a Member of the JPC. We have examined 
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a number of persons, including some NGOs. They told us 
that the pastoral communities are not considered as 
Schedule Tribes in any part of the country. Their livelihood 
and their economic conditions are considered as to who 

will be tribal people. But actually they are tribals but they 
are nett considered as tribal people. After the consideration 
of the Report of the JPC, the Govemment has accepted 
it and circulated it today. I have seen that some 
amendments were accepted. In the amendment, as per the 
recommendations of the JPC, the rights of the traditional 
forest dwellers will also be recognized here. In this way, 
they will also gel benefited with this Bin. 

14.00 tn. 

MR. DEPUTY SPEAKER: Please conclude. H you take 
more time, your Party Members will not get time to speak. 

SHRI BAJU BAN AlVAN: Sir, injustice has been done 
to them for the last 59 years of our Independence. The UPA 
Govemment is the first Government which has recognized 
the rights of the tribal. Now, the question is who will identify 

the beneficiaries. Panchayats, Gram Sabhaa and in some 
places Village Committees will be the main bodies which 
will be identifying the benefICiaries. I thank the Govenvnent 
for having brought this Bill before the House. 

[Translation] 

SHRI RAMJI LAL SUMAN (Firozabad) : Mr. Deputy. 

Speaker, Sir, on behaH of Samajwadi Party, I support the 
Scheduled Tribes and Other Traditional Forest Dwellers 
(Recognitions of Forest Right) BiD, 2006. It had been 
demanded for a long time to provide forest rights to the 
tribals and the forest dwellers and for many years voluntary 
organisation and Non Govemmental Organisations were 
active regal'dlf19 this issue. I woukllike to extend my thanks 
to them al80 who have made efforts for justice to the tribaIs 
after a long struggle. 

Mr. Deputy Speaker, Sir, the Bill was introduced by the 

Government here and then the Joint Parliamentary 
Committee (JPC) was constituted. On this occasion I 
would like to extend my thanks to the Chairman of the 
Joint Parliamentary Committee, Shri Kishor Chandji and 
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aD other members of the CommIttee who worked in the 

CommIttee and after doing hard labour submitted very 
pertinent recommendations to the Government. 

Mr. Deputy Speaker, Sir, at the outset of the BIll it has 
been mentioned that in independent India while c0nsoli-

dating the State forests, forest rights of the tribaIs and the 

forest dwellers on their ancestral land have not been . 

properly recognized and it is on account of this that gross 
Injustice has been done to the Scheduled Castes and 

• other traditional forest dwellers. We all accept that justice 

has not been done to those tribals and the forest dwellers 
who have been living in the forest area for a long time. 

It Is said that there are merety 25 Articles in our 

Constitution providing for the protection of Tribal People. 
However, the laws that were formulated by Britiahers for 

trib8I areas continued to remain in practice in our country. 

Inclan Forest Ad, 1927, Land Acquisition Rule 1894 and 

Police Rule 1860 818 old laws. Mr. Deputy Speaker, Sir, 
through you, I would like to submit to the Government that 
in the changing scenario the above laws have become 
impracticable and obsolete and thus, there is • need to 
amend or reform those laws. Nearly two crore tribaIs have 

been dispossessed of their land in the name of various 

developmental projects. It was in the manifesto of the UPA 
and it was their commitment. Even the President, in his 

address to the joint sitting of both the Houses of Partiament 

had also advocated formulation of laws for the forest 

dwellers. Nearty 8 crore people live in forests and In 1862 
BritIsh Govemment had established Forest Department for 

strengthening their colonial rule and resorted to reckless 
exploitation of natural resources of India. 

Mr. Deputy Speaker, Sir, we are still toeing the line 

drawn by the Britishera. The forest cover that we had in 

our country has been reduced to 20 per cent. Theae forests 
were not destroyed by tribals or those who live in forest 

area rather the forests have been destroyed by forest 
Mafias. Indiscriminate felling of trees is done under the very 

nose of forest officials. Because of that the forest cover in 

the country has shrunk to only 20 per cent. 
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Sir, the Scheduled Tribes and other Traditional Fcnet 
Dwellers (Recognition of FOf8It RIghts) BIll, 2008 
presented by the hon. Minister states that: 

[English] 

"The State shaH constitute • district level committee 
and finaJIy approve the record of forest rights prepared 
by the sub-dIvIaIonaIleveI committee. The decision of 
the district level committee on the record of forest 

rights &hall be final and bincIng. The State GovermIent 

shall conatituIe the State level MonItoring Comminee 
to monitor the proceu of recognition and vesting of 
forest rights and to submit to the nodal agency IUCh 
returns and reports 81 may be called for by the 
agency .• 

[Translation] 

Mr. Deputy Speaker, Sir, It Is true that in the proceu 
of allotting land, the Gram Sabha wIU have the right to 
determil18 the eligible person and conwnunIty for conaoI-
dating recorda Met lifter doing thId the propoNI wit be 

sent to the Taluka Committee. If the per80ft concerned hM 

any objections, he can get his grieY8nce8 lodged within 
60 days. If hit grievances 818 not sorted out, the may 
proceed to the district con .. liIIee. One officer each from 
revenue department, foreet ~ the depat1menI 01 
Scheduled CuIea, two peraon8 from P~ Raj 
inatilutione and one woman will be member of theM 
committees. Except for Gram Panchayata, there .. no 
mention in the biD about the Chairman or need of the 
committees at vtrious 1eYeIa. An i8aue which .. more 
important than that Is the absence of the ~ 
of the victir1w in those CorMlIttees and It will reeuIt in unfair 
intelierence of officers. Ultimately, the victim wII not get 
justice. So, I want to request that the88 commiIteeIlhouid 
have broader representation bue with more and more 

people's repreeenting base with more and more people's 

repreeentalives and Chairmen at various !w*. 

Sir, In the initial stage of the bill it was not • compect 

one when it was introduced In the Houae. But, It W8I Mnt 
to the Joint Parliamentary CommIttee when it was 

demanded 10. I congratulate the ChalrmM and Members 
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of the Joint Parliamentary Committee for making suitable 

suggestions for removing the ftaws and presenting an 

Important and comprehensive Bill. In this way, this House 
hu provided justice to the forest inhabitants and the tribala. 

It will give rights to those persons who have been 
neglected for hundreds of years. I support this Bill on behalf 
of my party, Samajwadi Party. 

SHRI RAM KRIPAL YADAV (Patna) : Mr. Deputy 
Speaker, Sir, I am grateful to you for giving me on 
opportunity to participate in the discussion on this 
Important BIll. Today, the Government have introduced the 
Scheduled Tribes and other Traditional Forest Dwellers 
(Recognition of Forest Rights) Bill, 2008. The InHieI Bin 
Introduced in this regard had some ftaws and to remove 
thoee ftawa, it was sent to the Joint Parliamentary 
Committee and the preaent Bill has been drafted and 
Introduced after incorporating the suggestions of that Joint 
Convnittee. ArstIy, I would like to congratulate han. Minister 
and the U.P.A. Government who have taken the historical 
decision of Introducing that Bill. The Scheduled Tribes 
constitute almost nine per cent of the population of the 
country who have been Involved traditionally with forests 
but the paradox Is that even when they are living In forest 
for a long time, they had not got any legal rights on forests 
due to some legal hurdles and were unable toeam their 
livelihood from forests In a proper manner. They were 
facing many hurdles and there were many archaic laws 
since the time of the English which were acting as 
hindrances for them. In the present scenario, the situations, 
surroundings, thinking and needs of the people have 
changed. AocorcflOgly, the U.P.A. Government have taken 
some important decisions which have made people free 
by breaking the bindings of archaic laws. I think the law 
enacted by this Bill will be beneficial especially for the most 
economically deprived and uneducated people. You can 
wItneaa the condition of the tribal people living In far flung, 
remote and forest areas. One will not find any trace of 
progress in those areas even after 59 yeara of 
Independence. They run away when they see civilized 
people like us from developed areas. The origin of our 
history.and even history of the human beings has its origin 

among those people. But, those forefathers of our hyman 

race are living a life of poverty and deprivation. Certainly, 
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this law will be a succour for them. Now, they will be able 
to earn their livelihood. Even now, they do not have a 
house to live in and clothes to wear. Most of them are 
uneducated. Although the Govemment is trying its best to 
uplift them and provide them education. I think this law will 
give them the right to do some business. The forests have 
been wiped out on a large scale by the big contractors 
and land-mafia. The forests and the tribals are dependent 
on each other and they cannot exist in the absence of 
either of them. Even today, the triba.. are not at ease in 
urban surroundings. So, I think it is an important step taken 
by the Government after long deliberations. The Joint 
Parliamentary Convnittee have gone through the bill step 
by step and was able to remove its deficiencies. They 
should be thanked for that. I think the tribals will be able 
to come out of their economic hardship through the help 
of this Bill and it will make them aeIf-dependent to an 
extent. But, I want to request the hon. Minister that there 
are many laws for the upliftment of the people but these 
laws are not implemented in letter and spirit. Many hon. 
Members have expressed their apprehensions in this 
regard. The U.P.A. Government should enact laws for the 
upIiftment of the most deprived persons of the country and 
it should show its will to do so by its will-power and efforts. 
Your wiII-power was reflected in the introduction of this Bin. 
Now, it should be implemented in letter and spirit so that 
the tribals, whose population is 9 per cent in this country, 
can make progress. Again I welcome this Bill and I express 
my gratitude to honourable Minister, U.P.A. Government 
and honourable Prime Minister and request to include 
these people in this Bill who have not been included so 
far so that they could get justice also. Now a lot of castes 
have been left. They may also be included therein so that 
they could get justice as wen. They are also taking financial 
crisis and they will also try to make progress with the help 
of this law. I again express my thanks to you while 
supporting this bill ... . (Interruptions) 

MR. DEPUTY SPEAKER : I have not received your 
name so far. 

[English) 

SHRI A. KRISHNASWAMY (Sriperumbudur) : Sir, I 
would Uke to impress upon two or three points regarding 
this Bill. 
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First of all, I would Hke to thank the Chairman of the 
Standing Committee concerning Shrl Chandra Oeo as he 
has taken much efforts to find solutions to the problems 

relating this BiD. I served in this Committee and I know that 
he has taken much efforts by eaIIing all sections of tribaIs. 

oIIicers and took their evidence. He has recommended 
some points and the Government has accepted moat of 
the suggestions given by the Standing Committee. Hence 
I thank the Chairman and the Govenwent of India. It is 
not only this that I want to say. This BiU is excIusMIIy for 
Scheduled Tribes but we all stNggJed to invoJve other 
forest dwellers who are living nearby the forest lard, 

whether they beJong to Scheduled Castea or Backward 

Classes. 10 that they would aI80 get benefiIs. ThIll 
recommendation is also accepI8d by this BIll and the BIll 
is going to be passed. 

They have IMlIIioned some clauses regardilig fOI88t 
land. Foreat ~ also includes the land nearby the forest 
which is used as a foI88t land. There are no two diIIerent 
opinions on this point abouI forest land. But near the foreIt 
land. there is a 101 of vacanlland where many people from 

the middle cIa8s and the lower cIa8s live for years together. 
Those Jands have not been given to them !hough they 

have been Jiving there for many years. 

I urge upon Govamment of India to direct .. the State 
Govemrnenta to give pan. for Ihoee people who live in 
such lands for years together. 

In clause 6. clear rights of the Gram Sabhu have 
been mentioned. The Gram Sabhas shall be the authority 

for determining the nature and eXlent of individuaIa. I 
welcome this point. The Grain Sebha has been given more 
powttl'S to identify the forest Iand8 and has been given 

more powers to pass resolutions. and with those 
188OIutions. the Government or the cout1a may take up 
cases relating to the subject. 

One more raconmendation of the Standing Committee 
is about the pastoraIiet communiIies. From MaduIal, I got 

a complaint on this point. In hIIy ....... there are traditional 
paetoraIi8t convnunitiea which are enjoying their righta In 
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pastoral. lands by grazing their cowa· and buffaloes, I 
l'8CommeIKied It strongly and that has been accepIed by 

the Committee and the Govenvnent. I strongly rec0m-

mended it. It hu been accepted by the Committee .. well 
.. by the Government of India. Now. I wouJd like to quote 

aa... 10: 

"No court shall take cognizance of any offence under 
eection 9 unIeM any forest dweJHng Scheduled Tribe 
In case of dispute relating to • resolution of • Gram . 
Sabha or the Gram Sabha. . . ." 

I welcome it because for the Iaat 100 years. the forest 
officers, in the name of protecIing the foraata ... miIuIing 
their powers and are enioying a 101 for euppreuing the 

tribal people. That has been 8CIIIPI*i now by clau.e 10 
of this Bill. But in ctause 12 it • mentioned - 'protecIion 

of action taken in good faith·. I would like to quote from 

c:Jauae 12: 

"No suit. proeecution or other JegaJ proceedinga shall 

lie against any officer or other empJoyee of the Central 
Government or the State Government for anything 
which it in ~ faith done or intended to be done 
by or under this Act." 

My apprehension it about the word 1n good faith·. The 
officers who are knowledgeable. with their cJevernesa 
Intending to show everybody that In good faith they are· 

doing. can victimize the tribal people. So. we have to 
carefully look into this clause 12. We have to delete these 
words rlfl good faith· and we can leave it .. it it in cJauee 
10. This Ie my humble request to the han. MInister. 

Sir. today the U.P.A. Government has brought this SiI. 
Yesterday. they brought the Bin for the raservationa In 
Central institutions. This Government it working for the 

downtrodden people and for their aoci81 juItIce. That Is 

why. on behalf of the DMK Party. I welcome and I support 
this BiB. 

SHRI BRAHMANANDA PANDA (JagatsInghpur) : Mr. 
Deputy Speaker. Sir, I congratulate the han. MinIIter for 
moving this hIatorIcaJ 1egIaIatton. w ..... proud thai our 
cuIl\nI evoJutioh etarted through the procMI of forMtt. w. 
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have all accepted forests as the highest form of cultural 

evolution. 

According to Shri Rabindra Nath Tagore, the distinc· 

tiveness of Indian culture consists of its making defined 

life in the forest as the highest form of cultural evolution. 

Westem civilization is built of brick and Wood. It is rooted 

in the cities. But Indian civilization has been distinctive in 

locating Its source of regeneration material and intellectual 

In the forest, not the city. The intimate relationship between 

the tribals and living nature became the source of nature. 

I feel proud that my deity is a tribal deity. As you know, 
the tribals are performing their SBwa, puja since centuries 

together. Our dynamic leader who became the national 

hero in the inter·national map of the world and became 

the 'Bhumiputra' of Indonesia, late Shri Biju Patnaik's 

dream was that forests should be properly protected and 

the tribal should be given the social, political and 

administrative rights. Social, political and administrative 

rights should be given. Accordingly, the adivasis and tribals 

were vested with some police powers during his Chief 

Ministership. The present Chief Minister's popular slogan 

is to protect the interest of the tribals and their forest land. 

14.25 tn. 

(SHRI MoHAN SINGH in the Chait! 

The proposed Bill is seeking to accord recognition to 

those Scheduled Tribes that once enjoyed all such 

customary rights. The attempt is to set right the historical 

injustice. Unfortunately, the Bill itself has been a victim of 

some criticism. They say it is misconception or mis· 

information. I am hopeful that this misconception and 

ambiguity will be cleared in due time. Ambiguity will 

definitely crop up when any new legislation is introduced. 

The Scheduled Tribes Forest Rights Bill is no doubt 
a progressive legislation. There are strong legal and ethical 

. grounds for protection of the land rights of adlvllsis and 

tribals. In many cases, these tribals are inhabitants of the 
land. But the land was snatched away from their ancestors. 
in many unjust ways. In colonial times and even in 

Independent India, demarcation of forest area was made 
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without taking into account their rights and livelihood 

considerations. 

As you know, another critiCism Is that the Bill suits the 
netllS and babels. The tribals must have the option to live 
in their land inside the forest and their habitats must be 

left untouched. I would request the hon. Minister to take 

into consideration my humble submission. 

Sir, Orissa is a very beautiful State having vast forest 

areas. There Is .. saying in my mother tongue. 

Banane Vlbhusha Mandir Meleni 

Prakritir Gante Ghar. 

Orissa is full of dense forests, vast natural resources· 

and temples like Lord Jagannath where the tribais have 

been vested with their rights for centuries together to offer 

sews and pooja. That has become helpful in teaching the 

theme of peace and brotherhood, social integrity. It is the 
real message of secularism. It is actuaUy spreading from 

the Temple of Lord Jagamath. Also, Lord Jagannath 

settled in the forest area. The mountain itself is known as 

Nila SaiIa. 

The proposed Tribal Bill leads to Immense division and 
strife. They say this is an attempt to set right things. But, 
in my mind, I feel that this Tribal Bill will definitely bring 

integration among the tribals. They will feel that they are 

the real sons of the land because for centuries together 

they feel proud of it. We feel proud of the social evolution, 

cultural upliftment of the tribals. The real inception has 

sterted from the tribals. So, it Is really a very dynamic 

legislation which the hon. Minister has introduced for the· 

betterment of the tribals. As a result of it, the rights wi" 
be properly preserved. 

In this context, I would like to draw the attention of 

this august House that in our State, encroachers from 
neighbouring States and even from Banglad8sh are 

coming into the forest areas and they are trying to 

dismantle the forests. They are converting to .... lands into 

cultivable lands and they are erecting their houses on 

tho8e lands. I would request the Government to provide 

a safeguard in this BiD to stop such practices. 
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Then, , would like to submit that the Joint Committee 
had suggested that the rights woofd be detennined by the 
Gram Sabha. In such a situation, how will the encroachens 
be I'8Stricted? this aspect has to be looked Into by the 

Govemment. As indicated in the map there Is a forest area. 
but actually there is no forest existing in some pIacea. 

• would further like to submit that fOI88t wealth must 
be brought under the control of the Stat.. because the 
Central Govemment, sitting in Delhi which is thousands 
of kilometres away, cannot look after the forest 111888 that 

are there in various parts of our country. So, this should 
be brought under the control of State Governments. 

With these words, , thank you for giving me this 

opportunity to speak on this Bill. This is a very progressive 

legislation. So, I support this Bill. 

[Translation} 

SHRI BHUVANESHWAR PRASAD MEHTA 
(Hazaribagh) : Mr. Chairman, Sir, first of all I welcome this 
Bill. I also express my thanks to UPA Government for 
fuffifIing the commitment made in CormIon Minimum 
Progranvne for bringing in this Bill for the tribals and other 

poor forest dweRers. This Government accepted the 
suggestions made by Joint Parliamentary Convnittee (JPC) 
constituted to look into the BiR. I would like to thank all 
the Members of that Convnittee also who tried to make 
this BiD more beneficial for the interested people. 

Mr. Chairman, Sir, 60 years have paaaed since India 
got independence. But for the first time an historic Bill has 
been introduced for poor tribal people. I have an 

experience in Jharkhand which borders Chhattisgarh, 
Madhya Pradesh and Orissa that the ca&eS are registered 
against tribal people for cutting wood and using forest 
produces in tribal areas. 50-60 per cent C8888 registered 

in the court there are against theee tribaIs. I have 
experienced that hundred of tribaIs are put behind the bars 
in forest cases whale they died. H has noI been mentioned 

in this Bit whether Government are withdrawing the C8888 

regiatered againsIlakhe of tribaIa Wing in foresta. I derMnd 
that the Government should i8eue directiorw to State 

Gowtmmenfa to withdraw those cases. " not so, then ...... 
is no use of introducing this Bill. Thele cases will continue. 
Now hon. Minister said that the period of generation of 
tribes has been fixed at 25 years. If he had talked about 
three generations then it would be 75 years as per the 
calculation of three generations. I have moved an 

amendment to reduce it to 15 or 18 to make it mont 

beneficial for the Intended people. ,.. hon. Membera Mid . 
that the tribaIs whether they are Shaheed Birsa Munda or 

SIdhu or Kanhu, they had participated in freedom struggle 
at the time when freedom movement was not even IIaI1ed 
in other parts of the country and I have experienced It In 

Jharkhand. This Is the history of tribaIs but today they are 
in diItraU. The trIbaI8 who live In foresta, are being 
exploited severely in all reepect8 and they are the 

neglected moat. The money Iendera (mahajMs) have taken 

possession of tribaIs land whether it is in or outside the 
forest. The moneylenders have taken poaa ... ion of their 
land by giving some money or foodgrainI. Therefore, I 

submit that the Central Government should consider with 

Bill should be introduced for this purpose and that land 

should be returned to tribaIs, poor people and dalita from 

rnoneyIanders. It is quoted in page no. 3 and .. 01 

amendment moved here: 

(English] 

·FueI wood and the like, 1toneI, sIatee and boulders 

and products from water bodies IncIucIng fish, 
weeds ....• 

[rranslation) 

, request that it should be omitted, It should not be 
accepted because it will deprive the tribaII of their righIs 
prepared to be given to them. The torest officefs lay that 
tribaII are .enemies of forest. I would like to tell him that 

if anybody hal strong affinity towards fOf'elta and .pIanII 

then they are the tribal people. We celebrate Sama and 

Karma feItiveII there and people worship tIeeI in theM 

feetlveII and tie rakhi. By doing this thole friba make a 
commitment to pnurve tree and forest. They have 
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affinity and natural love to forests. Even today the style of 

the people of Kho, Vihore, Paharia etc. tribes is very inferior. 

The number of these tribaIs has been decreasing day by 
day. The honourable Minister may have details of survey 

conducted in this regard wiD reveal that the number of 

primitive trIbaIs living in this area has been decreasing 

today. It Is imperative to consider as to how these trlbals 
should be uplifted and protected. The matters of tribals 

education and heaHh has not been discussed more in this 

BiD. But I would like to say that a special Bin should be 
introduced for trlbals education and heaHh and to improve 

their standard of living. I corne from Jharkhand where 32 

per cent population of trlbaIs live and it is known as tribal 
state. Today people are migrating from there and there is 

no job available for them. The forest officers and forest 

mafias are responsible for present pathetic condition of 
forests. These people are earning crores of rupees by 
felling treas and they blame trlbals for this. The rights 
provided to tribesmen living in forests are admirable. At 

the same time, as honorable Members have said, the 

trIbaIa should have right over forest produces and a 

scheme should be drawn up for development of Schedule 

Castes and Schedule Tribes. 

At last I would like to say that the funds provided by 

Central Government or State Government for welfare of 
tribals are not spent for the Intended purpose. So you, may 

888 lakhs of naked and hungry trlbals living there and the 

women folk there, are forced to lead their lives with one 

sarea. Today this is the pitiable condition of trlbals. 

I express my thanks to you and Central Government 

for bringing in this Bill and request to remove the 

shortcomings which have been left in this Bill to ensure 

the developments of trlbals. 

SHRI MAHAVIR BHAGORA (Salumber) : Mr. Chairman. 

Sir, the House is discussing the Scheduled Tribes and 

other Traditional Forest Dwellers (Recognition of Forest 

Rights) Bill, 2006 presented by the Minister of Tribal Affairs. 

While associating myself with it, I would like to express 

my gratitude towards the Chairman and the Members of 

the Joint Parliamentary Committee constituted in regard to 
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this aw, who have worked hard and after much 

deIibendions have presented their recommendation to the 

Governmenl Though thoae recommendati0n8 were not 
included In the Bill which was presented earlier, it appears 
that the amendments which have been propoaed In thie 

BIll will provide some relief. to the Adlvasi people. 

AdivasI people have been residing in the fore8Is or 

near forests for many years. They hava been continuously 

struggling for their rights, but their agitation has yielded 

fruits only after 5f1 years of independence. I would like to 

thank the hon. Minister and the Government In this regard. 

I agree with the views expressed by Shrl JuaI Oram, Shrl 

Mistry and hon. Shri Rarnji LaI Suman and associate 

myself with the views expressed by them. 

At the time of independence, the tribal population was 
12 per cent of the country's population. In 1991, It was 8.08 . 

per cent and its growth in ten years has been around 3.5 

per cent. and added together it comes to around 12 per 

cent. Prior to independence, the tribals had rights over the 

forest. When British Government carne to power, it enacted 

its own legislations, but the share of forest products was 

definitely given to the trlbals. Now, Forest Protection 

Committees have been given right to protect the forests 

in their respective areas and will get fifty per cent share 

of forest production. 

As per the requirement, the 33 per cent of the area 

of the country should be reserved as forest cover. But 
Surnanji has said that it is 20 per cent, but as per my 

Information, this forest cover has shrunk to 9 per cent. We 

wiD have to allow certain area of the forests to be inhabited 

by tribals to increase forest cover upto 33 per cent. Forest 

department is allocated funds for forestation, on the same 

lines these people should also be provided proportionate 

amount of funds and if competition In regard to planting 

of trees is held between Forest Department and Tribal 

people, I am sure that Tribal people will win and would 

be able to extend forest area more than the Forest 

Department. I can assure you that if the fencing work done 
from security point of view is entrusted to the tribal people, 

we would be able to extend forest area to a great extent. 
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[Shri Mahavir Bhagora) 

I would like to submit that this Bill Should be passed 

with all the fecommelldatlona made by the Joint 

Parliamentary Committee 80 that the rights once enjoyed 

by theae tribal people are restored back to them 10 that 

they are able to earn their livelihood. 

SHRI SANDEEP DIKSHIT (East Delhi) : Mr.Chalrrnan. 
Sir, a lot has been said about this BiI. but I would like 
to mention two - three poinla before the House. 'Thill is 

indeed a revolutionary btl. In my opinion. when Foreet Act 
was pntSented in 1927. it was for the first time that 

something was said in favour of tribal people. But that 
remained on papers and in form of policy statemenlS only. 
I believe that this Is for the first time that a concrete step 

has been taken to give legal sanctity to these measures. 

There Is a Hindi film song "Hum laye hain toofan se kishti 

nikal kar". I believe that much more struggle has been 
made to bring this bill in the partiament. Shri Oram said 
many difficulties were faced in bringing this bill. I agree 
that even today there is certain section of society in country 

who have this feeling that ultimately the bill has been 
brought, may be in any form for the last so many years. 
The entire forest management is with the Forest 

Department. one may visit Raipur. Bilaspur or any other 

place, he wiD find big colonies of timber mafia or mining 

mafia. but I have not ever seen a big house of a tribal 
penIOn. who often face allegations of felling the forests. I 

have participated in very big conferences of Forest 

Department. where Tribal people are presented a case 
study. but they are never given opportunity to present their 
\~ews in these workshops. The person who lives in Ioresta 
and whose livelihood depends on foreslS is presented as 
a puppet. It Is very unfortunate that since when the Act 
related to it has been brought. it has been said in every 
Act, every Policy that first of all righlS of tribal people or 
other forest dwellers would be recognised. and would be 
put in writing. then other tasks would be taken up but this 
never happened. In 1951-52. when India was integrated 
with efforts of Sardar Patel. some princely statea willingly 
merged with India. some were forced to merge with the 
help of Indian Army and at that time forest cover available 
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was given a definition, and the forest dwellers were 
relegated to the poeition of non-entlty. Under the policy 
formulated in 1950-51. on.thlrd area of the country had 
to be conserved as fOf8ld land. I would like to ask why 

on.third of land was treated as foreet? " forest land was 
only 18 or 20 per cent or 25 per cent. why It was extended 

by 7-8 per cent. what are basis on which the forest land 
was increased? It was the area which was Inhabited by 

these tribal and poor people who have no voice. The .... 
where influential Jamindars Of Raja-Maharajae Of big 

industrialists were living were not declared as foreet land. 
The ridge area in Delhi was conserved as forest area. But 
the Government never took cogniunce of such areas 
where big colonies in Delhi had come up. I would like to 

say that the issues of tribaIa and the forest land have 
always been treated in a manner whereby these inftuenllal 

people could get maximum benefit and these tribal people 

remained neglected. I would like to draw your attention 
towards a judgement. It is about Delhi. but I would request 

the entire House to pay atlention to this llatement. There 
is ridge area in Delhi. it is treated as forest land and Is 
considered as life line of Delhi. DDA had allotted aome 
land in ridge area to big contractors. The cue was filed 
in the court and you win be surpriled to Iiaten the 
judgement of the Supreme Court in this CMe. The Supreme 
Court 88y& about Delhi: 

[English) 

It says: 

"Had such parties inkling of an idea thai such 

clearances were not ~ined by DDA. they would not 

have Invested huge sums of money .... " 

[Translation) 

It means if rich and influential people violate the rule. 
they would have done it unIcnowingIy. but If a poor man. 
who does r'!)t have any resources. and II unaware of ruIeI 
and reguIaIiona Is a1waya held guilty. 

(EngliSh] 

It futther ays: 



481 Scheduled Tribes and Other 
Ttaditlonal FOINt Dwellers 

AGRAHAYANA 24, 1928 (SAKA) (Recognition of Forest Rights) 482 

". . . The stand that wherever .conatructions have been 
made unauthoriaedly demolition is the only option 
cannot apply to the present cases. . . . " 

[Translation} 

" forest land is acquired by Influential people, 
demolition win not be applied. 

IE"""} 
It further says: 

". . .more particularly, when they unlike, where some 
private individuals or private limited companies or 
firms being allowed to have made contraventions, are 
corpora.. bodies. and institutions. . ." 

It further says: 

". . .corporate bodies and institutions; and question of 
their having indulged in any malpractices In getting 
the approval or sanction, does not arise." 

When influential people occupy forest land, the Court terms 
it u a wrongful act, but we do not agree with the court's 
version. If tribaJs do so, they may be jailed. the poIice .. may 
torture them in any way it likes. The ma;onty of society in 
India has such a mindset and regretfully, we, too. are 
members of the said society. The Court pronounces such 
kind of judgement. The said Bill is intended to change such 
mindset of the people. We have listened many a logic thai 
the Government have evicted them from forest land. TribaJs 
are demanding only 2 percent area of forest land and not 

2 per cent land of the country. If 4-hectare land is provided 
to each family they won't be dependent upon anybody else. 
The tribaJ& do not migrate to Delhi or Mumbai, they want 
to live on forest land in their area. They want that they be 
granted their legitimate right. We should realize that some 
01 .. came to this country later than the tribala. We should 
never forget that they are original inhabitants. They are the 

real owners of this land. 

SHRI HARIHAR SWAIN (Aska) : Their party has been 
in power in Delhi for the last 7-8 years. How did he say 
that the NDA Govemment did it. . . .(lntemJptions) 
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SHRI SANDEEP DIKSHIT : That land belonged to DOA 
and DDA had allocated that . . .(Interruptions) DDA was 
under their Government. . . .(lnterruptions] 

MR. CHAIRMAN: Interruptions caused will not go on 
record. 

(Intenuptionsr 

MR. CHAIRMAN: Please do not argue, make your 
point. 

SHRI SANDEEP DIKSHIT : We would not have 
opposac:I. had their attention been good. •• • (lnterruptions) 

MR. CHAIRMAN : Please sit down. 

SHRI SANDEEP DIKSHIT : It is the same BJp, which 
aHots land to large corporate houses ... . (Interruptions) 

MR. CHAIRMAN : Nothing will go on record.· 

THE MINISTER OF STATE OF THE MINISTRY OF NEW 
AND RENEWABLE ENERGY (SHRI VILAS MUTTEMWAR) : 
He is reading out the court's verdict. . . .(Interruptions) 

MR. CHAIRMAN : You are a Minister. why are you 
speaking while standing? 

(Interruptions) 

MR. CHAIRMAN : His speech is not going on record. 
Why are you making noise? 

(Interruptions) 

MR. CHAIRMAN: Nothing will go on record, especially 
anything spoken by the Ministers .. 

(Interruptions)" 

MR. CHAIRMAN : The speech of hon. Members who 
are spaaking without permission from the Chair will not 

go on record. 
(Interruptions)" 

SHRI SANDEEP DIKSHIT : I just want to say that he 
should have the patience to hear me. I mentioned about 

eNot recorded. 
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DOA and read out the Courts' venIcl Actually, guilty 

COIIIICious is always suspicious; I made no mention of NDA. 
... (~) 

MR. CHAIRMAN : He did not hear you property. 

(Interruptions) 

SHRI SANDEEP DIKSHIT : He mistook DDA for 
NDA. 

MR. CHAIRMAN : Dikahilji, you stop cross-talks and 
finish your apeech. 

SHRI SANDEEP DIKSHIT : Apart from the logic, I have 
placed. would like to say one more thing. I would like to 

quote a newspaper report reflecting the way the said Bin 
is being opposed. It has been reported by a leading 
newspaper of Delhi. It states, 

{English] 

"However, quick calculations indicate the amount of 

land that would be giYen away, if the BiI becomes a 
law.· 

{Translation] 

It is about this BiU. 

[English] 

• About 20 per cent of !ncia's lands are 68 million 

hectares of forest land. Eight per cent of its population 

is Tribal. H each famify ends up claiming two-and-. 
half hectares, it addea to SO million hectares.· 

{Translation] 

It is totally untrue. It is a matter of 13 million hectares 
of land. Newspapers and environmentalist lobby is 
spreading rumour that Iakhs and crores of hectares of land 
wiR be allocated to tribaJs. They say that not tribals, but 
land mafia wiD take hold of said forest land. . . . 

(/nltHnJptions) 

SHRI JUAl CRAM : Mr. ChaIrman, Sir, I would like to 

say something. 

MR. CHAIRMAN : He has already epoken, he Ie not 

hinting at the eubject. Whatever·You speak. wDl not go on 

record. 
(Interruptions)" 

SHRt SANOEEP DIKSHIT : The BII he is talking about 

should be brought and I would aupport that. That BIIIhouId 
definitely be brought and I would aupport that There Is no 

hitch in it. I am uIcIng them to support the Bill and that 
the trlbals should be allotted DDA land in DelhI. I would 

welcome It. 

MR. CHAIRMAN: There is no harm In supporting 

something which Is not going to materialize. 

SHRI SANDEEP DlKSHIT : I would like to say one 

more thing. Now, the ownership of about 13 nWIJion 
hectares land is proposed to be transfemId to the tribaIa, 
whefau. as per the Governme"t recordI. since 1980, 10 

miIJion hecta,.,. of said fof88t land has a... diverted by 

the forest officials tor mining or other InduetriaI purpous. 
It means we are finding it very difficult to recognise their 
right to ownership of foreat land, Whereas, we are of the 
opinion that they have the right on forest land since 1927, 
but approximatety 10 million hectares of land has been 
diverted to mining contractors or the industries. I would say 

two things regarding the manner in which forest officials 
implement certain rules. It has been said repeatecly and 

the Ministry of Environment during the hearing on 
Godvarman case stated that whenever the Ministry has 
asked to recognize the right of triabIs and forest dwellers 
on said land, some of the States do not foRow the 

directions of the Ministry. But the States like M.P., Orissa· 
and Maharaahtra have certainly taken some ItepS in this 

direction. But when it comes to eviction, the Inspector 

General of Foret1t8 issues a brief circular that· those who 
have settled there be evicted and then aU of them are 

evicted forcefully. I am telling you a very Interesting fact. 
The MInistry of Environment and Foresta In year 2000 
stated that the department of Forests Is not permitted to 
remove the dead wood from forests. The wood which lies 

there cannot be lifted by ihe department of 'ores .. but they 

"Not recorded. 
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cnw the InferelICe that lifting of any minor fonIst produce 

IneIpectiYe of whoeoever collects it Is prohlbltad. When-
ever there comes • Government order the department of 
forMta IwiIt It according to their sweet wID but when there 
Is IOIMIhing regarding their rigtU, I have never Men 

anyone from the forest department or any Wild Lifer 
ahowIng any concern for their rights regarding land and 
other thingI. 

Mr. ChaIrman, SIr, even now I say that the day It Is 
impIImenIed, three, five or seven yea .. down the line, you 
will find that nat only Indian tor.ta having quaIItiee In 
abundance wID improve but the animaia whom we 
apprehend nearing extinction might also return to foreets 
of the country through the protective effol1a of these very 
trtbaIa. I appreciate the efforts of hon. Mini8ter that he has 

taken such an important step. I know with how much 
dIfIicuIIy you h.... introduced this Bill. You must keep in 
mind two or thrae points and incOrporate this amendment 
in the praeent Act. Further more, you have given an 
expanded definition of NTFP and somewhere in the BIll 
you have prohibited picking up of email panthers, 
cucumber •. fiIh etc. I request you to leave that amendment 
and maintain etaluI-quo. SecondlY, I would like to refer to 
ehitting 01 "jhoom' cultivation. It II conmon in the entire 
CentraJ Ea8tern RegIon thai they live in vUlage for quite 
IOIMIime and after one or two years they retum there. 
Shifting cultivation has been omitted. Kindly, do not omit 
It. Otherwlee, It would be • great injustice to the people. 

15.00 hr.. 

A little reference h .. been made regarding transport.· 
Hon'ble Minlater, Sir. The moment you remove the trensport 
from the Bill, the Foreat Guard who is perhaps the ~t 

oppreuive officer in Indi., who is the greatest symbol of 
oppression in India will detain and harass any tribal 
~ or forest dweller who will be pusing through his 
side carrying any amaH bundle on one's he.d. I would like 

to request you to change the definition of transport. Kindly 
delete non-mechaniIed transport .nd smaD or large 

vehicles. Please do permit a Tribal if he wants to transpOrt 

someIhing packed in a bundle on hie head or on his 

bullock cart. 
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In addition to it, I would like to request you to retain 
the Section E{i) to (v) of the Clause 5 which you have 
proposed to delete .. it is quite essential for the BilI·1 
am very thankful to you for giving me an opportunity to 
apeak. 

MR. CHAIRMAN: Shri Kaiia.1h Baith. - not present. 

[Engn.hJ 

Dr.· Babu Reo Mediyam to speak now. 

DR. BABU RAO MEDIYAM (Bhadrachalam) : Thank 
you. Mr. Chairman for giving me the opportunity. At. the 
outset I want to congratulate the hon. Minister of Tribal· 
Affaire Shri P.R. Kyndiah and the Chairma!, of the Joint 
CommIttee Shri V. Kiahore Chandra Deo because these 
two elder Members of this House are bringing this 
historical BiD to protect the rights of the tribal people. I 
weJcorne this Bill and I support this wholeheartedly. 

In this Bin, in the Statement of Objects and Reuons 

it • said that the tribala and the forests are inseparable. 

It II a fact .. As hiatory goes, in our country the ancient 
people were tribaIs. They were mainly in the Central India 
- Rajasthan, Gujarat, Madhya Pradesh, Chhattl8garh, 
Andhra Pradesh and Orissa. These are the thickly tribal 
populated States. There are about 705 sects of the tribaJ 
people and about ten crore of tribal peopJe are there in 
our country. Their livelihood mainly depends on the forests. 
The forests and the tribal people, in a symbiotic 

relationship, are living for centuries together in the forests. 
But the laws that were enforced, the laws made before· 
Independence by the Britishers like the Forest Act of 1927 

or the Acts made after the Independence also, want to 
separate and avoid the livelihood of the tribal people. 

The forest conservation is the prime duty of the Forest 
Department. But our practice in the past 50 or 60 years 
of Independence shows that the Forest Department is the 
major department which il adding to the destruction and 
dilution of the fore8ts. Moreover, nowadays some environ-
mentalists and soma peopJe .re blaming the tribals for 
their shifting cultivation, as though the shifting cultivation 
is the cause for the destruc:tion and dilution of the thick 
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forests. It is not the fact. The drought and less raine a~ 

all as a result of the division of the rain-catching forests. 

What happens in the shifting cultivation? The shifting 
cultivation is an ancient practice of the pre-agricultural 

groups of the tribal people. In the shifting cultivation, what 

they do is they do not fell the big trees. They do not use 
any seesaw or any tools that would destroy the forests. 

They only use some minor tools and they would just clear 

the bushes and they will sow some seeds thefe and they 
would get their livelihood. 

By doing so, they can earn livelihood for about three 

to four months only in a year. The proceeds of shifting 

cultivation are not sufficient to lead one tribal family. Their 
life mainly depends on shifting cultivation. Hence, in this 

BiR, in Chapter on Rights, I want shifting cultivators to be 

included as the benefICiaries so that they can get the 

benefits of this Bill. Shifting cultivators, as the name goes, 
are shifting cultivation from one place to another. For one 
or two years, they are able to grow something in that area 
and after three years, they will shift to the other place. At 
the new place, they wit clear the btSlea, sow aomething 
and get some benefit from produce. They will not feR any 
big tree or rain-fed forest. So, their living depends on the 
shifting cultivation. We must recognise shifting cultivators 
and shifting cultivation as a tool 01 their livelihood. 
Therefore, in this Bill, I want the shifting cullivatora to be 

included. 

let us look at shifting cultivation vis a vis destruction 
of the forest. H we go into a deep forest and see a forest 

viRage or a revenue village in the erstwhile agertey areas 

or the scheduled areas, we find normal tribal family living 
there. We do not find any chair to sit on in their houses. 

We will not find any cot to sleep on. He sIeepe on the floor. 
He will not have any furniture in his house. Such is the 

miserable situation of the tribal people residing in the 

midcIIe 01 the forest. If they want to make use of forest' and 

exploit the forest, they can make use of forest and reserved 

forest for their pet'8Ofl8I use, but they do not do it. This has 
~ occurring for centuries, but degradation of forest is 
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occurring because of the holding that is prompted by the 
Forest Department. 

I want to suggest a few more things in regard to this 
Bill. Clause. 2(c) at page 2 defines 'forest dwelling 
Scheduled Tribes'. It says 'who primarily reside in or In 

close proximity of forests'. I want to add 'in close proximity' 
here. At page 3, it is said 'omit fuel wood and the like, 

stones, slates and builders and products from water 
bo<Ies, including fish. weeda. . .' It would say. not to omit 

them, but to add them to the minor produce. At page 8, 
in cIauH 6(1). please add after 'a I'88OIutIon to that effect', 

the words 'the list of the landhoidera to be beneficiaries 

under this Ad. 

lastly, Gram Sabha should be given the full and final 

authority to decide the beneficiaries under this Act. At the 

Committee's level, I want adequate representation of the . 

Gram Sabha. So, I would suggest those people to be 

included in the various levels of the committees that are 

going to be formed under this Act. 

SHRI KAllASH BAITHA (Bagaha) : Mr. ChaIrman, Str, 
I have got the opportunity to apeak In the House for 1M 

second time. It is surprising that attention has been paid 

to 1he hardships faced by the people IMng at the lowest 

rung of the society who live in jungIee today, after 80 many 
years of freedom. I support the Bill which has been 

introduced by the· hon. Minister and the Partlamentafy 
Committee for taking up an the problema being faced by 
the tribal communitles. 

Mr. Chairman, Sir. besides he tribal people non-trlbals 
also Dve in jungles who have protected the forests till now. 
Despite all this, they do not get any benefit after so many 

years of Independertee. Wood Is supplied outside the 
forests from proniinent places but the tribal peopJe are not 

able to get wood even to make furniture to give it as a 
gift to their daughter on the occasion of their marriage. 

Forest is the only source of their livelihood. 

Mr. Chairman, Sir, the right enjoyed by the trIbIII 
people In the tiger project has been taken away· from them 
in the West Champaran - the placeueoclated wIIh the 

Satyagraha activities of Gandhiji - In Bihar. Apart from It, 
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the tribaIa have also been deprived of their Ovetihood 
which they used to eam by making plates from forest 
leaves arid by selling dead wood collected from the 

jungles. Now trlbals have been implicated In thousands of 
f .... court cases.,Officers do ,not attend court on the date 

of hearing but the tribals go there and retum. It is a great 
problem. 

Mr. Chrirrnan, Sir, there are lakhs of acres of land in 
jungle having no forest on It. Tribale uaecI to cultivate land 
traditionally but they are made to give up land after the 
arrival of forest officers. If some tribals appear those forest 
officers, they are allowed to continue with their cultivation 
on that very land. The forests lying aJongwith the Nepal 
border where tribals are living, can be divided into four 
parts. These people are participating in the Maoist activities 
for being deprived of land. Some tribals are also migrating 
from there. Therefore, the danger of Maoist activities is 
looming large on our border. Even thousands of people 
are wandering in search of livelihood in Punjab, Haryana 
and other parts of the country. The whole of the forest area 
is destroyed due to the nexus between the forest officials 
and the Maoists. The people who protected forests are 
facing starvation. 

Mr. Chairman, Sir, I would like to thank the hon. 

Minister that he has taken care of the lower strata of the 
society and brought in thia Bill which I support wh0le-
heartedly. I also appreciate the reconvnendations made by 
the Joint Parliamentary Committee. The tribal people who 
picked up the fire wood have been implicated in. court 
cues. They are lighting court cases by selling their cattle. 
They should be acquitted of these cases. The Government 
is vigilant towards the weaker sections of the society. I 
whole-heartedly congratulate the Govemment for this and 

I support this Bill. 

[English} 

SHRI R. PRABHU (Nilgiris) : I thank you Mr. Chairman 
for giving me this opportunity a little 'OUt of tum. I wUI try 
to be very pointed and not make an elaborate speech. 

The Govemment shoUld be congratulated fOr bringing 
this Forest Rights Bill because this is one of the few Bills 

BiN,2006 

which the whole House is supporting even though we have 

divergent political views. In different parts of our country, 
which is such a large 'country, in different States maybe 
even the same State, sometimes certain Tribes and certain 
communities are referred to and classified as Scheduled 
Tribes and others who have the same background are not 
classified as Scheduled Tribes. That is why the Government 
has brought this amendment saying that the traditional 
forest dwellers are also included in this Bill. 

I am going into the background. This BIll was 
introducecl last year in December and was referred to .a· 
Joint Parliamentary Committee under the Chairmanship of 
my friend from Andhra Pradesh, Shri Kisho,. 080. I must 

say, Sir, I was clo&ely involved with the delibel'ation8 

because people from my constituency came and gave 
evidence and gave a lot of records to bring the other foIest 
dwellers, especially Scheduled Castes and other very-very 
poorpeopie into the ambit of this Bill. 

I am coming straight to the point. In this amendment, 
under SI. No.7, it has been said that other traditional forest 
dwellers means any member or community who has at 
least for three generations prior to the 13th day of 
December, 2005 resided in that particular area. It goes on 
to say and define a generation as 25 years. I have heard 
generations being defined as ten or fifteen years, but if 
they are going to bring a new definition to generation and 
make it 25 years and say three generations then we are 
going 75 years behind 2005, which is pre-Independence. 
How can we sit here and legislate on something that was 
done pre-Independence? Honestly I ~nk It is a typ0-

graphical error. I would request the Minister to please go 
through it again. If it is ~ typograptlical error, it is very easy 
to change. Please apply mind and try to define generation 
as 10 or 15 years, which is a more reasonable definition. 
So, we would not go beyond Independence. 

In my constituency,which is representative In the 
whole of India In similar situations, we had two problems. 
One was the thing called Janmam land, which was owned 
by 1he Maharajas of Nitambur, which belong to Kerala 
under the Malabar Tenance Act. They nearty owned 1 lakh 
hectMts of forest ..... In 1869, the Government of Tamil 
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Nadu and the Govemment of Kerata aimuItaneoUIIy 

paued legisllllion eboIishing the Janmam Act. So, theM 
lands went tIan8ferr8d to the Govemment. Kerala clrec:tIy 
transramtd the land to Forest Department but In Tamil Nadu 
there was a confusion and some lands went nnefen'ed 
to the Revenue Department and some to the t=ore.t 
Department. Before this Act came In 1968 there went a 
101 of forest dweIIef's already in this land, some were 
...... who had been given land by the kingdom .. a 
lease to etay there and gRJW their produce. Some people 
who .... working for theee royal families for genetaIioI_ 

.... given .... 80It of lend to carry on 1heir livelihood. 
AIt8t 1888, this became a big problem In Tamil Nadu, .... 
.. II this • torest lad, AMIfIU8 land or what. In 1881 .... 
_ • p8IiIion in the SupMme Court and the SupNme 

Court gave cIrectioI. that .. thIa land coming under 
Janmam Act. which has been aboIiIhed, ia deIined .. 
Section 17 and an theae people IhouId make application 
to the State Government and the State GovemmenIIhouid 
go into aI theee appIication8 and decide that if they are 
there for two or three generations they should be given 
poIIM. 111 now, various State GcMNnmentII hIM come 
and gone but nothing hal Mppened. ThiI BiI, .. It Ie 
paued today, will give righI8 to an theM people; the 
Scheduled Tribes, the people who are worM than .. 
Scheduled TrtJes, Scheduled Castes and very poor 
people. 

Sir, anoIher problem which came up was that In IixtJes 
there .... Green RevolutIon in our country. So, ..,. 
went a 101 of waste land .,.. and oIher grazing .,.. 

which were not connected with the forest or revenue but 
went just waste lands. The 1tdivaM, Scheduled Castes, 
Scheduled Trbts and oIhera were brought to theM IandI 
and were told to grow more food. They went encouraged. 
Now theae poor people have worked in that land, grown 
food and crops and suddenly they are 88ked to get out 

by the FontM Department. When Mr. Dibhit was apNking, 
he was saying that the rich people who have occupied 

the foretda have not been .... out. Only the poor people 
are being eent out. Thia Ie a fact which we all have to 

accept. Not only that, IftOIher problem ..... Ie Ihat ... 
IIndI which were juIt ..... Md grazing IandI .... 
wrongly cI.1iIIId by the Stale GcMrntMnt of Tamil Nadu 
in 1870 .. foNIt land. So, .. have been fighting • big 
bailie uytng .... you have wrongly clll.1Ied It. So, .... 
look into It. So, ...... officM juIt come.Md _ do nat 
go Into the grow1d. They juet lit in the GueIt holM Md 
try to c:IuaIfy It. 

SIr, one IhIng Ie common to .. In IncIa even 1tIouF 
.. look different, behave cIIIIerent Md .. cIIfereIlt. But 
the ofIictaIa of the ForeM DepMmn are very nuty .. owt 
the counIry. They behave .. • they are • law unto 

themIeIvM and nat under the State GovemmInt or the 
CentNI Govemmenl Sir, If you ... me I would juIt die 
an eumpIe wIIhout tUing IIfY name 10 what .dInt they. 
miIbehIM. As you know, beca1_ of ow han. MIniIter of 
Rur.a Development, .. have got DIItrict Rural Deve1op-
ment CommItIeea all over the counIry and I have the 
privilege of being the Chairman of two CommitIeee. When 
I had rneeIiIlgI, I found that .... Fcnet ofIidaII never 
&.eel to come to theM meetingI. So, .. InIiIIed and IIIid 
1haI .. would paM ~ againIt ..... they do nat 
come. So, ultimately thtY came In the .... fIWIIing. But I 
cId nat know they ... there. The elected ,..,... ........ 
of the people, the MLA .. aIIO 1M DIIIrIct Panc:hapI 
0IaIrrnan had some poInIa to make about the knit IandI 
In nnI ..... being wrongly cIa,tIIIed ..... the Fcnet 
DepaItment Ie evicIIng people IqMoperty .... that. So, 
thia men doee not My anything In ... meeIIng. doea nat 
tel anyIhIng to me or the DIIIrIct CoIIectar ..... .,.... • IMler 
to the COII1)8IenI authortly appoinIIId under ... Supreme 
Court saying that the ChaInnan and ... DIItrict Collector. 
have miIbehaved and ev.rybody In the meeting miIbe- . 
haved and lei me live with dignity. Thia ofticer Ie only 28 
yeara old and he hal occupied hie first poeition. But .... 
Ie the way he Ie behaving. So, you can Imagine what kind 
of behaviour theM offIcera do with ... ...... foreet 
dweIIera. So, Ihia c:ornprehen8ive BiI which hili been 
brought today Ie a great boon for·... tore.t dweIIera be 
they Schedule ea.t., Schedule Trtt., ...... or 
whalewer. 
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ThI8 • the meaning of over all developnwant. Right 
from PMditifa days when we got Independence, we have 
been aaVing that there ahould be over aU development in 

the country. But unleaa our viIIagera, trlbala and poor 
people are lifted up by other people of the 8OCieIy, Ihia 
country can never develop. We are talking about the 
growth rate of 8.7 per cent. Do you think that there • a 
growth at 8.7 per cent in rural _1 It • not. They are 
taIcing about the growth in urban areaa. So, if you average 
It out. It may not be B.7 per cent. So, we ahouId aim at 

Ieut for a growth of 5 to 8 per cent In rural ..... So, 
thIa Ia a great atep In that direction and we wII s;ve .... 
people their right to live with dignity and honour and carry 
on their small livelihood 80 that they can make two enda 

meet. 

I congratulate the Government, eapecially Madam 
Sonia Gandhi who took a very great intareat to include 
other foreat dweIIera also. I also congratulate our Prime 
Miniater, Dr. Manmohan Singh. I support this Bill wh0le-
heartedly. 

[Translation} 

SHRI RAVI PRAKASH VERMA (Khen") : Mr. Speaker, 
Sir, I am grateful to you that you have given me an 
opportunity to putforth my point on a very important Bill. 
Really, the hon. Minister deaerwa congratula~ for 
Introducing this BiD In ~ House. He • taken a very 
Important step. It ia abeoIutely true, as has been aaid, that 

it .' an endevour to cover those under the aaid Bill that 
haven' been covered earlier to take them on the path of 
progress. Our hon. Membera have said that the way they 

were managing the junglea reflects that they had a british 
mindset. Consequently, the people trapped in the jungles 
were facing a lot of difficulties. It is a correction of a 
historical error and the fact is that the country had to pay 

a lot for the way of working of the forest officials and their 
insensitivity. The, forest offIcera exploited and filed cases 
against the people of tribal community to the extent that 
there is a feeling of resentment among the public and 
whenever in the North-East and other parts of the country 
and across the border, wherever people have been 
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auppreued, the youth have taken to the arms and in my 
view, the tribal people also have taken to the wrong path 
and at present the Govemment ia concemed as to how 

they could be brought back to the mainstream. Here, I 

would also like to specially reiterate that as my COIIeagwa 

have earlier said that if we want to bring forward our 
comrades of all tribal communities who have been with 
us in freedom movement and participated in country's 
freedom struggle, If we want to bring them to the 
malnslream, action should be taken to legally withdraw the 
cues filed against them and withdraw the proaecution 
against them. 

I wouldn, like to apeak for long, I'd just like to putforth 

~ points on some Issues. M my coIeaguea were earlier' 
telling that when the zamindari system W88 done away 
with, the Govemment of India was wortdng under the 
pressure that we have to transform 25 per cent to 30 per 
cent or one third of land Into junglee, therefore, when the 
zamlndari system was abolished, rnany-a-peasant couId't 
even know 88 to when the action under section four and 
five was taken as ai80 under I8Ction 20 that pertains to 
final acquisition. All those lands were transformed into 
jungles. But people are farming there even now. Thoee 
residents who had been living on those lands for 10Q or 
150 yea,., are farming there. There are no jungles there. 
I brought to the notice of the Union Govemment a number 
of cases in thia regard, an appeal was also made to the 
H.E. President. but In vain. It aU couldn't deliver anyllq. 
A lot of tension remained hovering in those a...... Only 
in my district, Lakhimpur, there are 24 villages. having a 
populace of at least 25 thousand. They are farming there. 
Thoee lands are notified as forest lands and the foresI 

officials accompanied with a large number of policemen 
take action for eviction troni time to time and oust them. 

As it is a fact, the action of eviction is initialed, but it is 
stopped for unknown reasons. People are aliD staying 
there. We can well understand how much corruption ia 
prevailing and flourishing there and how the public are 
being exploited. 

Tribala have been very weak, their 8IIIucation' level 88 . 

weD .. their level of progress is retarded. Certainly. the 
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fDrMt ofticials have also been the YictirnI of great 
exploitation. I am pleased to see that the fontat gram 
I8bhaa are being accorded the stalus of panchayata and 
certainly. the mo8t if11)Ortant thing in it is that not only the 
1riba1a but the other people like people of downtlodden 

castes or backward castes and also the other caaIeI who 
are also living among the tribaI8 and have become • part 
of their syatem and have also been given same rights. It 
is • good thing and certainly • step to bring the people 
to the mainstraam who were left behind thoee who have 
rn8rried to tribal boys-girts and developed relations wilt! 

them. A good system to ~ the ICherMe of 

Panchayat-throughPanchayat has come up and I hope 

that Ihent'I be an improvem."t in the social statui, hunaI 
development lncIcators. education level. eqIIoyment level 
and level of heaIIh sefVices of these forest dwellers .., the 
days to come ... . (lntemJptjons) I wi8 conclude very soon. 
There are some issues related to my p8ItiamenIary 
constiluency which I would ike to raise. All Ihoee __ 

would be supported by this law. I would especially .. to 

say one thmg that there are nearly 134 vmagea In my 
partiamentary constituency which are near to the DucIwa 
National Parte or within the jungle Mar the KherI North 
DiYiIion and the South DiviIIion of the depattment of 

toAIeIs. AI theN villages are forest YiIIagea. The fad .. thai 
a IiIuaIion of clash has devetoped due to the ways of 
WOI'Idng of the 'forest oIIIcera and officials. I had writIen 
about it to the Government 8110 and'I told .. the COIICemed 
ofticera and ofticiaII that electric fencing IhouId be 
inItaIIed between the jungle and the vtIIegea. There .. 
nearly 134 vIIages. If this had been done there. the 
situation of cIuh could hM!,e' been averted. I hope that this 

wII provide an opportunity to r1Iiae the standard of living 
of the fore8t dweIIena through the Panchayati Raj and we 
would be IIbIe to do this work soon. 

I would like to say somettq about unclUIIry. 
,Wherever there are wild life sanctuaries, the human beingI 
living therein have been given the lowest piece. Same is 
the cae willi Tiger 0ucIMe National Park Project In my 
constiluency whereM the fact II that our trbd communitieI 
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are a very SIgnIIIcant part of the Eco ayatem.They ,.,.,., 
started reeicIng there only recently, rather they\w been 
residing .... tor centurIee. Certainly, they have not caUI8d 
any henn to It. It hM been repeatedly .. Id and I uncienIWId 
that this iIIue has already been raised that the people 
dedng In foreIt produce have caused this henn. When 
lions ... dying In • sanctuary, It was not 10 becaUM 

people ... Idling them there, rather one Sanaar Chand 
from DelhI was behind theee kilHnga. He was Idling them. 

We IhouId pay attention towards It. In my conatituency, 

there .... GrMI Sabha caRed 1UI'ma • .,.... of Thana 
comn'U1Ity lived' therein. Actton was taken to 0UIt them 

from ..... even after • period of 20-25 yeara. they haw 
...., been provided any IheIIera nor have they been 

rehabilitated. But now. preparations are on to uproot IMm. 

I think this Whole Iituation would entirely b8 taken cant, 

of in the new law that has come in place. If the r8IIdents 

of that .... are to be ousted and rehabilitated somewhere 

elM. firat there ~ be proper arrangeme"t of 
accommodation and land for them. Only then any provIeion 

to oust them therefrom should be made. 

Sir, I would like to say something about the to,. 
ofticera. The fore8t ofticera have had In the put aIIo a very 
cIoee relation wilt! the tribal communItieI I8IidIng Ihent, 

and It would continue in future also. In view of their dIlude 
and wap of working, I feel that you have to maM • 
epeciaI cadre making them I'fICn ..,..aM to formuIaIe 
developmental ec:hemM keeping In view the IpirIt of the 
new law called 8i0-0iverlity Act and the honouring our 
forest dweIIera. I would like to urge the FONM ManIgement 
System or the affiliated aUIhorttIeI 'exleting therein to be 
very MIWitive to take care of baeic: ..... and pcovIde 
human beingI the right to digllifted life • per the 'Right, 
to live wilt! DIgnity' mentioned in the ConetiIution. 

I W8Icome and support you for Inboducing thlI 
Bill. 

(EnglJ8hJ 

SHAI KlREN RUW (AnnIchaI Weet) : Sir. I rile to 

8upporI this JWtorlc ~ of legI8Iation. namely, the 
Scheduled Tribee and Other Traditional r:or.st DwIlIera.BII~ 
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But I am wondering where to start from because at the 
last hour, many amendments have been brought In. Hence 
1 am very confused. For the last two years, we have been 
part and parcel of the whole debate and discus8Ion 88 to 

what should be the shlpe of the Bill, the nature and kind 
of the Bill. But suddenly, around 1 p.m. when these 
amendments were brought in, I was very confused and I 
fail to understand some sections. It is totally a somersault 
done at the last moment. But I congratulate the hon. 

MJn~ because due to his efforts this Bill has finally come 
up and seen the HgIlt of the day. Personally also, I respect 

the han. Minister and I congratulate him for bringing up 

this Bin before this House. 

[Translation] 

A lot of things have been enumerated in this Bill. I 

would like to raise such issues that are required to be 

touched upon. Some of the Members spoke about Gujarat 

and some other States. I would Hke to convey to Shri 

Madhusudan Mistry that when he visualizes Gujarat, his 

point of view is right and when he takes North-Eastem 

States into account, he will have to look at them from a 

different view point 88 the situation there is entirely 

different. The forests, topography, land and environment 

vary from place to place. That's why the laws should be 

framed keeping in view the interests of the people from 
. these areas. There is approximately 10 crOre tribal 
population in our country. The introduction of this Bill after 
Independence has come as a great boon for their 8UIVivaI. 
I think that this BiD will bring historic benefits for them. It 

has been said at various places that the tribaIs are 

encroachers. The han. Minister has said in the Statement 

of Aims and Objectives of this Bill that, 

[English] 

tribaIs and the forests are not separable. 

[Translation] 

I accept the fact that none but the trlbals better know how 
to preserve the forests. Only tribe.. know it best as they 

dweD in and grow with forest. So, when they are called 

encroachers, they are in fact misconstrued by the people. 

Bin, 2006 

The rights vested in them should be dovetailed with the 

provisions of responsibility as well. I would like to convey 

this thing clearly to this House that even the tribals have 

become avaricious. Such people have emerged even from . 

amongst the tribaIs that are bent upon destroying the forest 

for earning and accumulating money. So the provisions for 

checking the abuse and misuse of such rights should also 

be incorporated in this Bill. As far as north-eastem region 

is concemed, they should fix a deadline for the recognition 

of their forest rights. While taking decisions in this respect, 

a big threat emanating from the illegal infiltration of 

Bangladesh migrants in north-eastem regions, particularly 

into Assam should also be kept in view. If we continue to 

allow such relaxations, undoubtedly it will substantially be 

enjoyed by the illegal Bangladeshi migrants, which will 

ultimately jeopardize even the security of the country. The 

path we used to pa88 through during our childhood was 

quite unoccupied. We could sit and have our meal easily 

at any place there. Today the same place has been fully 

occupied. Who are these occupiers? They are not our 

neighbours. Most of them are illegal Bangladeshi migrants .. 

These things must be taken into account while framing the 

laws. 

Hon. Minister, you are from a North-Eastern State and 
hence it need not be explained elaborately to you. I think 
that you realise it. There is much confusion in the core 
..... which you have mentioned. I would like to cite an 

example. Once opon a time a forest was declared reserved 

in Arunachal Pradesh by the then British Raj. Before, there 

was no 8UCh demarcation line there. It is said that complete 

forest area has been declared as 'reserwd'. The people 

who reside there have no right. In spite of the constitution 

of Panchayat there, it is said that land will not be allocated 
to it because this is a reserved forest area. At some point 

of time, there a negotiation be made between the Ministry 

of Environment and Forests and the Ministry of Tribal Affairs 

and detennine 88 to which should be the reserve forest 

area. We did not concur with its recognition as a reserve 

forest area. During the English regime, it was suo mottu 

declared reserved. We are forced to abide by it. It should 

be redefined. Han. Minister, please keep this aspect in your 
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mind while framing laws. As; I said that the resourcea 
available in the tribal areas are beneficial for the country. 

(English] 

The country has enriched itself bee... of the 
resources protected by the tribaIs. 

(T18IISIaIion] 

The IribaIs have done a tremendous job for the 
country. They should be provided a relief and rehabilitation 
by way of a reseIIIemant package In the event of their 

evacuation for any big project in that tribal ..... 
.. . (lntenupIions). Hon. MinIster, how many Members from 
our party are yet to speak? 

MR. CHAIRMAN : Sir more Member from your party 

are yet to speak. 

(Interruptions) 

MR. CHAIRMAN : Please take care of time ..,. 

SHRI KIREN RUUU : While I am aware of time 

reatJic:tion&, relief and rehabilitation should be provided to 
the IribaIs affected by this project but there is no mention 
of it in this Bin. This wiD event further confusion, 10 it should 
be made clear right now. If you enforce it, it cannot be 

ignorad as 50 per cent hydro:,power generation cepaciIy 

of tndIa exist in my State. Ma;of share of the lou Ia to be 
bome by us. We are happy with the Introduction of the SiI. 
We are ready for it. We are not against the project. The 
land of trI)aIs who reside in the Yillagel and 8UItain on 
the cultivation, their land wiD be acquired for that project. 

This aspect should also be taken care of. 

Mr. Chairman, Sir, you are well aware of the N0rth-
Eastern region and hence I believe that having some 

empathy with me you will allow me to speak two or three 
minutes more. This BiD provides for shift cultivation. In the 
North-Eastem region nothing .... but the shifting 
cultivation is prevalent. It is the moet common cultivation 

practice in this region. Our colleagues have also touched 
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upon thia aspect. Han. Minister should take care of theIe 
things .. he himMIf Ia from Meghalaya, he knowII about 
it. I am happy that the gram Sabha has been accorded 
much importance In the committee constituted for this 
purpoee. He has also said that the deci8ion of the diatrict 
level committ .. will be final and binding. Now my question 
is who wiN be the head of the Committee. Gram Sabha 
COIMS up from that very land. But its deci8ion will not 
assume .. much .rtanoe .. that of the District Level 
Committee iInd Sub-DiYiaionaI Committee and State Level 
Committee and 8bove aI the deciIion of the DiIIrict Level 
Cotml1IIee will be final. That'. why I want to say that the 
aforesaid committee should beIIer he headed by a public 
repreeentative, rather than a bureaucrat; otherwise they wiD 
not be able to protect the Interaat of the people. Beaidea, 

in the amendment propoeed enumerated at the page 7 and 
line 28, the sealing of four hectare land has been 
mentiolled. I think it Is too .... to be sufficient. Four hectare 
land Is too .... to be aufficient for us. We cannot do 
anything In thia in8uIficient land. Four hectare A land will 
not auIIice the way we lead our life .. this is a hilly area. 
I urge you to rethink and change It accordingly. 

• At last, .. I said earler, I would like to conclude my 
speech by combilling aB those things forests, IandI and 
tribaIa are ineeparabIe. As I aeid eartier that the tribaI8 
them8Ieves are rIIiaing the forwta. At some places people 
do hunting on a large 8C8Ie ••• . (""*"'PIJonS) I have 
differellces with my colleagues sitting beside me becaI_ 
they do hunting very much. . . .-

I oppoee it. I am a peace loving penIon. I do not do 
IO ••• .(/~) 

MR. CHAIRMAN : Do not record it. It would not go on 
record ..• . (/~) 

SHRI KlREN RUUU ; They would have eo obey 

whether you have said. I want to tell the mIniater that 
hunting would have to ce .... We wID remain happy if there 
are jungles. There would be no purpoee of our Hie I .... 
are no jungles. 

-Not recorded. 



501 Scheduled Tribes and Other 
Traditional Forest Dwellers 

AGRAHA YANA 24, 1928 (SAKA) (Recognition of Forest Rights) 502 

SHRI MOHO. TAHIR (Sultanpur) : Mr. Chairman, Sir, I 

and . our party, 8ahujan Samej Party support the BiD 
introduced by Shri P.R. Kyndiah. It has been done after 59 

years of independence, It should have been done long 

before. Through you, would like to thank the hon. Minister 

and strongly support this Bill. 

The nomads lead their lives like Banjaras. An effort 

".. been made in the BiB to protect their rights. We are 

very happy with this Bill that their lives will be better and 

their chHdren will not remain deprived of education who 
have so far been deprived of education. They will now get 

medical facilities. By now their children used to be victim8 
of malnutrition, diseases spread among them. They did not 

get immunization and did not get medical facilities. They 

will not experience Injustice through this BID which has 

been brought by the effort of hon. Minister. Now they wiD 
get water and electricity and all the schemes win reach 

to them and 80 they wiD be benefited. Justice should be 
given to them If you w."t to bring them into the 

mainstream, otherwise the development of the country 
would be impossible if we ignore their large population 

living in the country. We have seen In Uttar Pradesh and 

ita neighbouring State Uttarakhand that these people loiter 
from here to there like nomads. Their children do not have 

chappall in their feet and clothes on their bodies and 
shiver with cold. They keep loitering with one buffalo, goat 

and a dog etc. Their life is nomadic. We can do justice 

to the adivasia, dalita and tribala if we understand their 

pains. 

It has been going on for about 59 years since 
Independence and hundreds of years will pass this way, 

if we do not understand their problems and we wiH not 
be able to do justice to them. We can bring them to the 

mainstream of society If we understand their pain and have 

a positive thinking. 

Our hon. colleague has just said that Bangladeshis 
come in Assam in large number. We feel it that some 

Bangladeshi's corne in our country but it may also be that 

it would be wrong if we doubt the Muslims of the. country 

by calling them Bangladeshi. Since 1857 a number of 

Bill, 2006 

people in India have shed their blood and these people 

may be from amongst those people and force them to 

leave the country by calling them Bangladeshi. Therefore, 

It should be Investigated lest the rnuslims who are original 

residents of the country, would experience Injustice. I think 

that there should be no soft comer for the Bangladeshi 

people but the Muslims of our country who are living in 

the jungles and have been living there for centuries, 

should not meet injustice. I strongly support this Bill by 

concluding my speech. . . .(Interruptions) 

SHRI KHARABELA SWAIN (BaIaaore) 
opposes Indian Muslims. ~ 

Nobody 

MR. CHAIRMAN: Swalnji, Please sit down. He has 

said the same thing. 

{English} 

SHRI PRABODH PANDA (Mldnapore) : Sir, I thank you 

for giving me this opportunity. I want 10 take only a few 

minutes. I would make only a few points. 

Sir, I rise to support the Bill. To my mind, it is already 

overdue. In Bengali literature, we are very much familiar 

with a term written by Sanjib Chandra. It is In Bengali. It 

says: 

"8an)'MI Bane Sunder, SishunJ Mat,; Crore". 

It means: "Forest dwellers are fine in the forest and the 

children are at the lap of their mother." Forest dwellers and 

forests are inseparable. They are co-dependent. Without 

the help of forest dwellers, forest cannot be protected and 

without the forest, the life of forest dwellers cannot go on. 

But the colonial rule ignored that reaJity. Rather, they 

snatched the rights of forest dwellers, particularly the rights 

of the tribaJsand the Scheduled Castes in different areas 

of our country. In Bengal, Orissa and in some other States 

we are very much familiar with the ao-caJled permanent 

settlement of the British Rule which snatched the rights of 

the tribals and other forest dweUers. That is why, the 

uprising is very well enshrined in the history. The SonotaI 
Rebellion, the Paik RebeAion and the Chuar Rebellion 

are enshrined in our national liberation struggle and 
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after Independence, we are also carrying on the same 

legacy. 

Sir, I thank the hon. Minister and the UPA GoYenvnent 
for bringing this kind of a Bin which gives forest rights to 
trIIaI8 and other traditional forest dwellers. This SiR has 
been brought 59 years after our Independence. This is a 

historic Bill and 80, I welcome thiS Bill whoIe-heartecly. 

This BiD recognizes. the forest rights of forest~ 
Scheduled Tribes who haw been in possession of forest 
land before 13th December, 2005, as per the amendment. 
Aa:ording to this Bill, a forest-dwelling family would be 

entitled to have a maximum of 2.5 hectaras of foIest land. 
This BiI also outlines specific forest rights to them. The 
Gram Sabha has been empowered to initiate the process 
of determination of the eligible people. I wek:ome aU these 

provisions. 

So, while supporting this Bill, I would like to 888k 
clarifbmon from the hon. Minister on certain po/ntB. I would 
like to suggest that in the definition of 'traditional forest 

dwellers', the words, 'dwellers who live in close proximity 
of the forest land and primarily dependent on the forest 

land' shoukt be incorporated. I hope the Minister would 
consider this and at something poeitive. Then, the inlentst 

of lho8e sections or communities who depend on the forest 

for survival and livelihood reasons, but are not forest 

dwellers should also be brought under the purview of this 

Bill. 

Sir, the &II tpeCifies the cut-olf date, but It doee not 
clarify the kind of evidence that would be raquired tor thaee 

people n!I8idIng in and around fornts·lo prow their 

occupancy. A large number of foreet dwellers are IlCClIIed 

of unauthorized 0CCI..,ati0n of tore.t land and their cuea 
ant pending in courts. A large number of people have 
already been removed from the forest land and they have 

been awarded punishment. What wiUheppen 10 them? I 
would like to know from the Government whether thoM 
lands would be given back to them. I would NqU8It the· 
hon. Mini8ter to clarify this point 

I come to amendmenia now. I haw gone through the 

amendments which have been c:trcuIae.d today. Amend-
ment No. 5 .. va: 

"Page 3, linea 3 and 4, omit -ruea wood and the like, 
stones, elatea and boulders and products from water 
bodie8 including fish, weeds"." 

This Is unfortunate. The contractors and forest mafIaa ant . 

exploiting the forest resource8 and destroying our forests. 
But the poor forest dwellers are collecting fuel wood for 
their livelihood and 80 these rights should be given to the 

tribaIs. So, stones, slates and boulders, etc. may be 

omitted, but fuel wood and products from water bodie8 
Including fish, weeds may remain. 

Now, I come to amendmenI No.7. It Is mentioned: 

"Other traditional forest dweller means any member or 
community who has for at least three generations 
prior to the 13th day of December, 2005 primarily 

reeided in and who depend on the forests and foresta 
land ... " 

1' ...... 

Sir, tN8t"I during the BrItiah rule, there was a law that . 

any family member who occupIea the land for 12 years, 
should be entitled to that land. So, 12 years can be 

me"tioned Instead of what Is mentioned in the paper. So. 
I propoee that 12 years should be his entitled. 

Now, t come to another point where the proper 8hare 

to the forest dweller should be provided from the foreIt 
woods. It should be there. 

. My IMI point Ia hi In most of the foreIt .,... there 
Is mafia raj. They are Jooting the forests in connIvanoe with 
the IocaIa and in some .,... with forMt officiaI8. What 

does the Gcwemrnent have to aay about thai? We are In 

a hurry to pau thIa BIll. It II .. tW'd. ThIs enactment Is 
NqUIred. That Is all light. But themda ,., Is going on In 

the fOAIIt ....... How do you control this? ttow do you 
check this menace? 
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I think, the hon. Minister wiN think over all these points, 

particularly about the amendments that I have mentioned. 

I have mentioned two points. One is that 12 years period 

should be mentioned and another is about fuel wood, etc. 
That should remain there. The 000. Minister may omit the 

other things which he has mentioned, but these things 
which I have mentioned should remain. 

With these words, I support the Bill and thank the hon. 

Miniater personally and the UPA Government for bringing 

this Bill here. 

(Translation) 

DR. RAMESHWAR ORAON (Lohardaga) : Sir, I rise to 

speak in support of this Bill. I must support this Bill because 
being a tribal I know what is the pain of tribaIs. We have 

been displaced for centuries. Since Independence, we 
have been displaced several times and our land has been 
taken away from us. It is for the first time when we are 

being rehabilitated. I, therefore, support this Bill. 

Sir, first of aH I would like to give thanks to the UPA 

Chairperson, Smt.Soniaji, Prime Minister Shri Manmohan 

SinghJI and Shri Kyndiahji who has introduced the Bin in 

the House. I would also like to thank the Chainnan and 

members of JPC because the original Bill had a mention 
for only ST •. If It had happened, then perhaps the non 
trIbaI8 would have once again met injustice who have 

been living in the jungles for centuries. The society has 

harmony with them. If persons belonging to STs would 

have got right on land and perhaps the feelings of non-

trlbals would have hurt. I, therefore, would like to .thank 
once again to the Chainnan and members 01 the JPC. 

11.00 tn. 

Sir, we need to go into the history as to how the jungle 

and tribals have been indivisive. Earlier, the tribals and 

other persons used jungles freely. The Engliah came and 

Indian Forest . Department carne into existence in 1864. 
Since then there is a struggle between the tribels and the 

forest department. This struggle turned into a movement. 
Birsa Munda of Jharkhand is famous for this movement. 

Again a movement started in Bastar In 1911. A movement 
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was started against the English over the conIroI on jungle. 

Again the farmers in Kurnaon had started a movement 

regarding the right over the jungle. AU struggles had been 
done to take rights over the jungle. Jungles and the tribaIs 

are indivisive. What is the meaning of it? Our life, culture 

and religion depend on jungle. 

Shri Jual Oramji was speaking. His speech was very 

emotional. I would like to say by going a bit ahead that 

other castes of India have their surnarrnand gotras. These 

are based on knowledge or other grounds. The person who 

has knowledge of three Vedas, is called Trivedi and the 

person who has knowledge of four Vedas, is called 

Chaturvedi and the person who can only read was caRed . 
Pathak. What is our gotra, How does our Gotra fonn? Our 

gotra is Topyo. What is it meaning in Hindi? It is Kath 

Khodwa in Hindi which means the bird which cuts the 

wood by sitting in the pit of a tree. " is called woodpecker 

in English. I do not know what is the gotra of Jual Orarnji 

because I have not asked him. There are Kujoors, there 

are Lakda which means tiger. All the gotras that we have 

are related to forest animals, animals and birds or trees. 
We have en emotional connection with these. Tribal people 

have strong relation with forests. 

" is really unfortunate that when a Bill is about to be 

presented all those people, whose ancestors used to hunt 

tigers and get themselves photographed by posing on their 

&ides and displayed those in there drawing rooms. those 
environmentalists have started opposing us. They are 

saying that this BiH will lead to destroy both forests and 

wild lite. I would like to remove their misunderstanding. I· 
want to tell them that it was we only and not them 
who saved the forest and the wild life living in forest. 
They are spreading rumours throughout the country and 

the way Jual Orarnji is sayingAhat it is tiger Vs tribals. It 

is reatly unfortunate that educated and so called elite 

people are talking like this. The country needs to beaware 

of them. 

MR. CHAiRMAN : You are speaking very well and are 

speaking on the right topic also but there is limited time 

only, please take care of that. 
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DR. RAMESHWAR ORAON : This 18 one subject. 

PnMaion has been made in this for Gram sabha. The 
lower level democracy has been involved In thI8. oe;.r 
people would not know the impoI'tance of Gram Sabha. 
Being • Tribal WIt know that all our works get done through 

Gram Sabha. What is to happen where and whalis to like 
ptace in the village, even as where the marriages are to 

take place Is an decidec:I by the Gram Sabha. We read in 
books that in the times of Ucchavi's there was democracy 
in VaishaIi but after that it got over. But democracy is sIiII 
alive in tribal society. It comes from earlier than 1947 to 
till date. Gram Sabha Is really important and it has been 

conferred with all the powers and it is a very good thing. 
This is also a good thing that there would be 50 percent 

members of Panchayati Raj System at the 8Ub-divisionaI 
and district level. This will proIeCt the rights of tribeIs and 
forest dwellers. Since you have talked about time. I would 
not speak for long but would like to say one thing on this 

occasion that the tribaIs and forest dweHers are realty 
insecure. Today what is happening in Jharkhand? The 
Indian army is going to create a field firing range in GumIa 
cIstrict of Netrhaal This wiD destroy 200 villages and this 
place is inhabited by PTG and primitive tribal group people. 

We people have been ec:Iucatec:I to some extent and have 
been elected to Lok Sabha but those people who have 
seen PTG, they know that their condition is very poor and 
they are still living in the hunting age although they do 

not get anything out of hunting but still they are Into that 

age. If PTG people of 200 villages are displaced from there 

in the name of creating field firing, then they wiD die the 

way a fish dies when rerno\I8d out of water. Their 8iIuation 
would be the same. I would like to urge hon'ble Defence 

Minister on this occasion that he should remove the field 

firing range from 1hent and not to establish it there. 

One of the hon'ble Member has rightly mentioned that 

the tribaIs are aHected by only one thing and that's forest 

department. If once the Forest Department files a case then 

even though the punishment is only for one year but one 

may have to fight the case for ten years and has to suffer 

a lot of emotional traLWna and financial 10&8. On this 
occasion I would request Government of India .. well as 

hon'ble MIniIIer that ell the ForeIt cas.. which are there 

nut be withdrawn. WiIh this I conclude I would like to 

thank you for giving me an opportunity to apeak. 

SHRI SHAILENDRA KUMAR (ChaiI) : Mr. Chairman. 
Sir, In this.House, discussion is being held on Sc:heduIad 
Tribe and other Traditional Forest Dwellers Bill, 2008. I rile 
to speak in favour of this Bill. I am fortunate that I have 
got an opportunity to become a Member of 1his Committee 

and I got an oppoItunity to serve as Minister of Forest 
Department in Uttar Pradesh. I have cIoeeIy obIerved the 

pains which .. suffered by these tribaI8 who live In tribal 

and traditional waY' because we have been attending 
TrbIJ Day and other functions of them therefore, I have 
very .CIaIeIy obaerved and know their pathetic condition. 
Today I would like to thank Mr. Kyndiah. Mr. Dev. Chairman 
cf Joint Partiamentary Convnittee and hon'ble Members 
becaI ... a number of meetin9s were conducted for thiI 
and after a lot of hard work, and after a lot of thinking and 
with aM the suggestions this Bill has been introduced. I 

would like to thank the UPA Government that this BIll has 
been introduced .. 1he right time aIIhough this 8hUd have 

been brought much MIIier. but still. now that it has been 
inIroduced. I would like to congratulate for .... All hon'ble 

Members have put fOIth tneir views .... and all kinda of 

_1gI8Itiona have been received but If It Is to be seen 
practic8Iy then we have to consider _ to how WIt can 

provide facililie8 in practicaltenna to .... who ... trib8Ia 
and live in traditional manner. who live in villages. be It 
rrWIorIIy community. m'fn8dic tribe or all the lhepherd ..., 

castes. The report contain8 d the aapec:ta. If we ... today 

in the entire country, be II a matter of any ..... where 

naxalism Is brewing or the younger people are taking to 
anna. the major reason for this has been that they have 

remained aloof 8Ince lui thrH or four generations. Now 
they have got an opportunity '0 get therIIIeIve. Involved 
into the mainItream. There are certain NaxaIite dIstrIcta In 

Uttar PI1Idesh. where our ChIef Minister has himIeIf 
approached their INc:ters and have made them VOIet8 . 

under the Panchayatl Rei SY*"'. When they fought 
eI8ction8 under 1he Panchayati Raj Syet8m and joined the 

mainstream then they got the respect and de\'efoprnenI 
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took place. This is the reason that aM the States which are 
near Uttar Pradesh which are naxalite areas. . . 

. (Interruptions) 

SHRI TATHAGATA SATPATHV (Dhenkanal) : Are there 

forests Uttar Pradesh? 

SHRI SHAILENDRA KUMAR: There are some forests. 

In Lakhimpur Khiri and on the border of Uttaranchal. 

MR. CHAIRMAN : Shailender Kumarji, time is limited, 

otherwise I would have to atop you. 

SHRI SHAILENDRA KUMAR : Sir, he asked, that is 

why I said. He reminded me, that is why I have said. The 

young people will get really good opportunities from this. 

This Bill will curb all such kinds of activities. Besides, the 

tribals who collect wood who are shepherds or who collect 

honey from the forest, all these people have their own 
small means of livelihood. They do not cause any harm 

to the forests. The forests protect them and they protect the 

forests. But still I would like to say that no harm should 

be caused to the sanctuaries and national parka of the 

country. Our natural resources should be conserved. Its 
beauty, culture and tribal civilization should be maintained. 

In view of this it has been asked to incorporate this into 

it and make amendments. This Bill has been presented 

after carrying out extensive study in this regard. 

Mr. Chairman, Sir, the second thing I would like to say 
is that when we visited the forests, we saw that their 

condition was really very bad. It looked like they had been 
left out of the mairiestream of society and the country. 

Today, it is required that there should be fair price shops 
'or those people so that they, could get essential 

commodities. There should be hospitals and schools for 

them. Their children's condition is pathetic. Hospitals and 

schools should be opened there for their children. There 

should be a centre of Integrated Child Development 

Scheme (ICDS). Besides this there should be arrange-

ments for providing them servicM Hke telecom, power, 

ponds, drinking water, check dams, or all other kinds of 

water resources. There should be similar facilities available 
to th&r,~ as are there at other places. 

Besides this, I would Uke to mention another important 

thing, which we realized after talking to them, that most 
of the difficulties they have to face are because of the forest 
officers and officials. They are caught ell'8ry now and then 

and false cases are flied against them. Being a responsible 

public representative I have observed thet a number of 
offICials there are in connivance with the mafia people 

, because of which the condition of tribals is extremely 

pitiable. The need of the hour is to set up a separate 

department to take care of these tribals and officials are 

appointed separately, then only we can protect the tribaIs 

and save them from exploitation. 

I would like to say one more thing that I visited them 

on Tribal's Day. They make beautiful things with their hands, 
which include omaments or domestic decorative handicraft 

which are used by us in our day-to-day life. I believe that 

there should be a separate market organized from time 

to time for them 80 that the products made by them could 
get marlcet exposure. The things made by them need to 
be r-romoted. This will create employment for them and will 

improve their financial condition. We have implemented 

Wild Life Conservation Act, 1972, Forest Conservation 

Act, 1980 and Bic-Diversity Act, 2002. So much power 
was conferred through these Acts that they caused 

atrocities to these people, which cannot be denied by 

us and we cannot get away from that. But today, after this 

Bill is passed, they will have great convenience. My 

colleague Mr. Bwiswmuthiary is sitting here, he wants to 

move some amendments, I support him on that and 
request the hon'ble Minister to seriously listen to what he 

has to say: 

With these words, I would like to thank you hcn'bIe 

Mr. Chairman for giving me an opportunity to speak and 

then conclude my speech, 

{English} 

·SHRI A. V. BELLARMIN (Nagercoil) : I welcome this 
Bill for when passed should prove to be a fine Balance 

between rights and responsibilities of Forest users. 

-rhe speech was laid on the Table. 
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Our Mother land is a peninsula having a vast stretch 
of HiUs and Mountains, incIusMt of aU forest resources. The 
North Eastern frontiers of the land and also vast regions 

of mountains such as Vindhyas, Satpuras and Western 

Ghats, our country occupies a prestigious Hst of a very few 

countries endowed with rain forest hot spots. In the 

Western Ghats and the North east These forests contribute 
to the stability of the country's climate and harbour 

magnificent biodiversity. Many plant and animal species 

are unique to particular areas of these forests and any foes 
of these wi" be catastrophic and permanent. The aim of 

the provision of the BiH should be of Paramount objective 

of protecting the surrounding buffer forests retain their flora 
and fauna to sustain communities and tribes in traditional 

ways. 

More paramount should be that one to guarantee the 

Protection, 1iveIyhood, health cat'8and basic-education of 

the forest dwellers. There 818 two types of forest dwellers. 
The forest dwelling Scheduled Tribes who haw been 

scheduled as forest tribe5, dwelling kIr centuries in the 

forasas. They should be treated and declar8d .. fore8t 
settles. Any rights or activities of the forest authoritIe8 
should be a deterrent to their routine life and living. They 

dweI in dens at a particular regton of the fOI88l in 
communities. But 1hey have no right to the land they well 
all. 

They cultivate, but they have no facilities for the 

marketing of their produce. They live as a deprived and 
destitute lot, sans provisions for purified drinking water, 

. sans staple foods, sana electricity, sans even roads for 

travel. The sterfing achievements in the field of information. 
Technology yet 10 be heard by these people. No telephone 
connections. no electricity lines are permitted by the 

authorities. In short they are living a life far away from those 
of the mainland. Cut off from the main lands. As such before 

finalizing the bill it should be ensured the right to the land 

of these dweBers. Similarty other basic amenities of life and 
living should be provided to them. 

Apart from the above type of Forest dwettet8, Ihere are 
dwellers, who enter the forests from adjacent terraina and 
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plains tor living. They should IIIao be provided with 1M 
rights and privileges of nonnaI life and dwelling. 

WhiJe striking a balance between the rights of the 
foraat dwellers and ~ and ~ of the. FOI8Id 
authorities, it should be borne in mind that the ~ 
entrusted to the forest right holders for prevention of 
actiVities that adversely affectwUd life, forest and the bi0-
diversity in the local areas. Protection of catch men area. 

Water bodies and other ecoi0gicaliy sensitive areas. The 
dweIIera should be protected from the wid anImIIIII who 
often cause irreparable loea and damage to their crope to 
their lives. The communities which are endemics found no 

where else e.g. Thodars of Ni1g1ri8 should be given. 

preferentiaJ treatments. 

[TransIaIion) 

MR. CHAIRMAN: Hon'ble Members are requested that 
nearty 17 Members are yet to speak. The IUbjec:t is such 
that more and more people woutd like to apeak. Tme is 
·limited and we have to take up Private Members' biD aIao. 

(English) 

There is Hatf-an-Hour Discussion. So, we have to take 
HaIf-an-Hour Discuuion and Private Members' Businea 
also. So, let each Member speak for five minutes. 

THE UtNISTER OF PARUAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIYA RANJAN DASMUNSJ) : Sir. thie morning It 
was decided that this BIU is to be dispoaed of first. Then, 
the Private Members' BusIneu and HaIt-an-HOur 0iecuI- . 
sion would be taken up. So, accordingly, we .,. 
proceeding. But I agree with you that If the han. Members 
give their speech In writing. they can a/eo be accepted. 

MR. CHAIRMAN: The Membe,. can lay 1heir ~ 
if they wiah. 

[Translstioo) 

PROF. MAHADEORAO SHIWANKAR (Chinu') : Mr. 
Chairman, Sir, it Is all right to tay It on the r.bIe. One or 
two Members may lay but the remaining hon".. Menmert 
muat get • chance to epeak. It is suoh an Important SiI. 
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the entire country Is looking forward to this BiN, and to the 
righta which we are giving under this. 

MR. CHAIRMAN : Arat this Bin will get paaaed. Only 
after that Private Members RresoIutIon or Bill would be 

taken up. But the hon'ble Members will have to conclude 
their epeeches In 5 minutes each. 

PROF. MAHAOEORAO SHIWANKAR : Sir, how can we 
conclude in 5 minutes? . • (Interruptions) 

SHRI TAPIR GAO (Arunachal East) : You always disturb 

at the time of my speech. . . .(Interruptions) 

[Eng#I8h] 

MR. CHAIRMAN: Now, Shri Tapir Gao to apeak. 

SHRI TAPIR GAO : Mr. Chairman, Sir, being Members 
of Par1lament from the tribal community of this country, we 
are really happy that the long pending historical Bill Is 

going to be puaed, and we salute the hon. Tribal Mini8ler, 

who has, alongwith his officials, done a lot of work to get 

it done and brought this Bill in this House. 

But we have got a few Issues in this BiU with which 
pe..onaIIy I am not convinced. It is because at the very 
moment of laying this Bill In this HotM, we had two draft 

Bills. We are confused to accede to a lot of amendments 

either from this side or from that side. They are to be 

finalized in full form. This is an action where we can add 

a few more clauses so that the people in our country can 

really enjoy the fruits of this Bill. 

Sir, I am concerned with the Joint Parliamentary 

Committee on this Forest Rights Bin. No doubt, they have 

convened 40 meetings .md more than 15 witnesses were 
brought in their office and they had discuseed this in detail. 

But how could they realize this, sitting in. the air-

conditioned room in Delhi withOUt visiting the tribal areas 

of the country? Therefore, I have got a doubt. Our officials 
and ministerial staff might have done it in Delhi. It could 

have been better if our officials and Joint ParliamentarY 

CommiUee had viIited Arunachal Pradesh, Sikkim, 
Himachal Pradesh, Madhya Pradesh, Jharkhand, the tribal 
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places of the entire North-East, Gujarat and other places. 
But this is a theoretical one which is very light and easy 
to see. But actually this Bill does not bear the true feelings 

and sentiments of the tribal people of this country. 

Now, I am coming to the points. I win not do a lecture 
on this. Regarding the cut off year, in the previous Bill 

which has been circulated to aU the Members of 

Parliament, the cut off year was the Forest Act of 1980. 

Now, in the other amended Bill. it is 13th of December. 

2005. Which one we are going to believe? So. it is a 
- confusing one. 

Therefore. I would like to urge the hon. Minister that 

if the year 2005 is the cut off year. then it should be 

increased to four generations. « it is from the Forest Act 

of 1980. then we are agreeable for three generations. In 

this very particular amendment also. I would like to. 

highlight about the generations. It has been said that 'for 
the purpose of this clause. generation means a period 

compromising .of 25 years'. It can be misinterpreted in 
future. The three generations can be calculated within the 

25 years. Therefore, my submission to the hon. Minister and 
this Govemment is that it should be mentioned that one 
generation means a period of comprising 25 years. One 

word should be included there. Otherwise, it will be 

misinterpreted in the long run and misused. 

Now I come to land ceiling. Land ceiling has been 
increased from two point some hectares to four point some 
hectares. Now. the tribaIs are not the encroachers of forests 
and the reserves and the wildlife sanctuaries on this land; 

but the Forest Department is the encroacher to the 

traditionally occupied tribal land in this country. 

Let us take the example of Arunachal Pradesh. The 

people are living in Arunachal Pradesh and the North-
Eastern region since time immemorial. Only the Britishers 

came to that part of the country without knowing the ground 

reality and they made the ,orest reservations. So. they are 

the encroachers to the tribal land, tribal dominated areas. 

Therefore, it should be classified that it should not be that 

the land ceilings should be limited to four hectares. It 

should be taken off from this particular ceiling. 
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(Shri Tapir Gao] 

I am \/8f)' happy thai most of the amendments have been 
taken from the reoomrnendaIion of the Joint Parliamentary 
Committee. In the last part the Joint Parliamentary 

Committee rec:ommet Ided strongly that this BiI should be 

put in the Ninth Schedule of the Constitution of this country. 
But the main purpose of this Bill, the main importance of 
this Bill has not been taken from the Joint Patliamentary 
Committee's recommendations. It is my humble submiSIIion 
to the Govenvnent that it should be brought under 1M 
Ninth Schedule. 

I am really pained to highlight all these .... My 

friend has also staled a few points. But I will not go on 

that. Only the air, the respiration is now left to them. . . . 
(Interruptions) 

MR. CHAIRMAN : Please conclude. 

SHRI TAPIR GAO : Sir, we have 7.5 per cent 
reservation. Please allow some more time. 

In Chapter II, Clause 3( 1) it has been mentioned in 

the last part "but excluding the traditional right of hunting 

or trapping or extracting a part of the body of any species 

of wild animaI". That means the tribal should eat the grass. 
The grass also has been limited. It is, kind of, preventing 
the horse not to take the grass. How will the tribal survive 

in the Himalayas? The law can reach, penetrate to the 

interior areas of the tribal areas. But the development 
would never reach that areas in time. 

With this clause, the tribal will be put to cIifficuIty. The 

Forest Department wi" handle the tribaIs like animals in 
the long run. Instead of 'excluding' it should be 'including'. 

The inclusion should be there. 

[Translation} 

If we ask a horae not eat grass. simitarty if we ask 
tribaIs that they cannot indulge into trapping. hunting and 
fishing, then how will they survive? 

{English} 

Therefore, it is my hunmIe 8Ubmission. 

_, 2006 

Therefore, this clause should be Included and not 

excluded. 

{English] 

I am very much limited to the points. This Is TrbII 

Rights Bin. . . . (Interruption$) 

MR. CHAIRMAN: Shri Gao, I know thai you are trom 
the tribal 8188, but there are four more Members to apeak 
from your party. 

SHRI TAPIR GAO : Sir, I will epeak on only two points. 

This BiH is dangerous for the people of the Nof1h.Eastem 
region. Stvi DumunII could recall the 1872·73 Alec 
Session held at Lucknow. Shri Pranab Mukherjee also 
participated in the Session as he was also a member. It 

was resolved thai Bangladesh his should be included in 
the Voters' List of Assam. ThaI document is with me. Then, 

IMOT Act and Foreigners Act have been scrapped by the 

han. Supreme Court. 

Now. in the Tribal Forest Rights Bin. is this not a clause 

where you are going to accommodate Bangladeshis also 
in Assam? I would like to get a clarification or assurance 
from the han. MinIster In this regard. 

AIongwiIh this, there is one more dangerous 

point. We had no objection to the other non-tribal friends. 

citizens and foraat-dwellera being included in the term 

given in this Bin. Their accommodaIion Is not harmful to 
the tribals. but there will begin a process of forging the 

documents with respect to the tribal land because tribaJs 
are still not educated up to the mark. Then. there wilt 
be wrong documentation, forged documents and all that. 

and the non-tribais who have exploited the trIbaIs' 
animals and fore8t8 will be able to occupy the huge land. 

Aa a re8Ult, the tribaIB will again be cornered to the olhef 

comer of this country. This is a dangerous law. Therefore, 
It is my hwnbIe eubmi8eion to the han. MInIItIW, ShIt 
Kyndiah. that please tec:tify this claUM while you are 

summariaing .... two Billa - ......... Ided Bill andlhe 
aMier 8ill. 
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It should be vary carefully taken into account. 

OIherwise. OUt eeniormoat Member of the North-East. Shri 
Kyndiah. will have to reply to my khasi brothers in Shiliong 

.nd Tura as to why he has made this law, which is going 

to harm not only khasia but all the tribal people of this 
country. Therefor., It is my humble request to the hen. 

Minlater and the UPA Government to have a serious re-
took at, while elaborating on these two BiNs which have 

been circulated to the hen. Members, what we have 

highlighted in this august House. 

With these words, I conclude and thank you. 

SHRI PRASANTA PRAOHAN (Contal) : Mr. Chairman, 

. Sir, I would like to draw attention of this House to certain 

things with regard to historical Tribal Forest Rights Bin. I 
also support the Bill while welcoming the recommenda-

tions and Report of the Joint Par1iamentary Committee. 
Only eight per cent population of the tribal people out of 
the total tribal population in the country is dwelling in the 
forests. The rights of the forest-dwelling people, the 

Scheduled Tribes, who have been inhabiting the forest for 

generations and are in occupation of the forest land, have 

not been adequately recognised so far, resulting in 

historical injustice to these forest-dwelling STs, who are 

integral to the very survival and sustainability of the forest 

eco-system. If the people dwelling in the forests are taken 

away, It will result in ecological imbalance because these 

people are part and parcel also of the forest life. 

As far as I know, the protection of forests and the rights 

of the tribal people have been started by the participation 

and management of the tribal people from my district, 

Midnapur. in West Bengal. In our State. West Bengal. one 
of the Ministers is deputed for the protection of forests and 

the rights of the tribal people, specially in Midnapur, 

Bakhuda, Purulia and such other districts. This model 

should be adopted in other States of the country also. I 

have some suggestions to make. 

I would like to congratulate the UPA Government and 

its Minister also for bringing this Bill to protecl the rights 

of the tribal people and to look after their demands. their 

livelihood, and their status and also lhelr harassment. 

BiN. 2006 

Forest officers, forest contractors. and mafia sometimes 

harass the tribal people but it is campaigned that tribals 

destroy the forest. It is not correct. Tribal people live and 

dwell in the forests. They get their livelihood on the basis 

of forest and forest products like fruits, mahuya, chiruli, 

honey. sal leaves, tendu leaves. etc. They love the forests 

so much. In this respect, they have some fear of eviction. 

It should be stopped. I hope that with the implementation 

of this. it would stop because in the recommendations 
there is a mention to tho effect that pattas or lease rights 

should be given to them and the beneficiaries should be 

determined by the Gram Sabha or the Gram Panchayat 

or Gram Committees and finally, it would be selected by 

the Coliectorate of the District Committee also. They carl 
supervise it. I also have the opinion which was expressed 

by Shri Madhusudan that this is happening generation 

after generation. One generation means 25 years. Before 

Independence. they were living within the forests. I have 

the opinion thai a generation means 21 years and three 

generations mean 63 years and 63 years should be 

maintained. All such types should be implemented in a 

short period after the passing of this Bill. 

Once again, I congratulate the Minister and the UPA 
Govemment with the hope that the forests rights and the 
rights of the tribal people be restored by the passing of 

this Bill. 

SHRI K.C. SINGH 'BABA' (Nainital) : Thank you, Sir, 

for allowing me to participate in the discussion on Forest 
Rights Bills. I thank the Hon. Minister and the Joint 

Committee for adding 'other traditional forest dwellers' to 
the Bill. 

Sir, it was only after Independence that the people 
were classified as tribaJs in various States, meaning that 

tribals in some States may not be classified as tribals in 

other states. For example, Buxas and Tharus of Uttarakhand 

may not be considered as tribals in other States and tribaJs 

of other States might not be considered tribals in 

Uttarakhand. Therefore. inclusion of 'other traditional forest 

dwellers' in the Bill helps all the tribats living in various 

States of the country to be included in the Bill alongwith 

other forest dwellers. 
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Sir, Uttarakhand is one place where we have Onty 3.2 

per cent of tribaIs. In our case, there is some difference, 
so other forest dwellers play a very big role. In UtIarakhand, 
people from centuries - maybe thousand years - uaec:I to 
come down from the hills to graze their cattle, goats. etc. 
When they came down to the tarai and bhIIbhar, that is 
the foot hills of the Himalayas, they resided in "Got.-, 
khaItss and Paraws". 

[Translation) 

I would like to tell you that in the past those people 

who used to come down to the plains from the hilly region 

for grazing their animals and used to stay in Khatta, Goth 

or par8YS and during sumrnen; returned to the mountains, 
but for the last few years some of them are living there 

only. I would request that they and those who are living 
there for generations must also be treated like any other 
people of forests. They should be treated like other people 
only and be included in therein and the Khatta and paravs 
existing on their land should be regularized. rdl today they 

are considered as forest land. I would request the 

Government that it should be converted from fOI88t land 
to RWenu8 land. 

I can also give you an example of this; There is a Bindu 
Khatta in an area. Bindu Khatta is such a place, where 
there are roads and 1IChooIs, but still we have to face 
difticuIties. Whenever we want to make any development 

there, some or the other problem of forest crops up over 

thefe. 

, would like to teU you that 'Bindu Khatta' is such 

'KhaIta', which is still treaIed as forest, though no forest 
land exisas near it. If one wants to g«Nt forest on this land, 
it cannot be done under any circum8lances. The population 

of Ihi8 area is 60 Iakh. There are many other 'KhattM', like 
Bagga-54 which C8fteinIy is lliluated In the heart of fenet, 
but ex-servicemen and other castes including people 

belonging to Schedu1ed Caates are residing there. Then 
there is a place 'Upper Kosi Papdi' which is caIed 
'Poonchchari'. People of other cates .. aJeo Inhabiting 

there and they .re living there for generations. I would 

like to ... you that ..... are many such pieces In 
Utlarakhand, ··where people W8I'8 reMbiIIt8Ied by the 
Gove",me .. t. Only ddt families live In Sundertchal' 
Ramnagar. dietrict NainibII. OnIy"dd families have been 

living In PalranI, Remnagar, cIstric:t NainiIaI. There .. a 
place known .. Nai Basti Haripur Harsan In B$Ur where 
aI80 only ourdallt breChrena have been living. MIIdIn 
ChaucI is such a place. where people have been 
rehabiIUled by the Gowrnment. The people living over 

there are not local tribaJa, but are other fontst dwellers, 
therefore, I would like to request the Government to treat 
them in the same way .. they are eIso living in the forests 
and their land hat not been reguIariIed .. yet. Their land 
is &till considered .. foreet land and·any development work 
including that of pIOViding a drinking. water tap tor them 
cannot be done. If in modem time, In 2181 century. aD IhiI 
is happelling. it is rally sad. There were such ..... in 
my slate, where people were settled in the name of 
TogiagnIm during BriIiIh rule. They WIIf8.thoIIepeopiewho 
uaec:I to work In toresta. Iherefofe they were .MbitaIed in 
the near .or-.. but today they have tr811&formed Into big 

viIIagBe. Today. that land Is being cultivated. SimiIaIty. there 
is a Ram Nagar 0iYiai0n. Ram Nagar DIvi8ion falls In forest 
Corbert Area. Therefore, I would like to tel. In that regard 
that Rampur, Chopra village and other .uch villages still 
come under the foreIJt area. All 01 '" have heaId about 
Corbett National Park. I would like to tell you that the 
people having revenue land in the buffer zone 01 Corbett 
National Park have been removed from the Buffer Zone 
for the benefit of the forest and the Park. They were 
r8mOlled from the forest land. Though, they were provided 

land againat land but no proper measuntment of it has 
been done 80 far. The person having four hectaf8S of land 

was definitely provided four hectaf8S of land, but road was 
pa88ing though that land. Though It was a revenue land. 
but today roads are being conatruc:ted through their land, 
because it is a forest land. But we are unable to provWe 
them 1ChooIs, potable water and water tanks. My 

UUrakhand is slightly different in theM upecta. I would like 
to request that .uch land .mould be reguiariMd and. be 
included under revenue land. 

In the end, I would like to give lOme .uggeetIons. 
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I support the BiN. 

(English] 

As regards Clause 2(a), the wildlife sanctuaries and 

national partes which have been already established and 

where rights have. been already settledfcompensations 

awarded should be kept out of the definition of "community 
ron.t 188OUIC8". These should be classified as "criticaJ 
wllclife habitats" . 

~ to Clause 2(b), the methodology for declaring 

an area as a critical wildlife habitat by the conwnittee under 

this clause should be applied to areas notified in the Mure 

or as yet unsettled. 

Under Clause 2(0), "Close Proximity" to forest land 

should be defined and specified further. 

Clause 2(0)(v) should be deleted as it amounts to 

legalizing fon::tIIe encroachments on forests. 

Coming to Clause 3(1 )(c) the right to collect minor 
forest produce should be restricted to customary b0und-

aries of the village as already proposed in Clause 2(a). 

Under Clause 3(1)(e), primitive tribal g~ and pre-

agricultural communities should be identified and listed in 

the BiU Itself. 

Under Clause 3(4) for development of such infrastruc· 

ture free hold lancl should be purchased ancl forest land 
not diverted. Add the cost of land to the project cost, rather 

than doing a project at the cost of forest lancl. 

To conctude, I would, once again, convey my thanks 

to the UPA Government, the Joint Committee and speclafty 
our Chairperson, ShrImati Sonia Gandhi who took special 
Interest in brir9n9 this histOric legislation to do away the 

hiatorIc iniustice meted out to the people HYing In the 

fo ...... , both tribaIs and non-tribals. 

OR. R. SENTHIL (Oharmapuri) : Sir, on behalf of PMK 
Party, I rise to support the Scheduled Tribes and Other 

Traditional Forest 0weHers (Recognition of Forest Rights) 

Bill, 2006. The UPA Government, under the Iea~ip of 

Or. Manmohan Singh and under the able guidance of 

Bill, 2006 

Shrimati Sonia Gandhi, is adding one more feather to its 

cap. Having the Common Minimum Programme as its road 

map, H has gone on to fulfill one more promise which it 

made in the CMP. Hence, I whoIe-heartedly support the 

8iU. 

Sir, before I start discussing the provisions of the 8rn 
I wish to share one information with the august House. 
Forest cover has been dwinclling allover the world. But 

satelflte maps have shown that in part of the world forest 

cover has been widening. Since 1983 till 2003 the total 

land area of one forest in the whole world had increased 

Its size by 23 per cent ancl this was the Satyamangalam 

forest area. The reason why this area had expanded in 
land cover was because this was the area where forest 
brigand Veerappan was hiding. Since Veerappan was 
hiding no forest official had dared to go inside that forest 

and hence that forest was growing. This is not my version. 

ThIs is what was written in an article in 'The HindrJ after 

the killing of Veerappan. It said that as long as Veerappan 

was there the forest was not touched by forest officials and 

it was comfortably growing in Hs size day by day, but since 

Veerappan has been kllled, I am very much worried that 

forest officials will now go Into the forests ancl there may 

be destruction of the forest. 

Sir, I wanted to raise this point because much of the 

major objections to this Bill was from thole people who 

believed that left to the tribals and local communities, the 

foresls would be destroyed. I want to reaffirm that the forest 
communities, as has been mentioned by everybody here, 

live unanimity in nature and they could only help in 
improving thefOJ8Sls. 8y conferring their rights, as 

contained in the provi&Ions of the Bill, the Government hall 

undone a historic injustice to them. Hence I support the 

Bill. 

Sir, I would just like to make IwI? or three points. Many 
people have raised apj,rehensIons about the rights of the 
people belonging to the Scheduted Tribes in the forest 
areas. But I wish to say that if you take the case of North· 
wastern part of Tamil Nadu bordering Kamataka, one 

would find that the major forest dwellers do not belong to 
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the Scheduled Tribe community, but .. the same they 
belong to a very backward convnunity. LIkawi8e, in the 
Virucl\unagar district there are nomadic tribe8 who does 
not belong to the Scheduled Tribe community. But they .... 

the people who .Iive in the forests. While I would !ike to 
congratulate the hoi\. Mini8ter for bringing forward this BiI. 
I would like to reque&t him to bring IIboul .n amelldrnenI 
to the Bill as soon as possible to confer righta to .. thole 
people who live in the forests and not restrict it to merely 
PeoPle belonging to the Scheduled Tribes. 

Sir, this BiI contains one very commIIldabIe proviIion 
and thIIl •• for the firaI time the GovemIMnI .. 

I'8CC9lized the importance of the local GcMImment and 
hils given .. the powers to the local GcMmmenl In 
CMII8eeilg the ecIivitiee of the GIam Sabha. the 
GovemmenI has given powenI to Ihe forest ofticiIIII. I would 
only suggNt thIIl if .... powers could be given to .. 
Diatrict Pancha)'llla aIongwith the officiaIa. It • becat __ 

ehouId ghI8 mora powers to the elected ~ 8ince our 
elected bodies .... becoming more and rnora ptOf .. liaulli. 
Thia would ecIuaIIy ~ in expediting the impIemeIlbIIion 
of the provisions of this Ad. faster than what _ have 

Sir, with these taw words, I support the SiI. 

-SHR! MANORANJAN BHAKTA (Andarnen and 
Nicobar Islands) : Mr. Chairman, Sir, 1 support the BIt 
piloted by Shri Kynciah. m. is a very iq)ortant Bill In 
relation to tribeI and Scheduled c..- and Scheduled 
Tribe people who ... living in the ............ 1 under-.d 
Ihe PreeidenI of India in his Addreaa to the Parliament said 
that there IhouId be no removal of encroechml .. 1a form 
the fore8I...... • 

I support the Government's atMd and would like to 
say that there should be no rwnovaI of encntec::hmenI 
made by the Scheduled c..... and Scheduled TribeI, 

OBC and other forest dwellers of the ~ In Andaman 
and Nicobar Islands, there are pieces of Gandhi Nap'. 

-The speech was laid on the Table. 

BII.2DOB 
Shanti Nagar, Paechim Sagar, Galna Dllbla. Bara DabIa, 
Burma Chat, Girjinala, and nearby Pahalgao areas. In fact, 
... the encroachrnenta upto the date of pauing this Bill 
should be regulMzed and .. the encroIIChera upIO the 
date of puting this Bill IhouId be r.guIMzed and .. the 
encroachera should be rwhIIbIIitated. They should be 
provided with drinking .... IChooIa. diIpenIary ..... 

ather ....miaI beneIIIa for the livelihood of poor people. 

I would like to thank the GovemmeId of IncIa and the 

UPA GcMImInINIl tar taking 8UCh a people orien"d action 
bf puting .. BiR. 

I whoIe-heaIedIy aupport that no tribal land IhouId be 
..... over by the Government. I uncMrsIMdIng atrocIIiM 

In the Nicobar 0iAict, partkUarty. the Kec::haI IIIandI. 
should be immedill.ty ItCIppId I aupport the BiI. 

SHRI It FRANCIS GEORGE (1duIdd) : SIr, I .... to 

aupport the 811 MIl ... would like to congraIUIaIIlw han. 

MIniater for having brought forward a IegiIIdon that ... 
to conact the tIIsIorit* Injustices. It • for Ihe first time that 

a ~ view has been tIIken of the pRIbIema that 
ant being faced by the fore8I cIweIItn, 8Ip8Cialy the 
people beIongilg to the Scheduled Tribe who t.e been 
intIIIbIiIlg Ihe fOf8IIa Iince IimeI immemotial. 

SIr, ...., the palSage of the Foraat Conservation Ad. 

of 1980, which had been termed .. a hiItoriCai IegiIIaIIon 
and liiio after • Supreme Coutt judgment In accordance 
with that 1egiIIaIIon, many problema .... sought to. be 

encountered by the tribal people and liiio by thole people 

who had been reeiding In the fcnIt ... for a long lime. 
In IhId 811 even the bale ............. provided to 
.. oIMr 88CtIona err the eociety had been dInied to Ihe 
foreat ....... ,..... ... a 101 of trbII ....... _ In my 
conetiIuIncy, namely the Allamllalwdl ........... In IduIdd 
diItrict .... one hal 10 walk 11 1dIomate .. to NIICh ... 

..aIemer1l 

SIr, thole poor people .... walling ttvougI'I ..... 
teIIIemInI tor 3I1dIonIeINa ~ to come ouIaide for 
their bale. needI. If their children want to go to echooI, 

they have to walk 31 ~ eveI~ brIMng wid 
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animals like elephants, tige~ and so on. I have been to 

that settlement. Their only demand is that they should be 
provided with a road which of course was not possible 

under the Forest Conservation Act, 1980. They have no 
other facility. They do not have telephones or electricity. Of 

course, water from natural sources is available. But during 

summer, they have to move out even to fetch water braving 

wild animals like elephants. So, it is very imperative that 

we change this system. When all other sections in our 

country can have these basic amenities, our poor brethren 

who live In the forest areas are not enjoying any such 

amenity. That is very unjustifiable. So, this particular Bill 

which intends to provide almost all the basic amenities is 

most welcome. For the first time, a change is being made 

which, I hope, will go a long way in improving the 

conditions of these poor people who have been HYing for 

centuries in isotated forest areas. 

But there are one or two issues to be highlighted. 

Other than tribal people, there are settlers in forest areas 

who are called forest dweIIet$. In the case of Kerala, there 
has been an All Party Agreement regarding settlers who 

have come Into the forest area. They are not encroachenl. 
Thev have been encouraged to· setIJe down in the forest 

area during the Second Wortd War under 'Grow More Food 

Programme'. They have been there tor a long time. 

AIongwith the tribals, they are also under eviction after the 
passing of the Forest Conservation Act, 1980. A decision 

was arrived at in the State of Ker. that aM settlers prior 

to 1.1.1977 should be provided with the ownership of the 

land In which they reside and they should be provided with 

puc;ca title deeds. The case has been registered in the 

Supreme Court and that case Is still going on. All the title 

deeds which have been given are with a rider saying that 

the validity of this will be subject to the final verdict of the 

Supreme Court. Thus, practically, there is no use with those 

title deeds because ih8y cannot approach the bank or they 

cannot use it for any other purpose. So, this kind of injustice 

has to be conected and regular pattss should be issued 

to all the settlers who are in the forest areas. 

Now, this law will be applicable from December, 2005 

onwards and the rights of land which the settlers in the 
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forest areas or the non-tribal settlers should be immedi-
ately ensured and this law should be included in the Ninth 

Schedule so that there would not be further court cases 
like the one which is already there in the Supreme Court. 

There is one more issue which is about the powers 

of the Gram Sabha which have been mentioned in the Bill. 

The Gram Sabha should be a body to see that all the basic 
amenities are provided and how much land has to be 
provided for establishing those basic amenities in each 

settlement. The power of the Gram Sabha should be above 

any other rule of law which the Government might 

subsequently make. 

Considering the importance of this BiN and also the 

clarifications which have been made by the hon. MemberS 

here and since it has been introduced at the last moment, 
whatever good suggestions which have been made by the 
hon. Members should be accepted by the Government. 

With these words, I support the Bill. 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY 

(Kokrajhar) : Mr. Chairman, Sir, I would like to thank you 
for giving an opportunity to speak on the BiU for recognition 

of forest rights to the Scheduled Tribes. I express my 
gratitude towards hon'bIe Minister for tabling this Bill, but 

I oppose some provisions of this biU. 

While emphasising on the statement of objects and 

reasons of the Bill, I would like to say that the Bill 

introduced on 13th December, 2005 to provide for the right 

of forest land to STs was good one. It was introduced to 

provide rights to the tribal people, but it was referred to 

Joint Parliamentary Committee. and now it's present form 

has brought the Committee to a fix. I would like to repeat 

that there are total of eight States in our north-eastem 

region. The JPC Members visited only three States out of 

these eight States. None of Committee Members visited 

rest of five States Assam, Nagaland, Mizoram.. Sikkim 

and Arunachal Pradesh. The new provision of Section 6 

in particular, inserted on the recommendations of JPC will 

jW)ve detrimental for all autonomous district councils and 

territorial councils like Bodoland Territorial Council, Carvi-
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0nI0ng Autonomous District Council, Khasi Hilla, Autono-
mous District Council, Gam Hils Autonomous Oi&trict 
Council Autonomous Council in Mizoram State. It is not 

good that while framing these provisions. The people OYer 

there were not taken into confidence. H JPC was haYing 
good intentions, it should have held discussions with the 

representatives ~ various autonomous district<OUnCils of 
our ~Eastem region and it should have listened to 
their view-points, but they did not do 80. Their opinion was 
not sought. Theretore, I demand that the 8III8I1drnents 

proposed by me should be accepted. The first .mendment 

proposed by me in that the provisions of sub-dau8e (0) 

of Section 2 should never be ~ in ~ 

region. 

(English) 

The very provision enshrined under aec:tion 2(0) 

should be deleted in the case of North-Eastem .-gion. 
Otherwise, this kind of unhoIistic move tantamounta to 
inten«ing to create a lot of trouble and tension in that area. 
Please do not try to create some more trouble becat_ 
our Notth-Eastem region has aIIeady become a very 
restive and volatile region. 

[Translation} 

Therefore, the provisions of sub clause (0) of Section-
2 should be withdrawn from BiR, particularly in regard to 
our North-Eastem region. It would be acceptable to me if 
it is implemented in other States and regions of the country, 
but this is a detrimental clause for tribal people of our 

north-eastem region. The GOY8rrment should not try to 
push the tribal people of Nortt.-Eastem region into dreadful 
situation by imposing this cIIWse. The power provided in 

the sixth schedule. 

17.00 twa. 

Should be delegated to autonomou8 di8trict council 

like BodoIand Autonomous TerritoriaJ Council, instead of 
Gram Sabha. because till now the Panchayat System has 
not been implemented u"r 8odoIand Autonomous 
Territorial Council. 

811,· 2006 

[E"""} 

You must also know one very serious fact that cas on 
today panchayati Raj ayatem does not have any power 
over the retI8IWd fofe8ts. It is very clear. 

17.01 hrL 

{T"""'Iion] 

[EngIitIh] 

The Gram Sebha does not have IIrY juriIdicIIon OYer 

the reserved tor.ta. Then, how can you provide ~ 

righIs to the tribal people on .. foreet 11m ttwough 
Panchayd Raj syatem. particularly In r.pect of idenIIIyIng 
the beneIic:*iBII ~ a-. law? , cemot underItMd under 
what COI ..... 1Ition a-. pMCMyatI ..., ayMem .. brought 

into the proviIion under Section 8 pMicuIIIIty In NIdan 
10 the North-e-.m Region whenIin ·AuaIomouI DiIIdct 
Ccud ... been exieting ..... right from 1952. So. a-
...... upeda have to be IooMd and ....., ink» 8CCOUnt 
.... pee8ing 1M BiM. Olhe" lill, you CMnOt gil ." 
eupport fmm the people of NoItIt-Eatem Region. 

{T,.,.w}on] 

T. now, we have been auIfering. ... Iwn .the 
Governm ... t went .. 10 .,. mont troubIIIe. 

[EngWI] 

Our friendI from the NcwIh-EMtem Region ... 
..... ...., a lot about the a.ncMcked inIuK 01 
unwanIed and IIegIII iiinlg .. lf. from the neighbouring 
countries to the NoIth-Eaatem RegIon. ApM from .. 
fcNeIgn countIIea, "*- .. a IGI of InIIux 01 peopIeffom other 

~ pMa of the counIIy to the NoIIh-E.-m RegIon. 

{Tran_lion] 

Then what will be the .... of ....... , beceI_ .. the 

ttt.I beb In Aaem have been OCCIlpiedby the 
1mmigrantI. 
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[English] 

Sir, the Government of India had set up one National 
Commia8ion by the name U.N. Dhebar CommissIon in 
1960. That Commission had recommended a lot of good 
auggestion8 to the Government of India for the restoration 
of alienated lands of the tribaIs to the tribals again. But 
tiD today, even after the lapse of more than 40 years, none 
of the recommendationa of that Commission has yet been 
implemented by the Government of India. So, it is a maner 
of shame. So, I would like to appeal to the Government 
of India, particularly to the hon. Minister. also halls from 

the North-Eastern Region, at least to consider my 
propouIs for amendment which I have tabled, paI1icuIarly 
under Section 2(0). In the context of Section 6 of the BiH, 
the Gram Sabha should be replaced by the Autonomoue 
District CouncD and Autonomous Territorial Council like 
8odoIand Territorial CouncU in relation to the Sixth 

Scheduled .reas. 

A talal number of 38 MPs have submitted a 
Memorandum to the hon. Prime Minister of India and to 
the concerned Minister urging them to consider our 
genuine demands for amendment. So, the Government of 
IncIa ehouId consider our request and try to ac:commodaIe 
our amendments in the BiH 

[Translstion] 

I would like to draw the attention of the Government 
towards a very Important issue. Recognised forest villages 

of the country, in particular, north-eastern region haw not 
been converted into revenue villages, due to which people 

living in forest villages are not gelling any rights and 
facllItiea and any development work is not taking place 

over there. 

[English] 

So, I would like to appeal to the Government of India 
to convert au the existing recognized forest villages Into 
revenue villages In view of the ongoing situation, one 
Central foR» has to be created to protect and preserve 
the foreaI and environment on the lines of elSF which I 
have been pra88ing hard since long years back. So, let 
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there be a Central Force called the Central Forest 
Protection Force on the lines of the eISF. 

Sir, with these few words, I would request the hon. 
Minister once again to consider our amendments and 
include them in the legislation In the greater Interest of the 
Scheduled Tribes and other indigenous people of the North 
Easter Region. 

I conclude my speech. 

[TtallSlation] 

PROF. MAHADEORAO SHIWANKAR (Chimur) : Mr. 
Speaker, Sir, in the context of Scheduled Tribes and other 
Traditional Forest Dwellers Bill, 2006, I would like to say 
that the Adivasis and the people belonging to sea, STs 
and 0BCs residing in the forests have been dispossessed 
of land even prior to it on a number of times. There are 
thousands of such people who have been residing there 
for hundred of years but they have not so far been 
accorded ownership of land holdings. They have been 
cultivating for several years but In record the land has been 
shown as forest land. They have been called encroachers, 
their houses are. located on forest land but now there is 
no forest there. As far as this BIll is concerned, my first 

demand is that they should be accorded the ownership' 

of land holdings. 

Thera are hutments and house8 and cultivation is 
done on the forest land In the Vldarbh areas of 
Maharashtra which is called "Jhurpi" Forest and in other 
parts the same land is called as pasture land. In 1955 this 
land was converted into forest land but the same was not 
made public. In this situation, dispossessing them of such 
land does not hold any justification. The case is sub-judice. 
So I would like to urge the hon. Minister that all these 

people should be given the ownership of land holdings 
within six months under 8 time bound programme and the 
State Governments should also be intimated in this regard. 

Secondly, I would like to say that virtually there are 
villages in the tiger sanctuary. You must clarify what action 
would you like to take in this respect. The right over tendu 
leaves. Gun, folia etc. is vested in the Departrnern of Forest 
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and the State Government realize money for these 
products. The amount of money realised is very less. I 

would like to quote MahaIashtra as an example where 
m8f8 As. 40 is realised. My fourth demIand is that .. the 
rights over forest produce should be vested In the Gnun 
5abha. The revenue earned from the forest produce will 

go to the Gram Sabha and the concerned village. This will 

rasutt in development of the village at a very fast apeed. 

Sir, I would like to clarify a few points. Many people 

say that the forasts have been QJt by the trbaIa. This is 

not true. The fofest dwellers have never ~ the 
toresIa. You may gat it invastigated I would aI80 like to 8IItf 
that the State Government ofIiciaIa have QJt fore8ta at 
various places, they are the most corJ\Apt people 80 

resbictiollS are requir8d to be put on those officiaIa. Can 
acm.listtative initiaIives be taken in this regard? I M' 

--- Q -ow you eout Meharashtra whent tnIeI are thef8 on 
the lands of torest dwellers but they do not have q right 

to QJt theae tree&. The Department of Forest cut them and 
the nMftI8 earned therefrom goes to the Sta. G0vern-
ment. In this raapecI the Union GovatmIent should 

inIervene and take Initiative regarding the forest produce, 

cuIIivaIion and tnIes etc. 

M regards the criminal activities, I would like to saY 
eapeciaIly 88 none of the honourable members has 
touched this aspect. The forest dwellers do not commit 

crimes. It is the mafia who is behind .. the criminal 
aCtivities. The forest officers are atso involved in gelling the 
crimes committed. That's why the provisions to deal with 
crimes are requif8d to be made in this BiI. The forest 
dwellers should be given the owner.hip of the 1and-
holdings within six rnonIhs period. The forest produce 
should be handed over to the Gram Sabha. The belie 
needs of the forest dwellers, such .. IOIId CDwaedivily, 
school, hospitaJ and drinking ...... a.ouId be fuIIiIIed. ". 
is the reeponsibiIity of both the Union Government and the 
State Government. 

A number of good ~ have been incofporated 
in this BiD. It is neceuary to inc:ofporate it in Section 9. 

A large number of Bangladeshis are residing in Auam 
and they have their strong hold In 88 many 88 9 districts. 

.. • (InttHrupIions) The matter regarding ~hle Jiving 
I11egaIIy in our country Ie required to be 1nvestIgaIed. There 
might be • trouble due to thle Bill. We will have to take 
care of this aspect lest they should start living in a hlgway 
in the forest of Assam. There should be people's 

representatives In the District CorNnIttee. Member of Lok 

Sabha should be its Chairman, 80 that he may take proper 
care of this aspect. There should be a committee of 
people's representatives. I thMk you for providing me this 

opportunity to speak. 

PROF. CHANDER KUMAR (Kangra) : Sir, participating 

In the debme eMf' ~ Tribes and other Traditional 
FonI8t Dwellers Bill, 2006 pI8Ced In this auguat Houle, I 
~ It. A Joint CommitIee was constItuIed under the 
ChairmanIhIp of Shrt V. Kishore Chandra S. Oeo In which 
a number of envIronmentaIia, proIeaers and oIher 
experta ofI8red their IMIggeIItiot,.. M those auggeetiona 
have been etabonded and pI8Ced in thi8 BIll. I would like 
to submit • few poinI8 about the ........ One fourth .... 

of HImachal Pradeeh covering PangI, Bharmaur and 
LahuaI Spiti Is ·1nhabitaIed by tribaIa. Two types of ..... 

are thef8 In Himachal PradalIh. One Is Ihoee who are 
pennanenIty ..aIed there and another II thoee who are 
nomadic which inc:Iude8 Gaddi, Gufiar and BakarwaI. They 
keep on migrating according to ....... During aummer 
aeason, they Ihift to the pIacea of high eItMdion. Their life . 

Is always in danger. Mostly they go towards the higher 

elevation during .ummer aeaaon and towards foot hill 
...... of the HlmaJaya during the wInIer ........ I would 
like to .. y that ~ of .. concerned &Ie ntCOIded In the 

Anderson SeIIIement that had reached III lOme poinI of 

time. The people who have been dwelling there .. tribais 
tor centuries are given aH types 01 rights. The dwellers and 
the p8r'101lS reeking In the nearby area of the forests .. 

mentioned In thi8 8iI enjoy many foreat rIgtda. But if the 
traditional dweIenI reside In the II'iddIe of the trtbeI ..... 
then the point 8Iands to be there. Even the people reeidIng 
in the per1Jhery of the foreet enjoy aU the fore8t rights. If 
it is not property Implemented, the JJUfPC*t of the BII .. 
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stand to be defeated. So, the forest dwellers or whether 
the .rea is notified area or tribal area require to be property 
defined. In Himachal Pradesh, non-tribals cannot purchase 
land in the tribal area whereas tribals can purchase land 
in the non-tribal area. The people residing in the tribal 
.reas should be fully identified under the said Bill. As you 
have mentioned earlier, for being covered uncler the 
definition of tribals the people are required to have been 
residing continuously at least for three generations or 20-
25 years in the forest area, but today major opening has 
happened there. In Lahaul Spiti, Pangi and Bharmaur even 
the lands are being purchased banami. People purchase 
land in the name of other people. Efforts are being made 
to construct big roads in the Tribal area. I want to submit 
that this right should be given only to the tribal people 
living there. No one from out side should be given righIB 
to carry on benami transaction. This is required to be 
brooded over. Now-a-daya hilly areas has undergone 
much exploration and hence people intend to reside in 
such .reas. The sanctuary areas having the wild life should 
be explored. We must see that the tribal people of that area 
could not become victim of their reconstruction due to 

bellUmi transaction in the name ofeco-tourlsm and lead 

their whole life as a S8M1nt. So, this provision must be 
made in this bill. 

Mr. Speaker, Sir, when Forest Conservation Ad was 
enacted In 1980. I was Forest Minister in Himachal 
Prade8h in 1982. The late Shri Ra;iv Gandhi who was our 
Prime Minister was having great love for ecology and 
environment. In 1980. when this Bill was enacted a 
conference was held here and many Forest Ministers 
participated in It They suggested that the roads in the 
forasts should· be opened, the schemes of water should 
be freed from Govemment control and the people should 
be given the lanet At that time Ra;iv Gandhi had said that 
it has been provided in the 1980's Conservation Ad that 
no construction can take place without the permission of 
Govemment of India. Now a days large scale encroach-
ments .re taking place in forests. The people are 
• varicioU8 for forest land. So. I would like to say that if you 
want to allot land to tribal people then it should be kept 
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at minimum kMtI. You kept four hectares but four hectares 
of land cannot be found in hilly areas. if you wiD allot four 
hectares of land to one pet8Of1 in hilly ..... then you will 
have to give at least 60 canal of land. There are deep 
forests there so you win have to allot them land by cutting 
trees. I urge that in tribal areas there are national Wild Life 

Sanctuaries and National Parks and there are rare species 
of animals and birds which are on the verge of extinction. 

[EngJiM} 

MR. SPEAKER : Please. there is no time left. You have 

taken more than the scheduled time. 

[Translation} 

PROF. CHANDER KUMAR: Many habitats of animals 
and birds In HImachal Pradesh .... on the verge of 

extinction and we are going to take our point to the 
concerned commission. So. I urge that thI8 provision 
should be made in it that if there is no land then maximum 

number of people should be kept in buffer zonee and COI8 

zones should be avoided. 

{English} 

MR. SPEAKER : I deeply appreciate. but I am sorry 
that I have to cut you short. 

[TransMtion} 

, PROF. CHANDER KUMAR : Mr. Speaker. Sir. at last 

I would like to say same thing about timber rights. the 

people of that area are given standing tree of five rupees 
• as rights. The hon. High Court has banned it. The Court 

says that if you give timber rights in this way then one day 
there would be shortage of trees. So. I urge you that 
whatever amendments you wHl etIect in it that should not 
be challenged In the court. If it wiD be challenged in court 

then it will be an encroachment on their rights. I thank you 
that you allowed me to speak. 

{English} 

SHRI KINJARAPU YERRANNAIDU (Srikakulam) : Mr . 
Speaker. Sir. I would 1:~3 to support the Scheduled Tribes 
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and 0Iher Traditional Forest Dwellers (recognition of Forest 
Rights) Bit, 2006, as Reported by Joint Commiftee. 

Sir, a historical Injustice has been done to a large 
section of Scheduled Tribes and other Traditional Forest 
Dwellers since Independence. The international envir0n-
mental groups have .weIcomed the report of the Joint 

Parliamentary Committee. The Joint Parfiament Committee, 
headed by Shri KIshore Chandra Dec, has given 

WOIIdef'fuI suggestions and 80 many suggestions have 
been incorporated in this Bill. That is why, I appreciate the 

Chairman of the Joint Parliamentary Committee, Shri 
Kishore Chandra Dec. 

Since Independence, they are the neglected people. 
By 1hi8 enadrnent, now we 818 providing n giving legal 

....... to the tribaIs and &leo traditional fOI88t dweIIar8. AftM 
Independence, after the reforms, after globalization, we 
hava created wealth. There is no doubt about It. Every year, 
we . are increaaing the GOP. But the weaIIh should be 

percolated to the poorest of the poor. 

Even today, if you go and see the tJ'I)aI a,.., there 

is no accea to IChooIa. no acceu to roads, there is no 
eIec:tricity and even the basic minimum aervices 818 not 
there. By this enectrnent, we have to give special alteIltion 

to the Gram S8bhas in the VIRage AIeembIy. So. he have 
paaed the Panchayat ExIeneion Act in 1998, but we have 

to give main 1I'IIuII on the Gram Sabhas. Whatever they 

want to do, they have to take the permiseion of the Gram 
Sabha. 80 we have to make II mandatory. 

After pauing of this enactment. It 8houId be included 
in the Ninlh Schedule aIeo for speedy implementation, 

oIherwiM, somebody may go to the court and there may 
be IItigIdion and all these thinga.. So, this is also my 

sclgg88tion. 

Even the preeent BiB complies with comrnIIments and 
principles of the UN Conventional Biological DiveraIty 
Forum on FOf88ts. So, even in thi8 Bill, we have complied ,. 
with all the UN directiona also. 

• 
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WIth these words, I welcome this BAl. 

(»antIMtJon) 

SHRI SITARAM SINGH (Sheohar) : Hon. Speaker, Sir, 
I support this Bill. After a long gap of time this bHI has been 

bf'ol91t lor the original inhabitants of this country, as theM 
tribaIs and fontst dwellers are original inhabitants of this 

cowdry. For years. no legislation was framed to provide 

them any new facility. The UPA GcMtmment haa brought 
this new biD after much deliberationa. So while aupporting 

this bill, would like to suggest a few points. 

The finIt point Is that the people who are scheduled 

tribes or dwells in forwta, no matter to which caetee 

they belong, the IhouId be given the etetue of ror.t 
dwellers Md thi8 Iegi8Iation should give berlefb to bolt! 
of them. Because the people who are living In foreets and 

In Its culture for generations they should be given such 
rIghIB. 

The second point is thai 1hough the GovemmenI are 
giving them certain righI8 through this legislation but they 
have already fonned around 17 Ihoueand FOAISt Defence 
comm ...... IICrOU the country. The rIghIB of theIe Defence 
cOhenille. ehouId remain intact 1hrough this bIB bec:aI_ 
the allegation that the forest chMIIera deIItroy ron.ta ia 

not true. Rather, the tor.t dweIIerI take care of their 
forwta. It is dogether a cltferent matter that they lead their 
Ita on the trMI of the same toreet. The tore.t Is not 
~ by them. They use such IhingI which are 
biodegradable and lead their life. I think that they nut 
have this right. 

The third point '- that they do not hold the land they 

til in the forewta and that should be given to them. My 

suggestion is that they should be given the title of the land 

trough Government legialation and they have righta over 
that land. 

The fouJ'lh point is that the people who are dwelling 

in forMta have no basic fIIciIitIea tor living. The Government 
should make roads there, provide potable drinking water 

and telephone fecIIIty to them In the era of new technology. 
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For enhancing their education level the IChooIa should be 
opened in the forests 80 that their level of education rises 
and they could do their work in a better way. 

Sir, I would like to say one thing very clearty that the 

rights thus far being enjoyed by forest dwellers do not have 

legal backing. The Government is trying to provide this 

recognition through enacting a legislation but it requires 

some more thinking over it. The forest officials unneces-
sarily interfere in the rights of forest dwellers. I would like 
to thank this Government for giving a thought to introducing 
Panchayati Raj system in these areas through this 

legislation. I would like to suggest that if and when 
Panchayatl Raj system is implemented there, then more 

and more rights should be given to them through it 80 that 

they could work in a better way. 

With these words I conclude my speech. 

(English] 

·SHRI NARAYAN CHANDRA BORKATAKY 

(Mangaldoi) : We welcome this Bill. Better late than never. 

Had the bill come much eartier many of the Forest Land 
in Aaaam could have been saved from encroachment by 

l1iegai infiHrators from Bangladesh. It is welcome that 

Tribals would be given settlement in forest villages. I also 
feel that 4(Four) hectares in hilly areas would not be 
enough for economic holding. 

Regarding Traditional forest dwellers, I have appre-

hension though condition of 3 generations is /aid down. 

Sir, there are large encroachment in Assam in Forest 
Land and National Parks like Kajiraya Kajiaranga, Orange 

and Manas. Encroachenl are no other than Bangladeshi 

infiltrators. 

" is alleged that encroachers have managed to obtain 
citizenship and PRC through. back door means. 

In this context, my suggestion is for stringent penal 
measures for false deposition. Fine of RB.10001- is too 

meager. 

*The speech was laid on the Table. 
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Many forest lands are allegedly settled illegally in the 

mean time. What action is incorporated in the bill for such 

forest /and which are settled already. This point is also to 

be covered in the BiR and steps to be taken to recover 

the /and from iRegaI settlers. 

SHRI SARBANANDA SONOWAl (DIbrugarh) : Sir, I 

have three points to make In this particular Bill. 

The first and most important apprehension is that the 

Bill which was brought in 2005 in the name of 'Scheduled 

Tribes (Recognition) of Forest Rights BUI got changed after 

the JPC Report. and the recognition of other traditlonal· 

forest dwellers has also been taken into consideration. 

Sir, as you know, I am talking in terms of the present 

demographic situation in the North-Eastem State of India. 

There is a heavy influx across the border. Even the 

Govemment of India, after their thorough assessment, have 

got to leam that in most of the forest villages, some 

suspected illegal migrants are residing. The Government 
of India and also the respective State Govemments in the 
North-Eastem Region have also taking initiative to detect 

these illegal migrants. The point is that once this particular 

legislation Is passed, I think, it would be a protection to 

those illegal migrants and, I think, they will get a 

constitutional safeguard. So, this apprehension should be 
removed. You have been particularly referring to three 

generations, and each generation of 25 years, and that 
has not been specifically spelt out and that has not been 
perfectly briefed. That is why, that particular point should· 

be specifically made 80 that no illegal migrant can get the 
protection out of this BiB. That is number one. 

Secondly, the tribaIs have got a historical background 

of living in forest villagea. and also their livelihood is 
dependent on forest. We are not against those people in 

that locality getting the protection if they are residing for 

three generations together. But, Sir, at the time of issue of 

this certificate, 'competent authority' should be specifically 

speIt out. If the competent authority is not competent 

enough to issue the relevant document to today's Indian 

bona fide citizens, then, tomorrow other people will take 

advantage of It. 
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SHRI HANSRAJ G. AHIR (Chandrapur) : Sir, I thank 
you and I welcome the Scheduled Tribes and other 

Traditional Forest Dwellers (Recognition of Forest Rights) 
Bill, 2006 brought by the Government. It is a historic 

decision of the Govemment as it would provide ownership 
rights to forest dwellers. The forest dwellers were leading 
the life of oppression and they were treated as criminals 

by the forest officefs. The said BiB would provide freedom 

to them. I would also like to add thai though ownership 

of forest land has been provided to all the forest dweIIefs 

and tribals not living in forest 81888 who eam their 
livelihood through fanning, but there is a need to develop 
irrigation facilities. Projects for their benefit. Traditional 
agriculture is no more a profitable occupation, therefore, 
the Bill should provide for completion of irrigation projects. 

I would also like to urge that the Court cases pending 
against forest dwellers should be immediately withdrawn. 
A provision should be incorporated in the BiD thai the land 

forcibly acquired by evicting Forest dwellers by the forest 
officers during the last five years should be handed over 
back to them. A provision has been made for roads, 
electricity, schools and certain other things. Provision for 
canals has also been envisaged. But until and unIeas 
arrangements for irrigation are made agriculture produc-
tion cannot be increased. Un8q)Ioyed forest youth 
should be given rights for collection, storage and sale of 
forest produce so that their economic condition can be 
improved. 

Mr. Speaker, Sir, Jhudipi land tract falls in our 
Vldhafbha area. In fact, it is not a forest land, but it is stated 
to have been notified as forest land, therefore, Wild Ute 
Act, 1980 is applicable to it. My submission is that said 
tract may be denotIfl8d and be treated as a pasture land 

for COW8. 

·SHRI BAPU HARI CHAURE (DhuIe) : Sir, I rise to 
apeak in support of Scheduled Tribes and Other Traditional 
Forest DweUeIs (~ of Forest RighbI) SiI, 2006. 
The objective of the Bill Is to bring an end to the injustice 

being done with the tribats for centuries. In view of it the 

*The speech was laid on the Table. 
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said Bill becomes more significant. I am grateful to the UPA 
Chairman Shrimati Sonia Gandhi, the Prime MinlMar Shri 
Manmohan Singh and the Minister of TIrbaI Affara, ShrI 
Kyndiah who have done this great job for Iakhs of poor 
tribals. Theee people have been dwelling in foI'eIte for 
centuries. The Government kept them away from 1M 
ac::cesa to the benefits of deveIclpnart. Their dwelling rights 

were not recognized. They were not provided facilities such 
as education; health services, roads etc. Now. after paasing 

of said Bill such facilities would be made avaHable to them. 
Theretore, the Bill becomes more Important. Theee people 
were rehabilitated on fot'ast land during British rule and 
they were displaced from their land for carrying out 

deveIclpnart work. But no attention haa been paid towards 
them. This Bill should have been brought long back.. Tribale 
or non-tribaIs were evicted from the land used by them· 

for cultivation. Now. Through this bill they will again have 

the ownership of the said land. But, as per the provisiona 

of National Tribal Policy, onty those who have utilized foreat 

land for farming between 1972 to 25 October, 1980 shall 

be granted the right to ownership of said lanet. Tribals using 

said land for agricufturaJ purposes prior to 1972 shea have 

no such rights. Gram Sabhas have been granted rights to 
identify such people. The persons whose names have 
been left out from being identified can appeal to district 
Committee. Transparency should be kept In identification 
of outees. Injustice should not be done with anyone. For 
ensuring it, their names should appear in the record of 
revenue department. 

Apart from schedule triJes, a large number of other 
people also have either been dwelling upon forest land 

or in Its vicinity. They should be bestowed with 8UCh righIa. 

Sub-PIans have been implemented for development of· 
tribaIs and funds are provided by the Central Government 
for carrying out development works in tribal dominant 
8RI88. A list of villages under tribal sub-pIan has been 
prepared at Tehail level. Only euch villages, whose name 

appear In the said list can avail the TSP benefits. My 

submia8ion is that the villages covered . under said Bill 

should be Included in the list so that they can avail the 
said beneflta. I am thankful for having given me an 
opportunity to speak. 
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-SHAI VIAENDRA KUMAR (Sagar) : Mr. ~, Sir, 

I welcome the Bill brought for providing rigtUa to the tribaIa 
living on forest land for centuries. But there is a need to 
pay attention to certain other things. The recommendation 
of JPC should be implemented. I hail from Sagar 
Parliamentary Constituency. The tribaJs of villages under 

Noradehi forest reserves, in sagar, Damoh and Narsinghpur 

districts are 80 much sacred as they will have to vacate 

their forest villages. The people living In PIpIa, Kushyari. 
Aampura are more scared. Recently, I had been to Motatri 
Patna. Ankikhera village. Tribels living in these village 
narrated their plight that they will have to leave and go 
from their villages where they have been living for 

centuries. Therefore,. the people living in villages in 

sanctuary areas should and be displaced only after their 

rehabilitation process is complete. The forest officers do not 

carry out work in sanctuary area even after release of funds 
out of MPLAD Scheme. People in said 10 kms. area are 

leading miserable life. A primary pass quack is working 
as a doctor in Veesai Sharai village. People living in almost 

a dozen villages around Jheel Jhinora, including Simaria 

solely depend upon him. 

In view of it, I urge the Govemment to provide drinking 

water, education, heahh services and roads in said villages 

on priority basis. 

·SHRI RAMDAS ATHAWALE (Pandharpur) : Mr. 
Speaker, Sir, I support the Recognition of Forest Rights Bill, 

2006 on behalf of my Republican Party of India. 

The Scheduled Tribe people are getting their rights 

through this bill. The tribal people have been demanding 
such legislation for centuries. The UPA Government has 
taken a good decision. The mention of Scheduled Tribes 

was essential in this bill. It would be helpful to the people 
residing in the forest area. It is certainly a good step. 

This legislation will give opportunity to the tribals to 

make their economic develOpment. Cultivable land in the 

forest should be distributed among the tribal people. The 

forest wealth should be utilised for the development of 
these people. « is a welcome amendment being made in 
the Forest Conservation Act, 1989. « will be helpful in 
completing the development works. 

"The speech· was laid on the Table. 

Bill. 2006 

Today is very if11)OI1ant day In the life of Shri Kyndiah 

as he gets an opportunity to get this bill passed. 

o Jahan Mangel Hota hai, Use JangaI kahae hainl 

Jahan Dangel Honi Nahin Hain, Use Bhi JangaI Kahte 

Hein°. 

The people residing on hills, should be brought down 
and rehabilitated. 

{English} 

MR. SPEAKER : Thank you very much. I wish to 

compliment all sections of this House. We had a very 

constructive debate on this important Bill where 34 hon .. 

Members participated. 

Now, the hon. Minister. 

[Translation] 

SHRI P.S. GADHAVI (Kutch) : Mr. Speaker, Sir, my half· 

an-hour. 

MR. SPEAKER : Jt would be taken up today. 

DR. RAMKRISHNA KUSMARIA (Khajuraho) Mr. 
Speaker, Sir, let me speak for a minute. 

MR. SPEAKER: You can lay your speech, it would be 
included in the debate. 

·SHRI RAMKRISHNA KUSMARIA : Mr. Speaker, Sir, I 

would Hke to thank you for giving me an opportunity to 
speak. I rise to express my views on the Scheduled Tribes 
and other Traditional Forest Dwellers (Recognition of· 

Forest Rights) Bill, 2006. 

Sir, the forest dwellers are given the treatment as 
per the legislation passed during the British period, this 
attitude should change, ao that scheduled tribe society may 

also experience the joy of freedom and are able to make 
their development. In view of this, I hope that this· 
amendment bin wauId prove to be helpful in the direction 
of ensuring the due rights to backward tribaJs and forest 
dwellers. 

"The speech WD.1aid on the Table. 
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[Shri Ramkriehna K'*"8ria} 

Sir, there is a provision in the BiH to equip the Gram 
Sabha with nee 811 sary rights to ensure juatice to the 
deserving forest dwellers on the bui8 of lads. 

HoweYer, Sir, I would 6ke to draw your attention to the 
fact that due to Wild life (Protection) Act, 1972 and Forest 
(Protection) Act. 1980 and Biodiversity Act, 2002, the forest 
officiaJs perpetrate atrocities on poor forest dweIIefs. 

Khajuraho Partiamentaly con&tituency in BundeIkhand, 

Damoh Parliamentary con&tituency, and Panna National 
Park, Nauradehi Sanctuary located in Sagar Partiamentary 
Constituency have become synonyms of tenor. The land 

belonging to ten villages like PeIkaun, Khefyani, and 
DhocIlan etc. under Panna National P8Ik, where tribaIs 
live has been USUfP8d. Animal husbandry has come to a 
stand still. The development WOftt under Member of 
Partiament Local Area DeIo-e1opment Scheme are not being 
undertaken. The crops are ruined. 'Transport system Is in 
shanties. No construction of roads is taking place. The 
marriage processions are not allowed. There Is no bus 
facility. They are neither being rehabilitated at other places 

nor giYen compensation, nor allowed to stay there. The 
children are deprived of the basic needs whereas the 
officers of National Park are terrorising the people by 

misusing their powers. 

IIegaI ctamond mining is going on unabated and 
feIIng of tree8 for stealing the costly wood has been on 
the rise. The hunting of wild animals is aJso going on but 
the entry of COII.,1on men and even Ihoee of poor tribaIs 
in the forest Is prohibited. 

Sir, there is a dispute between the forest department 

and the revenue dapartrnant. While making referela to 
the Forest Act 1980, the FOI'8It Department extends the 

limit of ton.t land by rnof'8 than one 1dIon18ler and 
indicalora are put over there, which hils "*-d many 
viII8ge8. 

Every year, the limit 01 forest deparIment is extended. 
This telldency should be checked. The areas should be 
detelillilled property. AIongwith It, bank loan facility 8houkI 

be made available to the trIbeII 10 that they may grow 
and could come In the main stream. Therefore, Sir, I tuppOrt 

this bill and would like that it8ues raiaed over here IhouId 
be 1'8IOIYed. 

[English] 

SHRI P.R. KYNDIAH : Mr. Speaker, Sir, at the very 
outset, I would like to express rrrt thanks to many hon. 

Members of this House for part~ In the debate and 
presenting their views and comments, which were very 
valuable in all aapecta. 

Now, I share with the hon. Members and I would like 
to thank them again for a broad consensua that has 
emerged out of the di8cussIon. We have a reason to be 
happy for this good trend. I think, It II for the first time that 
we have such a wonderful debate on the question of forest 
dwelling tri:IaIs and communities. From the whole 

discussion that we have today, one thing is clear that thent 
is a feeling that the forest dwelling trIbaIa and other 
convnunities have not received their due shale of attention; 

and that has been brought here in a forceful manner. 

As we aM know that the single factor, that is, with muJtl.. 
dimensional effects, that prompted the UPA Government 
to bring this Bill, Is the realization of the miserable plight 
of the toreat dwelling community, particularty, the trit* 
people. 

One hon. Member made a point about the tribaJ8 lMng 
in the forests having no ac:ceaa. to any kind of buic 
minimum eervic:ee. It is also true that the number of forest 
dwelling trtbala whoM land righIa went largely denied for 
ages, for generations or Iince time Immemorial and have 
not been recorded, as a result of which they were treated 
as encroachers and they were thrown out. They went the . 
vIctirM. Tribala living In forMta suffer from a ..... 01 fear 
peychoeia. They are living with a __ of uncertainty that 

8Irf time they might be 8V11CU8ted. They are both 
peychOIogicaIIy and physically alienated. They are in the 
state of detperatIon. 

They are in a state of deIpendion. 'Thef8 Is no welfare 
scheme. 'Thef8 II no fair price IIhop. 'Thef8 II nothing at 
all. 
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I am happy that today In this very House a mention w.. made about PMdit JawaharIaI Nehru who Is the 

an::hItect of the Tribal PolIcy In the .arly 19508. Even In 
1945 when he came to ShiIIong-and I met him there-he 
spoke eloquently about the need to bring tribal people into 
the main stNam of the country. He was the author of the 

Tribal PanchsheeI. It Is very appropriate that he made a 
mention of this. One of the Panchaheel ia-lf you go through 

this, you will be aurpriled-"the recognition of tribal rights 
in land and forests." He spoke about his desires. Today 
we ~ about tribaJs' livelihood; you feel happy 
that something is being done. He was the first person to 
have a clear view, clear vision of India as it should be. 
Today, it has truly reftected In the epeeches of the hon. 
Members. 

He said it at that time that the Tribals must grow 
according to their own genius and pace. This is important. 

I must at the same time recall-which I must-the speech 
of late Prime Minister Rajiv Gandhi when we talk about 
the relationship of the tribal people and the forests. Some 

apprehen8ion has been raised about the triba18 denuding 

the forests. I refer to the speech of late Prime Minister Rajiv 

Gandhi made at the time of a Rally at Nandt.llbar, Pune, 

Maharashtra on 31st March, 1989. He said: 

"Ever since I became the Prime Minister, I have also 

devoted attention to the Adivasis like Panditji and 
Indiraji. If we want to save India, if we want to eradicate 

poverty, it is necessary for us to protect our 
environment In 8\I8JY way. It is often thought that It is 

the poor, the Adlvasis, who cut down the forests and 

every now and then, the Government comes down on 

them with a heavy hand. But the Adivasis have been 
living in cIoae proximity to the forests for thousands 
of years anet the forests have not been destroyed, they 

have not disappeared." 

I can tell you as the Minister of Tribal Affairs that I have 
got the details with me. Wherever there are tribals, there 
are forests. It Is the highest. I got the facts before me. 
.. . (lnIetruptions) You are welcome. You have fN8ry right 
to know. I have listened to you. The point I wish to say 
Is that it has been proved by statistics collected by the 

Forest Ministry that wherever there are tribals, there are 

dense forests in those places. There are 187 tribal districts. 

I must at this stage expresa my grateful thanks to the 

Chairperson of the UPA, Soniaji, who, at a very initial stage 

of conceiving the very idea to make this BiD, contributed 

enormously for evolving a clear concept and contours of 
this proposed law. She has been indeed a source of 

continuing inspiration for me and for us ... . (Interruptions) 

SHRI BASU DEB ACHARIA (Bankura) : For the Left 

Parties also. 

SHRIMATI SONIA GANDHI (Raebareli) It goes 

without saying. . . .(Interruptions) 

SHRI P.R. KYNDIAH : I must. at the same time, .xpresa 
my grateful thanks to the hon. Prime Minister Dr. 

Manmohan Singhji. In January, 2005 he mandated my 

Miniatry to prepare this Bill despite opposition. He made 

a statement just after we introduced the BiH on 13th· 

December, 2005. He said that 'by this Bill the disposflelsad 

tribaIs would become again possessed'. That was beautiful. 
. . .(Interruptions) 

Now the tribals are living in the forests. They will have 

their rights. They will have lilies on that. They are the 

original people who settled in this country. Let us make 

it very very clear. They are the original forest - dwellers. 

I know it for a fact. I am a tribal myself. I know. We have 
stayed for thousands of years in that part of the country 

where I stayed, I lived. So, I speak with conviction. 

Therefore, today, as Pandit Nehru wrote to Indiraji 

once - he said: "My ciaar, it is good to read history; but 

it is better to make history". I think today this House will 

make history ... . (Intllfruptions) Let us make history together, 
from this side, that side and all sides. Let us come together. 

This House is paramount. 

I would now like to make one point here. I have been 

happy over that so many views have been expressed. I 

think, we must recognize, once for all, that the forest people 

are integral to the very revival, survival and sustainability 
of the forests' eco-system. I want to emphasise that point. 
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It wiI strengthen the conservation regime. It wiR .... 1gIhen 
the biochersity. You mark my word8. It will happen. 1 am 

an old man. But you mark my WOlds. It will happen by this 

BiR. 

But more important is that history is being made. It is 
not a question of giving them land rights. It wiD go a long 

way. The tmaIs would be happy. The tribals wiI sing a song 
and will say - we 81'8 liberated today. They will be Iiberaaed 
from the bondage of being always at the mercy. 01 oIhers. 

That is important today. I am very happy today. A lot 
of time you have spoken about livelihood and food security 

of the torest-dwelling COf1YIUlities. They must be given 

their ~ - not In letter but in spirit - and they must be 

the owners 01 the minor forest produce and to decide for 

themseIIIes. It will happen through this 811. They must be 

given their rights. Until now they are not given that 'The 
tribeI people were·going everywhere in the country. They 
are WOftcing as coolies appoiIlt8d by eome Corporation, 

rich owners, rich people. We want. through this SiI, to 
make them respectable owners of the mner forest 

produce. 

AnoIher most inIpofWlt point is that this has someIhing 

to do with the NofIh.East area. We must respect the 
tradiIicIna, the customs and the cullures 01 the tribaIs 
including those who are also living as tribaIs and ·aIow 

them to grow, in the words of Pandit Nehru, 'according to 
their genius and talent'. This is ~. Regarding this 
SiI, I must express my thanks to the Chairman of the Joint 

Parliamentary Convnitlee and the Members who have 
spent a lot of time touring the country, meeting a number 

of NGOs and given us wonderful recornmendation, which 
are in line with the National Common Minimum Programme. 
Therefore. the inclusion of other traditional forest dweIfing 
COI11I'I1LPties has taken place. It has taken place because 

have to remember this. After the Constitution wsa adopted, 

there were many tribals in the country. In fact. PandiI 
Jawaharlal Nehru in 1945 desClibed my cornnu1ity sa a 

microsc:opic minority. He was a master 01 English language 

.,2OOB 
and he __ It-. WOIda 'mIcIoecopIc rNnoItly'. He went 
anutd the country thai way. At ... time, thIe .... minorily 
comnuUly was only 3.5 IaIch and· today _ have about 

14 IIIkh people In my COIIINInIly. 

MR. SPEAKER : But with great contribution to the. 
country. 

(/~) 

SHRI P. R. KVNOIAH : Sir, It Is. 

At that lime, the word 'IcheduIe' MIl notlhere. The 
word 'acheduIed' came much later only after the 

ConatiIution ... adopaed. There are rMRY more email 
tribal c:omnuWeI which ant not echeduIed, but they live 

in the torests. That is one part of It. The second part of it 
is those who went brought by the colonial rulers as cooIias 
and they worked sa conatruction workers, timber cutters 
etc. and stayed on. They beCame a part of that cuIlunt 01 
the trbII people. They imbibed that culture. They lived like 

forest dwellers. 

1 would like to draw the attention 01 this House to more 
iq)or1ant things and 8hare my experience. 1 have been 

to cifIerent para of this country, but at one place, I. 
met a yooog tribal gilt of 20 or 22 years. , asked hef' a 
question: "Did you ever cut a tree?" She said: "No. I have 

never cut a tree.· When I asked why, she replied that tntes 
were her mun-baap. That goes a long way In proIedlng 

forasts. 

In fact. I myMIf having known the tribal people and 

the forest people fof' long, I can say that the tribaIs Md 
other foreat dwelling communities are perhape the moat 

effective conservationist ~ they live in the forwt, 

they Ii¥e by the produce of the forest and they 1herefOf8 
live for the Iora8t. They look after the Ioreeta. That .. why, 
I say that today I am very happy that the JPC has eubmIII8d 
a Report accepting the ground reality that there are 10 

many tribal communItIeI which are not recogniMd and are 
not acheduIed. 

There .. an important point. Thef'. hal been • talk 
about the cui off .... 1 nut confeu that it .. true that . 
in my original SIR, we put 1980 as the cut off date. but 
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I aIIo realised that in-between 1980 and 2005 when I 
introduced the BiD, there is a new generation which has 

come up. What to do with the new generation? So, we must 
make amende in our thinking and take the ground reality 

into consideration. That is why, today we have put the cut 
off date as 13.12.2005. 

Another point which has been discussed today is, 

empowering the Panchayats, giving power to the people. 

India is a great country. The power lies with the people 

at the ground level. I may mention Soniaji again. In one 
of her apeeches she said like this. There are so many 

IndiM; Indiu of bustling economy where Sensex is going 

up; India of want, and of poor people, the poorest of the 

poor. I would like to say this. We are focusing our attention 

today to India, to that India where people are voiceless; 

to that part of the segment of the population who have no 

idea what the civilization is;· to that part of India in which 

they need to be delivered; to that part of India which is 
aJways in constant fear. Fear is the great_ enemy. In fact. 
one of the greatest Presidents of America once said that 

the only thing that you have to fear is fear itself. I think, 

this is very ~ 

Today, by this BIl~ we will remove tear and when faar 
does not conquer, righteousness will prevail. So, we have 

to 8f11)OW8r the people. Let the Panchayati Raj Instilutiona 

at every level do its work. Let them do their work and at 

the ground level, there will be an Advisory Body for us, 

which would recommend the names and a chart of names 

for jobs. But we need to also strengthen the system of 

govemance. We need to have sub-divisional level; we 
need to have district level where when you work out the 

right, It has to be cleared by a Collector who has the quasi-

judicial powers. That would be done correctly. H the 
G<Mtmance is upset, then everything will be upset. Today, 

we are having a system of Governance in the Panchayata 

and aJongwIth the Panchayata, we will come to a very good 

decision. 

Now, let me tum to very important thing. I consider It 

very Important because we have been dealing with the 
welfare of the tribaIs. I believe that unless and until we 
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can penetrate that wall of obstruction, where we can enter 
into the forests, the tribals cannot taste the fruits of 

civilization. Let them taste the fruita of civilization. People 

who are living in forest have at least the minimum of 

heaIthcare; the minimum of fair price shops because they 

need to get something. They need to be given access to 
taste the fruits of civilization. That is why, I say that we are 

making history because this will open up other new 
opportunities. 

17.54 tn. 

(SHRN4TI KAIsHNA TIRATH in the Chait'l 

Some Members have raised certain questions about 
the North-East. I am aware of the sensitivity of the N0rth-

Eastern Region. I am also aware that the North-Eastern 

Region is not just homogenous. It has eight States, which 

has ita own problems and personalities. Each State has 

its own style of functioning and problems. But I can tell 

this one that we are sensitive to whatever has been 

expressed today. H there is a need for more consultation 

and more int~, I am wiDing to do so at any time 

in order to assuage any kind of misconception about this 

Bill. Wide consubtions took place. 

But, today, If there is a sense of need, that we need 

to diacusa further, we will do so. I am not saying, 'No'. You 

cannot expect us to do it right now. The point in question 

is whether we had enough consultations. You might not 
have but the JPC might have had. There are Members from 

Northeast also - one each from Manipur and Tripura - in 

that Committee. 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY 

These Members only cannot represent the sentiments of 
the people of entire Northeastern region ... . (Interruptions) 

SHRI P.R. KYNOIAH : You might have not heard when 

I said that Northeast is not a homogenous region. There 

are eight States and each State has its own problems. I 

know about Meghalaya, since I belong to t.4eghalaya. We 

have our own problems. You know about Assam and 

Bodoland better. So, we need to consult and discuss it with 
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w. wiI dlecuS8 'am not saying that we will not diKua 
I am not Nying 'yes' aIeo beca~ this .. a Bill which has 

been COIIC8ived and concretized after a lot of dillcuaaion. 
It has taken almost two years to bring this Bill. Therefont, 
today let us do things in a right way. Let us not do anything 

which will spoil the feeling of ~ that has come 
about. 

SHRI SANSUMA KHUNGGUR BWlSWMUTHIARY : 

There Is no question of stalling the 8iI. W. .. support it 
but we ant objectiIlg to the kind of provisiona that are going 

to affect the overall interest of the Northeastern people. 

What .. the harm in deleting thoae particular provIaionI? 

Already CPM, BJP. Congreaa.NlP and some other Partie8 
have already agreed to my proposed amendmelds. . . . 

(/ntenupIions) 

MADAM CHAIRMAN : You can SSI!f aI this after the 

Minlatef's speech is owr. 

SHRI P.R. KYNDIAH : We have taken cant of the 
District Councils. There are ten autonomous DiIIrict 
Councils in the Sixth SchecUe. The han. Marmer has one 
in his own place. If you go through the proviaions of the 

ail carefully, you will find that there is • provision for the 

autonomous District CouncH ... . (/~) 

MADAM CHAIRMAN : Nothing will go on record. 

(Interruptionsr 

MADAM CHAIRMAN : You can SSI!f anything you want 
after the Ministe(s speech is owr. 

SHRI P.R. KYNDIAH : A menIion has been made about 
shifting cultivation in the Northeast and other places aJeo. 
This is important. I know that shifting cultivation in 
NoIthea8t has become a kind of cultural style of fanning. 
W. ant taking care of that. W. have taken special care 
of that In clause 3 1 (1). It is encompasaing. They play a 
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very ~ role. ShIftIng cultivation Ie a part of their 
culture, a part of their practice and tradition and It will 
remain. 

Another han. Menmer has raIaed a queation about the 
National Policy on Relief and Rehabilitation. This wII be 
dealt with in totality by the Rural Development Ministry. If 

you go through the draft of the NatIonal TrbII Policy, it is 
ateo written there. W. will take care of whatever is ~red 
to be done by my Ministry. I am happy that this has been 

raised. 

Another laue ... been raiIted about the Ministry of 

Environment and FONIIa and Ita reIatlonIhIp with the' 

un.try of Tribal NIairs. 

'1.00 hrL 

The wortc of determining the wid fife sanctuaries 

critical habIIaIII fall under the jurtadIctIon of MoF. So, we 
are WOfking II a team. Any problem that my crop up, you 

can be .... 8I8urecI that we • do II in a very amooIh 
manner. 

I would like to say one more thing about North-Easl 

I Ihare the views of the Members about the IeriouInea 
of the problem 01 Inftux of IIegat l"i .. lgranla. This has to 
be dealt· with very atrongIy. I am MnIItiIIe to that This 
GovermIenI Ie eenaiIive to that We would deal with that 
very strongly and we will leave no atone WlIumed. I 

understand the feeling of the Membera of the North-EMt, 

.. I do come from there. 

I think a point has been raised about the tnulIpoI1ation 

of forest produce to 0UI8ide areas. Of counte, we have UMd 
the word 'dispoee or but the word 'di8poIe of' .teo muM 

that you can carry on. But If it doea not UIiItfy, we can 
always do it in the rules. There is no problem In that. 

Now I do not want to go Into the detIIiIa. I would onty 
say thai there have been many wonderful auggMIiona to 
which I can _ you that we will take CIn of them and 

whateww f can do from my Ministry, I will do it in the ruIee. 

MADAM CHAIRMAN : The que8tion Ie: 
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"That the BiD to recognise and vest the fOfest rights 

and occupation in forest land in fo .... t dweHing 
Scheduled Tribes and other traditional forest dwellers 
who have been residing in such forests for genera-
tions but whose rights could not be recorded; to 
provide for a framework for recording the forest rights 

so vested and the nature of evidence required for such 
recognHion and vesting in respect of forest land, as 
reported by the Joint Committee, be taken into 
consideration." 

The motion was adopted. 

MADAM CHAIRMAN: Now, the House will take up 

clauae-by-clause consideration of the Bill. 

Page 2, for lines 9 to 16 substitute '(b) "critical wiklife 

habitat" means such areas of National Partw and 
Sanctuaries where It has been apecIficaIIy and clearly 
established, case by case, on the basis of acientific 
and objective criteria, that such areas are required to 
be kept as inviolate for the purpoees of wildlife 
conaervation as may be determined and notified by 
the Central Govemment in the Ministry of Environment 
and Foresta after open proceas of consultation by an 
Expert Committee, which Includes experts from the 
locality appointed by that Govemment wherein a 
repreaerrtatlve of the Ministry of Tribal AffaIrs shall aI80 
be included, in determining such areas aocording to 
the procedural requirements arising from sub-section8 
(1) and (2) of section 4;'. (1) 

Page 2, for lines 17 to 20, substitute '(c) "forest 

dwelling Scheduled Tribes" means the members or 
cornrnmity of the Scheduled Tribes who primarily 

reside in and who depend on the forests or foraet 
lands for bona fide livelihood needs and includes the 
Scheduled Tribe pastoralist c:ornroonitie8;'. (2) 

Page 2, lines 21 and 22. for "recorded or notified as 
forest and includes unclas8ed forests." subetiIute 

Bitt, 2006 

"taHing within any forest area and includes ImCIasai-
fled forests,". (3) 

Page 2. omit Hnes 35 to 38. (4) 

Page 3. lines 3 and 4, omit "fuel wood and the like, 
stones, slates and boulders and products from water 
bodies including fISh, weeds". (5) 

Page 3, line 11, for "meaning as in" substitute "mean-
jng .. auignecI to it in clause (0) of section 2 or. (6) 

Page 3, lor lines 13 to 37, ~ 

'(0) "other traditional forest dweller" means any 

member or community who has for at least three 

generations prior to the 13th day of December, 2005 

primarily resided in and who depend on the forests. 
or forests land for bona fide livelihood needs. 

ExpIanation:- For the purpose of this a...e, "genera-
tion" means a period comprising of twenty .five years;". 

(7) 

Page 3, lines 40 and 41, for "regard1e8s of whether 
the area involved is a Scheduled Area or not;" 

subeIitute "or". (8) 

Page 3, alter line 41, insert "(ii) any area referred to 
as a village In any State law relating to Panchayats 
other than the Scheduled Areas; or". (9) 

Page 4, line 1, for "(ii)" aubduIe "(jii)". (10) 

Page 4, 8ne 3, for "(iIi)", substitute "(iv)". (11) 

(Shrl P.R. Kyndiah) 

MADAM CHAIRMAN : The question is: 

"That Clause 2, as amended, stand part of the BiR. 

The motion was adopted. 

Clause 2, as amended, was added 10 the Bill. 

[Translation] 

SHRI JUAL ORAM (Sundergarh) : Madam ChaIrman, 
first of aD hon'ble Minister should move aU the amend-
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TIIIdiIioMJ FOI8tJI DweIIeI8 

(Shri JuaI Oram) 

manIs. If the hon'ble Minister want to speak, he may give 
speech. After that we wiI mcMt over ...... 1dmeI .... 

[English} 

Amsnctrl8llCs made: 

Pege 4, linea 18 and 17, omit "IhIIt occur in forest 

Iend". (12) 

Page 4, line 18. omit "hnIport". (13) 

Page 4. line 30. aIIer"rights of __ Il" ""'"and 
convenIion". (14) 

Page 4. torlnes 33 to 36. substitute "(I) ~ to protect. 
reg8ll8nde Of' conserve Of' manage any c:ommuniIy 
forest resource which they have been traditionally 
protectiIlg and conserving for 8U8&8iNIbIe use;". (15) 

Page 5. line 9 and 10. alter "ertIIIIn .. 1t to 
rehabilitation" insert "prior to the 13th day of 

Deoambet. ~. (18) 

Page 5. omit lines 11 to 19. (17) 

Page 5. line 20, for "(4)" substiIuIe "(2)". (18) 

Page 5, line 22. tor "per pro;ecr BubeIiIuIe "per 
hectar8". . (19) 

Page 6, omit lines 5 to 7. (20) 

(Shri P.R. Kyndiah) 

SHRI JUAL CRAM : I beg to move: 

"Page 5. line 8, IIIIer "{a) to (k)" InNtt "including the 

right relating to the IymboIic annual hunting tradition 
observed 8inc:e time immernoriaI". (49) 

Madam Chairman. I move my amendment mentioned 

Bill, 2006 

at serial number 4 in the lilt. In the MCtion (L) of the c:IauM 
3 of this BiU. It hae been _ted that: 

fEnI1IItJh} 

" ... In other traciItioMI customary rights enjoyed by the 
forest dweIIera. the ScheduteCI .,.,.. which are not 
mentioned In c:IauM a tok exceeding the traditional 
rights of hunting. or tracingOf' extnICtIng • palt of the 
body of any specIM of wild rinaIa". 

[Tranelation} 

My amelldment is that the above may be repI8ced by 

the foIowIng: 

{EngIItIh} 

"including right relating to the symbolic and annual 

hW1ling tnIditIon obeerved Iince .... immemorial. " 

[TfIIII8IaIion} 

Mad8m, the hon'ble MIni8ter knows 1hat the CUIIomary 

laws ippIcabIe In his region are difterent from thole of the 
other ...... Among the trbIII. the cuetomafy IawI are very 
8bong and the aaid laws have • very 8IgnIfIcanI role there. 
In his region. land is not owned by the men. Instead the 
women own the ..... We are not auppolting Iu1IIng but 
we go for trac:litional hunting once • year and I aomeone 
doea not paI1icipIIte in It we -.pel him hom the caste. ThIa, 
they cannot deny. this is our cuetomary right. SimIIaIty, 9'1C8 
in 8W8fY 12 yeara women go for huntIng..,..., are Itlftltoglng 
upon our rigID by creating auch • pnMIIon. 

[EngWI} 

That you cannot deny 10 ua and theNIbV you are 
debarring ua hom practicing our cuatomary law. 

[TntnalafionJ 

H should not be done. That'a why I have mowd the 
ernendment. SeconcIy. the hon'ble MInIater while tpNking 
at the conaIdendion 8Iage ... . (/~) 

[Engbh} 

SHRI PRIVA RANJAN DASMUNSI : SIr. one cannot 
di8cuu now what hu been ~.d during the 



557 AGRAHAYANA 24, 1928 (SAKA) (RBcognition of Forest Rights) 
BIll. 2006 

558 

oonaideration stage. He should restrict himself to the 

amendment only. 

[Tran_lIon} 

SHRI JUAl ORAM : At that lime, I did not rise to apeak. 
The hon'ble Minister has not given replies to many a point. 
I am stressing upon my amendment, he should ackn0wl-

edge It. He is the tribal Minister and It took 50 yeara for 

his party to create a tribal Ministry. He should be aware 
of the said customary law of the tribaIs. 

MADAM CHAIRMAN : ~, you have placed your 
amendment. 

[English} 

SHRI P.R. KYNOIAH : Madam, I would not like to say 
anything else. I am only saying with humility that the hon. 
Member has mentioned about symbolic annual hunting. 

Madam, I do not understand what he means by 

'symbolic' ... . (lntemJPtions) My point is, any kind of hunting 
in tribal areas is driven by tradition and culture. 

MADAM CHAIRMAN : I wiN now put amendment No. 
49, moved by Shri Jual Dram, to the vote of the House. 

The amendment wa put and negatived. 

MADAM CHAIRMAN: The question is: 

"That clause 3. as amended, stand part of the BiD." 

The motion was adopted. 

Clause 3, as amtII'Ided, was addtHJ 10 the SiI. 

CIIIu .. 4 

Amenc*nents made: 

Recognition of, 
lind veatlng of, 
forwt rIgtd8 In 
forMt dwelling 

ScIwduIedTrlbM 
MCI other 
ndtIcIMI forHt ....... 

Page 6, lines 26 to 28, omit "and with the consent of 

all the rights holders and in consultation with 

independent ecoi0gicai and aocia/ acientiatB familiar 
with the area·. (21) 

Page 6, for lines 31 to 37, subtIIitute "(c) the State 
Government has concluded that other reasonable 
options, such as, co-exlstence are not available;·. 

(22) 

Page 6, line 41, for ·National Relief and Rehebilitation 
Policy of the CentraJ Government" substitute ·relevant 
laws and the policy of the Central Government". 

(23) 

Page 7, forlines 1 to 3, subsIItute "(e) the free informed 
consent of the Gram Sabhas in the areas concemed 
to the propoeed resettlement and to the package has 
been obteined in writing;.. (24) 

Page 7, omit lines 10 and 11. (25) 

Page 7, line 28, alter ·occupation· insert ·and shall 
in no case exceed an area of four hectares·. (26) 

Page 7, omit lines 29 to 35. 

Page 7, line 36, for ·(9)· substitute "(7) •. 

(27) 

(28) 

Page 7. line 40, for "(10)" substitute "(8)·. (29) 

(Shri P.R. Kyndiah) 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY : I 

beg to move: 

"Page 7, line 13, alter "any State·, insett", other than 
North-Eastern Statn," (42) 

·Page 7, alter line 16, insstt. -

"Provided that in respect of the North-Eastem States, 
the provisions of this sub-section shaJI apply from the 

25th day of October, 1980." (43) 

The provisions enshrined under sub-clause (0) of 
s.ctIon 2 should not be applied In relation to the North-
Eastem Region with special mention to the Sixth Schedule 
areas in the best interests of indigenous scheduled tribes 
and other indigenous people of the North-East. I strongly 

move my amendment. 
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MADAM CHAIRMAN : I put the arMndmeIdI moved 
by Shri Bwiswmuthiary to the vote of the HcM.a. 

The amendments ...,. put end IHI{IIIIived. 

MADAM CHAIRMAN : The question is: 

"That clause 4, as amended, stand part of the 

Bill. " 

The motion was adopted. 

aac.e of, as MJended, was added 10 IhB SiI. 

DullMoI ........ oI 
foNeI rIghIe .... 

............. 01 

Ame,.e*ne,," made: 

Page 8, line 1, lor "(1) The" substitute "The holders 

of eny forest right.". (30) 

Page 8, omit linea 12 to 34. (31) 

(Shri P.R. KyncIah) 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY : I 
beg to move: 

"Page 8, line 2, alter "village level inItiIutionI in 

.,..." iMtIft "and the BodoIand Territorial District 
Council and the Autonornoua District CounciII in 
rwIaIion to the SixIh Schedule .,... in Notth Eastern 

SIIdes,". (44) 

MADAM CHAIRMAN : I IhaI now put .... Idment 

No. 44 to the vote of the House. 

MADAM CHAIRMAN : The queation is: 

Bill." 

The motion ..... adopted. 

Clause 5, as amended, was lidded to IhB Bill. 

AuIhorIIIM to wet 
fONIt rtgIda In for· . 

.. ...... w.-
ctuIed Trtbee .,.. 

other ......... 
__ d\J ......... 

Pages 8, for linea 37 to 43, 8UbIfitI_ 

"8. (1) The Gr8m ~ IhaI be the auIhority to Initiate 
the ~ for deterrniMIg the nature and emnt of 

~ or community foreIt rightI or both that may 
be given to the forest dwelling Scheduled TfI)ee and 

other trIIdIIionIII fOI8II dINIIet'I ....... the IocIII 11mb 

of .. julildiction under Ihia Act by teceMng ctMnI, 
corIIOIiddng and verifying them ... prepering • IIIIIP 
delineating the 8I8Il of each recommeIlded claim In 

such manner .. may be preICribed for exerciIe of 
such rights and the Gram SIIbha thill, 1hen, paI8 • 

reeoIution to thai efIec:t and theNafter fofward • copy 

(2) Any peNOn aggrifted by the NeOIIIIion of the 
Gram Sabha may prwIer • petitjan to the Sub-
DivIsional Level Commitlee corwtiIuted under IUbIec-
lion (3) and the Sub-DMIionaILeveI eomn ...... thai 
coneIdIr and diIpoIe of such peIiIon: 

ProvIded thai every such peIIlton .... be_prwtened 
wIIhIn Iixty dap from the .... of PI88ina of the 
reIOIuIion by the Gram SIibha: 

Provided further that no such petiIion IhaI be 
diIpoMd of .... the ., __ ~ unIeu he 

tIM been given .. reasonable opportunity to pr...t 
hia caM. 

(3) The State Government shall conIIIlute • Sub-
DivIeionat Level CommiItee to eumIne the NIOIIIIIon 
puMd by the Gram s.bha and pr.,e the NOOfd 
of forest rightI and forward It ttvough the Sub-
DMaionaI Officer to the DIIIricI Level CommItee for 

.. final dIciIion. 
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(4) Any person aggrieved by the decision of the. Sub-
Divisional Level Committee may prefer a petition to 

the District Level· Committee within sixty days from the 

date of decision of the Sub-Divisional Level Commit-
tee and the District Level Committee shall consider 

and dispose of such petition: 

Provided that no petition shall be preferred directly 

before the District Level Committee against the 

resolution of the Gram Sabha unless the same has 
been preferred before and considered by the Sub-

DivIsional Level Committee: 

Provided further that no such petition shall be 
dIepo8ed of against the aggrieved peraon, unless he 

has been given a reasonable opportunity to present 

his case. 

(5) The Stale Government shall constitute a District 

Level Committee to consider and finally approve the 

record of forest rights prepared by the Sub-Divisional 

Level Committee. 

(6) The decision of the District Level Committee on the 

record of forest rights shall be final and binding. 

(7) The State Govermnent shall constitute a State 

level Monitoring Committee to monitor the process of 

recognition and vesting of forest rights and to submit 

to the nodal agency such returns and reports 88 may 

be called for by that agency. 

(8) TheSub-Divisionai Level Committee, the District 
Level CommIttee and the State Level Monitoring 

Committee shall consist of officers of the departments 
of Revenue, Forest and Tribal Affairs of the State 

Government and three members of the Panchayati Raj 

Institution at the appropriate level, appointed by the 

respective Panchayati Raj Institutions, of whom two 
shall be the Scheduled Tribe members and at least - .. 
one ahall be a woman, as may be prescribed. 

(9) The composition and functions of the Sub-

Divisional level Committee, the District Level Commit-
tee and the State Level Monitoring Committee and the 

Bill, 2006 

procedure to be followed by them in the discharge of 

their functions shall be such as may be prescribed.". 

(32) 

Page 9, omit lines 1 to 35. 

Page 10, omit lines 1 to 39. 

Page 11, omit lines 1 to 41. 

(33) 

(34) 

(35) 

(Shri P.R. Kyndiah) 

DR. BABU RAO MEDIYAM : I beg to 1TIO't'8: 

"That in the amendment proposed by Shri P.R. Kyndiah 

and printed as S. No. 32 in list No.1 of Amendments 

in sub-section (1) of Section 6,-

Insett "indicating the list of the land holders who shall 

be the ben8ficiarie8 under the Acf'. (47) 

"That in the ametldment propoeed by Shri P.R. Kyndiah 

and printed as S.No.32 in List No. 1 of Amendments 
in sub-section (8) of Section 6,-

lifter "Panchayati Raj Institutions,· 

Jnselt "with adequate representation to Gram Sabha.". 
(48) 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY : I 

beg to move: 

Page ", after line 41, inNIt "(13) With respect to the 

North-Eastem States, the reference In this section to 
'Gram Sabha' shaD mean the BodoIand Territorial 

Council and all Autonomous District CouncIls consti-

tuted under the Sixth Schedule to the Constitution and 

the Autonomous Councils under the State Acts.·, 
(45) 

MADAM CHAIRMAN : I shall put the amendments 

moved by Dr. Babu Rao Mediyam and Shri S.K. 

Bwismuthiary to the vote of the House. 

ThtI amendments we", put and negatived, 

MADAM CHAIRMAN: The questIOn is: 
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MADAM C?HAIRMAN : Thent are two amendnl8l11a to 
__ 1. 

Shri S.K. BwiIm.dhiary, are you moving your amend-
ment? 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY : 
Vee. I beg to mow: 

Page 1, linea 5 and 8, omit ". Other TndionaI 
Forest Dwelle .. ". (40) 

Page 1, ."., line 7, 1nBett.-

"(3) The proviIkn relating to ......... ton.t 
dweI!era' ahaII not apply to the Nofth.Eattem S1aIeI, 
partJculalty Autonomous Territorial DIIIrtcta and Iu-
tonomouI DIItricII under the SIxth Schedule to Ihe 
Conatilution and Autonomoua CouncIls 

(41) 

MADAM CHAIRMAN: llhall put amendment numbera 
40 and 41 moved by Shri BwiIwmuIhiaIy to Ihe vote of 

the Houle. 

MADAM CHAIRMAN : n. qu.llion II: 

"That cIa&Me 1 atand part of the 811." 

The motion ... adopted. 

et.uae " .... IIddtJd to the BII. 

The Enticling FonnuIa, the PINI'IIbIe MIl 
the Long TItle ..,. IIddtJd to the BII. 

MADAM CHAIRMAN : The MIMter may now ITICM Ihat 
the 811, .. amended, be puaed. 

SHRI P.R. KYNDIAH : I beg to ITICM: 

"That the 811, .. amended, be paseed .• 

MADAM CHAIRMAN : n. quedon II: 

"That the BUI as amended, be puaed." 

The moIion ... adopted. 

[English] 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY : 

Sir, In etrong protest, I walk out of the House. 

11.22 .... 

MESSAGES FROM RAJYA SA8HA 

AND 

BILLS AS PASSED BY RAJYA SABHA 

SECRETARY-GENERAL : Sir, I hava to report the 

following m ...... received 110m the ~ 
of RaWa Sabha;. 

(I) "In accordance with the proviaiona of rule 1 f'I 
of the Ru1e8 of Procedure and Conduct of 

su.r- In the ReWa Sabha, I am directed to 

encIoae a copy of the ProhIbItion of ChIld 

MarItage 811, 2008, which has been passed by 

the RaWa Sabha at lis aiIIing held on the 14th 

December, 2008." 

(II) "In 8CCOfdanc:e wilh the proyiIiona of rule 111 

of the Rulae of Procedure and Conduct of 

auu.. in Ihe Rajya Sabha, I am directed to 
encIoee a copy of the AdminI8trativa Tribunals 

(Amendment) BIll, 2008 which has been passed 
by the Rajya Sabha at iIa aitIing held on the 14th 

December, 2008." 

2. Sir, I Illy on the Table the Prohibition of Child 

Marriage Bit 2008 and the AdmInistrative Tribunals 

(~) &ii, 2008, as passed by Rajya Sabha on 
the 14th December, 2008. 
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18.23 In. 

[English] 

HALF-AN-HOUR DISCUSSION 

He: Low 8udgII HoIIIIe 

MR. CHAIRMAN : Now, the House will take up Hall-
an-hour Discussion. Shri P.S. Ghadavi. 

SHRI P.S. GAOHAVI (KulICh) : Madam, I am reaIy 

thankful to you for giving me this opportunIly to raiN 
discllUion on points ari8en out of answer giwen by the hoI'I'. 
Minister of Tourism on Starred Question No. 123 of which 
answer was given on 30.11.2006. 

FIrSt of ai, I would like to ~ the han. rnini8ler 
and her Department for taking good steps for promotion 
of tourism in our COWttry. 

Madam, the original S.C. No. 123 put up by Shri 

PnIbhu Nalh Singh and Shri K.S. Rao ... about the 

middle class tourists who are experiencing dIIIicIJIIIas in 
locating 8COI1OmY class .::commodation at pIaceIIcities of 

tourist intereata. 

fn reply to S.Q. 123, the han. Mini&ter ... conceded 

to the fact that due to paucity of hole! roomI in the budget 

category. common touriIItII may eome time face cIfficuIty in 
finding accommodation in this caI8gory. 

In our COWttry, as the han. MInister has rapIied. there 

is a shortage of 1,50,000 hotel roomI in respect of all the 

caIegOries. The S1anding Committee on Transport. Tourism 

and Culture in iIs 104th Report had &lao expressed iIs 

concern about the shortage of hotel acconwnodation in au 
the categorieI, patticuIarty In the budget hoteIa which do 

not augur well. The COI1liiltee had, therefore, rec0m-

mended In Its 104#1 Report that the Department of Tourism 

has to take step8 to ensure that more budget hoIeII are 
set up by making sites avaiable by the Central 

Government. Landa should be made available tor these 
typeS of hoteIa In order to maintain the country's 

competiIiveneee as • tourist dHtinaIion and facilitale 

identification of hotel sites. 

In this regard, I would .. to Icnowffom the hpn. 

.......... to how IMI1Y .... have been made 8YIIiiIabIe 
or ideldIIIed r til now on CenIr8I Government land. What 
..... or IMUUI8I have been taken by the Department 

of Tourilm In this regard for the conetruction of such budget 

hoteIa? This is rrrt first quaeUon to the han. Ministers. 

Second, I would like to invite the aIlention 01 the han. 
..... to one thing. Nowadaya, dome.aIc, rura/ as wei 
.. foreign touIWn are Inc .... lng day by day. We know 
that the runber of domldc touriIIa Md rural touriIt8 '-

increMIng day by day. DorMstic and nnI touri8tI also 
form • wry Important part of the tourism industry. It II • 
fact that touriIIm is the Oldy Industry which generateI. 

ernptoyment. That can benefit mont poor people like the 

rickIhaw-puIere, taxi operMore and tnIders. We .. know 
IbouI that Even the common man from lower and lower-
middle class hall • deIire, 1M poor pereona naIuraIIy 
t.. • daeire to go lor pIQrImage. Thereb8, IouriIm 
inc..... They want to go to the piece of their belief 
pnMc:IMI they get the requWed faciIitiu for their .. y In 

such pIacea. 

In this COIwl8dion, I would like to imIIIe the attention 

of the han. MinIIIter to one impoftant aspect. These types 

of tourieIa naIunIIIy tour In groupL They go In one or two 
buIe8. If they go by bueelin groupa, NIIUr8Iy they cannot 
afford to go to hoIeI8. For them, In the ., according to 

CU" culture, we had the tradition at having dhararIwha/aa. 

Nowadays, thole who tour in groupa want donnItory type 
of acconwnodation with good lavatory and btIthing ___ . 

They also want reasonably priced food. 

It is good that Government hat got one ICheme for 
giving IIUbeidy to eome hotels. For the one-.tar hotel, they 
",. Ra. 25 1aIch. For two star, As. 50 Iakh and As. 50 Iakh 

for • three-Itar hotel. So, the DepatIment has got 1M 
ICheme to give this subeidy to hoIeIa. But how many 
people. In our country can afford to IIay in such hotels? 
Only 10 per cent of the people IIt8y In hoteII, that rneana 
As. 10 crore perD'I can afford to 8tay In Ibe alar h*II. 
You are giving 1ncentMt. For IhiI type of pereons It Is a 
good thing. WII the Oepal'lmerll COf1IIder giving Inc:entiYe8 
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to the social Institutions which can go in for dormitory type 

of accommodation? Here, I can cite one Instance. In Delhi, 
there Is one Gujarati Samaj. There may be some other 
Sarnajas also. It is having dormitory type of accommodation 

with good air-condition facility. A particular Samaj has got 

a particular facility for their Samaj, but what about the other 
people? What about the ~ tourists? WtU the hon. 
Minister consider aU these things? Thera should be 
facilities for group tourism. In all, according to this 

information, there are 550 million tourists. Out of thai, about 

150 are the urban tourists are urban tourists. But 400 
miUion tourists are rural tourists. If those rural tourists go 
from one place to another, what type of facility is being 

given to them? 

My third question Is that infrastructure status should 

be given to the tourism industry. What steps are being 

taken by the Govemment in this regard? 

The Government is giving incentives to some hoIeIs 

like one-etar hoteIa, two-star and three star hoIeI8 etc. Is 

the Government going to put any cap or control on IoUriats 
or not? I am asking this becaU68 after taklng the subeidy, 

they charge whatever they like. What Is being done about 
such control? 

There are places of Interest In many remote areas of 

our country. For example, in my constituency there is 

Rann of Kutch which is a unique place in the whole 

world. Then, there are places like DhoIavJra and other 

places. What kinds of facUities are being provided by the 

Central Government to the tourists who visit such places? 

This is very important because this is concerning the 

middle class people of India. They are talking about Aam 
Aaelmi. 

f7I'atjsIatJon ] 

People who were talking about protecting the interests 
of the common man, are speaking about two, three and 

five star hotels. 

• (English] 

That Is all right. You do it. I do not mind. 

[Translation] 

But please state whether any arrangements will be 
rnacte for providing accomodation to the common man in 

public lodgings or dormitories. 

(English] 

MADAM CHAIRMAN: In this Half-en-Hour Discussion, 

according to the ballot, only four Members can speak. Now, 
I caD Shri Shallendra Kumar and I request him to please 

ask only questions. 

[TraMlatJon] 

SHRI SHAILENDRA KUMAR (ChaII) : Madam. please 
allow me to present some of my views during this HaM-
an-hour dlscllUion. 

MADAM CHAIRMAN : A total of five, members are to . 
speak In this regard. now there are four more members 
to speak. 

SHRI SHAILENDRA KUMAR : I will put my questions 

after saying a few words about low budget hotels about 
which a discussion has been initiated by the hon'ble 

Member, Shri P.S. Gadhavi. The Ministry of tourism has 

allotted land to the State Government and the Indian 

raHways and to the other land owning agencies and in 
order to promote accommodation and Infrastructure it has 
given 25 lakh rupees tor one star hotels, 50 Iakh rupees 
for two star hotels and 75 Iakh rupees tor three star hotels 

and has declared a grant of 10 percent in original debtes 
for budget and low budget hotels as part of the conditions 

of assistance. In it, as encouragement to guest house. . . 
. (Interruptions) 

MADAM CHAIRMAN: ShaJlendraji, I had told you only 

to ask the question, you have got the details. The Hon'bIe 
Minister has also to reply to the question now. 

SHRI SHAILENDRA KUMAR : I am coming to that 

point. Commonwealth games are going be held in the year 

2010. It has been stated that a shortage of fifty thousand 

rooms has been felt. They have given contract to more 

than 20 companies for constructing economy hotels tor the 
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railways and for c:onstructIng hoIeIe rwned Rat RaIna in 
five cities. Out 0I1he ecollomy hotels under the NUne 'Ad 
Ratna' which are to be buill in forty cities about which a 
decision has been made, a provision hM been made by 

them to construct 4 fMHtar hotels under Taj GIoup. 

SimiIarty, he has announced c:onetruc:tion 01 auc:h hoteII 
by the D.D.A. also. He has made thiI dec:Iandion keeping 
in view the Commonwealh games. But In order to make 
it a reaJity how I"IIJCh encouragement and lime Is being 
devoted by him? Til date, not evan a begiI.1ing hM been 
made, then how wiI 1he)' ac:c:ornmodIIIe .. the foreign 
sports persons and guests who .. come down to 
participate in the games? For thiI puIpOe8, they .. have 
to act quiddy. I would like to aak ....., th8y hIM thought 
about any effective measures for Ihi8 ~? 

PROF. RASA SINGH RAWAT (A;mer) : Madam 
Q\airman, -maya .. maya mile karkar limbe heath. Tullti 
hai Gareeb ki Puchc:he nanhin koi but.. 

MADAM CHAIRMAN : Is this ycu: question? 

PROF. RASA SINGH RAWAT : Madam, I 811'1 Mying Ihi8 
becaJ_ tales ant going on about the fivwHW hoteII ..., 

the Government is provicIng ....-..nee tor blldgeI8ry 

hotels also, as we are In cife need 01 foreign exc:hange. 

We are providing every .,.,....... to the foreign 1ouI'ia, 
but what type 01 c:onc:rete ... are being tIIIren by the 
Government to ensure that ...... naIuraI and low c:a.t 
facilities are also made available to the domeItic: 1iDUfIIIII? 
Til date, they cId everyttq for them by "*"'Y 
construc:ting heritage hoIeIe and budgetary hoteII. Land 
also are being located for this purpoM. But _ It haa juet 

now been stated that hordes 01 people travel from one 
place to another for plg16l11age _ well. For auc:h piIgrime, 

88Ifier we had an amIIlg8ftI8I'It 01 he 01 c:a.t public: 
lodging (DharmIhaIM). What are the ~ being 

taken by the Govemment to augment the facIIiIIM 01 thoee 
traditional rest houMa and for eNUring their dewlopme ... 
80 that domestic: touMIa also get encouragement. Whether 
the Government have got any epec:iaI ec:herMs to 
encourage domestic: laurA? 

[EngbItJ 

MADAM CHAIRMAN : Shri C.K Chandntppan - Not 
preeent. 

DR. KS. MANOJ (AIIeppey) : Thank you MadML 

Madam, unlike the put. the number 01 dorMetIc: 
touri8ta, viIiting tourist destlnaIioM In India, has inc:rHaed 

to • great extent .... days. The reason being the Inc ...... 
In the Income level and emergence of high Income middle 
c:Iaea. In 1he NaticMI Tourism Policy 2002, there W8I a 
great thIuIt on the promotion of dorneRc: tourista. So, more 
and more IniIiatIY8II were ..un for the development of 
~ tourIem projec:ta. 

Madam, the IncIan Tourism Development Corporation 

W8I eel ~ in 1966 with the objective 01 undertaking 

progr8IIIIive development and expanIion of IouriMI 
InfnIItrucUe in the country, thereby promoIIng India _ a 

touriet dIetiNdion. FonnefIy, ITDC .. oper'8IiIlIJ I1W1)' a&ar 
hoteII wIIh a view to catering inIemaIionaI touriIt8. But 
untortuna.Iy, due to the ~II policy during the 

Align 01 ND"- molt of thou aIart hoteIa were IOId to .. 

prMle ...... 

MADAM CHAIRMAN : PIeaM put your question. 

DR. KS. MANOJ : Madam, In view of the emergellce 
of more and more dorneRc: touriIta and also In view 01 
the emergence 01 more domeItic: tourist deetinaIione, I 
would like to know from .. han. Miniater whet meaIU ... 

are being undertaken in Ihi8 regard. 

As my eoIIeague, the former epeaker, pointed out. 
there II a lack of ~ tor tourists in this country. 
Shri SheiIendra Kumar pointed out thai in 2010 Common-
weaIIh aan- are going to be held In IhiI c:ounIry. I would 
like to know from .. han. Minllter, what are the rneMUreI 

...un by .. 10urIem MinIIIry for building up of .... low-
budged hoIeIa or Iow-budgeted acc:ommodatIon. 

I would liiio like to know from the han. MinIaIer, when 

the Tourilm MiniItry aanction8 wriouI proj8ct. to the SlUt 
GtMmmenIa, eepedIIly, the c:ircuItoua projecta. wheller 
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the conIbUcIIon of building up of IcJw.bIIdgeled hoIeII _ 
IlICOIpOIIIied or not. If the Stale Govemml1l1ll give _ 

pripouII for conetrucIIon of Iow-budgeted ...... would the 
MInIItry --=tion thole prajeC1II? 

MADAM CHAIRMAN ; Now, the han. MIniIter ....... 

SHRI B. MAHTAB (Cultack) ; Madam, Mr. Panda may 
be eIIowed to uk one or two eupplementarlel. . . 
(InIerrupIiona) 

MADAM CHAIRMAN ; According to the Ballot, thent 
are only four MIIrntMn. 

(IntenuptiotIs) 

SHRI B. MAHTAB : MadMI, Ballot _ not Ihent tor the 

1uppIemIntarIes. . .(lntfHrI.IpIioM) 

MADAM CHAIRMAN: No ..... Now the han. 

MInIatIr will rwpIy. 

(IntefrIJpIioM) 

SHRI B. MAHTAB : Madam, he"- been giving noIcee 
dally end lilting here to put .. euppIemenIMeI. By this 
time, he would have put hill .~. . .. 
(1nIetnJpIIons) 

MADAM CHAIRMAN : Let the han. MInIIter rapIy. 
please. 

(Inlerruptiotw) 

SHRI BRAHMANANDA PANDA (JegaIIInghpur) : 

Madam, we have been dIIcr'.millaled againIt. For the IaIt 
two days. we have been giving noticeI to ..,... on this 
.. . (Interruptions) 

MADAM CHAIRMAN: Aa I said, the rules do not permit. 

According the Ballot, one plus four Members C*I uk 
questiona. 

(11IfeIrIIptioM) 

MADAM CHAIRMAN : No, pIu8e take your ...... 

SHRI TATHAGATA SATPATHY (1ltIenUMI) : MedIm,. 

bece'_ we are bIICkwerd, we are IoaIIed down upon 
. • .(InIetnJpIIons) 

MADAM CHAIRMAN : NothIng wi! go on r8C0fd. 

SHRI BRAHMANANDA PANDA : Madam, we proleIt 

this and are staging a walk out. 

11.40 .... 

(AI IhiII .,.,. SIuI ~ P8IIdII and 

."". other han. I.fembtHs ,." lite House) 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI) : Madam Chairman, It is • 
mailer of great pride and I8ti8facIion thai the initiator of 
this dllcllIIIon, ShrI Gadhavi, did feel II WOIthwhiIe 10 

congnduIaIe the Ministry of Tourism for the InitiativeI and 
for the IChemeI they have taken up. II is aIIo true that 

we walled for three day. for thiI haJf-.n-hour d_ellllion. 
II only goes 10 show that the profile of the MInIsIry of 
Touriam or the profile for Iouriam _ going up. II II aIIo true 
thai more and more people and aIIo the Government-are 
recognizing IouriIm .. a great ecollomic driver. Probably 
it Cf88IeI the rnuimum number of jobe both dir8CI and 
IndIr8CI. II aIIo II among the MinI8Iriea which CI8aIeI and 
mobiIIzeI·the maximum amount of nIIOUIC8I nece •• ary for 
... round daveIopment. 

II is aIao true thai tourism II contributing about 5.88' 
per cent 10 the GOP. Having said d"" having rac:ognIzed 
thai economy of the country II today on an upbeat, the 

number of people coming 10 India II IIiIo going up, 
c:Iomeltic touriIII' InIvaIing hal 1ncrI ... d. People are 
traveling more and more 10 different c:IeItirudionI for IeIaura 
and pilgrimage. All thiI "- put a tntmenc:IouI preIIUre on 
accommodaIIon 8vai1ab1e, accommodaIIon of all kinds. The 
han. Member .: and other han. Members aIIo - II quill 
right that according 10 the 8IIimataI and IOITI8 surveyI 

done, repor1II that we have teoeIved from our ReIIdanI 
Tourist OffIceI, we are IhorI of aImoIt 1,50,000 IOOITII; 

1,00,000 IOOITII partIcuIarty in the budget category thai 
means YaIri Niwae8I, one-Itar hotaII, two-atar hoteII, 

tIv8Htar hoIeII and four .... r hot.. ConIidaring thai, 

"Not racorded. 
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we would like the domestic tourisma to get greater 
emphasis. 

While concluding his point. he unfoItunaIeIy made • 
comment - from where I would like to state - that the UPA 
Govemment which came on the promise of the aam aadmJ 
is onty looking to five-star hotels. What I am going to 
respond in answer to his question 8houId convince him 
is that it is still the sam aadm/ and the corrvnon man and 
the dome&tic: tourist which Is on our agenda as number 
one. 

To fulfil this category of 1,00,000 rooms, we realize 
that the Government should not be running hoIeIII as 8UCh. 
This was also probably when you went in office you sold 

off all the ha4eIs. After becoming the Minister of Tourism. 

only a few Iow-budget hotels were left with the ITDC, not 
even 16 I think. two-star hotels and three-star hotels. It Is 
because those hotels were not running, thinking that they 

are also going to be sold off. the first decision we took 
that we need hotels in budget category. So, the ITDC was 
asked to put those 16-odd hotels which are with ITDC and 
as joint-ventures with Stale Governments, in the proper 
condition of the star-age which they have occupied so that 

after that it can be decided whether they will be outsourced 

for running or ITDC will run. But we wanted to put those 

hotels back on the rails and staIt earning profit. , would 

like to tel the hon. Mermers that most 01 the HoIeIs. with 
the exception of two. are back on the rails and are eaming 

profit incIucing the ITDC whoM profit has gone upID over 

130 per cent whatever that would be. 

Land being a State aubjec:t, I w .. 88ked how much 

land has been given for budget hotels by State 
Govemments. 

SHRI P.S. GADHAVI (Kutch) : I uIr.ed about tor Central 

Goverrwnent land. 

SHRIMATI AMBIKA SONI : I will tell you the whole 

thing. Land Is basically • State .m;ect. It Is only In Delhi 
that the Delhi Government does not have the hold over 
land. 

So, the Central land Is very limited, probably only 10 
DeIhL SInce land ira • State subject and our dMiIe Is to 
promote touriem In the budget category to an the s.-
in the country, to aH pi9irnage spota. and to all placet 
of cultural Interest and tourist Interest, my predecessor and 
then myself continued, we wrote to an the State 
Governments to make land aVailable. I do not want to go 
Into all the details of the leiters but we inIisted that IMtead 
of providing land eapecIaIty In the budget category through 

open auctions - then the prices would go up very high 

- we should think In .... of equity IHring. leMIng. 6ong-
term ....... joint ventures or whIdeoewtr so .. to keep 
the price of land low. We have got response from aome 
State Govamnent8 but not too many. 

As far .. Delhi Is concerned, DCA has apeciaIIy. 
keeping in mind the 2010 Games, given us a lot of details. 
We have 1liiio seen that in the caM of land which Is 
auctioned by DDA. the' prices are akyrocketed. No .,..... 

player who bids for land at thole high prices Is willing to 
put up the budget hotels. It· Is not economically viable. 

Sometimes, the auctions have gone unattended. So, .. a 

trial, we have written to the MiniAy of Urban DIMIekIpment 
that they could consider giving us some, maybe ttne 
pieces of land for construction of budget hotels, and the 
Ministry 01 Tourism would take It from the Ministry of Urben 
o.r"l8Iopmeflt at a reasonable price, which Is the 
Government price, and then, through ITDC, which Is • 
public sector undertaking, lease it on long-term holding to 
people who will build only budget hotels. This Is • trial 
suggestion which has been proposed, and I· have good 
reasons to believe that we will be able to undertake this 
proposal In Delhi itself. . . .(lnterrr.JptioN) 

SHRI P.S. GAOHAVI : What about the Union Territories? 

.. . (Intenuplions) 

SHRIMATI AMBIKA SONI : You are talking of 
PoncIcheny, Daman and Diu, and Andman and Nicobar 
lalande. We have received • reply from Daman and Diu. 
A lot of demand Is there but there are aome reatrictiona. 
There are ..... in thIa country which ... envifOnmentaHy 
very eenaiWe. So. we have to get ctearancee from IN 
MInistry of Environment and Forests. These thingI take a 
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long time. With a lot of emphasis and with a lot of puett, 
we are trying to push these things. 

DDA has made lOme proposals, keeping In mind the 

2010 games. They have auctioned 10 sites for 1831 rooms. 
If you want a/l the details, it will take a long time. The 

Haryana Government has offered 8,000 rooms. The UP 

Government has identified 25 sites for three-star and four 

and five star hotels. In addition to this, the Railways came 
forward very positively. Hundred sites for budget hotels 

have been Identified by the MInistry of Railways. I am very 
glad to anncx.fte in this Houee that the Ministry of 

RaIlways are coming up as a big partner for tourism, and 

they have already put up tenders for 20 hotels naar the 

railway .cations and other places where budget hotels can 

be put up. 

I think, Prof. Rasa Singh Rewat, mentioned that Taj 

group is going into it. It Is true. I will tell you that a lot of 

private players who tiN now built only luxury and five..star 

hotels are into this whole proposal of ours and this 

country's push for budget hotels, and are also bidding for 

the8e budget hotels. Even though they are budget hotels, 

we would like to give quality rooms to our domestic tourlata 

and those who want to stay in the budget hotels. There 

are Taj and other groups who are abeoIuteIy .... 

(Interruptions) 

{T1'8NIa1ion] 

PROF. RASA SINGH RAWAT : Madam, earlier there 
used to be reat houses and dharamahalas for the travelers. 
. . .(Intem.tptions) 

{English] 

You please say something about that. .. . (Interruptions) 

{TllIfWlJlion] 

SHRIMATI AMBIKA SONI : I have noted it down. The 
concept of dharamsha/a exists even today but, the country 

is passing through a phase of transition. You are al&o 

aware that hopes and apiratione of people are also 

chMglng with changing time. We are al&o talking about 

Vatri Niwaa. One star hotels are openlting on the concept 

of dharamahalaa. We are talking about dormitory, where 

six members of a family can lodge in a big room. Our 

intention is that the common tourists who visit Ajmer Sharif, 

Vaishno Devi, Goa or Harmandar Sahib or any other place 

for pilgrimage 8houId get a dormitory in every hotel instead 

of Yatr! Niwaa or Dharamshala. 

Sir, the Government of Gujarat has also announced 

certain proposals. Though, they have not given information 

to us in this regard, but they propose to provide free 

electricity to the private players who build budget hotels 
in the State and also waive off their corporation tax. The 

State Governments of Haryana and Uttar Pradesh are also 

working on the same line. 

PROF. RASA SINGH RAWAT : Madam, The Govern-

ment of Rajasthan is most keen to promote tourism in the 

state. 

SHRIMATI AMBIKA SONI : The Rajasthan Government 

Is promoting heritage hotels. We are taking up ~ issue 
with them also. Besides that, our Ministry has taken a very 

important initiative and that is launching of 'Bed and 

Breakfast Scheme'. Earlier also, various states have been 
running similar schemes. But people used to create 

problem. 

[English] 

It was used to be a problematic thing. 

{Translation] 

There were many hiccups in granting permission. I 

would like to tell you that we have tried to streamline . it 

and have set up a Convnittee. There is a proposal to 
appoint a Police Inspector on the Committee. There are two 

arrangements of accommodation - One for silver card and 

other for gold card. Very simple conditions have been /aid 

down for this. The owner of a house having one to five 

rooms can register himseft under the 'Bed and Breakfast 

Scheme'. One condition is that the IancIon:I or landlady will 

have to stay in that house. We want that the domestic or 

foreign visitors may get an opportunity to stay with an 
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Indian family, so that we may be able to acquainI them 
wilt (U' cuIlure and tradition.. We hope that we wiI be 
able to make available 10,000 rooms in near fulure. We 

are trying to make .. information in this regard avaIIIbIe 
on our webaite. At present .. this infonnation is available 

on our webaite. 

{English} 

You are able to get a room at reasonable price In • 
famIy. Gradually, by the 2010 Games, we are hoping to 
put this in a commercial way with no charge to thoee 
people who are having rooms to rent out. But the whale 

exercise will be either underwritten by hotels or other 
organizations, which can pay and wiI keep the .... low. 

[TtansIatIon] 

I Ihir* that micktIe class families will also benefit by 
'Bed and BntaIdast Scheme'. Thoae families whoee 
children are studying in a foreign country or in eny other 

ciIy of IncIa may let a couple of rooms on renlif they have 

vacant rooms in their house and thus 8l.9'*lI their 
income. ThIs ICheme will prove economically beneficial tor 
thoee hoI.ewives who want 10 atay at home becaI_ of 
household reepot ..... 

~ CHAIRMAN : This ICheme is very beneficial 
for women. 

SHRIMATI AMBIKA SONI : Thank you. Madam 
Chairman. I am talking about houaewives. If through this 

lICheme, we are able to make women financially 

independent to some extent. It would be a great auc:ceu. 
8eBidM, all of you are aware that my MinIatry gives 

10 pen:ent sWsidy on buiIcIng two and three ..... hoIeIe 
in small citiee, noI In big cIIiea. Its upper limit is As. 75 

latch. 

SHRI P.S. GADHAVI : Madam, I would like to aubmit 
that the aarift of IUbeidi8ed hoIeIs should be conbolled by 

the Government. The room ,.,.. should be fixed wMh lie 
Govemmenl'a dictate. 

[EngIJM] 

They are charging exorbitantly. Would there be a 
control on ......, 

[TiwteIallon) 

MADAM CHAIRMAN : She hM aIrMdy said that the 
hoIeI which will charge mInImI.In rani would be give 

preference. 

SHRIMATI AMBIKA SONI : In ......... cin:umMallICM, 
ills not poeeIbII to fix tariIf wIIh GcMtrnmInt'a dIcIIde. But 
we are making .."., _ I MId -aer, we 8M trying to 

..... lie room 8'1'81 .. upeo Fk 1000. TheN are 101M 

nom-. which would be cllCUIMed at the time 01 promoIion 
of our 1Cheme. We wII defin.ely propoee renIa; when IiMr . 
and gold calegoriea are being diIcu ... d, It Is eppmenI 

that renIa of diIJerent caI8goriee would be propo.ed. 

Beeidee that I would like to tel you that I have wriIIen rMnY 
IetIers to the MinieIry of FIIW1C8 during the .... a.8 monIha. 
In view of the need for one 1IIkh, 50 ~ rooms, I 
had propoeed it for hoIeIs, built ... not pouIbIe and they 

refuIIed. Now wIIh uImoet aeriouIneea and eqNeis. 

{EntJI/tIh} 

I am puIhing It with the FInance MInistry that for IhoM 
people who build budget hotais, one, two and tine ..... 
~ Itarting now and having them fIniIhed before the 

Gan-. of 2010, .... the finance MiniIby 8houId COI'IIider 
giving them tax incentive by declaring them InfrMtructuIe 
and giving them tax IncenIi\oIa That Is what I am puehIng. 

[Tf8fJ6IatJon] 

If the t-to..e Uy 8&JPPOI'8 me, I am an that the 
MinIster of FINII'IC8 wII agrN with my propouI. 

In. the end, I would lice to say that In view of the 

promotion of touriIm, we 8M IMIdng eIfOIta for Jd*c 
private per1nef8hip in ....... 'The Go\MI...". .. naI 

be able to ~ In It. ,. ... _ p'" .. are trying 

to help the GovemmenI throuF private pMMI1IhIp and 
I am ..... the HouN wit continue to ahow this kind 
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of InIiIrMt, and we will continue to progreee and be 
auoc ... fuI. 

MADAM CHAIRMAN : The hon'ble MIni8ter has given 
a very good reply. 

11.17 ..... 

PRIVATE MEMBERS' RESOLUTIONS -
WiIhdrawn 

(I) ..... far .... nced 8nd ............. lapment 
01 ........ 01 the country 

[EngUhJ 

MIcOAM CHAIRMAN: Now, the House wID take ~ 
Item No. 28--Further diec:U8Iion on the ReeoIuIion moved 
by Shri SaItlananda SonowaI. 

Shri Man! Charenamei - Not present. 

Now, Shri Abdul Rashid Shaheen to apeak. 

SHRI ABDUL RASHID SHAHEEN (BaramuIIa) 

Madam. I think the Mover of the Reeolulion. Shri 

Sarbenanda SonowaI ngt talk about It find. He has to 

move the ReeoIuIion. 

MADAM CHAIRMAN : The ReeoIuIion was moved by 

Mr. SaIbananda SonowaI. and we are continuing the 
dIttcuuion. 

SHRI ABDUL RASHID SHAHEEN : Madam Chairper-
son, I rise to aupport this Resolution in Ita letter and spirit. 

In order to quote a few points before this august 

House, I will very pointedy mention the unbalanced 

development which IeadI to unhappiness In the distant 

a..... of different State8 of the country, and uItimaIeIy It 
ahak .. the peace of those areas. I wiD mention about 
Jammu and Kashmir Itralght. 

Madam, in my parliamentary conatituency, 8ar8I'I'IJIIa, 

we have Certain areas cIOIer to the Line of Actual Control, 
thoee areas are waiting for the last 58 years for 
development of Infrastructure, and for the roedl, so that 

they can be COOileded for the whole year with the rest 
of the wortd. I may talk about the Gurez Valley. We were 
just now dlec:uuing about tourism. That Gurez 18 one of 

the wonderful ..... on this earth and can be said that 
thia II a heaven wIhIn the heaven but for more than six 

rnonIhI that area getI cut off because the road Is not 
available, and the lnfrastructurat development in those 
...... in piecemeal, ultimately makes those people to walt 
for the' aupport to come from the welfare State. 

I do not know what will happen to those areas if the 
pace of development in such ..... continues at this rate? 

UltImately, there Is unhappInees of the people and they 

would sometimes like to give vent to their anger. 

Unfortunately, occas1onaliy It takes a violent tum. 

11.00 In. 

I would ask and request the Govemment of India to 
take a view about the areas of North-East, Janvnu and 
Kashmir and Himachal Pradesh. I wiU .. y the category 
States and the distant areas within these States which are 
egregiouaIy poor areal and are waiting for the infrastructural 

dewIopmeI It in the new era of economic development in 
this country which Is very well-known, though we are 
moving faster towards the third wave of clviIization. We 
have alii the KaIahandis and other places which are 
waiting for developmelll 

My point II that. Hon. Member Shri Sonowal has done 
a favour to these areas by moving this Resolution. I support . 
this Resolution and I would request the Govenvnent of 

India that It should come out with a mechanism, with the 
assurance of the Constitution of India that we have a 
development acheme for faster development of those 

areal. so that they come to the level of the rest of the 
country. 

I will mention about non-IapaebIe pool of resources 
which have been granted to the North-Eutem States. I 
have been aakIng for the last eight years that Jammu and 
Kashmir State, having the aame season and security 
aItuation, muet be incIudec:t In 'non-IapIabIe pool of 
F8IOUR)M' after the allocation ill enhanced from 10 per cent 
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to 15 per cent. But we always get a deaf ear. of the 
Government. We have to keep on waiting for the pacIcagae 

to come and then people at over the c:ounlry uy that .. 
State (Janmu and Kashmir) is a drain on ow 1'8SOUfC8II. 

I want that we should have a f8IiP8CduI and a etabI8 way 
of de'. slopmant proceaa lor such .... like Jammu and 
Kashmir and North-East. 

The constrainI of 888IOI'l in our Stales - the N0rth-

East and Jammu and KaahnV - is there. We have ofty 

five months of wortdng season at our dispouI So, the nan-
IapsabIe pool is the only answer for such ..... w. have 

to recast and reshape the functioning of that concept aIIIo 
80 that these States get benefit out of it. 

I will not talk about the federal system which Shri 
Sonowal has mentioned in his Resolution. That is a very 

big ~ We wUI try in the next Session to bring a full.. 
fledged Motion about it under the rules of thia auguat 

House 80 that this is di8ctl88ed; becallSe coop8f8tive 

fedefaIism for this country plays a very iq)ortant role now 

and we have a lot many important things to apeak in this 

regard. 

I suppoIt this Resolution and the concapt of 
stntngIhening of the federalism in this oountry as II is put 

in the Resolulion. With these words I support this 

Resolution. I hope that the Government of India will take 

poeitive steps to look after the development of the distant 

areas of the category States so that they 818 put on the 

raIs back on equality with other developed areas. 

MADAM CHAIRMAN : Hon. Minister wiI rapIy now. 

THE MINISTER OF STATE IN THE MINISTRY OF 

PLANNING (SHRI M.V. RAJASEKHARAN) : Madam 
ChaiIper&on, han. Member, Stvi SaJbananda aonow.I has 
raised a very importanI and critical iIIue wiIh which our 

Governmstll hu been very much c:oncemed, thai is 

baI8nced and eqlliIIIbIe deveIopmenl Although ..,... 

hawe been made thrauGh the fNe.Year ...... to eddr.a 
the problem. imbalances in regionIII d8veIGpmI!InI COftInue 

Owing to varied factors 8UCh as difference8 In resource 
endowment, historical and geographical development and 

availability of inlrastJudure faci11tie8. 

I am thankful to the hon. Members of Parliament who 

have so acIivety participated in this debate on a subject 

which is of crucial importance to our Government lit thia 
point of time. Han. Members will BgI88 with me that 
planning and· dIMIIopment of an area and allocation of 

lunda 818 primarily the reeponsi)iIIty of the State 

~ COIICIJfMCl. The CenIraI Gawmrnant. on ita 
part, suppIementI the aIforta of .. State Governments 
through weightage in the fonnuIa used for distribution of 
Central asaistance, epecIaJ area programmes and various 
poverty alleviation and oCher achemes. 

As mentioned by han. Member Shrl B. Mahtab, the 

formula lor distribution of Central 888istanc:e is one of the 

most important mechani&ma to addraea this problem. As 
per thia formula, 30 .per cenI of the total ........ is 
earmarked tor Special Category States. The remaining 70 

per cent is dIIIributed among non-Special CaIegory States 
accordIIlg to a Set of crtlerta according to which 80 per 

cent of 1his share is allocated in proportion of the 
population of the States as per 1971 Census. 25 
psn:entage weightage is .-igned to per ~ income, 
7.5 per cent to p8ffonnance and the btIIance 7.S per cent 
is earmarked for special problema. Out of the 25 per cent 

assistance allocated on the basis of per capita income. 20 

per cent is allocated 8XCUivefy to the poorest States 

whoM per c.pta Income is below the national average. 
The han. Member. win. therefore. appreciate that the 
pr'oi1CipIes underlying the distribution of Central assistance 

take care of regional dieparitiea. As mentioned by han. 
Members Shri Prasanna Acharya and Dr~ Karan Singh 
Yadav, there have been requesta for mocIfication of this 
fonnuIa. But you will agree with me and appreciate that 

In theebaence of a coneenaus among the States, It is not 

pouIJIe to make eny change in this ..... 

I would, therefore, like to clarify that the Planning 

eo.m..." takea Into account the requirementa of varioua 

StaIeI while appRWIng their Plana, Including the State of 
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Jammu end KashmIr about which the hon. Member Ipoke 
juIl now. Generally, d State Plan projects are prepared 

by the . States therneeIws. The Annual Plan exerci8e 18 
aimed at enauring maximum effectiveness of the acbemes 
and sharing opinions on the best practices and trying to 

find IOIutions to the problems which each State 18 facing. 
In fact, Planning Cornmisaion hal also requested the State 
Goverrvnenta to prepare Oistrfct Plans through the 
Involvement of Panchayati Raj Institutions, keeping In view 

eucIIy the concerns which Shri SonowaI hal expreued 

10 eIoquenIIy, 10 that the hopee and aepiratione of people 
IMng In backwercl areas are met. 

A. you are all aware, special emphasis is being laid 
on the development of backward areas during the Tenth 
Plan. The Rahtriyll Sam ViIca Yojana was Initiated for 

pulling in place schemes for backward areas which would 
help reduce imbalances. and speed up deveIopmenl 

Under this programme, till 31st March, 2006, an arncud 
of As. 950 crore had been released for the Special Plan 
for the KBK districts, Rs. 1,417 crore for the Special Plan 

for Bihar and As. 2,854 crore for the Backward Districts 

InltiatNe which covered 147 districts. This programme has 

now been replaced by the Backward Regions Grant Fund 

10 that the PMChayati Raj Institutione from the village to 

the diItricI level are involved in the pIaming and 

Implementation of 8Chemes as enshrined in our C0nstitu-
tion. 

As pointed out by han. Member, Shrimati Tejaswini 

Seeramesh, the UPA Government is trying to ensure that 

Panchayati Raj Institutions are involved In plaMing and 
implementation of aU schemes. Hence, this change has 
been made in the programme for backward areas. This 

progranvne has also been expanded and now 250 districts 
wUl be covered. In addition, the Special Plan for Bihar and 

Special Plan for Kalahandi-BoIangir-Koraput, which is 

known as KBK districts of Orissa will also be funded under 

thiI' scheme. Hon. Member, S~rimatl Archana Nayak has 
raised the issue of fund flow to the KBK districtS. I would 
like to clarify .that the total allocation for the KBK districts 
is being protected. Under the RSVY in the Tenth Plan, the 

KBK districts are ~iving an amount of Rs. 250 crore 

per annum. The same amount wiY be - I emphasi8e 'will 
be' - made available to these diaIricts under the Backward 
Region Grant Fund during the Eleventh Plan period. 

Many of the hon. Members, including Shrimall Pararnjit 

Kaur GuI8han, Shri Kiren Rijiju and Shti w. Wangyuh 
Konyak, spoke about the backwardness of their areas. Our 
Government plans to address these problema through 

various flagship schemes which have been designed to 

address the problems of employment, poverty and gaps 
in physical and social Infrastructure. 

A. you are aware, the National Rural Employment 

Guarantee Act (NREGA) has been enacted In September, 

2005. The Act guarantees 100 days of employment in a 

financial year to any ruraJ household whose adult 
members are willing to do unskilled manual work. The Act 
will be applicable to areas notified by the CentraJ 
Government and will cover the whole country within five 

years. In the first phase, the NREGS has been launched 

on 2nd February, 2006. Till October, 2006, three crore fifty 
one Iakh applications for registration had been received, 
and three crore eleven Iakh job cards have already been 
issued. 

In adclitlon, there are various other programIrw& for 

rural development in operation such as the Swamajayanti 

Gram Swarozgar Yojana, Sampooma Grameen, Rozgar 

Yojana, Indira Aawas Yojana, Drought Prone Area 
Prograrrvne, Desert Development Programme, Integrated 

Wastelands Development PrOgramme, etc., As per the 
guidelines issued by the Ministry of Rural Development, 

Members of Parliament are members of the District Rural 

Development Agencies; goveming bodies. In addition, 
Members of Parliament have a role in the vigilance 

and monitoring committees of the programmes of the 

Ministry. 

Chaudhary Lei SinghjI has 8Xpr88S8d concern 
ragarding -the primary achooI education. The Central· 

Government is addressing this concern through the SaIWI 
Shiksha Abhiyan which has been initiated for 

univenlalisation of elementary education. This scheme 
addresses the need& of about 20 crore children in 12.31 
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Rural Water Supply Prognunme through which the Centre 
II ... illlng the Stales II being continuouIIy Itepped up 

end for 200&07 It II Re. 5200 CION againaI As. 4050 crore 
in 2OQ6.OI. 

Regarding the presence of fluoride In the drinking 
water in NaIgonda railed by Shri SuIavaram SudhIkar 
Reddy, It is informed thai under the Bharat NInnan 
programma. out of the 2.17 lakh habiIationa affected by 
water quaIiIy In the country, priorily is being given to 
1UII8nic. fluoride and I8IinIty aIfec:t8d habiIaIiona In the 
country. 

The rural saniIaIion coverage in the country is about 

32 per c:ent. To help the States to IIChieve rural eanitaIion 
coverage, the Centre is ueiating the States through the 

Total Sanitation CampaIgn Programme. Under 1hiI, han. 

Members would be very happy to know that 540 diatricIs 
.... been Included ., .... for auiItance. The .-ocation 

for thiI pugrwnme has been stepped up from Rs.700 crore 
In 2005-08 to As. 800 CfOI'e in 2006-07. VIIages are 
encouraged to IdI8In fuI unIIaIIon coverage and are given 

"NInnaI GIWII P&nIIuu" awerdI annually. 

Aa rightly pointed out by the han. Members, India will 
shine when aI' the bec:kW8fd ..... get adequate bailie 

mIninun ..... To unlock the poIentiaI of rural India, 
the GovemmenI has launched • lime bound bu8ineIIs . 
plan named Shand Nirmari to be Implemented from 2005-
08. 

The IiX can.,a.18nIS Included under Bharat NInnan 
... irrigation, drinking water, eIecIrificaIion, 1OIldII, houslng 

and rural ~. PhyRaI targaI8 include creation of 
10 miHion hectant8 of additional irrigation capacity; 
conetruction of all weather roads to every habitation with 
over 1000 population and above (500 in hilly and tribal 

_). Our friends particularly fIom JarnrraI and Kashmir 
and North-Easlem Stales would Indeed by happy to know 

about this. It ..., includes pI'OVidIng eIee1Iicity 10 the 

remaining 1,25,000 viIIage8; c:oneIrUCIIon of 60 Iakh 
houIea; providing drinking water to 55,087 uncovered 
habitIIIionI by 2009 (All habilationa with r.IIed IIOUIce8 

and water quality problema will be covered); and 

connecting the remaining 66,822 villages by telephones 
by 2007: 

The CommIttee on Rural InfrasIrucIure chaintd by the 
han. Prime Minister is monitoring the Sharat Nirman 
Programme. The Committee has met thrice during the year . 
2005-06. 

The Ra;iv Gandhi Gramaen Vldyutikaran Yojana was 
launched in March 2005 for providing rural eIectriciIy 
infrastructure and household electrification in order to 
attain the goal of providing electricity to all households in 
five years as set by the National Common Mininun 
Programme. The OCher i~ scheme in the power 
sector II the Accelerated Power Dewlopment and Reform 
Programme which was initiated in March 2003 to 
acceIeraIe distribution sector reforms. The main objectives 
of the programme are to reduce technical and commercial 
losses, bring about c:omrneR:ia1 viability In the power 
sector, reduce outages and intenuptions and incntase 
c:onawner sati8fecIion. A Task Fon:e has been set upto 

re-strucIuI8 the programme 10 that petformance can be 
imprOIIad and the target8 achievad. Theee are the ting8 

whiCh have been achieved by the UPA Government. We 
should be proud about Ihia. The whole nation ahouId be 
proud about Ihia. In addition, the ..... varicg ~ 

~ for the development of nonconvetllional energy 
programrne8 IUCh .. the Solar. PhoIovoItalc DemoII8tration 
Programme, National Project on Bio-gas Development. 

Small Hydro Power Programme, etc. 

SimiIarty, there are • number of schemes in other 

88Clors such as agricuIIure and allied activities, industries 

and village and sman scale Industries, transport and road 
construction etc. 10 help in the development of these 
aectors. You will be happy to know that the outlays for the 

three DepaIlment8 under the MinistlY of Agriculture have 

been aub8tantially increased • for example the outlay of 
the "Department of Agriculture and Cooperation has been 
stepped up from As. 2650 crore in 2004-05 to As. 4800 
crore In 2006-07. TheIe increases in outfaya win 
undoubtecIy pnwIde • booeI to the fUI'IlI economy. Further, 
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we have the largest Public Distribution System In the wortd. 
This covers about 400 miIion people below pcMIfty line 
(BPl) and a Iafge number of people above poverty line 

(APl). &pf88d 8Cf08S "parts of the counIry. Food grIIirw 
are given to the BPL houaehoId& at leas than 50 per CMt 

of the economic cost and the APt at lela than 70 par cent 
of the economic cost through a network of about haIf\ a 
miIion fair price shops. This is one of the biggest neIwortca 
in the wortd. 

Shri Lakshman Singhji has raised the ... of 

intertinking of rivers. The NatianaI Convnon Minimum 
Progtaamme has stated that this wiU be pursued in • fully 
consuItatiYe manner and a ~ .... 11.,..11 of 
the feasibility of the linking of the rivers of the country will 

be made starting with southbound rivets. Also linking of 

the sub basins of the rivers in States like Bihar will aIeo 
be explored. I am sure our friends from Bihar would indeed 

be happy now. 

The iniIiat thrust towards the inter-lir*ing of rMn ... 
given by the signing of Moll on 25.08.05 tor prepanItion 

of DPA of the Ken Betwa Unk by the paI1icipatklg StIII8a 
of Madhya Pradesh and Uttar Pradeeh. For the execuIion 

of oIher propoeed links obtainkIg the coneet_ of the 

States is in PR98SS. The GcNemment of Bihar aIIo 
identified some intra Stale links lor further atudiee by 

National Walef Development Agency. 

As far as the Constitution is concerned, there is an 

elaborate distribution of Governmental powet'S - 1egisla-
tive, administrative and financial - between the Union and 
the States. As we aU know, legislative power has been 

classified into three lists - Union, State and Concurrent. 
NormaIy, the executive powers of the Union and the States 
are co-extensive with their legislative powers. However, 

with respect to matters in the Concurrent List, the executive 
power remains with the States unless the Constitution or 
the Parliament, by law, expressly provides otherwise 
(articles 73 and 162). 

The Constitution makes a distribution of the powers 

of taxation between the Union and the States. The fields 

of tuaIion haw t..l enum8l11ted either In the UnIon List 
or in the Stale Lilt There is no .1UbjecI of tuation .. the 

Concurrent List. The ConatIIuIion recogniz.. lhatthe 
financial resouroes of the States may not be adequate tor 
diachargIng their onerous responsibilities. It, therefore, 
envisages certain tax revenues raised by the Union to be 
shared with the Sta.... It' providea not only for their 
distribution between the Union and the Stat8e but aIIo inter 

• among the States on the reconwnendation of the 
FInance Commiaion (articlel 268 and 281). TheM 
provie6ons have stood the teet of time and have enough 
flexibility for reconciling such conftict8 of intefwts .. may 
arise from time to time between the Union and the 
conatiIuent units. Further, in keeping with b commitment 

In the Convnon Minimum Programme, Government 
has resolved to set up a Commiuion on eemr.-State 
relations. 

The han. Mernbera wII 1hUI .... with me that .. 

Central GoYemrnent is making .. out eIIOfts tor redreeeing 

regional imbalances. You will also agree with me IhId the 
eon.tiIution is not an abIItacIe In .. path of ... elopment 

of any State or region. . .• (''''''''''''''') PIeMe do not be 
eo impatient and Iieten to what the UPA Government hal 
achieved in thiI short lipan of lime. 

Han. Member Shri Kqt a.IIha Me rightly Mid thai 

in8lMd of conatiIutioneI chengee. eqNaia IhouId be on 

etonoINc meuures with • tirM-bound fnImework for. 
implementation to ensure IhId dIfterenl regions remIIin 

united and progress equally. The landmark 73rd and 7 ..... 

amenchent Acta need to be opetdonaIieed in ..... Md 
epiriI eo thai the Panchayati Aa; IMtiIuIIonI ... ~ 

ered • per the eon.titutionaI proviIionI - ill pa.nning. 

iq)Iementation and monitoring at the gruarooII level 

which will help the benefits of dItveIopmenI to reach MCh 

village. In view of the efforts made by the Govenwnent. I 

would request the hon. Member, Shri Sarbananda SonowaI 
to wi1hdtaw the AeeoIution. 

SHRI SAA8ANANDA SONOWAL (DIH'ugartI) : Sir, my 
intention of bringing forward this ReeolutIon was to draw 
the attention of the Central Government and this auguIt 

House for having a freth look at the constitutional 
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provIIIona. I think, keeping In view the vartoua inequalities 
existing in various parts of the countries, particulartY the 
remote areas in different States, the present constitutional 
proviIIone are not going to work and are not· enough to 
give j..tice to the people living in the countryside. 

So, we will have to conslder the present situation in 

the country. A eense of alienation and a 88fI8e of 
reeentment are aIIo developing. That is why, we should 

give a freeh look into the present set-up of the Constitution. 
We are 8111he time claiming that we are federal but in the 

real sense, there Is no federalism in the country. Still the 

Union is the more powerful than the States. You know that 

economic planning has been used as an instrument of 

Central control. The major sources of rewnue usessed 

continue to be monopolized by the Central GOvernment. 
InatMd of reducing regional disparities through planned 

economic development and vetted financial support, in 

reality, IUCh disparities are being aggravated. Some States 
of the country such as Assam, Bihar, Madhya Pradesh and 

OrIssa which are rich in mineral resources continue to be 
the poorest regions of the country. Unless we give a 

serious thought to it, balanced development. is not possible 
In the country. 

In regions like the North-East and States like Jammu 
and Kashmir, there are many extremist groups. Of course, 
the Government is taking a very positive view to have a 
peace dialogue with them. But how' to bring back those 

people into the mainstream? This particular set-up is not 

sufficient to accommodate their grievances and demands. 

Unless we have a new set-up, and federalism in the true 

eenae. it is not possible to convince those people to come 

to the mainstream. That is why. I have a humble eubmIssion 
to make. 

I have to specially mention one poiflt here. Citizenship 

Is a vital issue in a Federal Constitution Miele " of the 

present Constitution which fully authorizes the Partiament 

to make any provision with respect to the acquisition and 

termination of citizen and all other matters relating to 

citizenship. In this regard, it is feft thai a total modification 
of the articles dealing with citizenship is urgently necessary 

to accommodate dual citizenship In the Constitution In 

accordance with federal principles. H Is al80 an important 

part to be conaidered. 

Then. I will come to equal representation from every 
State to remove inequalities. H we make everybody equal, 

then some format must be made so that there will be equal 
representation of people with a 88fI8e of equaUty. This point 

has to be considered. 

Then there Is protection of cultural righIa of gem.ftt 
minorities in the States. Article 347 COIliiders greater 

interest of indigenous people of Asaam. the power 01 the 

President under this article in refation to the official 
language should be made subject to the reconnendation 
of the State Legislature. We have many articles on this 
subject like article 248, article 249, article 251, article 254, 
article 257, article 258, article 244 A with para 21 01 the 

Sixth Schedule. fiscal ~ between the States and 

the Union. articles 273. 275, 280. 28OA, 352, 355. 356, 
163(2) and 388. These are an Important articles which have 
to be relooked into 80 that true federalism can be set up 
in the country. 

Since the time is ahort, I do not want to prolong my 
speech. I only want to submit to the hon. Minieter that we 
have got the State List and the Central List here which 
will speak out the details 01 our intention to bring about 
this particular resolution in this auguet Houee. This· 

particular distinct piece of written aubmI88ion will epeak out 
my mind-set as to why we actually deeire to have true 
federalism in this country. Everywhere. people are 
demanding that they want true tedefdem in the country. 

To keep the country together. we have to remove the 

imbalances and minimize the differences. There are big 

States and there are amaH States. Small States feel 

inseCure in the presence of big States. So. these 
diffefences should be minimized 80 that the country can 
move together. We have to accommodate the people'. 
views and resentmenta. That is why I submit that If we could 

sincerely consider all these people's views, resentments 

and grievances, we can have balanced growth. Let India 

prosper together. It should not be that a part of the country 
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prospers whIe the other parts feel neglected. If we do that 
we cannot keep India together. 

Now, we have been receiving • lot of threat 8C1'088 

the border. We are also receiving threats from dItfentnt 
agenciea. So, that is why India is stiU under a tremendoua 

security problem. Unless we move together in a proper and 
disciplined system, it is not possible to keep one billion 
people togeIher. I beIieYe that this august Houae wiI 

COIIIider .. these points. 

I am Still a strong advocate of the concept that the 
Centre should keep only four subjects with it, defence, 
c:ornf1'M1iqdio, external aftairs and currency. l.8l other 
powers be enjoyed by the StataL Let the States grow on 
their own. So, these are the four subjects the CenIre should 

keep and the reat be given to the Stales. l.8l Stales grow 
up wiIh their own available reeourcea. Let them cuIIivatII 
their own wisdom and inteIIigentBia. 

MADAM CHAIRMAN : Shri SonowaI. are you with-
drawing your ReeoIIItion? 

SHRt SAR8ANAHDA SONC7NAL : I sincerely request 

the hon. Minister to -.we at least that whatever I have 

spoken will be taken Into consid8ndIon. 

SHRI M. V. R.t.JASEKHARAN : Madam OIairmen, 

through YOU. I would like to draw the aIlention of the hen. 
Member to the fact that the Corwtitution of the Indian Union 

as it .,osts today is one of the ba8t Constitution in thewortd. 

Indian Constitution has stood the ... Of the time to meet 
the challenges. I assure that there won't be any 

d,scrimination under the Indian Constitution. I hope the 

hon. Member will withdraw his Resolution. 

SHRI SARBANANOA SONOWAl : Madam Chairman, 
the hon. Minister should assure the House that the 

Government win try to put in aU possible measures to 

strengthen the federalism in the country. 

MADAM CHAIRMAN : Shri Sonowal. are you with· 

drawmg C
, 

Under Consideration 

SHRI SARBANANDA SONOWAL : The hen. Minllter 

ahouId react· to this. 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTlUZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI B.K. HANOtQUE) : Madam Chairmen, the thrust of 

the ReeoIuIion is that Imbalances should be removed and 

... ahouId be taken for removal of regionaIlmbaIanceI. 
The hen. Minister has epeIt out the ... that the 

Government has taken. l.8l ~ ... how it WOfU. 

SHRI M.V. RAJASEKHARAN : The focus is on 
development to take care of the regional 1nmaIances. That 
is why I fisted d the programmes. '1 hope now the hen. 

Menmer would withdraw his R8IOfution. 

MADAM CHAIRMAN : Is It the pfeasure of the House 

that the ResoIuIIon moved by Shrf Sarbananda SonowaI 
be withdrawn? 

The ReeoIuIion ..... by 1Mw. MIhctntMn. 

, ........ 
PRIVATE MEMBERS' RESOLUTION-

Under eor.ideraSion 

FormulatIon 8ftCI \mpIeIr_dIIIIon of CompreheneIve 

food 8ftCI. nubftIon eeourttr --
(EngIiah] 

MADAM CHAIRMAN : Now, the Houle wiff take up 
item no. 29. 

[TtaMIatlon) 

that 
SHRI NAVEEN JINDAL (Kurukshetra) : Madam, I move 

"This Houae resofves that the Government Ihoufd 
formulate and Implement a comprehenIlve food and 
nutrition eecurity scheme aiming at total eradication of 
hunger from the coumry-. 
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Hon'b1e Madam Chairman, I am grateful to you for 

giving me time to speak. I resolve that this Govemment 

should fonnulate and implement a comprehensive food 

and nutrition security scheme aiming at total eradication 

of hunger from the country. The subject which is being 

deliberated upon in the House is related to the poorest 

section of the country. All the hon'ble Members will agree 

with me that food, clothing and shelter are the primary 

necessities for human beings. But what is most needed 

is to get two square meals. As it has been stated-Bhukhe 

Bhajan na hoi Gopala. which connotes that in order to 

survive, food is the prime necessity and there is a similar 

saying in Punjab also which goes like this-"Pet na Padi 

Rotiyaan te Sabhi Gallan Khotiyaan·. 

Madam Chainnan, as per a report of the United 

Nations, out of the world's total population of 700 crore, 

around 85 crore people are the victims of malnutrition. Of 

these, 22 crore people live in India who are the victims 

of malnutrition. The maximum number of deaths in 

developing nations are caused not by AIDS or any other 

disease but due to malnutrition. According to the world 

renowned economist. Shri Amartya Sen if we want to 

control hunger. we need sufficient funds, finn political will 

and proper policies. Today, in our country there is no dearth 

of food grains. But OWing to defective distribution system 

and ignorance even today there are crores of people who 

are victims of malnutrition. National family and Health 

Survey number th~. . . .(Interruptions) 

[Translation] 

PRqF. RASA SINGH RAWAT (Ajmer) : Jindal Saheb, 

you have introduced it, subsequently you wiY get 2·3 hours 

to express your views. You may take up it in the budget 

session, instead of today. Your Bill will remain as it is. 

{Eng/ish} 

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R. 

KYNDIAH) : Madam. I have a submission to make. Now, 

It is getting a bit tate today. Today. the List of Business was 

very crowded. So. If the House desires, we can cut this 

Private Members' Business and this Resolution can be 

continued in the next SeSSion. So, now, if the House so 

desires. we can take up the Zero Hour. 

MADAM CHAIRMAN: I think the House agrees. 

SEVERAl HON. MEMBRS : Yes. 

MADAM CHAIRMAN : Shri Naveen Jindal, you can 

continue your speech next time. 

[Translation] 

MADAM CHAIRMAN: What is the opinion of the 

House about zero hour; should it be taken up? 

MANY HON'BLE MEMBERS: Yes Madam. Zero Hour 

be taken up now. 

SHRI SHAILENDRA KUMAR (Chail) : Madam Chair-

man, I would like to raise a very important matter in this 

House. In most of the educational institutions ecross the 

country. from primary to higher education level. be it 

Government or non-Government educational institute, fee 
is being collected in an arbitrary manner. I am not talking 

about the Govemment schools, State Govemments 

regularly take initiatives in this regard. In our Uttar Pradesh, 

fees of the university ware very high and the State 

Govemment has curtailed it a bit. My request to the House 

is thet Fees are being collected in an arbitrary manner, 

be it in the name of construction of buildings, development 

or in the name of installing central a.c., various such fees 

are coUected from the guardians of the students. It has also 

been noticed that sometimes in these educational 

institutions six months' or one year's fees are collected in 

a lump sum. There are so many families in our country 

whose financial condition does not pennit them to pay all 

the fees at one go. Therefore, in order to ban this practice, 

the Government should constitute an expert committee so 

thet the said committee can make an assessment about 

what should be the fee structure of the Govemmental and 

non-Govemmental educational institutions from primary 

level to higher education levels. My demand is that in order 

to ensure the said evaluation, a Committee should be 
constituted, . 
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nwtropoIbn citiee, per IdIognun cardamom used 10 felch 
around RI. 700-800 and even RI. 1000. So, there Is a 
I'MIOn8bIe price available. The price realization Is 
ANI80nIIbIy poaIibIe 4MJf1 In this country. The problem 1& 
that middlemen ... cornering the bulk of the amount that 

should have gone 10 the fanners. So, what should be done 
Is that the Government should come out with a 

procurement and trading company to procure the products 

from the fanner8 at a fair price 10 that the fanners get ·a 
net Income for their toll. It hu to open up retail outIeIs in 

d the meIJopoIiIan cities and major towns and cities in 
the country. Through this, we can 88\18 the farmers and we 
can help the spice-gtowing fanners. So, a special Spices 
Procwement and Trading Coq)any has to be set up which 
can be done through the help of the Spices Board which 
is already operating. So. the Commerce Ministry, GcMtm-
ment of India should come out with this. 

MADAM CHAIRMAN: You can say it a law words only. 
Please make your demand. 

SHRI K. FRANCIS GEORGE : That Is my demand. I 
request the Gov8mment to consider this again 10 that it 
win be of great benefit to the farmers especially the spice-

growing fanners of this country. 

SHRI B. MAHTAB (Cuttack) : Madam Chairman, 
would like to raise a very important matter of urgent public 
importance regarding the most backward region of this 
country, that is, the KBK Region. The KBK Region, which 
is the size of the Stale of Karala, is amongst the moat 
backward regions In the country with a very high 

concentration of the Scheduled Castes and the SchaduIed 
Tribes and people below the poverty line. So. a special 
industrial incentive policy should be announced by the 

Government of India for the development of industrial 
infrastructure and industries in this region. 

The Govemment of India have, time and again, In the 
past announced special incentive packages for the 
development of indu8trie8 in backward regions and 

Special Category States. This include the North East 
Industrial Policy of December, 1997, th8 Sikklm Induetrial 
Policy of December, 2002, the Jammu and Kashmir 

Indl.BtriaI Policy of June, 2002 and Uttaranchal and 
H!machaI Pradesh Industrial Policy of January, 2003. 

I would raquest the Union Govemment that incentives 

may be provided on the lines of the North East Industrial 
Policy. The speclfic industrial incentives which we seek are 
100 per cent for setting up growth centres and industrial 
infrastructure development centres. The infrastructure 
develoPment centras set up in the KBK Region may be 
declared as a totally tax-free zone for at least 10 years. 
Capital investment subsidy amounting to 15 per cent of 
the investment in plant and machinery may be provided 
upto a ceiling of As. 30 Iakh per unit. Then, the Pradhan 
MantrI Rozgar Yojana may be relaxed in terms of upper 
age limit for the Scheduled Castes and the Scheduled 
Tribes upIO the age of 45 years and 40 years for general 
category persons of that speclfic region instead of 35 years. 
In addition to that, the subsidy component amounting to 
15 per cent of the project cost subject to a cei6ng of As. 
15,000 per beneficiary instead of Rs. 7,500 may be 
provided. 

The hon. Prime Minister had visited Orissa and he was 
appraised about these demands during his last visit to 
Oriua. So, I would urge upon the Union Govemrnent to 
take action on these demands at the earliest 

DR. K.S. MANOJ (AIIappey) : Madam Chairman, I 
would like to raise a very important matter of urgent public 
importance regarding the need 10 provide assistance for 

the educational Institutions for mentally challenged 

children. 

The magnitude of the problem of mentally challenged 

. ch!!dren II more sovere than our expectation. India holds . 

the largest number of mentally challenged children in the 
world. Mentally challenged children account for 3 per cent 

of the population and, in fact, the largest number of 

mentaUy challenged children in the country is in KeraiL 

Madam, 8th December was d8clared and celebrated 
as the 'Day of Mentally Challenged Children'. Apart from 
the celebration, the Govemment and the entire society 
need to give special attention to the care of these children, 
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their education and their occupational rehabilitation. There 

is a need to establish more number of Special Schools 

for their education and training. There are 14 such 
institutions In my district AIIeppey, Including one residential 
institution out of which 13 are M'l by voluntary 

organizations. But the assistance given to such in8tiIuIion8 
by the Government is very meagre and nemesaIce. Only 

two such institutions in a district is given Grant-in-AId by 

the Ministry of Social Justice and Empowerment. Due to 
this stipulation, many deserving institutions are denied 
Central assistance. 

So, I woutd urge upon the Govemment. eepeciaIIy the 
Ministry of Social Justice and Empowennent. to take 

necessary steps to provide financial assistance and other 

support to these special educational Institutions consider-

ing the gravity of the situation. 

{Translationj 

SHRIMATI SUMITRA MAHAlAH (Indore) : Madam 
Chainnan, many many thanks. I am glad that I am raising 

this issue when you are in the ChaIr, though there are a 

lesser number of Members present here now. I am going 

to talk about a very important matter today. The iasue of 

surrogate rnothens has come to the fore in the whole WOIid. 

Lending of wombs has become a subject of discussion aM 
over the world. Today gIoabIiaation is fast taking India into 

its grip and hiring or renting out wombs is no exception. 

This matter needs to be seriously contemplated, thafs why 

I am raising it here. If we look at other countries, we find 
that, for example in South Korea, lifter holding discussions 

with athletes and philosophers, they have framed some 
rules regarding the number of times a woman can lend 

her womb. The rules thus framed permit a woman to lend 

her womb three to five times. Our situation here is entirely 

different. Here the concept of motherhood Is linked with 

sentiments. Here the family relations are much stronger. 
Even anaemia is a big issue for women here It is 
possible that the womb can also be hired through the 

payment of money. Such figment of imagination is doing 

the fOUfIdS and IOI1'I8Whefe or other this is also being put 

into practice. There can be different kInda of social and 

economic conaequences of the said practice. That'. why 
I am raising this point and speaking In detail becauae the 

practice of pre-natal teata had 8Wted very muchealiier. 

There was a bonafide intention behind it and an· 
amendment was made with the aim to prevent the birth 
ofa child with 8n/ deformity or any deIicIency. If we can 

find out any diaabiIIty of the child at the womb s&age 1I&etf, 
W8 can ractify It. Taking into consIdendion aft the .. facta, 

pre-nataI teata were COIIWll8lad, but, today, .. 888 the 
adYerse rapeftlUS8iona of It in India In· the manner and 
speed fDeticidea are taking place here. That's why, today, 

I am raising this isaue at this time because a clillc.1I8ion 
on surrogate moIhers has initiated and aomewhetw or· 
other this pnactice may have come into practice also. 

Therefore, I urge the Government to formulate a law 
or regularize these things by holding a composite dialOgue 
in this regard with religious leaders, scholars of ethics, 

social wodcers, Jegal experts but deliberations regarding 

this subject should begin in the country In a right way and 

the Government should mull over it. My submiasion is that 

we should have deliberations in this regard befofe tome 

adverse consequences of the said practice come to the 

fore. 

SHRI K1SHAN SINGH SANGWAN (Sonepat) : 

Madam, I would like to raise a very important iI8ue 
concerning the freedom fighters. The people, who lilieS 
clown their Iivea and sacrificecI everything for the ... of 

freedom of the country are In a pitiable condition. They ant 

being neglected economically. aociaIy and hom aM oIher 
aspects. Though most of the hedom figtders have paaeed 

away, I have come acroea a number of them. The hedom 
lighters who met me wanted ma to bring the matter of their 
peneion to the notice of the Government. They demanded 

that ~ pension being disbursed to them should 
automatically be transferred to their children In case of 

death of the pensioner 80 that the children of pension-

drawing-freedom· fighters do not have to run from pillar to 
post for transfer of pension in their nama. Secondly, they 
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also want a peckage, as is being provided to the Olher 
c:ategorieI. In view of their prevellng condition, they should 
be provided a package. So tar as reeeMdion In job is 

concerned, though there are a few freedom fighters left yet 
the GoVernment could not provide 1'888Mltion. to their 
children In job. 

20.00 bra. 

Madam, they have been given reservation in the 

category of eX-&ervlcemen, whereas, freedom fighters 
demand that they should be placed in a separate category. 
WIth a view to honour them the Government should 

declare their farnlliea as national families 80 that they feel 

proud of and they can Inculcate a sense of national 
lineage. By just 8HIng them every one should be able to 

identify that they belong to the freedom fighter's family. 

Madam, the hon'ble Minister Shri Handique is sitting 
here. I would like to convey to him that I have been raising 

the issue of "one rank one pension" for ex-servicemen in 
the House. . . .(Interruplions' 

MADAM CHAIRMAN : Sangwan;i, please take your 

seat. Do not mix freedom fighters with ex-servicemen. 
Freedom fighters are not covered under the category of 
ex-servicemen. 

SHRI KISHAN SINGH SANGWAN : Madam 

Chalnnan, this issue is related to freedom fighters also. I 
had spoken to the hon'ble Minister in this regard and he 
had given an assurance. I would like to bring it to his notice 

that "on.rank-one-pension" has been Implemented, but 
only In case of senior level offICers and not for junionI. I 
would like to urge the Government to implement It for 

juniors also. 

(English] 

SHRIMATI MINATI SEN (JaJpaiguri) : Madam ChaIr-
man, today, tea producing countries across the world are 

going to observe the International Tea Day ·to draw the 
attentlori of the Government and the citizens on the Impact 
of tea trade wo/tcers, small tea growers, consumers and 
industry. 

The pathetic condition of tea Industry in India perhaps . 
needs no elaboration, A number of tea gardens have either 
been closed perpetually or have been abandoned by the 
owners. As a result, the production of tea has gone down 

drastically in the .... few years, and thousands and 

thousanda of woItcers have become jobless. 

It is needless to say that women of this sector are the 

worst sufferers because they constitute more than 50 per 
cent of the total Workforce. 

Madam, through you, I demand a Master Plan from 
the Government of India 80 that the tea Industry can ~ 
a boost; closed and abandoned tea gardens are opened; 

and through aggresaive maltcellng Incia tea can ~ IIa 
place in the IntemationaJ maIket. 

I also demand tea should be sold hundred per cent 
through tea auction centre. I would like to request the hon. 
Minister, through you, Madam, to take appropriate action . 

80 that newly set up tea auction centres could run and 
operate smoothly. 

{Translation] 

SHRI HANSRAJ G. AHIR (Chandrapur) : Madam 
Chalnnan, I would like to raise a very important .... 
concerning my Parliamentary constituency. Sir, .,... 
sponge iron-ora plants have been set up In my 

constituency Chandnlpur. The raw material such as iron-

ore and coal is supplied. to these plants byNMDC,. the 
Ministry of CoaIICIL But, even after rep8ated reqLIIIIIIS the 
raw material is not being supplied to these plants lind that's 

why they are on the verge of closure. 'Thou8aJ'1d6. of people 
eqIIoyed in theIIe pIant8 wUI be rendered jobIesa, if the 

plants are cIoaed and they wUI have to· face financial 
hardships. 

. Madam. NMDC exports hl,lge quantity of tron-ore and 

It does not supply iron ore to the small indu8trie8, nor the 
Cil allocates coal to them, as they are more interestecl 

In IIa exports. Through you, I would Aka. to urge the Central 

Government that NMDC should first supply the raw 
material to small .domestic industries and the Cil should 
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aJIoI COllI to them 80 that theM Indu8trte8 can be saved 
from getting ctt.ed. 

PROF. RASA SINGH ANNAT (Ajmer) : TIvough you. I 
would urge the Ca1traI Govemment to include Ra;aItNnI 
language. spoken by crores 01 people. In the Eighth 
Schedule 01 the Conatilution. Rajaethan. LegiIMIive 
Asssmbly t.d peued a reeoIuIIon to this effect 2-3 years 
back and torwarded it to the Union Home MInieIry. 

Ra;a8Ihani. epoken by crores 01 people has a 2500 

years old history. It is a rich language with good 1iIefaIunt. 
~ over a period hundreds 01 years. n is being aught 
as a ...,.,.... sullied at the Board level and .... ill a 
aeparate Depar1ment 01 Ra;aathanI language at the 

lJniwnIIty level. Therefore. in order to Ioeep alive the 

Iiterahn 01 Rajasthan. iIa culture, iIa foI(-eonge and the 
Raislltheni-dance. I urge upon the Central Gowrnment, 

throIqI YOU. to include Ra;aathani language In the Eighth 
Schedule 01 the Constitution. 

SHRI VIRENORA KUMAR (Sagar) : Madam ChaIrman. 
on Ihe one hand. Iakha 01 people In our counby are fon:ed 

to .., ..... open sky during 8COIChing heIiI, eev.nt cold 

and even during rein as they hawe no dwelling uniIa. 
........ on the ather hand. Wa. in Ch:'IiIIdwada DietrIet 
In u...ya PradeIh propose to demolish the quartera 
c:onIIInded for .. oIicenI and empIo}1e8S In coIiery .... 

between R ......... to Demua, in a **" of 70 kin. 
on both ..... 01 1he road. as the coIierIea hawe bMn 
'*-d. DemoIIIion 01 .... quadefs wiI .-II In IDea 01 
aoMa of n.- to the GcMt'nm,nl The local district 
ptldaIIyat and leal bodies are .... to alai __ 

quaIterS to the ~ ..,.". endIOf uIiIze Ihem lor social 
actMIiee. But the oIficens are 8iIent on this __ • School 

buIdInge and ather m buildings construcIed wilt! a coat 
oIlacka 01 rupees In Ihe Pench coIIery area are alto being 

demolished. 

TheIwIcn, I urge the Central Government to aIoI the 

quartera in the colonies of WCL to the needv peI'IIOfI8 

through the local penchayat. 

SHRIMATI USHA VERMA (Hardoi) : I would like to 
,... a very important laue in public inttnNd. Recently. anti 

chid labour law was implemented. Under the provision 01 
the Mid law, It II l1iegai to get any job done by a child. 
It ill 8-weIcome _ and I would like to thank the hon'ble . 

MInIster tor the said law. HOWIMr. there Ie a V8IY ir'r1loIWIt 
ie8ue linked to It which cannot be neglected. It Ie the 
dependence of the families on such employed chIIdra't. 
l.akhs of families earn their livelihood throuctI their 
children as their parents are not In a position to do any 
work. Such families earn their bread through the ... 

of such children. Since. the parents of said children 
are not in • position to work, how their familiel will 
1UVive, how the sick membere wiU be able to get 

tMaIment and who wII arrange money for the nwriege 
01 their ..... , TheM are V8IY ~It social and 

ecollomic problems of this country. Through you. I would 
like to urge the Government to ponder over this aspect very 
eeriouIIy. 

SHRI MANORANJAN BHAKTA (Andamlln and Nicobar 
.....) : Medem Chairman, I would like to draw the. 

atlII!InIion of Ihe ~ towards • very ..no... epIaode. 

Kachel ill one of the ieI8nde IocaIed in And8mIn NIcobar. 
It was predominanIty • tribal island. The Tsunami swept 

~ half of Ita population. Now. I have come to know that 
the trbIIs over there have nothing to .... NeIther they get 
atrf thing there nor they haw boats to teny.EIMI'I ...., 

repealed requests, the adminietratIon has not done 
enything. Thefefore, I feel that it is • vary aerioue Ieeue. 
The hon'ble Minieter ill present here. It would be 
appropriate for him to bring this matter to the notice of the 

Gov8rMIent lmmedIateIy. 0Ihetwiee. It may create • Iat 01 
probIerIw on the island which may be difIIc:uft to leckie ...., 

on. SInce " Ie related to the tribale. therefca. I have made 
raised it through you. Action may pIeue be taken In thiI 
regard urgently. 

fEnll*hl 

DR. R. SENTHIL (DhanMpuri) : Madam ~ .. 
think you vety much fOf permiIIing me to raIM this very 
Important issue In the House. 
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lIC .. been a major pWIc MdoI' organIution 

pnMcIIlg ......... CCMr to a large number of people 
In thII country. Todar. II .. emerged • a major ~ 
In the field of ........ dIIpIe keen camp.lilian from 
prMIIe MC:tor llgllllCiM boIh wIIhIn 8nd ouIIkie IncIa. The 
...-.... of lIC II tNt II .. been bull up brick by 

brick by the toil and mol of .. fteId WOfUN. In fact, In .. 
tonnaIM and nMCent ...... II ... hi fteId worker who 
carried the m •••• of .. InMnnce 10 hi wIcIh and 
brNcIh of ~ c:ourdry. Today, IIbout 14 IIkh LtC field 
... hIM brcK9tt enngIh 8nd vIIaIly to thiI orgaN-

ZIllion. They IhouId be ..cognized In .. villi! orgIftic Ink 
betw.,n the people and UC. 

~ the UC .. not IecogIIized IhII In a 
........, of fien:e ~ from .. ..:.. BeaidM, 
being WI -=- of ftOfto9IIIIludI, III UC it commillillg a 
III-.gic ,...... by ignoring ........... I*ra of uc. 

n-...... VIfY nu:h diatLIbIed by lhelnformal 

ThaIr dImMdI auch _ (1) Introduction of aenIor eganc:y 
ayItem ... 'lIIn •• d by the R.N. MaIhob'a CommIItee, 

(2) Inc,"lhIe, for chcI agenIa, (3) amendmenI8 to AgenI8 
ReglIIaIIon Ad, 1972, Sections 18 and 18, (4) penaion and 
....... fund, (5) 1ncnI.. In gratuity at par with regular 
ernpIoyMI, (8) appropriate remuneration, are genuine end 

buic needa . 

TheNfore, I urge upon the Miniatry of Finance to 

adcnowIedge them duty by conferring d legitimate 
baneIII 8nd arrange for a tripartite meeting with theM poor 
IOUIa WId give them a chance to pr8Mftt their case. Thank 
you . 

DR. K.S. MANOJ : I aIIo MlClciate with whet Dr. SenthiI 
hal Mid. 

MA[W,t CHAIRMAN : The Houle 8IandI adjourned to 

meet again on 1. December, 2008 at 11 a.m. 

20.12 .... 

TIle Lot Sabha IIten adjounNJd IiII a.ven of the 
CtocIc on Manda)( ~ 18, 20061 

~ 27, 1928 (SaIca). 
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